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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

IN THE MATTER OF: 

KAUSHAL KISHORE VISHWAKARMA 

STATE OF PUNJAB & ORS. 

ADDITIONAL AFFIDAVIT ON BEHALF OF 
MINISTRY OF ENVIRONMENT, FOREST AND 

under: 

ARY 

0.A. No. 620/2022 

I, Vinod Kumar Singh, aged about 48 years, S/o Late (Shri) Raj Behari Singh, 
currently working as 'Scientist F' in the Ministry of Environment, Forest and Climate 
Change (MoEF&CC), do solemnly affirm and declare as under: -

24.11.2023. 

1. That I am, the above-named Deponent, authorized and well conversant with the 

facts and circumnstances of the present case and thus competent to depose as 

dvocay82 

VERSUS 

R.V. SINH 

2. That, the original application has been filed before the Hon'ble National Green 

Tribunal (hereinafter referred to as Hon'ble Tribunal) for violation of 

environmental norms in handling of carbon and hazardous waste with prayer for 

Rean.No.2 
Conmission 

24-10-2o 

Area 

...APPLICANT(S) 

taking appropriate steps for saving the lives of the labourers and protection and 

improvement of the environment, as observed by the Tribunal in its order dated 

Ex a-Delhi, 

.RESPONDENT(S) 

GOVT: OF 

RESPONDENT NO. 8, i.e., 
CLIMATE CHANGE 

s. fae TR R0) 
Singh) 

Dr. Vinod Knlis F 

Min.ol 
Environment, Forest and Climale Change 

Govt. of irdn New Delhi 

1
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3. That, in view of the above the answering respondent ie., Ministry of 

Environment, Forest and Climate Change were impleaded in the present matter, 

regarding storage/disposal of carbon slurry which now falls under the definition 

of hazardous waste. 

4. It is submitted that the answering respondent has filed its reply affidavit dated 

02.02.2024 and 15.01.2025 in terms of the directions passed by the Hon'ble 

AR 

Tribunal. 

5. It is further submitted that M/s NFL Bhatinda (Respondent no.4) has been 

directed by the answering respondent vide letter dated 12.12.2024 to submit an 

action plan for the disposal of carbon slurry to the Ministry. Moreover, M/s NFL 

Bhatinda has also been directed to submit the (i) CIarification (ii) Action Taken 

Report and (iii) Action Plan with respect to the non-complied EC conditions and 

disposal of remaining carbon slurry (i.e. 33,853.14 MT) within next 30 days from 

12.12.2024. 

6. It is to be stated that M/s NFL Bhatinda has submitted its Action Taken Report 

dated 09.01.2025, 10.01.2025 & 11.01.2025 submitting the Action Plan for 

disposal of remaining carbon Slurry. Copy of Action Taken Report Submitted by 

MS NFL dated 09.01.2025, 10.01.2025 & 11.01.2025 is annexed herein as 

Annexure R/1 |COLLY| 

(S1. ta 
(Dr. Vinod s 

Min.of Environmet,feS. 

Govt. of 

Singh 

amale Change 

Dolhi 

2
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OTARP 

I. The answering respondent pursuant to the same has issued a letter dated 

19.02.2025 to the Chandigarh, Regional Ofice, MoEF&CC to verify the facts of 

the response submitted by M/s NFL Bhatinda. Copy of Letter dated 19.02.2025 

to Regional Office, Chandigarh, MoEF&CC is annexed herein as Annexure R/2. 

8. It is pertinent tO mention that the Hon'ble Tribunal vide order dated 06.03.2025 

has sought response from the answering respondent on the following aspects: 

SINGH 

Adv 

(i) whether categorization of carbon slurry as hazardous waste needs any review 
for its exclusion in view of submissions made by respondents no. 4 and 6 

regarding carbon slurry not having adversarial environmental impact; 
(ii) if not, then whether any public undertaking/corporation can prolong storage 
of carbon slurry categorized as hazardous waste by undertaking sale of the same 

through public auction for generating revenue instead of ensuring early disposal 

by exploring all possible alternatives and 

24 

(iii) whether any public undertaking/corporation which indulges in prolonged 
storage of hazardous waste is entitled to any preferential treatment as compared 

to other corporate entities or needs to be subjected to exemplary 
penalties/prosecution for violation of environmental laws. 

9. It is submitted that Schedule I of the Hazardous and Other Waste Management 

and Transboundary Rules, 2016 amended up to date (hereinafter referred to as 

Rioc Regs siof 

HOWM Rules, 2016') mentions the Lists of Processes generating hazardous 

Wa_tes. That, the note mentioned under the said Schedule states that �The 
n 

xpir7 
Area-Deihi 

OF 

A 
(Dr. Vined Kumar Singh) 

Af ''/Scentist 'F' 

Min.ol Environment,Fures! 

GOvt of 

hate Change 
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inclusion of wastes contained in this Schedule does not preclude the use of 

Schedule ll to demonstrate that the waste is not hazardous. In case of dispute, the 

matter would be referred to the Technical Review Committee constituted by 

Ministry of Environment, Forest and Climate Change." 

10. It is further submitted that the answering respondent has constituted a Technical 

Review Committee (TRC) and the query raised by the Hon'ble Tribunal has 

already been dealt by the TRC in the meeting held on 17th November 2021. The 

Agenda 1.5 which was raised by M/s National Fertilizers Limited - Seeking 

Clarification with respect to Carbon Slurry lying in the Ponds is a by product and 

not a waste. That, during the meeting the representative of CPCB informed that 

as per the analysis carried out by the CPCB, the Carbon Slurry lying at NFL 

Bathinda and Panipat are hazardous in nature. The committee therefore 

recommended that applicant may approach to CPCB for utilization of Hazardous 

waste under Rule 9 of HOWM Rules, 2016. The Copy of the Decision of 

MoEF&CC with respect to the clarifications sought under HOWM Rules, 2016 

& Copy of Letter dated 11.01.2022 is annexed herein as Annexure RI3 

|COLLYJ. 

1.t is further submitted in response to query (ii) and (ii) raised by the Hon'ble 

Tibunal that the HOWM Rules, 2016 as amended from time to time under Rule 

lays dgw the provision for "Storage of hazardous and other wastes" which 
(sH 

Kumar Singh) 
Min.of Environment,fFo 

GOvt. of nt 
nate Change 

Delhi 

4
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stipulates a store period of not exceeding ninety days and SPCBs/PCCs may 

extend the said period of 90 days in the following conditions: 

ii. 

i. small generators (between five to ten tonnes per annum) up to one hundred 

and eighty days of their annual capacity and small generators (less than 

five tons per annum) up to three hundred and sixty five days of their annual 

capacity; [amended vide notification G.S.R. 177(E) dated 12.03.2024]. 

Copy of Hazardous and Other Wastes (Management and Transboundary 

Movement) Amendment Rules, 2024 is annexed herein as Annexure R/4. 

actual users and disposal facility operators up to one hundred and eighty 

days of their annual capacity, 

ii. occupiers who do not have access to any treatment, storage, disposal 

iv. 

OTARY 

Regn. 

Com 

facility in the concerned State; or 

12. It is further submitted that as per Rule 23 of HOWM Rules, 2016, the occupier, 

importer or exporter and operator of the disposal facility shall be liable for all 

damages caused to the environment or third party due to improper handling and 

IAn�gement of the hazardous and other waste. That under the said Rules, the 

the waste which needs to be specifically stored for development of a 

process for its recycling, recovery, pre-processing, co-processing or 

utilisation; 

V. in any other case, on justifiable grounds up to one hundred and eighty days. 

GOvi 

oceupierahd the operator of the dispos�l facility is liable to pay financial penalties 

Min.of Enviro 

Govt. of ld o, I Delhi 

5
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as levied for any violation of the provisions under these rules by the concerned 

SPCB/PCC with prior approval from CPCB. Further, the HOWM Rules, 2016 do 

not outlines any provision for exemption to the Occupier. Importer/exporter or 

Disposal facility for the Rules related to indefinite Storage and Liability as 

specified above. 

13. That in view of the aforementioned facts and circumstances, it is most 

respectfully prayed that this Hon'ble Court may graciously be pleased to pass such 

other order and further order(s) as this Hon'ble Court may deem fit and necessary 

in the interest of justice. 

|ldentified the deponentexecutant 

who 
has 

signed in my 

presence. 

VERIFICATION 

Verified at 

9TARP 

R.V. SINGH 
g2 roate 

RegO 
pire 

Area-Delhi 

2025 that the contents of the above 

afidavit are true and correct to my knowledge and as per official records maintained 

in the routine course of business. No part of the above affidavit is false and nothing 

material has been concealed there from. 

GOV 

on this 4 APR ZN day of 

Solernnly afirmed tefoteme read 
over & explaned to ti:9nent. 

Notary blic, Delhi 

(DERONDNT singh 

4 APR 2025 

45127Scientist 'F" 

Min.of Environment,Forest and Cmate Change 

Govt. of Ind1a, NDw Delhi 

DEPONENT. aE) (SI. 
(Dr. Vinod Kunar Singh) 

aai 'hScentis 'F 

Min.of Environmenl,t 1Chmale Change 

Govt. of Int 
DeltH 
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Navretna Company

PANIPAT

inmr t?ifbn93nl- fprfJtty
(STRS «<*•!< 9!T 3^nfW)

ia>i^: ifTFRT tmfhcT-iszioeCgf^iimT)
0100-2652481

0180-26S2515

NFL
A Navraliia Company

NATIONAL FERTILIZERS LIMITED

(A Govemmant of India Undertaking)

Panlpat Unit Gohana Road, Panlpat-132106 (Haryana)

Phone: 0180-2652481

Fax: 0180-2652515 GST No. 0eAAACN018dN1Z6

f^'

09.01.2025T7^.w.mAfr.#r./€V.TrfT-^.f./

To

Sh. Pankaj Ve^a, Scientist E
Indira Parya^ran Bhavan
JorBagh R^d, Aliganj

New Delin 110003

Subject: Non- Compliances observed w.r.t project "Changeover of Feedstock from
Fuel oi^^SHS to R-LNG for existing Ammonia Plant at NFL Panipat, Haryana
by NVs National Fertilizers Limited."

Respected Sir/ Madam,

This has reference to your letter F. No IA-L-llOll/61/2024-IA-l dated 12.12.2024.
Pointwise reply is as under:

1. The details of Corporate Responsibility for Environmental Protection (CREP) for
fertilizer industries and its implementation status has not been submitted yet
(Specific Condition: ii)
The details of CREP for fertilizer industry action points regarding waste water, air

pollution and solid waste management are being complied with. Six-monthly
compliance reports for CREP are regularly submitted to MoEF&CC. Refer Armexure-I at
CP 1 to 7 for sample report. Also ambient air monitoring, groundwater, cmd effluent
treatment plant reports are being sent to HARYANA STATE POLLUTION CONTROL
BOARD RO on monthly/quarterly basis. Refer Aimexure-II at CP 8 to 10 for sample
report.

2. The greenbelt with more native tree species has not been planted. Local forest
department has not been approached yet for developing the green belt (Specific
Condition: vii).

Local forest department was approached in past and study was carried out by them.
Sample data related to Trees /Plants done by Forest Deptt Panipat is enclosed as
Annexure-Ill at -CP 11 to 13

Tree plantation has also been done from time to time in township area as well as factory
area with the support of local forest department. Till now about 2,00,000 saplings of
various species including native have been planted (Neem, Banyan, Peepal, Ashoka,
Gulmohar, Eucalyptus etc). Sample Photographs of green belt are placed as Annexure-
IV at CP 14 to 20

WRtfftr : TT-11, ̂ SFeT-24. ;fn7sr-201301 (J.ir.), ?;jr»TW:0120-2412383, IWW: 0120-2412384
Corporate Office : A-11, Sector -24, Nolda-201301 (UP). Tel.:0120-2412383, Fax: 0120-2412384

wbi ®ri-lll, j cttrfl ̂  ftcdt -noooa. 011-24301252. oii-243ei5sa
Regd. Office; Scope complex, Core-IM,7, Institutional Area, Lodhl Road, New Delhi: 110003, Tel.: 011-24361252, Fax: 011-24361553
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Communication made with officials of forest department are enclosed as sample and
are placed as Annexure V at CP 21 to 29.

3. The details of occupational health surveillance of the workers has not been submitted
(Specific Condition: vii).
Occupational health surveillance of employees including contract labours is being
carried out periodically as per norms. Relevant records of these health surveillance
activities are maintained in the NFL Hospital. Sample record is placed as Annexure-VI
at CP 30 to 32

4. Additional air monitoring stations at the site have not been installed yet. Existing
station has not been reviewed by the State FoUution Control Board (SFCB) (General
Condition iv).

NFL Panipat has three ambient air quality monitoring stations mstalled near the Admin
Building, Fire Station, and Coal Handling area, strategically placed each at angle of 120
degree to cover all directions which is being reviewed by HARYANA STATE
POLLUTION CONTROL BOARD. Monthly Inspection of these is done as per standard
procedure. Sample Monthly Report submitted to RO HARYANA STATE POLLUTION
CONTROL BOARD is placed as Annexure VII at CP-33

5. The details of fugitive emissions and its control measures has not been submitted yet
(General condition: viii)
NFL Panipat has a proactive Leak Detection and Repair Programme (LDR) in place to
identify and repair leakages from process equipment such as pumps, compressor seals,
flanges, and drains. The LDR monitoring includes audio (sound), visual (e.g., liquid
drip, mist, cloud, ice), and odor (smell) inspections dtuing plant roimds conducted by
process operators in every shift using the Look, Listen, and Feel (LLF) method. Any
identified leaks are immediately repaired through the work permit system.
Additionally, vulnerable points are periodically monitored using the soap bubble test
and gas detectors to detect fugitive emissions. Corrective actior« are promptly
undertaken to eliminate any identified sources of emissiorw. Sample Report of LLF is
placed as Annexure VIII at CP 34 to 36

The additional tier of the safe guard in place to proactively monitor the emissions is
availability of the field gas detectors which area installed at the strategic location around
the potential sources of the leakages inside plant. These detectors are designed to sense
the even minor LOPC (loss of the process containment) scenario and display the
reading of the atmospheric emission value in DCS panel.

Regular monitoring of fugitive emissioi« is being done and sample repbrt is placed as
Annexure IX at CP 37 to 40

6. Ash management has not been complied with to manage the ash stored at the site
(General condition ix)
Fly ash generated is utilized in an environmentally sustainable manner. The primary
avenues for utilization include supplying fly ash to nearby cement industries. As on
date M/s Ultratech Cement is lifting fly ash from NFL Panipat. Documentation of fly

: V-n, ̂WCT-24, Jfr(TST-201301 p.ir.), 55WTT;0120-2412383, 0120-2412384
Corporate Office : A-11, Sector -24, Noida-201301 (UP), Te!.:0120-2412383, Fax: 0120-2412384
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> Navratna Company

PANIPAT UNIT

ash dispatch, including quantities and recipients, is maintained. Work order issued to
M/s Ultra Tech is enclosed as Annexure X at CP 41 to 47

Pond Ash Management:
Pond ash is stored in designated ash ponds. Regular inspectior\s of ash ponds are
conducted to erasure structural integrity and compliance with envirorunental norms.
Presently Pond ash is being lifted by (M/s Mahalaxmi Fly ash Products, Dahar) as per
government guidelines. Work order issued to M/s Maha laxmi is enclosed as Annexure
XI at CP 48 to 50

Presently as pre latest guidelines placed at CP-51 to 56, process of E-auction has been
initiated for disposal of ash. Approval of same is placed as Annexure Xn at CP 57
Yearly compliance report, including updates on fly ash and pond ash management, are
submitted to MoEF & CC. same is placed as Annexure Xni at CP 58 to 61

7. Rain water pits and storage tanks have not been cleaned regularly and maintained
properly (General condition: xii).
The rainwater pits at NFL Panipat are cleaned as part of a systematic maintenance
schedule, with a frequency of once every two years. The last scheduled cleaning was
completed during April 2023. However during the last ATA in Sept 2024 all the rain
water pits have been inspected and necessary cleaning was done. As per die established

schedule, the next cleaning of rainwater pits is planned for April 2025. Sample cleaning
record is placed as Annexure XIV at CP-62

8. The details of eco* developmental measures including community welfare meastires
undertaken in the project area for the overall improvement of the environment has
not been submitted (General Condition: xiii).
NFL Panipat has undertaken various eco developmental activities as part of its
commitment to environmental sustainability and community welfare. Few of these
initiatives include:

•  Solar Lighting: Installation of 50 solar streetlights in collaboration with DRDA
(HAREDA), Pcuiipat, to promote renewable energy usage. WO placed at CP-117 to
123

•  Bio-Toilets Construction; Construction of 8 bio-toilets in government schools at
Diwana and Goela Khurd villages, enhancing sanitation facilities. WO placed at CP-
106-110

•  Solar Rooftop Panels: Installation of 2KW and 5KW solar rooftop panels in various
locations, including nearby 12 government schools, to encourage solar energy
adoption. Approval note placed at CP-88 to 93 and 102 to 104,

• As part of its eco-development initiatives, NFL Panipat is implementing solar power
installations across key facilities, integrating sustainable energy solutions into its
infrastructure. This includes roof-top and shed-mounted solar systems with
capacities ranging from 10 kWp to 300 kWp, strategically planned at different
locations such as the Satkar Guest House, Admin Building, Canteen, Fertilizer Club,
and Technical Building. These systents will be connected to substations or local AC
Distribution Boards (ACDBs) using energy-efficient power and control cables, with
necessary modifications to existing panels to support net metering. By harnessing
renewable energy, this project aims to reduce the environmental footprint and
contribute to a greener, more sustainable future for NFL Panipat. Parties have been

asTUiftr IftrtiTW : V-11. ̂ 5CT-24, rrtTJ3r-201301 (3.V.), 5rm:0120-2412383, 0120-2412384
Coqwrate Office ; A-11, Sector -24, Noid8-201301 (UP), Tel.:0120-2412383. Fax: 0120-2412384
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pre-qualiHed and we are about to issue the tender. Details of the solar installation is
placed opposite at CP-105

•  Rainwater Harvesting: Implementation of a water harvesting system in the
government school at Sewah, aiding groundwater recharge. WO placed at CP-94 to
111

• Distribution of Jute bags to promote "NO PLASTIC"- Sample photographs placed at
CP-64

• Awareness programs on water conservation via pamphlet distribution, display of

banners, publishing articles and communication through email. Sample
photographs placed at CP-69 to 73 and CP 80.

•  Tree Plantation in the factory and Township premises. Sample photographs placed

at CP-63

• Awareness Program on Energy Conservation through lectures and Quiz- Sample
photographs Placed at CP-66,67 and 74 to 80

These initiatives underline NFL Panipat's proactive role in environmental protection,
renewable energy promotion, and commimity welfare.
Sample photographs placed as Annexure XV at CP 63-80
Sample work orders placed as Annexure XVI at CP 81 to 123

9. The details of environmental protection measures and safeguards implemented as
proposed in the CSR/EMP report has not been submitted. (General Condition: xiv).
NFL Panipat has consistently implemented various environmental protection measures

£ind safeguards as outlined in its CSR/EMP (Corporate Social
Responsibility/Environmental Management Plan) report. These include:

Air Quality Monitoring: Regular monitoring of ambient air quality through tttree
strategically placed monitoring stations, widi reports submitted to the Haryana State
PoUution Control Board (HARYANA STATE POLLUTION CONTROL BOARD).

Sample report placed at CP-33
Fugitive Emission Control: Implementation of a Leak Detection and Repair (LDR)
program, using proactive methods like audio, visual, and odor inspections, soap bubble
testing, and periodic gas detector monitoring to mitigate emissions. Sample report is
placed as Annexure IX at CP 37 to 40
Water Resource Management: Installation of rainwater harvesting systems at multiple
locations, contributing to groundwater recharge. Cleaning schedules for rainwater pits
are maintained as per a biennial plan. Sample WO is placed at CP-81 to 85. Sample
cleaning record is placed as Annexure XIV at CP-62
Urban Cleanliness Initiatives: Qeaning of underpasses in Panipat city and fixing tiles
xmder the Swachh Bharat Mission to improve urban hygiene and aesthetics.CP-137-141
Construction of drinking water tanks and provision of drinking water coolers/RO in
schools to ensure access to clean water. Sample WO placed at CP-160-171
Energy Conservation: Installation of solar rooftop panels in nearby government schools
and public spaces to promote renewable energy use. Sample note placed at CP-102-104
Sanitation Initiatives: Construction of bio-toilets and cleaning of underpasses imder the
Swachh Bharat Mission to enhance public hygiene and infrastructure. Sample WO
placed at CP-131 to 141

emfttr : V-11, »i^!3r-201301 (3.7,). ̂ jm:0120-2412383, 0120-2412384

Corporate Office ; A-11, Sector -24. Noida-201301 (UP), Te!,:0120-2412383. Fax: 0120-2412384

sshftr errtbtv whi t "jftw. ahfl -noooa, oii-2438i2S2. 011-24361553
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Community Development: Activities like installing drinking water facilities and solar
streetlights in villages, supporting local sustainability efforts. Sample PO placed at CP-
129,130,148 to 152

Waste Management: Compliance with fly ash utilization norms and efforts to dispose

PANiPAT UNIT pond ash effectively as per statutory requirements. Sample compliance report placed as
Annexure XUl at CP 58 to 61.

Biodiversity Enhancement Greenbelt development activities, including engagement
with the local forest department for plantation of native tree species. Sample
Photographs of green belt are placed as Annexure-FV at CP 14 to 20
These measures showcase NFL Paiupat's commitment to sustainable operations and
compliance with environmental regulations. Documentation and photographic evidence
of these initiatives have been maintained for submission to the Ministry of Environment,
Forest, and Climate Change (MoEF&CQ.

CSR activities at NFL Parupat commenced in FY 2010-11. Year-wise details of CSR
activities, including budget utilization are attached as Annexure XVII at CP 124 to 128

10. The full-fledged laboratory facilities in environment management cell was not
observed at the site (General Condition; xv).
NFL Panipat Laboratory is fuUy equipped with state-of-the-art instruments for
environmental analysis. NABL Accreditation certification for the Central Laboratory,
Panipat, along with sample photographic evidence of the facilities, is attached as
Armexure XVIII at CP 179-181. Achieving NABL accreditation is a feather in the cap for
NFL, showcasing its commitment to world-class standards despite being an in-house
laboratory within a PSU. It ensures the highest level of reliability, accuracy, and quality
in testing and calibration processes. This milestone strengthens NFL's credibility and
highlights its dedication to excellence and sustainabUity in operations.

11. The details of funds earmarked for implementing the conditions stipulated by
MoEF&CC as well as the State Govt. has not been submitted yet.
NFL Panipat has allocated and utilized funds for fulfilling the conditions stipulated by
the Ministry of Environment, Forest, and Climate Change (MoEF&CC) and the State
Government. These include the following:

Greenbelt Development: Financial resources have been dedicated to plantation activities
and engagement with the local forest department to ensure compliance with greenbelt
coverage requirements.
Rainwater Harvesting: Investments have been made in the installation and maintenance
of rainwater harvesting systems across multiple locations within the plant and nearby
community areas.
Waste Management & Environmental Monitoring and Compliance: Funds have been
allocated for setting up and maintaining laboratory equipment accredited by NABL for
comprehensive environmental analysis and for maintaining the condition of water
through Effluent treatment plant.
Funds earmarked for these activities was Rs. 268.94 Lakhs (Cost Accounting Record for
ETP is placed at CP 226 to 227).

wnrttc •urtrffl : tr-ll, ̂ 5CT-24, ;fr'?5r-201301 (T.V.), <;jm;0120-2412383, 0120-2412384
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Action plan for disposal of remaining carbon slxirrv (119375.35 MT)

NFL Panipat started its commercial production in the year 1979 where it used Fuel Oil
('FO') / Low Sulphur Heavy Stock ('LSHS') as feedstock for the production of Urea from
1979 till November, 2012. The Plant was based on the partial oxidation of FO by the Shell
Gasification process with the help of oxygen and steam at 55 kg/cm2 at a temperature of
1,350 degrees Celsius. During the partial oxidation of FO, which is an energy-intensive
process, carbon is generated due to inevitable thermal cracking. The carbon so generated
was removed from the raw gas by water and collected in a carbon separator called
'Carbon Slurry', a mbcture of carbon and water.

In an endeavor to keep pace with clean technology and with a commitment to
sustainable development, NFL Panipat plant was restructured in November, 2012 after
heavy investments. The feedstock was replaced from LSHS to Natural Gas, which not
ordy reduced the specific energy per metric tonnes ('MT') of urea but also lowered the
carbon footprint. Therefore, it is pertinent to point out that no carbon slurry has been
generated by the Appellant since the year 2012.

The carbon slurry generated at die Uiut until 2012 was in a soft solid / solid form. The
slurry mainly contains carbon, moisture and some residue. At ambient conditions, die
carbon slurry does not react with environmental factors

On 04.04.2016, the Government of India notified the HWM Rules, 2016, as amended, for
the safe and environmentally sound regulation and management of hazardous and other
wastes. The Rules lay down the provisions for storage, packaging, transportation,
recycling, utilization, pre-processing, co-processing, treatment, import, export, offering
for sale, transfer or disposal etc. of the hazardous and other wastes. In a nutshell, the
HWM Rules, 2016 regulate the entire spectrum of hazardous material from production

till disposal.

The carbon residue (slurry) from production of nitrogenous and complex fertilizers has
been categorized as Hazardous Waste under 18.2 of Schedule-1 of HWM Rules, 2016. It
is reiterated that NFL Panipat has discontinued the generation of carbon slurry as part of
their operational practices as aforementioned and the storage and disposal of the slurry
generated prior to 2012 is being done in line with the HWM Rules, 2016 and other
regulations of the Government of India.

Since the notification of the said Rules, unit has been following the required rules,
regulations, etc. for safe and environmentally sound management of carbon slurry at its
Unit.

The carbon slurry ponds are brick lined with High-Density Polyethylene (HDPE) which
is excellent in its durability, flexibility, impermeability. HDPE is highly resistant to
environment conditions and is widely used for manufacture of chemical tanks.

To prevent any leaks or spillage from the ponds, the dyke walls / earthen embankments
arc raised by 2.4 metres from the carbon slurry storage level, and the average depth of
the carbon slurry ponds is approximately 6 metres. Furthermore, the dyke walls around
the carbon slurry ponds are surroimded by trees.
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The aforementioned carbon slurry ponds are built at a considerable distance from
human settlement to prevent any hazards while loading and unloading. To ensure
further safety, fencing has been done aroimd the carbon slurry ponds and security
guard(s) with proper gear and training have been posted.

In order to dispose of the carbon slurry in timely and prompt manner, NFL Panipat has
taken the following steps:

1. Metal Scrap Trade Corporation Limited, a public sector undertaking under the
Mmistry of Steel, Government of India (hereinafter referred to as "MSTC") was
appointed for the disposal of carbon slurry through tendering process. It is pertinent
to point out that disposal of all hazardous waste material is to be done through the

MSTC Online Portal only.

Thereafter, the E-auction dated 02.03 .2020, was conducted on behalf of NFL Panipat

and ordy two (2) bidders participated for the lifting of carbon slurry stored at the
Unit. The bid placed by M/s Shubham Sales Co., Rohtak, was accepted and
subsequently the Acceptance Letter, dated 30.11.2020, was issued through MSTC.

Before the issuance of the Acceptance Letter, dated 30.11.2020, NFL Panipat fulfilled
all the compliances as mandated under the said Rules for disposal of hazardous
waste. Following documents were obtained from M/s Shubham sales and Haryana
State Pollution Control Board (hereinafter referred to as "HARYANA STATE

POLLUTION CONTROL BOARD") and verified their authenticity •

I. authorisation cum passbook from the Haryana SPCB;

n. authorisation for collection, trarxsportation and utilisation of Carbon slurry from
NFL Panipat Unit from the HARYANA STATE POLLUTION CONTROL BOARD

III. valid Consent to Operate ("CTO") for both air and water, from HARYANA STATE
POLLUTION CONTROL BOARD.

Thereafter, after several delay(s) due to the outbreak of the Covid-19 pandemic and
settlement of litigation disputes, a Fresh Delivery Order dated 15.12.2023 was issued to
M/s Shubham sales. Placed at CP-182

2. In mean time being proactive, wrote multiple emails to M/s CCIL - 13.02.2023,
16.03.2023 , 20.05.2024 & 20.9.2024 requesting them to confirm whether they are
authorized by the Pollution Control Board for collection, transportation and
utilization of carbon slurry. However, till date no response has been received.
Copy of the emails, sent to M/s CCIL are placed at CP-183-185

3. As per the notification from Ministry of Envirorxment and Forests (MoEF), disposal of
carbon slurry is to be as per the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and as per the Central Pollution Control
Board Guidelines, 2017 (for pre-processing and co-processing of Hazardous and other
wastes in cement plant). Under these guidelines, there are a few cement industries
that can use carbon slurry in kilns (for processing). Keeping this in mind, NFL
Panipat vide email dated 16.03.2023, approached M/s Shree Cement, requesting them

wmiftc mitov : V-11, ̂ 5CT-24. atTj5r-201301 (J.xr.), ^JJnT:0120-2412383, <*3^: 0120-2412384
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to confirm whether carbon is being utilised in their industry or not. In Reply to this
email, M/s Shree Cement vide email dated, 16.03.2023, requested NFL to provide
sample of: (i) 10 kg carbon slurry for test analysis; and (ii) dry fly ash. In addition to
the Reply by M/s Shree Cement, NFL Panipat vide email dated, 16.03.2024, requested
M/s Shree Cement for setting up a meeting on 17.03.2023. However, no response was
received.

Thereafter, vide email dated 20.05,2023, M/s Shree Cement was approached again,

requesting them to respond to the email dated 16.03.2023. In Reply to this email, M/s

Shree Cement vide email dated, 20.05.2023, duly set up a meeting. However, these

efforts put in by NFL Panipat to get M/s Shree Cement on board, went down the
drain.

Copy of the emails, exchanged between NFL Panipat and M/s Shree Cement, is

attached herewith and placed at CP-186 to 188

4. In the meanwhile, on 22.05.2023, NFL Panipat with a proactive approach also wrote
emails to; (i) M/s ACC Limited; (ii) M/s India Cements; (iii) M/s Zuari Cement
Limited; (iv) M/s Sagar Cements Limited; (v) M/s Anjani Portland Cement Limited;

and (vi) M/s NCL Industries (cement division); requesting them to confirm whether
they are authorised by die Pollution Control Board for utilization of carbon slurry.
Reminder was again sent on 20.9.2024. However, till date no response has been
received.

Copy of the emails, sent to the cement industries, is attached herewith at CP 189-204.

5. Thereafter, NFL panipat wrote emails to: (i) Uttar Pradesh Pollution Control Board -
30.01.2023; (ii) Madhya Pradesh Pollution Control Board - 31.01.2023; and (iii) Gujarat
Pollution Control Board - 30.01.2023; requesting the Boards to Hst out the parties who
have been issued the authorisation for collection, transportation and utilisation of
carbon slurry.

In order to follow up with these above-mentioned Pollution Control Boards, on

16.03.2023 another email was sent requesting the Boards to list out the parties.

However, tiU date no response has been received.

Copy of the emails, sent to the Pollution Control Boards, is attached herewith at CP-

205 to 207

The following measures have been adopted by NFL to ensure the safe lifting of carbon
slurry from its Ponds in compliance with the said Rules:

• Before loading of the carbon sliury, it is ensured that only closed container type
vehicles shall be deputed for transporting the slurry.

• It is ensured that the suitable sticker or label containing die emergency numbers in
case of spillage of Hazardous Waste Material shall be affixed to the above vehicle.

• NFL Painipat has completed the construction of Entry and Exit Gates, the area have
been covered with fendng along with the installation of CCTV cameras around
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loading area keeping in view of the safety concerns for smooth lifting and
transportation of the Carbon Slurry.

6. After issuance of fresh delivery order dated 15.12.2023, NFL Panipat wrote an email
dated, 02.02.2024, M/s Shubham sales, clarifying that they have completed the
construction of entry and exit gates from carbon slurry ponds at its urut. Further, the

area has been covered with fencing along with the installation of CCTV cameras
around the loading area, keeping in mind the safety concerns for smooth lifting and
transportation of the carbon slurry. The NFL Panipat also requested M/ s Shubham
sales to provide: (i) the list of vehicles with registration number which shall be used
by them for lifting of carbon slurry; and (ii) scheduled timeline for lifting of carbon
slurry.

7. M/s Shubham sales vide email dated, 18.04.2024 requested NFL Panipat the
following: (i) designated area for placement of trucks and billing on all days of the
month; (ii) improvement in billing software; (iii) 3 phase electricity supply (to be
noted: M/s Shubham sales undertakes to pay the monthly bUls for the usage, for
running of tubewell); and (iv) allow mechanical screening and packaging machine for
separation of carbon from high ash mixed material. In Reply to this email, the NFL
Panipat vide email dated, 30.04.2024, clarified that: (i) placement of trucks and billing
on all days of the month will be allowed, provided that the Shubham sales intimates
the NFL Panipat one day in advance so that necessary manpower can be arranged; (ii)
the billing software is working normally but in case any issue arises, the same will be
resolved expeditiously; (iii) 3 phase electricity supply will be provided; (iv)
mechanical screening and packaging machine may be allowed (to be noted: this will
only be allowed, provided Shubham sales guarantees to lift the entire quantity of
carbon slurry by 31.03.2025); and (v) requested Shubham sales to deploy more trucks

on a daily basis to expedite lifting.

8. Despite these above-mentioned approvals given by NFL Panipat, there were still
discrepancies on part of M/s Shubham sales relating to: (i) deployment of less trucks
on a daily basis; (ii) lifting of carbon slurry on a very slow-pace; These discrepancies

were communicated to the M/s Shubham sales through various emails and letters.
Sample Copies of the emails & letters, sent are placed at CP 208-220

9. Thereafter, NFL Panipat wrote letter dated 10.09.2024, requesting HARYANA STATE
POLLUTION CONTROL BOARD, to provide an upto date list of Licensed
Contractors, registered with them who in turn could assist in expediting the process
of lifting the carbon slurry lying in the ponds of NFL Paiupat within a period of 180
days in a time bound manner. In furtherance to this, NFL wrote another letter dated,
08.11.2024, to HARYANA STATE POLLUTION CONTROL BOARD, reiterating the
contents of the letter dated 10.09.2024.

Copy of letter dated, 10.09.2024 & 08.11.24 is placed at CP 221 and 222.

10. Also vide email dated, 17.09.2024, mail was sent to the M/s MSTC, requested them to
provide the list of all the registered buyers / parties dealing in lifting of carbon slurry. In
Reply to this, vide email dated, 17.09.2024, MSTC, clarified that they don't maintain a
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separate record of buyers / parties as carbon residue / slurry does not fall under
Schedule IV of the HWM Rules, 2016 and the amendments thereafter. In addition to this,

they requested the NFL Panipat to mention the clause no./section no. of the NGT OA
which required the MSTC to provide this list of the buyers of carbon slurry so that they
may try to use the backend database of MSTC and try to get the requisite information.
NFL Panipat replied to this email, vide email dated 18.09.2024, mentioning the clause
no./section no. and again requested MSTC to provide the list of all the registered buyers
/ parties dealing in lifting of carbon slurry. However, till date no response has been
received.

Commurucation of NFL with MSTC, is placed at CP 223-225

It is submitted that there a lot of intricacies involved in the lifting and disposal of the
carbon slurry under the said Rules which must be complied with. As stated above in the

correspondences, carbon slurry can only be lifted by contractors authorized by the State

or Centred Pollution Control Board. Furthermore, carbon slurry cannot be sold directly to

its end users in the open market and must be lifted with utmost care and precaution.

Thus, as can be seen, NFL Parupat has left no stone unturned to ensure safe storage and
management of the carbon slurry and its efficient disposal. The carbon slurry, last
generated in 2012, is kept in isolated ponds specifically designated for the storage of
hazardous waste. It is further reiterated that the carbon Ponds at NFL Panipat Units
are built at a considerable distance from human settlement to prevent any hazards

while loading and unloading.

It is further submitted that all steps necessary to support the M/s Shubham sales shall
be taken in its endeavour and expedite the disposal of the carbon slurry from its ponds.

Total quantity lifted by party as on date is 3258.900 MT.

In view of above clarifications, it is requested to consider the compliance of all the
points of EC. We assure you that NFL is committed to comply with all statutory
provisions laid from time to time.

(tnfl'RTTen)
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1

05T W3 G»

NATIONAL FERTILIZERS LIMITED, PANIPAT
CENTRAL LABORATORY

PL-EF-17

Ref. No. NFL/PT/LAB/ 56/2024/ Dated: 17.10.2024

arfOsFTfr

gfttiprn fSRTTTlT
tw.tfr.3fr. 55.#fCT- 25, jsr,

-2024 ̂  .
*  _« X mmm M*AMIa TflWTII&lllD

U Chemical Ammonia Township Trickling Nitrifieatioii Denitriflcattoa

T

Final Ctarifier
Snmp

Sr.

No

2,

3.

4.

6.

7,

Parameters

pH^SS'C

Ammonical NitroEcn as N

Pree Ammonia Nitrogen as N
Total Kieldahl Nitroaen as N

Cyanide as CN ;
Nitrate as N :

nit

Sump Fixiai! Tank

mg/L

"'«/L
nHc/l.
mg/L

10.6

98.4

92.50

120.2

me/L

9.

10.

n.

12.

13.

14.

C.O.D:

Vtmadium asV

Hcxavaleni Chromium as Cr:

Total Chromium as Cr:
Sulphide as S

Oil & Grease:

Suspended Solids:

15.

16.

17

M.US.S

M.L.V.S.S

S.V.I.

BOD For 3 days at 27<C

tne/L

mg/L,

ISilk.
mg/L

tPk/L

mftTL

tng/L
JSS/L
mg/L

BDL

8.5

9.6

50.4

32.76

68.8

BDI.

98

BDL

BDL

BDL

BDL

8.4

80

83

Sewage FilUr Ontlel

7.5

9.2

0.18

11.4

BDL

94

BDL

7.0

8.1

252

1.64

35.4

BDI.

Tank

7.5

6.8

0.14

9.8

7.8

106

BDL

BDL

BDL

8.0

%

26

72

BDL

BDL

6.2

BDL

BDL

BDL

110

68

BDL

ank

7.4

6.6

0.1!

9.2

44.6

BDL

BDL

BDL

BDL

7.0

BDL

BDL

6214

3664

BDL

7.4

6.4

0.1!

9.0

BDL

6.8

45

BDL

BDL

3

BDL

6386

3810

60.3 61.7

BDL

7.0

60

10

14

Thanking you. Yours faitiifl

For National Fertilizers

Email: nshada@nn.co.in

1441305/2025/HSM

20

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:34 pm

26
973



NFL

PANIPAT UNIT
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A"

4

^  I

(

Ret No. NFL/PT/LAB/ S9/2024

frft'mnT TTST 5f^jm SnNw

xrFr.?ft.3ft. 25. |3i,
m.flMH-1321Q3

Sir,

Dated: (^.192024

2. All parameters are expressed in mg/1 except pH and% Na
3 BDL- Below Detection Limit

4 Reference to protocols of tests; APHA- 24"' Edition 2023

Thanlcing you Yours faithfully
For NationaVfcrtiliz Ltd.

'/S'/- lo>v
Email: nshadatrilrifl-co.in

NATIONAL FERTILIZERS LIMITED, PANIPAT
CENTRAL LABORATORY Pl^EF-07

&No SAMPLE PARTICULARS pH TDS Ci SO4 PO4 Zr Fe
NOa

s>N

%

Na

1. Rishi Carbonic (T.W) 7..8 540 38 50
BDL BDL

0.06 5.3 23.3

2. Binjhol Rest House (T.W.) 7.6 548 33 42
BDL BDL

0.07 5.2 17.6

3. Gupta Spinning Mills (T.W) 7.7 502 34 52 BDL BDL 0.07 4.8 19.9

4. Opposite CISF Township (T.W) 7.8 510 30 40 BDL BDL 0.06 5.5 20.0

5. G.N. Cotton waste Mill (T.W) 7.8 576 34 56 BDL BDL 0.07 5.4 21.9
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Uof IJQSBcJ

nf1panipat@nf1.co.in
tsmfz: w\vw.naiionnlfertilizers.com

mf3ell§vji>t? felPi^'S
(»TT7cT TTTtBT? ̂  viMtfcH)

National Fertilizers Limited
(A Govt. of India Undertaking)

ifr?HT irS. 4l4l4r1-132 106 (Ff^^JFTT)
GohanaRoad, Panipat-132 106 (Haryana) India

AnISO-9001, 14001 &OHSAS-I8001 Unit
GST1N: 06AAACN0189N1Z8

Ref. No. NFL / PT / Civil / 488/

BY HAND

<r% ant ribs< A

cfteR? : (91)180-2652515
: (91)160-2652481.63,65

Dated: 04.01.2025

To,

The Divisional Forest Officer,
Asandh Road, Panipat.

Sub: Providing 3000 No of different type of plant saplings.

Sir,

This is with reference to subject cited above we are planning to plant 3000 No sapling in our
vacate land near NFL Factory and Dahar Ash Pond area. You are requested to provide 3000
No, of different type of saplings to maintained Ecological balance as per past practice.Detail
of tree's saplings is as under

Cassia Samiea

Cassia Gulaka

Amaltash

Gulmohar

Amala

200 Nos.

200 Nos.

200 Nos.

200 Nos.

200 Nos.

Therefore it is requested to please provide 3000 Nos. saplings of different species for the
same along with services for planting of saplings please.

Thanking you.

Yours faithfully.
For and behalf of NFL

)ci

•egWTT vrwf
UANOJ KUMAR SHARMA

7SWB (Ji'Rra)
Sr. Marxwr iCivil)

SmTW w!lSv^(<?-.TV f?Ho, wfrrwi
NiliorulFftiil'f' i-1. FAN/fAT
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t Navratna Company

PANIPAT UNIT

Qol GtS 53

nf1panioat@nfl.c0.in
VL'wvv.nationalleiliUzeB

(iTRcT TRgiR W X5WT)
National Fertilizers Limited

{A Govt of India Undenakmg)_
%HT Ml4md-132 106 (gf^nPTT)
Gohana Road. Panipai- 132 106 (Harjana) India

An ISO-9001. 14001 & OHSAS-18001 Unit
GSriN: 06AAACIW189N1Z8

BY HAND

Ref. No: NFL /PT / CIVIL / 488

; (91)180-2652515
: (91)180-2652481.83,65

Dated: 18.07.2022

To,

The Divisional Forest Officer,
Asandh Road,

Panipat.

Sub: Plantation of trees sapUng in Und vacated in NFL Premises.

Sir,

we are .han«u, te you fcr .he se^es ex,=„d^a. yow end by f njaticn
m o?in. in'mlfrtgard 1 s.r. campaign to plan, differ,

tvoes of plants in NFL Colony, factoiy, Land available For enhancing the tiea^'fication of
NFL premises, and need help &om your deptt to supply and plant the trees sapling probably
of following species:

1. Cassia (SWpFcHTO

2. Bougainvillea (atTOf^teWT)
3. Neem

4. Govava

The^refonS are requested to please arrange to supply and plant the saplings of ataveIp^of Ls about 1500 nos or more in NFL premises as per deta.l gnren above. Please
contact to undersign for location details .

Thanking you,

Yours faithfully,
for and behalf of NFL

Natianat Fertilizers Ltd., Pwiip«t
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npany

\i\ HAND

Ref.No:NFL7PT/ClVlL/488/
Dated: 11.05.2020

To,

The Divisional Forest OHk jr.
Asandh Road,
Panipat.

Sub: Plantation of Neem plant ̂ aplinjis ii: SVL Premises.

Dear Sir/Madam

4  ' , IvAlancc in the area, you are requested to
in order to maintain the grecncr> and c.-:
kindly arrange the plantation ol N.:m PLtm •. -uls m NM. premis
Thanking you.

Yours faithfully,

for National Fertilizers Ltd

(Sanjay Kumar)
Dy. Mgr (Civil)

~r •

Cop to CM (O&M): for kind infor nation v\ (-.M (O&M).

-<3

Mi-

i?

€
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nflpaniDat@nfl.co.in

Id
{JTRfT WcBT^ ̂  >3H«p*<)

National Fertilizers Limited
(A Govt. of India Undenaking)

TfffRT ^^Mcl-132 106 (gR<Ji"ll)
GohanaRoad,Par>ipai-132 106 (Harjana) India

An ISO-9001.14001 & OHSAS-iSOOl Unit
GSHN: 06AAACN0189N1Z8

eiTOirjnjs* it*

: (91)180-2652515
-■ (91)160-2652481.83,65

Ref.; NFL/PT/Civil/488/
To,

The Divisiooal Forest Officer,
Asandh Road,
Fanipat.

Bv Hand Dated: 29.10.2019

Sub; Supply of PUkhan / Neem plant saplings in NFL Premises.
Respected Mam,

In reference to our earlier letter dated 10.10.2019 and further discussion on phone, kindly supply
1000 saplings of Pilkhan / Neem tree as these plants are to be planted m premises.hereby informed that there is sufficient space available for plantation of about 1000 sapl ng .
Pollution Control Authorities have desired to plant these saplings in orderg^n^ and ecological balance in NFL premises. You are therefore, requested to kindly
arrange for supply of 1000 saplings of Pilkhan / Neem plant for NFL premises.
Thanking you.

Yours faithfully,
for National Fertilize^

(Sanjay Kumar)
Dy. Manager (Civil)

Copy to:

DGM (Mech & Civil) : for kind information please.
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I
Nsvralna Coinpany

PM4IPAT UNIT

BoTlPISBcT

NFL
nflDaniDat@nfl.co.m

w\-w.nalion.^lleflilia|l5^afa

4r

(»IRcT WW ^3W?)

National Fertilizers Limited
(A Govl of India Undertaking)

TTtfHT ■^, M|41UcI-132 106 (gRjJFn)
GohanaRoad.Panipat-132 106 (HBr>ana) India

An 150-9001,14001 & OHSAS-18001 Unit
GSTIN: 06AAACN0189N1Z8

n vnn J

ITWlTWBlASJr

BY HAND

Ref. No: NFL /PT / CIVIL / 488

4^ ; (91)180-2652515
: (91)180-2652481.83.85

Dated; 21.082018

To.

The Divisional Forest Officer,
Asandh Road,
Panipat.

Sub: Issue of 40 No. of Gulraohar/Cassia (3mSW) Plant Saplings for NFL Premises.

Sir,

First of all we are thankful to you for plantation in NFL premises during the previous years.
We are celebrating our official function on 23.08.2018 and there is also a programme of
Plantation of Trees. It is, therefore, requested to please issue us 40 Nos. of Gulraohar or
Cassia (amcTBRO Plant Saplings for plantation in NFL premises.

Thanking you,

Yours faithfully,
For and behalf ofNFL

9
(Sanjay Kumar)

Dy. Manager (Civil)

(Hiyvfl^d IIWCT 24, 'fttW. nltPt 55 'PR. OTP ftt 201 301 ®: 0120-2412294.2412445 Ijd 3092201 ^ 08. "Sw! 2412397
CORPORATEOFnCE;A-n.SECTOR24.NOIDA,GAUTAMBUDHNAGAR(UP)-201 301, «: 0120-2412294. 2412445 A 309221 to08. FAX:241239T

wrafsw WnarFrttW. tfre-m, ?, c1«R TR, ft?#-l10 003. «;OII-:i36CO«. eWt24>«i5S3.4fWl^^n:L74«»9DL19T«OiOOMn
REGO.OmCE SCOfECOMPLEtCO«5-OHBreTirUTIO"Al..«lEA.lODHIll04D.NEWDSUa.lll>0'iJ.*:Oli:45««« F*X: lor.l.'n. ON: LT««WOU»7400lc.'»l»
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MNtvrttna Company

fANIPAT UNIT

123J TOUcJ

nflpanipat@nfl.co.in

iatiirfd w\\\v.naiionftlfeftllizera.<um

■^^Md lcin-|^>S
(■HR^ P5T v5Wl)

National Fertilizers Limited
(A Govt. of India Undertaking)

'TtFRTT irs. ^TRffW-132 106 (^R^JIUjl)
Gohana Road, Panipat- 132 106 (Haiyana) India

An ISO-9001,14001 & OHSAS-18001 Unit
G5TIN: 06AAACN0189N1Z8

o(^

: (91)180-2652515
1^ : (91)180-2652481.83,85

BY HAND

Ref. No: NFL /PT / CIVIL / 488
To.

The Divisional Forest Officer,
Asandh Road,
Panipat.

Dated: 03.08.2018

Sab: Issae of 100 No. of Flowers/Decorating plaat Saplings for NFL Premises.

Sir,

First of all we are thankful to you for plantation in NFL premises during the previous years.
For enhancing the beautification of NFL premises, we require following species of flowers /
decorating plants:

1. Cassia (SRTScIRT) = 50 Nos.

2. BougalnvilleaOrffTsrf^TeW)® SONos.

It is, therefore, requested to please issue us 100 No. of flowers/decorating plant s^lings for
plantation in NFL premises as per detail given above.

Thanking you.

Yours feithfiilly,
for and behalf ofNFLj__.^^

X-—^
jay Kumar)(Sanjay Kum

Dy. Manager (Civil)

ssivte ®ralera : *3-11, tlOCT 24. 'fWSI, 'flm 55 TT7, irtn 20: 301 «; 0120-2412294,2412443 d 3092201^ 08. "tflW 2412397
CORPORATE OmCE: A-11. SECTOR 24.NOn3A GAUTAM BITDH NAGAR(UP) -201 301, ®: 0120-2412294.2412445 & 309221 to 08. FAX ; 2412397
*Rr. wrafera wfn WKtAw, a^R-lU. 7, ?fldl it ftr^ft-tlOOOJ. «:011-:jjt<«56«, e5n24.'l«15!3,lftatTt?1:L74»99IH.i974G01«7417
n eCD. OFFICE : SCOPE C OM PLBC COR S4JL ? IhSTiTUTlON .U AX E.A LOOHI ROAD. NEW O&M • 110 WQ, «: Qj RaX: MM 5* X CWt 9740OIWU17
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Navratna Compar

PANIPAT UNIT

Gof Cc5

nflpanipat'Tr'nfl.CQ.in
jatiijc: WW-nalicnalfeniliziirs iMiin

(*tKC1 fKOJlX gn

National Fertilizers Limited
(A Govt. of India Undertaking)

^r^tRcr-132 106 (gR^jion)
Gohana Road, Panipal- 132 106 (Har>ana) India
An ISO-9001, I400I & OHSAS-18001 Unit

GSTIN: 06AAACN0189N1Z8

Wt H'Llfl ft irt

; (9l)l80-2652515
^ : (91)160-2652481,83.85

Ref. No: NFL /PT / CIVIL / 488

To.

The Divisional Forest Officer,
Asandh Road,
Panipat.

BY HAND

Dated: 04.06.2018

\ Sub: hs-uof40 No. ofNeem Plant Sapling, for NFL Preu.«es.
Sir,

Plantation of Neem Trees It is th^efore ^ ̂ of
Saplings for plantation in NFL ̂retts ' ' "^eem Plant
TTianking you,

Yours faithfully,
for and behalf ofNFL

r _
(Sanjay Kumar)

Dy. Manager (Civil)

—  * *' i. ?7. Cm:L74r.''jHtW«CO(*V74l7
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A Navratn* Company

»»ANiPAT uf^. nflDaninat@nf1 rn in

^qtiijg wv\v.nalif.nalfeitili7r.i^

National Fertilizers Limited
(AGovt. of India Undertaking)

iTF^m-132 106 (gR^jCTT)
Gc.baiiaRoad.Panipat.132 106 (Haryana) India

AnISO-9001, 14001 &OHSAS. 18001 Unit
GSTIN: 06AAACN0189N1Z8

Ref.; NFL/PT/Civil/488/
To,

The Divisional Forest Oflicer,
Asandb Road,
Panipat.

By Hand

: (9l)l80-26S2S1S
^ : (91)180-2652481,83.65

Dated: 20.04.2018

Sub: Plantation of Neem plant saplings in NFL Premises.

Dear Sir,

First of all we are thankful to you for plantation in NFL premises during the previous yeare It ishereby informed that there is still space available for plantation of about 1000 saplings ^ '
and ecological balance in the area, you are requested to kindlv

arrange the plantation of Neem Plant species in NFL premises.

Thanking you.

Yours faithfully,
for National Fertilizers LtiL

(Sanjay Kumar)
Dy. Manager (Civil)

Copy to:

DGM (M&C) : for kind information please.

*Rr.Bnif(ra 7, aWr ̂  =!rf ftTrf* L °'-0-;4l2294, 24l2WA30a7:| Io08,FAX;I4I23»7
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A Navratn« Com,

PANIPAT UNIT

nflDaniDal@nfl.cQ.in
\v\m.nalionatfertili7crs rj^ir

(TR^ cfi] \ii|ci>H)
National Fertilizers Limited

(A Govt. of India Undertaking)
'ileill TTpfhcT—132 106 (gRuiuil)
Oohana Road, Panipat-132 106 (Har>an8) India
An ISO-900I, 14001 & OHSAS-1800! Unit

Ref. No: NFL/PT/CIVIL/488/
BY HAND

To,

The Divisional Forest Ofncer,
Asandh Road,

Panipat.

w so? jsnH" Ojltj

1=^ : (91)180-2652515
^ : (91)180-2652481.83,65

Dated: 15.07.2017

Humble Reminder

Sub: PlantatioD of Neem plant saplings in NFL Premises.

Dear Sir,

Please refer to our earlier letter of even number dated 23.05.2017 on the subject cited above
vide which you were requested for planting of about 2000 saplings of neem trees in the space
available in NFL premises. The same have not been planted yet.

You are, therefore, again requested to kindly arrange the plantation of Neem Plant species in
NFL premises.

Thanking you,

Yours faithfully,
for National Fertilizers Ltd

(Sanjay Kumar)
Dy. Manager (Civil)
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o
OSUPBBcS

NFL
MtoflUd ̂ cni^
VNIPAT UNIT

^Medical Examinalion for NFL Employee
y^miextact -07 ^  Page 1 of 1 30

National Fertilizers Limited
Panipat Unit: Medical department
Medical EKamination Proforma

Msd.Exam. No .4615Med. Exam. Dale: 26-11-2024

OM PRAKASH PRABHAKAR

E Code

Department

IllnvealigaBw

bunne

c}Blood Groi^

d)X-ray Chest

|e)E.C.G. above 40 years
'O L.
FiQAny other invesliflation tf raquired  h 1 - u r

fjUedlcai

nAny othw Medical Problem

[TllSmaical

b]Hydroc8le

p)Any other surgical problem

{a)Near Vision

|b)Oislant Vision
c)Colour Vision

10.1 E.N. T. Check up

11. GimaeS Obsl checkup for females

iritOJnfii/Need Treatmenl/Anv other12. Remarks

)^l

(Medicu^p^ur)
NFL Hospil^^^t^i Unit

Srtie: After completion of Med. Exam., this r.r to be deposited at Hospital recepimn't^ice fwnxnrd.

hrin*//l(vallinef'JinRn/tifienl/H05PIT d t /k4«i/t!<-aI®OriPv'm.:n«it....'——~-■> • I I <
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N.F.L. HOSPITAL, PANIPAT
Dist. Panipat, (Haryana)

PATHOLOGICAL TEST REOUISTION CUM REPORT FORM
Aatr

Name: ̂
Provisional DIag.:

^  I Age/Sex: Emo. No.:
OPD/lndoor

•-a a!Ent I Non Ent

Date

v^WWNE

Please Note
Sample collection Time (Routine Exam.] 8.00 to 10.00 A.M.

MEDI.^TCER

Sugar.

Alb

BllesaK.
Bile Pig.

Acetone

M.E.

BLOOD GROUP

GRCHJP

RH _

Kb

PREGNANCYTEST

Pus Cell.
R.B.C._

CAST

Epi. Cell.

Crystal _

Any Other.

./hpf

./hpf
_/hpf

/hpf
./hpf

VDRLTEST

TLC

HAEMATOLOGY
G.m. %(11.0-18.0)

"  /cu.mm(4000-11000)

DLC

Poly.

STOOL
OVA

CYST

P.O.

R.B.C.

Trophozoltes.

/hpf
Jhp!
/hpf
_/hpf
Jhpf

■ Lympho.
Eoslno_

Mono
Baso

M.P.

ESR
B.T.

_% (60-70)
% (20-46)

(1-€)
(2-10)

% (0-1)

nim.ltt hr

C.t.

BIOCHEMISTRY

DENGUE CARD

Dengue NSIAnbgen.

Dengue JgM/lgO

MALARIA ANTIGEN

AUST. ANTIGEN

PPBS

v^StCffoeetrol ALL.

_mg/dL

_mg/dL

..mg/dL

.JJiyglycerlde.

S.LDL

1£L _mg/dL

.mgfdL

_mg/dL

Urea.

^...SsCreatlnlne.

Acld_

S. Calcium

S.Bilirubin

^SOOT

-«GPT

.mg/dl

_mg/dL

.mg/dL

_mg/dL

.mg/dU

JU/L

lU/L

TOTAL PROTEIN.

ALBUMIM

o/dL

RA. FACTOR

GLOBULIN

e/dL

_>fl«L

erT^lkallne phos. lU/L

(00-1001

[up to 140]

(130-200]

(40-160]

(30-70]

(<100]

[10-60]

[0.8-1.4]

[2.4-7.2]

[8.5-10.5]

[0.2-1.01

[5-46]

[5-45]

[6.5-8.5]

[3.6-5.0]

[3-3.5]

[Adult 60-170]

[Child 161-471]

1/20

WIDALTEST

1/40 1/80 1/160 1/320

TO

TH

AH

BH
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I

NFL

XNIPAT UNIT

i

V SHARMA HEARINC & SPEECH CLINIC

f  Sharmu
If

<?j®^ASLP(PU1MSi,PGDCP

jHTdi & Hfaring Spi-cialisl

K.-: UN KCl ■■ A- W-IM

Riivimlni Hospitiil 638. model town Panipal l.UlO.l
HI.9W22lll52f'

'>?18i727"3

NAME; A i/aA-4\ DATE

l.nuM : "'

AGE/SEX: Jt I ADDRESS

AUDIOGRAM
RIGHT EAR

:  .)?- „r, ^ifL H'uN.

LEFT EAR

'ii'

0

HI

.>0

.0

»

bD

/O

m

'OJ

I A)

<r

CD
s

^ s

f
/

.

/ t

-  >
•

x'
/

250 500 IUL>

Frag
J  AOO -1000 B

uaneylHi)

wj •ij jUI.i .IMJ J-r'n

Fiequ«ncy(Ht)

B ti,

WDIOGRAMSYMBOLS TUNIN3 FORK TES; SPTEST SISI TDT

\EAR
\

MODE ""x

RIGHT lEIT
"■ -.Ear WiGHf I^FT •• E'lR

i-FcfO--. H l k

AC BC AC 6C RiNKb T0(2 ',*1IH.-

JNMASKED 0 < X > .VEBER n! ' 11,M Hi

UASKEL) A [ □
PURETONEAVERAGE

MB HLl
.

•.JNUASKtD
NDRESPONSE P \ «

klG'iI LLI-!

MASaED
rJOfSESPOSE .A ( M. k 3f 3/

ftlGMT 6Afi

LEFT EAR

iU £on-

REMARKS
ASHlSHfJ

Ajdioogisl^ S

3Z.
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A

NFL
9<oi^

VNIPAT UNIT
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fralrw Compaj^

INIPAT UNftNlWT UHIT
MIC^MCI

P<v 11^

NFL

*w4Wia VRf
nuomruiRT

-"EOT 3^

T.T.F RCTQtt of plant RaUaMHtv Group fAmmoniaPlantl

S.No. Section/Equipment lob Description with reason Action by Compliance

1 Synthesis Section Provision of sheeting on Cold
Insulation

Mechanical

2 Primary Reformer One no. exhaust fan to be provide
above Primary Reformer area root

Civil

3 BFW section Abandon Line to be Removed Mechanical

4 C02 Section/TGGU
section

Dust Deposition on Pumps and
Refrigeration compressor oflGGU
section

Production

S Reformer Area Cable dressing required as some of
rahles are falllne from cable tray.

Electrical

6 Old DGSetBulldtng Removal of Wild vegetation
surrounding the building and
nrovision of Solid floor.

Civil.

7 B-SOl (PGR Section) Leakage foom LG ofSteam drum Instrument

Anlrudh Sharma

Sr. Manager (Mecb.)

Vishnu SJn^ Tatiwar

Manager (Elect.)
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Oate-12.11.2024

NATIONAL FERTILIZERS LIMITED- PANIPAT UNIT

LLP report of Plant Reliabilitv Group

Urea & Bagging Plant

Sr. No Description o( )ob Section/
Equipment

Effect on plant reUabiiitv & Safety Action to be

taken By
Sob can be taken up

at the earliest en

1. Steam leakage near LCV-204 actuator R&D To avoid damage of control Valve

actuator

Mech. 20.1L2024

2. Insulation requirement on following
areas: -

1) Steam tine near EA-201 tMttom elbow.

2)LCV-209 bypass line

3)PCV-503B valve & connecting lines

R&D To avoid heat loss & there may t>e bum
inJuFy on touching of body part m

exposed portion of line.

Mech. 1S.11.2S24

3. Proper approach to be provided for HC-

303 control valve

CrystalHzer For proper monitoring of control valve

operation
Mech. 2ail.2024

4. Canopy on PIC-401 is not proper R&O To avoid ingress of water In the controller Instt IS.11.^4

S. Unwanted Empty drums to be removed

from Centrifuge house area and general
deanlng.

Centrifuge

house

For clear approach and safety point of
view

Prod. 16.11.2024

(Pramod Kumar)
(Production Oeptt.)

(SanjayJarha)

(Instrumentation Oeptt.)
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}

Date-07.10.2024

NATIONAL FERTILIZERS LIMITED- PANIPAT UNIT
LLF report of Plant Reliability Group

Urea & Bagging Plant

Sr. No Description of job Section/Equipnwnt Effect on plant reliability & Safety Action to

betaken

By

1. Steam leakage near lCV-204 actuator R&D To avoid damage of control Valve actuator Mech.

2. Insulation requirement on following
areas:-

1) LCV-407 and nearby area
2) LCV-209

3) PCV-503 and nearby areas
4) Cartwrnate header from

oumohouse to reactor

R&D To avoid heat loss & there may be bum injury on touching of
body part in exposed portion of line.

Mech.

3. LCV-401 steam jacket to be fixed
properly.

Pump House To avoid heat loss & there may be bum injury on touching of
body part in exposed portion of line.

Mech.

4. Damaged Floor repair work in front of
CCR entrance gallery.

Compressor house To avoid damage of underground piping at thar area Civil

S. Unwanted metallic scrap to be removed
from field area.

All plant For clear approach and safety point of view Mech..

Elect &

Instt.

6. Unwanted Empty/ filled drum to be
removed from Pump house & Comp
house area and general cleaning.

Pump house &
compressor house

For clear approach and safety point of view Prod.

7. Urea plant condensate line leakage
from two points over road in front of
CT-1.

Infront of CT-1 To avoid increase of line leakage Mech.

(Pramod Kumar]
(Production Deptt.)

(Arko Chakra^rty)
(Instrumention Deptt.;

^pr%
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Navratna Company

PANIPAT UNIT

i H.

•  • .'i- ■

',; r ' v-t,., , •. _ •
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y^tmexuKt - "BT 3^

mioiImci
kNIPAT

ic(_ :,■

H

NFL

EmraONMEi^ MONITORING TF-Sr.l4'b*
Frequency: Monthly

UREA PLANT
Note: This is over & above the Multi point Continuous monitoring systems provided

for NHjin Urea Plant

Date; ..Ul]^'03k

Sr. No. Section Location
Concentration of

ARimonia In PPM
Noite Level

dbfA)
Remarks

Threshold Lfait Value (TLV) 25 90

1. Comprtuor
Houk

a) Ground Floor

b) Kobe Floor

c) Bo enter Comp.
Floor

Vll^

mi-

Vmu

sjp

91
z. Pomp Hooic a) North Side

b) Soatb Side

3. RAD Section a) Reactor Area

b) Condeseer Area

e) Recorer}' Area

Ali-

Ail<- 9'

4. Centrifuge
Houtt

a) CFD

b) Centrifuge Hou»e ■>

0?
J»5t

S. PrflHngToner a Olitrlbuior
Floor

b) Meller Floor

c) PTTop

d) Uft

MIl~

/4/ •-

jUI <-
6. Urea Cootroi

Room
a) Control Room

/Alt-

1. Biggiflg Pleat a) SUo

b} PJD-106

c) PJD-103

/HI*-

>Uf«-

JL
■ M

Name Sienature

Checked by

Shift
mcbaree

Safety
oflicer
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X

NFL

PM4IPAT UNIT

NFL

ENVIRONMENT MONITORING TF-SF-I4'a'

FreqncDcy:Monthiy
ammonia pt.ant

Note: This is over & above the Multi point Continuous monitoring systems provided for
CO & N]^ in Ammonia Plant

Sr.

No
SECTION LOCATION

Cone. Of Gases in ppm Nobe

Remarks
NHj CO Conib.

l/cvel

dbfAi

Tbreihold LIrnli Values {TLV) 25 50 ML 90
1. Desulpburizatioii R-202 A/B

& R-201
"hiu

Vil".

Vllu

hii-

)U|l- Pr2. Reformer Area a) Gr. Floor

/Jlt. Ml>-

-  ̂

33
b) I Floor

yU/i- Ml. 87
c) U Floor

AUt- /U/t- N\L
d] in Floor

All»- Allt- Alt.
3. CO Shift conversion 0 Near LT Shift

CoBTcrtor

R-20S

Atlc- Alfi- MJ£-

3) Near HT Shift
Convertor

R-204
A-'f'- MlL AW'-

Bf

4. Methanation Methanator
R-301 Miu- A"'- /Mlt^ 83

5. Fuel DlifrlbutioD

Section
Gr. Roor

MlL Aiiw Aj/'- 89
6. Feed Station Or. Floor

Ant- put- Nil. 88
7. DC Set Area Gr. Floor

A<li_ A/lt- Ai'u 81
8. Fiare Stack Area Gr. Floor

AJii- /J(«_ Ai/c 98 ■

9. CO] Removal tectioo a) COi Absorber
/J) •- AUt- A'/«-

31
h) CO> Plash

Column At/i- AJ|t- A" <-

10. Mol. Sieve Area Gr. Floor

A'l AIIL /wiu ?3
11. Comprenor House

NEW
0 Ground Floor

/Ul(_ Ai/t- A"'-.
)) I Floor

Aiit- A.)|t- Ail*- S3
12. Operator's Room Near new Comp.

House Ajil. A"£- /UlL.
13. Amm. C.R. CPatrol Room

AJI'~ Aji"- All<- ^ 0
14. Compressor Home i

OLD
) Ground Floor

Alii- Aiit- /JtL-
yy

i) I Floor
/JIU A.1IU A«/C yg

:) Opt Cabin /U/U Aili- If-
Cone. Of Gases in ppm Noise
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PANIP^TUNl

05T0*P0c5

NFL

ENVIRONMENT MONITORING TF-SF-14'a'
Frequency:Monthly

AMMONIA PLANT

Note : This is over & above the Multi point Continuous monitoring systems provided for
CO & NHj in Ammonia Plant .

Date:

Sr.

No
SECTION LOCATION

Cone. Of Gases in ppm NoUe

Level

db (A)

Remarks

NHj CO Comb.

Threshold Limit Values (TLV) 25 SO NIL 90

1. Desulphurlzation R- 202 A/B

&R-201

/"«-

Jilt-

Jilt.

Mit.

2. Reformer Area a) Or. Floor JJH- Jllt- Mft. IH

b) I Floor ^IL 15

c) H Floor >ifL yuf*- /4/L.

d) III Floor
JtIC JUiL- nb

3. CO Shift conversion i) Near LT Shift
2!onvertor

R.20S

Aiiu

b) Near HT Shift
Converter

R-204

Ai/C JJIL. nb

4. Methanation Methanator

R-301
/J/t- Mil-

5. Fuel Distribution

Section

Gr. Floor /itt. pH-

6. Feed Station Gr. Floor Ml.. M'- pit.

7. DG Set Area Gr. Floor
Mli— Pl^

8. Flare Stack Area Gr. Floor
Ml'- Pit- no

9. CO} Removal section a) CO] Absorber
Xtli- Pit- no

b) CO] Flash
Column

JUIC. M'- Plt- n3
10. MoL Sieve Area Gr. Floor

M'~ MH- Pl^ bf

11. Compressor House
NEW

a) Ground Floor
Jilt- Vt(»- Vm<- fa

b) I Floor
Wl"- Uli—

12. Operator's Room Near new Comp.
House

Vllt- Wli-

13. Amm. C.R. Control Room
/4/t- SO

14. Compressor House
OLD

a) Ground Floor
J*IL, 19

b) I Floor >ttu M}i~ p!*- r;

:) Opt Cabin >if«- Al/L /J/L- £0-

Conc. Of Gases in ppm Noise
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Sr.

No

SECTION LOCATION NHj CO Comb. Level

db(A) I
Threshold Limit Values (TLV) 25 50 NIL 90

15. Purge Gas Recovery a) Ground Floor
JJli. MIC.

3) I Floor
Ml- M"-

e) II Floor
65

d) m Floor
Mlt- ^11.- J4H- 6S"

16. Synthesis Section 1) EA-603 J M'- MlL. m

b) FA-602 % ^IL- AHf-.

17. COj Chiller Area Gr. Floor
Mil- na

18. H.S. Area i) Old H.S. (G.F)
^\<- jMjl. n3

b) Old H.S. Top
Ml- Mii- IK

t) New H.S (G.F)

d) New H.S Top /4IL. n 1

e) Near Refrig.
Compressor a

>/ii_ 1o

Name Signature

Checked by

Shift

incharge

Safety
officer

llNn IVdTNVd

Aueduloo iu)ejAflN

^ J N
r^^isa
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-JXI

iNfPAa^itftttv
PANIPAT UNIT

i|Rl5Rr
(*wa »T«w w s*F"i

!»!<: »i. qT»m-

^;piw oieo-z6^«ei
tlmr oi«o-»usis

NFL

NATIONAL FERTILIZERS LIMITED

(A Qov«rnmcnt of India Undartaking)

Panipal UoH: Gatians Road, P»^H32106
(Hafyana)

Phona: 0180-2eS2'(81

Fax: 0180-28625W GST Me. 06AAACN0189N1Z8

HI

NFI/PT/TS/P^M

Sale Order

30.03^22

Ultra tech Cement Ltd

Village Karad, Israna Pradhana Road,
Panipat, Haryana (India), 132107
GSTIN- 06AAACL6442L1ZE

Sub: Sale order for Collection & Sale of Div Flv Ash

Ref: Our NH' No. NFL/PT/TS/PE/154 dated 17.01.2022
Your bid dated 18.01J1022
Your offer dated UTCL/PCW/Commercial/2CI21-22 dated 09.03.202
LOI No. NFL/PT/TS/PE/154 dated 12.03.2022

Dear Sir,

With reference to above. NFL is pleased to issue sale order for "Collection &Sale of Dry Fly Ash
from Panrpat unit" as per following details;

dfrough dosed
1. Scope of hVs Ultra tech Cement Ltd
The scope of work for collection of dry fly ash & transportation
body trucks/BuIkers shall indude the following:

(i) Dense phase dry fly ash collection / handling system has already been installed at NFL
premises. M/s Ultra Tech Cement Ltd. shall operate and do preventive or breakdown
maintenance of the said system.

(ii) M/s Ultra Tech Cement Ltd, shall make effort to lift the entire contracted quantity of dry
fly ash from the system. The initial maintenance, preventive & breakdown maintenance
of the system and maintaining adequate spares for 24x7 operations shall be in the scope
of the M/s Ultra Tech Cement Ltd. up to the validity of the Sale order / Agreement /
Contract. The contracted quantity is detailed at Clause 4.0 (Quantity). M/s Ultra Tech
Cement Ltd. shall do operation, maintenance & loading of / from the said system on 24-
hour daily basis. The system shall be handed over back to NFL at the end of contract m
healthy working condition.

(iii)Collection of dry fly ash will be done in closed body trucks/Bulkers and transported by
M/s Ultra Tech Cement Ltd.. It will be sole responsibility of M/s Ultra Tech Cement Ltd.
to ensure that no leakage of ash takes place from the ash carrying vehicle causing
pollution problem on the way from NFL to their Works. The supply of dry fly ash shall
be made on Ex. NFL works basis.
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(jv)Tare & gross weight of each truck shall be recorded at NFL weighbridge in presence of
M/s Ultra Tech Cement Ltd representative before dispatch for billing & payment
purposes. NFL may also go in for standardization of dry fly ash filling quantity in
Bulkers / closed body trucks filled from the system as per requirement

(v) M/s Ultra Tech Cement Ltd. shall lift the contracted quantity of dry fly ash or more if
permitted by NFL at their quoted / agreed price.

(vi) Safety, security & medical facility of its employees shall be M/s Ultra Tech's
responsibility.

(vii) Employees of the M/s Ultra Tech Cement Ltd. or their sub-contractor's staff /
employee shall have to follow Safety & security norms as per rules of NFL.

(viii) Site preparation, if required, is M/s Ultra Tech's responsibility. Due care must be
taken to avoid damage to NFL's property.

(ix)Installation of suitable de-dusting system at loading station in place of / parallel to the
existing will be done by M/s Ultra Tech Cement Ltd. at his own cost so as to avoid
escape of fly ash to atmosphere during loading of trucks.

(x) M/s Ultra Tech Cement Ltd. shall arrange to obtain all pollution / environmental
clearances required, if any, from the appropriate authority for transportation of Dry fly
ash. NFL will extend all feasible help in obtaining the clearances without any loss to NFL.

(xi)M/s Ultra Tech Cement Ltd. should have capability to arrange (directly or indirectly) a
fleet of dedicated road bulkers / closed trucks along with licensed / experienced drivers
for lifting & transporting dry fly ash on round the dock basis. M/s Ultra Tech Cement
Ltd. shall submit authenticated documents.

(xii) Cleanliness / good housekeeping of the loading area as well as any spillage from
lines from EPs to silo will have to be maintained by M/s Ultra Tech Cement Ltd.. Any
spillage of fly ash will be collected and dumped in our ash ponds on regular basis.

(xiii) M/s Ultra Tech Cement Ltd. shall be required to lift dry fly ash from NR as per day
to day available quantity of the dry fly ash generated as detailed in clause 4 (quantity).

2. Scope of NR
(i) Dry Fly Ash collection/handling system is already installed inside the factory premises

with silo of 100 MT. M/s Ultra Tech Cement Ltd shall regulate arrival of Bulkers/dosed
body trucks.

(ii) NR has already provided power (415 V) at source. Power will be given on free of cost
for operation & maintenance of the Dense Phase Ash Collection system.

(iii) Drinking water is available free of cost inside the premises.

3. WEIGHMENT

(i) Weighing of the ash to be supplied to the M/s Ultra Tech Cement Ltd shall be on the basis of
difference of tare weight and gross weight recorded at the SELLER'S Weigh Bridge near
urea Bagging Plant, in the presence of BUYER'S authorized representative or agent and no
dispute claim in this regard will be accepted / entertained.

(ii)Loading & dispateh will be done round the clock on all the days. NR shall have sole and
unfettered discretion to change the timings for loading. M/s Ultra Tech Cement Ltd shall be
required to properly follow the reporting/obtaining of token (or any other system prescribed

ifiRiuuoiW jMawnwuioiaoiewscw
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by NFL) for their closed body truck / Bulkers at NFL gate before starting filling of dry fly ash
in their dcsed body truck / Bulkers. This is essential and mandatory on M/s Ultra Tech
Cement Ltd for complete compliance. Any deviation to the above procedure (or any other
procedure laid down by NFL) will amount to issue of warning / termination of sale order on
repeated default

(iii) The sale of dry fly ash shall be on ex-works basis from the NFL plant and tite
responsibility for loading, handling and transportation of dry fly ash will be of M/s Ultra
Tech Cement Ltd, The responsibility to obtain any permission / no objection certificate
from the concerned authorities including Pollution Control Board and also compliance of all
statutory provisions regarding transportation of dry fly ash from the NFL plant shall be of
M/s Ultra Tech Cement Ltd. NFL shall in no manner be held responsible for any act /
omissicm contravening the provisions of any of Uie laws of the land dunng transportation
and handling of material.

** ̂ Tll^p^imate maximum quantity of DRY FLY ASH available for sale from NHL Panipat is
75,600 MT per aimum (approx. 6300 MT/ month post GTG).

The above quantity allocated by the M/s NFL. may be reduced or increased depending upm
the eeneration/availafaiUty of the material within the period stipulated m the contract
However, it may be dearly understood that after expiry of validity of the conbact sale o
dry fly ash will be permitted to the M/s Ultra Tech Cement Ltd even if M/s Ultra "J
Ltd for any reason could not Uft the total allocated quantity. M/s Ultra Tech Cement Ltd
will not have any claim whatsoever in fliis regard after expiry of the contract.

M/s NFL shall have sole and unfettered discretion to sell the un-lifted dry fly ash to any party
other than the BUYER. In that case such party shall pay to the H-1 BUYER only the operation
and maintenance cost for the quantity of dry fly ash sold off. The op^tion and maintenance
cost at tlie present level is estimated H Rs 21/- per Mr( Induding GST) (mcludmg all spares,
consumables etc).

M/s NFL shall have the sole and unfettered discretion to decrease / increase the supplies to
M/s Ultra Tech Cement Ltd. depending upon generation of dry fly ash to any extent from
to 200 MT/day & for any number of days consecutively. M/s Ultra Tech Cem^t Ltd shall be
required to adjust their monthly dry fly ash lifting schedule to aaonunodate any
iSoreseen interruptions on behalf of the SELLER. However, monthly/year y
quantity shall be reworked to give effect of unforeseen interruption on behalf of M/s NFL
taking 30 normal days for month and 350 days for the year.

In case it happened tliat DFA was not available/generated for more than 3 days at a s^tch in
any MGOT month for the reason attributed to NFL, which resulted the Buyers ̂  bft
quantity of DFA than the minimum guaranteed quantity in that month, the monthly M
will be revised proportionally based on the non-available days of DFA from
o/SGP/CFP boilers with additional two days as mobilization period. Month of 30 days wUl be
considered while calculating the revised MGOT

vfl In case DFA is not available/generated for more than 10 days in a MGCTT year for the reason
attributed to NFU which resulted the Buyers to lift lesser quantity of DFA than minimum

V)

45

iii)

iv)

.

•v..
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V

guaranteed quantity in the year, tfw yearly MGOT will be reduced proportionally based on the
non-available days of DFA from the unit / outage of SGP/CPP boilers.

5. BASIC SALE PRICE:

M/s Ultra Tcch Cement Ltd. shall pay to NFL 48/- (Rupees forty Eight orUy) per MT of dry
fly ash on ex-works basis for the Ist year and increase of 5% per annum on cumulative basis
will be paid for the subsequent year(s), GST as applicable at the time of dispatch shall be
payable extra by M/s Ultra Tech Cement Ltd. First increase of rate will be effective from
12,03.2023 and second from 12.03.2024 making rate of Rs 50.40/MT and 52.92/MT
respectively.

6. PAYMENT TERMS

(i) M/ s Ultra Tech Cement Ltd. shall make payment in advance preferably tivough e-transfer
for the quantity intended to be lifted at the sale price plus applicable GST on Ist working day
of each month. Balance amount arising due to short lifting in any month shall be available for
adjustment against supply in excess of monthly guaranteed quantity only during subsequent
months or shall be adjusted against liquidated damages towards shortfall in annual
guaranteed quantity, if any.
In case it happened that DFA was not available/generated for more than 3 days at a stretch
in any MGOT month for the reason attributed to NFL, which resulted the Buyers to lift
quantity of DFA than the minimum guaranteed quantity in tiiat month, the monthly MGOT
will be revised proportionally based on the non-available days of DFA from the unit/outrage
of SGP/CPP boOers with additional two days as mobilization period, Month of 30 days will
be considered wliile calculating the revised MGOT.

(li) M/s Ultra Tech Cement Ltd. shall be entitled for lifting DFA on advance payment for the
quantity in that month.

(ill) In case of authorized agency, the bidder has to submit a statement of consignment wise
quantity of ash delivered to authorizing agency duly signed by authorizing agency on
monthly basis within 7 days from the end of respective month,

(iv)M/s NFL shall not pay any interest on the advance payment deposited for the intended
quantity to be lifted by M/s Ultra Tech Cement Ltd. or the amount attributable to shortfall in
lifting minimum quantity (clause 6.vi) in a month retained by the M/s NFL

(v) Damage, if any, to NFL'S properly by any closed body truck / baulker of the BUYER shall be
repaired / replaced by M/s Ultra Tech Cement Ltd. to the full satisfaction of the M/s NFL

(vi) In case M/s Ultra tech Cement Ltd happen to lift lesser than 4600 MT in a month, the amount
attributable to shortfall in lifting shall be adjusted in the foLowii\g month(s) only when
average quantity computed based on cumulative quantity lifted up to previous month
exceeds 4600 MT per month,

7. DURATION OF THE CONTRACT AND EFFECTIVE DATE:

This contract shall remain valid for a period of three years up to 11.03.2025 reckoned from
the date of its award i.e. 12.03.2022.

CMeCun OFFia:<t-lS,StaOftl4, •. FU:U12H'
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shall be deducted from RA bill/security deposit. Security deposit shall
contractor after successful completion of the content and
certification" from executive department after expiry of Defect Uability .
^ succr^sful tenderer can furnish a Bank Guarantee from any of
excluding Gramin / Co-operaHve Bank in the form specified by NFL ^
Deposit / Performance Guarantee (as applicable) for the faithful and proper fuhilment of
tiiJwntract. The Bank Guarantee should be valid for a period of 36 months
Ous deTit liability period) plus 3 months claims period.
submitted by Bankers direcUy to NFL in a sealed cover and not
The Contractor shall also arrange a copy of swift messagejor
all amendment) through SFMS mode, from the BG f
communication regarding issue of BG to our designated bank ICICI Bank Ltd_ Kl, Sen
Mall, Sector-18, Noida, UP, 201301,1F5C Code IC1C0000031, as per following details.

(i) IFN 76 COV for issuance of bank guarantee
fih IFN 767 COV for amendment of bank guarantee r revi Tt rnv/TFM

Mruing bank shall mantion IFSC coda as ICICOOOOOSl in (laid 7035 of IFN 76 COV/IFN
767 COV

(iv)Issuingbank shall mention NFL benefidaiy co^ as
NFLNAT10NAL04022015 in field 7037 of 1FN760COV/IFN767COV.

9. CONCILIATION AND ARBITRATION:

^.i^nucaon, meaning, scope, oparadon o, affec, of d^ ^Nod "tf
thereof shall be resolved amicably through negotiabons by ^
Dispute" shall be given by the party seeking resolution of a dispute to the P®*^-^
dispute is not resolved within Thirty (30) days from the notice, the dispute shall be referred
to arbitration as per the procedure mentioned herem telow: Motional FertUizers
A written notice shall be given by the contractor Invokmg ^ Si HeaS wS
Limited through Designated Authority (CMD / Functional
may be specified as per contract value (Ref: CO Ugal circular no. NFL/CO/Law/WV datea

claim including determination of interest, if any, being claimed upte ̂ e date of
commencement of arbitration does not exceed Rs. Five crore, the ^
a sole arbitrator. The parties shall mutually agree on the f
disagreement upon the name of the sole arbitrator, the apf^mtment of ̂ le Arbitrator shall
be done in accordance with the provisions of Arbitration & Conciliation Act, 1996.
Where the claim Including determination of interest, if any, being claim^ upto date of

of arbitration exceed Rs. Five acre the
tribunal consisting of three arbitrators. Each party shaU nominate one arbifrator each w.tmn
30 days from the date of receipt of notice of invocation °f
arbitrators shall appoint the presiding arbitrator within 30 days thereafter. If a party to the

COHFOIUTlOWKr *-11. Stercn », ,,u,. 1 o./i«t,o*««C<Ml5SJ ia«<TO'*»"0U»7«iO10<«7«7
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dispute refuses or neglects to nominate an arbitrator on its behalf within the period
specified, or the two arbitrators fails to nominate Presiding arbitrator, appointment of
Arbitrator(s} shall be done in accordance with the provisions of Arbitration & Conciliation
Act, 1996.

The Arbitration proceedings shall be governed by the Arbitration & Conciliation Act, 1996
and any further statutory modification or re-enactment thereof and the rules made
mereunder.

It is agreed by and between the parties that in case a reference is made to the Arbitrator for
die purpose of resolving the disputes/ differences arising out of die contract by and
between the parties hereto, the Arbitrator shall not award interest on the awarded amount
more than the rate of SBIPLR / Base Rate applicable to NFL on date of award of contract.
The Seat and venue of Arbitration shall be at Delhi/Place of respective Unit/Place of Zonal
Office.

The cost of the proceedings shall be equally borne by the parties, unless otherwise directed
by the arbitral tribunal. The decision of the arbitral tribunal shaU be final and binding on all
parties.

10.2 ARBITRATION FOR FOREIGN VENDORS /PARTIES:
Any dispute arising out of or in connection with this contract, including any question
regwding its existence, validity or termination, shall be referred to and finally resolved by
Arbitration administered by the Singapore International Arbitration Centre ("SIAC) in
accordance with the Arbitration rules of Singapore International Arbitration Centre ("SIAC
Rules") for the time being in force, which rules are deemed to be incorporated by reference
in this clause.

The Seat and venue of Arbitration shall be at New Delhi, India. The language of the
Arbitration shall be English.
This contract/l.Ol/NIT shall be governed by and construed in accordance "with the Laws of
India.

10.3 ARBITRATION FOR CPSES AND GOVERNMENT DEPARTMENT:
In the event of any dispute or difference relating to the interpretation and application of the
provisions of commercial contract(s) between Central Public Sector Enterprises (CPSEs) /
Port irusts inter se and also between CPSEs and Government Departments / Organizations
(other than those related to taxation), such disputes or differences shall be taken by either
party for resolution through AMRCD as mentioned in DPE OM No 4fl)/2013-
DPE(GM)/FrS-1835 dated 22-05-2018.

10. SUBLETTING:

M/s Ultra Tech Cement Ltd. shall not sublet or as.sign the contract to any party of it / to
the third party without obtaining the prior written consent / permission from the M/s
NFL.

11. CONTRACTOR TO EXECUTE AGREEMENT
The contractor's responsibility under this contract will commence from date of issue of the
Letter of Intent. Fhe Tender Documents, other documents exchanged between the Tenderer
and NFL, the letter of acceptance and work order shall constitute to the contract The
successful M/s Ultra Tech Cement Ltd. shall be required to execute an agreement on a non-
judicial stamp paper of prescribed value with NFL within 15 days (Fifteen days) of receipt
by him of the Letter of Intent. The agreement to be executed will be in Agreement Form
specified by NFL. The cost of the Stamp Papers will be borne by M/s Ultra Tech Cement
Ltd. Untij a formal agreement is prepared and executed, acceptance of this tender shall
constitute a binding contract between the parties

W«tD.«MO 1:0U 2«WK« »AX: Utt rurOJlT WullDIIL'
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g any other court or courts havurg ^ '
■^-iT— formiiie tlie subject matter of the reference if the same had been the subject matter o

"" proc^dings arising out of or relatmg to ® J"SST^tfJir (including any arbitration in terms thereof) shall lie only m the court of CompetentmiPAT UNIT ^ jurisdiction in this behalf at Panipat, Haiyana, where this contract has
C  o„'b.h.K ow„«) »d only d,e »id co„,« sh^ have ludsd^on »
enK^uTand By such action(a) and / o, proceeding (s) to the exduaton o( .1! oth«
courts.

AU other terms and conditions of Nrr/STC/CTC shall also be applicable to the sale order.
Please acknowledge the receipt of this letter by returning one copy of the same after signing
as a tokor of acceptance of the Sale Order.

Thanking you.

Yours faithfully,
For & on behalf of
National Fertilizers Ltd.

■&
(Seema Chawla)
CMcrs)

f-D-r 0
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PANlPATUMn

jsmexmi - 2r

Tpfen?^ ferf^ltS
(■sina ''i <5^)

.nfrKi 'ftFt=iT ''T^. ^f^ni^-132106
01»O.2652481-4«3 ^ 485.2655570

018O-2652515

riSTN-06AAACN0lg7NZ8

National Fertilizers Limited
(A Oovemmern of Indt* Urnkftaking)
Panipal Unit: Gohana Road. Panipat, Haryana- 132 106
Phone: 018O-2652481- 4834 4B5,2655570
FAX: 0I8O-265251S
GSTN-06AAACNO189NZ8

NFLGSTNo.06AAACN0189N!Z8
S.ioS.rNo.: NFP/ST/D-284/2024.2S

Dated; 14/05/2024

M/s Mahalaxml Flyash Products,
743/11, Dahar, Israna,
Paiiipat-132145,(Haryana)

rjrr No. 06BFr.PJ5674HlZ9_

743/11, WfT llff. fHTWT,
qRftqH-132145 (jftTIon)

Amount in R«-Rate Rs
Sr.
No

Description

Sale of Pond Ash in
Lump-sum on 'As is
where is & No
Complaint/Grievance"
basis from Pond No. 4
located North of NFL
Panipat.

HSNCode UNIT I Qty-

26219000

Total

LOT 1,00

. (Ex.
Works Paniprt)

Rs. 1.60.000/-Per
Lot

Rs. 1.60.000/-+
18% GST and
ICS I % extra.

2.

^  , r.RT@18%&"i'f'S@l%Extra.

i.

d li.

One year from the date of issue ot sa ^

X I&m a.d balance amount of un-liftcd materiala shall
be forfeited without fiinher «|erj"ce.
S rnr^^tXoftnlc, win, assi^lng reason thereof. Th.s

Rgce oiTicK scvre * iNsnam Webwie: www.wttiffltaircrtnii®*-®^
CiN: 1.74899DL! 974001007417
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r'eiftc'S . National Fertilizers Limited
^  (•ii<n t»<<rpx ^iT vJHVi) (AOovemmenioflndiatJrKlcrtBking)

'Pfrw Vf^: %Ht ?f^-i32106 VX Parupai Unit: Gohaiia Rwd. Panlpat, Haryana- 132 106
^JWnr: 0180-2652481-483 ̂ 485.2655570 Phone: 0I8O-2652481-483 & 485.2655570

0180-2652515 LlIJI.9 FAX; 0180-2652515
CSrN-06AAACN0189NZ8 GSTN-06AAACN0I89NZ8

4.

5.

6.

will not entitle the buyer to demand compensation or right for delivery of full
qty. by way of extension of contract,

ill. It is advised not to lift the ash from 0700 hrs. to 2100 hrs. on any given day
as per DRSC (District Road Safety Committee) recommendations, failing
which the contract shall stands cancelled.

The material loading shall be on Mechanical Transport means viz. Tippers/Dumpers
duly covered with the Tarpaulin & caro'ing the same to the destination to ensure that no
leakage of Ash take place during the Journey. Loaded vehicles to be covered properly
with tarpaulin in order to avoid any spillage and in no means the level of ash shall
exceed dumper body mark and there shall not be any overloading, failing which may
lead to termination of ash lifting work from NFL Ponds.

Buyer at its own cost shall also arrange route permit from the concerned authorities if
required & preparation of route for movement of Mechanical Transport from Ash Ponds
to dumping area. The pennission of State Pollution control Board/ any State Authorities
If requii-ed, to dump the ash under this contract, shall be arranged by you at your own
wst ̂ d responsibility. NFL shall stand absolved in case of any violaiion by the buyer.
The buyer shall also ensure adequate sprinkling of water at excavation site, on the ramps
Md roads used by ash loaded closed body trucks/ dumpers and at ash dumping site
dunng execution of his ash disposal work in order to ensure that there is no blowing of
ash due to wind. ®

7. The maintenance/ dressing/ leveling of ramps in Ash Ponds shall be arranged by the
party for smooth ftow of traffic at its own cost. The party will also ensure prompt
removal of spilled over ash, if any, from closed body trucks/ dumpers on the roads,
which should not be there in normal circumstances to ensure cleanliness

8. Party shall make good / restore the premises as before and shall re-construct the Ash
Pond embankment after completion of work before handing over the site to NFL Party
shall not claim any claim/cost for construction of Ramp/approach road during or after
tennination/expiry of contract

9. The party shall abide by ail the Instructions/Directions/ guidelines/ stipulations issued by

D  J Government Authorities including Haryana State Pollution ControlBoard (HSPCB) and District Administration etc. in connection with the work of
collection and transportation ofash, from time to time.

10. Transportation of Pond Ash should be done in environmentally sound manner and ail
precautions to prevent Air and Water Pollutions are to be taken.

11. All the guidelines mentioned in MoEF & CC Notification No. S.0.5483(E) dated
ri'L^^L amendments or any other guidelines issued by
MoEF/CPCB/PPCB shall be followed and complied.

12. Please ensure that Ash shall be used in Eco Friendly manner as per MoEF & CC
Notification No. S.0.548I(E) dated 31.12.2021.

13. The Bidders/customers workmen shall have to abide by the rules regulation including
safety & security regulation of the relevant statutory Acts.

14. The Buyer will employ his own labor and means; at his own cost and risk for
removal/collection/shifting of material as per schedules and payment of
wages/compensation to the laborers will be the sole responsibility of the buyer. The
purchaser shall ensure that his workmen do not loiter around within the factory areas.

watjra ; tj-u, sftirw. vsnrtw - vjik.i win?! cgan "
CORPORATEOFFICE -A-ll,SECT0R24,MOIDA,(UP).201 Mil, Tel UI20.2ei2.UH. FAX 2eil'»4
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5*0

(«rar 5fiT 5WI)

^mi: ""frpRT ■^w. Mi-fina. eR«<i"ir-i32i06
^tmw; 0180-2652481-483 485,2655570

0180-2652315
nsTN.06AAACN0189NZ8

J
WBiliGa
NFL

National Fertilizers Limited
(A Goveminenl of India Undertaking)
Panipal Unit; Gohana Road Panlpat, Haryana- 132 106
Phone: 0180-2652481- 4834 485.2655570
FAX: 0180-2652315OSTN-06AAACN0189NZ8

They shall not touch any material except those matenals shown to le
workmen is even found violating these restrictions, the purchaser
for making good the loss to the owners on which their decision shall be final and

15. ?ls«rance: You will be solely responsible for any liability to your worker in respect of
any accident or injury arising out of and in course of your emplo^enu

16 JURISDICTION:- All causes of action in relation to this e-auction wth respect to NFL
■ will be deemed to have been arisen within the jurisdiction of Pampat Courts m HaiyanaState only, to the exclusion ofali other Courts in Indm. »;ioTr/MPO/M«finnal

,7 The other terms & conditions shall be as per MSTC auchon No.Fertilizers Liniited/7/Gohana Road/23-24/51768 and NFL Tender No. NFP/ST/D-
284/23-24.
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VNIPAT UNIT

TWrt* onrt

No. 9/8/2Q24-St. Th.

Government of India

Ministry of Power

Shram Shakti Bhawan, RafI Marg,
New Delhi, 15th March, 2024

To,

I. CMDs/MDs of coal/lignite based Thermal Power Plants
(Central/State/Prlvate)

li. Principal Secretary/Additional Chief Secretary (Power/ Energy) of all
States/UTs

III. Chairperson, Central Electricity Authority

Sub: Guidelines for coal or lignite based Thermal Power Plants (TPPs) to
utilise ash by providing it to the 'user agencies' as stipulated in the
MoEF&CC Notification dated 31.12.2021 and Its subsequent amendments.

Sir/Madam,

Ministry of Environment, Forest & Climate Change (MoEF&CC) vide
its Notification No. S.O. 5481(E) dated 31st December 2021 issued a
Notification on utilization of ash by coal or lignite based Thermal Power
Plants. The Notification was issued by MoEF&CC in supersession of all its
previous Notifications issued in this regard. The MoEF&CC Notification
dated 31.12.2021 is further amended on 30.12.2022 and 01.01.2024.

2. Ministry of Power had issued an Advisory to all Thermal Power Plants
on 22.02.2022 which was in line with the MoEF&CC Notification dated

31.12.2021, the primary objective of which Is to maintain transparency,
prevent malpractices and ensure 100% utilisation of ash with least burden
on the electricity consumers to provide affordable power to consumers.

3. The ash disposal is being done by coal or lignite Thermal Power
Plants as per the Ministry of Power advisory dated 22.02.2022. Now,
MoEF&CC vide Notification No. S.O. 05 (E) dated 01.01.2024 has further
amended its Notification dated 31.12.2021, which makes it necessary to
further streamline the procedure for TPPs and amend the advisory dated
22.02.2022 in such a manner that the primary objective of the
Government to ensure 100% utilisation of ash with least, burden on the
electricity consumers, can be achieved.
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4. The MoEF&CC amendment dated 01.01.2024 has also stipulated
that the coal or lignite based thermal power plants, while utilising ash
under the notification shall reserve certain percentage of ash for supply to
all micro and small enterprises engaged in ash-based product
manufacturing namely, bricks, blocks, tiles, sintered or cold bonded ash
aggregates, fibre cement sheets, pipes, boards, panels for saie at
concessional price or through limited auction in accordance with the
'Guidelines' issued by the Central Government In the Ministry of
Power.

5. In view of the above, all coal and lignite based thermal power
plants (Central/State/Private) are hereby advised to provide ash to the
user agencies for all their new commitments as per the following
guidelines in accordance with MoEF&CC Notification dated 31.12.2021 and
Its amendments on 30.12.2022 and 01.01.2024.

Procedure for disposal of ash by TPPs:

A. General Procedure for disposal of ash:

i. Issuabie ash per annum means the quantity of ash available for
Issue by a TPP in a year, subject to technical restrictions, safety and
current/future ash generation. This quantity shall be declared by
TPPs prior to start of the annual ash disposal process.

ii. The Power Plant shall provide ash to user agencies for eco-frlendly
purpose as stipulated in the MoEF&CC Notification dated 31.12.2021
as amended on 30.12.2022 and 01.01.2024 through a transparent
bidding process.

Hi. TPPs are advised to invite bids on annual basis or for longer period
but not more than three years specifying Issuabie Quantity on per
annum basis. The TPPs shall start the bidding process well In
advance (at least 4 months before the end of current financial year)
so that all tie-ups are available before the commencement of the
next financial year.

iv. TPPs shall conduct the 'Limited Auction' for Micro and Small

Enterprises and the 'Open auction' for all users of ash separately.

V. For Micro and Small Enterprises the bid threshold shall be 50
tonnes.

vi. For Open Auction the bid threshold may be higher.
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INIPATUNIT B. Procedure for 'Limited Auction' for sale of Dry Fly Ash to

Micro and Small Enterprises engaged in ash based product
manufacturing:

J3

I. Reserve Quantity: The 'Reserved Quantity' shall be 1.10 (one
point one zero) times of the highest quantity issued up to previous
three years to these Micro and Small Enterprises by the TPP. If
there is no previously issued quantity available, TPP shall reserve
20% (twenty per cent) of Issuable quantity for first year of limited
auction.

il. Floor Price: The 'Floor Price' (Reserved Price) for the limited
auction for Micro and Small Enterprises shall be 50 % of the lowest
price of the ash discovered by the TPP in the last 'Open Auction' of
the dry fly ash among all users subject to a minimum floor price
(Reserved. Price) of Rs 1.00 (one) per Metric Tonne (MT).

lil. Based on the Reserved Quantity as per para 5 B(i) and the Floor
Price (Reserved Price) as per para 5 B(ii) TPPs shall conduct limited
auction annually exclusively for Micro and Small Enterprises engaged
in ash-based product manufacturing namely bricks, blocks, tiles,
sintered or cold bonded ash aggregates, fibre cement sheets, pipes,
boards, panels, as per para D(4) inserted to the MoEF&CC
Notification dated 31.12.2021 amended on 01.01.2024.

iv. Limited auction of Reserved Quantity shall be conducted among
Micro and Small Enterprises having valid "Consent to Operat€"(CTO)
Issued by CPCB/SPCBs if applicable or with a valid MSE registration.

V. The Concerned Pollution Control Board shall verify that ash issued to
Micro and Small Enterprises Is being utilized to make ash-based
products as per the MoEF&CC Notification.

vi. The balance quantity, if any, left untied in the limited auction shall
be included in the quantity for open auction for all users.

C. Procedure for 'Open Auction' for sale of Ash (Dry Fly Ash,
Bottom Ash and Pond Ash) among all users of ash as per
MoEF&CC Notification:

i. The balance dry fly ash quantity arrived after excluding the
reserved quantity at para B(i) above, and including the untied
quantity at para B(vi) above, bottom ash and pond ash shall be put
up for open auction process among all user agencies as per the
MoEF&CC Notification.
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ii. If after auction some quantities of ash still remains un-utilized, then
it shall be offered through open Expression of Interest (EOI) for
lifting ash on 'as is where is' basis, to be given free of cost on first
come first serve basis, if the user agency is willing to bear
transportation cost.

iii. Even after the steps taken in Para 5(C)(i) to 5(C)(ii) above, if the
ash remains unutilised, the TPPs shall serve notices (as per
MoEF&CC Notification dated 31.12.2021 and its amendment on

30.12.2022 and 01.01.2024) to the nearest user agencies engaged
in construction activities such as road laying, road and flyover
embankments, shoreline protection structures in coastal districts
and dams and the mine owners located within 300 kms radius from

TPPs to use ash mandatorily in their projects/back filling of mine
voids and deliver ash free of cost and the cost of transportation
shall be borne by TPPs. In case of refusal by the nearest user
agencies upon which notice has been served and ash quantity still
remains unutilised, the TPP shall serve notice to the next nearer
user agency within 300 km radius as per the MoEF&CC Notification.
A copy of this communication is also to be marked to the State
Pollution Control Board concerned as per the MoEF&CC Notification.

iv. Even after steps taken in Para 5(C)(i) to 5(C)(lii) above, If the ash
remains un-utilized and the TPPs assess that It may not be able to
comply with the MoEF&CC target timelines on ash utilisation and
have to pay Environment compensation on the unutilised ash, the
TPPs may apply their best business practices/financial prudence in
assessing at their plant level to give the ash on mutually agreed
terms to the user agencies in transparent manner to comply with
the extant provisions of the MoEF&CC Notification to meet full
utilisation of ash.

V. In case, ash is provided free of cost and with free transportation;
the user agency shall be obliged to source the ash from the nearest
TPPs to reduce the cost of ash transportation. If the nearest TPP
refuses to do so, the user agency shall approach Ministry of Power
for appropriate directions.

D. Procedure to be followed for transportation cost to be borne
by TPPs;

Thermal Power Plants shall prepare a panel of transportation
agencies every year based on competitive bidding for transportation to
Road Projects/Embankments/mines etc. in slabs of 50 Kms, which may
be used for the period. The TPPs shall call for bids well in advance so,
that the transportation panel is in place as soon as the previous panel
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expires. There should be no gap between the expiry of existing panel
and the finalization of the fresh panel.

6. The Appropriate Commission shall scrutinize any expenses regarding
ash utilization proposed to be passed through in tariff by the Generation
Company (GENCO) in accordance with these guidelines to ensure that the
least possible burden is passed on to electricity consumers while
Generating Company fully complies with MoEF&CC notification dated
31.12.2021 and its amendments on 30.12.2022 and 01.01.2024 and full

transparency is ensured by Generating Company as envisaged in these
Guidelines.

7. Applicability of Guidelines:

These guidelines are in super-session of guidelines issued on
22.02.2022 and shall be followed by every coal or lignite based thermal
power plant (i.e. including captive or co-generating stations or both),
mentioned at para A (1) of the MoEF&CC notification dated 31.12.2021
and its amendments on 30.12.2022 and 01.01.2024. These guidelines
apply prospectively. TPPs are advised to honour their existing
commitment of selling/transportation of fly ash on the basis of rates
arrived through a transparent competitive bidding/ State Schedule of
rates etc., till the expiry of their existing commitment. For remaining
quantity and new commitments, dry fly ash, bottom ash and pond ash
shall invariably be disposed through a transparent step-wise process as
stated at para 5 of this Guidelines.

8. The Enforcement, Monitoring, Audit and Reporting of these
Guidelines shall be as para-E of the MoEF&CC Notification dated
31.12.2021 and its amendments on 30.12.2022 and 01.01.2024.

9. All concerned are directed to take necessary action in this regard.

10. This issues with the approval of Hon'ble Minister of Power & NRE.

(Satish Kumar)
Director (Thermal)

Tele: 011-23738817

Copy to:

I. Secretary Ministry of Environment, Forest & Climate Change,
ii. Secretary, Ministry of Coal.
Hi. Secretary, Ministry of Road Transport and Highways.
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iv. Secretary, Ministry of Housing and Urban Affairs.
V. Secretary, Ministry of Micro, Small and Medium Enterprises,
vi. Secretary, Ministry of Mines.
vii. Chairman, Central Pollution Control Board
viii. Chairman, National Highways Authority of India,
ix. All Chief Secretaries of States/ Union Territories.
X. Secretary, CERC.
xi. Secretaries of ail SERCs/JERCs.
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Sub: Sale of Dry fly ash
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years.

Till now DP A is l.ing disposed of!latest MoP notification 9/8/2024-St.TH. dated . ^
the latest MoEF Guidelines, it ts proposed to ^ enterprises (MSEs)produced by NFL Panipat Unit p^c dated 31.12.2021
which are the user agencies as stipulated m
through a limited auction process. allocation would amount to
Based on current DFA generation capacity,

MSEs.

M view of above, i. is proposed dra. sale of dry fly ash to be "Pp,ocess by M/s MSTC ir bvo parfs io user ageranes as sbpulafed m MoEP&CC
notification.

1  Limited Auction of 20% Quantity for MSEs
2. Open Auction for 80% Quantity for ail parties including MSEs
Competent Authority may kindly provide in principle approval for conducting both the
auctions through M/s MSTC.

(rfr rfr flwfiw)
3*f gaw

i)
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4  NATIONAL FERTIl

l/.

FERTIL

B&

NFL

IZERS LIMITED

Qovemmsnt of India Undertaking]

Panlpat Unit Gohana Road, Paftlpal-132109
(Haryana)

Phone: 0180-2652481

Fax:0180-2662615 GST No. MAAACN0189N1Z8

NFL/PT.TS/PE/157
15.05.2023

SPEED.POST

Additional Director

Northern Regional Office
Ministry of Environment & Forests
Bays No. 24-25, Sector- 31A
Dakshin Marg, Chandigarh-160030

16 MA 1 :o4W

Sub-Fly Ash Notification SO 763(E) dated 14.09.99 -Annual Implementation Report -
Paragraph 2(6) of the Notification -Submission of Statutory Compliance Report

Dear Sir

Kindly Refer above mentioned subject. Please find enclose the subject information for the
year 2022-23 as per the format supplied.

Thanking You.

Yours Faithfully

(BImaia Soren)
Manager(PE)

r ■

Budtewafeta.^-ll.'TTTUJ.'frmllOTSI TIT.T'.rrrt' T JOl«: OtM-StWJM. M.'8to«US»7
CCMWMtKWKI A-n."5KTJ»a<NOiD».g«Ut*MgMPH««U«(W.»l»L«:aiXy2«liW.MUU5«iWmi«0». W;Wa»>
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Fly Ash NotiHcation S.0.763 (E) dated 14'^ September 1999 - Statutory Compliance
Report for the period 01.04.2022 to 31.03.2023

PANiPAT UNIT

S.No. Item Reply

1 Name of the thermal Power

station

National Fertilizers Limited

2 Full address including PIN code National Fertilizers Limited, Gohana Road,
Panipat -132 106(Haryana)

3. E-mail address nflpanipat(3)nfl.co.in

4. Name of the Nodal officer (Not
below the rank of

DGM/Dy.CE/or equivalent)
dealing with ash management and
contents ofthis report and his
desiwiation

SeemaChawla

DOM (TS)

5 Telephone No. 0180-7,652481.482.485.2652545

6. Fax No. 0180-2652515

7. Capacity of the Thermal Power
Station (MW)

Turbo Generator 2x15 MW
GTG lx32MW

8. Details of Number of units and

capaciiv of each unit

Steam Generation Plant 3x150 MT of steam
HRSG IxTOMTofsteam

9 Coal/Lignite Consumption in
2022-2023 (Million tonnes)

0.169859

A. /̂ h Generation from 01.04.2022 to 31.03.2023 (In tonnes)

10 Bottom Ash 18247

11 FIv ash 72987

12 Total ( 10 and 11) 91234

R. Ash utilization from 01.04.!022 to 31.03.2023 (in tonnes)

Purpose for which ash
is utilized

Target (as
per action
plan)

ACTUAL

From ESP

Dry ash.
From Pond

Ash

From

Bottom

Ash

Total

13 Ash Dond dyke rising • - -
- -

14

r  ̂ ^

Cement industry .
50285.88 -

-
50285.88

15 Land fill -
- -

-

16 Own Brick Unit . - - -
-

17 Outside brick kilns • - -
- -

18 Own ash base

products (other than
bricks)

"

19 Ash based products
(outside)

-
- •

•

"

20

*  /

Road Embankments - 1271008 -
1271008

21 Back filling of mines • - - - -

22 Agriculture -
-

- - ■

23

24

C. Rea

Other (please specify)

Total B

sons for variation from tlc target N/A

50285.88 1271008 -

1321293.88

I
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D. Remedial Measui-es taken. N/A

n. ARh unutilized fin tones)

25. Ash pond disposal -

26. others -

27. Total D -

28. Quantity of Pond Ash available in ash pond as on 31.03.2023
whioh can be put to use (million tons)

0.0432 in active ash

pond & 0.0005 in Dahar
pond(Non-retrlevable)

29

Total area ear marked for ash pondsfha)

Forest area Non Forest

area

Total

- 110 110

30 Area reclaimed and afforestated (ha) - -

30A Area already under ash pond but yet to be reclaimed (ha) 84 84

3! Area under active ash pond (ha) 26 26

32 Area not yet utilized - •

F Dry Ash Collection facilities

33 Dry fly ash collection facility available Yes

If yes. for how many units 3 unh of steam
generation plant

34 Dry fly
ash

storage

Capacity of
storage as on

31.03.2023

(Tonnes)

Amt spent
from

01.04.2022 to

31.3.2023 (Rs.

Lakhs)

Additional

Capacity
proposed in
2023-24 (Te)

Budgetary provision
made for dry fly ash
storage for 2022-23
(Rs. Lakhs)

100 . - -

G. Disiiitp Settlement Committee NIL

35 Nos of meetings held from
01.04.3021 to31.03.2022

If no meetings were held, reason for die same

NA

L. Promntjonftl meflRiires

36(a) Whether the Thermal power station is maintaining month
wise records of ash made available to each brick kiln

-

(b) If ves. how manv brick kiln have been supplied with fly ash -

(c) If no, ihft rea-son for not maintainina the records -

No. of

meetings/workshops
exhibition held

during i.4.2022-
31.3.2023

Amount spent

from 1.4.2022-

31.3.2023 (Rs.
lakhs)

Outlay for
2022-23

(Rs. Lakhs)

37 Public Awareness - -
-

Exhibitions - - •

Meetinus - -
•

Press Advertisement - -
-

TV/radio Advertisement - •
-

38 Meeting with brick manufacturers -

Workshops with brick manufacturers -

39 Meeting with cement manufacturers -
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PANIPAT UNIT

40 Meeting with concerned agencies in
^tate/Peiltre

-

41 Others please specify Following up with the likely consumer panics uu
phone & personal ineetines

For & on behalf of National Fertilizers Ltd. Panipat

Name

Designation
Date

Seema Chawla

DGM (TS)
15.05.2023

C-

r-\
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NATIONAL FERTILIZERS LIMITED
PANIPAT UNIT

cleaning and joint inspection of rainwater harvesting pits
LNIPAT UNIT

Overview

Cleaning and joint inspection activities carried out for the rainwater harvesting pits located at
different areas of NFL Panipat is conducted on 18.09.2024 during ATA 2024. The inspection
focused on ensuring the pits are clean, functional, and free from obstructions to maximize rainwater
percolation.

Inspection Summary

S. No. Location Observations Action Required Status

1 Admin Building Minor debris in filter section
Clean filter; Check
cover

Completed

2 AFCP Substation Blockage in inlet Remove blockage Completed

3 AFCP Control Room Accumulated silt Desilt and dispose Completed

4 GTG Control Room Structural damage to grating Repair grating Completed

5 GTG Substation Vegetation growth inside pit Clear vegetation Completed

6 Mechanical Workshop Excess water stagnation
Improve drainage
system

Completed

7 Mansarovar Hall No major issues None Completed

8 SATKAR Guest House Accumulated silt Patch repair Completed

Inspection Checklist

TS Rreresentative

S. No. Inspection Item Yes/No Remarks

1 Is the pit free from debris? Yes -

2 Are the inlets and outlets clear? Yes -

3 Is the filter media in good condition? Yes -

4 Is there any structural damage? No -

5 Is there any water stagitation? No -

6 Are covers/gratings intact? Yes -

7 Is vegetation growth removed? Yes -

8 Are all pits accessible for cleaning? Yes -

9 Is drainage from the pit functional? Yes ♦

10 Is signage for the pit location intact? Yes -

ProQuction Representative Civil Representative
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NFL Energy Conservation week 2022
Awareness through lecture
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Water Conservation measures at NFL Panipat
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Abstract— The fertilizer is one of the ma/or water
consuming industry. As demandfor food continues to increase, the
need for fertilizer production will only grow. However, the
production offertilizer requires stgnifcant amounts ofwater, which
is a precious resource that is becoming increasingly scarce in many
regions of the world As a result, there is a growing need for the
fertilizer industry to adopt water Conservation measures to reduce its
water footprints and improve its sustainabllily.

This article highlights the areas where water cotiervaf/twr
efforts can be made to reduce water consumplion. Further it also
discusses the various available technologies and practices that have
been tmplemenied to reduce water consumption, including process
modiflcalions. water recycling, and the use of allernalrve water
sources in NFL Panipai.

Overall, the article demonstrates the importance of water
conservation in the fertilizer industry and the need ofr^e industry to
adopt sustainable water management practices. Il provides insights
and guidance for companies looking to reduce their waterfootprint
and improve their environmentalperformance.

Keyword!—Ammonia. Urea, Water Conservation. Rain
Water Harvesting. Rednce. reuse and recycle, GTG-HRSG,
Process Condensate, DM water

Introduction

NFL is a Schcdule-A & Mini Ratna Category-I company
operating under the administrative control of Department of
Fertilizers in the Ministry of Chemicals & Fertilizers. It is the
2""' lai^est producer of Nitrogenous Fertilizers in India and
has five operating units situated at Nangal and Bathinda in the
state of Punjab. Panipat in the state of Haryana and two at
Vijaipur in the state of Madhya Pradesh. In addition to it, NFL
is engaged in producing and marketing of Nccm Coated Urea,
Bio-Fertilizers (solid & liquid). Benlonite Sulphur and other
allied Industrial products like Ammonia, Nitric Acid,
Ammonium Nitrate, Soditim Nitrite and Sodium Nitrate. NFL,
has also commenced multiplication program for production of
quality seeds for wheat, soybean, paddy etc. for sale under
NFL's own brand- Kisan.

NFL Panipat Unit is situated on NH-I and Deihi-Amritsar
railway trunk route. Unit has an installed annual capacity of
5.115 lakh MT of Urea, initially, commercial production at
NFL Panipat was achieved in Sept.'1979. With Feedstock
changeover project in 2012-13 (Feedstock change fkim oil to
NG/RLNG), commercial production was achieved on
28.3.2013. Ammonia is being produced by steam methane
reforming process, provided by M/S HTAS, Denmark and
Urea is pr^uced by total recycle process provided by M/S
TEC, Japan. Bentonite Sulphur plant of 25.000 MT per annum

capacity has been commissioned on 20th December 2017 at
Panipat unit.

Process Description

A. Ammonia Plant

Ammonia plant with a capacity of 900 tons per day (TPD),
produces ammonia by steam methane reforming process and
carbon dioxide necessary for urea production. Haldor-Topsoe,
Denmark supplied the technology for Ammonia Plant. Basic
block diagram is as under;

ttm

—fflif. -^■ssr

CO,

B. Urea plani:
Urea plant is designed to produce 1550 TPD urea based'on
MITSUI TOATSU TOTAL RECYCLE 'C IMPROVED
PROCESS. Ammonia and C02 arc compressed to pressure
of 250 Kg/Cm'g and allowed to react inside a titanium lined
reactor at temperature of about 200''C. The Solution at reactor
exits contains 30% urea along with carbamate & water. The
30% urea solution obtained is further concentrated in three
stages with the last stage being operated at 660 mm HG
vacuum in crystallizer. In the crystailizer about 70% crystals
are formed. The crystals are cencrifuged and conveyed to the
Prilling Tower top at a height of about 68 meters. The tirea
prills get cooled by air. Further, these urea prills are cooled in
a fluidizing bed. The urea prill outlet of fluidizer is passed
through a trommel to separate the oversize materials.

Water is a vital resource for our industry. Fertilizer
production requires si^ificant amount of water for meeting
process requirement such as steam for steam drives, cooling
media and as raw materials in form of steam in refomer.
However, the fertilizer industry faces increasing pressure to
reduce water fool prints and improve water man^ement
practices to minimize its environmental impact.

Effective water management in the fertilizer Industry involves
optimizing water use. minimizing wastewater discharge, and
implementing sustainable water reuse practices. Here arc
some strategies that have been taken up by NFL Panipat in
chronological order from lime to time to manage its water
resources more efTectively:

Water Conservation Schemes implemented at NFL Panipat
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I. Use OF TREATED EFFLUENT FOR DE-

ASHING purpose:

NFL Panipat has adopied various water reuse practices
including using treated wastewaier for spray purpose, de-
ashing and irrigation purposes. Originally fresh water was
used for deashing purpose in coal-fired boilers. The make-up
water for deashing purpose used to be filtered water drawn
from Raw Water Plant. Presently the entire quantity of treated
effluent generated, which meets MINAS norms, is used for
deashing purpose in coal fired boilers thus drastically
reducing use of fresh filtered water.

II. Increase in on stream days

Earlier plant used to trip very frequently. The water
consumption remains on higher side at the start up/ shut down
on account of variotis reasons, e.g. cleaning, draining etc.
With the installation of Captive Power Plant and optimizing
the process parameters the number of unwanted trippings has
reduced resulting in saving in raw material, energy and water
consumption.

III. Change OF COOLING water

treatment

Fertilizer Industry is a continuous process industry and
cooling water treatment plays a vital role in proteaing critical
exchangers from corrosion/scaling.
The original treatment for cooling water at NFL Panipat was
zinc polyphosphate based conventional type treatment. The
cycle of concentration remained to the tune of 2.5 to 3.0
resulting in heavy blow down vis-a-vis higher consumption of
filtered water as make up. Afrer detailed analysis of the
problem, the cooling water treatment was changed from poly
phosphate to orgaito-phosphonate based treatment which
resulted in rise in cycle of concentration to the tune of 6 to 7,
thereby reducing the makeup water rate.

IV. CHANGING MOC OF TUBES OF

SOME OF THE heat exchangers

FROM CARBON STEEL TO STAINLESS

steel

Heat exchangers have always been of great importance, but
their significance increased with time becatise of the ever
growing energy needs and water conservation importance.
Further the leakages in exchangers with having tubes of
carbon steel were a matter of concern which led to downtime

of plant along with poor heat transfer.
To improve upon the reliability of Heat Exchangers, a time
bound schedule was adopted to replace the original carbon
steel tube heat exchangers, which got severely fouled
resulting in more circulating water, with Stainless Steel tube
heat exchangers which gives better performance.

Heavy fuel oil was used as feedstock for production of Urea
prior 2013. With specific energy consumptions as high as -11
Gcal/MT Urea during early 80's NFL has kept continual
improvement in terms of energy over decades with its
constant and wide spread efforts in terras of technology
development and research. In 2013 keeping into con«deration
of environmental sustainability stewardship and divergence to
low carbon operations, NFL Panipat has gone for Ammonia
feedstock changeover Project (AFCP) at a cost of approx. Rs.
1200 Crores where the feedstock was changed from Heavy
fuel oil to cleaner Natural Gas. Prior to AFCP NFL Panipat
used to run on 3 coal fired boilers of 150MTPH capacity. Post
AFCP only two boilers were in line and coal consumption
had reduced to 2/3rd of its original consumption there by
reducing the pollution and specific energy consumption came
down to -7 Gcal/MT Urea ensuring low carbon and energy
efFicienl operation. Post AFCP in 2013 Fresh water
consumption ofthe plant came down by -100 M3/hr.

VI. Process condensate purification in

AMMONIA Plant with technology

UPGRADATION

NFL Panipat has abandoned the "once-through" condensate
stripper system and installed new system, in which both the
stripped process condensate and the top product from the
stripper are recycled to the process.

To meet the requirements for pollution control, and to obtain
savings in cost and energy, major efforts have been made to
reuse the stripped process condensate as Make-up water to the
demineralizalion unit with technology change, thus reducing
Che consumption of raw water and chemicals.

Process Condensate Strippers in AitimoDia Plants
The process condensate in ammonia plants has a significant
value as boiler feed water (BFW) makeup. It has a higher
purity than raw water and can therefore be upgraded to BFW
at less expense (to chemicals, labour, equipment, etc.) than
purification of raw water, in such cases fî sh water economy
is important, and reuse of process condensate may be
esseniiai.

Conventional Systems
In the early seventies, a very simple process condensate
stripper system was adopted. This system, referred to as the
"once-through" system, is shown in Figure 1. The process
condensate is routed directly to the top tray, stripping steam is
injected at the bottom of the column, and overhead vapor is
vented to the atmosphere. The stripped process condensate,
containing small traces of contaminants, is used as BFW or
cooling water make-up.

V. Ammonia FEEDSTOCK CHANGEOVER

PROJECT

Over years NFL Panipat achieved on par with excellence in
terms of quality, energy conservation and sustainability.
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Figure-]: PC Stripper on Once-through basis

Recent Developments
In order to reduce the consumption of regeneration chemicals
In the demineralization unit, the condensate is stripped using
medium pressure steam.
The process condensate stripper operates at a pressure of 37.0
k^cm^g. The overhead steam from the process condensate
stripper is returned to the front-end and used as process steam
for the reforming section. In the reforming section, methanol
and ammonia undergo chemical reactions and end up as
nitrogen, hydrogen and carbon oxide. The stripped
condensate is cooled to approximately 90®C in the Process
Condensate Feed^fflucnt Exchanger (E 701), where it is
used to preheat the process condensate going to the process
condensate stripper. The stripped condensate is finally cooled
to 45°C in the Fuel Gas Preheaier (E 217) and Stripped
Condensate Cooler (E 702) and exported to the BFW
preparation unit.

matm -

Figure-2: Existing PC Stripping section

Reuse of Process Coodensate

The silica analysis is of particular interest, as they show what
can be obtained on a sustained basis with timely regeneration
of the demineralization resins. The effect on catalyst life in
the reformer and shift is si^ificant.

The stripped process condensate from the referred plant is
being routed to a polishing unit, consisting of a cation
exchanger, a de-gasifier and a mixed bed filter.

VII. INSTALLATON OF GTG-HRSG PROJECT

Global requirements are pushing businesses to accelerate
transition to low-carbon economy and grow responsibly. One
such operational improvement is installation of GTG HRSG
system at NFL Panipat. Recently GTG-HRSG system was
commissioned in Dec 2021 at acost ofapprox. Rs. 220Crore.
This project aims at energy efficient power production in the
complex there by conserving the natural resources and
reducing pollution by using cleaner fuels. One coal fired
boiler has been stopped after installation of GTG HRSG
project in the plant there by reducing the dependency of coal
by 50% and making operations energy efficient and
environmentally fi'iendly. After installation of GTG-HRSG
system specific energy consumption came down from -7
Gcal/MT Urea to 6.1 Gcal/MT Urea. Fresh water

consumption in the plant has been reduced by another
-lOOM /hr post implementation of this project.

VIII. Installation OF Rainwater

Harvesting system

Rainwater harvesting involves collecting and storing
rainwater for later use. It helps to reduce the demand for
freshwater resources and minimize the impact of fertilizer
production on the environment. There are two main
techniques of rainwater harvesting:

a) Storage of rainwater on surface for direct use like in
storage tanks, ponds etc.
b) Recharge to grounfl water

Previously Rainwater from Rooftops of the buildings is being
harvested at the below mentioned places in the plant premises
1. Ammonia Plant control Room.

2. Administrative building.
3. GTG plant building

Few more places which are having potential for water saving
were identified for installation of Rainwater Harvesting
system are mentioned below

4. Manasarovar Hall of Township
5. Satkar Guest House

6. Centra] Mechanical Workshop.

Rainwater Harvesting System was implemented at these
places in NFL Panipat.

IX. ADOPTION OF OTHER PREVENTIVE AND

PREDICTIVE MAINTAINENCE

Adopting proper preventive maintenance Schedule and
replacement of various equipment with time, the efficiency of
the plant especially big turbo drive machines have improved a
lot resulting in lower steam consumption vis-a vis lower
water consumption.
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Some of the regular ongoing activities and new initiatives
being taken up for Water conservation at NFL Panipat are
mentioned below;

1. Resin Optimisation

Over lime, the resin gets fouled with impurities and loses its
ion exchange capacity, which leads to a decrease in the
quality of the treated water. The regeneration cycle involves
passing a regenerating solution through the resin to remove
the accumulated ions from the resin. The frequency and
duration of the regeneration cycle depends on the level of ion
exchange taking place and the volume of water being treated.

By regular monitoring of various parameters like resin's bed
depth, the temperature of the water, conductivity and the flow
rate, operator determines the level of ion exchange taking
place and adjusts the regeneration cycle as needed for
optimum through output.

With timely regeneration and timely resin replacement, it is
ensured that the resin is working at its most efficient level and
provides the highest quality of DM water with minimum
waste water or effluent generation.

2.CT Blowdown Optimisation

The blowdown from a cooling tower is the water that is
discharged from the cooling tower to remove impurities and
maintain the desired water quality. By keeping the amount of
blowdown within limits, the amount of water that is lost from

the cooling tower can be reduced, thereby conserving water
resources.

NFL Panipat has implemented a procedure for effective
monitoring and thereby controlling the w«er quality in the
cooling tower. By monitoring the water quality operator
adjusts the chemical treatment of the water to prevent the
build-up of impurities that can lead to excessive blowdown.
This helps in reducing the amount of water that is discharged
from the tower, thereby conserving water resources.

3.TRAPS AND VENT MONITORING

In industries, traps are commonly used to remove condmsaie
from steam systems. However, faulty traps can lead to water
waste and higher energy costs. Vents are used to release
excess pressure in a system, and they can also be used to
remove gases or other substances.
At NFL Panipat, Traps and vent monitoring is being done
regularly thereby identifying and addressing leaks and
inefficiencies in the steam systems. By doing so, it is ensured
that water is being used efficiently in the steam systems and
thus reducing the amount of water that is wasted.

4.SENSOR BASED TAPS

Using sensor-based taps is an effective way to conserve water
in various places in industry. Sensor-based laps use motion or
proximity sensors to detect the presence of a user and
automatically turn the water on and off, reducing the amount
of water that is wasted due to forgetfulness or other human
factors.

NFL Panipat has initiated the move for replacing the
conventional taps with Sensor based taps. Effective
implementation has been done at differmt office locations
and implementation is underway at other remaining locations
as well.

Overall, the use of sensor-based taps is an effective water
conservation measure that can help reduce water waste,

improve hygiene, and reduce maintenance costs in various
settings.
In addition to conserving water, sensor-based caps has also
reduced the maintenance costs, improved hygiene and
generation of waste water.

S.FLUSH CISTERNS OF 1-LITER CAPACITY

Flush cisterns of 1-liter capacity are an innovative and
effective water conservation measure that can significantly
reduce water consumption in industries.
Flush cisterns have been installed at various locations in NFL

Panipat and implementation is underway at remaining
locations. By reducing the amount of water used per flush,
flush cisterns has helped in conserving water and reducing the
strain on water resources. Typically, a standard toilet cistern
uses around 6 liters of water per flush, while a flush cistern of
1-liter capacity can reduce this amount to just I liter per flush.

Moreover, flush cisterns are easy to install and require
minimal maintenance.

6.AWARENESS

NFL Panipat has taken various measures to raise awareness
among its employees about water conservation. Some of the
measures that NFL Panipat can take include:

Conducting training programs; NFL Panipat has
conducted training programs to educate its employees about
the importance of water conservation and tips to conserve
water in their daily work activities.

Monitoring water consumption; Monitoring of water
consumption is done in routine and discussed at various
platfonns in meetings. Open discussions are carried out for
identifying opportunities for conservation of water.

Using signage and communication; NFL Panipat uses
signage, banners & slogans and other forms of
communication to remind employees to conserve water and
provide tips for how to do so.

Summary
With all the steps as mentioned above, overall reduction in
water consumption has been observed to be about 3 50 m'/hr.

To conclude, effective water management in the fertilizer
industry involves optimizing water use. minimizing
wastewater discharge, and implementing sustainable water
reuse practices. Adopting water conservation. Waslewaier
treatment, water reuse, rainwater harvesting, and water foot
printing practices can help the fertilizer industry to manage its
water resources more effectively and reduce its impaa on the
environment
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NFL Panipat Celebrates

National Energy Conservation Week

8.12.2021 - 14.12.2021

Energy conservation is the practice of using less energy in order to
lower costs and reduce environmental impact.
It is time we realize the need to be energy wise as today's wastage is
tomorrow's shortage.

Some tins for doing our bit:

1  Install CFULED Lights ■ Replacing

incandescent bulbs in your home with
CFL/LED bulbs. CFL bulbs cost more

upfront but last 12 times longer than
regular incandescent bulbs

Lower the Room Temperature - At certain

moments in life even when we do not need the air

conditioner/heater, it is kept running due to being
lazy enough to ignore that inner voice.
Even a degree of lower temperature results in big
energy savings.
A smart way of doing this is to install a
programmable thermostat.

Washina clothes - Wash down clothes in

filled loads In washing machine and in cold
water. Use settings on washing machines,
dryers and dishwashers for saving energy.

/
7

neeucc aeuse RECVCIE HAPPlEft

Reduce. Reuse. Recycle - Recycle
items used in household activities such as

cans, plastic water bottles, and
newspapers. It saves energy and raw
material for making the same product

5  Planting Trees & Plant Shadv

Landscaping - Plant trees close to your

window for natural air, so there will be

less usage of air conditioners.

Technical Sen/ices
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hady landscaping outside your honfie will
protect it from intense heat during hot and
unny days and chilly winds during the winter
eason.

his will keep your home cool during the
ummer season and will eventually turn to
ig savings.

Use Energy Efficient Aooliances -

While buying electrical appliances, prefer
to buy one with Energy Star rating.
Energy-efficient appliances consume less
energy. They might cost you more in the
beginning, but it is much more of an
investment for you

Smart KItchan Appliances
Th*( Can Help Vot* Manas* T«Uf

En«rsy Us«

i!^. hi 'la'' fTntirf.'/•

mm

Fix Air Leaks • Proper insulation will fix air

leaks that could be costing you more. During
winter months, you could be letting out a lot

of heat if you do not have proper insulation.
You can fix those leaks yourself or call an

energy expert to do it for you.

8  Use Maximum Davliaht - Turn off

lights during the day and use daylight as
much as possible. This will reduce the

burden on the local power grid and save

you a good amount of money In the long
run

Use natural

light when
possible

Switch Off Appliances When Not in Use •

Electrical appliances like coffee machines, idle
printers, desktop computers keep on using

electricity even when not in use. Just switch
them off if you don't need them immediately

10 Install Energy Efficient Windows

Some of the older windows installed

at our homes aren't energy efficient
Double panel windows and other

vinyl frames are much better than
single-pane windows.

Choosing correct blinds can save on
your power bills.

UVLIgni

OUTSiDC INWDI

Tectinical Services
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11 Sat/'e fuel - Walk or ride a bicycle instead of

driving a car. This will not only reduce
vour carbon footprint but will also keep you

healthy.

If you go to the office by car, try carpooling
with them. This not only saves fuel but also

emits to roughly 60% of air pollution.

12 Closing Doors is the Key to

Consen/ina Energy - It cannot get any

more literal than this. Shutting the

doors immediately behind you is one of
the best ways to conserve energy.

This includes the refrigerator doors as
well as the doors of the rooms where an

air conditioner is running. This saves not

only the machines but also your electricity
bills. Also, above all, it is your little step

towards the conservation of energy.

13 Motion Detectors - Installing motion
detectors can help a lot in serving the
purpose of energy conservation.
This way, we do not have to worry about
turning them off when you are leaving or

even worry about turning them on when
you get back, which means, you no longer

have to turn the key in absolute darkness.

Thanh You For

Saving Energy

Technical Services
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World Water Day Maai^

If Drops can make an Ocean, they can finish too!

It is time we realize the need to be water wise;

1. turn off the tap while brushing yoiir^etiS. Turn off the faucet after
you wet your brush, and leave it off until it's time to rinse.

2. turn off the tap while washing your handii. Do you need the water to
run while you're scrubbing your hands? Save a few litres of water and
turn the faucet off after you wet your hands until you need to rinse.

3. i'ake a shorter shower. Cutting shower time can save litres of water.

Do you really need to shower multiple times a day? Skipping even one
shower a week adds up to big water savings.

4. Don't run the dishwasher or washing machine until it's full. Those
half-loads add up to litres and litres of wasted water.

5. fix a dripping tap. A dripping tap can waste 15 litres of water a day,
or 5,500 litres of water a year.

6. SKatering your garden, water your with a watering can rather than a
hosepipe. A hosepipe uses 1,000 litres of water an hour. Water your

lawn or garden early in the morning or late in evening to reduce
evaporation and also save water.

7.|Fse less electricity. Power plants use thousands of gallons of water to
cool. Do your part to conserve power, and you're indirectly saving water,

too!

8. fSliahing outdoor. Use a broom rather than a hose to clean sidewalks,
driveways, loading docks and parking lots.

9. Ear wash. If you feel compelled to wash your car, take it to a car wash

that recycles the water, rather than washing at home with the hose. If
required to be washed at home, Use a bucket instead of a hose to wash
your car.

10. l^h pets outdoors. That way, you're watering your yard while
you're cleaning your pup. Just make sure that the soap you're using isn't

harmful to your plants!

Process Engineering (Technical Services)
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^ NFL Panipat Celebrates

"The Energy is a tool, less you burn, the more you earn"

Energy conservation is the effort to reduce wasteful energy consumption by using fewer
energy services. Energy can be conserved by reducing waste and losses, improving efficiency
through technological upgrades, and improving operations and maintenonce.
It is time to realize today's wastage is tomorrow's shortage.

Some tips for doino our bit:

1. Install CFL/LEC> Lights :

Replacing incondescent bulbs in your home with CFL/LEb bulbs. CFL bulbs cost
more upfront but last 13 times longer than regular incandescent bulbs .

60 wan Incandescent 14 watt CFL 12 watt LED

$68 UratiitM
'a r Savtngs
^^■■1 oww

IncandMcwit WSL
agnr withih*

MMkrifbdMtt

Com ■ U.01 HH OpMIng Con • <>.*■

iS!!!!Sl!!S!^ • 14«w Uaoga - 12W

jsi* UMnw 7iOHnn miiMM. ta,OM Hmt*
«<lv*rl*d

2. Use the hibernation feature of computers and laptops
Before leaving. Use hibernate feature in
laptops and desktops allows you to save your
existing work as it is, and you con continue
from the same point.

3. Reduce Paper Wastage:
Print only when necessary. This will not only
reduce paper wastage but also helps to cut
the energy required to run the printer,
which in turn reduces your energy cost and
makes life of your printer longer.

ces
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4. Switch off eauiptnent when not in use:

Wake sure thot you switch off all printers,
scanners, microwaves, lights, air
conditioners, coffee vending machines
during weekends or holidays. They continue
to draw power even if they are plugged in.
Switching them off after working hours
will conserve energy and reduce your
energy bill.

5. Buy energy-efficient devices:

Energy-efficient devices cost more
upfront, but over years of use, they're
going to save your money.

6. Lower the Room Temperature :
At certain moments in life even when we do

need the air conditioner /heater, it is

running due to being lazy enough to ignore
inner voice.

Even a degree of lower temperature results it
energy savings.
A smart way of doing this is to insto
programmable thermostat.

7. deduce. Reuse. Recycle :

Recycle items used in household activities
such as cans, plastic water bottles, and
newspapers. It saves energy and raw

material for making the same product.

8. Save fuel:

Walk or ride a bicycle instead of driving a
cor. This will not only reduce your carbon
footprint but will also keep you healthy.
If you go to the office by car, try
carpooling with them. This not only saves
fuel but also emits to roughly 60% of air
pollution.

t.NERGY SAVINGS GUIDfc.

I

Process Engineering/Technical ServitUMH IVdIN)
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-VI

9. _ Consider installing solar panels:
Solar energy is free, cicon
and renewable source of energy. Solar
panels might cost expensive initially, but
that cost can be recovered within a few

years if solar energy is used up to full
strength. Solar ponels lost longer and
have few maintenonce problems. This will
help you to bring down your monthly
electricity bill.

JO.

11

Install Energy Efficient Windows:

Some of the older windows installed at

our homes aren't energy efficient.
Double panel windows and other vinyl
frames are much better than single-
pane windows.

Choosing correct blinds can save on your
power bills.

Use technology to hold virtual meetings:

New technologies like Webex and Skype
allows you to hold virtual meetings, give
presentations and make long-distance
phone calls without even going to the
clienfs office. You can surely save money
on the amount of gasoline or flight
tickets that would be used to buy it.

12. Utilize Smart Technoloav:

Smart Devices has rapidly taken over the
world, and automated home appliances are
becoming a necessity. While it may seem
like more use of technology, thus resulting
in more energy use, smart devices actually
result in ample energy savings!

UVLlgM

Sotit Heel

OUTSIDE

kvittble l*»hi

INSIDE

Energy- Saving Smart Homa
Devices That Help Save You

Money and Electricity

Process Engineering/Technical Services
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65iTOCe$

WATER
ftNIPAT UNIT

Every morning, we wake up, use and flush a toilet, take a bath, brush our
teeth - all with water running inside the house. We feel good and blessed
that there is abundant supply of water at home. But have we ever
thought of people from other parts of the world with no toilet, no access
to safe drinking water. Some statistics we need to know:

• Water is one of the main natural resources that generate life on our
planet.

• According to the United Nations (UN), the planet has about 1.4 billion
km^ water which is finite and dwindling.

•  70% of this water is covered salt water.

• To live in a dignified way a person needs 110 liters a day.
•  1 billion people have insufficient access to water to meet their daily

consumption and hygiene needs.
•  One in eight people worldwide does not have access to clean drinking

water.

• we lose a child every 20 seconds because of water-borne related
illnesses

Great Challenge in hand is to guarantee the liquid for human supply,
producing food, generating energy, navigation, etc. With increasing
population, the situation will tend to become more complicated.

Everybody needs water, even plants and animals. If we are to save our
water, everybody should do his or her share, however little it is.
The water we use in our kitchens and bathrooms does not ensure us
endless supply of safe, clean water.

So it is essential that we do everything we can to sustain it and protect its
sources—not just because today is World Water Day. but because we care
enough to know how important it is for life.
Saving water should not just be a public concern only in times of drought
when water is undeniably scarce and threatened, but a matter of day-to-
day concern. We must not wait for a possible world crisis to arise in order to
change our consumption habits.

Just change NOW..and let our motto be

"Save water, save life, save the world".

If Drops can make an Oceans they can finish too!
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Tt is time we realize the need to be water wise;

1. Turn off the tap while brushing your teeth. Turn off the faucet after
you wet your brush, and leave it off until it's time to rinse.

2. Turn off the tap while washing your hands. Do you need the water to
run while you're scrubbing your hands? Save a few litres of water and
turn the faucet off after you wet your hands until you need to rinse.

3. Take a shorter shower. Cutting shower time can save litres of water.

Do you really need to shower multiple times a day? Skipping even one
shower a week adds up to big water savings.

4. Don't run the dishwasher or washing machine until it's full. Those half-
loads add up to litres and litres of wasted water.

5. Fix a dripping tap. A dripping tap can waste 15 litres of water a day, or
5,500 litres of water a year.

6. Watering your garden, water your with a watering can rather than a
hosepipe. A hosepipe uses 1,000 litres of water an hour. Water your lawn
or garden early in the morning or late in evening to reduce evaporation
and also save water.

7. Use less electricity. Power plants use thousands of gallons of water to

cool. Do your part to conserve power, and you're indirectly saving water,
too!

8. Cleaning outdoor. Use a broom rather than a hose to clean sidewalks,
driveways, loading docks and parking lots.

9. Car wash. If you feel compelled to wash your car, take it to a car wash

that recycles the water, rather than washing at home with the hose. If
required to be washed at home. Use a bucket instead of a hose, to wash
your car.

10. Wash pets outdoors. That way, you're watering your yard while you're
cleaning your pup. Just make sure that the soap you're using isn't
harmful to your plants!

11.Choose efficient fixtuTes. Aerating your faucets, investing in a low-flow

toilet, choosing efficient shower heads, and opting for a Water Sense rated

dishwasher and washing machine can add up to big water savings.

12. Invest in water-efficient goods when you need to replace household
products. You can now buy water-efficient showerheads, taps, toilets,
washing machines, dishwashers and many other water-saving

products.
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nflD8nlpat@nfl.co-[n

trofe www,natlonalfertlltzers.com

,/imexuH£-X^
^ P £r ̂  (T_SJ) f' L?

(*rRcT ai

National Fertilizers Limited
(A Govt. of India Undertaking]

'lISHl m-^l4(T-132 106 (sRi^luil)
Gohana Road. Panlpat-132106 (Haryana) India

An ISO-9001,140018> OHSAS-18001 Unit

QSTIN: 06AAACN0189N1ZS

Ref. Nq. NFL / PT / Civil / 763 / 07

To,
St.

tfienw H.SSH/oit.iTyi., fl-l S?n^,

3i+tw 4icfl4fi-l32103

GST No. 06AABFD1548F1ZV

"WORK ORDER"

MSME

CM-CF-02

or e®r ROSr ifit 3^

*1^ : {9l)ieO-2652S1S
:  (91)180-2652481,83,85

Dated: 15.11.2021

Sub:

Ref:

"lostallation of Roof Top Rain Water Harvesting System for Central Workshop in NFL
Factory Area and Satkar & Mansarover Hall in NFL Township".
(HSN/SAC Code: 995434)

1.

2.

3.

4.

5.

OurNTTNo.NFL/PT/Civil/763 dated25.05.2021.
Your Tender submitted and Tech. Bid opened on 01.07.2021.
Your Price Bid opened on 20.09.2021.
Your Letter dated 12.10.2021.
Our LOI No. NFL/PT/Civil/763/07 dated 27.10.2021.

Dear Sir

With reference to above, we are pleased to award you the subject work amounting to ?12,31^77.87
. (Rupees Twelve Lacs Thirty-one Thousand Two Hundred Seventy-seven and Paisa Figbty-seven
only) plus GST which is based on your quoted rates vide your tender dated 01.07.2021 and further
reduction in rates, offered by you vide your letter dated 12.10.2021. The total contract value includes all
taxes but excludes GST.

1. Rates : As per Annexure attached.

2. OUANTITIES AND RATES i

(i) Quantities mentioned in the Schedule of Quantities may increase or decrease to any limit or any
of the item may be deleted- or any extra item may have to be executed depending upon site
requirements. Due to such variations in the quantities any extra claim from you due to increase
or decrease or deletion of any item of the schedule of the quantities shall not be entertained by
NFL.

(ii) The rates quoted by tbe contractor will be firm for the currency of the contract period including
extension (if any) and will not be subject to escalation irrespective of any increase whatsoever.

3. SECURITY DEPOSIT

As per NFL Corporate Office lOM No. NFL/MTLS/CO/Poiicy/01/21 dated 07.01.2021, the
Performance Security Deposit required to be deposited by you @ 3 % of the total contract value,
worths out to ?36,938/-. You are required and requested to deposit a sum of ?36,938/- towards
Performance Security by way of Demand Draft drawn in favour of National Fertilizers Ltd.,
payable at Panipat, within 10 (Ten) days from the date of issue of Letter of Intent (LOI).

My Documents /DelaUtii Work Order/763
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The Performance Security so deposited shall be refunded without any interest, to you after
successful completion of Defect Liability Period.

4. CONTRACT PERIOD

A) DATE OF START OF WORK

Date of start of job / handing over of site shall be considered from 08.11 J021.

B) VALIDITY OF CONTRACT

The contract shall remain valid for 12 (Twelve) Mootfas reckoned from the date of its award i.e.
27.10.2021. The Contract Period can be extended at die sole discretion of NFL for a further
period of 03 (Three) Months on the same Rates, Terms & Conditions of the Contract as per
Clause No.1.23.0 (b) of GTC.

C) COMPLETION PERIOD

The entire job is to be completed within 08 (Eight) Months from the date of handing over ofthe
site which can be extended further on discretion ofNFL as per Clause No. 1.48.0 of GTC. After
completion of job contract shall deem to'be closed.

5. INCOME TAX;

NFL shall be entitled to deduct Income Tax plus surcharge, if any, at source fhjm all payments
due and to be made to you under this contract in accordance with the provisions of Income Tax
Act and rules framed there under, as applicable fixim time to time, including any amendment or
modifications thereof.

6. GOODS & SERVICES TAX (GSTl t

a) NFL shall pay GST as per provisions of GST Act. The contractor is to provide documentary
evidence for GST registration under the Act. Liability of NFL shall be restricted to the amount
of GST only. Any interest/penalty etc. shall be to the contractor's account. The contractor must
submit the documentary evidence for deposit of GST on demand by NFL if required. NFL can
withhold the payment due to non-compliance of GST Act rules. Rates & Guidelines shall be
applicable as notified by the Govt, from time to time.

b) Raising/Uploading of Taxable Invoices:

Par^ shall issue the invoice in the manner prescribed under the GST Act and Rules which are
inter-aiia necessary to enable NFL to claim input tax credit set off, rebate or refund in relations to
payment of GST within 30 days from the dale of successful completion of job/contract in case of
full and final payment and within 30 days of billing period in case of annual rate contracts having
provision For monthly R/A bills, in case of any difference between the taxable value/or tax
charged in the tax invoice is found, the contractor shall issue credit/debit note as the case may be
in tiie manner specified in the Act, failing which NFL may withhold the payment till rectification
of such differences. Uploading of taxable invoice and credit/debit note shall be done by the
contractor strictly within the period prescribed in GST Act. In the event that the input tax credit
of the GST charged by contractor is denied by the tax authorities to NFL, then NFL shall be
entitled to recover such amount from the contractor by way of adjustment from the next
invoice/Security Deposit. In addition to the amount of GST, NFL shall also be entitled to
recover interest and penalty, in case it is imposed by the tax authorities on NFL.

c) TDS @2% (1% COST and 2% SGST or 2% IGST) shall be deducted as per provisions under
GST Act in case taxable contract value of services/goods or both is more than Ri2.50 lac.

7. Applicability of BuildlBg & Other CoDStruction Workers Welfare Cess Act, 1996:

NFL shall deduct Income Tax / Commercial Tax / Cess including BOCW Cess at source from all
payment due and to be made to the contractor under this contract in accordance with provisions

.Sfr Dixuments/Daaihd Work Order/763 Piffe2i>r7
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of relevant Act and Rules framed there under including any amendment and modifications
thereof as applicable from time to time.

Note: Minimum rate for recovery of BOCW Cess is 1% (One Percent) of the Contract
^  Value.
trr.;

PA^ AANiPATSINrr TERMS OF PAYMENT

a) Payment of monthly running account bili complete in all respect shall be made after making
necessary recoveries as per contract within 30 days of receipt of bill. Payment of final bill shall
be released within 60 days after receipt of bill completed in all respect and in case of MSME
parties payment of final bill shall be released within 45 days after receipt of bili complete in all
respect. Release of first running bill and final bill will be subject of clearance from P&A Deptt.
regarding compliance of statutory provisions of Labour Lavra by the contractor. Payment of 3%
security deposit/deducted shall be released after completion of defect liability period on demand
within 30 days.

b) You have the option to receive payment through Electronic Funds Transfer (EFT) / RIGS
Process, For this option, you may submit your bank particulars i.e. Customers Name, Name of
the Bank, Bank Account No. (All digits in case of CBS branches), Place of Branch, Branch Code
(IFSC CODE-II Digits) to enable us to release payment accordingly. All bank charges will be to
your account

c) The contractor shall furnished along vrith each running bill a certificate that he has complied with
statutory provisions relating to Minimum Wages, PF & ESI and Contract Labour (R&A) Act,
1970 and shall also submit copies of Wage Sheet, PF & ESI Challan.

d) All other terms of payments shall be governed by Clause No.6.0.0.0 (Section 6) of GIXC and
Clause No. 1.31.0 of GTC.

9. DEFECT LIABILITY PERIOD :

Defect liability period of worb unless otherwise specified shall be 12 (Twelve) months from the
actual date of completion of work as per completion certificate issued, or the expiry of the full
next following monsooti season (i.e. 15 July to 15 October following the actual date of
completion) whichever shall be later.

The contractor shall at his own cost and initiative, correct repair and/or rectify any / and all
defect(s) and/or imperfections in the design of the work (in so far as the contractor shall be
concerned with the design of the work or any part thereof) and/or in the work perfonned and/or
materials, components or other items incorporated therein as shall be discovered'during the said
defect liability period and in the event of die contractor failing to do so, NFL reserves the ri^t
to get the same repaired at the risk & cost of the contractor PLUS 25 % ( Twenty Five percent)
Departmental CImges, and the expenditure so incurred by NFL shall be adjusted towards the
said Security Deposit and / or any other due lying with NFL.

10. PENALTY!

If there is any delay in the final completion of the work at any job site or specific works in
respect of which a separate progress Schedule has been established, beyond the final completion
of the work or works aforesaid at the job site as stipulated in die Progress Schedule, the owner
shall (without prejudice to any other right of owner in this behalf) be entitled to recover
liquidate damages for the delay at 1% (one percent) of the total contract value for each
week or part thereof that the work remains incomplete beyond the scheduled date of final
completion for the work or works, as the case may be at the job site, subject to a maximum of
10% (ten percent) of the total contract value of work on completion . These Liquidated
Damages shall be recovered from the R.A. / Final Bili of the contractor of this work, or from any
other dues of the contractor against any other contract, or fnam any other dues of contractor lying
with NFL. The total contract value means the total value of work executed on completion.

My Documents/Detailed Work Order/763 Pigt3tif7
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11. ELECTRIC POWER CONNECTION;

a) Three Phase / Single Phase Electric Power connection shall be provided FREE OF CHARGE,'by
NFL, subject to availd)iHty, for operation of Electric Equipments, Tools, Concrete mixer.
Concrete Vibrator, Dewatering Pumps, Electric Drill machines. Cutters, Grinders, Hand Saws,
Screw Drivers, Flood Lights, Hand Lamps, etc. or any other elect. Tool / Appliances required for
executing the work. The contractor will provide at his cost, Extension Boards fitted with on / off
switches, sockets etc. and wire required for taking connection from main receiving line upto
place of working.

b) All the apparatus brought by the contractor in the plant / working areas should be electrically
operational and healthy with sufficient length of cable having proper size and insulation. All
single-phase equipments like drill machines, grinders, floodlights, hand lamps, small pumps, etc.
shall be fitted with 3-pin plug top. Industrial plug tops shall be provided by the contractor, for
free tapping of power from the points wherever industrial plug sockets are provided in the field
for flood lights / Hand Lamps, operating cutting tools / drill machines and the like . No loose
wires are to be used in die sockets for topping the electrical connection.

c) It will be the responsibility of the contractor to ensure that NFL Plug Points/installations are not
tampered. All electrical connection from power outlets will be connected by NFL staff.
Wherever portable hand lamps are used in the vessels, the voltage shall not exceed 24 volts.

12. LABOUR LICENCE;

You shall obtain labour license for the labour to be deployed by you for executing this woric, if
required, as per statutory requirement, & you shall submit the documentary evidence for die
same to NFL.

13. LMPLIMENTATION OF ESI ACT :

In every case in which by virtue of provisions of The Employees State Insurance Act, 1948 or
Employees Compensation Act, 1923 or any other Law for the time being enforce, NFL is obliged
to pay compensation to a Workman employed by the Contractor for the execution of the work,
NFL will recover the amount of the compensation so paid from the Contractor's bill.

a) You will be solely responsible for any liability for your workers in respect of any accident, injury
etc. arising out of and in the course of your employment. For this purpose you shall obtain ESI
Registration Number from Appropriate Authorities and deposit both Employer's as well as
employees' share of ESI contribution each month with ESf Audiorities and also make necessary
compliance of the provisions of the Act. You shall be responsible for recovery of employees
share of ESI contribution from your Labour and NFL will not bear any liability whatsoever on
this account. Further, you will also indemnify NFL against any damages / interest that may be
imposed by ESI Authorities on account of non-payment / delayed payments towards ESI.

b) You shall ensure that contribution of account of ESI is deposited by due date of month and you
will be required to furnish photocopy of ESI challan every month by 21* of the month following
die month to which it relates. For this purpose, every month you shall submit to NFL a copy of
wages sheet as a proof of wages paid to the staff, treasury challan regarding depositing of ESI
amount etc. for perusal of officer in charge and will also submit quarter / pmodi^ly statements
of ESI etc. as required under various labour laws in respect of staff engag^ in execution of jobs.
You will also submit half yearly return of ESI.

«) For the worker/employees who will not have coverage as per the provisions of Employees State
insurance Act, 1948, you wiU obtain Insur^ce Cover Note under Employees/Workmen
Compensation Act, 1923 before the start of the work. The Insurance Policy should also cover
medical treatment cost for any injury suffered by such worker/employee during the course of his
employment with you. The premium payable for the aforesaid Insurance Policy shall be borne
by you. You will shall ensure that the said Insurance Policy remain valid till Ae expiry of the
Contract. Photocopy of the above Insurance Cover is required to be submitted by you to NFL
immediately after the issue of LOI but before the start of work.

!Uyl>ocumenB/Detailed H'ork Order/76J fteeitdJ
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UNIT

IMPLEMENTAION OF THE PUNJAB LABOUR WELFARE FUND (HARYANA
AMENDMENT) ACT, 2007.

You shall be solely responsible for depositing the Welfare Fund Contribution (employecs's as
well as employer's share) at the prescribed rates under The Punjab Labour Welfare Fund Act,
1965 in respect of employees engaged by you, You shall recover the employee's share of
contribution from the concerned employee and NFL shall not bear any liability whatsoever on
this account You shall ensure that the contribution on account of Welfare Fund Contribution is
deposited before 31" December every year by way of a Crossed Cheque/Demand Draft in favour
of Welfere Commissioner, Haryana and you shall submit tlie documentary proof to NFL of
having deposited the same. Any interest/penalty on account of delayed/non-payment shall be
borne by you. Furdier, the compliance of all the necessary formalities required to be completed
under the Act from time to time shall be your responsibilities.

15. OTHER STATUTORY OBLIGATIONS

You shall comply with the provisions of the p^rment of wages act, 1936, Minimum Wages Act,
1936, Minimum Wages Act, 1948, Employees Provident Fund & Misc. Provisions Act, 1952,
Employers' Liabili^ Act 1938, ESI Act 1948, Workmen's Compensation Act, 1923, MatemiQ'
Benefit Act, 1961, the contract labour (Regulation & Abolition Act, 1970 and Mines Act, 1932,
Puiyab Labour Welfare Fund (Haryana amendment Act) 2007, etc. or any modification thereof.
You shall also comply with the provisions of all other Acts. Rules & Regulations connected with
the employment of labour for the purpose of execution of this contract.

16. ARBITRATION & CQNCn.lATrnN

FOR INDIAN PARTIES:

1.0 Request for Arbitration:
The request for arbitration shall be preceded by good faith negotiations for resolving the
dispute within 30 days. Upon failure of pre-arbitration negotiations, the request for
Arbitration shall be made by either of the party by giving a written notice to the other
party. The request for arbitration shall specify the issues which are subject matter of
dispute.

2.0 APPOINTMENT OF ARBITRATOR:
2.1 For Indian Parties

2.1.1 Appoint of Sole Arbitrator - Claim below Rs.S Crore

Where the claim including determination of interest, if any, being claimed upto the date
coramencemeni of arbitration does not exceed Rs. Five Crore. the reference shall be
made to a sole arbitrator. The parties shall muQjally agree on the name of Sole
Arbitrator.

2.12 Appointment of Three Artitrafors - Claim above Rs.5 Crore

Where the claim including determination of interest, if any, being claimed upto the date
commencement of arbitration exceeds Rs. Five Crore, the reference shall be made to
arbitral tribunal consisting of three arbitrators. Each party shall nominate one arbitrator
each within 30 days from die dale of receipt of notice of invocation of arbitration and
two nominated arbitrators shall appoint the presiding arbitrator within 30 days thereafter.

2.2 For Foreign Parties
The appointment of one or more arbitrators in an international commercial arbitration
shall be governed under the Arbitration Rules of the Singapore International Arbitration
Centre ("SIAC Rules").

3.0 DESIGNATED AUTHORITY:

. The Designated Authority shall mean the competent authority that is empowered to
entertain the request for arbitration, which shall be determined on the basis of contract
value. The competent authority in arbitration matters is as follows:

Mf Doauiutat/DelaUeti tfork Order/763
1^

ZUtisCZ

1441305/2025/HSM

111

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:34 pm

117
1064



S.N. ADPointine Authoritv Contract Value fRs.)

01 CMD Full Powers

02 Functional Director Up to Rs. 150.00 Lakhs

03 Designated Unit Head / E.D UptoRs. 50.00 Lakhs

H. -

The appropriate Designated Authority may be inserted in the Arbitration Clause as per
the contract value for the purpose of serving notice invoking arbitration.

4.0 Seat & Venue of Arbitration:

The seat and venue of Arbitration shall be at Panipat (Haryana).

5.0 Model Clause for Arbitration

5.1 For Indian Parties:

"Any dispute or difference whatsoever arising between the parties out of or relating to
the construction, meaning, scope, operation or effect of this contract or the validity or
breach thereof shall be resolved amicably through negotiations by the parties. A "Notice
of Dispute" shall be given by the party seeking resolution of a dispute to the other party.
Ifthe dispute is not resolved within Thirty (30) days from the notice, the dispute shall be
referred to arbitration as per the procedure mentioned herein below:

A written notice shall be given by the contractor invoking arbitration to National
Fertilizers Limited through Designated Authority.

Where the claim including determination of interest, if any, being claimed upto the date
of commencement of arbitration does not exceed Rs. Five crore, the reference shall be
made to a sole arbitrator. The parties shall mutually agree on the name of sole arbitrator,
(n case of disagreement upon the name of the sole arbitrator, the appointment of Sole
Arbitrator shall be done in accordance with the provisions of Arbitration & Conciliation
Act, 1996.

Where the claim including determination of interest, if any, being claimed upto the date
of commencement of arbitration exceed Rs. Five crore, the reference shall be made to
arbitral tribunal consisting of three arbitrators. Each party shall nominate one arbitrator
each within 30 days from the date of receipt of notice of invocation of arbitration and
two nominated arbitrators shall appoint the presiding arbitrator within 30 days thereafter.
If a party to the dispute refuses or neglects to nominate an arbitrator on its behalf within
the period specified, or the two arbitrators fails to nominate Presiding arbitrator,
appointment of Arbitrator's) shall be done in accordance with the provisions of
Arbitration & Conciliation Act, 1996.

The Arbitration proceedings shall be governed by the Arbitration & Conciliation Act,
1996 and any further statutory modification or re-enactment thereof and the rules made
thereunder.

It is agreed by and between the parties that in case a reference is made to the Arbitrator
for the purpose of resolving the disputes/ differences arising out of the contract by and
between the parties hereto, the Arbitrator shall not award interest on the awarded amount
more than the rate of SBI PLR / Base Rate applicable to NFL on date of award of
contract.

The cost of the proceedings shall be equally borne by the parties, unless otherwise
directed by the a^hrai tribunal. The decision of the arbitral tribunal shall be final and
binding on all parties."

6.0 FOR FOREIGN VENDORS / PARTIES:

"Any dispute arising out of or in connection with this contract, including any question
regarding its existence, validity or termination shall be referred to and finally resolved by
arbitration administered by the Singapore International Arbitration Centre ("SIAC") in
accordance with the Arbitration Rules of the Singapore International Arbitration Centre
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("SIAC Rules") for tfie time being in force which rules are dwmed to be incorporated by
reference is this clause.

The seat and venue of'die arbitration shall be at New Delhi, India. The language of the
arbitration shall be English. This Contract/LOI/NIT shall be governed by and construed
in accordance with the Laws of India."

17. JURISDICTION

This contract shall be deemed to be entered into at PANIPAT and all matters claims and disputes
arising out of or in req)ect of this contract shall be settled at PANIPAT and all legal proceedings
shall be instituted only in PANIPAT Courts which alone will have the jurisdiction.

18. CONTRACT DOCUMENTS; The foilowmg shall form the contract document for this worit:

OurNlTNo.NFL/PT/Civil/763 dated 25.05,2021.
Your Tender submitted and Tech. Bid open^ on bl.OT^O^L
Your Price Bid opened on 20.09.2021.
Your Letter dated 12.10.2021.

Our LCI No. NFL/PT/Civil/763/07 dated 27,102021.

This Detailed Work Order.

Agreement (to be signed and submitted by you).
GDCC, GTC md Special Terms & Cpndi^ns ofthis_wnff^.
Any fipther corresptmdence between you and NFL in regard to this work.

19. AGREEMENT

You shall execute an agreement on a non-judicial stamp paper of appropriate value \vhich will be
applicable at the time of its execution in State of Haryana whbin 10 (Ten) days from the date of
issue of LOI. This contract shall be deemed to have been entered into at Panipat (Haryana) and
causes of action in relation to frie contract shall, therefore, be deemed to have arisen within the
jurisdiction of Pan ipat Court.

20. All other Terms & Conditions of NIT/QTC/STC/QDCC shall also be applicable. In case of
conflict between Terms & Conditions of NIT/OTC/STC/GDCC and Work Order then Terms &
Conditions ofNIT/GTC/STC/GDCC shall prevail.

You are requested to contact Manager (Civil) for further instructions reganOng execution of the subject
work. Please acknowler^e the receipt of this Work Order duly signing & stamping the wiolosed ook' of
Work Order confirming the foUowing:-

GST Regn. No. GST No. 06AABFD1548FIZV, HSN / SAC Code: 995434.
Bate of GST: As Applicable.

Thanking you,
for Natioaal Ferdli: itni^

For tnlUmuitlon.
-do-

-do-

.do-

•do-

16111

(AmritLS)
DGM (M&C)

1^
Copy to;

1. Chief )id8nager(KR}
2. Chief M«nager(F&A]
3. Sr. Mansger (Irlcinel Audit)
4. Dy. ManegsrCViglluico)
J. Commendam (CISF)
6. ry. Mgr (ChiD-T/Ship I AM {Civ!l)-ractory
7, "ISO File
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>
I Navratn« Company

^ANIPAT UNIT

G5T0P5 03

NFL

nflpanipatgnfl.co.in

Hwwtz WWW.nati0natfertm2en.fQm

A?Hci 4)f^eii§uitl fflPii-s
(TRTT TR9>R ̂  v)^<p*i)

National Fertilizers Limited
(A Govt. of India Undertaking)

10s (gF?^|U||)
Gohana Road, Panipat-132106 (Haryana) India

An ISO-9001.14001 & OHSAS-18001 Unit

eSTIN: 06AAACN0189N1Z8

CM-CF.02

■« Id Mcn * Si

"taw ; («l)lB0-JM2S1S
ifR : (0l)l8O-2S524«1,83,8S

■WORKORDER-

Ref. No. NFL / PT / Civil / 692-R/ 09
To

#. fssT I'feT Qimnr wfie fir..
3fr-582,
dWjT, ore^>302 022
GSTIN : 08AABCI354SAJZI

Dated; 18.12.2017

Snb: Inslaiiation of Bio Tolleti In Govt. Primary (Naihad), Middle (Tal & Chhapcra), Sr. Secondary
(Tapkan) Schools in Dlitt. IVtewat and Govt. Middle School (Basana) In DIatt. Robtak under CSR
Scheme 20I6-I7"> Under Chaadlgarli Zwial Offke of Markellnt Dcptt

(HSN/SAC Code: 995443).

Ref: I. Our NIT No. NFL/PT/Civil/692-R dated 26.08.2017,
2. Your Tender sulmlned and Technical Bldc^nedon 27.09J0I7.
3. Your Price Bid opened on 09.11.2017.
4. Our E-mail dated 18.11.2017.
5. Your Utter No. rNVA/NFL-P/2111/17 dated 21.11.2017.
6. Ow LOI No. NFL/PT/Civil/692.R/09 dated 29.11.2017

Dear Sir

With reference to above, we are pleased to award you the work mentioned above amounting to tl4,47,500/-
(Rupees Fourteen Lac Forty Seven Tbonsand Five Hundred only), which is based on your quoted tales vide
your lender dated 27.09.2017 and further reduction In rales ulTered by you vide ymir letter ^ted 21.11.2017. The
total cnniraci value Includes all taxes but excludes GST, as per Clause No. 10 of this Work Order.

2.

(i)

Rates ; as per Annesure attached.

QUANTITIES AND RATES:

Quantities mcmioned in the Schedule of Quantities may increase or decrease to any limit or any of the item
may be deleted or any extra item may have to be executed depending upon site requirements. Due to such
variations in ihe quantities any extra claim from you due to increase or decrease or deletion of any item of
the schedule of the quantities shall not be entertained by NFL.

(ii) Rates for any Extra / substitute Items executed by you as per site requirements, shall be paid In accordance
with the previsions of Clause No. 2.4.1.2 of Cienei^ Directions and Conditions of Contract (GDCC).

(Hi) Scope of Work shall be as per NIT.

INITIAL SECURITY DEPOSIT

In consideration of Clause No. 2.1.2.0 of GDCC, the Initial Security Deposit required to be deposited by
you (2; 2.5% of the contract value, » orks out to T 36,200/-. Since you have already deposited a sum of T
25,000/- as EMD along with your lender, you are required and requested to deposit a further sum of ?
11200/- (T 36200.00-25000.00> f 11200.00) by way of Demand Draft drawn in favour of Natianal
PertUlicrt Ltd., payable at Panipat, within 10 (Ten) days from the date of issue of LOI.
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4. SErilRlTV DEPOSIT

a) Apart from Initial Security Deposit as per Clause No. 3 above, NFL shall recover from your bills, further
SD@ 7.5 Hofbill value to make a total scairity of lOSofiheioiaJ value of work.

b) The security so dediKted shall be refunded without any interest to you after successful cwnpletion of
defect liability period.

5. TERMS OF PAYMENT

a) Payment of monthly running account bill complete in all respect shall be made alter making necessary
recoveries as per contract within 30 days of receipt ofbill. Payment of final bill shall be released within 60
days after receipt ofbill completed In all respect Release of first naming bill and final bill will be subject
to "clearance from P&A Deptt. regarding compliance of statutory provisions of Labour l.aws by the
contractor. Payment of 10% security deposilfdeductcd shall be released after completion of defect liability
period on demand within 30 days.

bj You have the option to receive payment through Electronic Funds Transfer (Ei-T)' RTGS Process. For
this option, you may submit your bank particulars i.e. Customers Name, Name of the Bank, EJank Account
No. (All digits in case of CBS branches). Place ofSranch, Branch Code (IFSC COOE-II Di^ts) to enable
tis to release payment accordingly, All bonk charges will be to your account.

c) The contractor shall furnished along with each running bill a certificate that he has complied with statutory
provisions relating to Minimum Wages, PF & ESI and Contraa Labour (R&A) Act, 1970 and shall also
submit copies of Wage Sheet. PF & ESI Chailon.

c) Ail other terms of payments shall be governed by Clause No.6.0.0.0 (Section 6) of CDCC and Clause No.
1.31.0 ofOTC.

6. CONTRACT PERIOD

A) OATF OF START OF WORK

The scheduleddate ofstart of work shall be considered from 01.12.2017.

B) VAI.IDITY OF CONTRACT

The contract shall remain valid fw 12 (Twelve) Months redtoned from the date of its award i.e.
01.12.2017. The Contract Period can be extended at the sole discretion of NFL for a further period of 03
(Three) Months on the same rates, terms & conditions of the Contract.

C) COMPLETION PERIOD

The entire job is to be completed within 04 (Four) Months which sholi be reckoned from the scheduled
(tate of start of work as defined In Para 6 (A) above. After eompletiwt of job contract ̂ all deem to be
closed.

7. PENALTY :

If there is any delay in the final completion of the work at any job site or specific works in re^tect of
which a separate progress Schedule has been established, beyond the final completion of the work or
works aforesaid at the job site assiliwlaied in the Prop«s Schedule, the owner shall (without prejudice to
any other right of owner in this behalf) be entitled to recover liquidate damages few the delay at 1% (one
percent) of the total contract value for each week or part thereof that the work remains incomplete H
beyond the scheduled date of final completion for the wwk or works, as the case may be m the job site,
subject to a maximum of 10% (ten percent) of the total contract value of work on completion. These
Liquidated Damages shall be recovered from the R.A. ' Final Bill of the contractor of this work, or from
any other dues ol' the contractor against any other contract, or from any other dues of contraaor lying with
NFL. The total contract value means the total value of work executed on completion.

8. DEFECT HABILITV PERIOD : '

Dcfea liability period of works unless otherwise specified shall be 12 (Twelve) months (rora the actual
due of completion of work as per completion certificate issued.
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I

.Navritna Company

'IpfrPT 5^
PANIPAT UNrr

The conlncior shall at his own cost and initiative, correct repair and/or rectify any / and all defect(8)
afttVor Impcrrecilons in the dcsl^ of the work (in so far as the contractor shall be concerned with the
design of the work or any part thereof) and/or in the work performed artd'or materials, components or
other items incorporated thera'n as shall be discovered during the said defect liability period and in the
event of the contractor falling to do so. NFL reserves the right to get the same repaired at the risk & cost

of the CMiiracior PLUS 25 % fTwcnty Five percent) Departmental Charges, and the expenditure so
incurred by NFL shall be adjusted towards (he said Security Deposit and / or any other due lying with
NFL.

9. INCOME TAX :

NFL shall be entitled to deduct Income Tax plus surchai^ If any. at source from all payments due and to
be made to you under this contract in accordance with the provisions of Income Tax Act and rules hamed
there under, as applicable from time to lime, including any amendment or modifications thereof.

10. GOODS A SERVICES TAX (CSTI:

a) NFL shall pay GST as per provisions of GST Act The conlractcr is to provide documentary eviderKe for
GST registration under the Act. Liability of NFL shall be restricted to the amount of GST only. Any
interest/penalty etc. shall be to the contractor's accounL The contractor must submit die documentary
evidence for deposit of GST on demand by NFL if required. NFL can withhold the peymoit due to non-
compliance of GST Act rules. Rates ft Guidelines shall be applicable as notified by the Govt. Irnm time to
time.

b) Rablng/Uploadiitg of Taxable tavoiees:

Party shall Lssue the invoice in the manner prescribed under the GST Act and Rules which arc inier-alia

necessary to enable NFL to claim input tax credit set off. rebate or refijnd in relatioas to payment of GST
within 50 days from the date of successful completion ofjob/contract in cose of full and final payment and
within 30 days of billing period In case of annual rate contracts having provision for monthly R/A bills. In
case of any difference between the loxoble value/or lax charged in the tax invoitx is found, the contractor
shall issue credit/debit note as the case may be in the manner specified in the Act, failing which NFL may
withhold the payment (ill rectification of such differences. Uploading of taxable invoice and credii/d^t
note shall be done by the contractor strictly within the period prescribed in GST Act. In the event that the
input tax credit of the GST charged by contractor is denied by the ta.x authorities to NFU then NFL shall
be entitled to recover such amount from the cuniractor by way of adjustment from the next
invoice/Security Deposit. In addition to the amount of GST, NFL shall also be entitled to recover interest
and penally. In case it is imposed by the tax authorities on NFL.

11. WATER* ELECTRICITY:

NFL has no arrangement for Water and Electricity at site of work and contractor shall have to arrange the
same for executing the work at his own cost.

12. LABOUR LICENCE:

You shall obtain labour license for the labour to be deployed by you for executing this work, if required, as
perstatutory.requirement, ft you shall submit the documratary evldencefor thesame to NFL.

13. IMPLIMENTATIONQF ESI ACT :

a) You will be solely responsible for any liability for your workers in respect of any accident, injury etc.
arising out of and in the course of your employment. For this purpose you shall obtain ESI Registration
Number from Appropriate Authorities and deposit both Employer's as well as employees' share of ESI
contribution each month with ESI Authorities and also make rtcccssory compliance of the provisions of the
AcL You shall be responsible for recovery of employees share of ESI contribution from your Labour and
NFL will not bear any liability uliatsoevcr on this account. Further, you will also indemnify NFL against
any damages I interest that may be imposed by RSI Auihoriiics on account of non-payment' delayed
payments towards ESI.

b) You shall ensure that contribution of account of ESI is deposited by due date of month and you will be
required to furnish photocopy of ESI challan every month by 21" of the month following the month to
which it relates. For thb purpose, every month you shall submit to NFL a copy of wages sheet as a proof
of wages paid to the staff, treasury challan regarding depositing of ESI amount etc. For perusal of officer in
charge and will also submit quarter / periodically statements of ES! etc. as required under various labour
laws in respect of staff engaged in execution ofjobs. You will also submit half yearly return of ESI.
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c) For ihe-worker/empio>e«s who wiil not have coverage as per ihc provisions of Employees Slate Insurance
Act, 1948, you will obtain Insurance Cover Noie under Employees/Workmen Compensalion Act, 1923
before the start of the work. The Insurance Policy should also cover medical treatment cost for any injury
sulTered by such worker/employee during the course of his employment with you. The premium payable
for the aforesaid Insurance Policy shall be bome by you. You will shall ensure that the said Insurance
Policy remain valid lill the expiry of the Contract. Photocopy of the above Insurance Cover is required to
be submitted by you to NFL immediately after the issue of LOl but before the start of work.

14. IMPLEMENTAION OF THE PUNJAB LABOUR WELFARE FUND (HARYANA
AMENDMENT) ACT, 2007,

You shall be solely responsible for depositing the Welfare Fund Contribution (cmployees's as well as
employer's share) at the prescribed rates under The Punjab Labour Welfare Fund Act. 1965 in respect of
employees engaged by you. You shall recover the employee's share of contribution from the concerned
employee and NFL shall not bear any liability whatsoever on this accounL You shall ensure that the
contribution on account of Welfare Fund Contribution is deposited before 31" December every year by
way of a Crossed Cheque/Demand Draft in favour of Welfare Commissioner. Haryana and you sball
submit the documentary proof to NFL of having deposited the same. Any inicrest/pcitalty on account of
delayed/non-payment shall be bome by you. Further, the compliance of all the rwceasary formalities
required to be completed under the Aa from time to lime shall be your responsibilities.

15. OTHER STATUTORY OBLIGATIONS

You shall comply with the provisions of the payment of wages act, 1936, Minimum W^es Act. 1936,
Minimum Wages Act, 1948. Employees Provident Fund & Misc. Provisions Act. 1952, Employers'
Liability Act 1938, ESI Act 1948, Workmen's Compensalion Act 1923. Maternity Benefit Act 1961. the
contract labour (Regulation & Abolition Act 1970 and Mines Act 1932. Punjab labour Welfare Fund
(Haryana amendment Act) 2007. etc. or any modification thereof. You shall also comply with the
provisions of all other Acts, Rules & Regulations connected with the employment of labour forthc purpose
of execution of this contract.

16. ARBITRATION A CONCILIATION

"Except where otherwise provided in the contract all matters, question, disputes or differences whatsoever,
which shall at any time arise between the parties hereto, touching the consirucifon, meaning, operation or
efTeaof the contract or out of matters relating to the contraaor the breach thereof, or the respective ri^ts
or liabilities of the parties wheilwr during or after completion of works or whether beftfc or after
ICTminaiion shall after written notice by either party to the contract be referred to Designated Unit Head /
E.D/ Functional Director / Chairman & Managing Director, National Fertilizers Ltd. fur appointment of
arbitrator. The Appropriate Competent Authority to appoint the arbitruor as per value of the contract is as
follows:

S.N. Aopointina Auihoritv Contract Value (Ks.)

0! CMD Full Powers

02 Functional Director Up to Rs. 150.00 Lakhs

03 Desisnaied Unit Head / E.D UptoRs. 50.00 Lakhs

The Arbitration proceedings shall be governed by the Arbitration ft Conciliation Act, 1996, The
ArlHiraiion ft Conciliation (Amendment Act 2015) or any further statutory modification or re-enaclmenl
thereof and the rules made thereunder.

If the arbitrator to whom matter is referred, vacates his/her office by any reason whatsoever then the next
arbitrator so appointed by the authority referred above may start the proceedings from where his
predecessor left or at any such stage he may deem fit.

It Is agreed by and between the parties that in case a reference is made to the Arbitrator or the Arbitral
Tribunal for the purpose of resolving the disputes/difTerences arising out of contract by and between the
perties hereto, the Arbitrator or the Arbitral Tribunal shall not award interest on the awarded amount more
than the rate of SBI PLR/ Baseraeasapptlcable to NFL on date of award of contract." r •?

17.

This contract shall be deemed to be entered into at PANIPAT and all matters claims and dixies arising
out ofOf in respect of this contract shall be settled at PANIPAT and all legal proceedings ̂ 11 be instituted
only In PANIPAT Courts which alone will have thejurisdiction.
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18. CONTRACT DOCUMENTS

The Following shall form the contract document for this work:

A Navratna Company

PANiPAT UNIT

1.

2.

y

4.

1-
6."
7.

8.

9. "
10.

Our NIT No, NFL/PT/Civil/692-R dated 26.08.2017.

Your Tender submitted and Technical Bid c^jened on 27,09.2017.
^cwr Price Bid open^
Our E-maii dated 18,11.2017,
Your Letter No, INVA/NFL-P/2111/17 dated 21.11.2017.

Our LOT No, NFL/PT/Civil/692-R/09 dated 29.1 U017.

This Detailed Work Order.

_Agreemcnl (to be signed and submiued b^ you).
GDCC. GTC and Special Terms & Conditions of this contract.
Any further correspondence between you and NFL In regard to this work.

19. AGREEMENT

You shall execute an agreement on a non-judicial stamp paper ofT 100/- within 10 (Tea) days from the
dale of receipt of this Work Order. This contract shall be deemed to have been eoieivd into at Panlpal
(Haryana) and causes oF action in relation to the contract shall, therefore, be deemed to have arisen within

theJurisdictiraioFPanipai Court.

20. All other terms and conditions ofNIT/GTC/STC/GDCC shall also be applicable.

Please acknowledge the receipt of this Work Order duly signed the enclosed copy of work order conftrming the
following:-

GSTRcgn. No. 08AABCI354SAIZI.HSN/SACCode: 995443.
Rate oFGST: As applicalHe.

Thanking you.

Yours Faithfully,
for National Fertilizers Limited,

(S.K. Sharma)
Dy. Manager (Civil)

Copy to:

1.

2.

3.

4.

5.

6.

7.

DGM (F&A)
DGM(HR)

Sr. Manager (internal Audit)
Dy. Manager (Vigilance)
As.sn. Manager (Clvi]>-T
Dy, Commandant (C1SF)
ISO File

For infoimation pieaae.

•do-

-do-

Kk>

-do-

anettn ii.ii Oeet 2r, 4hi*i. "fttpi j® •err, gm? nen Pm mi joi 9 oi2o-J«i22W, J412445 ed 3o»2Mi 4t oa, de® 24I2J»t
CORPOIUTZ OFFICE AOI.SECroR24.NO©A,OAUTAMBUDHNAOAR(UP)-20l J01,« 0120.;4I22<M, 2*12445 ft 30M2I FAX: 2412297
tfluvialin wfm »q«!»wi «H-ni r sftw, iWl -N ftHtl-iiqwo. » oii wseot*. den 2*>»m],ih«ift^t'*»woti«t*coiaiHir

*ioa,(i<TK(:tcoKcewnsii,cou-ai.'iNnminoHAL*wu,uiaiiiifi*ii.mDiuo,ii*au,«:fM-t*iuH*,rAX:MMiw. cm:L'<mLiiucoiwMiT

My DocumenB / DetsUed Woric Order /692-R Cue.? BfS

1441305/2025/HSM

118

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:34 pm

124
1071



NATIONAL FERTILIZERS LIMITED - PANIPAT
CIVIL ENGINEERING DEPARTMENT

R

I

Kama sf work ; 'IntUIUUon of Blo TolMts In OovL Primary (Nalhad), Middle (Tal & Chhapera), Sr. Secondary (Tapkan)
Scheoia >n OlaR. Mawatand Govt Middle School (Baaana) In OlatL Rohtak under CSR Schema 2010-17'

Contractor : M/i INVA Power Systtma Pvt Lid.

WORK ORDER No.: NFL / PT / CML n92-R/0« DATED 20.11.2017/10.12.2017

S.No. Deecnmion of Item UnN Qty. Rata

(T)

Amount

(t)

1

NOTE; Cemanf and Tor Stool, Structurol afaef. roqulrod to bo conaumetf In the
work thall bo orrongod by contractor at A/a own coat renderers tiioH hovo to
guoto ihe/rraiaa fncfuding lAe eott of Cemont, Tor Stool S Siri/ciuraf alaa/and
trooportlon cAaryea of oil typo ouppUod mttorio! noiA/ng aAaf/ Oe pa/d extra on

tnia account

Supplying of 100% Mainlenance free OROO Tecrmoiogy two pan (One IWC S One EWC)
sneNer StStl 11 Gl sheet 40 mm pul side wall of pannei and Gi sheet 60 mm puf in floor and
roof wim FRP pan shaei or SS pan sheet, one mirror, orw SS wash basin.Two Exhaust fans
with Itaper. 02 Solar Ughi wvth 2^11 pannal and 1.00 MMerpucea PCC 1:2:4 flooring around
the shetlar compWe ovd work wIVt complata an matanal at per int In attached ANX>1

Eacn

Set

5.00 40000 20oooaoo

2 St^pfymg of 100% MMntenance free MDO Technology 10000 Ltr Blo Olgaaler approx. sizo
17^7.Sxt ft orany size witn 10000 LIT. cepacitysulta&la upto 200 usage per day malattal
FRP thickness 810 10 mm

Each

Set 5D0 141000.00 705000.00

3 Supplying of inoculum/bio oniure Wduding packing charges etc. PerLTR isooaoo 14.35 213790.00

4 Inslalatnnof 100 % mamierwnce free OROO Techrtoiogy setofiwo pan ehelisrof suppkad
maienal as above mclixllng fixing of under ground Blo Cosier Tank with PCC base
and water storage lank wRh supporting structure, solar panel with LED iighi S fKOrtg. water
supply pump with moter & starter along eiecncBi wire, tbring ol an fKlings and making water
connection from adsUng avallbia source ol water with Gt pipes, filling ol Inocuhjm/Blo Cultun
m Oigestar Tank and making one Metei wide 100 mm Ihic* plinth protecuon of cement
concrete of mix 1 . 2 4{tcemeni 2 course sand 4 stone aggregate of 20 mm nomnal
size) erouhd me sheker complete of cwl work m at respect eiludmg making the system In
wortdng ccndlbon m aU respect

Each

Set 5.00 42790 213750.00

9 Making of sock pit size 2 S mtr dia x3.0C mir deep4Sx4S cm dry brick honey comb shaR
with bricks and S W/PVC Pipe 100 mm diameier for disposal of over flow from Olgesler
Tank lo soak pit complata as per standard design wim common burnt day F P.S (Non
moduler) bricks of class dealgnatton 7.9 as peiCPWO SpeOflcatlon Each 500 23000 11500000

TOTAL 1447500.00

♦G8T

(RtipcM Fourteefi Lac Forty Seven Thousand Fhre Hundred only)

(S.K. Sharma)
Dy. Manager (Chrll)

m
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National Fertilizers Limited
(A Govt. of IndM Undertaking)

'iVhi •^. yi^trci-132 106 (wfeimr)
Sohana Road. PanipaM32 ioe (Haryana) India

An 150-9001,14001 & OHSAS-18001 Unit

9«tTfe www.nationalfenliizers.com

K fze mp' Ik ]lT

: (91)180-2652515
tfiPt . (91)180-2662481,03.85

*WORK ORDER"

Ref. No. NFL/PT/Civil/693/05
To

if. an4 dJWijjtwiH
WR T. 1274. 18,

Hl-flw I

GST No.: 06AJRPM9636Q1Z2

Sub: ''Water Harvesting System in Govt. Girls Senior Secondary School, Sewab'
(HSN/SAC Code : 995434)

Dated: 31.08.2017

Ref: 1.

2.

3.

4.

5.

6.

Our NIT No. NFL / PT /Civil / 693 dated 03.07,2017.
Your Tender submitted and Technical Bid opened on 27.07.2017.
Your Price Bid opened on 02.08.2017.
Our E-mail dated 12.08.2017

Your Letter dated 14.08.2017 (Regarding reduction in rates).
Our LCI NFL / PT /Civil / 693/05 dated 19.08.2017

Dear Sir

With reference to above, we are pleased to award you the work of "Water Harvesting System in
Govt. Girls Senior Secondary School, Sewah" amounting f 3*39,250/- (Rupees Three Lac
Thirty Nine Thousand Two Hundred Fifty only) plus GST @ 18% which is based on your
quoted rates vide your lender dated 27.07.2017 and further reduction in rates offered by you vide
your letter dated 14.08,2017. The total contract value includes all taxes but excludes GST, as per
Clause No. 10 of this Work Order

1. RATES : As per Annexure attached.

2. nilANTITlES AND RATES :

(i) Quantities mentioned in the Schedule of Quaniiiles may increase or decrease to any limit
or any of the item may be deleted or any extra item may have to be executed depending
upon site requirements. Due to such variations in the quantities any extra claim from you
due to increase or decrease or deletion of any item of the schedule of the quantities shall
not be entertained by NFL.

(ii) Rates for any Extra / substitute Items executed by you as per site requirements, shall be
paid in accordance with the provisions of Clause No. 2.4.1.2 of General Directions and
Conditions of Contract (GDCC).

(iii) Scopeof Work shall be as per NIT.

My Documenu / Deiaileil Worii Order /693
P«ge I of 6
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4.

INITIAL SECURITY DEPOSIT

In consideration of Clause No, 2,1.2.0 of GDCC. the Initial Security Deposit required to
be deposited by you @ 2.5% of the contract value, works out to ? 8500/-. Since you have
already deposited a sum of? 5,000/- as EMD along with your tender, you are required and
requested to deposit a further sum of? 3500/- (? 8500.00-5,000.00= ? 3500.00) towards
Initial Security Deposit by way of Demand draft drawn in favour of National Fertilizers
Ltd., payable at Panipat, within 10 (Ten) days from the dateof issue of Letter of Intent.

SECURITY DEPOSIT

a) Apart from Initial Security Deposit as per Clause 3 above. NFL shall recover from your
bills, further SD @ 7.5 % of bill value to make a total security of 10 % of the total value of
wor^c.

b) The security so deducted shall be refunded without any interest, to you after successful
completion of defect liability period.

5. TERMS OF PAYMENT

a) Payment of monthly running account bill complete in all respect shall be made after
making necessary recoveries as per contract within 30 days of receipt of bill. Payment of
final bill shall be released within 60 days after receipt of bill completed in all respect.
Release of first running bill and final bill will be subject to clearance from P&A Depn.
regarding compliance of statutory provisions of Labour Laws by the contractor. Payment
of 10% security deposit/deducted shall be released after compiciiun of defect liability
period on demand within 30 days.

b) You have the option to receive payment through Electronic Funds Transfer (EFT) / RTGS
Process. For this option, you may submit your bank particulars i.e. Customers Name,
Name of the Bank, Bank Account No. (All digits in case of CBS branches), Place of
Branch, Branch Code (IFSC CODE-11 Digits) to enable us to release payment accordingly.
All bank charges will be to your account.

c) The contractor shall furnished along with each running bill a certificate that he has
complied with statutory provisions relating to Minimum Wages. PF & ESI and Contract
Labour (R&A) Act. 1970 and shall also submit copies of Wage Sheet, PF & ESI Challan.

e) All other terms of payments shall be governed by Clause No.6.0.0.0 (Section 6) of GDCC
^d Clause No. l.31.0ofGTC.

6. CONTRACT PERIOD;

A) DATE OF START OF WORK

The scheduled dale of start of work shall be considered from 7"'day of issue ofLOl or
from the date of handing over of site to take up the work in hand, whichever Is later.

B) VALIDITY OF CONTRACT

The contract shall remain valid for 12 (Twelve) Months reckoned from the date of its
award i.e. 19.08.2017. The Contract Period can be extended at the sole discretion of
NFL for a further period of 03 (Three) Months on the same rates, terms & conditions
of the Contract.

My Documents / Deuiled Work Order /693 P««e 2 of 6
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C) COMPLETION PERIOD

The entire job is to be completed within 03 (Three) Months which shall be reckoned from
the scheduled date of start of work as defined in Para 6 (A) above. After completion of
Job contract shall deem to be closed.

7. PENALTY :

If there is any delay in the final completion of the work at any job site or specific works
in respect of which a separate progress Schedule has been established, beyond the final
completion of the work or works aforesaid at the job site as stipulated in the Progress
Schedule, the owner shall (without prejudice to any other right of owner in this behalf) be
entitled to recover liquidate damages for the delay at 1% (one percent) of the total
contract value for each week or part thereof that the work remains incomplete beyond the
scheduled date of final completion for the work or works, as the case may be at the job
site, subject to a maximum of 10% (ten percent) of the total contract value of work on
completion. These Liquidated Damages shall be recovered from the R.A. / Final Bill of
the contractor of this work, or from any other dues of the contractor against any other
contract, or from any other dues of contractor lying with NFL. The total contract value
means the total value of work executed on completion.

8. DEFECT LIABILITY PERIOD:

Defect liability period of works unless otherwise specified shall be 06 (Six) months from
the actual date of completion of work as per completion certificate issued, or the expiry of
the full next following monsoon season (i.e. 15 July to 15 October following the actual
date ofcompletion) whichever shall be later.

The contractor shall at his own cost and initiative, correct repair and/or rectify any / and
all defect(s) and/or imperfections in the design of the work (in so far as the contractor
shall be concerned with the design of the work or any part tnerecf) and/or in the work
performed and/or materials, components or other items incorporated therein as shall be
discovered during the said defect liability period and in the event of the vontractor felling
to do so. NFL reserves the right to get the same repaired at the risk & cost of the
contractor PLUS 25 % (Twenty Five percent) Departmental Charges, and the expenditure
so incurred by NFL shall be adjusted towards the said Security Deposit and / or any other
due lying with NFL.

9. INCOME TAX;

NFL shall be entitled to deduct Income Tax plus surcharge, if any. at source from all
payments due and to be made to you under this contract in accordance with the provisions
of Income Tax Act and rules framed there under, as applicable from time to time,
including any amendment or modifications thereof.

10. GOODS & SERVICES TAX (GST);

a) NFL shall pay GST as per provisions of GST Act. The contractor is to provide
documentary evidence for GST registration under the Act. Liability of NFL shall be
restricted to the amount of GST only. Any interest/penalty etc. shall be to the
contractor's account. The contractor must submit the documentary evidence for
deposit of GST on demand by NFL if required. NFL can withhold the payment due to
non-compiiance of GST Act rules. Rates & Guidelines sbati be applicable as notified
by the Govi. from time to time.
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b) Raising/L'ploadiag of Taxable Invoices:

Party shall issue the invoice in the manner prescribed under the GST Act and Rules which
arc inier-aiia necessary to enable NFL to claim input tax credit set off, rebate or refund in
relations to payment of GST within 30 days from the date of successful completion of
job/contract in case of full and final payment and within 30 days of billing period in case
of annual rate contracts having provision for monthly R/A bills. In case of any difference
between the taxable value/or tax charged in the tax invoice is found, the contractor shall
is.sue credit/debit note as the case may be in the manner specified in the Act. failing which
NFL may withhold the payment till rectification of such differences. Uploading of taxable
invoice and credit/debit note shall be done by the contractor strictly within the period
prescribed in GST Act. In the event that the input tax credit of the GST charged by
contractor is denied by the tax authorities to NFL. then NFL shall be entitled to recover
such amount from the contractor by way of adjustment from the next invoice/Security
Deposit. In addition to the amount of GST, NFL shall also be entitled to recover interest
and penally, in case it is imposed by the tax authorities on NFL.

11. SLTPLY OP WATER A ELECTRIC POWER:

NFL has no arrangement for Water and Electricity at site of work and contractor shall
have to arrange the same for executing the work at his own cost.

12. LABOUR LICENCE :

You shall obtain labour license for the labour to be deployed by you for executing this
work, if required, as per statutory requirement, & you shan suomn 'he documentary
evidence for the same to NFL.

13. IMPLIMENTATION OF ESI ACT :

a) You will be solely responsible for any liability for your workers in respect of any accident,
injury etc. arising out of and in the course of your employment. For this purpose you shall
obtain ESI Registration Number from Appropriate Authorities and deposit both
Employer's as well as employees' share of ESI contribution each month with ESI
Authorities and also make necessary compliance of the provisions of the Act. You shall
be responsible for recovery of employees share of ESf contribution from your Labour and
NFl. will not bear any liability whatsoever on this account. Further, you will also
indemnify NFl- against any damages / interest that may be imposed by ESI Authorities on
account of non-payment / delayed payments towards ESI.

b) You shall ensure that contribution of account of ESI is deposited by due dale of month and
you will be required to furnish photocopy of ESI challan every month by 21" of the month
following the month to which it relates. For this purpose, every month you shall submit to
NFL a copy of wages sheet as a proof of wages paid to the staff, treasury challan regarding
depositing of ESI amount etc. for perusal of officer in charge and will also submit quarter/
periodically statements of ESI etc. as required under various labour laws in respect of staff
engaged in execution of jobs. You will also submit half yearly return of ESI.

14. IMPLEMENTAION OF THE PUNJAB LABOUR WELFARE FUND (MARYANA
AMENDMENT) ACT, 2007.

You shall be solely responsible for depositing the Welfare Fund Contribution
(employees's as well as employer's share) at the prescribed rates under The Punjab Labour
Welfare Fund Act, 1965 in respect of employees engaged by you. You shall recover the
employee's share of contribution from the concerned employee and NFL shall not bear
any liability whatsoever on this account. You shall ensure that the contribution on account
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of Welfare Fund Contribution is deposited before 3!" December every year by way of a
Crossed Cheque/Demand Draft in favour of Welfare Commissioner. Haryana and you
shall submit the documentary proof to NFL of having deposited the same. Any
interest/penalty on account of delayed/non-payment shall be bom by you. Further, the
compliance of all the necessary formalities required to be completed under the Act from
time to time shall be your responsibilities.

15. OTHER STATUTORY OBLIGATIONS

You shall comply with the provisions of the payment of wages act, 1936, Minimum
Wages Act, 1936, Minimum Wages AcL 1948, Employees Provident Fund & Misc.
Provisions Act, 1952. Employers* Liability Act 1938, ESI Act 1948, Workmen's
Compensation Act, 1923, Maternity Benefit Act, 1961, the contract labour (Regulation &
Abolition Act, 1970 and Mines AcL 1932, Punjab Labour Welfare Fund (Haryana
amendment Act) 2007. etc. or any modification thereof. You shall also comply with the
provisions of all other Acts, Rules & Regulations connected with the employment of
labour for the purpose of execution of this contract.

18

16. ARBITRATION & CONCILIATION

"Except where otherwise provided in the contract all matters, question, disputes or
differences whatsoever, which shall at any time arise between the parties hereto, touching
the construction, meaning, operation or effect of the contract or out of matters relating to
the contract or the breach thereof, or the respective rights or liabilities of the parties
whether during or after completion of works or whether before or after termination shall
after written notice by either party to the contract be referred to Designated Unit Head,
National Fertilizers Ltd. for appointment of arbitrator.

The Arbitration proceedings shall be governed by the Arbitration & Conciliation AcL
1996, The Arbitration & Conciliation (Amendment Act 2015) or any further statutory
modification or re-enactment thereof and the rules made inereunow.

If the arbitrator to whom matter is referred, vacates his/her office by any reason
whatsoever then the next arbitrator so appointed by the authority referred above may start
the proceedings from where his predecessor left or at any such stage he may deem fit.

It is agreed by and between the parties that in case a reference is made to the Arbitrator or
the Arbitral Tribunal for the purpose of resolving the disputes/differences arising out of
contract by and between the parties hereto, the Arbitrator or the Arbitral Tribunal shall not
award interest on the awarded amount more than the rate of SBl PLR/ Base rate as
applicable to NFL on date of award of contract."

17. JURISDICTION

This contract shall be deemed to be entered into at PANIPAT and all matters claims and
disputes arising out of or in respect of this conu^ct shall be settled at PANIPAT and all
legal proceedings shall be instituted only in PANIPAT Courts which alone will have the
jurisdiction.

18. CONTRACT DOCUMENTS

The following shall form the contract document for this work :

L  ; Our NIT No, NFL/PT/Civil/693 dated 03.07.2017.
2. ^our tender submitted and Technical Bid opened on 2'7.0l2017^
3. Your Price Bid opened on 02.08.2017,
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4_ Our E-mail dated 12-08.2017
5._ Your Letter dated 14,08.2017 regarding reduction in rates.

"6^ Our LOl No. NFiypf/Civil/693/05 dated 19;08.20I7.
T  This Detailed Work Order. _

i_8. i Agreement (to be signed and subniitted by you).
, ̂  GDCC, GTC and Special Terms & Conditions of this contract.
10. Any further correspondence between you and NFL in regard to this work.

19. AGREEMENT

You shall execute an agreement on a non-judicial stamp paper of? 100/- within 10 (Ten)
days from the date of receipt of this Work Order. This contract shall be deemed to have
been entered into at Panipat (Haryana) and causes of action in relation to the contract
shall, therefore, be deemed to have arisen within the jurisdiction of Panipat Court.

20. All other terms and conditions of NIT/GTC/STC/GDCC shall also be applicable.

Please acknowledge the receipt of this Work Order duly signed the enclosed copy work order
confirming the following :-

GST Regn. No. 06AJRPM9636QIZ2, HSN/SAC Code : 995434.

Rate of GST: SGST : 9% CGST : 9 %.

Hiankingyou,

for

Yours faithfully,
Nc:;„..;lFeiti!izers Limited

Copy to:

(S.K. Sharma)
Dy. Manager (Civil)

1. DCM(F£A)
2. [>CM(HR)
3. Sr. Manager (Internal Audit)
4. Dy. Manager (Vigilance)
5. Asstt. ManagertClvn'])
6. Dy. Commandant (CISF)
7. ISO nie

For information plese.
-do-

•do-

-do-

-do-

-do-

mrtlte TOhre tj.ii, 41^ j4. sfurei. rftm 5s "rn, atfR trtn fiB :oi 30i V oi2o-:4ir?)4.24ij445 ooasjoi 41 oa. 24IB9?
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NATIONAL FERTILIZERS LIMITED • PANIPAT

CIVIL ENGINEERING DEPARTMENT

Name of work : "Water Harvesting System in Govt. Senior Secondary School, Sewah"

s<T>i j
"■ANIPAT UNIT Contractor : M/s Arya Construction Co.

LOI /W.O. No. NFL / PT / CIVIL 1693105 DATED 19.08.2017 / 31.08.2017

icrt)

S.No. Description of item Unit Qty. Rate Amount

NOTE: Cement and Tor Steel required to be consumed In
the different Items of work shall be arrange t>y conireciorat
his own cost, Tenderers shall have to quote their rates for
these Items Including the cost of cement and Tor Steel

1 Earth work in excavation by Mecnamcal Means (Hydrsjic Excavator)/
Manual means in foundation IrencRes or d'ams not exceeding 1.Sm
m width or 10 sq.m on plan mcludirig Oressmg o( sides and
ramming of bottoms, lift uplo 1.5m including gelling out ihe excavsled
soil and disposal of surplus excavated soil as directed withm a lead
of 50m.
All kinds of soil Cu.M 40.00 too 00 4000 00

2 Excavating benches of required width lor pipes, cables, etc including
excavation for sockets, anc dressmg ol sides, ramming of bottoms,
depth uplo t 5 m including getting out ine excavated soil and then
reluming the soil as required, in layers not exc
All kinds ol sol

Pipes, cables etc exceeding 80 mm die. but not exceeding 300 mm Ola Meter 200.00 65.00 1700C 00

3 Fifling avalsble excavatedear1h(excluding rock) intrenches pBnth
sides of foimdalion eic m ayers not exceeding 20cm In depth;
consolidailngeach deposlled layer by ramming and watering lead
uptoSOm and lift upio I S m Cu.M 20.00 60.00 tooooo

4 Carriage of malenai by Mechanical Iransport iitiduding loading,
unioadlrtg £ stacking and sprading upto tkm lead

Earth. CuM 2000 I5C.00 3000 00

S Providing and laying m posihon Cement Concrete of specified giade
excluding Ihe cost of Cent^ng and Shuttering ■ All works uplo Plinth
Level

•) 13:6 ft Cement 3 Coarse sand ; 6 graded stone
aggregate 20 mm nominal size) CuM 5.50 4000.00 22000 CO

b) 12:4(1 cement 2 coarse sand: 4 graded stone aggregate 20mm
nominal stze). Cu.M 1.50 6000.00 9000.00

e Providing, hoistmg and Axing upto floor five level precast reinforced
cemenlconcrele in Imtels. beams and bressumers including selling In
cement mortar t 3 (t cement 3 coarse sand), cost of required cenlting
arid shuttering and finishing smooth with 6mm thick cement plasiert'3
ft cement 3 firte sand) on exposed surfaces but excluding the cost of
relnlofcement with 1 2'4 (1 cement 2 coarse sand 4 graded stone
aggregate 20mm nominal size) CuM 2.S0 6600 00 1650000

7 Reinlorcemenl (TMT) for RCC work inciucirtg bending,
binding.evalghtening and placing in position complete (Tor
steel)

Kg. 300.00 10.00 3000 00

6 Bnek worti with common burnt ctay FPS (Idon modular) bricks of
da55 rlesignauon 7 5 m loundatlon and plinth in
Cement Mortar t .6(1 cement 6 Coarse sand] c;u.M 17.50 3500.00 61250.00

9 fSmm cement plaster on the rough side of single o' half brit* wall of
mix t 6 (1 cemem : 6 fine sand). Sqm 75.00 80 00 6000 00

10 I2mmcement plaster 14(1 Cement 4 Finesand)flnished wiiha
floaUng coat ol neal cement. Sgm 75.00 70.00 5250.00

693 Water Harvesting System
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LCN / W.O. No. NFL IPT / CIVIL / 693 / 05 DATED 19.08.2017 / 31.08.2017

"■ANIPAT UNIT

S.No. DMCrlption of item Unit (tate Amount

11 Boringrdriliing bor* well of required die for casing/ stramer pipe, by
sizable method prescnbed in iS 2600 (part l| mOuding cotedlng
samples Irotn diffeienl sirsta. preparing ana submlfling strata chart/
bore log. including hire S njrnmg charges of ail equipments. toiM
plants S machinenes required for the job. ail complete as per direction
of Engineer -in-charge upto 90 metre depth below gtourrd level
Al types of soil

300 mm dia Meter 90 00 415.00 37350.00

12 Supplying, assemblng. lowerirrg and (i>ing in vertical position n
bore well, unpiistidzed PVC medium wed casing (CM) pipe of
required dia. conforming to IS 12818. mduding required hire and
labour charges, fi llings & accessories etc. all complete, for all depths,
as per direction of Engineer -in.cnarge.

200 mm nominal sue oia Meter 2000 100000 20000.00

1} Sivplying. asMmMrtg. lowering and fimg in vertical posNiott m bore
wen unplasbozed PVC medium well saeen (RMS) pipes with ribs,
conform^ to IS 12618, deluding hire t labour charges, fittings &
accessories etc an complete, lor all depths, as per direction of
Engineer-ln-eharge

200 mm nominai sii» die Meter 70.00 1050.00 73500.00

14 Supplying. fiMrtg. spreading & leveling stone boulders of sIm range 5
cm to 20 cm. in recharge pit. m the required thickness, fix an leads &
lilts, an complete as per direction of Engineer-ln-ctiarge. Cu.M 1.50 2000.00 3000.00

IS Supplying, fi lling, spreading S leveling gravels of size range S mm to
to mm in the recharge pit. over the existing layer of boulders, n
required thickness, for all leads & lilts, an complete as per dlreclion
of Englneer-ln^harge Cu.M 1 SO 160000 24t»00

16 Suppiying. filing, spreading & levehng coarse sand of size range 1 S
mm to 2 mm In recharge pit. in required thickness over gravel layer, lor
al leads & lifts, al complets as per dnclion of Engineer -in<harge. Cu.M 1.90 2000.0\. 3000.00

17 Providing and fixing on wall lace unpiastlclserj PVC (Working
pressure 4 Kg per sqcm) ram water pipes confirming to IS 496S
Including jointing with seairing confirming to IS 5382 teavu^ 10 mm
gap for thermal expension

180 mm diameter. METAE 200.00 23000 4600000

IS Providing and fixing on wal faca unplasticised PVC moulded
fttlings/accasaofiess for un^slicised PVC rain water pipes confirming
to IS: 4965 indudlrtQ jointing with seel ring confirming to IS:5382
leaving tOmm gap fort hermalexpansion.

Coupler ifiOmm Coupler i Bend' Shoe EACH 60.00 100 00 6000.00

TOTAL 7 339250.00

(RupMS ThrM Lac Thirty Nine Thousand Two Hundred Fifty onhf)

0^
(S. K. Sharma)
Dy. Manager (Civil)
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To:

Cc;

Subject:

101-

Birthal R <birthai.podre@gmail.com>
Friday, March 10, 2017 4:08 PM
vivek.anand@nfl.co.in

Jagjit Singh Kohli
Installation of 2KW Solar Rooftop Panels in 16 Govt. Primary Schools, Block Panipat

Sir.

As per proposal you have to install A Hybrid power conditioning unit without battery bank, given as A2 (il in the
Rate Contract of HAREDA.

In this regard it is stated that the Hybrid system is with battery bank, in these rates, the cost of battery @ Rs.
8.925 per VAH is to be added. So the net cost of the system will increase. However if the system installed
without battery bank then the cost is Rs. 75000 per kWp.

e.g. if battery bank of 24 V 300 Ah is to be provided, then the cost of battery bank Rs. 64260/- is to be added in
' c basic cost of Rs. 156000/- and the total cost of 2 kWp system will be Rs. 220260/-. However, for bigger
oaticry bank, tire cost will further increase.

li is further to infonn that Grid Connected Solar Power Plant without battery bank will work in the presence of
Grid Power, as soon as grid Power fails, the system will not give the power out put.

So kindly clarify which system is required by you. If any further clarification is required pi feel free to contact
the undersigned.

R.Birthal,
Project Officer (HQ)
New &. Renewable Energy Department, Haryana,
.Akshay Urja Bhawan, Sector-17,
Panchkula

Contact No. 9416123050
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NATIONAL FFERTILI2ERS LIMITED

PANIPAT LiNIT

(02,

Dated; 23.12.2016
No. NFL/PT/PR/CSR

Subject: Installation of 2KW Solar Rooftop Panels in Govt. Primarv Schools
The project proposal for installation of 5KW Solar Rooftop Panels was sent to C.O. for

approval of Committee on GSR and Sustainability In the month of May 2016. However, C.O. vide
lOM dt. 09.11.2016, regarding minutes of meeting held between Committee of Directors on CSR
and CSR Nodal officer of Panipat Unit (cp 103-106), has informed that Committee did not agree to
the proposal for installation of SKW Solar Rooftop Panels and desired that the project for
installation of 2KW Solar Rooftop Panels may be taken up in Govt. Primary Schools.

Accordingly, a letter in this regard was written to District Elementary Education Officer
(DEED), Panipat for providing data and NOC regarding installation of 2KW Solar Rooftop Panels in
Govt. Primary Schools in the vicinity of NFL. The DEED, Panipat vide its letter dated 09 12 2016
has given the NOC and data for 16 Govt. Primary Schools in the vicinity of NFL The consolidated
survey report is placed at cp 150-152.

CSR committee of Panipat Unit in its meeting held on 17.12.2016, deliberated the project
in detail and recommended carrying out the project of Installation of 2KW Solar Rooftop Panels in
Govt. Primary Schools. The committee also agreed for forwarding the project to HAREDA through
DEEO, Panipat for implementation as per their Rate Contract. The MoM of the meeting is placed
opposite in the file at cpl55-156,

^ A copy of rate contract of HAREpA was given to members from Electrical dept. for
providing recommendations on the type of arrangement of 2KW Solar Rooftop Panels to be
installed in respective schools. A copy of Rate Contract Is placed at cpl57-179. Electrical dept. vide
its e-marl dated 22.12.2016 (cp 154) has recommended the following two Grid-Connected
arrangements for installation of Solar Rooftop Panels;-

^l-_^bn^ower condib-ont^;^^ unit with battery bank ( Battery bank Is required as a backup
<*• power source ,in case of non-availability of Grid and Sunshine)

Estimated cost on the basis of Schedule of rates {Rs. 78/watt): Rs. 1.56 lacs/2KW
Plus Cost of battery: Considering that a backup of 5 hrs is required for-iHiiji^n''t load of
IKW. Estimated Cost as per Schedule of Rates (Rs. 8.925/VAH), = Approx, Rs, 45,000/-
Tota^Cost-perScfTDoi: Rs 1.56 lacs + 0.45 lacs = Rs. 2.01 lacs/2KW/Srhnnl

2. __iiv^nd ppwe/jonjiJtionjng unit w (Wo backup power source available).
Estimate cost on the basis of Schedule of rates {Rs. 78/watt): Rs. 1.56 lacs/2KW/Schnnl

mention that the Rate contract finalised by HAREDA includes the provision of

Pol 14th March, 2016 of The Haryana Solar Power?ohc^ 2016 The gnd connected rooftop solar photovoltaic systems of capacity equivalent to the
sanchoned load can be installed for the captive use, for which the net-metering facility shall be
provided OS per the Haryana Electricity Regulatory Commission regulations. The electricity
generated from such systems shall be cumulatively adjusted at 90% of the electricity consumption
dunng the fmanaal year. In addition, during the FY 2015-16 an incentive @ 25 poise per unit shall
also be provided in their bills on the solar power thus generated. The incentive payable under
these Regulations shall be reviewed by the Commission every year along with ARR/Tariff petition
for that year and the incentive payable accordingly for FY 2016-17 onwards. The amendments
issued by HERC, in this context, from time to time shall be followed."

I, moftud
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In view of the details mentioned on pre-page, it is proposed to forward the
project proposal for installation of 2KW Solar Rooftop Panels, as per option 1 given
fay Electrical Deptt., to C.O. for consideration and approval of C.A. Thereafter, the
project shall be forwarded to HAREDA for implementation. In case, HAREDA
unable to consider the project for whatsoever reason the same shall be undertaken
through Electrical dept./TS Dept. with normal tendering procedure. The total
financial implication of project to be undertaken in 16 Govt. Primary Schools is
approx. Rs. 32.16 lacs/-.

Submitted for kind perusal and approval.

Vivek Anand

AM (PR)

.'C

I HTrl^ 'i'
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iNivratnt Company

PANIPAT UNIT

(•jrar mgm w >aHw*i)

irtgHi — 132 106

(lSO-9001,150-1400] lj«t OHSAS-18001
0180-2652481,483 485,0180-2681304

0180-2652515

website: www.aBticmalfetUizers.com

1 T'.'r*" ■H
iwrwfUL PCRTi^vm ^wnu

CM-cr-oi

National Fertilizers Limited
(ACovemraenlofindiB Undertsking)

GobanaRoad, Panipaf, Haiyana- 132 106
(AnISO-900I,ISO-I400I &OHSAS-I8001 Unit)
Phone: 0180-2652481,483 & 485, 0180-2661304

FAX: 0180-2652515

E-mail: aflpanipal@nfl.oo.in

Ref. No. NFL / PT / Civil / 661-B /15

M/8 CBS TechnologJei'l^.Ltd,
110-111,1st Flopr;^ishabh Ipex Mail,
Patpa rganj,^^h 1-92

"WORK ORDER"
Dated; 12.02.2016

Vv
"Installatfon of Bio Toilets in Govt Schools in Vitl. Goela Khurd <& Diwana, Panipat under
GSR Scheme 2015-16 (Execution)"

Ref: 1) OurNITNo.NFL/PT/Civil/66l dated07.l2.2015.
il) Your tend^ submitted and technical bid op«iedon 08.01.2016
ill) Yourpricebidopenedon28.01.2016.
iv) Our letter No. NFL/PT/Civil/661 dated 30.01.2016.
v) Your letter dated 02.02.2016.
vi) Our LOI No. NFL / PT / Civil / 661 /15 dated 05.02.2016.

Dear Sir.

With reference to above, we are pleased to award you the work of "Instaltatioii of Bio Toilets lb Govt
Schools in VilL Goela l^urd & Diwana, Panipat under CSR Scheme 2015-16 (Execntion)" subject to
following terms & conditions: -

1. CONTRACT VALUE:

The total value of this contract, amounts to T 1,08,300.00 (Rupees One Lac Eight Thousand
Three Hundred only), which Is based on your quoted rates vide your tender dated 08.01.2016.
The total contract value includes all taxes but excludes Service Tax. as per Clause No.lO of this
Work Ordw.

2. QUANTITIES AND RATES ;

(i) Quantities mentioned in the Schedule of Quantities may increase or decease to any limit or any of
the item may be deleted or any extra item may have to be executed dqjending upon site
requirements. Due to such variations in the quantities any extra claim from you due to increase or
decrease or deletion of any item of the schedule of the quantities shall not be entertained by NFL.

(ii) Rates for any Extra / substitute Items executed by you as per site requirements, shall be paid in
accordance with the provisions of Clause No. 2.4.1.2 of General Directions and Conditions of
Contract (GDCC).

(Hi) Scope of Work shall be as per N IT.

3. INITIAL SECURITY DEPOSIT

The Initial Security Deposit required to be deposited by you @ 2.5% of the contract value, worics
out to ? 27,160.00. You are requested to deposit a sum of f 27,160.00 towards InitiBl Security
D^osit by way of Dwnand Draft drawn in fevour of National Fertilizers Ltd., payable at Panipat,
wlAIn lO(Ten) days from thedate of issueof the Letter of Intent.

My DoontenU / Detailed Work Older 1661 -B EattMS
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4. SECURITY DEPOSIT

a) Apart from Initial Security Deposit as per clause 3 above, NFL shall recover from your bills,
further SD @ 7.5 % of bill value to make a total security of 10% of the total value ofwork.

b) The security so deducted shall be refiinded without any interest, to you after successful completion
of defect liability period.

5. TERMS OF PAYMENT

a) Paymeot of monthly running account bill complete in aU respect shall be tnade after making
necessary recoveries as per contract within 30 daysofreceipt of bill. Payment of final bill shall be
release! within 60 days after receipt of bill completed in all respect. Release of first running bill
and final bill will be subject to clearance from P&A Deptt regarding compliance of statutory
provisions of Labour Laws by the contractor. Payment of 10% security deposit/deducted shall be
released after completion of defect liability period on demand within 30 days.

b) You have the option to receive payment throu^ Electronic Funds Transfer (EFT) / RTGS Process.
For this option, you may submit your bank particulars i.e. Customers Name, Name of the Bank,
Bank Account No. (All digits in case of CBS branches), Place of Branch, Branch Code (IFSC
CODE-II Digits) to enable us to release p^mtent accordingly. All bank diarges will be to your
BCCounL

c) The contractor shall furnished along wife et«^ running bill a certificate feat he has complied with
statutory provisions relating to Minimum Wages, PF& ESI and Contract Labour (R&A) Act, 1970
and shall also submit copies of Wage Sheet, PF & ESI Challan.

e) All other terms of paymeitts shall be governed by Clause No.6.0.0.0 (Section 6) of GDCC and
Clause No. 1.31.0 of GTC.

6. • CONTRACT PERIOD

A) DATE OF START OF WORK

The Scheduled date of start ofwork shall be considered from fee 10^ day of issue ofLOl.

B) VALIDITY OF CONTRACT

The contract shall remain valid for 06 (Six) Months reckoned from 05.02.2016. The Contract
Period can be extended at fee sole discretion of NFL for a further period of 03 Months on fee
same rates, terms & conditions ofthe Contract.

Q  COMPLETION PERIOD

The completion period for the entire work incl. material supply, shall be 01 (One) Month
whi^ shall be reckoned from fee scheduled date of start of worir as defiired in para 6 (A)
above.

You are required to complete the entire work under this corttract within the above mentioned
contract period.

7. PENALTY :

If there is any delay in fee final completion of the woi!c at any Job site or specific woilcs in
respect of which a separate progress Schedule has been established, beyond fee final completion
of the work or works aforesaid at the Job site as stipulated in the Progress Sdiedule, fee owner
shall (without prejudice to any other right of owner in feis behalf) be entitled to recover
liquidate damages for the delay at 1% (one percent) of the total contract value for each week
or part thereof that fee work remains incomplete beyond tlie scheduled date of final
completion for fee work or works, as tlie case may be at the Job site, subject to a maximum of
10% (ten percent) of fee total contract value of work on completion. These Liquidated
Damages shall be recovered from fee R.A. '^inal Bill ofthe contractor of feis work, or from any

MyDocumentt/Detailed Worts Onkr/661-B P»at2atS
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[OS

> Navretna Company

PANIPAT UNIT

other dues of the contractor against any other contract, or from any otfTer dues of conlractor lyin
with NFL. The total contract value means tlie total value ofwosk executed on completion.

DEFECT LIABILITY PERIOD ;

Defect liabilhy period of works unless odierwise specified shall be 12 (Twelve) months from
the actual date of completion of work as per completion certificate Issued.

The contractor shall at his own cost and initiative, correct repair and/or rectify any / and all
defcctfs) and/or imperfections in the design of the work (in so fer as the contractor shall be
concerned with the design of the work or any part thereof) and/or in the work performed and/or
materials, components or other items incorporated therein as shall be discovered during foe said
defect liability period and in the event of the contractor foiling to do so, NFL reserves the right
to get the same repaired at the rbk & cosf of the contractor PLUS 25 % (Twenty Five percent)
Departmental Charges, and the expencUture so incurred by NFL shall be adjusted towards the
said Security Deposit and / or any ofow due lying with NFL.

9. INCOME TAX:

NFL shall be entitled to deduct Income Tax plus surchar^, if any, at source from all payments
due and to be made to you under this contract in accordance with the provisions of Income Tax
Act and rules framed there under, as applicable from time to time, including any amendment or
modifications thereof.

10. SERVICE TAX :

Sendee Tax, if applicable for foe work under the awarded Contract, shall be paid by NFL based
on the claim of Service Tax in foe bill prepared as per the requirement under foe Service Tax
Rules, 1994. The contractor is to provide ̂ cumentaiy evidence for registration under Service
Tax rules, 1994 for the said conQ-actual work / services. Liability of NFL shall be restricted to
the amount of service tax only. Any interest / penalty etc. shall be to foe contractor's account
The Contractor must submit the documentary evidence for deposit of service tax immediately
after its deposit. NFL can witlihold the payment due to non-compliance of awvice tax rules.
Rates & Guidelines siiall be applicable as notified by the Central Govt. from time to time.

11. SUPPLY OF WATER & ELECTRIC POWER:

NFL no arrangement for Water and Electricity at site of work and contractor ̂ 11 have to
arrange the same for executing the work at liis own cost.

12. LABOUR LICENCE;

You shall obtain labour license for the labour to be deployed by you for executing this work, if
required, as per statutory requirement, & you shall submit the documentary evidence for foe
same to NFL.

13. IMPLIMENTATIGN OF ESI ACT :

a) You will be solely responsible for any liabili^ for your wwkers in respect of any accident, injury
etc. Arising out of and In the course of your employment. For this purpose you shall obtain ESI
Registration Number from Appropriate Authorities and deposit both Employer's as well as
employees share of ESI contribution each month with ESI Autliorities and also make necessary
compliance of the provisions of the Act. You shall be responsible for recovery of employees
share of ESI contribution from your Labour and NFL will not bear any liability whatsoever on
fois account Further, you will also indemnify NFL against any damages / interest that may be
imposed by ESI Aufoorities on account of non payment / delayed payments towards ESI.

b) You shall ensure foat contribution of accounl of ESI is deposited by due date of month and you
will be required to furnish photocopy of ESI challan every monfo by 21" of the month following
the month to which It relates. For this purpose, every month you shall submit to NFL a copy of
wages sheet as a proof of wages paid to foe staff, treasury challan regarding depositing of ESI

M]fDocuineo(t/DeUijedWoHcOnler/64l-B Page 3 ofS
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amount etc. for pcnisal of officer in charge and will also submit quarter / periodically statements
of ESI etc. as required under various labour laws in respect of staff engaged in execution of jobs.
You will also submit halfyearly return of ESI,

14. IMPLEMENTAION OF THE PUNJAB LABOUR WELFARE FUND (HARVANA
AMENDMENT) ACT, 2007.

You shall be solely responsible for depositing the Welfare Fund Contribution (employees's as
well as employer's share) at the prescribed rates under The Pimjab Labour Weifans Fund Act,
1965 in respect of employees engaged by you. You shall recover the employee's share of
contribution from the concerned employee and NFL shall not bear any liability whatsoever on
this account. You dial) ensure that the contribution on account of Welfare Fund Contribution Is
deposited before 31" December every year by way of a Crossed Cheque/Demand Draft in fiivour
of Welfare Commissioner, Haryana and you shall submit the documentary proof to NFL of
having deposited the same. Any interest/penalty on account of delayed/non-payment shall be
bom by you. Further, the compliance of all the necessary formalities required to be completed
under the Act from time to time shall be your responsibilities.

15. OTHER STATUTORY OBLIGATIONS

You shall comply with the provisions of the payment of wages act, 1936, Minimum Wages Act,
1936, Minimum Wages Act, 1948, Employees Provident Fund & Misc. Provisions Act, 1952,
Employers' Liability Act 1938, ESI Act 1948, Workmen's Compensation Act, 1923, Maternity
Benefit Act, 1961, contract labour (Regulation & Abolition Act, 1970 and Mines Act, 1932,
Punjab Labour Welfare Fund (Haiyana amendment Act) 2007, etc. or any modification thereof
You shall also comply with the provisions of all other Acts, Rules & Regulations connected with
the employment of labour for the purpose of execution of this contract

16. ARBITRATION & CONCILIATION

"Except where otherwise provided in the contract all matters, questions, disputes or differences
whatsoever, which shaii at any time arise between the parties hereto, touching the constniction,
meaning, operation or effect of the contract, or out of the matters relating to die contract or breach
thereof, OR the respective rights or liabilities of the parties, whether during or after completion of
works or whether before or after termination shall after written notice by either party to the
contract be referred to the arbitration of Functional Director National Fertilizers Limited or his /
her nominee.

The Arbitration & Conciliation Act. 1996 or any statutory modification or re-enactment thereof
and the rules made there under shall govern the Arbitration proceedings.

The contractor hereby agrees that he shall have no objection if the arbitrator so appointed is an
employee of NFL and he had to deal with the matter to which the contract relates and that in the
course of his duties as such he has expressed his views on all or any of die matter in dispute of
difference,

If die arbitrator to whom matter is referred, vacates his/her office by any reason whatsoever thai
the next arbitrator so appointed by the authority referred above may start the proceedings from
whae his predecessor left or at any such siage he may deem fit.

It is agreed by and between the parties that in case a reference is made to the Arbitrator or the
Arbitral Tribunal for the purpose of resolving the disputes / difierences arising out of the contract
by and between die parties hereto, the Arbitrator or the Arbitral Tribunal shall not award intaest
on the awarded amount more than the rate of SBI PLR / Base Rate as applicable to NFL on the
date of award of contract.

17. JURISDICTION

This contract shall be deemed to be entered into at PANiPAT and all matters claims and disputes
arising out of or in respect of this conmtct shall be settled at PANIPAT and all legal proceedings
shall be instituted only in PANIPAT Courts which alone will have the jurisdictioa

MyDocumcols/DrtailedWoricOnfcff/Wl-B
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^to;
18. CONTRACT DOCUMENT

The foJlowing shall form tfie contract document for this woric:

tNavratnt Company

PANiPAT UNIT

1.

2.

3.

4.

5.

6.

7.

8.

9.

10

Our NIT No. NFL / PT / Civil / 661 dated 07.12.2015
Your Tender submitted and Technical Bid opened on 08.01.2016.
Your Price Bid opened on 28.01.2016.
Our letter No. NFL / FT/ Civil / 661 dated 30.01.2016.
Your letter dated 02.02.2016.
Our LOl No. NFL / PT/ Civil/«6I /15 dated 05.02.2016.
This Detailed Work Order
Agreement (to be signed and submitted by you).
GDCC, GTC and Special Terms & Conditions of Oils contract.
Any further correspondence between you and NFL in regard to this wwic.

19. AGREEMENT

You shall execute an agreement on a non-judicial stamp paper of T 100/- within Ten days from flie
dale of receipt of this Work Order. This contract shdl be deemed to have been entered into at
Panipat (Haryana) and causes of action in relation to the contract shall, therefore, be deemed to
have arisen within die jurisdiction ofPanipat Court.

20. AH other terms and conditions ofNIT/GTC/STC/GDCC shall also be applicable.

TTianking you.

Yours faithfully,
for National Fertilizers Limited.

(R. IC Dalai)
Sr. Manager (Civil)

1. DGM(F&A)
2. Chief Manager (HR)
3. QilefManager OA)
4. Dy, Manager (Civil)'
5. Assn. Manager (Violence)
6. Dy. Cemmandant, CISP
7. ISO File

Foruifommion pleue

V
I

COTPOKATBOPriCEiA.n.5ECTOIt24.NOlDA.OAUTAMBUUHN,WlAatUP)-301Mt.»: IIW. I< 12*45 a 3W3;i to(«. FAX: ?«i;»?
amftc xiulvKi : ̂-11, Atcx 24,4Nai, tftnn ̂  tr, WRirtwfh'i 2P1301 *: 0120-2412294.2412445 3092201^ 08
teca OmCE^SCOPE complex. COK£-m. 7 INSTrrunONAL area, LODHI RDAO, NEWDELHI -1 lOOm. B: 011-24J«0I»6, FAX: 24MI533

Tlhi. q.i4w«: Wih alR-m. r, sNI irt. - iiooo?. a:flii-2456nort. ■im 24301553
My Documents / Detailed Work Order/641-B Paaa 5 ofS

1441309/2025/HSM

5

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:35 pm

143
1090
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infTtw
PANIPAT UNIT

(>?TOT ^ 'iJHWi)
TflfHT m'flMd, ff^OMT — 132 106 ̂

([SO-9001, ISO-UOOl ̂  OHSAS-18001
9 : 0180-2652481 ̂  485, 0180-2681301 ̂  304

nflpanipat@nfl.co-m 0180-2652515
LSTR.^.: www.natioiialfertiUzers.coni

III

H4tai«l flWTILBML

l-CF-02

National Fertilizers Limited
(A Govwnmeat ofIndia Undertaking)

GohanaRoad, Panipat, Haryana- 132 106
(AnISO-9001,lSO-l400l &OHSAS-18001 Unit)

9 : 0180-265248! to485.0180-2681301 lo304
E-raail: nflpanipatignfl.co.in FAX: 0180-2652515

URL: www.nationalferUlizers.CQtn

"W( ORDER"

Dated : 29.07.2015
Ref. No. NFL / FT / Civil / 634 / 06

il. trtr®

TrfcT
eR^ji.uii 1

Sub; "Coiistruction ofRain Harvesting System North side of Administrative Bunding."
Ref: i. Our NIT No. NFL / FT / Civil / 634 dated 19-05.2015

2. Your Tender submitted and Technical Bid opened on 12.0o.i0l3.
3. Your Price Bid opened cm 07.07.2015.
4. Our LCI No. NFL / PT / Civil / 634 / 06 dated 17.07.2015.

Dear Sir,

With reference to above, we are pleased to award you the work of "Const^ction of^in
HarvesUng System North side of Administrative Building." ts subject to following terms &
conditions: •

1. rONTRACT VALUE:

The total value of this contract, amounts to f 2,52,117.46
Thousand One Hundred Seventeen and Falsa Forty Six only), which is
rates vide your tender dated 12.06.2015. The total contract value includes all taxes but excludes
Service Tax as per Clause No. 11 of this Work Order.

2. QUANTITIES AND RATES ;

Quantities mentioned in the Schedule of QuantWes may increase or decrease to any limit or my?f triSm deleted or any extra item may have to be executed de,«ndm^g upon si«
requirements. Due to such variations in the quanUties any extra claim
decrease or deletion of any item of the schedule of the quantiUes shall not be entertained by NFL.

(ix) Rates for any Extra / substitute Items executed by you as per site requirements, shall be paid inSTrdtrwr* the provisions of Clause No. 2.4.1.2 of General Directions and Conditions of
Contract (GDCC).

(iii) Scope of Work shall be as per NIT.

3. TNTTTAT. SECURITY DEPOSIT

j  ̂ e.im nf ? "5000 00 as EMD along with your tender, you are required and requested to
iiZ 1 of ̂  1.300.00 0 J00.00 - 5,000« . T 1^) 'Z «

Deposit by way of Demand draft drawn in favour of National FertUizers L . , p y
Panipat, within 10 (Ten) days from the da^ of issue of Letter of Intent. ^

My Dwwments I Detailed Work Order /634
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4. SECURITY DEPOSIT

B per clause 3 above, NFL shall recover from your bills.fî CT^retentjon money @ 7.5 % of bill value to make a total security of 10 % of the total value

b) The security d^ucted from R. A. Bills / Final Bill, shall be refunded without any interest, to you
after successful completion of defect liability period.

5. TERMS OF PAYMENT

a) Monthly progressive bills in quadruplicate on the approved forms of NFL will have to be
prep^ed and submitted by you after taking joint measurements with NFL's Engineer In
consideration of C ause No. 6.4.0.0 of GDCC, NFL shall make "Account" payments during
progress of the work, against these monthly R. A. Bills. Release of 1" Running Bill and Final Bill
wiii be subject to clearance of P&A Department regarding compliance of statutory provision of
Labour Laws by the Contractor.

^l®®sed to you after the verification of thebil by Engmeer-m-charge within 10 days from the date of submission of the bill by you and
b^ance 25/o payment shall be released after the checking of the bill by the Accounts Deptt
withm anothCT 25 days. ^ '

c) NFL will not entertain any claim from you. if the payment gets delayed due to sorting out the
discrepancies, if any, in the bill.

d) You have the option to receive payment through Electronic Funds Transfer (EFT) / RTGS
Pro^s. For this option, you may submit your bank particulars i.e. Customers Name, Name of

case of CBS branches). Place of Branch, Branch Code
(U-SC CODE-II Digits) to enable us to release payment accordingly. Ail bank charges will be to
your account.

e) All other terms of payments shall be governed by Clause No.6.0.0.0 (Section 6) of GDCC and
ClauseNo. 1.3I(c)and(d)ofGTC.

6. CONTRACT PERIOD

A) DATE OF START OF WORK

The Scheduled date of start of the work shall be considered from the T"* d^ of issue of LOI
dated 17.07.2015 or from the date of handing over ofthe site.

B) VALIDITY OF CONTRACT

The contract shall remain valid for 12 Mouths reckoned from 17.07.2015, The Contract
Period can be extended at the sole discretion ofNFL for a further period of 03 Months on the
same rates, terms & conditions of the Contract.

C) COMPLETION PERIOD

The completion period for the entire work, shall be 02 (Two) Months which shall be
reckoned fiom the scheduled date of start of work as defined in para 6 (A) above.

You are required to complete the entire work under this contract within the above mentioned
contract period.

My Documents/Detailed Work Order/634 ^ Pigaiofa
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<rnfh?T ̂
PANIPAT UNIT

pfnaLTY .

It tee is aey delay U, the fmal °f,teeret^^^
eesp^i. of Whieh a sepete » sfipolaled in the Progress Sdtedole. the or^
of the work or works aforesaid at the jo ^^^^er liquidate
shall (without prejudice to any ^ contract value for each weeH or part
damages for the delay at 1 /o «>»« scheduled date of final completion for the
thereof that the work remains ^ ,object to a maximum of 10% (ten percent)
worit or works, as the ̂ se may Vhi, Liquidated Damages shall be recovered
of the total contract value or lorn any other dues of the contractor
fr„„ dreR-A. / Final ̂  c^Wdo, of P,,
rnS.'let.i:rS.i\alua of worh =x=»«d on

8.
nii-FFrTLIAPnTTV PERIOD 1

Defect liability period of
actual date of completion October following the actual date of completion)
fbllowing monsoon season (i.e. to Juiy
whichever shall be later.

The oontmcto, shall a, his own cost •»''
def6Ct(s) and/or imperfections m the thereof) and/or in the work performed and/or
concerned with the design of the work or y P bail be discovered during the said

E sS Lunty Deposit and / or »,y other dne lytng wtth NFL. ,
9. TNrOME TAX:

NFL shal, he entit.ed to deduct tê Taa f
:::r™r^Ti'o^Tra'^r;To:hrrr to«... lading ..y .ntendn,ent
modifications thereof.

10. ^^w irARTLrrv HF WORKSTAX ON rONTRACTS;
NFL shal! be entitled to deduct Vat on ^ J^b"Se p^^sfolil'S^aryana Vat Actrrrrhrnrr roUUding an^
modifications thereof.

n. sPRVtCE TAX:
Setvie.Taa,.app.ie.h,efot..e^^^^^^

Tax rules. 1994 for the said contractual ' ̂ ^baH be to the contractor's account. The

berpt!i<ib!e 2 Sfified by the Centra! Govt, from time to time.

My Documents / Detailed Work Order ;634
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12. WATER CHARCFS

OTL shall provide water connection at a single point for executing the work. Further
distribution, if required, shall be arranged and provided by the contractor at his own cost NFL
shall recover the water charges at the rate of I % (One Percent) of the gross value of the
executed work as per clause No. 3.5.2.0.of GDCC, from the bills of the contractor.

13. electrical power CONNErTTniV!

a) Three Phase / Single Phase Electric Power connection shall be provided FREE OF
CHARGE, by NFL. subject to availability, for operation of Elect. Equipments, Tools
Concrete mixer. Concrete Vibrator, Dewatering Pumps, Elect. Drill machines. Cutters!
Mixers, Grinders, Hand Saws, Screw Drivers, Flood Lights, Hand Lamps etc. or any other
elect. Tool / Appliances required for executing the work. The contractor will provide at his
cost, Extension Boards fitted with on / off switches, sockets etc and wire required for
taking connection from main receiving line upto place of working.

b) Three Phase / Single Phase Electric Power connection shall also be provided for the ofRce
and / or store of the contractor and also for welding machines for canying out the welding
works if required as per schedule of qumttities, but it will be on CHARGEABLE BASES for
which recoveries shall be made from the R.A. / Final bill of the contractor, at the rates fixed
by NFL or fixed by UHBVN Ltd., from time to time, whichever is higher. The contractor
will provide at his cost, Switch Board fitted with an Electric Meter if required , switch fuse "
unit, starter complete witii on-off push buttons, HRC fuse and thermal overload relay of
proper rating etc, and wire requir^ for taking connection from main receiving line upto
place of working.

c) All the apparatus brought by the contractor in the plant / working areas should be electrically
operational and healtlry with sufficient length of cable having proper size and insulation. All
single-phase equipments like drill machines, grinders, floodlights, hand lamps, small pumps,
etc. shall be fitted with 3-pin plug top. Industrial plug tops shall be provided by the
contractor, for free tapping of power f^m the points wherever industrial plug sockets are
provided in the field for flood lights / Hand Lamps, operating cutting tools / drill machines
and the like . No loose wires are to be used in the sockets for topping the electrical
connection.

d) It will be the responsibili^ of the contractor to ensure that NFL Plug Points/installations are
not tampered. All electrical connection from power outlets will be connected by NFL staff.
Wherever portable hand lamps are used in the vessels, the voltage shall not exceed 24 volts.

14. LABOUR ITCENrF : -

You shall obtain labour license for the labour to be deployed by you for executing this work, if
required, as per statutory requirement, & you shall submit the documentary evidence for the same
to NFL.

15. IMPLIMENTATION OF F.ST ACT-

a) You will be solely responsible for any liability for your workers in respect of any accident,
injuiy etc. Arising out of and in the course of your employment. For this purpose you shall
obtain ESI Registration Number from Appropriate Authorities and deposit both Employer's as
well as employees share of ESI contribution each month with ESI Authorities and also make
necessary compliance of the provisions of the Act. You shall be responsible for recovery of
employees share of ESI contribution from your Labour and NFL will not bear any liability
whatsoever on this account. Further, you will also Indemnify NFL against any damages /
interest that may be imposed by ESI Authorities on account of non payment / delayed payments
towards ESI.

My Oocumoits/Daailed Work Order/634
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PANIPAT UNIT

b)

16.

ith aindyou

ur

You shall ensure that contribution of account of ESI is deposited by due date of month^you
will be required to furnish photocopy of ESI challan every month by 21
the month to which it relates. For this purpose, every month you shall s^mit to NFL a copy ot
wages sheet as a proof of wages paid to the swff. treasury challan regarding depositing of ESI
amount etc. for perusal of officer in charge and will also submit quarter / periodically statements
of ESI etc. as required under various labour laws in respect of staff engaged m execution of jobs.
You will also submit half yearly return of ESI.

IMPLEMENTAION OF THE PUNJAB LABOUR WELFARE FUND
(HARYANA AMENDMENT) ACT, 2007.

You shall be solely responsible for depositing the Welfare Fund Contribution (employees's as
well as employer's share) at the prescribed rates under The Punjab Labour Welfare Fund Act,
1965 in respect of employees engaged by you. You shall recover the employe s share of
contribution from the concerned employee and NFL shall not bear any liability whatever on
this account. You shall ensure that the contribution on account of Welfare Fund ConmbuUon is
deposited before 31" December every year by way of a Crossed Cheque/Demand Draftrayour
of Welfare Commissioner, Haryana and you shall submit the documentary proof to WL ot
having deposited the same. Any interest/penalty on account of delayed/non-payment shall be
bom by you. Further, the compliance of all the necessary fomalities required to be completed
under the Act from time to time shall be your responsibilities.

17. OTHER STATUTORY OBLIGATIONS

You shall comply with the provisions of the payment of wages act, 1936, Minimum Wages Act,
1936 Minimum Wages Act, 1948, Employees Provident Fund & Misc. Provisions Act, 1952,
Employers' Liability Act 1938, ESI Act 1948, Workmen's Compensation Act, 1923, Matemi^
Benefit Act, 1961, the contract labour (Regulation & Abolition Act, 1970 and Mines Act, 1932,
Punjab Labour Welfare Fund (Haryana amendment Act) 2007, etc. or any modification thereof
You shall also comply with ihe provisions of all other Acts, Rules & Regulations connected
with the employment of labour for the purpose of execution of this contract.

18. AtlttTTRATinN & CONCILIATION

"Except where otherwise provided in the contract all matters, questions, disputes or differences
whatsoever, which shall at any time arise between tlie parties hei-eto, touching the construction,
meaning, operation or effect of the contract, or out of the matters relating to the contract or breach
thereof, OR the respective rights or liabilities of the parties, whether during or after completion of
works or whether before or after termination shall after written notice by either party to me
contract be referred to the aibitration of Designated Unit Head National Fertilizers Limited or his
/ her nominee.

The Arbitration & Conciliation Act, 1996 or any statutory modification or re-enactment thereof
and the rules made there under shall govern the Arbitration proceedings.

The contractor hereby agrees that he shall have no objection if the arbitrator so appointed is an
employee of NFL and he had to deal with the matter to which the contract relates and that in the
course of his duties as such he has expressed his views on all or any of the matter in dispute of
difference.

If the arbitrator to whom matter is referred, vacates his/her office by any reason whatsoever men
me next arbitrator so appointed by the authority referred above may start me proceedings from
where his predecessor left or at any such stage he may deem fit.

It is agreed by and between the parties tliat in case a reference is made to the Arbitrmor or me
Arbitral Tribunal for me purpose of resolving me disputes / differences arising out of the contract
by and between the parties hereto, me Arbitrator or me Arbitral Tribunal shall not aw^ mtaest
on me awarded amount more than me rate of SB! PLR / Base Rate as applicable to NFL on the
date of award of contract.

My Documwits / Detailed Work Order /634
Page S of 6
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19. JURISDICTION

This contract shall be deemed to be entered into at PANIPAT and all matters claims and
disputes arising out of or in respect of this contract shall be settled at PANIPAT and all legal
proceedings shall be instituted only in PANIPAT Courts which alone will have the jurisdiction.

20. CONTRACT DOCUMENT

The following shall form the contract document for this work:

1.

2.

3.

4.

5.

6.

7.

8.

Our NTT No. NFL / PT / Civil / 634 dated 19.05.2015
Your Tender submitted and Technical Bid opened on 12.06.2015.
Your Price Bid opened on 07.07.2015.
Our LOI No. NFL / PT / Civil / 634 / 06 dated J 7.07.2015.
This Detailed Work Order

Agreement (to be signed and submitted by you).
GDCC, GTC and Special Terms & Conditions of this contract.
Any further correspondence between you and NFL in regard to this work.

21. AGREEMENT

You shall execute an agreement on a non-judicial stamp paper of ? 100/- within Ten days from
the date of receipt of this Work Order. This contract shall be deemed to have been entered into at
Panipat (Haryana) and causes of action in relation to the contract shall, therefore, be deemed to
have arisen within the jurisdiction of Panipat Court

22. All other terms and conditions ofNIT/GTC/STC/GDCC shall also be applicable..

Thanking you.

Yours fait'ifiilly,
for National Fertilizers Liinrfed

(R. K. Dalai)
Sr. Manager (Civil)

Ccto:

DOM (F&A
Oi. Manager (PAA)
Ch. Manager (lUernaJ AioiU}
Aialt Managar (Vigilanu)
Sr. Asatt Managsr(Civil)
Dy. ComiriBxtanl, CISF
ISO File

ForbAnnMiae Pleaw

CORPORATE OFFICE ;A-11, SECTOR24,NOIDA,GAUTAMBUDHNACAR (UP)-201 Ml.S 0120-2412294.2412445 &30ii221 lo OS, FAX 2412397
witte wrafan : tj-l l, 24, rftira gs rjsr? jrt* fitr? 201 30l B: 012l>-2412294,241244s 3092201 ■sS 08, 2412397

RECD. OFnCE : ^PE COMPLEX CORE-ni, 7 INSTmrnONAl. ARSA. U3DH1 ROAD. NEW DELHI -110 003, ® 011-24360066. FAX: 24361553
a?R-lll, 7, - 110 003, 8:011.24360066. 'Sto 24361553
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PANIPAT UNIT

1

From

To

SUBJECT:

The Director General,

Renewable Energy Department & HAREDA

Akshay Urja Bhawan, institutional Plot No, 1
Sector-17. Panchkula

13a

M/s Shiva Electrlcals.

# 3, Near Post Office,
VPO-Madanpur, Sec-26.
Panchkula (98158-96793)'
shivaelearicalpkl@Qmail.com

Memo No, HAREDA/2013/ W

Dated Panchkula, the

WORK ORDER FOR SUPPLY. INSTALLATION & COMMISSIONING OF 484
NOS. OF LED BASED SPV STREET LIGHTING SYSTEMS

This is in reference to the HAREDA rate contract no, 7143-46 Dated: 28-02-2013
for supply, installation & commissioning of LED based Solar Street lighting system m the State
of Haryana.

We are please to place the work order for supply, installation and commissioning
of 484 No. of SPV Street Lighting Systems as per Specifications, terms and conditions of said
rate contract, with tota' cost oi ks, /o,18,000/- (In words: Seventy Lac Eighteen Thousand Only)
@14,500/- per system commissioned within three monihs of issue of work order at the following
places:

-i

1

j  Sr. No. District Name of village/ | No. of System
InstitiiHnn •

1
j

Panipat NFL, Panipat in Four 50
Villages j v —

i  2 Fatehbad GP Kalotha 15 1

3 .Jind 80 & PO Office Safidon
.

18

5 Panipat GP Goyala Kalan | 07
•  1

6 Bhiwani ADC, Office (list j 394
provided next 15 days i

1 '  1 Total 484

1441309/2025/HSM
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The firm shall inform the Director General, HAREDA well in advance for pre dispatch

inspection that the material is ready for inspection. The inspection shall be carried out as per
terms and conditions of said rate contract.

. This work order is governed by the terms and conditions mentioned in the aforesaid rate
contract. These systems are to be supplied, Installed and commissioned in the districts as

stated above in Point No.1. The exact place for the installation and commissioning of street
lighting systems shall be finalized in consultation with the Additional Deputy Commissioner /
Project Officer / Assistant Project Officer of the concerned districts.

After supply of material, a material receipt certificate {as per Annexure-I)- shall be

obtained from the PO / APO (Deptt. of Renewable Energy) of the respective district for release
of payment. The payment shall be released as per terms and conditions of said rate contract.

The material receipt should also contain the duly signed list containing the module no and

battery no. and their make from the PO/APO of the concerned district. Before starting the
installation work. Additional Deputy Commissioner of the respective district be informed in
writing about the schedule of instatration so that the work be supervised during installation by

him / or his representative. After commissioning of the project, the joint commissioning report
duly signed by PO / APO of respective district and supplier (as per enclosed Annexure-ll) shall
be submitted for release of payment.

A copy of this work order duly signed with seal shall be returned to this office as a token
of acceptance of this work order.

J^OTE: - The said work order Is subject to outcome of CWP No. 26917 of 2012 M/s RGVP
Energy Sources Vs State of Haryana & Others as per direction of Hon'ble Punjab & Haryana
High Court.

CC:

The Additional Deputy Commissioner-
Cum-Chief Project Officer (IREP)
District Rural De^lopment Agency

Patn District

,v
erProject Offic

for Director General. Renewable

Energy Department/ HAREDA

Haryana, Panchkula.

1441309/2025/HSM
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ANNEXURE-II

JOINT COMMISSIONING REPORT OF SPV STREET LIGKTING SYSTEMS

Narpe of the District

Narr^e of the Block

Name of Village

No. of systems installed

Date of Supply

Date of Installation/Commissioning

Panipat

Vill.-Khojkipur-lO, Garhi Basic-10 Nanga!

Khedi-10, Rahimpur-7, Goela Khera-20

57

14-08-2013

27-08-2013

It |s certified that 57 nos. of SPV street lighting systems has been successfully
inslglled and commissioned on the date mentioned above. These systems are working
succpssfullyand all the systems have been supplied and installed as per the specifications of the
Rate Contract / work order no. 534 dated 26-04-2013

Signature of the Supplier

Signatures of PO/APO

^-oject Officer

-•newablc Energy
Paoipat i

:• - '

1441309/2025/HSM
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Name of-the District

tTio-Ak.
No-Of systems installed ■
DaieofSupply

Dafe of 'nslallaiion/Commissioning ^ ^ t L,
" is ceritfied tfjat $ ̂

—=SfSuaiea k*?! u

/ ;s5~F

Signature of the supplier

ForADOS PVT.tTD.

Siop^tur
•'^ect

r-^v" • ALHhs^siSJsnapf^ _

{sJf^APO
Officer

criewablc Energy D^ti
'stt. Panipaj <r\

<-r

-tsar

4

f-**'- • * •

^  .-: X
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111

NFL/PT/CSR/2012-13 Dated; - 19.09.2014

Sob: - InstaUation of Solar Street Lights under CSR (2012-13) - A Report

The Sarpanch of the village Goyalakhurd Sh. Palinder has telephomcally
informed that 20 No. Solar Street Lights have been installed in their village m Ae
Month of August 2014. Accordingly, a team of Sh. Sanjeev Arya, Manager (PR), Sh.
Sanjeev Purohit, Manager (Civil) & Sh. Vivek Anand, PRO visited vill^e
Goylakhurd on 19.09.2014 to inspect the installation of Solar Street lights. The
village sarpanch & panchs took us for a round of their village and showed the Solar
Street lights installed in their village. The Painter was instructed to wnte "NFL ke
Saujanya se" on all the 20 Solar Street Lights. Thereafter, the photographs of all the
Solar Lights were taken alongwith the beneficiaries.

On taking public opinion about these lights from the beneficiaries/general
public it was informed by them that these lights are working well and have brought
transformation in their lives especially at night when the power supply to the wll^e
is cut and the street light is not available. The beneficiaries were thankful of NFL
management for providing solar lights m their viUage. They requested to give some
more solar lights as some points have still left to be illuminated.

Submitted for information please.

Sr. Mgj><P&A)

DOM

C. g/m

(SanibevArya)
Manager (PR)

26 7
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CSRAetlvWe»201M3

Ky\W-tjeur*- n

(if

S.No ACTIVITY location/Address Actual Expenditure
Present

Status

1

Installation ot 50 no. Solor

Street llglits through DROA
(HAREDA) Panipot

Villoge Mongol Kheri(lO).
Gorhl Besik[i01, Goyolo

Khurd(20) and

Khojkipur(iO) District
Ponlpot (Haryano)

Rs. 4,35 Iocs

The job has
been

completed

2 Construction of Drain
Vikas Mogor, Near NFL
Township, Panipot

Rs. 6.20 Iocs

The job has
been

completed

CSR activities 2015-16

S. No.

ACTIVITY

Sector of the Project LocoHoni Amount

Spent on the
Prolect

1 Construction of 8 Bio-toilefs in

Govt. School- Village Dlwano
and Goelo Khurd

Village Diwono and
Goelo Khurd

Rs, 10,86 Iocs

2 Construction of Drinking water
tank in Govt, School- Village

Diwana

Village Dlwano Rs, 1.0 loc

3 Construction of Drinking woter

tank and woter supply

connection to existing toilets In

Govt, School- Village Goelo
Khurd

Village Goelo Khurd Rs. 2.0 Iocs

4 Govt, School- Village Dodhoio
woter supply connection to
existing toilets

Swacch Bhorat Mission/

Promotion of education

Village Dodhola Rs. 1,50 lacs

5 Construction of water tank and

8 normal toilets in Govt. School-
Village Dadholo

Village Dodhoio Rs,4.5 Iocs

6 Construction of 4 urinals for

boys and 4 urinals for girls in
Govt. School- villoge Mongol
Khedi

Villoge Mongol Khedi Rs. 3.7510CS

7 Water supply connection to
existing toilets in Govt. School
village Nangal Khedl

Village Mongol Khedi Rs. 1.5 Iocs

IINn IVdINVd
^IcbS uh^tHh

1 d N
oa tt>a loa
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CSR Aettvltles 2010-11 fBudaet Utilized In 2011.12^

S.No ACTIVITY Location/Address Actual Expenditure Present Status

1 Construction of drinking water tank
& installotion of Submersible-

tubewell

Government Primary School
Village 8. P.O. Hartari District

Panipat (Haryana)

2 Pucca approach pathwoy from

school gate to class rooms and toilet

of school

Government Primary School

Village 8. P.O. Hortari District
Panipat (Haryana)

3 Construction of boundary wall in

school

Government Primary School

Village 8. P.O. Hartari District
Panipat (Haryana)

The jobs have
4 Repair of 2 closs rooms Government Primary School

Village & P.O. Hartari District
Panipat (Horyana)

Rs.5.22 Iocs been

completed

5 Construction of toilets (boys 8. girls)

with oveitiead tonks in village school
Government Middle School

Village 8. P.O. Hartari District
Panipat (Horyana)

6 Construction of toilet, bathroom,

submersible- tubewell with overhead

tank in village Chaupal

Harijan Chaupal Village 8.

P.O. Hartari District Panipat

(Haryana)

7 Furniture {desks & benches -100 nos.)
in school

Government Primary School

Village 8. P.O. Hartori District
Panipat (Haryona)

Rs. 1.50 lacs

The job has
been

completed

8 38600 trees were planted by Forest

department free of cost

In the vicinity of NFL Panipat

-

Forest deptt.

completed the

Tree plantation

of 38600 on

31.03.2011

9 Rs.20000/- Donation to Zilo Bol

Kalyan Parishad, Panipat which is
undertaking various activities for the
welfare of chiidem. after approval
from Corporate Office.

Zila Bol Kolyan Parishad, Panipat Rs. 20000/- -

Total Rs. 6.92 Iocs -
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124)

CSR activities 2018-19

S. No. Unit/Office Project Nome Expenditure

(Rs. Lakhs)

Completlon /
likely dote of

Name of Executing Party Completed /

Ongoing

1 Ponipat Provision of

Drinking Water

focility In 10

Govt. schools in

Ponipot

8.98 05.08.2019

M/s Shouryo Enterprises,
Rojasthan M/s Aqua

Refined. Delhi

Completed

2 Construction of

4 toilets in 2

Govt. schools In

Ponipot

3.96755
M/s Haryono Construction,

Gharaundo
Completed

3 Provision of 1500

desks &

benches in 13

Govt schools

28.08
M/s Best Furniture and Gift

Polace, Gohana
Completed

CSR activities 2019-20

S.No. Unit/Office Project Nome Expenditure

(Rs. lokhs)

Completion /
llkeiv date of

Name of Executing Party Completed /
Onaolna

1 Panipai Awareness

about health &

menstrual

hygiene among

girls in Govt.
schools of

Ponipaf through

NGO Lltkorsh

Rs. 43,13,846/- Mar-20 NGO Utkorsh Completed

2 Cleaning of

underpass in

Ponipot city

and fixing of
tiles under

Swochh Bhorot

Mission

Rs. 12,96,750/- May-20 Through District Administration Completed

3 Setting up of E-
Somorth (smart
classes) in 25
Government

schools

Rs. 13,70,863/- 14.10.2020 Through District Administration
«

Completed

imn ivdiNVd
^icbS PH^plh

UN
caaaaioa
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CSR Activities 2C

S.No. Unit/OHice AaiVITY Location Expenditure

fRs lali.)

Nome of Executing
Portv

Completed /
Onaoino

1 Panipot Installation of 2KW Solar

Rooftop Panels
nearby 21 Govt,

Primary Schools,

Panipat

30,7566 M/s Powerone

Microsystems,

Bangalore

Completed

on 1 1.9.2018

16-17

CSR Activities 2017-18
S.No. Unit/Office Project Nome Expenditure

fRs. Laktisl

Completion /

iikelv dote of

Name of Executing

Party

Completed /

Onaoina

1 Panipot Installation of 5KW Solar

Rooftop Poneis in nearby
12 Govt, Schools,

Panipot

44,646 31.12.2018 M/s Powerone

Microsystems,
Bangalore for 08

schools and

M/s MIttol Machines

Pvt. Ltd., Dehradun

for 04 Schools

Completed

2 Water Harvesting System
in Govt, School, Sewah

3.376 15.11.2017 M/s Aryo

Construction,

Panipat

Completed

3 Following civil worKs in
Govt. Primary School,

viicos Nagor, Panipat

8.40405 14,04,2018 M/s R K Gorg

Contractors,

Panipat

Completed

Toilets: 3 No,

Refurbishment of Urinals:

6 no.

Raising the level of the

floor by 4 inches: 19

Submersible for Drinking
Water

Urinals in Govt. Boys

School, Manono
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CSR PROJECTS 2020-21

S.Ne. UnK/Offlea Projact Nama
Budget

(Rs. Lakh)

Actual Expenditure

tilt date
Completed / Ongoing

1 Panip4t Water Coolers & Purifiers in three

13) Nos. Government Schools

5.31 5.31 (final) completed

2 Training of Aoorentices 3820 25.00 comoieted

3 Provision of dual desks for

students of Govt schools in Oistt.

Panioat

16.S0 16.48 (Final) completed

4 Providing 80 Nos. ceiling fans In 3

Government Schools in Panipat

(Harvanal

1.21 1.10 (Final) completed

CSR PROJECTS 2022-23

S.NO. utiitAifnM Project Name
Budget

(1ts.Ukh)

Actual Expenditure

till date
Completed / Ongoing

1 Panipat Proposal For Organising Medical

Health Camps in Neartiy Hatari

Vlllane Panlnat

4.25 4.34 6 Medical Health Camps

organised.

2 Psnipat Proposal For Distribution Of Water

Coolers With Inbuilt ftO/Purifier

For The Students Of Three Govt

Schools In Panipat

2.68 293 completed

3 Panipat Provision of Dual Desk for

Students of Three Govt Schools in

Distt Panioat

11.80 11.60 completed

CSR PROJECTS 2023-24

S.No. UnH/omc* Project Name
Budget

(Rs. Ukh)

Acbial Expenditure

till date
Completed / Ongoing

1 Panipat Supply of Dual Desk for students

of three Govt. Schools in District

Panipat

14,27 1.60 Ongoing.

The supply order for the 370

various sizes dual desks was

issued. The Order was split in 2

parties One party has

completed its part and 50 Large

Dual Desk have been supplied

to one School. But other party

refused to supply and the same

is being re-ordered.
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^ANIPATUNIT Contract I

GeM
.-.i-.-IOI

A.iTitMaiiois.sv

Contrart No| arjau S=«rs: GEMC-S11687767547398

Generated Dateiajw fas': 08-Aug-2023

Bid/RA/PBP No.|^/3iRil/tWWt3tW- .£EM£2

Jrganisatkm Detail5|?mOTfi&?oi
I Type|B«"3:

4lnlstryl«!5raii;

I  . Jepanmeri|l5*m;
Organisation Name jansa ^:

Office Zone | amriao ̂ 5:

Central PSU

Ministry of Chemicals and Fertlllrefs
Department of Perlilioers
National FertllUers Limited (NFL!

NFL Panlpal

Buyer Detailsl^fteR^^
Designaiion|qc:

Contact No. .

Email IDIiTrci'^Si

Atldresslu^:

OFFICER MATTfUAli

0t«)-26807«-1256

buyer 1 S.nlln.hregen'ibiiycr.in

National Feniliiers Limited |A Guvemmeni of India
Uiitlerishiiigl Goliaiia Ro.itl. Pantpar Haryana -133106,
PANfPAT, HARYANA-133ID6. India

I

!  I

Financial Approval Detail |&JUt«II'£'IafiJ<''i
TFD Concurrence | atriiiatfl wWfiT: No
Designation of Administrative Approval| 5RMGR (MTIS)

a^rftep an dsairi:
Designation ol Financial Approval 1 y, MGBlMRSi
fSSo aqdlsp sa dwrp:

Paying Authority Details] ̂'ictin «il*iwi (Hazui

I  I

Rote:

P.iyment Mficie|

Oe^igriarion [n? I

Email ID|445iJirs*fl;
GSllN|<ini|«£ia|liiI-i:

Addresslmtr

PAO

Olfllne

Assistant Manager F and A
pao3.'ifln.hr®igcmljuyBr.ln

06AAACN0189N123

Notional Fertiliters Limited (AGovemneiil ol India
UndertalfingI Gohana Road, Panipat Haryaiia -132106.
fiOKTAK, UARrANA-132106, India

Sdler Details t^iai Rrtcui

GeM Seller 1D|^ joSicn aniS:
Company Nameidiv-fldltRTti;
Contact No.|flP*=t''':
Email lOjiSHanSf;

Address)^:

MSME verlfiedlrptifPtpit RrilllUci:
MSME Registration number | liHi|«ifR< -"ZlxiiJi 4«ji

I MSE Social Category] •ttitiira'a- :
M5E Gender ^:

1 GSTlNlvBiltiJaij'fRtGSTIN|St!i^ciJiiSta:

N3B1220QO7362377

KSNWATERTECHINOTA

D9135376361

VgnwatercechegmaHcom

4th Floor fiat No 19,Block E-7 Pocket-3,Sector- G-8;Natela.
North West delhi, DELHI-l 10040, •

ves

LIDYAM-DL-IM-00232B7

General

Male

07AAVFK3441)1ZX-

.GST / Tax invoice to be raised In the name of |iatr» TW * TO 4 GSTfTAX srarsB »ri BSa aijll - Corisigiee

npliv/prylnstructionsl1^^f^^i: NA

Product Details 1

I 1

1  I

I 1

Item Description 1 srezF fiSsR

ProductNamelwirewhm: StorageWaic Coolc
Branii|ciE:lJSHA

BrandTHiel»iSR«K: Unbranded
Catalogue stirtu5|3=rsiit; Catalogue not vruiflcd by OEfd
SeDIng As|4:S #5n aiaBi S : Riseller not verHied by OEM
CatEgoryName«.Duadrant|*i!!aiRFralhBa«lhl: B0QIQ3)
Modelj'^: SS 6OS0WATER COOLER
HS4Cadc|tfR<;Btr:|RilE: 841S

Ordered

Quantity I
aii^i

l4«S<e|

Unit I
55rll

No

Unit Price

(INR)1
sani^flNRl

59,985

Tax Bifurcation (INR)|
as fiSlIBFf (INR)

NA

I I
Total Order Value Itfia aflit 5?'' i^R]

Price

(Inciusive of
all Duties and

Taxes in

INR) I
^(INR^

179,965

179.955

Con^gnee Detaiil«^l^ f5tKu|

I S.NO'
I Bi.Tr.

Consignee|uy5ifl Item t
Lot No. I
effelHT

Ouantityl
STTI

Delivery Stan
After]

i^iui % rtld
©IMI55.

Delivery To
Be

Compieted

E^l
^mnoTras)
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Email TOllSa auSS; con2-nfl,panlpst©gembuyer.m
Comactl#!^:-
GSTIN l^^a.illj';-!; 06AAACN0189N128
Ail(lress|tlcn; National Fenillzerr Umlted (AGoverrmienl oi India Undeilaltingl
Gchana Road, Panlpat Haryana-132106,

PANIPAT. HARYANA-13210S, India

3loraga Water Coaler C»-Aug-2023 07-On-2IH3

Specification I fH^Ni 1

Specincation Docui

mniian

NolE|f3liu(L Seller has given an undertaking Uval it lias made arrangements tor gelOng the stores hum an auihoriMd distributor/dealer/channel partner of the OEM of the
offered product. At the time of delivery of goods. Seller will provide necessary chain documents (In the form of GST Invoice) to prove lhai the supplied goods are genuine and are
being sourcedfroman authorized distrihulot / dealer / channel partner of the OEM, tn rase ofany complaint about genuineness of the supplied products, SeUer shall be
responslWe for providing genuine replacement supplies.

NolellSiltift;: Seller has given an undertaking that It has made arranpememsfor getting the stores from an authorized distributor / dealer / channel partner of the OEM of the
offered proOucl. Atthe time of delivery of goods. Seller wifl provide necessary iJialn documents On the form of GST Invoice) to prove chat the supplied goodsarc genuine and are
being sourced from an aulhoiized distributor / dealer/channel partner of the OEM. In case of any complaint about genuineness of the supplied products, Seller shall be
respondble for prt^ding genuine feplacement supplies.

ePBG Detail j fdhfhSfg^

Advisory Sank | aaieaiRfe:

ePBG PercentagefH) | ^lOJIvO ul9ia (%);

NA

NA

Terms and Conditfons|lB%|xiGfh«^

1. Gwieral Terms and CondiUons-

1.1 This contract Is governed by the General Terms and CriTiifiiinns, conditions stipulated lo Ihis Product/Service as provided in the Marketplace.
1.2This Contract between ttie Seller and the Buyer, is for the- supply of the Goods and/ or Services, detailed m the schedule abtrvc, in accordance wllh the General Terms and

CondJBons (STQ unless otherwise superseded by Goods / Services specific Special Terms and CondiUons (SI Q and/ or BTIVReverse AucUon Additional Terms and Conditions
(ATO, as applicable

2- Buyer Added Bid Specific Terrns and Condittons-

2-1 Scopf ntCiyyi/fC

Scope ofsupply (Bid (*ice to include aU cost components); Supply Installation Testing and Commissioning of Goods

22 BuyerAdOedBidSpedBcATC.

Buyer Added text based ATC clauses

1-Only Blue Siar/Usha/Vollas/Eurcka Forbs/Kenl makes are acceptable.

Z Kindly confirm that you stiall submitWarantQi certificate against any marHifaHurlng defects for a period on2 months from the date ofInstaBaBon/lS months from the date of
supply, whichever Is earlier along with supply ofmaterial

Z KirnBy confirm tliai you shall su(Bily the material as per attach spedlication and Annexure*!

4. You Shall supply the material dtrealytor«peclivE schools as mentioned in ArmcxurcTI Inihe actacfi spedficallon and Uiesame shall be confirmed byyou In your offer

5. IQndly confirm (hat you sliali quote your rate osperAnnexuroTl

6.1UO « Paymenl shall be released after reciept and acc^xancc and afiei successlul insiallacton. lesiing and commissioning of goods at respecBve schools and within 10 days o
f final acceptance by NFL

7. You YdB sutmiit duh/slgned and stamped copyofatreptance ofall additional terms and condition (ATQnn ynur letter head

Note:This is ̂ em generated file. No signature is required. Print out of this document Is notvrfid for p^enl/transaalon purpose,

rite OFSBbanfeoascrf I fi airazirainBiff S155retfi?! 53ffii stTE ̂ iHR/^ih aim ifaq BRi 3^181

xiNn xvi NVd
la^l plh
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-Page Page 1 of 1
\3C>

Material Indent - Ordinary

NFL Panipat

MS-SF-12

Print Date: 11/02/2023

Dept: (1005) HR Corp Comm

Indent Ref No: SB/821005/220894 Dt: 11/02/2023 Control No: N/A Dt:

Required For : Government Schools
Delivery- Date; 31/03/2023
Consumption in: OOlweeks
Sec. Controlled Rev. Val:

Dept Controlled Rev. Val:

Mode of Transport: Road ' Nature: DE
Budget Head:2223CSR Vendor Gr6up:399

476290.00 Sec. Uncontrolled Rev. Val: 1685998.00
349040.00 Dept Uncontrolled Rev. ViaJ.:, 1685998.00

u

Sr Item Cd Item Desc. UM Qty Reqd Estd.Valu

1  979.7812 STORAGE WATER COOLER with In-built
RO UV Purifier of Blue Star, Usha,
Voltas, Eureka Forbs or Kent MAKE.
Full Stainless Steel body, Min. 80
Ltr. Storage Capacity. Freight and
Installation at different school

sites shall be in the scope of
Supplier.

NO 3.000 265998.0

TOTAL : 265998.0

.  Note:- 1) Separate indent may be prepared for each category of item.
2) For capital items, Indentor may give capital budget item reference.

Justification :

,....-*^Required for distribution in Government School under CSR Scheme
Remarks :

^ Estimate based tho budgetary quntatiiOTi collected from local—msrkst■
* Certified that the Indented quantity is o^er and above the qua

indents/POs

quantity of pending

* Certified that the Indented items have been personally checked from Centeral
Stores and that no- Substitute/Sujplus It/lm is available

'nfing
Sanjeev Arya
SR MANAGER (CO
11/02/2023

Approving Officer
NA

I Review Officer
NA

F & A Concern
NA

II Review Officer
NA

);//10.3.111.104:8080/servlet/com.nfl.controIlers.servlet.DispatcherServlet?process-s... 11-02-2023
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nvratna Company

■ PANIPAT UNIT

I
CM-CF^2

BoT

NFL

nflpanlpatiPnfl.co.ln

www.natlonalfertillzer5.com

^=(1101 ^pfEen?vRf fciR^-s
(*TT7ff 7rf9fR ̂

National Fertilizers Limited
(A Govt. of India Undertaking)

fTr?rcm-132 106 (gRfJIuil)
Gohana Road, Panipat-132106 (Haryana) India

An ISO-9001,14001 & OHSAS-18001 Unit

HWHW^a*

: (Bi)i8o-2es2sis
: (»l)l80-26S2*ai.83.B5

Ref. No. NPL/PT/Civil/729/06

To

A ff^4iuil

ifj tnf Bwer flr»iT z?i3rt,

RIHT WnW (fftTTtfT) I
GST No.; 06AAFFH335IQIZ3

-WORK ORDER"

Dated: 26.06.2019

sn

Sub: -Construction ofToilets in Govt Primary SchooL Hartari and Govl. Sr. Sec. School Sutana
under GSR Scheme 2018-19".

(HSN/SAC Code: 995411)

Ref: I. Our NIT No. NFL/PT/Civit/729 dated 01.03.2019.
2. Your Tender submitted and Technical Bid opened on 03.04.2019.
3. Your Price Bid opened on 30.04.2019.
4. Our E-mail dated 22.05.2019.

5. YourLctlerdated22.05.20l9.

6. Our LOI NFL/ PT/Civil/729/06 dated 17.06.2019.

Dear Sir

With reference to the above, we are pleased to award you the work of-Construction ofToilets in Govt
Primary School, Hartari and Govt Sr. Sec. School Sutana under CSR Scheme 2018-19" amounting
73,84,107.50 (Rupees Three Lac Eighty Four Thousand One Hundred Seven and Falsa Fifty only)
plus GST which is based on your quoted rates vide your lender dated 03.04.2019 and further reducticm in
rales offered by you vide your letter dated 22.05.2019. The total contract value includes all taxes but
excludes GST. as per Clause No. 10 of this Work Order

1. RATES : As per Annexure attached.

2. OCANTITIES AND RATES :

(i) Quantities mentioned in the Schedule of Quantities may increase or decrease to any limit or any of
the item may be deleted or any extra item may have to be executed depending upon site
requirements. Due to such variations in the quantities any extra claim from you due to increase or
decrease or deletion of any item of the schedule of the quantities shall not be entertained by NFL.

(ii) Rates for any Extra / substitute Items executed by you as per site requirements, shall be paid in
accordance with the provisions of Clause No. 2.4.1.2 of General Directions and Conditions of
Contract (GDCC),

(ill) Scope of Woric shall be as per NIT.

3. INITIAL SECURITY DEPOSIT :

In consideration of Clause No. 2.1.2.0 of GDCC, the Initial Security Deposit required to be
deposited by you @ 2.5% of the contract value, works out to 7 9610/-. Since you have already
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deposited a sum of ? 5000/- as EMD along with your tender, you are required and requested to
deposit a further sum of T 4610/- (* 9610.00-5000.00- T4610.00) towards Initial Security Deposit
by way of Demand drafl drawn in favour of National FertlJizen Ltd., payable at Panipat, within
10 (Ten) days from the date of issue of Letter oflntent.

4. SECURITY DEPOSIT ;

a) Apart from Initial Security Deposit as per Clause 3 above, NFL shall recover from your bills,
further SD @ 7.5 % of bill value to make a total security of 10 % of the total value of work.

b) The security so deducted shall be refunded without any interest, to you after successful completion
of defect liability period.

5. TERMS OF PAYMENT:

a) Payment of monthly running account bill complete in all respect shall be made after making
necessary recoveries as per contract within 30 days of receipt of bill. Payment of final bill shall be
released within 60 days after receipt of bill completed in all respect. Release of first running bill
and final bill will be subject to clearance from P&A Deptt. regarding compliance of statutory
provisions of Labour Laws by the contractor. Payment of 10% security deposit/deducted shall be
released after completion of defect liability period on demand within 30 days.

b) You have the option to receive payment through Electronic Funds Transfer (EFT) / RTGS Process.
For this option, you may submit your bank particulars i.e. Customers Name, Name of the Bank,
Bank Account No. (All digits in case of CBS branches), Place of Branch. Branch Code (IFSC
CODE-II Digits) to enable us to release payment accordingly. Ail bank charges will be to your
account.

c) The contractor shall furnished along with each running bill a certificate that he has complied with
statutory provisions relating to Minimum Wages, PF & ESI and Contract Labour (R&A) Act, 1970
and shall also submit copies of Wage Sheet, PF & ESI Challan.

e) All other terms of payments shall be governed by Clause No.6.0.0.0 (Section 6) of GDCC and
Clause No. 1.3I.OofOTC.

6. CONTRACT PERIOD :

A) DATE OF START OF WORK

The scheduled date of start of work shall be considered from 7"' day of issue of LCI or from the
date of handing over of site to take up the woric in hand, whichever is later.

B) VALIDITY OF CONTRACT

The contract shall remain valid for 12 (Twelve) Months reckoned from the date of its award i.e.
17.06.2019. The Contract Period can be extended at the sole discretion ofNFL for a further period
of 03 (Three) Months on the same rates, terms & conditions of the Contract.

C) COMPLETION PERIOD

The entire job is to be completed within 03 (Three) Months which shall be reckoned from the
scheduled date of start of work as defined in Para 6 (A) above. After completion of job contract
shall deem to be closed.

7. PENALTY;

If there is any delay in the final completion ofthe work at any job site or specific works in respect
of which a separate progress Schedule has been established, beyond the final completion of the
work or works aforesaid at the job site as stipulated in the Progress Schedule, the owner shall
(without prejudice to any other right of owner In this behalO be entitled to recover liquidate
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damages for the delay ai 1*A (one percent) of the total contract value for each week or part
thereof that the work remains incomplete beyond the scheduled date of final completion for the
work or works, as Che case may be at the job site, subject to a maximum of 10% (ten percent)
of the total contract value of work . These Liquidated Damages shall be recovered from the R.A. /
Final Bill of the contractor of this work, or from any other dues of the contractor against any other
contract, or from any other dues of contractor lying with NFL. The total contract value means the
total value of work executed on completion.

8. DEFECT LIABILITV PERIOD:

Defect liability period of works unless otherwise specified shall be 06 (Six) months from the
actual date of completion of woik as per completion certificate issued, or the expiry of the full next
fbllovdng monsoon season (i.e. 15 July to 15 October following the actual date of completion)
whichever shall be later.

The contractor shall at his own cost and initiative, correct repair and/or rectify any / and all
defect(s) and/or imperfections in the design of the work (in so far as the contractor shall be
concerned with the design of the work or any part thereoO and/or in the work performed and/or
materials, components or other items incorporated therein as shall be discovered during the said
defect liability period and in the event of the contractor falling to do so, NFL reserves the right to
get the same repaired at the risk & cost of the contractor PLUS 25 % (Twenty Five percent)
Departmental Charges, and the expenditure so incurred by NFL shall be adjusted towards the said
Security Deposit and / or any other due lying with NFL.

9. INCOME TAX:

NFL shall be entitled to deduct Income Tax plus surcharge, if any, at source from ail payments due
and to be made to you under this contract in accordance with the provisions of Income Tax Act
and rules framed ^ere under, as applicable from time to time, including any amendment or
modifications thereof.

12)3

10. GOODS & SERVICES TAX (GST);

a) NFL shall pay GST as per provisions of GST Act. The contractor is to provide documentary
evidence for GST registration under the Act. Liability of NFL shall be restricted to the amount of
GST only. Any interest/penalty etc. shall be to the contractor's account, The contractor must
submit the documentary evidence for deposit of GST on demand by NFL if required. NFL can
wifrthold the payment due to non-compliance of GST Act rules. Rates & Guidelines shall be
applicable as notified by the Govt. from time to time.

b) Rablng/Uploading of Taxable Invoices:

Party shall issue the invoice in the manner prescribed under the GST Act and Rules which are
inter-alia necessary to enable NFL to claim input tax credit set off, rebate or refimd in relations to
payment of GST within 30 days from the date of successful completion of job/contract in case of
full and final payment and within 30 days of billing period in case of annual rate contracts having
provision for monthly R^A bills. In case of any difference between the taxable value/or tax
charged in the tax invoice is found, the contractor shall issue credit/debit note as the case may be
in the manner specified in the Act, failing which NFL may withhold the payment till rectiflcatitm
•of such differences. Uploading of taxable invoice and credit/debit note shall be done by the
contractor strictly within the period prescribed in GST Act In the event that the input tax credit of
the GST charged by contractor is denied by the tax authorities to NFL, then NFL shall be entitled
to recover such amount from the contractor by way of adjustment from the next invoice/Security
Deposit. In addition to the amount of GST, NFL shall also be entitled to recover interest and
penalty, in case it is imposed by the tax authorities on NFL.

c) TDS (g 2 % (1 % CGST and 1 % SGST or 2 % IGST) shall be deducted as per provisions under
GST act in case taxable contract value of services/goods or both is more than ̂ .50 Lac.
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11. Applicability of Building & Other Construction Workers Welfare Cess Act, 1996:

NFL shall deduct Income Tax / Commercial Tax / Cess including BOCW Cess at source from all
payment due and to be made to the contractor under this contract in accordance with provisiwis of
relevant Act and Rules fr^ed there under including any amendment and modifications thereof as
applicable from time to time.

Note: Minimum rale for Recovery of BOCW Cess is 1% (one percent) of Contract Value.

12. SUPPLY OF WATER A ELECTRIC POWER:

NFL has no arrangement for Water and Electric!^ at site of work and contractor shall have to
arrange the same for executing the work at his own cost.

13. LABOUR LICENCE:

You ̂ ail obtain labour license for the labour to be deployed by you for executing this woik, if
required, as per statutory requirement, & you shall submit the documentary evidence for the same
to NFL.

14. IMPHMENTATIONOF ESI ACT ;

In every case in which by virtue of provisions of The Employees State Insurance Act, 1948 or
Employees Compensation AcL 1923 or any'other Law for the time being enforce, NFL is obliged
to pay compensation to a Workman employed by the Contractor for the execution of the work,
NFL will recover the amount ofthe compensation so paid from dte Contractor's bill.

a) You will be solely responsible for any liability for your workers in respect of any accident, injury
etc. arising out of and in the course of your employment. For this purpose you shall obtain ESI
Registration Number from Appropriate Authorities and deposit both Employer's as well as
employees' share, of ESI contribution each month with ESI Authorities and also make necessary
compliance of the provisions of the Act. You shall be responsible for recovery of employees share
of ESI contribution from your Labour and NFL will not bear any liability whatsoever on this
account. Further, you will also indemnify NFL against any damages / interest that may be
imposed by ESI Authorities on account of non-payment / delayed payments towards ESI.

b) You shall ensure that contribution of account of ESI is deposited by due date of month and you
will be required to furnish photocopy of ESI challan eveiy month by 21" of the month following
the month to which it relates. For this purpose, every month you shall submit to NFL a copy of
wages sheet as a proof of wages paid to the staff, treasury challan regarding depositing of ESI
amount etc. for perusal of officer in charge and will also submit quarter / periodically statements of
ESI etc. as required under various labour laws in respect of staff engaged in execution of Jobs.
You will also submit half yearly return of ESI.

c) For the worker/employees who will not have coverage as per the provisions of Employees State
Insurance Act, 1948, you will obtain Insurance Cover Note under Employees/Workmen
Compensation Act, 1923 before the start of the woric. The Insurance Policy should also cover
medical treatment cost for any Injury suffered by such worker/employee during the course of his
employment with you. The premium payable for the aforesaid Insurance Policy shall be borne by
you. You will shall ensure that the said Insurance Policy remain valid till the expiry of the
Contract. Photocopy of the above Insurance Cover is required to be submitted by you to NFL
immediately affer the issue of LOI but before the start of work.

15. IMPLEMENTAION OF THE PUNJAB LABOUR WELFARE FUND (HARVANA

AMENDMENTl ACT. 2007;

You shall be solely responsible for depositing the Welfare Fund Contribution (employees's as well
as employer's share) at the prescribed rates under The Punjab Labour Welfare Fund Act, 1965 in
respect of employees engaged by you. You shall recover the employee's share of contribution
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from the concerned employee and NFL shall not bear any iiabili^ whatsoever on this account.
You shall ensure that the contribution on account of Welfare Fund Contribution Is deposited before
31" Dumber every year by way of a Crossed Cheque^mand Draft in favour of Welfare
Commissioner. Haryana and you shall submit the documentary proof to NFL of having deposited
the same. Any interest/penalty on account of delayed/non-payment shall be bom by you. Further,
the compliance of all the necessary formalities required to be completed under the Act from time
to time shall be your responsibilities.

16. OTHER STATUTORY OBLIGATIONS :

You shall comply with the provisions of the payment of wages act, 1936, Minimum Wages Act,
1936, Minimum Wages Act, 1948, Employees Provident Fund & Misc. Provisions Act, 1952
Employers' Liability Act 1938, ESI Act 1948, Workmen's Compensation Act, 1923, Maternity
Benefit Act, I96I, the contract labour (Regulation & Abolition Act, 1970 and Mines Act, 1932,
Punjab Labour Welftre Fund (Haryana amendment Act) 2007, etc. or any modification thereof.
You shall also comply with the provisions of all other Acts, Rules & Regulations connected with
the employment of labour for the purpose of execution of this contract.

17. ARBn-RATIQN & CONCII.lATtON •

"Except where otherwise provided in the contract all matters, question, disputes or differences
whatsoever, which shall at any time arise between the parties hereto, touching the constniction,
meaning, operation or effect of the contract or out of matters relating to the contract or the breach
thereof, or the respective rights or liabilities of the parties whether during or after completion of
works or whether before or after termination shall after written notice by either party to the
contract be referred to Designated Unit Head / E.D/ Functional Director / Chaimian & Managing
Director, National Fertilizers Ltd. for appointment of arbitrator. The Appropriate Competent
Authority to appoint the arbitrator as per value of the contract is as follows;

19.

S.N. Appointine Authoritv Contract Value (Rs.)
0! CMD Full Powers
02 Functional Director UptoRs.150.00 Lakhs
03 Desiiznated Unit Head / E.D Up to Rs. 50.00 Lakhs

The Arbitration proceedings shall be governed by the Arbitration & Conciliation Act, 1996, The
Arbitration & Conciliation (Amendment Act 2015) or any further statutory modification or re-
enactment thereof and the rules made thereunder.

If the arbitrator to whom matter is referred, vacates his/her office by any reason whatsoever then
the next arbitrator so appointed by the authority referred above may start the proceedings fhjm
where his predecessor left or at any such stage he may deem fit.

It is agreed by and between the parties that in case a reference is made to the Arbitrator or the
Arbitral Tribunal for the purpose of resolving the disputes/differences arising out of contract by
and between the parties hereto, the Arbitrator or the Arbitral Tribunal shall not award interest on
the awarded amount more than the rate of SBI PLR/ Base rate as applicable to NFL on date of
award of contract."

18. JURISDICTION;

This contract shall be deemed to be entered into at PANIPAT and all matters claims and disputes
arising out of or in respect of this contract shall be settled at PANIPAT and all legal proceedings
shall be instituted only in PANIPAT Courts which alone will have the jurisdiction.

CONTRACT DOCUMENTS;

The following shall form the contract document for this work :

I. Our NIT No. NFL/PT/Clvil/729 dated 01.03.2019.

Your Tender submitted and Technical Bid opened on 03.04.2019.
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20.

3.

4.

Your Price Bid opened on 30.04.2019.
Our E-mail dated 22.05.2019

>-

■  i ;
5. Your Letter dated 22.05.?019.

f  ! Ai.ri r»i Mn MF1 /PT/rivtl/770/06 dated 17.00.2019.

7. T This Detailed Work Order.
8. ' Aereement (to be signed and submitted hy you).
9  i GDCC. GTC and Special Terms Sf rnnHitmns of this contract.
10. , Any further correspondence between you and NFL in regard to this work.

You shall execute an agreement on a non-judicial stamp paper of appropriate value which will be
applicable at the time of its execution in State of Haryana within 10 (Ten) days from the date of
issue of LOI. This contract shall be deemed to have been entered into at Panipal (Haryana) and
causes of action in relation to the contract shall, therefore, be deemed to have ansen withm the
Jurisdiction of Panipat Court.

21. All other terms and conditions of NIT/GTC/STC/GDCC shall also be applicable. In case of
conflict between terms & conditions of NIT/GTC/STC/GDCC and Work Order then terms &
conditions of NIT/GTC/STC/GDCC shall prevail.

You are requested to contact Sh. Sanjay Kumar. Dy. Manager (Civil) for further instructions regaling
execution of die subject work. Please acknowledge the receipt of this Woik Order duly signed the
enclosed copy of Work Order confirming the following:-

GST Regn. No. 06AAFFH3351Q1Z3, HSN/SAC Code: 995411.
Rate of GST: SGST : 9% CGST: 9 %.

Thanking you.
Yours faithfully,

for National Fertilizers Limited

(V.K. Goyal)
DGM<Civil)

Copy to:

1. DCM(Hk)
2. ChiefManager(F&A)
3. Sr. Manager (Internal Audit)
4. Manager (Vi^lance)
j. AasU. Manager (Civi1)-T
6. Oy. Commandant (C1SF)
7. ISO File

For inibrmaiion pleaae.
-do

-do-

-do-

-do-

Hto-

wpdera mi, u. ■rrtrar, otm ir4»i Rr 201 Mi • 0i2O.24i22»4.2*i2«5 W
COftPORATEOmCE A-11,SeaOR 24, NOIDA,OAUTAM BUDH NAG^t (UP)• 201 Ml, » 0I2O.24I22M,2412W A 3TO2I WW, ^

rfti. natn wOe «R-iii.». piftefrRS cM n». it fts* - moot. •
UCD.Offtcr;iconcoMruA.ctNU-iii.'wmunoiu.Lam*.u»hi»04«.hiwmiii-in«M,0.»ii.>4»«i,r4»:»M»HM. cw.L»awM.i»"CO'nHi
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NATIONAL FERTILIZERS LIMITED
(A Cic-iiDrnrnutil o( tnilrB U/idCflafcing?

Kanipat Unit; G&har»aRoBCI PanipaMSaiOSmafyst^i
Phwio OieO-2t52481

F:ir 01K)-2(a?51SGST Ho OBAWiCNOieSNia

Date: 14.10.2019

0I|I<I 'U I'l.i.il)

i'MS: Mll'l-ll 'I']. 'ir-l|i|i|.| l.'lIKi

f'vri niwi

'i.'i'i DiRij

/gi I 'i'i'c;t;/(;;jiwii'

llll: iJy fitJtlltlHHWlOt

Sublcci: Cicnnlntj ol unUoniasii and lixing of mosaic tiles under Swach Bharal Mission
under CSR 2019-20

ItijiijrrioloiJ Mn'iiiii,

KtmJIy rnlot loyot/r lotlor no. 1907/LFA datod 18.03.2019. lelier no. 1919 dated 25.09.2019 and
Itriloi (111. lOHl/l.l A dnlod 11.10.2019 on capiionad subjeci. In this regard, we are glad to Worm
llifjl CSH iirojoci rogardltnj mocaic HIIng work of underpass leading to Anaj Mandl (under bj«
poos lov;nrdii Rolilok on G1 Hood; and of Ana; Mancfi underpass with total projecl cost of
Rs».14,44 lakhs (Including GST and 1% contingency charges) has been approved subied to
lollmrniir]

1  I tie t»rtr)ocl shall bo oxacuicd by your PWD fS6R), dopl.

2 A Projooi Monitoring CommHtee (PMC) Irom NFL Panlpal has been formed which
slioll;

ri. Hoyuiarly monitor Ihe projecl progress
b. Mnulbo Iho mosaic tiling design with PWD. especially with resped to NFL logo and

NFL branding
c. Venly Iho work completed by PWD and recommend the release of funds as oer

fjaytnonl lerms

3. Payment terms

b.

Rs- 14.44 lakhs (including GST). The
imymcni/kmds shall be roloasod as per -milestone based paymenl" pattern which is olven
;i!'. lindof: ®

H. 1 ̂  liislalmonl agalnsl cornplelion of 3500 SqFl. ol work i.e. Rs. 5,25 ooo/- which Is
36.70% ol Itio projecl cost (excluding 1% conllngency charges)

inslalmonl agalnsl completion of next 3500 SqFL of work I.e. Rs. 5,25 ODD/- which
lr.^36.70% ol Iho project cost (excluding contingency charges)

c. T'" and final inslalmonl agalnsl completion of remaining 2534.50 SqFt. of work I e Rs
3.00 175/. which is 26.60% ol Ihe project cost (excluding 1% contingency charges)

this i!i lor yoiji kind informatton and further needful action at your end, please.

For National FertillrefS ̂ ited
(AMjilGfioE^^'^'^''

Dy. General fidanager (HR)

""«>«ilioii*, vnv.. c..Vnw.»iitc..l.,v
cl'i

miAj eniHi •,

:.V.h tuF/ 9 i 325220] toSB, fAX.

K h

•  ' in # j.'.ff

' ;*J'1 tl, 7WAtl«

 2<Ue7

A*'. iOif M // Cr'Jn 1 •c, » 01'.•UHliil. FM, W
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• s.'fjject:

Attachments:

Vivek Anand <vivek.anand@nfl,co.in>

Friday, November 08, 2019 2;57 PM
'Abhiji Ghosh"; ■sanjeevarya@nfl.co.tn'
RE; Request for detailed progress report of CSR Projects
Consolidated CSR Report-xlsx; Underpass status.pdf

hfiti attached the CSR status report for onward transmission to CO w.r.t. trailing email and for inclusion in QRM
■ Ajtion.

•rii:'

• i-om: Abhiji Ghosh rmaittoiabhilitOnfl.co.tnl
mt: Tuesday, November 05, 2019 4:52 PM
o' t'anfeevarva(S>nfl.co.in; vivek.anand(g)nfl.cQ.[n
.ubject; FW: Request for detailed progress report of CSR Projects

"■•om: Mukta Agarwal fmaHto:mukta(a)nfl.co.tn]
unt: Tuesday, November 05, 2019 4:27 PM

• or Abhijit Ghosh; Sanjeev Arya; VIVEK ANAND
•. Dincsh Sood; S. Randeva; R Gogia
fbject: Request for detailed progress report of CSR Projects

'.;ii Sir

2^

give detailed progress report of the ongoing CSR projects (current and previous) of Panipal Unit
nnnediatcly alongwith-fund utiliKition. If there hos'fecen any instance of anomaly/deviation in any Of the

•. .jcci \'i/-a-viz the Board approval, kindly intimate with reasons. The status has to be placed before the
.inagcmcm CSR Committee chaired by C&MD.

also requested that name and contact number of CSR Nodal Officer/Panipat Unit may please be informed
\  lo enable u.s to contact the concerned ofiicial for matters related to CSR.

Mikla Agarwal
l.inager (CC)

wii ifjnal h'crlili/crs Limited
' lida

ciafeijToH u-ho ^ CO'-JU,

pl'^t -i£A- 1

w

^ 3' /» ,i . /- - /L / J jJ) jr^\ .■
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S. No. Jril/Offlce Projed Not.© Buoget

(l!«. lakhs)

Enpendilu'e Completion /

(Rs. lakhs) Ifkelydoleof
completion

Nome ol Executing Porty Type ol Doiiy Whether
(NFL/Controctor/NGO/S Through
tote Govt/PSU/olhers Tendering /

Nemlnotlon

Status O- P ojec-

'Forpurchose "For

Hem PO dole construction

I Last dole ol Level ol work

Supply done

■

1

'OP'OO- Prov's'O" o'

DTftcrg Wo*er
foc:!!Ty"-C ; .5_2S
Govt. SC"00'5 j
PoniooT ;

8.98 OS.08.2('9
M/s Shou-vo 5-tB'o'ses. r?aIosf'"on

M/s AOvO ?e''nea. Deitri
Con*T3Ctor Tendehng

1

Mo-e'o

SuOO led 1
1

Corroe^eo I

:
1

Conshuc'ion of

4 to'le's 2 1
Govt. sc-ools i
Pohlpo- 1

- -

M/s Haryo"0 Co''Strjc*'on,
Gnarorjnoa

Con-cco' Tendering ■ n orogress
Tns wor< nos oeen 1

comoie'ea. ;

13
I

Provisior^ o'

iSOO ciet<s&

benches 'n ' 3

Govt schools.
28.09

- -

«•'

-

CofYoctor Tendering in orogress •

Samples s-omi-ec
by the pQ''y hove
been oporoved.

Party to supq y •he
benches witNn

November 2019,

oO

JT ^
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i.No. Oni'/Office Projecl Some Budget
(Ss. lokhs)

Expenaiii.te

(Rs. lakhs)
Canpietlon /
likely dote e)
completion

Nome o! Execurjrtg
Party

type ot porty w-elhe;
(Nfi/Confrocfor/NGO/Si Through
ote Govt/PSU/others Tendering /

Nominotion
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■■"PAT UNIT

Current Stotus of project regarding development of undensQss

Vide letter dated 02.09.2019, NOC was sought from Dy. Commissioner, Panipat for the
project. Dy. Commissioner, Panipat vide tetter number 1907/LFA dated 18.09.2019 has
requested to undertake development/renovation work of the underpass leading to
rood near Ana] Mandi, Panipat. Dy. Commissioner, Panipat hos also suggested that
work could be executed through PWD (B&R) as o deposit work. Subsequently, vide
letter No. 1919 dated 25.09.2019, DC Panipat has provided the estimate of Rs. 14.44
lakhs (including GST) and requested for development of underpass leading to Anaj
Mandi (under bye pass towards Rohtak on GT Road) end for mosaic tiling work of Anaj
Mandi underpass. The estimate has been prepared by PWD dept.

On the basis of the request received from DC office, proposal was put up for
development of underpass leading to Ana] Mandi (under bye pass towards Rohtak on
GT Road) and for mosaic tiling work of Ana] Mandi underpass. It is pertinent to mention
that initially the proposal forwarded to CO and subsequently approved project was for
Anaj Mandi underpass only.

After concurrence of proposal by F&A dept. and due approval, the mosaic tiling work
started at underpass ieading to Anaj Mandi (under bye pass towards Rohtak on GT
Road) and at Anaj Mandi underpass. Milestone based payment pattem has been
finalised with DC office, Panipot [copy enclosed). As intimated by DC Office, Panipat
l^* milestone has been completed and the office has requested for release of 1"
instalment of payment.

1441309/2025/HSM
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.Navratna Company

■ PANIPATUNIT

I
UoT CPs

NFL

nflpanipatfilnfl.co.in

i4Mj|e

(iKfl ?T73>T7 9>I STSF)

National Fertilizers Limited
(A 6ovt. of tnda Undertaking)

fftgtHl tTpf|tJc!-132 106 (^f^Oluil)
Gohana Road, Panlgai 132106 (Haryana) Irtdia

An ISO-9001.14001 & OHSAS-18001 Unit

GSTIN: 06AAACN01B9N1Z8

CM-CF.02

OKI inana m

: (9l]iaO-2«6231S
^l)l60-3662461.63.S6

1^:2.

'WORK ORDER'

RefxNo. NFL / PT / Civil / 705 /M

it. 3iiT.^. 'rt

13RT M&«i, «i^i{lai ft? firrs'i,

tf. m.ftvd-132 103.

GST No. 06AAiFR9433NIZL

Ditcd: 13.0U018

Sub: "Construction of Toilets & Repair of Flooring in Govt. Primary School Vikas Nagar and
Constn. of Urlnai in Govt. Sr. Sec. School, Manana (Samalkha) Panipat under CSR
Scheme 2017-18". (IISN/SAC Code : 995429)

Ref; i. Our NIT No. NFLTT Civii <105 dated 09.12.2017.

2. Your Tender submitted and Technical Bid opened on 20.12.2017.
3. Your Price Bid opened on 02.01.2018.
4. Our LOI No. NFL/PT/Civi|/705/l3 dated 09.01.2018.

E)earSir

With reference to above, we are pleased to award you the work of"Constnjclion ofToilels & Repair
of Flooring in Govt Primary School Vikas Nagar and Constn. of Urinal in Govt. Sr. Sec. School,
Manana (Samalkha) Panipat under C.SR .Scheme 2017-18" amounting to t 7,92,113/- (Rupees
Seven Lac Ninety Two Thousand One Hundred Thirteen only) which is based on your quoted rates
vide your lender dated 20.12.2017. The total contract value includes all taxes but excludes GST, as per
Clause No. 7 of this Work Order.

1. RATES : As per Annexure attached.

2. OUANTITIES AND RATES:

(i) Quantities mentioned in the Schedule of Quantities may increase or decrease to any limit or any
of the item may be deleted or any extra item may have to be executed depending upon site
requirements. Due to such variations in the quantities any extra claim from you due to iiKieasc
or decrease or deletion of any item of die schedule of the quantities shall not be entertained by
NFl..

(il) Rates for any Extra / substitute Items executed by you as per site requirements, shall be paid Hi
accordance with the provisions of Clause No. 2.4.1.2 of General Directions and Conditions of
Contract (GDCC).

(iti) Scopeof Work shall be as per NIT.

3. INITIAL SECURITY DEPOSIT

In consideration of Clause No. 2.12.0 of GDCC. the Initial Security Deposit required to be
deposited by you @ 2.5% of the contract value, wotks out to f 19,803/-. Since you have
already deposited a sum of^ 10,000/- as EMD aitxig with your tender, you are required and

My Dovuments' IX-Uikd Work Order /70S I of^
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requested to deposit a further sum of? 9803.00 (? 19803.00-10000.00= ? 9803.00) by way of ^
Demand Drat) drawn in favour of National Fertilizers Ltd.. payable at Panipat, within 10
(Ten) days from the date of issue of LOI. ' 4

■i

4. SECURITY DEPOSIT ||

a) Apart from Initial Security Deposit as per Clause No. 3 above, NFL shall recover from your |
bills, further SD @ 7.5 % of bill value to make a total security of 10 % of the total value of
wortt. I

b) The security so deducted shall be refunded without any interest, to you afier succ^ful
completion of defect liability period.

5- WTRACT pgRlQD

A) DATE OF START OF WORK

The scheduled date of start of work shall be considered from 7^ day of issue of the Letter of
lmentt.e.w.e.f. 15.01.2018.

B) VAUDITV OF CONTRACT

The contract shall remain valid for 12 (Twelve) Months reckoned from the dale of its award
i.e. 09.01.2018- The Contract Period can be extended at the sole discretion of NFL for a further
period of 03 (Three) Months on the same rales, lerrns & conditions of the Contract.

C) COMPLETION PERIOD

The entire Job is to be completed within 03 (Three) Months which shall be reckoned from the
scheduled date of start of work as defined in Para 5 (A) above. After completion of job
contract shall deem to be closed.

6. INCOME TAX;

NFL shall be entitled to deduct Income Tax plus surcharge, if any. at source from all payments
due and to be made to you under this contract in accordance with the provisions of Income Tax
Act and rules framed there under, as applicable from time to time, including any amendment or
modifications thereof.

7, GOODS & SERVICES TAX tCST):

i) NFL shall pay GST as per provisions of GST Act. The contractor is to provide documentary
evidence for GST registration under (he Act. Liability of NFL shall be restricted to the amount
of GST only. Any interest/penalty etc. shall be to the contractor's account The contractor
must submit the documentary evidence for deposit of GST on demand by NFL if required.
NFL can withhold the payment due to non-compliance of GST Act rules. Rates & Guidelines
shall be applicable as nolitied by the Govi. from time to time.

I

?

I

I

a

ft

I

■

&

b) Rabing/UploadingorTaxable Invoices; ^
Parly shall issue the invoice in the manner prescribed under the GST Act and Rules which arc ^
inler-alia necessary to enable NFL to claim input tax credit set ofT. rebate or refund in relations ;
to payment of GST within 30 days from the date of successful completion of job/contract in
case of full and final payment and within 30 days of billing period in case of annual rate
contracts having provision for monthly R/A bills. In case of any difference between the ta.\abic
vaiue'or tax charged in the tax invoice is found, the contractor shall issue credit/debit note as
the case may be in the manner specified in the Act, failing which NFL may withhold the
payment till rectificaliwi of such differences. Uploading of taxable invoice and crcdit'debit note
shall be done by the contractor strictly within the period prescribed in GST Act. in the event
that the input tax credit of the GST charged by contractor is denied by the ta.x authorities to
NFL, then NFL shall be entitled to recover such amount from the contractor by way of

My Documenu/DetuiedWorliOnkr/TOS P—t I oft
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.kNavretna Company

PANIPAT UNIT

adjustment from the next invoice/Security Deposit. In additicm to the amount of GST. NFL
shall also be entitled to recover interest and penalty, in case it is imposed by the tax authorities
on NFL.

8. TERMS OF PAYMENT

a) Payment of monthly running account bill complete in all respect shall be made after making
necessary recoveries as per contract within 30 days of receipt of bill. Payment of final bill shall
be relea-sed within 60 days after receipt ofbill completed in all respect. Release of first running
bill and final bill will be subject to clearance from P&A Deptt. regarding compliance of
statutory provisions of Labour Laws by the contractor. Payment of 10% security
deposit/deducted shall be released after completion of defect liability peiiod on demand within
30 days.

b) You have the option to receive payment through Electronic Funds Transfer (EFT) /-RTGS
Process. For this option, you may submit your liank particulars i.e. Customers Name. Name of
(he Bank, Bank Account No. (All digits in case of CBS branches). Place of Branch. Branch
Code (IFSC CODE-II Digits) to enable us to release payment accordingly. All bank charges
will be to your account.

c) The contractor shall furnished along with each running bill a certificaie that he has complied
widt statutory provisions relating to Minimum Wages, PF &. ESI and Contract Labour (R&A)
Act, 1970 and shall also submit copies of Wage Sheet PF & ESI Challan.

d) All other terms of payments shall be governed by Clause No.6.0.0.0 (Section 6) of GDCC and
Clause No. 1.31.0 ofGTC.

9. PENALTY

if there is any delay in the final completion of the work at any job site or specific works in
respect of which a separate progress Schedule has been established, beyond the final
completion of the work or works aforesaid at the job site as stipulated in the Progress Schedule,
the owner shall (without prejudice to any other right of owner in this behalO be entitled to
recover liquidate damages for the delay at 1 Vo (one percent) of the total contract value for
each week or part thereof that the work remains incomplete beyond the scheduled dale of
final completion Ibr the work or works, as the case may be at the job site, subject to a
maximum of 10% (ten paxtoit) of the total contract value of work on completion. These
Liquidated Damages shall be recovered from the R.A. / Final Bill of die contractor of this work,
or from any other dues of the contractor against any other contract or from any other dues of
contractor lying with NFL. The total contract value means the total value of work executed on
completion.

10. DEFECT LIABILITY PERIOD ;

Defect liability period of works unless otherwise specified shall be 06 (Six) montha from the
actual dale of completion of work as per completion certificate issued, or the expiry of the full
next following monsoon season (i.e. IS July to IS October following the actual date of
completion) whichever shall be luer.

The contractor shall at his own cost and initiative, correct repair and/or rectify any / and all
derect(s) and/or imperfections in the design of the work (In so far as the contractor shall be
concerned with the design of the work or any part thereof) and/or in the work performed and/or
materials, components or other items incorporated therein as shall be discovered during the said
defect liability period and in the event of the contractor failing to do so, NFL reserves the right
to get the same repaired at the risk & cost of the contractor PLUS 25% (Twoity Five percent)
Departmental Charges, and the expenditure so incurred by NFL shall be adjusted towards the
said Security Deposit and! or any other due lying with NFL.

Mk Documenis / Dclsiled Work Order /705
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II. SUPPLY QF WATER & ELECTRIC POWER: - g

■
NFL has no arrangement for Water and Electricity at site of work and contractor shall have to
arrange the same fo

£

r executing the work at his own cost.

12. LABOUR LICENCE:

You shall obtain labour license for the labour to be deployed by you for executing this work, if '
required, as per statutory requirement, & you shall submit the documentary evidence tor the _
same to NFL. '

13. IMPLIMENTATION OF ESI ACT: ■

In every case in which by virtue of provisions of The Employees State Insurance Act. 1948 or
Employees Compensation Act. 1923 or any other Law for the time being enforce, NFL is
obliged to pay compensation to a Workman employed by the Contractor for the execution of B
the work, NFL will recover the amount of the compensation so paid from the Contractor's bill.

a

a) You will be solely responsible for any liability for your workers in respect of any accident,
injury etc. arising out of and in the course of your employment. For this purpose you shall S
obtain ESI Registration Number from Appropriate Authorities and deposit both Employer's as
well as employees' share of ESI contribution each monllt with ESI Authorities and also make ■
necessary compliance of the provisions of the Act You shall be responsible for recovery of
employees share of ESI contribution from your Labour and NFI. will not bear any liability 3
whatsoever on this account. Further, you will also indemnify NFL against any damages /
interest that may be imposed by ESI Authorities on account of non-payment / delayed
payments towards ESI.

b) You shall ensure that contribution of account of ESI is deposited by due date of month and you
will be required to himish photocopy of ESI challan every month by 21" of the month p|
following the month to which it relates. For this purpose, every month you shall submit to NFL
a copy of wages sheet as a proof of wages paid to the staff, treasury challan regarding jg
depositing of ESI amount etc. for perusal of oITicer in charge and will also submit quarter!
periodically statements of ESI etc. as required under various labour laws in respect of stalT
engaged in execution of Jobs. You will also submit half yearly return of ESI.

|B
b) For the worker/employees who will not have coverage as per the provisions of Employees State

Insurance Act. 1948, you will obtain Insurance Cover Note under EmpfoyeesfWorkmen _
Compensation Act, 1923 before the start of the work. The Insurance Policy should also cover "
medical treatment cost for any injury suffered by such worker/employee during the course of
his employmOTi with you. The premium payable for the aforesaid Insurance Policy shall be '
borne by you. You will shall ensure that the said Insurance Policy remain valid till the expiry
of the Contract. Photocopy of the above Insurance Cover is required to be submitted by you to
NFL immediately after the issue of LOI but before the start of work.

ti

14. IMPLEMENTAION OF THE PUNJAB LABOUR WELFARE FUND (HARYANA
AMENDMENT) ACT, 2007.

You shall be solely responsible for depositing the Welfare Fund Contribution (employees's as '
well as employer's share) at the prescribed rates under The Punjab Labour Welfare Fund Act,
1965 in respect of employees engaged by you. You shall recover the employee's share of "
contribution from the concerned employee and NFL shall not bear any liability whatsoever on
this account. You shall ensure that the contribution on account of Welfare Fund Contribution is
deposited before 31" December every year by way of a Crossed Cheque/Demand Draft in
favour of Welfare Commissioner. Haryana and you shall submit the documentary proof to NFL
of having deposited the same. Any interest/penalty on account of delayed/non-payment shall
be borne by you. Further, the compliance of all the necessary formalities required to be
mpleted under the Act from time to time shall be your responsibilities.

m
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Navratna Company

• PANIPATUNIT

15 OTHER STATUTORY OBLIGATIONS

You shall comply with the provisions of the payment of wages act, 1936. Minimum Wages Act,
1936. Minimum Wages Act. 1948. Employees Provident Fund & Misc. Provisions Act. 1952,
Employers' Liability Act 1938. ESI Act 1948. Workmen's Compensation Act, 1923. Maternity
Benefit Act. 1961, the contract labour (Regulation & Abolition Act, 1970 and Mines Act. 1932.
Punjab l,abour Welfare Fund (Haryana amendment Act) 2007, etc. or any modification thereof.
You shall also comply with the provisions of all other Acts, Rules & Regulations connected
with the employment of labour for the purpose of execution of this contract.

]h(>

16. ARBITRATION A CONCILIATION

"Except where otherwise provided in the contract all matters, question, disputes or differences
whatsoever. which shall at any lime arise between the parties hereto, touchirtg the construction,
meaning, operation or effect of the contract or out of matters relating to the contract or the
breach thereof, or the respective rights or liabilities of the parties whether during or after
completion of works or whether before or after termination shall after written notice by either
party to the contract be referred to Designated Unit Head / E.D/.Functional Director / Chairman
& Managing Director, National Fertilizers Ltd. for appointment of arbitrator. The Appropriate
Competent Authority to appoint the arbitrator as per value of the contract is as follows:

S.N. ApDoinline Authority Contract Value (Rs.)

01 CMD Full Powers

02 Functional Director Up to Rs. 150.00 Lakhs

03 DcsiEnaied Unh Head / E.D UptoRs. 50.00 Lakhs
Tl

The Arbitration proceedings shall be governed by the Arbitration & Conciliation AcL 1996,
The Arbitration & Conciliation (Amendment Act 201S) or any further statutory modification or
re-enactment tltereof and the rules made thereunder.

If the arbitrator to whom matter is referred, vacates his/her office by any reason whatsoever
then the next arbitrator so appointed by the authority referred above may start the proceedings
from where his predecessor left or at any such stage he may deem fit.

It is agreed by and between the parties that In case a reference is made to the Arbitrator or (he
Arbitral Tribunal for the purpose of resolving the disputes/differences arising out of contract by
and between the parties hereto, the Arbitrator or the Arbitral Tribunal shall not award interest
on the awarded amount more than the rate of SBI PLFt/ Base rate as applicable to NFL on date
of award of contract."

17. JURISDICTION

This contract shall be deemed to be entered into at PANIPAT and all matters claims and

disputes arising out of or in respect of this contract shall be settled at PANIPAT and all legal
proceedings shall be instituted only in PANIPAT Courts which alone will have die jurisdiction.

18. CONTRACT DOCUMENTS

The following shall form the contract document for this work ;

d:::
2.

3.

4.

5.

JDijr NIT NaNFUFr/Civil/705 dated 09J2.M
Your Tender submitted and Technical Bid ope^ on 20.12.2017-
Your Price Bid opened on02.0l.2018. _ _
OurLOI No. NFiypT/Civil/705/lrdaied W.oi jolS.
"iTiis Detailed Work Order.

6. . Agreement (to be signed and submitted by j-ouj.
7. , GI^C, GTC and Special Terms & Conditions of this contract
8. : Any further correspondence Igtween you and NFL in regard to this work.

■->

My Documents / Detailed Wotk Order /705
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19. AGREEMENT

You shall execute an agreement on a non-Judicial stamp paper of f 100/- within 10 (Ten) days
from the date of receipt of this Work Order. This contract shall be deemed to have been
entered into at Panipat (Haiyana) and causes of action in relation to the contraa shall, therefore,
be deemed to have arisen within the Jurisdiction of Panipat Court.

20. All other terms and conditions of NIT/GTC/STC/GDCC shall also be applicable.

Please acknowledge the receipt of this Work Order duly signed the enclosed copy work order
confirming the following:-

GSTRcgii.No.06AAIFR9433N)ZL.HSN/SACCode: 995429.
Rate of GST: As Applicable.

Thanking you.
Yours faithfully,

for National Fertilizers Limited

(STrSharma)
Dy. Maitager (Civil)

Copy to:

1. DOM(F&A) For infomution please.
2. DGM (HR) -do-
3. Sr. Manager (Internal Audit) -do-
4. Dy. Manager (Vigilance) -do-
5. AssU. Manag«-(ClvU>-T -do-
6. Dy. Commandant (CISF) -do-
7. ISO File

•irtlte wafire 5.11. <l»e? 24, 4hrei. 'fttw |s tn?. ann trJr flH 2ui 301 ® 0126.2412294, j4I24jj ija 30912011 w. "Iwt 3412W
COftPORAreOFnCE .A-II.SECTC«24. NOIDA.CAUTAMBUIWNAGAR(UF)-30I 301. • 0130-2412294.2412445 A 309221 ra OS. FAX 2412397

xSli. wn 7 i;R«n. lO# Tia. . 110003 • oii-hjooom, Owi 343ei5ij. iflamh'hL'4»»iC)Li9i4<XHa)74i?
iU(;9.om('C:K'OMCtMrL«,coiE4n,iiHnmm(MiAL4U4,u>Mi 10*11. »iv>«CLai. ii«ni.«:ini an>n,rA«.m«iia3. riKL'wDLi'rTACoianjii
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(TRrl X=Rg^ cfTf .jq-i$T!)

%M '^. trr%m. gRyion - 132 106

(1SO-9001,ISO-1400I OHSAS-18001 fsms)
, Navratna Companyt^: 0I8O-265248L483 ijg 485,0180-2681304

1^^: 0180-2652515

DflDaniDat@nfl.co.in

website: www.nati0nalfertili2ers.com

PANIPAT UNIT

Oq]
'  ofInd

NATIONAL FERTILCERS UNITED

CM-CF-02

fzers Limited
t of India Undertaking) {"ts

GohanaRoad, Panipat, Haryana- 132 106
(An ISO-900i, ISO-14001 & OHSAS-18001 Unit)
Phone: 0I80-2652481.483 & 485, 0180-2681304

FAX : 0180-26525)5

E-mail: nflpanipat@nfl.co.in

Ref. No. NFL / FT / Civil / 657 / 13

M/s R.K. Garg, Contractor
Near UCO Bank Building,
G.T. Road, Panipat.

"WORK ORDER"

Dated; 27,01.2016

Sub: CoBstrucfion of Toilets and Water Tank in Government Schools of Village Dadola, Water
Tank in Goela knurd & Uiwana and Urinals in Nahgal Kheri, Panipat under CSR
scheme 2015-16.

Ref: I. Our NIT No. NFL / PI / Civil / 657 dated 14.12.2015
2. Your Tender submitted and Technical Bid opened on 31.12.2015.
3. Your Price Bid opened on 09.01.2016.
4. Our letter No. NFL / PT/ Civil / 657 dated 15.01.2016.
5. Your letter No. Nil dated 18.01.2016.
6. OurLOINo. NFL / PT / Civil / 657 /13 dated 22.01.2016.

Dear Sir,

With reference to above, we are pleased to award you the work of "Construction of Toilets and
Water Tank in Government Schools of Village Dadola, Water Tank in Goela Khurd & Diwana
and Urinals in Nangal Kheri, Panipat under CSR scheme 2015-16" is subject to following terms &
conditions: -

I. CONTRACT VALUE:

Tlie total value of this contract, amounts to f 14,98,070.00 (Rupees Fourteen Lac Ninety
Eight Thousand Seventy only), which is based on your quoted rates vide your tender dated
31,12.2015. The total contract value includes all taxes but excludes Service Tax, as per Clause
No.11 of this Work Order.

2. QUANTITIES AND RATES :

(i) Quantities mentioned in the Schedule of Quantities may increase or decrease to any limit or any
of the item may be deleted or any extra item may have to be executed depending upon site
requirements. Due to such variations in the quantities any extra claim from you due to increase
or decrease or deletion of any item of the schedule of the quantities shall not be entertained by
NFL.

(ii) Rates for any Extra / substitute Items executed by you as per site requirements, shall be paid in
accordance witli the provisions of Clause No. 2.4.1.2 of General Directions and Conditions of
Contract (GDCC).

(iii) Scope of Work shall be as per NIT.

3. INITIAL SECURITY DEPOSIT

The Initial Securit)' Deposit required to be deposited by you @ 2.5% of the contract value,
works out to ? 37,460.00. You are requested to deposit a sum of ? 37,460.00 towards Initial
Securit)' Deposit by wa>' of Demand Draft drawn in favour of National Fertilizers Ltd,, payable
at Panipat, within ] 0 (Ten) days from the date of issue of Letter of Intent.

My Documents / Detailed Work Order /657 Page 1 of 5
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4. SECURITY DEPOSIT

a) Apart from Initial Security Deposit as per clause 3 above, NFL shall recover from your bills,
further SD @ 7.5 % of bill value to make a total security of 10 % of the total value ofwork.

kNavratna Company
b) The security so deducted shall be refunded without any interest, to you after successful

PANIPAT UNtT completion of defect liability period.

5. TERMS OF PAYMENT

a) Monthly progressive bills in quadruplicate on the approved forms of NFL will have to be
prepared and submitted by you after taking joint measurements with NFL's Engineer. In
consideration of Clause No. 6.4.0.0 of GDCC, NFL shall make "Account" payments during
progress of the work, against these monthly R. A. Bills. Release of l"" Running Bill and Final
Bill will be subject to clearance of P&A Department regarding compliance of statutory
provision of Labour Laws by the Contractor.

b) NFL will not entertain any claim from you, if the payment gets delayed due to sorting out the
discrepancies, if any, in the bill.

d) You have the option to receive payment through Electronic Funds Transfer (EFT) / RTGS
Process. For this option, you may submit your bank particulars i.e. Customers Name. Name of
the Bank, Bank Account No. (All digits in case of CBS branches). Place of Branch, Branch
Code (IFSC CODE-II Digits) to enable us to release payment accordingly. All bank charges
will be to your account.

e) All other terms of payments shall be governed by Clause No.6.0.0.0 (Section 6) of GDCC and
Clause No. 1.31 ofGTC.

6. CONTRACT PERIOD

A) DATE OF START OF WORK

The Scheduled date of start of work shall be considered from the lO"" day of issue ofLOT.

VALIDITY OF CONTRACTB)

The contract shall remain valid for 06 (Six) Months reckoned from 22.01.2016. The
Contract Period can be extended at the sole discretion of NFL for a further period of 03
Months on the same rates, terms & conditions of the Contract.

7.

C) COMPLETION PERIOD

The completion period for the entire work, shall be 03 (Three) Months which shall be
reckoned from the scheduled date of start of work as defined in para 6 (A) above.

You are required .to complete the entire work under this contract within the above
mentioned contract period.

PENALTY :

If there is any delay in the final completion of the work at any job site or specific works in
respect of which a separate progress Schedule has been established, beyond the final
completion of the work or works aforesaid at the job site as stipulated in the Progress
Schedule, the owner shall (without prejudice to any other right of owner in this behalf) be
entitled to recover liquidate damages for the delay at 1% (one percent) of the total
contract value for each week or part thereof that the work remains incomplete beyond
the scheduled date of final completion for the work or works, as the case may be at the job
site, subject to a maximum of 10% (ten percent) of the total contract value of work on
completion . These Liquidated Damages shall be recovered from the RA. / Final Bill of the
contractor of this work, or from any other dues ofthe contractor against any other contract, or
from any other dues of contractor lying with NFL. The total contract value means the total
value of work executed on completion.
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. Navratna Company

PANIPAT UNIT

DEFECT LIABILITY PERIOD
I5t>

9.

Defect liabiiit>' period of works unless otherwise specified shall be 06 (Six) months from the
actual date of completion of work as per completion certificate issued, or the expiry of the
fiiil next following monsoon season (i.e. 15 July to 15 October following the actual date of
completion) whichever shall be later.

The contractor shall at his own cost and initiative, correct repair and/or rectify any / and all
defect(s) and/or imperfections in the design of the work (in so far as the contractor shall be
concerned with the design of the work or any part thereof) and/or in the work performed
and/or materials, components or other items incorporated therein as shall be discovered
during the said defect liability period and in the event of the contractor failing to do so, NFL
reserves the right to get the same repaired at the risk & cost of the contractor PLUS 25 %
(Twenty Five percent) Departmental Charges, and the expenditure so incurred by NFL shall
be adjusted towards the said Security Deposit and / or any other due lying with NFL.

INCOME TAX;

NFL shall be entitled to deduct Income Tax plus surcharge, if any, at source from all
payments due and to be made to you under this contract in accordance with the provisions of
Income Tax Act and rules framed there under, as applicable from time to time, including any
amendment or modifications thereof.

10. VAT ON WORKS CONTRACTS:

NFL shall be entitled to deduct Vat on Works Contracts at source from all payments due and
to be made to the contractor under this contract in accordance with the provisions of Haryana
Vat Act and rules framed there under, as applicable from time to time, including any
amendment or modifications thereof.

II. SERVICE TAX :

Service Tax, if applicable for the work under the awarded Contract, shall be paid by NFL
based on the claim of Service Tax in the bill prepared as per the requirement under the
Service Tax Rules, 1994. The contractor is to provide documentary evidence for registration
under Service Tax rules, 1994 for the said contractual work / services. Liability of NFL shall
be restricted to the amount of service tax only. Any interest / penalty etc. shall be to the
contractor's account. The Contractor must submit the documentary evidence for deposit of
service tax immediately affer its deposit. NFL can withliold the payment due to non-
compliance of sei vice lax rules. Raies & Guidelines shall be applicable as notified by the
Central Govt. from time to time.

12. SUPPLY OF WATER & ELECTRTC POWER:

NFL has no arrangement for Water and Electricity at site of work and contractor shall have to
arrange the same for executing the work at his own cost.

13. LABOUR LICENCE:

You shall obtain labour license for the labour to be deployed by you for executing this work,
if required, as per statutory requirement, & you shall submit the documentary evidence for
the same to NFL.

14. IMPLIMENTATION OF ESI ACT :

a) You will be solely responsible for any liability for your workers in respect of any accident,
injury etc. Arising out of and in the course of your employment. For this purpose you shall
obtain ESI Registration Number from Appropriate Authorities and deposit both Employer's as
well as employees share of ESI contribution each month with ESI Authorities and also make
necessary compliance of the provisions of the Act. You shall be responsible for recovery of
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NFL
Navratna Company

PANIPAT UNfT

employees share of ESI contribution from your Labour and NFL will not bear any liability ^
whatsoever on this account. Further, you will also indemnify NFL against any damages / I ̂
interest that may be imposed by ESI Authorities on account of non payment / delayed
payments towards ESI.

b) You shall ensure that contribution of account of ESI is deposited by due date of month and
you will be required to furnish photocopy of ESI challan every month by 21" of the month
following the month to which it relates. For this purpose, every month you shall submit to
NFL a copy of wages sheet as a proof of wages paid to the staff, treasury challan regarding
depositing of ESI amount etc. for perusal of officer in charge and will also submit quarter /
periodically statements of ESI etc. as required under various labour laws in respect of staff
engaged in execution of jobs. You will also submit half yearly return of ESI.

15. IMPLEMENTAION OF THE PUNJAB LABOUR WELFARE FUND
(HARYANA AMENDMENT) ACT, 2007.

You shall be solely responsible for depositing the Welfare Fund Contribution (employees's as
well as employer's share) at the prescribed rates under The Punjab Labour Welfare Fund Act,
1965 in respect of employees engaged by you. You shall recover the employee's share of
contribution from the concerned employee and NFL shall not bear any liability whatsoever on
this account. You shall ensure that the contribution on account of Welfare Fund Contribution
is deposited before 31" December every year by way of a Crossed Cheque/Demand Draft in
favour of Welfare Commissioner, Haryana and you shall submit the documentary proof to
NFL of having deposited the same. Any interest/penalty on account of delayed/non-payment
shall be bom by you. Further, the compliance of all the necessary formalities required to be
completed under the Act from time to time shall be your responsibilities.

16. OTHER STATUTORY OBLIGATIONS

You shall comply with the provisions of the payment of wages act, 1936, Minimum Wages
Act, 1936, Minimum Wages Act, 1948, Employees Provident Fund & Misc. Provisions Act,
1952, Employers' Liability Act 1938, ESI Act 1948, Workmen's Compensation Act, 1923,
Maternity Benefit Act, 1961, tlie contract labour (Regulation & Abolition Act, 1970 and
Mines Act, 1932, Punjab Labour Welfare Fund (Haiyana amendment Act) 2007, etc. or any
modification thereof. You shall also comply with the provisions of ail other Acts, Rules &
Regulations connected with the employment of labour for the purpose of execution of tliis
contract.

17. ARBITRATION & CONCn.TATTnV

"Except where otherwise provided in the contract all matters, questions, disputes or differences
whatsoever, which shall at any time arise between the parties hereto, touching the construction,
meaning, operation or effect of the contract, or out of the matters relating to tlie contract or
breach thereof, OR the respective rights or liabilities of the parties, whether during or after
completion of works or whether before or after termination shall after written notice by eitlier
party to the contract be referred to the arbitration of Functional Director National Fertilizers
Limited or his / her nominee.

The Arbitration & Conciliation Act, 1996 or any statutory modification or re-enactment thereof
and the rules made there under shall govern the Arbitration proceedings.

The contractor hereby agrees that he shall have no objection if the arbitrator so appointed is an
employee of NFL and he had to deal with the matter to which the contract relates and that ui the
course of his duties as such he has expressed his views on all or any of the matter in dispute of
difference.

If the arbitrator to whom matter is referred, vacates his/her office by any reason whatsoever
then the next arbitrator so appointed by the authority referred above may start the proceedings
from whei-e his predecessor left or at any such stage he may deem fit.

It is agreed by and between the parties that in case a reference is made to the Arbitrator or the
Arbitral Tribunal for die purpose of resolving the disputes / differences arising out of the
contract by and between the parties hereto, the Arbitrator or the Arbitral Tribunal shall not
award interest on the awarded amount more than the rate of SBIPLR / Base Rate as applicable
to NFL on the date of award of contract.
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19.

20.

21.

disputes arisi^'^oit of at PA h
SZ-I

SQfQMACT jurisdiction.

1. OlirfJITxr-1. OurNITNo
2.

3.

4.

5.

6.

7.

8.

9

. NFL/PT/r>- •, ,.Your Tender submitted and'T h I4.J2.2015
Your Price Bid opened on 09 01 ̂ 16 3^-12.2015.
Our letter No. NFL / PT / n- •. V, '
Your letter No. Nil dated IS 01 2016

Any further eonespondenee between you a'nd Nn f
"-spondee

EMENT "^""""^''I-.n-gnrdtod.iework.

All other terms and eonditions of NIT/GTC/STr/rnr.r. r
Thanldng you, ' ^ ®PPlicabie.

^^NationalPelS™

(R. K. Dalai)
Sr. Manager (Civil)

Cc to:

1.

2.

3.

4.

5.

6.

7.

DGM (F&A)
^lef Manager (HR)
uiiefManager (IA>
Py Manager (Civil)

Manager (VjgilMce)j^Qj^dam.aSF
For Information PleaM

Sf CD. oma : SCOPE cSjlS
08. "Sw 3412397
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It:
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155

Sunita <sun(tavivek@nfl.co.in>
Mdipcandenfl-Ci.

tripti5achan@gmail.com: rsparihar@nfl.co.in
CSR BUDGET for 2014-15

„i,s for CSR activities. The CSR activities submitted by 15th May 2014. A preliminary base line

.Regards,

(Dr. Sunita Vivek)
Chief Manager (Mktg)
National Feritlisers Limited,
CMO, NOIDA

X

Co"^

"yiak
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9. Which of the following teplbs
is used in the field of finsiniie and
banking ?
(1) Elasticity
(2) Inflation
(3) Pulse Rate
(4) Hot waves
{5} Plasma
10. With wh^ one of the following

sports, Saina blehwal is associated ?
(1) Chesi
(2) Badihinton
(3) :^g Jump

awn Tennis

Table Tennis

'll. Which one of the following
Stares has passed a bill to regulate the
interest rates on micto-finance ?
(1) Orissa
(2) Haryaoa

Karnataka

Kerala

Andhta Pradesh

Wliich of die following rates ate
reviewed by the RBI at the time of
periodical review of the policy ?
(A) Bank Rate
(B) Repo Rate
(Q Savings Bank Rate
(1) Only (A)
(2) Only (B)
(3) Both (A) and (B)
(4) AU (A). (B) dc (Q
(5) Only (C)
13. Which one of the following is

not included in TAPI gas project ?
(!) Turkmenistan
(2) Pakistan
(3) Afghanistan
(4) India
(5) Iran
14. Which one of the following

States has passed a legislation to
couGscafe the property of corrupt

open schools in these

(3)
(4)
(5)
12.

i i '1

(2) Jhavkhafi^!?!? ^
(3) kar Wagu
(4) Raja^dian F.-r;- .
(5) Haryhjl^^; i ; * ■
15.

^ recently ^J^rate'd" its'^rritllfeft'ttif "
' birthday. In wmdi of fhe foUo
is it l^ated ?
(1) TWlrrnataki (2) A.P/'Ti
(3^KeraIa ' • (4)
(5) Tamil Nadu
16. In wliich one the f9^wing

States, Jaitapur Nuddar Power.^mt Is
proposed to be ser up ?
(1) Gujarat / (2) Haryana
(3) Orissa / (4) Karnataka
(5) Maha^shtra
17. Ac^^irding to the Planning

, in how many years shall
the per capita income in India become
dou^ ?

Nine (2) Five
Seven (4) Three
None of these

Expand the term IFRS.
Indian Financial Repo^ng
Standards

Indian Financial R^orting
Systems
International Finant^ Reporting
Standards

International Finfficial Reporting
System
None of the

Who is Liy'Xiaobo ?
North I^rean dissident, who
has beejt awarded Nobel Peace

Prize

Chitydsc citizen, who has been
ded Nobel Peace Prize

rth Korean dissident, who has
been awarded Nobel Iritetacurc
Prize

(4) Sportsman who was awarfi^d
maximum 8 Gold medao in
Commonwealth

(5) None of these

(2)

(3)

OBJECTIVE GENERAL KNOWLEDGE YEAR BOOK

Bank
USA
UK

i: following
c dated ?

• Who is Hardeep Pmi ?

?LW representative
Vice President, IMF
l^ce President, World
India's ambassador m
fadia's ambassador in

- With which one of th
games u Ishant Sharma assc

{Ij Chess ^
(2) Badminton
(3) Table Tt
(4) VoUeyba
(3) Crickej^

assoQrted ?

. Hockey
(2J Football
(3) Snooker
(4) Volleyball
(5J Baseball

2009-2010 ? ^orld^unng year
0) Cliina (7)/tiqa

■idant

26. Through which
toUowmg sources do
'ai^d by companie.

(A) IPO onJji ''
(B) FI>0^y
m  papers'  9^y(A)&(B)

(B) & (Q^ Only (A) & (q
(4) Only (A)
(5) Only (Q2^ W-hich one of the following was

norms for l|^c7? ' P'^d^ntial
Che

are

(2>

(5) India

which po|<'ernor.One the fchalie.:nge
(1) In
(2)

l

ollowing is
"s monetary policy ?
on • 'adoo

c< St

afbrio" j S"ppordvc r< coveryi^Jauon and fiscal deficit ^

None of these
Public StJlor n

(VsS£"""^-
^oal India
Power Grid

Sfo! SS™"""

lowing
c ffered

KNOWLEDGE

_ - as per Basel II requirements

.mn from any
Soln -

(5) None of tiiesc

wiiici; o^e'of 2009-2010.

(2) PNB
p) Bank of India
(4) Canara Bank
p) None of these

«on payments fnrX r P^^POsed

(3) Ku^vaif/ il 5"?
(5) MAy30. mough which one of rh.

- (1) Forwards
(2) FR.\
(3) Swaps
(4) Currency options

Cross currency options
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- PANIPATUNIT

■1^=^ T^-TO'^nf
;*11W ® SJtWIlfi

•-rr^r-n aftw^ - 132 106
liSO'iV' .;. (SO-J-lOOl ,os OHS,\S-160l>l WfeZ)
9 ■{}]■■ •J'.fZ.tSi ls4S3^5, 0180-2681301 Is ij-i

.. Mob. 004162-22600
S. - ■H-: •. . .-■- -■■_'v^.-.,(X»PI.O!S0-2&52M5

f rr

c.\>erii-
Natjuu;t! FwHii/^i-s UniJiNl

(A Goverr.nicnl of in^iia Ur.-:naii.i5)
Gohana Ro^d, Panipat. Haryana - 132

(An iSO-90'.'i, ISO-lwjOl & 0HSAS-1'«>31'
* : 0IS0-2A524S1 to 4fl?.S5. OIeO-2fS130l u.
E-mail;; rktlal.-.ll'^nfi.co.in Mc'.v CW4J62-
URi.: V. fax : o: "-y:

BY HAND

Dated: 05,i37JWnR«-f. Nu. NFL / FT / CK-il / 540 / 03

M/sSiagMa Builders
H.N'}. 9S0.P. Sector-24.
HL'liAiHBC;

-132 103.

Sob : '•CoBstniclioii of Library Room in Nangal Kbcri end Botmdsry Wall on front side t
Ambedkar Bliawan in Vikas Nagar"

Ref: 3.
2.
3.
4.
5.
6.

•7.

Our NIT No. NFL / PT / Civil / 540 dated 29.03.2011
Your Tender submitted and Technical Bid opened on 22.04.2011
Our letter No. NFL/PT/avU/ 540 dated 29.04.2011
Your Price Bid opened on 02.05.2011
Our letter No. NFL / PT / Civil / 540 dated 19.05.2011
Your letter No. nil dated 20.05.2011
Our Letter of Acceptance No. NFL / PT/Civil/540./03 dated 13.06.2011

Dear Sir

V/itb reference to our LOA as above, the award of the work of "Constraction cf Librarj- Rnor
in NangtaJ Khsri and Boundary Wail on front side of Ainbedkar Bhawan in Vik^s Nagar" is sufci;-i
to foliovr'ing tena< & conditions : -

I* CONTRACT VALUE:

The total of this cuntmct, amounts to ? 1,42^07.12 (Ruffes One Lac, Forty Two
Two Kundiju, Seven and Paisa TweKe only) which is based on your t^uored rates vide ycur lende
d-'ed 22.04.201i and total rebate of 12% ^weive Percent) oSered by you vide y.ottr lettcf d.ita.
20.(15.2011 (including rebate of 10 % offered in the price hid). The total contract value includes a!
taxes but excludes Service Tax.

QUANTITIES AND rates =

(i) Quantities meniioned in the Schedule of Ouaritities may increase or decrease to any limit or anj
of the item may be deleted or any extta item may have to be executed depending upon si'.t
retjuiTcrocnts. Due to such variations in the quantities any extra claim frcni you due to inciease o
dacrease or thieiion of ar.y item of the sched.;l4 of ti s quantines shiiil r:: he enterteined by NTL

(ii) Pxtes tor any Extra / suh.;ti!ute Items executed by \.au a.s per site requirements, shall i>e paid it
accordance with the provisions of Clause No, 2A1.2 of GehtrsJ Directions and Conditions o

ttfuct (GDCC).

My DwuaKiiti i Wortt Order/540CSR Libiu/y Rwm Paeclrfd

s\c.
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3. INITIAL SECURITY DEPOSIT (|^
In consideraiion of C'lause No, 2.1.2.0 of GDCC, the Initial Security Depc>sit required to b
deposited by you @ l.f^c of the ccr.tract value, works out to ? 3,555.00. Since you have alrcaj-
deposiled a sura of ? 2,000.00 as HMD alotig with your tender, you are required and requested t'
{Jeposii a further sum of ? 1455.00 3,555.00 - 2,000.00 = T 1,555.00) toi.v.srds Initial Securit
Deposit by way of Demand draft dftwri in favour of National Fertliizers Ltd. , payable a
Panipat, within 10 (Ten) days from the date of issue of this Letter of Intent.

4. SECURITY DEPOSIT

a) Apart from Initia] Security Deposit as per clause .1 above, NFL shall recover from your bill;
ftirther retention money tg' 7.5 % of bill value to make a total security of 10 of the total valu.
of work.

b) TTiC security deducted from R. A. Bills / Final Bill, shall be refunded without any interest, to yo
after successful completion of defect liability period.

5. TERMS OF PAYMENT

a) Monthly progressive bills in quadruplicate on the approved forms of NFL will have to b<
prepared and submitted by you after taking joint measurements with NFL's Engineer. I
ccn-stderation of Clause No. 6.4.0.0 of GDCC, NFL sliall make "Account" payments dminj
progress of the work, against these monthly R.ABi]ls.

b) TSr^ of the net payable against the R/A Bills shall be released to you after the verification of il"
bill by fcigineer-in-charge within 10 days from the date of submission of the bill by you, a.-u
balance 257i payment shall be released after the checking of the bill by the Accounts Deptt
within another 25 days.

c) NFL will not entertain any claim from you. if the payment gets delayed due to sorting out thf
dUcrepande-s, if any, in the bill.

d) You have the option to receive payment through Electronics Funds Transfer (EFT) / RTGS
Process. For this option, you may submit your bank particulars i.e. Customers Name, Name ol
the Bank, Bank Account No. (Ail digits in case of CBS branches), Place of Branch, Branch Cod<
(IFSC CODE-II Digits) to enable its to release payment accordingly. All bank charges will be to
your account,

e) Ail other terms of payments shall be governed by Clause No.6.0.0,0 ( Section 6) of GDCC

6. CONTRACT PERIOD

A) DATE OF START OF WORK

The Scheduled date of start of the work shall be considered from 10"^ day of the issue of LOA
dated 13.06.2011 or from the date of handing over of site to take up the vrork in hand,
whichever is later.

B) COMPLETION PERIOD

The contract completion period for the entire work, shall be 03 (THREE) Months which
shall be reckoned from the scheduled date of start of work as dcFmed in para 6 (A) above.

You are required to conqjtete the entire work under this contract within the above
mentioned contract period.
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9.

7. LIQUIDATED DAMAGES ;

If Ihere U any delay in the final compislion of the work, NFL shall (without prejudice to an
other right of owner in this behalf) be entitled to recover liquidate damages for the deiayet
wmpletion of work at the rate of 1 % (one percent) of the toUl contract vaJue for eacl
«£fclL or part thereof, that the work remains incomplete beyond the scheduled date o
completion of the work, sulyect to a niaximura of 10% (ten percent) of contract value o
*'ork. The Contract value shall be considered as mentioned in para 1 above or the actua
completed value of work whichever is greater.

8- DEFECT UABIUTY PERinn ;

Defect liability period of works, as per Clause 5.4.0.0 of GDCC. shall be 06 ( SIX) month.,
from the actual dale ol completion of work as per completion certificate t«ued, or the expirv
of the full next following monsoon season (i.e. 15 July to 15 October following the actual date
of c-^mpletjon) whichever shall be later.

NFL shall be entitled to deduct Income Tax plus surcharge, if any, at .source from all
payments due and to be made to you under this contract in accordance with the provisions of
Income Tax Act and rules framed there under, as applicable from time to time, includine any
amendment or modifications ftereof.

10- VAT ON WORKS CONTHAPTS.

NTL shall entitled to deduct Works Tax plus surcharge if any. at source from all payments
due and to be made to you under this contract in accordance with the provisions of VAT Act
and rules framed there under, as applicable from lime to time, including any amendment or
modifications thereof.

11. SERVICE TAX;

Service Tax, if applicable for the work under the present Contract, shall be reimbursed by NFL to
pu on production of documentary evidence. i.e., copy of notification of Govi. rcgardirj'
inclusion of contract as a part of taxable services, service tax registration no., Service tax deposit
cnallan etc. for the same by you. Liability of NFL shall be restricted to the amount of service lax
only and any interesL'penalty etc. shall be to your account. You must submit the documentary
evidence for claiming the deposit of service tax, immediately after its deposit. NFL can withhold
I he payment due to non-compliance of sendee tax rules.

12. WATER CHARGES

Since NFL does't have the facility to provide water connection at the site of execution of work,
neither NFL shall provide any water connection nor any recovery on account of this shall be
r\.tdc for tliis work. The contractor has to make his ov.n arrangements of water, if required, for
executing the work, from his ov. n source. However, if suitable construction water is available in
NFL Complex, that may be collected by the contractor at his own cost by pumping / filling in the
tankers or in any other mode of containers / for transporting the same to .site of work, free of cost.

My Documenu; Detailed Work Order /540 CSR Library Room
PaeeJnfd
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13. ELECTRICAL POWER CONNECT[ON:

Since NFL doe-s't have the facility to provide Elect, Power Coruieclion at the site fo
execution of svork, jcltber NFL provide any Elect, connection nor arv recovervoi
account of this shall be made for this work. You have to make your own arrangements
Of elect power. for executing the work, from your own source.

W. LABOUR UCENCF ■

You shall obiain labour licence for the labour to be deployed by you for executing this work i"
required a per statutory requirement. & you shall submit the documentary evidence for tl«
s.uneloNFL.

15. IMPLIMENTATIONOF RSI APT.

a) You xsill be .sc-iely respon.sible for any liability for your workers in respect of any accident.
out of and in the course of your employment. For this purpose you shallobt.an ESI Registration Nuo^er from Appropriate Authorities and deposit both Employer's as

well as employees share of ESI contribution each month with ESI Auihorides and also ni.^ke
necessary compliance of the provisions of the Act. You shall be responsible for recovery ol
employees share of ESI contnbutron from your Labour and NFL will not bear any liability
wfetsoever on this account. Further, you wiU also indemnify NFL against any damages /
f lhal may be imposed by ESI Authorities on account of non payment / delayed payments

towards ESI. '

b) You shall easurc that contribution of account of ESI is deposited by due date of month and you
will be required to furnish photocopy of ESI chaUan every month by 21" of the month following
the month to which it relates. For this purpose, every month you shall submit to NFL a copy of
wages sheet as a proof of wages paid to the staff, treaitury chaJlan regarding depositing of ESI

of officer in charge and wUJ also submit quarter/periodically sta'ements
of LSI etc. as required under various labour laws in respect of staff engaged in execution ofjobs.
You Will also .submit half yearly return of ESI.

16. IMPLEMENTAION OF THE PUNJAB LABOUR WELFARE FUND
(HARYANA AMENDMENT) ACT, 2007.

You shall be solely responsible for depositing the Welfare Fund Contribution (employees'.s as
w^l as employer s share) at the prescribed rates under The Punjab Ubour Welfare Fund Act
1965 in respect of employees engaged by you. You shall recover the employee's share of
contribution from the concerned employee and NFL shall not bear any liability wba(.soever on

SoihTif contribution on account of Weffare Fund Contribution is
£  r by way of a Crossed Cheque/Demand Draff infavour of W elfare Comtmssioncr. Haryana and you shall submit the documentary proof to NFL
of having deposited the same. Any interest/penalty on account of delayed/non-paymcnt shall
be bom by you Further, the compliance of all the necessary fonnalities required to be
completed under the Act from time to time shall be your responsibilities

.MyDov-ueKott/fXiailcdWoikOriler/SJOCSKLibfirvKoom « - ,
Pai;t4ufa
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18.

IS8

17 OTHER STATUTORY OBLrr,ATinMfi

P'ovisicns of ihepaymenl of wages acl. 1936. Mimmum Wa«s Aci93ft Minimum Wages Act, 1948. Employees Provider Fund & Misc Provisions^fl^S-
SfiTlc, Vil ,i: Comp.„„d,„ ACBenefit Act, 1961 the contract labour (Regulation & Abolition Act. 1970 and Mines Act 193:
Pu^ab labour Welfare Fund (Haryana amendment Acl) 2007, etc. or any modify th^^o;
You shall also comply wiih Ihc provisions of a1] othtfr Aru Rui^c ^ d i -
with the employment of labour for the purpose of execution of this contract.®""'^'""'

SCOPE OF SUPPLY OF MATERTA1.S BY bJFT.

"  ItiZ'ilX;''' i" 'I'- on .h,

SI. No.

•f

Description of Materials Unit Rate

1. Cement in bags considered as 50 BCg Each
Metric Tonne FREE ISSUE

2. iMild ateej Round Bars (for Reinforcement)
Metric Tonne FREE ISSUE

d

1 wisrco bteel Deformed bars (Tor Steel for
Reinforcement)

Metric Tonne FREE ISSUE

4.

s

Structural St«l such as Tee, Angles. Channels
& ioi.stseic.

Metric Tonne FREE ISSUE

D. Any other materials

(Sgbiect to availability) j Book value + 25^4

Depanmenul Charfr^s

r Z ''Z Shall w supplied from NFL Main Storw situated in Factory area The

19* CONTRACT DQCUMigspr

The following shall form the contract document for this work;

1.

2.

3.

4.

5.

6.

7.

e.

9.

10.

11.

Our NIT No. NFL / FT / QviJ / 540 dated 29.03.2011
Your Tettder submitted and Technical Bid opened on 22.04 2011
Our letter No. NFL/PT/avil/ 540 dated 29MJOU
Your Price Bid opened on 02.05,2011
Our letter No. NFL/PT/Cfvil; 540 dated 19.05 2011
Your letter No. NIL dated 20.05.2011

Our Utter ofAccepiance No. NFL/PT/CivU/540/03 dated 13.06.2011
Tnis Detailed Work Order

Apeeraent (to be signed and submitted by you).
GDCC and Special Conditions of this contract.
Any further correspondence between you and NFL in regard to this work.

M> Docu mems / Dtuik-d WoA Order /540 CSR libtwy Room
Page 5 of 6
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20.

You shJ] execute an agreeioent on a non-judicial stamp paper of 7 lOOA withii, .v

? I' -f ° »mrj?hL d«ld "
hav.x„'w:L

Thanking you,

Yours faithfully,
for National FertiJizers

imtec

CR. K. Dalai)
Dy. ̂ ^anager (Gvil)

Co to: •N

1. DGM(M&C)
2. Qi. Manager (F&A)
3. Ch. Manager (P&A)
4. Ch. Manager (Vigilance
5. Dy, Manager (Civil) - 2, Copies.
6. Assft. Manager (Internal Audit)
7. Dy. Commandant, CISF
8. ISO Hie

For Information Please

vuK^TECTnO::A.|^CTOR^.N..^OALTVMB..^^ ^4;,. ■ aard-..
•3 INXn-n-^...t-i» •• ̂ ?

^  IS,..., li:0n-24:vT!air^. 20l<53

Wy rwamjtUs/DciiifleJ Wjrk Order/S-IC CSR Librjry Room
PagefinfS

I
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PANIPATUNIT

;«II7?t ?K*R w «H»1«

tiYkht bR«h''II-132106
(ISO-9001, ISO-14001 ,oa OHSAS-18001 bdl&iQ
* • 0180-2652481 Is 483,85, 0180-2681301 Is 304

Mob, 094162-22609

ICO

CM-t

National Fcrtlliiers Limited
(A Government of India Undertaknig)

Gohana Road. Panipat. Haryana - 132106
(An lSO-9001, [SO-14001 & OHSAS-18001 Ur
« : 0180-2652481 to 483,85,0180-2681301 to 3^
E-mail:; ri.-.talalfg.nfl.co.in Mob. 094162-2:
URI- .i.^.if>rt;ii»rr^.comFAX: 0i8O-2652S

0

RY HAND

^nRK ORDER

Dated: 15.03.2011
Ref. No. NFL / FT / Qvil /' 533 / 27

M/s Nafe Singh & Company,
Village Mebrana
PO Dahar

Panipat

Sub : ConstrucUon of Toilets, Water Tank & Paths in School & Harijan Choupal of
Village Hinari under Implementation of GSR

Ref: 1.

2.

3.

4.

5.

Our NTT No. NFL/FT/CIVIL/ 533 dated 27.12.2010.
Your Tender submitted and Technical Bid opened on 17.01.M11.
Your Price Bid opened on 01.02.2011.
Your Letter No. Nil dated 16.02.2011.
Our LOA No. NFL / PT / CIVIL / 533 / 27 Dated 08.03.2011.

Dear Sir

With reference to our LOA as above, the award of the work of "Construction
Tank & Paths in School & HarUan Choupal of Village Hirtari under Implementotion of CSR
subject to following terms & conditions ; -

1. rniMTRACT VALUE:

The total value of this contract, amounts to ? 5,42,142. 18 (? Five Ukh. Pony Ttot^
One Hundred Forty Two and Paisa Eighteen Only) which is based on your <1"°^
dated 17.01.2011 and after cotusidering the revision in rat« by you vide your letter dated 16.02,20.
The total contraa value includes all taxes but excludes Service Tax.

2. miANTnTES ANn RATES :

fn Quantities mentioned in the Schedule of Quantities may increase or decre^e to any limi^ t
^ ̂  SritTm Ly be deleted or any extra item may:have-t6 be executed depending

reauirdments Due to such variations in the quantities any extra claim from you due to inae^
dSrease or deletion of any item of the schedule of the quantities shall not be entertained by NF

(U1 Rates for any Extra / substitute Items executed by you as per site requirements, shall be pmc^ ' ̂rrdanci Lh the provisions of Qause No. 2.4.1.2 of General Directions and Conditions
Contract (GDCC).

Hiil In case the quantity of any Item of work exceeds the tendered quantity of that [^  you will be paid the common Lowest Rates of that Item, for such
the tendered quantity. Tlie Common Lowest rates are shown m the enclosed Schedule

1441309/2025/HSM
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You are required to complete the entire work under this contract within the above
mentioned contract period. ^ ^

7. LIQUIDATED DAMAGES :

If there is any delay in the final completion of the work, NFL shall (without prejudice to an;
other right of owner in this behalf) be entitled to recover liquidate damages for the delayei
completion of work at the rate of 1% (one percent) of the total contract value for eaci
week or part thereof, that the work remains incomplete beyond the scheduled date o
completion of the work, subject to a maximum of 10%-(ten percent) of contract value a
woik. The Contract value shall be considered as' mentioned in para 1 above or the actua
completed value of work whichever is greater.

8. DEFECT LIABILITY PERIOD ;

Defect liability period of works, as per Clause 5.4.0.0 of GDCC, shall be 06 ( SIX) month
from the actual date of completion of work as per completion certificate issued, or the expir
of the full next following monsoon season (i.e. 15 July to 15 October following the actual dat-
of completion) whichever shall be later.

9. INCOME TAX;

NFL shall be entitled to deduct Incoinc Tax plus surcharge, if any, at source from al
payments due and to be made to you under this contract In accordance with the provisions o
Income Tax Act and rules framed there under, as applicable from time to time, including an
amendment or modifications thereof.

10. VAT ON WORKS CONTRACTS;

NFL shall be entitled to deduct Works Tax plus surcharge if any, at source from all payments
due and to be made to you under this contract in accordance with the provisions of VAT Ac
and rules framed there under, as applicable from time to time, including any amendment or
modifications thereof.

11. SERVICE TAX;

Seivice Tax, if a|^licable for the work under the present Contract, shall be reimbursed by NFL ti
you on production of documentary evidence, i.e., copy of notification of Govt. regardlnj
inclusion of contract as a part of taxable services, service tax_registration no.. Service tax deposi
challan etc. for the same by you. Liability of NFLshlill be restricted to the amount of service ta'
only and any interest/penalty etc. shall be to your account. You must submit the documentar
evidence for claiming the deposit of service tax, immediately after its depasit. NFL can withhok
the payment due to non-compliance of service tax rules.

12. WATER CHARGES

Since NFL does't have the facility to provide water connection at the site of execution of work
neither NFL shall provide any water connection nor any recovery on account of this shall b'
made for this work. The contractor has to make his own arrangements of water, if required, fc.
executing the work, fiom his own.souice. However, if suitable construction water is available i~
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snfhRT 5^
PANIPATUNfT

NFL qomple., that may be collected by the wntractm at his own cost by pumping /
tankers or in any other mode of containers / for transporting the same to site of work, free cost.

13. FT.FrTRICAT. POWER rONNECTION:

Since NFL does't have the facility to provide Elect, Power Connection at the site for
execution of work, neither NFL shall provide any Elect, connection nor any
recovery on account of this shall be made for this work. You have to make your own
arrangements of elect power. for executing the work, from your own source.

14. I.AR011R UCENCE;

You shall obtain labour licence for the Ubour to be deployed by you for executing this vrork,^
required, as per statutory requirement, & you shall subrmt the documentary evidence for th
same to NFL.

15. TMPI.TMENT^TION OF ESI ACT;

a) You will be solely responsible for any liability for your workers in respect of any acciden
injury ect. Arising out of and in the course of your employment. For this purpose you sha
obtain ESI Registration Number from Appropriate Authorities and deposit both Employer
as well as employees share of ESI contribution each month with ESI Authorities and all
make necessary compliance of the provisions of the Act. You shall be responsible f<
recovery of employees share of ESI contribution from your Labour and NFL will not be
any habUity whatsoever on this account. Further, you will also indemnify NFL against ai
damages / interest that may be imposed by ESI Authorities on account of non payment
delayed payments towards ESI.

b) You shall ensure that contribution of account of ESI is deposited by due date of month ai
you will be required to furnish photocopy of ESI challan every month by 21 of the raon
following the month to which it relates. For this purpose, every month you shall submit
NFL a copy of wages sheet as a proof of wages paid to the staff, treasury chaUan regardii
depositing of ESI amount etc. for perusal of officer in charge and will also submit quarte
periodicaUy statements of ESI etc; aS required under various labour laws in respect of st?
engaged in execution ofjobs. You will also submit half yearly retinn of ESI.

16 IMPLEMENTAION OF THE PUNJAB LABOUR WELFARE FUN
(HARYANA AMENDMENT) ACT, 2007.

You shall be solely responsible for depositing the Welfare Fund Contribution (employees s
well as employer's share) at the prescribed rates under The Punjab Labour Welfare Fund A
1965 in respect of employees engaged by you. You shall recover the employee s share
contribution from the concerned employee and NFL shall not bear any liability whatsoever
this account. You shall ensure thatlhe contribution on account of Welfare Fund Contn^tior
deposited before 31" December every year by way of a Crossed Cheque/Demand Draft
favour of Welfare Commissioner, Haryana and you shall submit the documentary proof to N
of having deposited the same. Any interest/penalty on atxount of delayed/non-payment sh
be bom by you. Further, the compliance of ail the necessary formalities requited to
completed under the Act from time to time ̂ all be your responsibilities.

1441309/2025/HSM

60

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:35 pm

198
1145



17 OTHER STATUTORY QBLIGATIQNS :

You shall comply with the provisions of the payment of wages act, 1936, Minimum Wages Act,
1936, Minimum Wages Act, 1948, Employees Provident Fund & Misc. Provisions Act, 1952
Employers' Laabilily Act 1938, ESI Act 1948, Workmen's Compensation Act, 1923, Maternity
Benefit Act, 1961, the contract labour (Regulation & Abolition Act, 1970 and Mines Act, 1932
Punjab Labour Welfare Fund (Haryana amendment Act) 2007, etc. or any modification thereof
You shall also comply with the provisions of all other Acts, Rules & Regulations connectec
with the employment of labour for the purpose of execution of this contract.

18. SCOPE OF SUPPLY OF MATERIALS BY NFL

i) NFL shall supply, if required, the following materials for incorporation in this work, on the
rates mentioned against each : •

SLNo. Desciiption of Materials Unit Rate

1. Cement in bags considered as 50 Kg-Each Metric Tonne FREE ISSUE

2. Mild Steel Round Bars (for Reinforcement) Metric Tonne FREE ISSUE

3. Twisted Steel Deformed bars ( Tor Steel fiar
Reinforcement)

Metric Tonne FREE ISSUE

4. Structural Steel such as Tee,. Angles, Channels
& joists etc.

Metric Tonne FREE ISSUE

5. Any other materials
( Subject to availability)

Book value + 25%

Departmental Charges.

The above materials shall be supplied from NFL Main Stores situated in Factory area. The
contractor has to transport the material from Main Stores to the site of work including loading and
unloading of the same within their quoted rates. The supply of above materials shall be governed
by contract clause No. 3.1.0.0 ofGDCC. . • '

19. CONTRACT DOCUMENT

The following shall form the contract document for this work:

1. Our NTT No. NFL / PT / QVIL / 533 dated 27.12.2010.

2. Your Tender submitted and Technical Bid opened on 17.01.2011.
3. Your Price Bid opened on 01,02.2011.
4. Your Letter No. Nil dated 16.02.2011.

5. ' OurLOANo. NFL/FT/CIVIL/533/27Dated08.03.2011.
6. This Detailed Work Order

7. Agreement (to be signed and submitted by you).
8. GDCC and Special Conditions of this contract.
9. Any further correspondence between you and NFL in regard to this work.
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20. AGREEMENT

You shall execute an agreement on a-non-judicial stamp paper of Rs. 100/- within ten days from
the date of receipt of this Letter of Intent. This contract shall be deemed to have been entered into
at Panipat (Haryana) and causes of action in relation to the contract shall, therefore, be deemed to
have arisen within the jurisdiction of Panipat Court • • •

General Directions & Conditions of the Contract (GDCC ) shall also apply to this work along
with the Additional Special Conditions.

You are requested to contact Sh. S. K. Purohit Dy.Manager(Civil).Il for further Instructions
regarding execution of work.

Thanking you,

X  -7— Q-

Yours faithfully,
for National Fertilizers T Jmitftrf

/<r-
^(R. K. Dalai)

Dy. Manager (Civil)

Goto:

1. DGM(M AC)
2. Qi.Manager internal Audit)
3. Ch. Manager (F&A)
4. Ch.Manager(P&A)
5. Ch.Manager(Materials)
6. Sr.Manager(Vigilance)
7. Dy,Manager (Qvil)-!! - 2 Ccq>i««
8. Dy, Commandant, CISF
$. ISO File

For Information Please

COttPOtUrE OmCE A-ll.SECTOR24.NOIDA,GAUTAMBUDHNAGAR(i;P).2ni301.«: DlJ0.24l22«.24i:i»5 4 3W22I to (W, FAX : M12
anafrm : tj-n, 24. ̂ hrsi, nhn ̂  Tn?, jrt* fltn 301.101 «; oiM-24i32<>4. 2412m5 <rr 3w2J0i ns 241239;

REGO. OmCE:^Pe COMPLEX, CORE.IU. 7 INSnTUTlONAL AREA. LODHI ROAD, NEW DELHI • 110 (Vil. 8: ni |.24V.nflM, FAX 24Ml<S;
aftr. grafaq : ^-in, r, ctnP Tra, nj ftrifi - uqckh, 8; oii-24"viiy»s4. ifero 24?61<S3

■  J
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< '.v i'.'.c, i» I •>

'7-" Wii

CM-I "I-II4

NhIhiiiiiI l.imilHl

(A (ixN ciiuiii ni 'i| Iniliii I .iiiliTi.ikiiii-l

(loh.uiii Ki<aJ. I'aiii[xii. Iliiivati.i - 1.%. !••£■
(An IS0-'>IWI1. IS()-I4(11I| \ oilSAS-ISmil Knii)
9 : 111SdOfO24X1 III 4S.^,N>. Illsil 2»vs|.'lll Ic .'IM
r-inaii : ni.kiiai'.i; Miijt,
UK! : ...I'. •• . • cl .W

KV HANI)

WORK OKDKR
Ud\ No. NFL'IT/CIVIl./517/07

M/s Rultaii Singh & Co.
1(H)2. Scolcir- !2.1iUDA. Phase • 2
Piiiiipal - l.i2 103

Suh: **('(in.stn]cHon oT Wutcr Tank in village Nangal Kheri. Pathways (o .\nibi-(lk;ir lihatvan.
and Instalatlun of Tubewell in Villagi- Mehrana".

Rd: i) Our NIT No. NFl, / PT < CIVll./.S] 7 claloil 07.04.2(1111.
ii) Your lender submitted and lechnical hid oinined on 2S.04.20I0
iil) Our lelkT No. NFL/ PT/Civil / 517 dated 05.05.2010.
iv) Your price hid opened on 05.05.2010
V) Our letter No. NFI. / IT .'Civil /517 • diiled 29.05.2010
vi) Your letters dated 31.05.2010
vii) Our I.OI No. NFL/PT,CIVIL,'517 (17 Dated [7.0/r.20l0

Dear Sir.

With rderence to our l.Ol as aho\e. the awuid of the work ol "Cnnstnietion of Water' Tank in
vilhigc Nangal Khcri. Pathways to Ambedkar Khawan, and Instalation of 'I'lihewell in Villagi*
Mehrana" is siilijccl to follow ing icnns conditions : -

I. CONTRACT VALUt: :

The tola! \aluc of this contract, amounts to Rs. U^7,992.5t) ( Rupees One Lakh. Thirty Seven
Thousantd. Nine Hundred Ninety Two and Paisa Fifty Only ) which is (vised im your quoted rates
vide voiir lender dated 2H.04.2010 and I'lirther revision in rates vide your letter daleil 31.05..20H). The
tola! contract value includes all taxes hut e.xctudcs Service Tax.

OlIANrn tLS AND RATES :

(1) Ouaiitiiies nienii.ined in the Schedule of Ouanlities may increase i>r decrease to an\ limit oi .iii\
of the item may be deleted or .my extra item may have to be cNeailerl depending upon site
requirements, Due to such variations in the quantities any e.xira claim from y(<u due to increase
or decrease or deletion of any item of the schedule of (he quamilies slui
NR..

not he entertained hi

(ii) Rales for any Extra , sulistilute Items e.xccuted hy you as per site reqiiiicnienis. shall be paid iii
accordance with the provisions of Clause No. 2.4.1.2 of neiieial Diieciiojis and Conditions ol
Conirjict (GDCC).

Mv IViiiiiiK'iiH IVliiitisI WiHkOnliT S|7W.'llnri-.il"» I'aut 1 <iH»
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}. INITIAL SblCURiTY DEPOSIT

111 ci'iisiclc-ration of Clause No. 2.1.2.(1 of CilX'C, the liiilial Security Deposit rei|uiivti lo iv
dcposilcil liy you («■ 2.5''i of the coniract value, works oul lo Us. .V4.'s(MI(l. Since you lia\e
alreuily deposited a sum of Rs. 2.5()().(M).(I(1 as EMI) along with your lender, you are reijuiied
and requested to deposit a further sum of Rs. 950.00 ( Rs. ,>.4.s(I.CK) -- 2..s<)().i)() = Us 'Asd.iKl t
towards Initial Securilv Deposit hy way of Demtiiul drafi drawn in favour ol Naliimnl Ferlili/ei"s
iJd. . payahlc at Panipal. within 10 (Ten) days from the date of issue of l.Ol.

4. SECtlRll Y DEPOSIT

a) .Apart from Initial Security Deposit as per clause aliove. NFL sliall recover from your liills.
further retention money (a 7.5 'ii of bill value lo make a total seeurity of Id 'V ol the total l aitie
of work.

b) 'J he security deducted from R. A. Bills / FiiiHl Bill, shall he refunded without any interest, to y ou
after successful completion of defcci liability period.

5. TERMS OF PAYMENT

a) Mothly progressive bills in quadruplicate on the apprised forms td' NFl. will luive to ite prepared
and submitted by you after taking joint measurements with NKL's Hngiiieer. In coitslcieralion of
Clause No. 6.4.0.(1 ofODCC. NFL shall make "Account" payments duiing proyie.ss ol the woik.
against these monthly R.A.Bills.

b) 75''' of the net piiyablc against the R A Bills shall be released to you after the verifieaiion of the
bill by Engineer-in-charge within 10 days f'rotn the date of submission of the bill In' you. .md
balaitee 25'f payment shall be released after the cheeking of the bill hy the Accounts Depll.
within aiiotiier 25 days,

c) NFL will not enierlaih any claim from you. if the payment gels delayed due lo sorting oul the
discrcpancie.s. if any. in the bill.

d) You have the option to receive payment through Electronics Funds Traiisier (EFf) Rl'tiS
Process. For this option, you may submit your b:ink particulars i.e. Customers Name. Name o)
the Bank. Bank Account No. (All digits in case of CBS branches). Place of Branch. Branch Ci'de
(IFSC C()DE'-1I Digits) lo enable us to release payment accordingly. All bank charges will !>e to
your account.

e) All other terms of payments shall be governed hy Clause No.O.ll.d.d ( Section 6 ) of (iDC('

6. CONTRACT PERIOD

A) DATE OF STARTOF WORK

The Scheduled date of start of the work shall be ctrnsiilcred from Id"' day ol the issue of l.Ol
dated 17.0fi.20ld or from the date of handing over <if siie lo take up liie work in hand,
whichever is later.

\1v DtH.-iunrnix Deuiilctl WiirLOrULTr.^i? Wclliirc.iK'
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. Navratna Company

* m4htr
PANIPAT UNIT

H) f()MI>LETION PERIOD

Tlu' ciiiitract compk-lion pcriini I'nr Ihe aniirc work, shall he 02 ( TWO | Mniith uIik'Ii sliali
he reckDiiecl Irom the scheiiuleil date of start of work as del'incil in para o (Ai almve.

You are required to annpletc the entire work under thisaiiiiracl wiihin the alxwe
mcniioned contract periird.

7. I.IQIJIDATKI) i)AMA(;ES :

II there is any delay in the final completion of the work. NFL shall (wiilunil pfejudiee to any
other right of owner in this hehall") he entitled to rectner lji|iiid;ile'tiainages loi the delaye.l
completion of work .it the rale of 1 % (one peix-entl of the lotsil eonlracl value for each
week or part thereof, that the work remains incomplete heytnid the se-lieduled date <i|
completion of the work, subject to a maximum of 111% (ten percenll ol contract value ot
work. The Contract value shall he considered as mentioned in pani I iihove or Ihe actual
completed value of work whichever is greater.

«. DEFECT LIABILITY PERIOD :

Defect liability period of works, us per Clause 5,4,(1.(1 of (ilX'C. shall he (to (SIX) monllis
frmn (he actual (late of completion of work as per completion cerliricaie issued, or the expiry ol'
the full nc,\t following monsoon season (i.e. 15 July to 15 Ocioher iolhnv ing the actual dale ol
completion) whichevei shall be later.

9. INCOME TAX;

NFI- shall he entitled to deduct Income Tax plus surcharge, if any. at source Irom all
pavmenis due and tir be made to you under this contract in accordance with the provisions ol
Income Tux Act and rules franred there under, as applicable from lime to time, including any
amendnienl or modifications iheicof.

lU. VAT ON WORKS CONTRACTS:

NI'l. shall he entitled to deduct Works Tax plus surcharge if iiny. at smirce lioin all
payments due and to Ix' made to you under this contract in accordance with the provisions ol
VAT Act and rules framed there under, us applicuhle from lime li> time, including any
amendment or modifications thereof.

11. SERVICE TAX:

Service Tax. if applicahic for the work under Ihe present ("(miract. shall Ix- reimlnirsed by NFL to
you on prrxluctkm of documentary evidence, i.e.. copy ol nolilicaiton nl (iovi. regaid'ng
inclusion of contraci as a pan of taxable services, service tax registration no.. Serv ice lax rieposit
challan etc. for the same by ytiu. Liability of NFL shall he reMricieil to ilie anHiiiiti of scrv ice lax
only and any interesi'peiially etc. shall he to your account. You must siihmli the d<x-iimenlai>
evidence for claiming the deposit of service lax. immediately after its deposit. NFI. c:iii wiihhoUl
the payment due to iion-cnmpliaiiee of service lax rules.

M\ IXiiumi'MlN Dclnilca W.iA Ofik'f .SlT Wclliiro iliv
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12. wati:r char(;es

Since NM. diics'l Ikiv c ihc liicility id iinividc wiikr coniicciii>n al ihc >iU' ol' <. VvCiiiiiin "I vvi-ik. ik iil\ r
Nl'l.>hall jinniile aiiv walcr cdnnvciiiin iinr iin\ rccoverj dm acouini dI lliK Ix- iiiailc iMin ilns w.,i k.
Yi'ii have Id make yDur own urninyemenis ol waler. il' rci|uireJ. lor exeeiilinu llic wink. Ironi >inir own
•xuirce. However, il' suilaNe cdnsirueliDti waier is avaiiahle in NM. ('i)mpk-\. thai may Iv eolleeied l"\
\Du ai your Dwn com liy pumpini: •' lilliiiji in ihc laiikeis or in am diIht nunle ol voniaitur-. I'.-i
irans|)Driini' ihe same in "lie ol work. Iree oi eosi.

KI^XTRICAL POWER CONNECTION;

Since Ni l. ilut.s'i Inive Ihe laeiiily in provide riecl. Powei C'Dnncclion .11 ihe vile lor eveeiilion ol work
neiiiier N17. sliall provide any lileei. eonneelion nor any reeovery on aeeoum ol lliis shall Ik m.iilt toi ihis
work. Yon have lo make your own arrangemeius oT elecl power . lor ewenliii!: llie w.nk. Horn unn .i.vn
source

14. LABOUR LICENCE :

You shall obiain labour licence for (he labour to be deploveil by y<»u for execuiiiiji this work, il"
requited, as per sialutory requirement. & you shall submit the ilttcumeniaiy eviiience U>r ilie
same 10 NFL.

15. UVU'LIMLNTATIONOF KSI ACT:

a) You will be solely responsible I'or any liabilily lor your workers in respecl ol any aeviilent.
injury cct. Arising oul of and in the course of your employment, ['or this purpose you shall
obiain HSl Registration Number I'rom Appropriate Authorities aiiii deposit both b.mployer's
us well as employees share ol' F..S1 coniribuiion each moiiih with l:Si Auihttritles and also
make necessary compliance ol liie provisions o! ihe Act. You shall K' responsiliK' lor
recovery ol' emphnees share of HSl eonlributioii from your Laimur and NHI. will not beat
any liability w hatsocver on this account. Further, ydii will also iiideimiify Nf'L against any
damages / interest that may he imposed by ESI Authorilies on devouiil of non payment
delayed payments inwards ESI.

b) You shidl ensure that contribulion of account of ESI is deposiicti by due il.ile of month :ind
you will lie leqnired to furnish photocopy of ESI chailun every month by 2 T' of the nitimh
following the monlli to which it relates. Frn this purpose, every month ytni shall subiiiii lO'
NHL a copy of wages shcel as :i proof of wages paid to ihe staff, treasury eh.iilun tegaidiiig
depositing of HSi umoutii etc. Itir perusal of officer in charge and wtll also subntit quaiier
periodically statements of ESI etc. as required under various labour laws in respect i)f stall
engtiged in execution of jobs. You will also submit half yearly return o! H.Sl.

16. IMPLEMENlAlON OF I HE PUN.IAB LABOUR VVEI.I AKE 1 USD tHAKVANA

AMENDMENT) ACT, 2(M)7.

You shall be solely responsible for depositing the Wclfii're Fund ('ontiiiniiit)n temployces's as
well as employer's share) at Ihe prescribed r;ites under The Putijab Labour Wellaie f'litui Act.
iyb5 in respect of employees engaged by you. You shall recovei the employee's share of
contribulion from the concerned einployce and NFL shall not hear atn liabililv w hutsivwr on
this iiceounl. You shall ensure that the coniribuiion mt account ol Welfare Fund t.'oiilri!'uliiiii is

deposited before .tl" Oeccntber every year by way, vd a Crossed CluKHK.'IX'maiitl Drall in
I'av iiur of Welfare Connnissioner. Hiiryana and you shall submit the documejUary pmol lo NFI.
of hiiving deposited the .s;ime. Any interest/penally on account of ilelaycd-mm-puymeiil shall Ik-

M> Diiunnviits IX'i.iikM Work Orikt '! r WcIliirr.iliK W gugsillO!
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>,

iNovTRtna Company

• PANIPATUNtT

l-Mjrij hy you. Furllicr. the aimpHiintv of all the iicci-ssary IVtrnialilics rcquiicd lo Iv conipUtcd
utulcr ihu Aul I'mm lime to lime ̂ hall he your respon-Mhiliiies,

17 OTHLk ST.A I UTORY OBLKiATIONS

You shall comply wilh ihc provisions of ihe paymeiil of wages acl. Miiiiinuni Wages Aci.
h'.Vi. Minimum Wages Acl. 1*MS. Employees Proviileiil Kumi v*i Misc. Provisions .Acl. I''5?.

,  limployers" Liabilily Act ly.^S. E.SI Acl iy4h. Workmen's Compensaiion Act. I'l:.', Ntutemiu
Uenet'il Acl. IMhl. the coniracl hihour (Regulalion A Aholiiioii Act. 1^70 ami Mines Aci.
Puiijuh latbour Welfare Fund (Maryana amendnieni AeiJ 2(MJ7. eic. or any modil'iealiim theivol
You shall also comply with Ihe provishms of all niher Aels. Rules Regulalioiis cmmecled
wilh ihe employment of labour for the purpose of execution oflhis coniracl.

IK. SCOPE OF SUPPLY OF MATERIALS BY NKl.

i) Nl-L shall supply, if requited. Ihe folkiwiiig maierials Cor incorporation in this work, tm llic
rales mentioned against each : -

SI. No. ! Description of Materiai.s Unit

Cenient in bags considered as .^0 Kg Each ■ Metric Tonne

—k
T

Mild Steel Round Bars ( for Reinforcement)

wisted Steel Deformed bars ( Tor Sleel for
Reinloreemeni )

Structural Sleel such as Tee. Angles,
i Chtinnels iV; joists ele.
Any other materials
I Subject (o availubilily )

Metric Tonne

Metric Tonne

Metric Tonne

Rate

HREI- ISSUI-.

FRF.rrissuE

FR'ERTsSUir

FRi;!-. issun

Book value f 25''

Oeparliiieniai Charges.

19.

The above maierials shall be supplied from NFL Main Stores siiuated in Factorv area. The
coniractor has to transport the material from Main Stores u» the sile of work including loading
and unloading of Ihe same within their quoted rates. The supply of above maierials shall Iv
gfuerneil by contract clause Ni>. .VI of filXX".

CONTRACT DOCL.MENT

The following shall form the contract document lor ihis work :

i) OiirNnNn.NFl.'PT/CIVIL/5l7daledt»7,()4.2t)H).

ii) Your lender submitted and lechiiical bill opened on 28.tU.201i>
iii) Our letter No. NFL ' PT ,'Civil .'517 i dated (I5.(15.2IIHI.
iv) Your price bid opened on (»5.().S.2<lll)
V) Our letter No. NKL PT /Civil '517 .'dated 29.115.2(1111

vi) Your letters dated 31.(15.2(11(1
vii) OiirLOINo.NFL/PT CIVIL/517,'117 Dated I7.(lf>.2(llli

vlli) This Work Order.

i\) Agieemeai (to be signed and submitted by you).
x) fiDCCaiid Special Conditions of Ihis coniracl.
xi) Any further correspondence bclween you and NFL in regard lo Ihis work

.Mt ISioiriH'nl.% Work (>ri<i-r 517 WVlNtri.ik^' I'm!!' 5 »f h
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20 a(;reemknt

You shiill cxL'culc an aprL-cmeiil <in a non-Juciicial sljimp paper of Us, liM) - vsiiliin u-n <i.i\s liom
the dale of receipt of ihis Letter of Intent. This contract shall be deemed lo hwc been eiileied
into at Paiiipal (Haryaiia) and ctiuscs of action in relalitm lo the amirucl shall, theielore. be
deemed lo have arisen within the jurisdiction of Panipat Court.

(Jeneral Directions & Conditions of ihc Coniracr (GIX'C ) shall also apply lo ibis work alony
with ihe .Additional Special Conditions.

You are renuested to contact l.)y.Manager((. ivil) for luriher instriiciions rcgardini! execution of
work.

Thanking you.

Yours faiililnll).
for Naiumai Ferlili/cis Limited

-r

(N.K.Kirullur)

Chief MaiiagerfCivil)

( c* to:

I
T

.1

4

5

b

7

8

DCiM(Mech.)

Cb.Miimiger (Internal Auditf
Ch..Manager (F&A)
C'h- Manager (PA:A)
Sr. Manager(Vigilanee)
Dy.Manager (Civil) - I; 2 Copies
Dy. Commandant. CISF
ISO File

For Informaliini Please

4'IIKIHRMKOI'M<.>:..A Il.SlfKlH.'J NHID.V Kl llll\Ai;.\R (l-l") S>i n.r ■ 'n'. -ll •-nSi- 'll 'i; a Vm"'', ..-f. t
•• .'tit «ll ® /--JJC/a 'Ji.iJ. I..

Kriai, OI-HO: M UI*I l IIMI'IJX.I iwr-lll. TINVIIII IIUN.M .ski a MiUJII KU.MI S|aV DI I mi mhhM 8 I'll I W •!'
•  •• • • ' " ■ ■ HI . iiiMiM 8 mi Ii.ii.i-.:

M} Ihs-Iimi-Ills Dfuacd WurkOfikr'S|7 WVIhiriMl.H-
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/^2.

Construction of Toilet

Provision of clean drinking water facilities In Govt. Schools

■.iP-Jiy-
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Menstrual Hygiene Awareness project In nearby 20 Govt. Schools covering 6000 adolescent girl

students

Construction of Toilets

JLINO IVdlNVc
^ia>S

1 d N
bW tha bri
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Construction of Drain In Vikas Nagar

Construction of concrete pathways In Government Primary and Middle school, Hartarl
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Free Medical Camp

iirt

^.T^.arrr. ̂ n^sm
ar al**hT

%

%
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Xx>

NFL

VNtPAT UNtT
<- Post

National FertRlisn 9

NFLPanipal donates 1500 dual desks to 13 Govt. Schools undet

Also completed constiuction of toilets in 2 Schools.

Both the projects inaugurated today by Sh Ratnakar Mishra, GM, l/c at

GovL School. Sutana (Panipat).

To show gratitude, studerits made desk-graffiti of NFL.

1^

11

National Fertilizora i

t'lisitrinit clean drink!ns « w.-iiix to school children

NHL t>nriT|>al installs Water Coolers and Purifiers in 10 Govt. scliools
undoi .:>lv irrltiatives.

Sh'Sunii Arora. OGM. Hanlpat dedicated the items to the school children
in a t>roiOarri.

■  I . .. II ir,, i< lo (QiFertMirrlndia " nv-i.iii.m.iMili
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NFL

XNIPAT UNIT

^  National Fertilizers Limited ^ Q

Posts About Photos More

National Fertilizers Limited
11 Oct 2023 • Q

NFL Panipat Unit provides 320 no. dual desks
and 3 no. water coolers with RO system to 3
Govt. Schools of Panipat under #CSR efforts of
NFL.

Sh B B Grover, CGM, Panipat today handed over
the items to the school authorities in a function
organized In Govt Sen Sec School, Jaatal.

JSA'

i
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.<^™^>, f}*^. National Accreditation Board for
v^ i Testing and Calibration Laboratories
NdBL

CERTIFICATE OF ACCREDITATION

NATIONAL FERTILIZERS LTD. CENTRAL LABORATORY,
PANIPAT

has been assessed and accredited in accordance with the standard

ISO/IEC 17025:2017

"General Requirements for the Competence of Testing &
Calibration Laboratories" ^

for its facilities at y
'OA

GOHANA ROAD, PANIPAT, HARYANA, INDIA

in the field of

TESTING

Certificate Numben TC-9026

Issue Date: 08/10/2024 Valid Untili / ' 07/10/2026

This certificate remains valid for the Scope of Accreditation as specified tai the annexure subject to continued
satisfactory con^Uance to the above standard & the relevant requirements of NABL.
(To see the scope of accreditation of tJiisiahoraloiy, you may also visit NABL wbsite www.nabl-india,org)

Name of Legal Entity: NATIONAL FERTILIZERS LIMITED

Signed for and on behalf of NABL

N. Venkateswaran

Chief Executive Officer
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NFL

LNIPAT UNIT
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ISO

NFL
U|of)Ud
VNtPAT UNIT

C3SEC0TECH AASt27 MFC
MI10 .PU2.S San»M'

oil «•«
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PANiPAT UNIT

fciPii<s
(*TRIt VTSiR 5il yrV)

ypfhra. eR<ji«ii - 132 106

(IS09001. ISO-14001 ̂  OHSAS-18001 jWl
: 0180-2622481.183^ 48S.0I80-268I304

'JrtW: 0180-2652515

rTmalil@nfl.co.m

GST No: OOAAACNOISONIZS

website: www.natk>nalfiedili2ers.coin

I
C5fBtRCc5

NFL

National Fertilizers Limited
|A Govemmeni of India Undertaking)

Gohana Road. PanipaL Haryana - 132 106
(An ISO-9001.ISO-1400I &OHSAS-I800I Unit)
Phone; 0180-2652481.483& 485. 0180-2681304

FAX : 0I80-:652S15

B-mail: mpatiirnmfl.co.in
C[N: L74899DLI974GOI0074I7

website: www.nationalfRtilizen.coin

U2-

Ref. No.: NFP/ST/D-209/19-20/32756 Speed Post Dated: IS.12.2023

M/s Shubham Sales Co.,

5J0 K.M Mile Stone,

Bhiwani Road,

Roh(ak-I24001, Haryana

GST; 06AEBFS9696FIZJ

Sub: Sale of Carbon Slurry Lying In Ponds at NFL, Panipat.

Dear Sir.

In reference to your bid against MSTC e-Auction No. MSTC/NRO/NATIONAL FERTILIilERS
LIM1TED/9/G0HANA ROAD/19-20/32756 Dated 02.03.2020, we are pleased to permit you to lift the "Carbon
Slurry on 'As is Where is and No Complaint basis", under HWM Rules 2016-Cat. 18.2 Schd.-I, from designated
two numbers of Ponds atNFL's Panipat Unit at the tender rate of Rs. 1500/- per MT, plus applicable taxes on
the following conditions:

t.

2.

You will be required to lift the entire quantity of carbon slurry tying in the ponds at NFL, Panipat Unit,
at the tender rate of Rs. 1500/- per MT, plus applicable taxes.

Initially. NFL will permit you to lift the quantity of carbon slurry apinst the advance amount of
Rs. 6,48.52,289/- already deposited with NFL.

3. Daily Delivery Instructions shall be issued by NFL to you in this regard.

4. Thereafter, you will be required to deposit security amount for lifting the quantity of carbon slurry
equivalent to that amount.

5. NFL will retain Security Deposit of Rs. 91,95.000/- already deposited with NFL as performance
security till successful contract completion.

Kindly acknowledge the receipt of the same.

For & on behalf of
National Fertilizers Ltd.

(L

(Mahesh Patil)

Chief Manapr (Mtls.)

MiTiof

wirtltewnrtjra ij-ii 24 itew. >6™ ji mm b** 201 joi « oi»-24i2294.2*i2445 <74 »9i20i« o», ̂ 2«i2397
CORPOrurt omct A-tl. sector 24, NOtOA. GALTAM DUDrfNAOARa/Pl • 201 301, * OI2IV24l22M,2412«45a3(»22l loOI.

«Ni.«nrin wtw wwlrwi •w-m 7 64. 4* - iioooj. • 34wm> «mrfTr.LMi»DLW40oiooT4iT
Rco omci sn)FtC0M»i«.coiUMn .»aTTnmoN*L«EA.M»Hi«ou>.vp.Miifl-ii««ii • mi-wwoo- rAX mjahh on U4»wii»T«J0.(m«i
WeteHt wvft»rttiKiorir«nilacncoin
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NFL

.NIPATUNIT
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seemachawla@nfl.co.in

[%3>

From:

Sent:

To:

Cc:

Subject:

seemachawla@nfl,co.in

20 September 2024 16:09
'csrc.sales@continentalcarbonasia.com'

•BIMLASOREN'

RE: use of Carbon

Dear Sir,

We are waiting for your response

•JfTcR^rf^:
TSiqdl

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile ; *91 9996547743

From: Seema Chawla <seemachawla@nfl.co.in>

Sent: 20 May 2023 12:50

To: csrc.sales@continentalcarbonasia.com

Cc: SIMLA SOREN <bimlasoren@nfl.co.in>; bbgrover <bbgrover@nfl.co.in>
Subject: use of Carbon

Dear Sir,

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether as on date, M/s CCIL is authorized by RGB's under schedule 1, category 18.2 for
utilization of carbon.

^icxni

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743
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seemachawla@nfl.coJn

IS')

From:

Sent:

To:

Cc:

Subject:

Seema Chawla <seemachawla@nfl,co.in>

16 March 2023 12:09

'Sharma, Puneet'; 'Mittal, Lokesh'; 'Dua, Vikram'; 'Dewan, Sanjay': 'Dubey, V. K.'
BIMLA SOREN; bbgrover

use of Carbon

Dear Sir,

NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether as on date , M/s CCIL is authorized by RGB's under schedule 1, category 18.2 for
utilization of carbon.

qiqni

Seema Chawla

DCM (Technical Services)

National fertilizers limited, Panipat
Mobile: *91 9996547743

ilNn IVdtNVd
^ia»S
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seemachawla@nfl.co.m

From:

Sent:

To:

Cc:

Subject:

Seema Chawla <seemachawla@nfl.co.in>

13 February 2023 12:33

sdewan@continentalcarbonindia.com: vkmaheshwari@continentaicarbonindia.com

SIMLA SOREN

utilisation of carbon

Dear Sir,

NFL Panipat Unit Is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s CCIL is authorized by PCB's under schedule 1, category 18.2 for utilization
of carbon.

Seema Chawla

^ TTFT

DGM (Technical Services)
fafnie,

National fertilizers limited, Panipat
Mobile : *91 9996547743

'i-* '
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seemachawla@nfl.co.in

V86

From:

Sent:

To;

Cc:

Subject:

Attachments:

Aashish Kulshreshtha <Kulshreshthaa@shreecement.com>

20 May 2023 12:20
Seema Chawia

•BIMLA SOREN'; bbgrover

Re: use of carbon

image001.jpg

Dear Mam

Our executive Mr Ramsuraj will visit at your plant on Monday before lunch timing 12-12:30 PM.
Thanks for the above.

Regards

-Aashish

From: Seema Chawia <seemachawla@nfl.co.ln>

Sent: Saturday, 20 May 2023,12:04 pm

To: Aashish Kulshreshtha <Kulshreshthaa@shreecement.com>

Cc: 'SIMLA SOREN' <bimlasoren@nfl.co.in>: bbgrover<bbgrover@nfl.co.in>
Subject: RE: use of carbon

I  You don't often get email from seemachawla@nfl.co.in. Learn whv this is important
This email originated from outside of the organization. Do not click links or open attachments unless you
recognize the sender and know the content Is safe.

Dear Sir,

We are awaiting your response.

iftRT flidcil

Seema Chawia

vjll Hpl 'fidlij)
DGM (Technical Services)

National fertilizers limited, Panipat
Mobile  ■■ *91 99965A77A3

From: Seema Chawia [mailto:seemachawla@nfl.co.in]
Sent: 16 March 2023 11:59

To: 'Aashish Kulshreshtha'

Cc: 'BIMLA SOREN': bbgrover
Subject: RE: use of carbon

Dear Sir,

1441309/2025/HSM

85

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:35 pm

223
1170



NFL
MI^Mn 99h4
VNtPATUNIT

vr'

.  -r. >-

•  :•
* v'• • * .*' 'A • * «•

•

•  iS6 • . ■

■ t

.i f-■^t ■ •
;l.b.: •^ :v ^ W-:'

; ::;.; ' • j -i'; : : , :■
,  •' I* •.

^i:"-

f

1441309/2025/HSM

86

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:35 pm

224
1171



seemachawla@nfl.co.m

From:

Sent:

To:

Cc:

Subject:

Attachments:

Seema Chawla <seemachaw!a@nfi,co-tn>

20 May 2023 12:04

'Aashish Kulshreshtha'

'BIMLA SOREN'; bbgrover

RE: use of carbon

image001.jpg

Dear Sir,

We are awaiting your response.

fliqdl

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Pcinipat
/Mob/Ze : *91 9996547743

From: Seema Chawla [mailto:seemachawla@nfI.co.in]
Sent; 16 March 2023 11:59

To: 'Aashish Kulshreshtha'

Cc: 'BIMLA SOREN'; bbgrover
Subject: RE: use of caihon

Dear Sir,

You may come anytime tomorrow after 1400 hrs or day after tomorrow any time.

'wl^d:
qiqcii

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743

From: Aashish Kulshreshtha [mailto:Kulshreshthaa@shreecement.com]
Sent: 16 March 2023 11:48
To: Seema Chawla

Cc; BIMLA SOREN

Subject: Re: use of carbon

Dear Ma'am •
UNO IVdlNVd
^icpe t3h|y>if>

1 d N
sflaaiea
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seemachawla@nfi.co.in

From:

Sent:

To:

Cc:

Subject:

Aashish Kulshreshtha <Kulshreshthaa@shreecement.com>

16 March 2023 11:48

Seema Chawla

BIMLASOREN

Re: use of carbon

Dear Ma'am

Thanks for the offer.

Can you provide us sample of 10 kg for necessary Lab or test analysis.

Apart from this we also want to lift dry fly ash from your plant, kindly spare meeting timings accordingly.

Regards,

Aashish

From: Seema Chawla <seemachawla@nfl.co.in>

Sent: Thursday, March 16, 2023 11:44:13 AM

To: Aashish Kulshreshtha <KulshreshthaA@shreecement.com>

Cc: BIMLA SOREN <bimlasoren(a)nfl.co.in>

Subject: use of carbon

(1
'  You don't often get email from seemachawla@nfl.co.in. Learn whv this Is important

This email originated from outside of the organization. Do not click links or open attachments unless yoi
recognize the sender and know the content is safe.

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H«S:OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. You may kindly indicate whether Carbon is being utilised in your industry?

:

■qicicil

Seema Chawla

DGM (Technical Services)
^VHcl Lhf?dl^s>1'<^ 4i41mc1
National fertilizers limited, Panipat
Mobile : *91 9996547743

ai:
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sjeemachawla@nfl.co.in

From:

Sent:

To:

Cc:

Subject:

seernachawla@nfl.co-in

20 September 2024 16:08
'info@sagarcements,in'
BIMLASOREN'

R£: use of carbon

Dear Sir,

We are waiting for your response

^ficR :

Tliqcil

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
A1ob//e . *91 9996547743

From: Seema Chawla <seemachawla@nfl.co.in>

Sent: 22 May 2023 09:04

To: info@sagarcements.in

Cc: BIMLA SOREN <bimlasoren@nfl.co.in>; bbgrover <bbgrover(a)nfl.co.in>
Subject: use of carbon

Dear Sir,

As per notificaHon from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Sagar Cements Ltd is authorized by PCB's under schedule 1, category 18.2
for utilization of carbon ?

Tiiqcli

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743

lINn IVdINVd
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seemachawla@nfl.co.in

From:

Sent:

To:

Cc:

Subject:

seemachawla@nfl,co-in

20 September 2024 16;07

■customercare@dalmiacement.com'
'SIMLA SOREN'

RE: use of carbon

Dear Sir,

We are waiting for your response

Tfttn T^iqcil
Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743

From: Seema Chawla <seemachawla@nfl.co.in>
Sent: 22 May 2023 14:36
To: customercare@dalmiacement.com
Cc: SIMLA SOREN <bimlasoren@nfl.co.in>
Subject: use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Dalmia Ceement is authorized by PCB's under schedule 1, category 18.2
for utilization of carbon ?

^1^0 ;
fl iqcu

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743
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1=11

seemachawla@nfl.co.in

From: seemachawla@nfl.co.in

Sent: 20 September 2024 16:08
To: '2clho@zcltd.com"

Cc: 'SIMLA SOREN'

Subject RE: use of carbon

Dear Sir,

We are waiting for your response

3r^ ;

^iqrgraciT

Seema Chawla

OGM (Technical Services)
AVHd fcifn^s. TpfttJcT
National fertilizers limited, Panipat
Mob(7e : *91 9996547743

From: Seema Chawla <seemachawla@nf[.co.in>

Sent: 22 May 2023 09:02

To: zciho@zcltd.com

Cc: BIMLA SOREN <bimlasoren@nfl.co.in>; bbgrover <bbgrover@nfl.co.in>
Subject: use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Zuari Cement Ltd is authorized by PCB's under schedule I, category 18.2
for utilization of carbon ?

3IRT :

tiiqdl

Seema Chawla

DGM (Technical Services)^^^^^
National fertilizers limited, Panipat
Mobile ' *91 9996547743

iINn IVdINVd
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seemachawla@nfl.co.m

From: seemachawla@nfl.co.in

Sent: 20 September 2024 16:07

To: 'marketing@anjanicement.com'

Cc 'BIMLASOREN'

Subject: RE: use of carbon

Dear Sir,

We are waiting for your response

Seema Chawla

tXJM (Technical Services)

National fertilizers limited, Panipat
Mobile ; *91 9996547743

From: Seema Chawla <seemachawla@nfl.co,in>

Sent: 22 May 2023 12:38

To: marketing@anjanicement.com

Cc: BIMLA SOREN <bimlasoren@nfl.co.tn>

Subject: use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s NCL Industries ( Cement Division) is authorized by PCB's under scheduk
1, category 18.2 for utilization of carbon ?

:

tiiqcii

Seema Chawla

DCM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743
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seemachawla@nfl.co.in

i'\2

From:

Sent:

To:

Co;

Subject

seemachawia@nfl,co-in

20 September 2024 16:09
'corporate@indiacements.co.in'

•SIMLA SOREN'

RE: use of carbon

Dear Sir,

We are waiting for your response

3fT3T '«l^d:
TftrfT «)iqai
Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile  ■■ *91 9996547743

From: Seema Chawla <seemachawla(S>nfl.co.in>

Sent: 22 May 2023 08:59

To: corporate@indiacements.co.in

Cc: SIMLA SOREN <bimiasoren@nfl.co.in>; bbgrover <bbgrover@nfl.co.in>
Subject: use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013, Kindly confirm whether, M/s India Cements is authorized by PCB's under schedule 1, category 18.2 for
utilization of carbon ?

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile  ■■ *91 9996547743

IIND IVdINVd
^Itpe Ph^plh
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seeniachawla@nfl.co.m

From: seemachawla@nfl,co.in

Sent: 20 September 2024 16:08

To: 'ncl@ndind,com'

Cc 'BIMLA SOREN'; 'bbgrover'
Subject: RE: use of carbon

Tracking: R«ipient Recall
■ncl@nclind.com'

■BIMLA SOREN'

'bbgrover'

Simla Soren Failed; 20-09-202416:12

Dear Sir,

We are waiting for your response

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile  ■■ *91 9996547743

From: Seema Chawla <seemachawla@nfl.co.in>
Sent: 22 May 2023 09:09
To: ncl@nclind.com
Cc: BIMLA SOREN <bimlasoren@nfl.co.in>; bbgrover <bbgrover@nfl.co.in>
Subject: use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. ICindly confirm whether, M/s NCL Industries ( Cement Division) is authorized by PCB's under schedule
1, category 18.2 for utilization of carbon ?

^AJHMdl
Seema Chawla
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seemachawla@nfl.co.m

1^5"

From:

Sent:

To:

Cc:

Subject

seemachawla@nfl.co.in

20 September 2024 15:09
'acchelp@acclimtted.com'

'BIMLASOREN'

RE: use of carbon

Dear Sir,

We are waiting for your response

>JfT^ :

Seema Chawla

E>GM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743

From: Seema Chawla <seemachawia@nfl.co.in>

Sent: 22 May 2023 08:41

To: acchelp@acclimited.com

Cc: BIMLA SOREN <bimlasoren@nfl.co,in>; bbgrover <bbgrover@nfl.co.in>
Subject: use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H«feOW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s ACC is authorized by PCB's under schedule 1, category 18.2 for utilization
of carbon ?

-31157 TlflrT:
TittTI Uiqcil

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743

lINn iVdINVd
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seemachawia@nfl.co.in

From:

Sent:

To:

Cc:

Subject:

Tracking:

seemachawla@nfl,co.in

20 September 2024 16:08

'info@anjanicement.com"
'BIMLA SOREN': 'bbgrover'
RE: use of carbon

Recipient

'info@anjanicement.com'

'SIMLA SOREN'

'bbgrover'

Simla Soren

Recall

Failed: 20-09-202416:12

Dear Sir,

We are waiting for your response

^Eft^TT qiqai
Seema Chawla

DGM (Technica] Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743

From: Seema Chawla <seemachawla(S)nfl.co.[n>

Sent: 22 May 2023 09:07

To: info@anjanicement.com

Cc: BiMLA SOREN <bimlasoren@nfl.co.in>; bbgrover <bbgrover@nfl.co.in>
Subject: use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H«feOW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Anjani Portland Cement Ltd is authorized by PCB's under schedule 1,
category 18.2 for utilization of carbon ?

aflcR tirBd:

Seema Chawla

1441309/2025/HSM

96

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:35 pm

234
1181



seemachawla@nfl.co.in

n=^-

From:

Sent:

To:

Cc:

Subject:

Seema Chawla <seemachawla@nfl,co.in>

22 May 2023 08:41

acchelp@acclimited,com

BIMLA SOREN; bbgrover

use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s ACC is authorized by PCB's under schedule 1, category 18.2 for utilization
of carbon ?

3(^7 :

TftFT WcTl
Seema Chawla

^ iTfl tlqiy)

E)GM (Technical Services)

National fertilizers limited, Panipat
Mobile ; *91 9996547743
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seemachawla@nfl.co.in

From: Seema Chawla <seemachawla@nfl,co.in>

Sent: 22 May 2023 09:04
To: info@sagarcements.in
Cc: BIMLA SOREN; bbgrover
Subject: use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Sagar Cements Ltd is authorized by PCB's under schedule 1, category 18.,
for utilization of carbon ?

:

T^iqai

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile • *91 9996547743
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seemachawla@nfl.co.m

From:

Sent:

To:

Cc:

Subject:

Seema Chawla <seemachawla@nfl,co,in>

22 May 2023 08:59

corporate@indiacements,co.in
BIMLA SOREN; bbgrover

use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017. for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s India Cements is authorized by PCB's under schedule 1, category 18.2 for
utilization of carbon ?

>30^ :

#iTr qiddl

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743
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seemachawla@nfl.coJn

From:

Sent:

To:

Cc:

Subject:

Seema Chawla •<seemachawla@nfl.co.in>

22 May 2023 09:07

info@anjanicement.com
BIMLA SOREN; bbgrover

use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Anjani Portland Cement Ltd is authorized by PCB's under schedule 1,
category 18.2 for utilization of carbon ?

:

niqai

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile: *91 9996547743
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seemachawla@nfl.co.in

From:

Sent;

To:

Cc:

Subject:

Seema Chawia <seemachawla@nfl,co.in>

22 May 2023 12:38
marketing@anjanicement.com

BIMLA SOREN

use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s NCL Industries ( Cement Division) is authorized by PCB's under schedule
1, category 18.2 for utilization of carbon ?

3fT^ ;

tliqai

Seema Chawia

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743

1441309/2025/HSM

101

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:35 pm

239
1186



5eemachawla@nfl.co.in

From:

Sent:

To:

Cc:

Subject:

Seema Chawla <seemachawla@nfl.co,in>

22 May 2023 09:02
zclho@zcltd.com

BIMLA SOREN; bbgrover

use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H«S:OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s Zuari Cement Ltd is authorized by PCB's under schedule 1, category 18.2
for utilization of carbon ?

tiiaai

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743
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seemachawla@nfl.co.in

From:

Sent:

To:

Cc:

Subject

Seema Chawla <seemachawla@nfl,co.in>

22 May 2023 09:09

ncl@nclind.com

SIMLA SOREN; bbgrover

use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing «fe Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s NCL Industries ( Cement Division) is authorized by PCB's under schedule
1, category 18.2 for utilization of carbon ?

-3fi5T tif^d:
dlni -qidcll

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 99965477A3
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seemachawla@nfl.co.m

From:

Sent:

To:

Cc:

Subject;

Seema Chawla <seemachawla@nf].co.in>

22 May 2023 14:35
customercare@dalmiacement,com

BIMLA SOREN

use of carbon

Dear Sir,

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016 and as per the
CPCB guidelines in July 2017, for Pre-processing & Co-processing of Hazardous and other wastes in Cement
Plant as per H&OW(M&TBM) Rules 2016, cement industries can use carbon in kilns.
NFL Panipat Unit is having stock of carbon lying in Carbon ponds generated from old FO based plant before
2013. Kindly confirm whether, M/s NCL Industries ( Cement Division) is authorized by PCB's under schedule
1, category 18.2 for utilization of carbon ?

dfTcRiif^:
fliqai

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mob(7e ; *91 9996547743
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seemachawla@nfl.co.tn

From:

Sent:

To:

Cc:

Subject:

Seema Chawla <seemachawla@nfl.co.in>

16 March 2023 12:05

gpcbchairman@gmarl.com
ips@nfl.co.in; BIMLA SOREN; mngoyal@nfl.co,in
RE: Disposal of Carbon Slurry

Dear Sir,

We are waiting for your response.

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743

From: Seema Chawla [majlto:seemachawla@nfl.a>.in]
Sent: 30 January 2023 12:27
To: 'gpcbchairman@gmall.com'
Cc: ips@nfl.co.in; BIMLA SOREN; 'mngoyal@nfl.co.in'
Subject: Disposal of Carbon Slurry

Dear Sir,

This has reference to the subject matter regarding the disposal of carbon slurry. It is to be mentioned here that
the carbon slurry lying at N.F.L. Panipat Unit premises was generated from oil based Ammonia Plant, as by
product, before commissioning of NG based Ammonia Plant in year 2013. After the commissioning and lining
up NG based Ammonia Plant, Ihere is no generation of Carbon Slurry.

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016. In this regard we would
like to know the parties who have been Issued the authorisation for collection, transportation and Utilization of
carbon slurry under category 18.2 of ScheduIe-1 by your goodself.

We shall be highly obliged.

tiiqai

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile: *91 9996547743
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5eemachawla@nfl.c0.in

From: Seema Chawla <seemachawla@nfl.co-in>

Sent: 16 March 2023 12:04

To: hqtech-pcb@mp.gov.in

Cc: ips@nfl.co.in; mngoyal@nfl.co.in; BIMLA SOREN; bbgrover
Subject: RE: Disposal of Carbon Slurry

Dear Sir,

We are awaiting for your response.

■3(1^ :

laiqal

Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743

From: Seema Chawla [mailto:seemachawla@nfl.co.ln]
Sent: 31 January 2023 09:10
To: 'hqtech-pcb@mp.gov.in'
Cc; ips@nfl.co.in: 'mngoyal@nfl.co.in'; BIMLA SOREN
Subject: Disposal of Carbon Slurry

Dear Sir,

This has reference to the subject matter regarding the disposal of carbon slurry. It is to be mentioned here that
the carbon slurry lying at N.F.L. Panipat Unit premises was generated from oil based Ammorua Plant, as by
product, before commissioning of NG based Ammonia Plant in year 2013. After the commissioning and lining
up NG based Ammorua Plant, there is no generation of Carbon Slurry.
As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016. In this regard we would
like to know die parties who have been issued the authorisation for collection, transportation and Utilization of
carbon slurry under category 18.2 of Schedule-1 by your goodself.

We shall be highly obliged.

iftilT tiiqai
Seema Chawla

DGM (Technical Services)

National fertilizers limited, Panipat
Mob(7e ; *91 9996547743
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seemachawla@nfl.co.in

From: Seema Chawia <seemachawla@nfl.co.in>

Sent: 16 March 2023 12:05

To: feedback@uppcb.com

Cc: ips@nfl,co.in; BIMLA SOREN; mngcyal@nfl.co.in
Subject: RE: Disposal of Carbon Slurry

Dear Sir,

We are waiting for your response.

tiiqcii

Seema Chawia

DGM (Technical Services)

National fertilizers limited, Panipat
A1ob//c ; *91 9996547743

From; Seema Chawia [mailto:seemachawla@nfi.co.in]
Sent: 30 January 2023 11:30
To: 'feedback@uppcb.com'
Cc: ips@nfl.co.in; BIMLA SOREN; 'mngoyai@nfl.co.in'
Subject: Disposal of Carbon Slurry

Dear Sir,

This has reference to the subject matter regarding the disposal of carbon slurry. It is to be mentioned here that
the carbon slurry lying at N.F.L. Panipat Unit premises was generated from oil based Ammonia Plant, as by
product, before comrrussioning of NG based Ammonia Plant in year 2013. After the commissioning and lining
up NG based Ammonia Plant, there is no generation of Carbon Slurry.

As per notification from MOEF, disposal of Carbon is to be as per HoWM rules, 2016. In this regard we would
like to know the parties who have been issued the authorisation for collection, transportation and Utilization of
carbon slurry under category 18.2 of Schedule-1 by your goodself.

We shall be highly obliged.

■3fr5TTT%cT:
tjiuCTi

Seema Chawia

DGM (Technical Services)

National fertilizers limited, Panipat
Mobile : *91 9996547743
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seemachawla@nfl.co.in

1C>8

From:

Sent:

To:

Cc:

Subject:

Attachments:

V.K Meena <vkmeena@nfl.co.in>

30 December 2024 09:12

'Shubham Sales Co. Rohtak'

'Gulshan Material': SK Sheoran; Mahesh Patil; seemachawla@nfl.co.in;

vkgupta@nfl,co.in; skjha@nfl.co.in

RE: Lifting of Carbon Slurry from Carbon Ponds at NFL, Panipat unit.
Letter dated 30.12.2024 to Shubham Sales Co.pdf

M/s Shubham Sales Co,

Rohtak

Dear sir,

In reference to lifting of carbon slurry from carbon ponds at NFL Panipat, please find attached our letter ref. No.
NFP/DISPOSAL/CARBON SLURRY/0-209 Dated 30.12.2024. Hard copy of the same is being sent through speed post.

Regards

5WTT JfrniT,

vkmeena@nfl.co.in

From: VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.in]
Sent: 14 December 2024 16:13

To: 'Shubham Sales Co. Rohtak'

Cc: 'Gulshan Material'; SK Sheoran; Mahesh PaOl; seemachawla@nfl.co.in; vkgupta@nfl.co.in; skJha@nfl.co.in
Subject: RE: Lifting of Carbon SlutTy from Carbon Ponds at NFL, Panipat unit.

Dear sir,

Despite our repeated reminders through emails/letters, phone calls; no significant improvement in lifting of carbon
slurry at NFL Panipat has been observed. Please note that after 18.10.2024, you have deployed only three vehicles i.e.
one each on 20.11.2024,23.11.2024 & 26.11.2024 for lifting of carbon slurry and no vehicle has been deployed after
26.11.2024. It has been informed a number of times that deployment of only one or two vehicles or non-deployment of
vehicles on regular basis is not sufficient for speedier ilfting of carbon slurry. Hence, it is again requested to
depute the vehicies on reguiar basis for lifting of carbon slurry from ponds at NFL Panipat.

Regards

f«i«ilQ aRTT *f|J||,
o
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CnsfttRT
PANIPAT UNI

^8Md 4»R«ii5«l'rf (eiPii«
(1R<T «<*!< 3fl yilTH)

t^pfmn, BR?imT - 132 106

<180-9001. I80-I400I ̂  OHSAS-I800I

: 0180-2652481.483 irv 485.0180-2681304

0180-2652515

website; www.nationaIfeTtilizers.coni

iO<^
National Fertilizers Limited

(A (iovemmcni of India Undertaking)

Gohana Road, Panipat. Haryana- 132 106

(An ISO-9001. ISO-14001 &OI<SAS-I800I UiA)

A Havretna Compmy Phone: 0180-2652481.483 A 485. OIBO-2681304

FAX : 0180-2652515

website: www.nationalftrtilizer^cofn

NFL

NFP/DISPOSAL/CARBON SLURRY/D-209 Speed Post Date: 30.12.2024

To,

M/s Shubham Sales Co.,

5.30 K.MMIIe Stone,

BhIwanI Road,

Rohtak-124001, Haivana

Sub: Liftiag of Carbon Slurry Lying in Ponds at NFL, Panipat.
Ref: (i) Our letter Ref. No. NFP/ST/D-209/l 9-20/32756 dated 15.12.2023.

(ii) Our e-mails dated 16.12.2023.02,01.2024, 10.01.2024, 19.01.2024,25.01.2024.03.02.2024,
06.03.2024.01,04.2024, 08.05.2024, 13.05.2024,21.05.2024, 28.06.2024. 08.07.2024,
02.08.2024. 17.08.2024, 27,08.2024, 28.09.2024, 25.10.2024, 05.11.2024 & 14.12.2024.

(iii) Our letters dated 02.02.2024,30.04.2024, 16.09.2024,06.11.2024 & 30.11.2024.

Dear Sir,

Since issuance of our letter Ref. No. NFP/ST/D-209/19-20/32756 dated 15.12.2023; you have lifted
only 3258,90 MT of carbon slurry so far from the carbon ponds at NFL Panipat.

In order to ensure compliance of Hon'ble NGT and speedier lifting of carbon slurry, NFL has extended
all the support to M/s Shubham Sales Co. in this regard.

Kindly refer our above e-mails/letters vide which we have been requesting you to deploy the vehicles
to start the lifting of the carbon slurry from the carbon ponds as no lifting of carbon slurry has been
done by you after 26.1 1.2024 i.e. more than a month has been passed. F.arlier also, the lifting of carbon
slurry was not done by you on regular hasi.s. In this regard you fiad been requested a number of limes
to speed up the lifting of cart>on slurry by deploying more vehicles & resources on regular basis to lift
the carbon slurry from carbon ponds at NFL Panipat. but no .significant improvement in deployment of
vehicles & lifting of carbon slurry has been observed so far. Please note that during the period July,
2024 to till date, you have lifted only 424,29 MT of carbon slurry from the ponds at NFL Panipat &
only three vehicles have been deployed after 18.10.2024 i.e. on 20.11.2024. 23.II.2024 & 26.11.2024
for lifting of carbon slurry. No vehicle has been deployed after 26.11.2024.

In view of above, it is requested to start the lifting of carbon slurry & deploy vehicles on regular basis
to speed up the lifting of carbon slurry ft6m ponds at NFL Panipat.

Thanking you

For & On behalf Of

Natir^l Fertilizers Limited, Panipat

(V.K Mcena)

Manager (Materials)
srahn <3-1! aner m "Dm zs Rm »noi « n,2o-:4i2r«.:4i2«i 3o«20i« o*. Miw

rORPOIUTF.OmCE A.II.SFrTOR:4.NOIDA.nAirrAMBUDHNAr,AR(UP)-:oi3'11.»
ift. *Ml<ra f«iq r itrt nz *1 noooj • oii.mmo66 L?awoLi««Oi«OM»T
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seeniachawla@nfl.co.in

From: VINOD KUMAR MEENA <vkmeena@nfl.co.in>

Sent: 06 November 2024 16:35

To: 'Shubham Sales Co. Rohtak'

Cc: Guishan Material'; SK Sheoran; Mahesh Patil; seemachawla@nfl.co.in;

vkgupta@nfl.co.in; skjha@nfl.co.in

Subject: Lifting of Carbon Slurry from Carbon Ponds at NFL, Panipat unit.

Attachments: Letter dated 06.11.2024 to Shubham Sales Co.pdf

M/s Shubham Sales Co,

Rohtak

Dear sir,

In reference to lifting of carbon slurry from carbon ponds at NFL Panipat, please find attached our letter ref. No.
NFP/DISPOSAL/CARBON SLURRY/D-209 Dated 06.11.2024. Hard copy of the same Is being sent through speed post.

Regards

WrJTTT ifrJTT,

TRfhTrT

vkmeenaiSinfl.co.in

From: VINOD KUMAR MEENA [mallto;vkmeena@nfl.co.in]
Sent: 05 November 2024 11:09

To: 'Shubham Sales Co. Rohtak'

Cc: 'Guishan Material'; SK Sheoran; Mahesh Patil; seemachawla@nfl.co.ln; vkgupta@nfl.co.ln; skjha@nfl.co.ln
Subject: RE: Ufting of Carbon Slurry from Carbon Ponds at NFL, Panipat unit

Dear sir.

Despite our repeated reminders through emails, phone calls; no vehicle has been deployed by you at NFL Panipat after
18.10.2024 for lifting of carbon slurry. It has been informed a number of times that deployment of only one or two
vehicles or non-deployment of vehicles on regular basis is not sufficient for speedier lifting of carbon slurry.
Hence, it is again requested to depute the vehicles on regular basis for lifting of carbon slurry from ponds at
NFL Panipat.

Regards

F9»l"iG

^TTTcT RISfRri

vkmeena@nfl.co.ln
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HI-flMH
PANIPAT UNIT

WcfllyRf yly National Fertilizers Limited
(*n?n F73iT7 WT OT**I) (A (iovcrnmcm nriBdi» llndcnakmg)

<i>gHi gP^iuii - 132 106 Gohana Road. Panipat. Haryana - 132 106
ISO-9001. ISO-l40(t1 'J' OIISAS-18001 »«If) B i" [ J ̂  (An ISO-WOI. ISO-14001 & OHSAS-18001 IJirit)
0180-2652481.48379 <185.0180-2681304 A Mmralna Company Pttonc: 0I8O-26S2481.483 A 485. 0180-1681304

*^07?; 11180-2652515 , FAX; 0180-2652515
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>vebsiic; wwv.,ntttionBirertili«en.com website: www.nalionaircrtilizcfs.com

Ref; NFP/DISPOSAl/CARBON SLURRY/D-209 Speed Post Date: oe-ll-lOZO

To,

M/s Shubham Sales Co.,

5.30 K.M Mile Stone,

Bhiwani Road,

Rohtak-124001, Haryana

Sub: Lifting of Carbon Slurry Lying in Ponds at NFL, Panipat.

Dear Sir.

Since issuance of our letter Ref. No. NFP/ST/D-209/19-20/32756 dated 15.12.2023; you have lifted
only 3224.65 MT of carbon sluny so far from the carbon ponds at NFL Panipat.

In order to ensure compliance of Hon'bie NCT and speedier lifting of carbon slurry, NFL has extended
all the support to M/s Shubham Sales Co. in this regard.

Further, it has been observed that after 29.06.2024 the lifting of carbon slurry was ncA done on regular
basis. The vehicles were either nol deployed on many instances or deployed on irregular intervals
resulting in slow lifting of carbon slurry from the ponds at NFL Panipat. Accordingly, by way of our
emails dated 08.07.2024. 02.08.2024. 17.08.2024. 27.08.2024 letter dated 16.09.2024. email dated
28.09,2024. 25.10.2024 & 05.1 1.2024 as well as through various phone calls you were requested to
speed up the lifting of carbon slurry by deploying the vehicles on regular basis to lift the carbon slurry
from carbon ponds at NFL Panipat. This fact was also appraised to you during your recent visit &
discussions with our Executive Director on 07.09.2024 at NFL Panipat. You had assured to sp«d up
the lifting of carbon slurry, but no significant improvement in deployment of vehicles & lifting of
carbon slurry has been observed so far. During the period July. 2024 to Oct. 2024. you have lifted only
390.04 MT of carbon slurry from the ponds at NFL Panipat & no vehicles have been deployed after
18.10.2024 for lifting of carbon slurry.

Keeping in view of above, it Is again requested to deploy the vehicles and start lifting of carbon slurry
on regular basis without any further delay.

Thanking you

For & On behalf Of
National FM^iizcrs Limited. Panipat

(M^hesh Patil) |!
Chief Manager (Materials) .j
^  .-n. 4^ 24. ^ S"
roRroa*TFomcr. A-ii.SHcrtK" J

Wttawc ww»Mmni»lfeiti1u«tico«i' I,
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|hawia@nfLco.m

Subject:

VINOD KUMAR MEENA <vkmeena@nfl.co.in>

25 October 2024 12;02

'Shubham Sales Co. Rohtak'

"Gulshan Material'; SK Sheoran; Mahesh Patil; seemachawla@nfl.co.in;

vkgupta@nf[,co.in; skjha@nfl.co.in
FW: Lifting of Carbon Slurry from Carbon Ponds at NFL, Panipat unit.

M/s Shubham Sales Co,

Rohtak

Dear sir,

In reference to lifting of carbon slurry from carbon ponds at NFL Panipat, please note that no vehicles were
deployed by you during the period 27.07.2024 to 16.09.2024 even after our repeated reminders, follow up.
Thereafter, you have intermittently deployed only six (06) trucks during the month of Sept, 2024 and lifted
only 55.71 MI of Carbon slurry from the ponds in the month of Sept, 2024 and in the month of Oct, 2024 you
have deployed only nine trucks (09) so far and lifted only 97.75 Ml of carbon slurry so far during the month of
Oct, 2024. No vehicles have been deployed by you for lifting of carbon slurry after 18.10.2024. In this
connection, piease note that deployment of only one or two vehicles or non-deployment of vehicles on
regular basis is not sufficient for speedier lifting of carbon slurry. Hence, it is requested to Increase the
number of vehicles deployed and lift the carbon slurry on regular basis.

Regards

(TTTTRft)-F^,

vkmeena@nfl.co.in

From: VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.in]
Sent: 28 September 2024 12:44
To: 'Shubham Sates Co. Rohtak'

Cc: 'Gulshan Material'; SK Sheoran; Mahesh Patil; seemachawla@nfl.co.in; vkgupta@nfl.co.ln; skjha@nfl.co.in
Subject: FW: Lifting of Carbon Slurry from Carbon Ponds at NFL, Panipat unit.

M/s Shubham Sales Co,

Rohtak

Dear sir.
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In reference to lifting of carbon slurry from carbon ponds at NFL Panipat, please note that no vehicles were
deployed by you during the period 27.07.2024 to 16.09.2024 even after our repeated reminders. Thereafter,
you have deployed only one vehicle on 17.09.2024, 23.09.2024, 24.09.2024, 25.09.2024 & 28.09.2024
respectively for lifting of carbon slurry. In this connection, it may be noted that deployment of only one or twi
vehicles is not sufficient for speedier lifting of carbon slurry. Hence, it is requested to increase the number of
vehicles deployed and lift the carbon slurry on regular basis.

Regards

1^3^ JfTW,
O

vkmeena(S)nfl.co.in

From: VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.inl
Sent: 16 September 2024 18:20
To: 'Shubham Sales Co. Rohtak'

Cc: 'Gulshan Material'; SK Sheoran; Mahesh Patil; seemachawla@nfl.co.in; vkgupta@nfl.co.in; 'slqha@nfl.co.cn'
Subject: Lifting of Carbon Slurry from Carbon Ponds at NFL, Panipat unit.

M/s Shubham Sales Co,

Rohtak

Dear sir.

In reference to lifting of carbon slurry from carbon ponds at NFL Panipat, please find attached our letter ref. No.
NFP/DISPOSAL/CARBON SLURRY/D-209 Dated 16.09.2024. Hard copy of the same Is being sent through speed post.

Regards

ftsfra: 4??rR 3?nnr,

(7TRTtfr)-T^t^,

UI«flUrl

vkmeena@nfl.co.in

From: VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.ln]
Sent: 27 August 2024 08:37
To: 'Shubham Sales Co. Rohtak'

Cc: 'Gulshan Material'; SK Sheoran; Mahesh Patil; seemachawla@nfl.co.ln; vkgupta@nfl.co.in; 'sk)ha@nfl.co.in'
Subject: RE: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from
Panipat unit.

Dear sir.

No vehicle has been deployed by you since last one month i.e. from 27,07.2024 for lifting of carbon slurry. You are
requested to deploy the vehicles on regular basis for lifting of carbon slurry from the ponds at NFL Panipat.

2
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PANIPAT UHI«=l: 0180-2652481.48J1:* 485. 0180.2681304

0180-2652513

nflpanipai@nfl.co.in

website: www.nationalfenilizers.coin

X

2-1^

National Fertilizers Limited
(A Govemmcnl of India Undertaking)

Gohana Road. Panipat. Haryana- 132 106

(An ISO.900I. ISO-UOOl & OHSAS-ISOOI Unit)
A Havratiw Company Phone: 0180.2652481, 483 & 485. 0I8O-26813O4

•  FAX : 0180.2652515

E-mail: nUpaninattglnn.co.in
website: www.naiionalfeTtilizers.com

[gciptsg^l
NFL

Ref: NFP/DISPOSAiyCARBON SLURRY/D-209 Speed Post Date: 16-09-2024

To,

M/s Shubham Sales Co.,

5.30 K.M Mile Stone,

Bhiwani Road,

Rohtak.124001, Haryana

Sub: Lifting of Carbon Slurry Lying in Ponds at NFL, Paoipat.

Dear Sir.

Since issuance of our letter Ref. No. NFP/ST/D-209/19-20/32756 dated 15.12.2023; you have lifted
only 3071.19 MTof carbon slurry from the carbon ponds at NFL Panipat.

In order to ensure compliance of Hon'ble NGT and speedier lifting of ctu-bon slurry, NFL has extended
all the support to M/s Shubham Sales Co. in this regard.

Further, no vehicle has been deployed by you after 26.07.2024 for lifting of carbon slurry.
Accordingly, by way of our emails dated 02.08.2024, 17,08.2024 & 27.08.2024 as well as through
various phone calls you were requested to deploy the vehicles on regular basis to lift the ctu-bon slurry
from carbon ponds at NFL Panipat, but no response has been received from your end so far. During
your recent visit & discussions with our Executive Director on 07.09.2024 at NFL Panipat, you hKi
assured to start lifting of carbon slurry from last Saturday i.e. 14.09.2024, but no lifting of carbon
slurry has been started yet.

Keeping in view of above, it is again requested to deploy the vehicles and start lifting of carbon slurry
on regular basis without any further delay.

Thanking you

For & On behalf Of

Natiotml FeruJizers Limited, Panipat

(Mdhesh Patil)
Chief Manager (Materials)

wrabra 5-11 ̂  u. 55 ttit. mnj :t)i »i • o.2o-:ji:zm,J4i:m5 jn^zjoi 24i2W
CORPoa^TE ornrr. a-m. st-i-roa voida.gautam bwh naoar iupi • mi 301. *

«tCD.or»ic* un«C<»iM.F*.ro«i.ni.'wnTTunoN»i.»i».».t.otwtiiQAii,stwt)€Uti i i<.om* cw iMwotifacoiewai
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Xttmi UNtT

awla@nfl.co.in

Subject:
Attachments:

VINOD KUMAR MEENA <vkmeena@nfi.co.in>

16 September 2024 18:20

'Shubham Sales Co. Rohtak'

"Gulshan Material': SK Sheoran; Mahesh Patil; seemachawla@nfl.co.in;

vkgupta@nfl,co.in; skjha@nfl.co.in
Lifting of Carbon Slurry from Carbon Ponds at NFL, Panipat unit.
Letter dtd 16.09.2024 to Shubham Sales Co..pdf

M/s Shubham Sales Co,

Rohtak

Dear sir,

In reference to lifting of carbon slurry from carbon ponds at NFL Panipat, please find attached our letter ref. No,
NFP/DISPOSAL/CARBON SLURRY/D-209 Dated 16.09.2024. Hard copy of the same is being sent through speed post.

Regards

'ffthT,

vkmeena(a)nfl.co.in

From: VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.ln]
Sent: 27 August 2024 08:37
To: 'Shubham Sales Co. Rohtak'

Cc: 'Gulshan Material'; SK Sheoran; Mahesh Patll; seemachawla@nfl.co.in; vkgupta@nfl.co.in; 'skjha@nfl.co.in'
Subject: RE: Request for assistance In execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from
Panipat unit.

Dear sir.

No vehicle has been deployed by you since last one month i.e. from 27.07.2024 for lifting of carbon slurry. You are
requested to deploy the vehicles on regular basis for lifting of carbon slurry from the ponds at NFL Panipat.

Regards

vkmeena@nfl.co.in

From: VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.ln]
Sent: 17 August 2024 15:17

1441309/2025/HSM

123

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:35 pm

261
1208



To: 'Shubham Sales Co. Rohtak'
Cc: SK Sheoran; Mahesh Patil; seemadiawla@nfl.co.in; vkgupta@nfl.co.in; 'skjha@nfl.co.in'
Subject: RE: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 ftwn
Panipat unit.

Importance: High

Dear sir,

No vehicle has been deployed by you since 27.07.2024 for lifting of carbon slurry. Kindly deploy the vehicles on regular
basis for lifting of carbon slurry from the ponds at NFL Panipat.

Regards

^iTTTT jfrTT,

vkmeena@nfl.co.in

From: VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.in]
Sent: 02 August 2024 09:01
To: 'Shubham Sales Co. Rohtak'

Cc: Mahesh Patil; seemachawla@nfl.co.in; vkgupta@nfl.co.in; bbgrover@nfl,co.in
Subject: RE: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from
Panipat unit.

Dear sir,

You had deployed only 1 to 2 vehicles on daily basis during 16.07.2024 to 26.07.2024 and no vehicles have been
deployed since 27.07.2024. You are requested to increase the number of vehicles and deploy the same on regular basis
for lifting of carbon slurry from the ponds.

Regards

jfPTT,

(9Tvni5T)-TCt#,

vkmeena@nfl.co.in

From; VINOD KUMAR MEENA [maitto:vkmeena@nfl.co.in)
Sent: 08 July 2024 11:07
To: 'Shubham Sales Co. Rohtak'

Cc: Mahesh Patil; seemachawla@nfl.co.in; vkgupta@nfl.co.in; bbgrover@nfl.co.in
Subject; RE: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from
Panipat unit.

Dear sir,
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-  r^plcle has been deployed by you since 30.06.2024 for lifting of carbon slurry. Kindly deploy the vehicles on regular

NFL

ANIPAT UNIT

tftlng of carbon slurry from the ponds.

TOW

WrtF. qisfWH

vkmeena@nfl.co.in

From; VINOD KUMAR MEENA [mailto:vkmeena@nfl.co.ln]
Sent: 28 June 2024 15:02

To: 'Shubham Sales Co. Rohtak'

Cc: Mahesh Patil; seemachawla@nfl.co.in; vkgupta@nfl.co.in; bbgrover@nfl.co.in
Subject: FW: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from
Panipat unit.

Dear sir,

in reference to lifting of carbon slurry from carbon ponds, please note that you are deploying only 2, 3 or maximum 4
trucks on daily basis which are not sufficient for speedier lifting of carbon slurry. Kindly increase the number of trucks
deployed on daily basis for speedier lifting, as requested earlier also vide our letter dated 30.04.2024, e-mail dated
13,05.2024. Further, it is also observed that a huge quantity of leftover material which may contain hazardous carbon
slurry has been dumped outside the carbon ponds which may cause contamination/harm to vegetation or public at
large. Hence, it is requested not to dump such material outside the carbon ponds.

Regards

'fFrrr.

TOuat

vkmeena@nfl.co.in

From: VINOD KUMAR MEENA [mallto:vkmeena@nfl.co.in]
Sent: 21 May 2024 09:51
To: 'Shubham Sales Co. Rohtak"
Cc; Mahesh Patil; rbJgautam@nfl.co.in; vkgupta@nfl.co.in
Subject: RE: Request for assistance in execution of speedier lifting of Carbon Material from Pond No. 1 and 2 from
Panipat unit.

Dear sir,

In reference to availability of 3-phase electricity supply on chargeable basis, the necessary arrangements to provide 3-
phase electricity supply at single point have been made at our end and same has already been communicated to your
supervisors last week. You are requested to make your own arrangement for extension of electric iine from the
specified point under the supervision of our electrical team.

Regards
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National Fertilizers Limited
(A Oovernment oflmlia Underlaking)

Gohana Road, Panipat, Haryana- 132 106
(An ISO-900I.ISO-I400I AOnSAS-ISOOl Unit)

WC® US

NFL

Phone: 01.80-2652481. 483 & 485. 0180-2681304

FAX : 0180-2652515

F.m.ii. n{]pnni[ffl^.^nfi.cn.in

website: www.nationBirettnizers.com

Ref; NFP/DISPOSAiyCARBON SLURRY/0-209 SPEED POST

To, (y—

M/s Shubham Sales Co.,

S.30 K.M Mile Stone,

Bhiwani Road,

Rohtak-124001, Harvana

DATE: 02-02-2024

0 2 FEB 2324

Sab: Sale of Carbon Slurry Lying in Ponds at NFL, Panipat.

Dear Sir,

In reference to your bid against MSTC e-Auction No. MSTC/NRO/NATIONAL FERTILIZERS
L1MITED/9/G0HANA ROAD/19-20/32756 Dated 02.03.2020. by way of issuance of letter No. NFP/ST/D-
209/19-20/32756 dated 15.12.2023, you have been permitted to start lifting of the carbon slurry lying in
ponds at NFL Panipat.

Subsequent to issuance of this letter, the work of clearance of approach road, preparation of entry/exit gate,
fencing around loading point has already been done from our end and stands completed.

By way of emails dated 04.01.2024, 10.01.2024, 19.01.2024 & 25 .01.2024 you were requested to provide
the list of vehicles with registration number which shall be used by you for lifting of carbon slurry and
further was also requested to provide the schedule for start of lifting of the carbon slurry.

However, the above details have not been provided to us till dale. As such, the work of lifting of carbon
slurry has not been started yet and is getting delayed.

Keeping in view of above, you arc once again requested to provide the above information viz. list of vehicles and
schedule for start of lifting of the carbon slurry at the earliest.

NFL is committed to extend all the support for smooth execution of the contract. Any assistance required may please
be communicated to us.

Thanking you

For & On behalf Of

National Fer^lizers Limited, Panipat

(Mahqih Patil) <{6E! WT ITilriit)

Chief Manager (Materials)

Wciciu wwwniiHinUfenilumtorB '

J
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NFL

NATIONAL FERTILIZERS LIMITED

(A Govcraaenl of India UndcrUkJDs)

Panipat Unit; Cnhana Road, Pa»ipat>l32106 CHatyanal

NAVMUTIU COMPaMV

Phone: 01 <0-26534(1

Pn; 01 <0-2632515 03T No. 06AAACN0I <9N IZS

Ref. No.: NFL/PT/TS/PE/ 3H Date: 08.11.2024

gftdiroir 5<5JNT fSnhm

TO,5rr.3ft, 55, 25, gsr,
giofNd -132103

Dear Sir,

Subject: Request for Information of Authorized Contractors for Lifting Carbon Slurry from
NFL Panipat.

In reference to the Order dated 15.10.2024 passed by the Hon'ble National Green Tribunal
(NCI) in OA 620/2022 titled 'Kaushal Kishore Vishwakarma Vs. State of Punjab and Ors.'. The
order directs National Fertilizers Limited (NFL) to expedite the disposal of carbon slurry
stored at Panipat Unit with in time -bound period of 180 days.

Further as directed by NOT, M/s National Fertilizers Ltd. Panipat seeks your assistance in
providing requisite informaticn under schedule I category 18.2 who can undertake the
disposal and lifting of the carbon slurry from the carbon ponds at NFL Panipat unit.

We humbly request you to provide requisite information and extend requisite assistance to
NFL Panipat for exploring the possibility of giving additional work orders to some more
authorized contractors for Lifting Carbon Slurry at earliest possible. This will help us expedite
the contractor selection process,

This information is crucial for us to ensure timely disposal, ensure compliance with the
Hon'ble NGT's orders and thereby avoid any non-compliance. We look forward to your
prompt response so that the required actions can be taken, in a timely manner.

Thank you for your cooperation.

Yours sincerely,

For & on behalf of

National Fertilizers Lirflited,

Narendra Singh
Chief Manager (Lab)

wrrJfte wrehrv : tr-115 lt*CT-24.j rftr5T.201301 ?JWW:0120-2412383;! itnw: 0120-2412384
" l.tl^'XTOOT .J« swn»(j813l>1 *4* 0I2U<inM

^-"1. 7 ^ -110003] 011-24361252]
Offlc.: scope complex. Core-ill.7. Inctltut.onel Aree. Lodhi Road. New DelH: 110003. Tel.: 011-24361252 Fax: 011-243S1S53

|J:L74899DLI97460I007417 WAhOte: htto://www.natiQnalfertlli:ers.Com l« @natlonalfertillzersGIN:

J
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Ref. No.: NFL/PT/TS/PE/\H0'^

^fw 3iRi3!ifr,

pfijjiw frRtXiT "iti,
^nT.?fr,3^. 55, «5=CT- 25. gST,

Hijilnn -132103

Z22-,

NATIONAL FERTILIZERS LIMITED
(A Goveromtnlof Indt* UndtrukiBg)

pinipil UBil:Oflh«na Rned, Pir;|>«i-l32IW(H»ry*M)
Plmiifl:0180-26524gl

F»*:01gl3-W52Sl5 GST No.0«AAACN0U9N1Z»

Date: 10.09.2024

Dear Sir,

Subject Request for Inform.tion on Authorised Contractors for Lifting Carbon Slurry from
NPL Panipat.

,  J -JR nft 7n74 nassed bv the Hon^le National Green Tribunal

stored at our Bathinda and Panipat units within a ttme-bound penod of 180 days.
^ Ah^ MPT NFL seeks your assistance in providing us with list of licensed

compliance or penalties.

vou are hindly requested to share the relevant "Jle N^s
expedite the contractor selection process and ensure compl
orders. ,

we look forward to your pronrp. response so that the required actions can be taken m a ttntely
manner.

Thank you for your cooperation.

Yours sincerely.

Thanking You,

For National Fertilizers Limited,

itmr ̂ iraoiT

jq TTfT (<ieh»fl4>l ^'31^ )
ff/L^

V-11. Fa.: 0120-2412384

Corporate 0H1« : A-11. Sacior -24, ̂ 0^20130 « ^ »„_««,26Z aii-2««is«
^->11. r 130003:1^^1-24361252, Fax: 011-24361553
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203

seeniachawla@nfl.co.in

From;

Sent:

To:

Cc:

Subject:

VINOD KUMAR MEENA <vkmeena@nfl,cO-in>

18 September 2024 12:42
nroopn8@mstcindia.in
mpatil@nfl.co.in; seemachawla@nfl.coJn; rmnromstc@mstcindiaJn; 'SETU DUTT
SHARMA'

RE: Request for providing list of registered parties dealing in Carbon Slurry (under
HWM Rules-2016 Cat 18.2 Schd.-I) available with MSTC

Dear sir,

In reference to your trailing mail, kindly refer the clause no./section no. 51 & 52 of the Hon'ble NGT OA
620/2022 and provide the iist of registered parties dealing in lifting of Carbon Slurry (under HWM Rules-2016
Cat. 18.2 Schd.-i) available with MSTC,

Regards

jitw,

vkmeena@nfl.co.in

From: nroopn8@mstctndia.ln [mailto:nroopn8@mstcindia.in]
Sent: 17 September 2024 20:00
To: vkmeena@nf1.co.ln

Cc: mpatll@nfi.co.ln; seemachawta@nfl.co.in: rmnromstc@mstcindia.in; SETU DUTT SHARMA
Subject: RE: Request for providing list of registered parties dealing In Carbon Slurry (under HWM Rules-2016 Cat. 18.2
Schd.-I) available with MSTC.

/ iTFKJn.

Dear Sir/Mam.

3TrngT. 3TTTO ^ tTTFn.Ti^ tits4T gn ^ ̂ srqfm fen inm

Please inform the written or verbal communications with the buyer with respect to the delivery of the material.
Further. MSTC maintains a separate record oflhe bidders who deal into the products listed out in the Schedule
IV of the HWM Rules. 2016 and the amendments thereafter. As carbon residue/slurry does not come under
Schedule IV olThe HWM rules, MSTC is not maintaining the separate records olThe buyers for the same.
Further, you are requested to mention the clause no./section no, ot the NGT OA which required MSTC to
provide the list of the buyers of Carbon slurry/residue so that wc may try to use the backend database ot MSTC
and try to get the requisite information to provide the same to you. it possible.

1
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awla@nfl.co.in

kSSftfUNIT

To:

Cc:

Subject;

2Mf

nroopn8@mstcindia.in

17 September 2024 20:00
vkmeena@nfl,co-in

mp3til@nfl,co.in; seemachawla@nfl.co-in; rmnromstc@mstcindia.in: SETU DUTT
SHARMA

RE: Request for providing list of registered parties dealing in Carbon Slurry (under
HWM Rules-2016 Cat. 18.2 Schd.-I) available with MSTC

3WT RetTli fl
On

•^n'l T?T^1

Dear Sir/Mam.

wnft ̂  ^ ^ HTti fk%(T ̂  tfl%^ ^ ^1

2016 # STTFi^ IV dfl7 3^^ WK % HTfriHt if ^
On

^  IV % qff 3TTWT i

wrrqr. ■3TN^ti55frA3TlTT%t55^nsTr,'^^hs'TT^^r^^^
% raOsi^ ^ 3I5R ^ •

3T>T 3TTR^ TTSTR ^rra" ^ ^ ?T%I
Please inform the written or verbal communications with the buyer with respect to the delivery of the material.
Further. MSTC maintains a separate record of the bidders who deal into the products listed out in the Schedule
IV of the HWM Rules. 2016 and the amendments thereafter. As carbon rcsidue/slurr> does not come under
Schedule IV of the HWM rules. MSTC is not maintaining the separate records of the buyers for the satne.
Further, you iue requested to mention the clause no./section no. of the NOT OA which required MSTC to
provide t he list of the buyers of Carbon .slurry/residue so that we may try to u.se the backend database of MSTC
and try to get the requisite information to provide the same to you. if possible.

V-«ttl<i / Ilianks

^ict^ / With Regards,

'TTTS / Manoj Pandey

77 / Deputy Manager

itRUftJdl (»mfr w«fk STpFit) % / For MSTC Ltd (A Gnvt. of India Enterprise)
jfloR 30/31'^, 'TFHT ffrf / Jeevan Vikas Building, 30/31 A. 1st Floor
STTTTO 3Tcft ^ (ft^ ^ TTTO), / Asaf Ali Road (opp. Hamdard). New Delhi - 110002
Ph.:- ni I-23214201. 011-23213945. 011-23212358
https://www.mstcecommerce.com. https://www.mstcindia.co.in

^ fTO ^ atTOH* t m\ % rtr % ^ %\ ^
41 ttmtttJd) 4T 47 tl ^ 31^ STIt TTjyi ^ 7t Ril f
44T U.mi7t<fl7{l 4T ?7T% 71^ # TR 4?) W R# WT tl W ^ ^ ^

1
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tjguR) % cn? ̂  5hk, fomw, ̂ ^UPu ?tT w

yehi;n fti 3FR ^ anWr ?if ^ 1^ ^ ^ ^i

Disclaimer

The contents of this email and any attachment(s) are confidential and intended for the named recipient(s) only.
It shall not attach any liability on the originator or MSTC Limited or its affiliates. Any views or opinions
presented in this email are solely those of the author and may not necessarily reflect the opinion of MSTC
Limited or its affiliates. Any form ofreproduciion. dissemination, copying, disclosure, modification,
disiribiiiion and/ or publication of this message without the prior written consent of the author of this email is
strictly prohibited. If you have received this email in error, please delete it and notify the sender immediately.

From: vkmeena@nfl.co.in <vkmeena@nfl.co.in>

Sent: 17 September 2024 18:28

To: admin@mstcecommerce.com

Cc: MANOJPANDEY<nroopn8@mstcindia.in>; mpandey@mstcindia.co.in; mpatil@nfl.co.in; seemachawla@nfl.co.in
Subject: Request for providing list of registered parties dealing in Carbon Slurry (under HWM Rules-2016 Cat. 18.2
Schd.-I) available with MSTC.

M/s MSTC Limited,

Reference: e-Auction No. MSTC/NRO/NATIONAL FERTILIZERS LIMITED/9/G0HANA ROAD/19-20/32756 Dated
02.03.2020 for Disposal of Carbon Slurry.

Dear sir,

Against above referred E-auction, H-1 bid of M/s Shubham Sales Co, Rohtak was accepted and Acceptance letter dated
30.11.2020 & Delivery Order dated 30.03.2021 by MSTC was issued to them. Subsequently, letter dated 15.12.2023 wa:
issued by NFL Panipat to M/s Shubham Sales Co., Rohtak to start the lifting of the carbon slurry lying in the carbon
ponds at NFL, Panipat. Party has not completed the lifting of the auctioned material till date.

Further, with reference to the order dated 28.08.2024 passed by Hon'ble NGT in the OA 620/2022, you are requested t(
provide the list of registered parties dealing in lifting of Carbon Slurry (under HWM Rules-2016 Cat. 18.2 Schd.-I)
available with MSTC at the earliest latest by 19.09.2024.

Regards

JtfW,

(TiW7fr)-T^,

vkmeena@nfl.co.in
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I [jsi I

NTL

(MTTcT TIT+K ̂  JMstiW)

STTTTT (>?3iral 140126 -JTOT STW .

^jmTO20543-01887:

'  ̂5g=Fi2205-01887;65

Ref.No.NFUNGLn'S/Proj/2024foGo

>

NFL

NATIONAL FERTILIZERS LIMITED

(A Government of India Undertaking)

Nangal Unit, Naya Nangal-140126 (Punjab)

220543-01887 :.Ph

2205-Fax: 0188765

Dated; 10.01.2025

The Ministry of Environment, Forest and Climate Change (I.A Division)
Government of India, Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj
New Delhi-110 003

Sub; Compliance w.r.t. project "Changeover of feedstock and fuel from oil and
LSHS to R-LNG for existing Ammonia Plant of M/s. National Fertilizers
Limited, Nangal Unit, Naya Nangal.

Sir,

This has reference to the Ministry of Environment, Forest and Climate Change F.
No. IA-L-11011/61/2024-IA-I dated 12'^ December, 2024 regarding compliance of
various conditions and environmental safeguards as per observations made by RO,
Chandigarh in their inspection report.

In this regard, it is stated that our Company has been very sincerely working to ensure
that all of our Factory operations are aligned with the best environmental practices and
meet various conditions. We are sincerely committed towards full compliance with the
environmental regulations as set out by the Ministry of Environment. Forest, and Climate
Change.

Compliance report of the observations made and point-wise clarification is as under-

S.No CONDITION COMPLIANCE STATUS REMARKS

i.

Verification report regarding
the percentage of area green
belt developed at the site has
not been obtained from Local

Forest Department yet.

Verification from Forest

Department got carried
out showing Green Belt
area more than 37%.

Copy of verification
letter attached as per
Annexure-1 along with
Certified copy in English
version. Page(35-36)

li.

The medical check-up
submitted does not have

details of test conducted,

disease screened and the

treatment etc.

Medical check-up details
w.r.t employees including
test condition, disease

and treatment

recommended is

attached.

Annexure-2 attached copy of
medical cards showing the
required details of some of
the employees is attached.
Complete record is available
with OHC. Paqe( 14-34)

: V-11. ;^^-24, stvsr-201301 (3.R,), c;jW^:0120-2412383. 0120-2412384

Corporate Office : A-11, Sector-24, Noida-201301 (UP), Tel.;0120-2412383, Fax; 0120-2412384

qjft^ 9il7-lll, ? ^ -110003. 011-24361252. 011-24361553
Regd. Office: Scope complex, Core-Ill,7, Institutional Area, Lodhi Road, New Delhi: 110003, Tel.: 011-24361252, Fax: 011-24351553

CIN: L74899DLI974G0I007417 Website: httD://www.nat;onalfer'tiliters.LOiTi tl (Snationalfertilizers

1441313/2025/HSM

1

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:35 pm

276
1223



(MRcT SWT

siTTtT (q^im) 140126 siTtT ,

qjW™220543-01887:

<*>^205-01887:65

j
B3Il?PBc5

NFL

NATIONAL FERTILIZERS LIMITED

(A Government of India Undertaking)

Nangal Unit, Naya Nangal-140126 (Punjab)

220543-01887 :.Ph

2205-Fax: 0188765

ill.

The details of Eco-

developmental measures
including community welfare
measures undertaken in the

project area for the overall
improvement of the
environment has not been

submitted.

Details of Eco

developmental measure
including community work
undertaken by NFL is
attached for the last 05

years.

Annexure-3 attached.

Page(8-13)

iv.

The details of environmental

protection measures and
safeguards proposed in the
EIA/EMP report has not been
submitted.

Details of CSR/ EMP are

attached.

Annexure-4 attached.

Page-7

V.

The full-fledged Laboratory
facilities in environment

management cell was not
observed at the site.

Environment Cell was a

part of Main Lab.,
However as advised

separate EMC Lab has
been Developed (Photo
attached).

Photographs Attached as per
Annexure-5-

Page-6

vi.

The details of funds

earmarked for implementing
the conditions has not been

submitted yet.

The Funds to implement
the conditions were

allocated from time to

time( Detail attached)

Annexure-6 attached.

Page-5

Six Monthly Compliance
Report. Annexure-7.
Paged-4)

It is reiterated that NFL is committed to adhere to the stipulated environmental
safeguards and ensuring full compliance with the necessary regulations. It is our
endeavor to remain committed to maintain our status as an environment friendly
manufacturing unit while serving the farming community.

Thanking you,

Yours faithfully,

For National Fertilizers Limited

(Sanjeev Kumar Negi)
Dy.GM (TS & Project)

End: As above.

TlVrsnr ; b-'-n. ̂ l5^-24, i=fti75T-201301 (XI?.). c5Tm:0120-2412383. 0120-2412384

Corporate Office : A-11, Sector -24. Noida-201301 (UP), Tel,:0120-2412383, Fax: 0120-2412384

aldl ̂  -110003, 011-24301252. 011-24301553

Regd. office: Scope complex, Core-Ill,7, Institutional Area, Lodhi Road, New Delhi: 110003, Tel.: 011-24361252, Fax: 011-24361553
GIN: L74899DLI9746OI007417 Website: httD://www.natiQnalfertilizers,com 13 @nationalfertilizers
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1

I

"  - MahnMDi>ttop/20M

UH'it Hda'fl

M# Saret Fft^ fen'af, ihrsr

5533-; ̂  >>«^Ha, ffU^aicTI

E-Mail Id ; dforuparlSigmaH.com

Phone No ; 01881-222231

34

Sh. Sanjay Kumar Sharma(Aurthorized)
Chief Manager (HR)/Factory Manager
National Fertilizer Limited,
Nangal Unit, Naya Nangal.

A«40. j  J

Request for verification of report as Green belt developed in

NFL, Naya Nangal.

fy^ci3 ^ ^ niena f> nrvt

695 1k^ 02.01.2025 3*^ feH ^ ^ ̂Olddl ̂

gsra' MrtcilJ 3w ̂ *r§" Ieh ̂  1 t t ̂  >?g3 3?5i

fen 5 fey<' t5?tnr ^ ̂t3tnr arethT trsN' u?? >»r^ <3oicid1 ^ fe«'e<' ut^>»r

HfehT ^ HfHdlt nfWTO Sddal 37% ̂  tknr^ gcjar gj|^ nfiit?; nrfe^ t

3jts ̂ 753 niite ̂ vrf^ ^ hfa, rTMF. nfM7?3TT, hrt ̂5143 3753^ hpfe ̂

tWt® ̂  ay 3751
"  ••--)'

.__

1--(^v „ gyaai^i
0-

..-ii/. J fw^. J

feJT tESI 75513 ̂  ̂ nf3Hg ̂  niAawa H'few 3 933* 11?33 Sst3
695 fti^ 02.01.2025 ̂  3^^ HdA' 1^ 9rit #1^ 3l "V'"

'.4, ^--9'

A.. v

VY H53 >1(3713,

3VSEI3I
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NFL

iltMM

AMWE%a(tE-l

3r

TRUE TRANSLATION FROM PUNJABI TO ENGLISH LANGUAGE

GOVERNMENT OF PUNJAB

Forest and Wild Animal Safety Department, Punjab
Office: District Forest Officer, Rupnagar

E-rnaii id: dforupar@emai 1. com

Phone No. ; 01881-222231

To,

Sh. Sjai^y Kumar Sharma (Authorized)

Chief Manager (HR)/Factory Manager

National Fertilizer Limited,

Nangal Unit, Naya Nangal.

No. 1L898 Dated: 7-1-25

Subject Request for verification of report as Green belt developed in NFL,

Naya Nangal.

In relation to the above subject. Forest Range Officer Sri Anandpur Sahib
through his letter No. 695 dated 02.01.2025 has reported to this office that the area

of the factory of the user agency is its own area and there are large trees of old
plantation are present at this place. Apart from this, new plantations have also been

done and the area of the factory is green, as per the situation more than 37% of the
area of the factory comes under the ̂ een belt and the area under the green belt
includes Safeda,.mango, Jamun, Amaltasb, and Trees of paper mulberry etc. stand
in forest form. ,,

•ID

Si

Serial No. Date:

Sd/-

District Forest Officer,

Rupnagar.

./

A copy of this letter is siani to, Forest Range Officer Sri Anandpur Sahib vide

his letter No. 695 dated 02.01.2025 for information.

District Forest Officer,

Rupnagar.

U U al-' M"

'''b.l IMOK

-\\\V »>t>
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r. r

L

cgXrKtfAjfLt -2^ .

No

NATIONAL FERTILIZERS LIMITED
NANGAL UNIT

PERIODICAL MEDICAL EXAMINATION RECORD

NAME V(}?HAs^C
Deslgnab'on

Plant

Age

flAt-Ci I
Depd- 1-^

kienttficatlon
Marlis

Marital Status No. of Cltildren

Sex
MALE

FEMALE

Emp. No 3 ̂ I/

Age 2 3 4 S 6

Blood
Group

'A'seetoffi^ Tuljecl^^/piis^/lUCO/Ntfie
HABIT PAST HISTORY

Food VEG '' Non\^. Jaundice NO^y YES

Smoking YES

0
z

Allergy/Asthma NO V/ YES

Tobaceo Chewing YES N0\/ Dlatreles NO YES

Alcohol YES NOv/" Epdepsy NO ̂ YES

Drug Addiction YES
(Ncme of Dnig)

NO^ Tuberculosis NO^ YES

Exerdsa YES^ NO Hypertension Noy YES

IMMUNISATION RECORD

S. No Vac6ne let Dose 2nd Dose 3rd Dose

1. T. Toxlod

2. Hepafitis B

3. Cholera

SPECIFIC COMPLAINTS (If any)

2.

Sig:SigiiBture

-z
Z
T'

x>

.f
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6SNSML EXAMINATION

Mescal

Cneckup
(Owe)

1

tulffjn

, ̂\ '"-tM

Weight Pulse

747

7A)5

BP

8U

(?o

,y^

ti?

Skm

V;A>3

A*fs

Teeth

SOfsl

Hygiene

A/fir*

///f-o

Ears

t

Hearing

a//«)

EYES

Conjiai-
cllva

«7

c.v

V

aj^

/•/fhH <.'7c^

Acuily

A

A

SYSTifAlC
EXAMINATION

CVS

A/>^

JjtVU

RS

Utti-

GIT

S*w-

CN.&Dttien

i4

INVESTIGATIONS

Blood

Hb%

I'fi

14^

;37

ALB

MiL

(Ml

hi'

SU6

(Mrt

»M' ̂

r»7

Stool

OVA CYST

V%! \
J|bi'lP

Special Inve^

X-Ray

i/y

]/^L

NO

Ur/L.

OTHER

ADVICE

suo
Signature
UCOHC

/sM.O
h. Signature
C-V&OHC

SM.O
Signature
l/COHC

SM.O
Signature
l/COHC

SM.O

Signature
l/COHC

fOLLOW-U?

\i
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' >No..

NATIONAL FERTILIZERS LIMITED

NANGALUNIT

PERIODICAL MEDICAL EXAMINATION RECORD

NAME ky--

Designation
p«»nt

Deptt.

Age

Identification

MaAs

Maritai Status Jto. of Children

\.e^ ffV

Sex

-tX

MALE

FEMALE

Emp.No

Blood

Group V

Age 1 2 3 4 S 6 Famy piannino Mathod adopM

iMaamiv,frt/ lUCtMont

HABIT PAST HISTORY

Food VEG. NonVeg>/ Jaundice NO^ YES

Smoking YES NO-^ Allergy/Asthma NOv/ YES

Tobacco Chewing YES NO-^ Diabetes NOi/ YES

Alcohol YES NO Epilepsy NO.^ YES

Drug Addiction YES
(Ntmaeroiuel

NO^^ Tuberculosis HO/' YES

Exercise YES^ NO Hypertension HO/ YES

IMMUNISATION RECORD

S. No. Wccine 1st Dose 2nd Dose 3rd Dose

1, T, Toxiod

2. Hepatitis B

3- CiK^era

SPECIFIC COMPLAINTS (If any)

Employee's Signature

Vj5
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KlteML SXAMIIMTION

Medical

0)eci!up
(Date)

1

■J-W1-5^-

i«o

Welghl

^6-
,^5

i.

Gh

Pulse

%1

lyr^

?oA 1^

N

9^

'y-

B.P.

Ai

Sliln

AtSO

/VA)

v**J

Teeth
&Oral

Hygiene

/^M>

a/Aj

/J^

aAAO

/VAQ

/VAO

Ears
&

Hearing

A/>eCi

/vAii

/\f4i>

■^At)

EYES

Contun-
ctiva

l£

474.*,

C.V.

74^

'4<

Acuity

■/s

A

A

54

,V'

svmMie
mMINATtON

c.v.s

A'/vx

AM/U

M-Vl-

R.S.

fv~-

Ane u

G.l.T.

w/tn.

C.H.SJOthers

A/Vt-

iV-V4.-

wiTxr/Mr/o/v;

Blood
Hb%

|(/.6^"

a o

rx 3

'"■'p

^li-

•VL

}3-LfAl

Urine

ALB

cT'^

oAi-

n/l

Stool

SUG OVA

J

cv7a

A-1

aV>i-

n»

hi }
£1^.y

CYST

U'.

: _kJ

Special Invest

X-Ray

"U

EKG

Aj/Yu

i-uM-

OTHER

4omf

4<?;o.
S/^nafure
l/COHC

T

I/SMO.
SignaturB
I^OHC

I

SMO.
Signature
I/COHC

S.M.O.
Sigrtature
t^OHC

S.M.O.
Signature
ia:ohc

fOLLOW-W

3
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4r

;«

•  -l

No . . .. ..

NATIONAL FERTILIZERS LIMITED

NANGAL UNIT

PERIODICAL MEDICAL EXAMINATION RECORD

_S
Sex

MALE UX
FEMALE

Designation
Plant

Depn.
Emp. Ho j;^X}LljjS'3J-

Ideotification
Marks

Blood

Group

Age 2 3 4 5 6 Family Pimmg UmihM •dopteO

ij/ TutBOMny! lUCDINcra

HABIT PAST HISTORY

Food VEG.V^ NonVag. Jaundice NOVx YES

Smoldng YES N0\/ Allergy/Asthma NO'-^ YES

Tobacco Chewing YES

 O,
z

Diabetes NO YES^
Alcohol YES NO \/ Epilepsy NOv/ YES

Drug Addiction YES
{Nome of Drag) Tuberculosis NO / YES

Exercise YES'^ NO Hypertension NOl/ YES

IMMUNISATION RECORD

S.No. Vaccine 1st Dose 2nd Dose SrdDose

1. T. Toxiod

2- Hepatihs B \/

3. Cholera

SPECinc COMPLAINTS (If any)

Employee's Signature

0
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OEMtML SXAmmTtOM

Medical

Checkup Pulse BP.

%

Skin

Teeth

SOrel

Hygiene

Ears

&

Hearing

yy^

EYES

Ccnjun-
cbva

C.V. Acuity

SYmkuc

eUMINAllOH

c.v.s

^«v

R,S.

fJM,

G.I.T. C.N.SyOtiers

IHVtSTIGAllOMS

Blood

Hb%

Urine

ALB

rviL.

SUG

hr'l

Stool

OVA

4r >

CYST

tl'W

-K)

special invest

X-Ray EKG OTHER

APVKt

SMO.

SignaturB
MCOHC

nuow-ap

SMO.

SignatuiB
irCOHC

S.M.O.

Signature
l/COHC

S.M.O.

Signature
l/COHC

S.M.O.

Signaturo
l/COHC

—W
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r'.:.
>  I

•* J-

No..

mtiH

NATIONAL FERTILIZERS LIMITED

NANGAL UNIT

PERIODICAL MEDICAL EXAMINATION RECORD ^

NAME 6 f fi)NP^L i Age

Deslgnatlwi
Rant

Deptt. rp'

Identification

Marks

A> ft-Ck-

Sex
MALE i-X-

FEMALE

Emp. No 3^1 j ̂6^^
Blowl * ̂  , » .
Group

Age 1 2 3 4 S 6 Fgmtfy Planning Mathod Bdoptvd

<*odofi>vij T^ibaqamy j PB l̂UCOMom

HABrr PAST HISTORY

{

i-
\jC

h

1

Food VEG. NonVetfr^ Jaundice NO^ YES

Smoking YES

oZ '

Alergy/Asthma

z
O

V

YES

Tobacco Chewing YES NO
«

Diabetes NO^ YES

Acohoi YES NO Epilepsy NO-^ YES

Drug Addiction YES
(Name of Drug) NO-^ Tuberculosis NOv./ YES

Exercise YES NO Hypertension NO YES\/

IMMUNISATION RECORD

S. No- Vaccine 1$t Dose 2nd Dose 3rd Dose

T. Toxiod

2. Hepatitis B

3. Cholera

SPECIFIC COMPLAINTS {If any)

'  s

Vt-r

Employee's Signature
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SfMOlAl EXAMmnOM

Medical

Chedajp

3)-M7

iN-P

7

sm

wM

Weight

%>

Pi^se

7<»fl

H

%

8%.

|ii

iPUL-

ffo

8 P.

%

t

a

1%

%

Skin

«>0

A»C)

//AS

r/AO

Teeth

&Oral

Hygiene

A'A)

<VAa

/VAj

A''<e-a

Ears

&

Heating

/V/tO

EYES

Conjun
ctiva

'67^

<27

«7.

C. €

7ic

cv

<

i «

<t6'

Acuity

A

/i

A

A

SrSTEMK

EXAUINATIOH

c.v.s

XJ»»A_

WA-

R.S. G.I.T.

A) "A-

CHSXilhers

INVEfmATKMtS AOVKE fOUOW-UP

Blood
Urine Stool Special Invest

Hb%
ALB SUG OVA CYST X-Ray EKG OTHER

JV /^L. A^Ly-

/V>- /VnJ
K"^—- /SMO

f Signature
—VCOHC

7V-V^ r^u ML L

mo

■  fv3^'

ht'L hH l^An-

fJiV

'^ntTo.
/Signafunj
' iCOHC

IS-oJyiJi

V^rC_

hA

hi(L

^'1

0- I

0-x wU

IV tw

^rvi.

£

Sf^nafurB
l/COHC

1

S.M.O.

Signature
l/CWC

SMO.

Signature
l/COHC

1&
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IV '•V
No

9« I ^

wmHtiriuFRiwini

NATIONAL FERTILIZERS LIMITED

NANGAL UNIT

PERIODICAL MEDICAL EXAMINATION RECORD

NAME
VA.TAM kllHAft-

Pl

Age

Designation
ant

P«P«- Ma-L

Itlentrficatton

Marks

Marital Status No. of Children

HABIT

Sex
--^LE
FEMALE

Emp No

Blood

Group

Age 1 IT 3 4 5 6 FarHty Planning Melhpd aaoplad

11aei»«l^/ TimacOniy^/PU^/ lUCSFIont

PAST HISTORY

Food VEG.--^ NonVeg. Jaundice NO YES '—

Smokirig YES NO-- Allergy/Asthma --NO YES

Tobacco Chewing YES NO — Diabetes --"NO YES

Alcohol YES NO Epilepsy _-N0 YES

Drug Addiction YES
(Nanw of Onjg] NO Tuberculosis _--N0 YES

Exercise YES NO — Hypertension —-tio YES

IMMUNISATION RECORD

S. No. \^ccine l8t Dose 2nd Dose 3rd Dose

1. T. Toxiod

i
2. Hepatitis B \y

3. Cholera

SPECIFIC COMPLAINTS (If any)

Employee's Signeture

n. V
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cS

KMeML fXAMtMATIOM

Medical

Checkup
(Date)

1

Weight

5<)

Pulse B.P.

1

Skin

Aite

Teeth

SOral

Hygiene

Ears

&

Hearing

EYES

Conjun
ctiva

c.v.

</

Acuity

smsutc

EXAMINATION
INVESTIGATIONS

CVS R.S. G.l-T.

tJM-

C.N.SA)ther$
Blood

Hb%

Urine

ALB

M'l

SUG

Stool

OVA CYST

(Oi

to

'A U

f L

special Invest

X-Ray EKG OTHER

AOVKE

S.M.O.

Signature
t/CQHC

S.M.O.

Signature
l/COHC

S.M.O.

Signature
l/COHC

S.M.O.

Signature
l/COHC

S.UO

Signature
l/COHC

fOlLOW-UP
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&(

No.

KTintnniHia

NATIONAL FERTILIZERS LIMITED

NANGAL UNIT

PERIODICAL MEDICAL EXAMINATION RECORD

NAME cJ'u-m'i t A7rt>rc^ Age

Designation
Plant

Deptt.

Marital Status No. of Children

>-

Sex
MALE

FEMALE

Emp. No3oi//o32S
Blood
Group

Age 2 3 4 5 6 FanWy Planning Method edcpM

Iteedoi^ TnbeCTHTiy^/ PUs^/ lUCtMora

HABIT PAST HISTORY

Food Non Veg. Jaurtdice NCU'•  YES

Smoking YES NOv^ Mlergy/Asthma NO VESi^

Tobacco Chewing YES NOv^ Diabetes NO-^ YES

Alcohol YES NOe^ Epilepsy Nq^ YES

Drug Addiction YES
(N«m» or Drag) NOv^ Tuberculosis NO^- YES

Exercise YES NO ✓' Hypertension NO/ YES

IMMUNISATION RECORD

S. No Vaccine 1sl Dose 2nd Dose 3rd Dose

1, T. Toxiod

2. Hepatitis B > X
3. Cholera

1

SPECIFIC COMPLAINTS (If any)

2.

3.

Employee's Slgnabm

j:
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a

QfMSMl fXAUmTIOM

Medical

Checi(up

xMj^lr

W'

\\yf

hVAii-

\®4iki
s

Weight

79

f
%

«»{)

Puise

Hi

Trifc-

'i
£
p?c

BP

IXD

&

Hffii

1^

|2^
%

1

./2

%

Skin

r/Ao

Ailv-

//A:

m

t*h^

t/>^

Teeth

&Oral

Hygiene

;vAi

NA^

aa^o

Ear;

&

Hearing

f^/O

A«4o

/v/tii

//AiJ

/VA)

fifi-0

/ciW

EYES

Conjun-
Ctrva

n

^A.

>/^

c.v. Acuty

i «

4.

_ «

c c

/&

''f

srsniMC

eUUIHATIOH

C.V.S

J<IVV (i~/v

/xwv

afvi

*na-

R.S. G.I.T.

wTTT

vwv

W«-

i/ftL

U«l

w~-

OA»t.

A/W

C.N.SXIthers

AJ/VU

^ M-

mvsrriGAnoMS A9¥ice fOUOW-UF

Blood
Urine Stool Special Invest

Hb%
ALB SUG OVA CYST X-Ray EKG OTHER

}$o I
A

I ^.•-'2'
I S.M.O.
7 Signature
VCOHC

U.f^. 3vO/ L

iVtY {rfVL- L-
S.M.O.

Signature
UCOHC

S6/>. Vii ^- h''
Arn-"^ L

i
u

%
n-f. ■n'i Ayll (J/VL-

y S.M.O.
f Signature
^^OHC

AJ,>
A-'I^

fj

lii.i^ fo'-Ji. AAi

Hu t (fjM^

■^M.O.
/Signature

^IXiOHC

fi'tp- "A A  '
-hJM

-uOrA

./

I
Un/i-

S.M.O,
Signature
l/COHC
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• rV

rj

■if

No

tmBUi

NATIONAL FERTILIZERS LIMITED
NANGAL UNIT

PERIODICAL MEDICAL EXAMINATION RECORD

NAME ^ Age
i-i.

Sex
MALE

FEMALE

Designation
Deptt.

Emp.

Identification
Marks

Blood
Group

Marital Status No. of Children Age

i

1 2 ■i 4 !> 6 Ftfflly Planning Meffiod adoplafl

vmcbim/ Tubedomv / Plls / lUCOMom

/  / /
HABU PAST HISTORY

Food VEG."^ Nan Veg. Jaundice NO v. ' YES

Smoking YES NC^ Allergy/Asthma NO^ YES

Tobacco Chewing YES NO l/ Diatietes . NO^ YES

Alcohol YES NO^ Epilepsy NO ^ '  YES

Drug Addiction YES
(Nama of Onig) NO-^ Tuberculosis NO - YES

Exercise YES^ /

\

z
O

Hypertension NO YESV/

IMMUNISATION RECORD

S. No. Vaccine 1st Dose 2nd Dose
y

3rd Dose
-•

1. T. Toxiod
' ••

2. Hepatitis B

3. Cholera

SPECIFIC COMPLAINTS (If any)

Employee's Signature

N
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efNSKAL EtAMmriOM

Uuicai

Chednip Weight Pdse 6.P Sk^

A"to

Teeth

SOral

Hyglei*

Ears

&

Hearing

A/*5)

EYES

ConjLD-
ctiva

CV. Acuity

4
/jin.

srsnnnK

tUUIHATIOM

c.vs R.S. G.l.T. C.N.SXMiers

umsriMTWHS

Special InvestUnne Stool
Blood

Hb% EKG OTHEROVAALB SLIG CYST X-Ray

S.M.O.

Signatun
l/COHC

SMO.

Signature
MCOHC

S.M.O.
Signature
l/COHC

SMO.

Signature
lACOHC

SMO.

Signature
OCOHC
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«
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'  'i
•. I

h-

No..

n. 9v

NATIONAL FERTILIZERS LIMITED
NANGAL UNIT

PERIODICAL MEDICAL EXAMINATION RECORD

NAME VlSy^/iS
Designation

Plant

Deptt.

Age

Identification
Marks

Marital Status No. of Children

HABIT

Sex MALE-^
FEMALE

Emp. No

Blood ^
Group

Age 2 [T 4 [6]r® Fimly Ptanning htotfloo adopted»mm^/ Tuteaai^/ / II
PAST HISTORY

Food VEG,/- Non Meg. Jaundice NO^ YES

Smoking YES NO^ Aliergy/Asthma NO^ YES

Tobacco Chewing YES NO^ Diabetes NO^- YES

Acohol YES NO^ Epilepsy NO^" YES

Drug Addiction YES
(Name sf Oiug) N0«^ Tuberculosis NO^ YES

Exercise YES NO X Hypertertsion NO/ YES

IMMUNtSAHON RECORD

S. fto. Vaccine 1st Dose 2nd Dose 3rd Dose

1. T. Toxiod

2. Hepatitis B

3. Cholera

1.

Z

3.

SPECIFIC COMPLAINTS (If any)

Emptoyee's Stature
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Hygiene
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a/Ao
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aJAo

<JA>
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f^/Ac

a/AS

/V/to
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a^AD

a/Ac>

A/AO

/VAO

A-AC
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s/Ao
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&

Heating

a'Ao

a/At>

a/Ao

a/AO

/V5^j

EYES
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ctiva
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A
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A
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A
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fj/A.
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^«v.
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G.l-T. CJ4.SA}8ieis
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/W-

<VM

pJM-

wv~

/v/AA_
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//UAA-

\
A/A't-

mmSTIGATIOMS

Blood
Hb%

S if""*

|S-^
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i2-ir

Urine

ALB
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r<^

"W/

>\K

YV^

y^d

M

fVkl/^

>m'L.

tiiL

SUG

7f^

i^fC(

AlC.

tfXP

• /̂L

AaJ

vvLX

•r\lX
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No..

NATIONAL FERTILIZERS LIMITED

NANGAL U>nT

PERIODICAL MEDICAL EXAMINATION RECORD

NAME

^1
Designation

Plant

Deptt.
C

Identification
Marks

Marital Status No. of Children

HABIT

Sex
MALE

FEMALE

Emp.No •703/5^?^

Blood

Group

Age 1 2 3 4PIr$ Fmily Rinnlnq MaPiod •OoptB^

WwcMTy/ Tiit«cCli»^/P^/lUCDMont

mVST HISTORY

Food VEG. ̂ Non Vbg. Jaundice NO'^ YES

Smoking YES NO"^ Ailergy/Asthma NO-^ YES

Tobacco Chewring YES

z
0

Diabetes NO " YES

Alcofwl YES NO Epilepsy No'' YES

Drug Addiction YES
(Nvne of Dr\io> NO Tuberculosis NO YES

Exercise YE^ NO Hypertension NO YES

IMMUNISATION RECORD

S. No. Vaccine 1st Dose 2nd Dose 3rd Dose

1, T. Toxiod

2 Hepatitis B

3. Cholera

SPECIFIC COMPLAINTS (If any)

Employee's Signature
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NATIONAL FERTILIZERS LIMITED

NANGAL UNIT

PEFUODICAL MEDICAL EXAMINATION RECORD

NAME • Suvlvyj/v^^^
Designation

Plant

DeptL

Age

MA-

fiueli
Jdentfficatiori
Marks

Marital ̂ tus No. of Children

HABIT

Sex
MALE

FEMALE

Emp. No

Blood

Group

Age 2 3 4 b S Faimir Planning IMhod Bdopttd

^aeetemy, TiBacmiy j lUCWlsne

1
I

Food _ VEG NonVfeg. Jaundice no/ YES

Smoking YES NO Allergy/Asthma NO-' YES

Tobacco Chewing YES NO Diabetes NO^ YES

Alcohol YES NO Epilepsy NO-^ YES

Drug Addiction YES
(Nama of Diug) NO / Tuberculosis nol/ YES

Exercise YES / NO Hypertension NO YESX/'

IMMUNISATION RECORD

S, Nd. Vaccine 1st Dose 2nd Dose 3rd Dose

1 T. Toxlod

2 HepatidsB

3. Cholera

2,

3.

SPECIFIC COMPLAINTS (If any)

J=dl

Employee's Signature

iiW
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S.M.O.
Signature
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Signature
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No

NATIONAL FERTILIZERS LIMITED
NANGAL UNIT

PERIODICAL MEDICAL EXAMINATION RECORD

1

NAME

Deslgrtstion
OepR.

Age

Id^itiflcation
Marks

Marital Status No ofChildren

Sax
MAL^ ^

FEMALE

Emp. Ni

Age 2 3 4 S 6

Blood
Group

Family Plwniig Mettwd adcolad

PUis/iUC&Noie
s

HABIT PAST HISTORY ,

IMMUNISATION RECORD

SPECIFIC COMPLAINTS (If any)

Empfo;

Food VEG. Non Veg. Jaurxilce NO YES

Smoking YES NO Allergy/Asthma NO YES

ToDacco Chewing YES NO Oiatyetes NO YES

Alcohol YES NO Epilepsy NO YES

Drug Addiction YES
(NameolOnig)

NO Tutserculosis NO YES

Exercise YES NO Hypertension NO YES

S. No Vsccine ist Dose 2nd Dose 3rd Oose

1. T. Toxlod

2. Hepatitis B

3. Cholera

ignafurh
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Annexure-3 fj

ECO-FRIENDLY DEVELOPMENT & COMMUNITY WELFARE MEASURES

-  Eco-friendly development & community welfare measures as per following:
f . YEAR 2024-25
I  > About 2000 Nos. tree of different species were planted in factory area &

around township for ecological conservation (Photographs attached). Since
inception of industry, a total of more than 3, 31,500 plants of different
species have been planted so far.

> 200 nos. solar lights were installed at nearby villages of Naya Nangal to
promote the use of renewable energy (Photographs attached).

> Rain water harvesting system for NFL Guesthouse building is installed to
enhance water conservation and recharge groundwater levels.

> Energy saving fans & LED lights installed in nearby villages like Ropar Jail,
Gurudwara Sahida, Jindvadi(Ropar) to promote energy efficiency and
reduce electricity consumption.

> Two Community awareness programs were conducted on environmental
protection in nearby villages i.e. Bass and Chhotewal village. (Photographs
attached).

YEAR 2023-24

> Gas Detectors were installed to take corrective action in case of any
emission of Ammonia gas.

> Distribution of furniture and electronic items in SBSS Memorial Govt. Girls

College, Nurpur Bedi, Punjab.

YEAR 2022-23
> Medical equipments donated to Civil Hospital, Nangal.
> Digital interactive smart class rooms were donated to GSSS boys Nangal,

GPS Nangra(HP) & Govt High School, Raipur Sahoran(HP).

YEAR 2020-21

> Adoption of government primary school Kamachon, Punjab.

> Artificial limbs and assistive devices were distributed to differently disabled
persons through ALIMCO.

YEAR 2019-20
> Solar lights were installed in fifteen nearby villages.
> Gas Detectors were installed to take corrective action in case of any

emission of Ammonia gas.
In addition to above, continuous emission/effluent monitoring systems (CEMS) for stacks
& liquid effluents are installed and connected to CPCB/PPCB server.

Impact of NFL's Efforts

> Enhanced quality of life for local communities.
> Encouragement of sustainable practices in the surrounding areas.
> Contribution towards national development goals and socio-economic growth.

NFL's (National Fertilizers Limited) commitment to eco-friendly practices and community
welfare underscores its dedication to sustainability and corporate social responsibility
(CSR).
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INSTALLATION OF SOLAR LIGHTS IN NEARBY

VILLAGES
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ENERGY SAVING LED LIGHTS & FAN DONATION

TO ROPAR JAIL
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Annexure-4

f

^  . Environmental Protection Measures and Safeguards as per EIA/EMP

NFL is committed to implementing robust environmental protection measures and
safeguards to ensure the preservation of natural resources and the mitigation of
environmental impact. Some of the key initiatives taken by NFL are given below;

1. Green Belt Development: NFL has developed green belt area more than 37% to
support biodiversity. Extensive tree plantations around facilities act as natural
barriers and enhance soil conservation.

2. Solar Energy Systems: Solar lights has been installed to reduce dependency on
conventional energy sources.

3. Rainwater Harvesting; Rain water harvesting systems have been installed on all
major buildings of NFL factory and township to collect and recharge groundwater,
promoting sustainable water use.

4. Energy-Efficient Equipment: Gas Turbine Generator Unit (GIG) has been
installed in the year 2020-21 to reduce energy by 0.40 Gcal/Te of Urea. All
CFUconventional lights were replaced with LED lights in NFL factory and
Township.

5. Environmental Awareness Programs: Regular campaigns are being conducted
to educate employees and surrounding local communities about environmental
conservation.

6. Environmental Protection and Pollution control systems: To protect
environment some of the following equipments has been installed.

t. Latest version of Electrostatic Precipitators (ESPs) has been installed to bring
down the Suspended Particulate Matter (SPM) level from the chimney of Steam
Generation Plant.

II. Installation of Dense Phase Dry Fly Ash collection cum transportation system
in Steam Generation Plant to reduce emission and ash discharge to ash pond.
The dry fly ash so collected is being sold to cement industries.

III. NFL has installed advanced monitoring systems i.e. Continuous
Emission/Effluent Monitoring Systems (GEMS) connected to CPCB/PPGB
server to track and reduce air & liquid pollutants.

IV. As NFL Nangal Unit is Zero Liquid Discharge (ZLD) unit so NFL ensures that
all effluent water is treated and recycled, eliminating any liquid waste discharge
into the environment.

Through these measures, NFL reaffirming its commitment to environmental protection
and sustainability. especially in alignment with the Environmental Impact Assessment
(EIA) and Environmental Management Plan (EMP) guidelines.
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V in ( (ri<Tip,*ny 1 ANNEXURE-6
A •< Unit Funds allocated for CERyCSR.
Sr. No. Financial

Year

Fund

Allocated

(In Lakh)

Activities/Schemes Remarks

1 2024-25

5.00 Tree Plantation

Eco-Development acivity.

5,00 Community Awareness Programme

22.00 Installation of Solar Lights

3.00 Replacement of old fans & Lights in NFL and surrounding
villages

15.00 Rain Harvesting System

2.12 Ammonia Detectors.

2 2023-24

35.00
Installation of 200 Nos.Solar Street Lights neaity villages

31.5
01 No. Apheresis Machine Civil Hospital Rupnagar

5.53 Distribution of fumltue and electronic items. SBSS Memohal Govt Girts

College,Nurpur Bedi.

19.07 Gas Detectors. Pollution control Devices

3 2022-23

6.74 Medical equipments donated Civil Hospital Nangal

10.27 Digital Interactive Smart, Class.rpoms of Pb& HP. Schools of Pb & HP

4 2020-21

83.96

Making smart dasses.adoption of Govt primery School
Kamachpn' (PB), provision of school items to Govt schools,
renovati^ of floor of class room at GPS. Khamachon,

13.20 /
n

ifistribution of artificial limbs and assistive devices to '
differentely dtsableled persons tfiough ALIMGO.

To Civil Hospital Nangal

5 2019-20

62.50 • |T
Installation of 325 Solar Lights in 15 Villages Nearby villages

3.74 r'
'ri_ Gas Detectors. i.'.

^3

Pollution control Devices

#
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AMBIENT AIR QUALITY
Six Monthly Consolidated Reports

( Dec. 2023- May. 2024)

! Sr. No.

J.

.Station

II

III

Standards prescribed by
CPCB/PPCB

pg/M3

Analysis Results
|ag/M3

PM ,0- 100 32- 80
PM35-6O 18- 46
SO2 80 2.0 5.0
NOx-80 16.0-34.0
CO-4000 Non Detectable
PM in- 100 35~'82"
PM 2,^ - 60 20 50
SO: 80 2.0 -5.0
NOx - 80 14.0 .36.0
CO ■ 4000 Non Detectable
PM ur 100 38 86
PM2.S 60 26 54
SO2 - 80 2.0-6.0
NOx 80 22.0 38.0
CO 4000 Non Deleclahle
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I "ni.'h i ollunon C ontrol Board in the downwind direction as well as where
ni.iMnuim ground level concentrations are anticipated.
Stacks 01 appropriate heights as per Central pollution control Board have been
pun.ded 10 control the emissions Crom the vents. All the waste water is sent to
r I Mor tremnient and used in total recycle system after treatment.
I lie storage latiks are under negative pressure to avoid any leakages. Breather
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ertSST ?3n^ ; I?lR«ii ^.erfSsr —151003 m<jii«i
^twra ; 0164 - 2270220. 2760200

jteW ; 0164-2270463

Ref: NFB/LAB/M0EF&CC/2025

To

Sh. Pankaj Verma,
Scientist E.

Indira Paryavaran Bhavan
JorBagh Road, Aliganj
New Delhi 110003

tfOI Uc5

NFL
A Navratna Company

NATIONAL FERTILIZERS LIMITED
(A Govt. of India Undertaking)

Bathlnda Unit: Slblan Road, Bathlnda - 151003 (Punjab)

Ph.; 01S4-2270220.2760200

fax: 0164-2270463

Dated: 11.01.2025

Subject: Non- Compliances observed wrt project "Changeover of Feedstock from Fuel oil/LSHS to

R-LNG for existing Ammonia Plant at NFL, Bathinda, Punjab by M/s National Fertilizers

Limited."

Respected Sir/ Madam,

This has reference to your letter F.No. IA-L-11011/61/2024-IA-l dated 12.12.2024. Point wise reply is

as under:

1. The details of Corporate Responsibility for Environmental Protection (CREP) for fertilizer

industries and its implementation status have not been submitted. Also, the water utilization

details have not been submitted yet (Specific Condition: ii)

The details of Corporate Responsibility for Environmental Protection for fertilizer industry action
points regarding waste water, air pollution and solid waste management are being complied with.

Six-monthly compliance reports for CREP are regularly submitted to MoEF&CC. Copy of half
yearly compliance report (June-2024 to November-2024) is attached for kind reference as

Annexure-Ia. Water utilization details attached as Annexure- lb.

2. Verification report regarding the %area green belt developed at the site has not been from the
local forest department yet (Specific Condition: vii).

NFL Bathinda has a very good canopy of tall trees in its green belt within and outside factory
premises. More than 170 acres of land is covered with trees which is about 25% of total NFL land

area. Also, new plantation is carried out every year. Till now, about 1,36,540 saplings of various
species have been planted which include Neem, Banyan, Peepal, Ashoka, Gulmohar. Eucalyptus,
Amaltas, Guava, Kathal, Mosambi etc. Sample Photographs of green belt are enclosed as
Annexure-lla.

Local forest depanment was approached to validate the "Green Belt' area of the site. The reply from
Forest deptt. is awaited. Copy of the letter submitted is attached as Annexure-Iib.

:T-11. ̂ bFST-24. sfhTST - 201301 ; 0120-2412383. ; 0120-2412384
Corporate Office : A-11, Sector-24, Nolda - 201301 (UP), Tel: 0120-2412383, Fax : 0120 - 2412384

ti^t^ giRlhTO; Titfw ,4^17-111 .7, ttS, 110003,^jrm:0ll-24361252. fttcRT: 011-24361553
Regd. Office; Scope Complex Core -111,7, Institutional Area, Lodhi Road, New Delhi -110003 ,Tel; 011-24361252. Fax: 011-24361553

cm. 174899DL1974G01007417 Website : http://www.natlonalfertilizers.com H (Snationalfertilizers
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3. The Occupational Health surveillance of the workers has not been submitted yet (Specific

Condition: vii).

NFL Bathinda has its own hospital wherein health surveillance activities of all the employees are

carried out by conducting various medical tests/examinations like General health checkup, Lipid

profile, RFT, ECG, Urine, Stool tests etc. After screening of general health checkup at NFL

hospital, patients with critical, acute and chronic diseases are referred to the specialized physician /

surgeon / specialist for further treatment.

Relevant records of the health surveillance activities are maintained in the NFL Hospital. Sample

records are enclosed as Annexure-lII.

4. The details of fugitive emissions and its control measures has not been submitted yet (General

condition: viii)

• NFL Bathinda has a proactive Leak Detection and Repair Programme (LDRP) in place to

identify and repair leakages from process equipments, pumps, compressor seals, flanges,

drains etc. The LDRP monitoring includes audio (sound), visual (e.g. liquid drip, mist, cloud,

ice) and odor (smell) inspections during plant rounds conducted by process operators in

every shift using the Look, Listen and Feel (LLF) method. Any identified leaks

immediately attended through the Work permit system.

• Vulnerable points are periodically monitored using the soap bubble test and gas detectors to

detect fugitive emissions. Corrective actions are promptly taken to eliminate any identified

sources of emissions.

• Monitoring of equipments and rotating machines is done periodically through non

destructive testing techniques and predictive/ preventing maintenance is carried out to avoid

their breakdown and hence the emission.

•  The additional tier of the safe guard in place is to monitor the emissions by field gas

detectors which are installed at the strategic locations around the potential sources of the

leakage inside plant viz Ammonia sensors. Chlorine sensors. Hydrogen gas sensors.

Hydrocarbon sensors and Carbon monoxide sensors. These detectors are designed to sense

the even minor LOPC (loss of the process containment) scenario and display the reading of

the atmospheric emission value on DCS panel.

•  Further to strengthen the system wireless digital monitoring system has been installed

critical valves in synthesis gas loop and steam lines for early detection of their passing

flare with an expenditure of Rs. 35 Lakh in October 2024.

Regular monitoring of fugitive emissions at sensitive areas is being done and is attached as
Anaexure- IV for reference.

5. Asb management has not been complied with to manage the ash stored at the site (General
condition: ix)

Management of Ash generated from coal fired boiler is done in an environmentally sustainable
manner. The primary avenues for utilization include supplying dry fly ash to nearby cement
industries.
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Most of the dry fly ash is lifted by M/s Ambuja Cement. Some quantity of Ash mainly bottom ash is
[dumped to Ash Ponds. Present Work order issued to M/s Ambuja Cement is attached as
Annexure- Va. All the documents pertaining to Ash dispatch are maintained as per the set
procedure.

Pond Ash is systematically stored in the designated Ash ponds and is utilized for land tilling of
nearby areas and highway construction project. Presently pond ash is being lifted by M/s Suijan
Singh & Sons for PB-NHAi-MB Highways under construction project from Dhillonagar-Moga-
Bajakhana (Punjab). Work order issued to M/s Surjan Singh & Sons is attached as Aonexure- Vb.

Half Yearly compliance report, including updates on dry fly ash and pond ash management are
being submitted to MoEF & CC on regular basis.

6. The details of eco- developmental measures including community welfare measures

undertaken in the project area for the overall improvement of the environment has not been

submitted (General Condition: xll).

NFL Balhinda has undertaken various eco-developmental activities as a part of its commitment to
environmental sustainability and community welfare. Few of these initiatives include:

•  Installation of 90 KWp roof top Solar Power plant at Ammonia Plant Electrical sub-station

.  • Installation of 101 nos. Solar street lights in Sibian, Manuana, Jandewala and Jogananad
villages in Bathinda distt.

•  Installation of 2 KWp roof top Solar Power plant in Govt. Primary School in Jandewala
village, Bathinda.

• Construction of 21 nos. conventional toilets in Govt. middle and Sr. Secondary Schools of
Bathinda.

• Construction of 06 nos. Bio toilets in Govt. Schools of Bathinda.

• Refurbishing water works in village Sibian, Bathinda

•  Installation of RO water coolers in 41 nos. of Govt schools in Bathinda

• Tree plantation within NFL premises and nearby villages

• Distribution of Jute Bags to promote 'NO PLASTIC

•  Provided Automatic Analyzer for Tumor Markers to Advanced Cancer Institute Bathinda.

• Provided Apheresis Blood Cell Separator Machine to Civil Hospital Bathinda.
•  Installation of Bronchoscope at Homi Bhabha Cancer Hospital Sangrur.
• Awareness program on Water conversation and Environment protection

•  Procurement of E-Rikshaws in place of Diesel operated Rikshaws

•  Installation of energy efficient ACs.

• Completer replacement of conventional lights with LED lights.
These initiatives underline NFL Bathinda proactive role in environmental protection, renewable
energy promotion and community welfare. Year-wise details of CSR activities, including budget
utilization and allocation are attached as Annexure-VIa.

Sample photographs enclosed as Annexure-Vlb,
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7. The details of eoviroDineDtal protection measures and safeguards implemented as proposed in

the CSR/EMP report has not been submitted. (General Condition: xiii).

NFL Bathinda has consistently implemented various environmental protection measures and

safeguards as outlined in its CSR/EMP (Corporate Social Responsibility/Environmental

Management Plan) report. Major activities are briefed below:

a) Energy Efficiency: To improve energy efficiency the following energy saving measures and
energy saving schemes have been implemented.

Energy Saving schemes Implemented:

•  Steam Turbine Generators have been replaced with Gas Turbine Generators with the

investment of approx. Rs. 218 Crores. Gas Turbine Generator (GTG) / Heat Recovery

Steam Generation (HRSG) project has been commissioned (20 MWH GTG with 70

MT/hr steam generation capacitj' HRSG) in the year 2021-22. Saving of approx. 0.653

GCal /MT Urea achieved. GTG is operated in cogeneration mode with HRSG. Steam is

Produced in HRSG from the exhaust gases of GTG along with Natural Gas as support

fuel for its use in process. Earlier Captive Power was generated from Steam Turbo

Generators and steam was generated from Coal Fired Boiler for their operation.

Therefore, after commissioning of GTG/HRSG. one Coal Fired Boiler has been stopped

and Coal consumption of the complex has reduced from around 1000-1100 MT/day

400-450 MT/day in normal plant operation.

• One high-capacity Polish water pump has been installed in the year 2022-23 with an

investment of - Rs. 20 Lakh in place of two Polish water pumps to meet Polish water

requirement of the complex. Saving of approx. 1 MWH has been achieved per day.

Energy Saving measure:

•  Procurement of Resins and Sand for effective and efficient performance of Cation

exchanger, Anion Exchangers and Mixed bed exchangers to reduce regeneration Cycles

and decrease the water effluent generation.

•  Procurement of efficient motor for pumps to reduce power consumption.

• Dosing of coal additive in boiler which act as catalyst for enhanced combustion &

reduced unbumt losses of coal to improve Boiler efficiency.

•  Installation of efficient and star rated appliances AC's and LEDs in the complex.

b) Emission Control System:

NFL Bathinda Unit has implemented various environment protection measures and safeguan

Regular monitoring of emissions and ambient air is carried out.

Various points of gaseous emission from the plant are as follows:

•  Exhaust air from the Urea Prilling tower.

•  Flue gas from the stack of HRSG.

•  Flue gas from the stack of Boiler.

•  Flue gas from the stack of Primary Reformer.

•  Flue gas from the DG Stack.

The emission of air pollutants into atmosphere for the generation of Steam and Power in GTG/HRSG

and Primary Reformer remains far below the limits set down by MoEF & CC / Punjab Pollution
Control Board due to the use of Natural Gas (NG)/ Regasified Liquefield Natural Gas (RUNG) as
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J. In coalJl. In coal fired boiler NG/RLNG is used as support ftiel and hence air pollutants remain within
its.

Real-time Monitoring: Online Continuous emission monitoring systems (OCEMS) have been
installed at Boiler Stack and GTG-HRSG stack to track and monitor emission. The data is being
loaded on CPCB/ PPCB servers.

c) Waste Water Management:
. Rainwater harvesting systems have been installed at Administrative building, Ammonia Plant

building and GTG Control room building contributing to groundwater recharge. Cleaning
schedules for rainwater pits are maintained as per plan.

• NFL Bathinda has a well-established Effluent Treatment Plant (ETP) based on the biological
treatment to treat the chemical waste of Plant and sanitary waste of Plant and Township. The
treated water meets all the parameters as per the prescribed standards.

• Real-time Monitoring; On line continuous monitoring system has been installed at the outlet of
Effluent Treatment Plant for continuous monitoring and data is being loaded at CPCB/ PPCB
servers.

d) Noise Pollution Control: .
Acoustic chambers have been installed around noisy equipments. Noise levels at different locations
of plant are being checked regularly and relevant data is sent to MoEF & CC in half yearly reports.

e) Community Engagement: • • u u
NFL Bathinda unit indulges in community engagement activities by working collaborating with the
people of nearby villages by way of doing various activities under CSR, Rural Sport Competitions
conducting awareness programmes pertaining to water conservation and environment protection etc.
Few of the activities done in recent past are given below;

•  Installation of solar rooftop panels in nearby government schools and public spaces to promote
renewable energy use.

• Construction of bio-toilets to enhance public hygiene and infrastructure.
•  Installation ofRO water coolers in Govt. schools of nearby villages.
•  Installation of solar streetlights in villages, supporting local sustainability efforts.
• Distribution ofjute bags.

• Tree plantation in nearby villages to save the environment.
•  Installation of Open-Air Gym in nearby village to improve the health of the people
• Community awareness programs on health & hygiene, environmental protection, road safety etc.
• On job Training is being provided to local residents for better future.
•  Provided Automatic Analyzer for Tumor Markers to Advanced Cancer Institute Bathinda.
• Provided Apheresis Blood Cell Separator Machine to Civil Hospital Bathinda.
•  Installation of Bronchoscope at Homi Bhabha Cancer Hospital Sangrur.

Sample photographs enclosed as Annexure-VII.

f) Biodiversity Conservation:
Continuous efforts are being made by NFL Bathinda for biodiversity conservation by planting
variety of trees viz medicinal trees like Neem, Arjun, Ashoka, Amla etc. and local fruits like Guava,
Fig, Kinnoo, Mosambi etc. in the premises of NFL and the nearby villages. Unit works on the
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principle of reduce reuse and recycle of waste management in every field at work place and
township. Pep talks and awareness programmes are conducted for the people of nea^y areas
regarding water conservation, environment protection, no plastic use etc.

g) Environment Assessment Study:

An Environment Assessment Study has been got conducted in June 2024 from Maharaja Ranjit
Singh Punjab Technical University (MRSPTU). Bathinda, the institute approved by Punjab
Pollution Control Board to evaluate the current groundwater condition in NFL and vicinity area,
focusing on its suitability for drinking and other uses based on the comprehensive analysis of
various water quality parameters including pH, dissolved Oxygen, turbidity, Nitrate and presence of
any harmful contaminants, heavy metals like Copper, Chromium, Cadmium, Zinc, Iron and Nickel.
As per the findings of Environment Assessment Report, groundwater in the area is safe for
consumption and poses no health risks at all. Furthermore, the water quality parameters align well
with national and Intemational standards for drinking water quality, reflecting effective natural
filtration and minimal anthropogenic impact.

8. The full-fledged laboratory facilities in environment management cell was not observed at

site (General Condition: xlv).

Environment Monitoring Lab is well established at the Unit equipped with various instruments viz
Spectro photo meter, pH, conductivity analyzer. Flue gas analyzers, High volume samplers, Stack
monitoring kit. Incubator, High precision balance etc. for all types of environmental analysis.
Photographic evidence of the Lab facilities is attached as AnDexure-VlIl.

9. The details of funds earmarked for implementing the conditions stipulated hy MoEF&CC as
well as the State Govt. has not been submitted yet (General Condition: xv).

Effluent treatment plant and emission control systems installed at the plant site remain in line
continuously in synchronization with plant operation. Funds are allocated for various activities
under Revenue & Maintenance and Capital Budget heads to achieve and maintain the environment

conditions specified by MoEF&CC and State Government. Expenditure details for operation of
effluent treatment plant for the last two years are attached as Annexure- IX.

Major replacements / maintenance jobs carried out in Effluent treatment plant and emission control
systems to ensure the reliability and availability of the system during previous two years
tabulated below:

FY 2022-23

Job Description Expenditure

(Rs. Lakh)

Replacement of old Electro Static Precipitator panels,

insulators and Synchronous programmer of Boiler

No.2

7.83

Procurement of Nitrification Tank gear box, bearing

for Denitrification tank gear box and their spares

13.36

Procurement of Air stripper tower fan spares & 9.22
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NFL
bearing for AST gear box

Major repair/Maintenance of pump house, Acid pit
area. ETP Tank and Chemical pump house

10.40

Maintenance of Air Stripper 12.50

FY 2023-24

Job Description Expenditure (Rs. Lakh)

Major repair/overhauling of Air Stripper Cell 'C 24.50

Procurement of Boiler No. 1 old ESP panels spares 1.08

Replacement of Pumps for Trickling filters, ETP
sludge and dewatering pumps

13.01

10.

In addition, to conserve water and contain effluent generation, about 6.5 Kms leaky fire water
header has been replaced during the period from 2021 to 2024 with a total expenditure of Rs.
6.25 crores.

Replacement of old ACs with energy efficient ACs with a total expenditure of Rs.14,60 Lakh
during 2023 and 2024.

Replacement of conventional lights with LED lights with a total expenditure of Rs. 45.98 Lakh
during 2021 to 2024.
NFL Bathinda has issued sale order no.393 dated 21.06.2022 to M/s Shubham Sales Co.,
Rohtak for lifting of Carbon Slurry. Party has been asked to lift the complete Carbon Slurry from
the ponds by 24.02.2025.

It is reiterated that NFL is committed to adhere to the stipulated environmental safeguards and
ensuring full compliance with the necessary regulations in this regard. It is our endeavor to remain
committed to maintain our status as an environment friendly manufacturing unit while serving the
fanning community.

Thanking You,
Yours Sincerely,

For National Fertilizers Limited, Bathinda

H. L. Thandi

Chief Manager (Lab)

Ends; As above
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A Ndvratna Cofnpany

NATIONAL FERTTCBffirLIMITED
(A Govt. of India Undertaking)

Bathlnda Unit: SIbian Road, Bathtnda -151003 (Punjab)
Ph.; 0164-2270220,2760200
Pax; 0164-2270463

Daled: 11.01.2025

(Wttt air 3Wr)

;  -15)003 "Rrr®

5?*"* : 0164 - 2270220. 2760200

■ 0164-2270463

Ref: NFB/L.AB/M0EF&CC/2025

To

Sh. Pankaj Verma,
Scientist E,
Indira Paryavaran Bhavan
JorBagh Road, Aiiganj
New Delhi 110003

Subject. No„-Compliances observed wrt project -Changeover of Feedstock from Fuel oil/LSHS to

Respected Sir/ Madam,

This tasreference to your lenerFNo. iA-L-„0,l/6,/2024-,A-, dated .2.12.2024. Point wise reply is

I. The details of Corporate Responsibility for Environmental Protection (CREP) for fertilizer
n tries and its implementation stains have not heen snbmitted. Also, the water ntiiization

details have not been submitted yet (Specific Condition- ii)

Annexurivla. Water utilization details attached as Annexn-iib
2. Veritieation report regarding .he %urea green belt developed at the site has not been from the

local forest department yet (Specific Condition; vil).

area. Also, new plan.arion is cajed out ev^yei; ™ Lw
species have been planted which include Necm, Banyan Peep;, rshoka Ou^rharr T™'
S™;" ' - -*■ '-r.;.. "-."rS'SS;

«?eT-24. i(rt?3i. 20130, [s.ui.ejsmr •

' All, W-24, Noid,-201301 (UP), Tel:0120"aS^OirS
Regd. Office : Scope Complex Core - m, 7. Institutional Area. Lodhi Road, New Delh! 0"-"361553

CN; L7«99DL.974G01007417 Website ; httD;/Wnati..i,if.r,iii.„rr « (gnationalfertili^er;
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•>» fBO-' T. C

The Occupational Health surveillance of the workers has not been submitted yet (Specific
Condition; vii).

NM. Balhinda has its own lio.spiial wherein health surveillance activities of all the employees are
carried out by conducting various medical tests/examinations like General health checkup. Lipid
profile. RFC. ECG. Urine. Stool tests etc. Afkr icreening of general health checkup at NFL
hospital, patients with critical, acute and chronic diseases are referred to the specialized physician /
surgeon / specialist tor further treatment.

Relevant records of the health surveillance aciiviiies are maintained in the NFL Hospital. Sample
records are enclosed as Anncxure-III.

4. The details of fugitive emissions and its control measures has not been submitted yet (General
condition: viii)

• NFL Bathlnda has a proactive Leak Detection and Repair Programme (LDRP) in place to
identify and repair leakages from process equipments, pumps, compressor seals, flanges,
drains etc. The LDRP monitoring includes audio (sound), visual (e.g. liquid drip, mist, cloud,
ice) and odor (smell) inspections during plant rounds conducted by process operators in
every shift using the Look. I.istcn and Fer^i (LLF) method. Any identified leaks are
immediately attended through the Work permit system.

• Vulnerable ptiints are periodically monitored using the soap bubble test and gas detectors to
detect fugitive emission.s. Corrective actions are promptly taken to eliminate any identified
sources ofemissions.

• Monitoring of equipments and rotating machines is done periodically through non
destructive testing techniques and predictive/ preventing maintenance is carried out to avoid
their breakdown and hence the emission.

• The additional tier of the safe guard in place is to monitor the emissions by field gas
detectors which are installed at the strategic locrtions around the potential sources of the
leakage inside plant viz Ammonia sensors. Chlorine sensors. Flydrogcn gas sensors.
Hydrocarbon sensors and Carbon mono.vide sensors. These detectors are designed to sense
the even minor LOPC (los.s of the process containment) scenario and di.splay the reading of
the atmospheric emission value on DCS panel.

•  Further to strengthen the system wireless digital monitoring .system has been installed on
critical valves In synthesis gas loop and steam lines for early detection of their passine to
flare with an expenditure of Rs. 35 l akh in October 2024.

Regular monitoring of fugitive emissions at sensitive a.eas is being done and is attached as
Annexure- IV for reference.

5. Ash management has not been complied with to manage the a.sh stored at the site (General
condition: ix)

Management of Ash generated from coal fired boiler is done in an environmentally sustainable
manner. The primary avenues for utilizmion include supplying dry lly ash to nearby cement
industries.
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Most of Ihe dry lly ash is lifted by M/s Ambuja Cement. Some quantity of Ash mainly bottom ash is
dumped to Ash Ponds. Present Work order issued to M/s Ambuja Cement is attached as
Annexure- Va. All the documents pertaining to Ash dispatch are maintained as per the set
procedure.

Pond Ash is systematically stored In the designated Ash ponds and is utilized for land filling of
nearby areas and highway construction project. Presently pond ash is being lifted by M/s Surjan
Singh & Sons for PB-NIIAI-MB Highways under construction project from Dhillonagar-Moga-
Bajakhana (Punjab), Work order issued to M/s Surjan Singh & Sons is attached as Annexure- Vb.

Half Yearly compliance report, including updates on dry fly ash and pond ash management are
being submitted to MoEF & CC on regular basis.

6. The detalLs of eco- developmental measures including community welfare measures
undertaken in the project area for the overall improvement of the environment has not been
submitted (General Condition: xii).

NFI, Bathinda has undertaken various eco-deveiopmenial activities as a part of its commitment to

environmental sustainability and community welfare. Few of these initiatives include:

•  ln.stallation of 90 K Wp roof top Solar Power plant at Ammonia Plant Electrical sub-station
•  Installation of 101 nos. Solar street lights in Sibian. Manuana. Jandewala and Jogananad

villages in Bathinda distt.

•  Installation of 2 KWp rooftop Solar Power plant in Govl. Primary School in jandewala
village. Bathinda.

• Construction of 21 nos. conventional toilets in Govi. middle and Sr. Secondary Schools of
Bathinda.

• Construction of 06 nos. Bio toilets in Govt. Schools of Bathinda.

•  Refurbishing water works in village Sibian. Bathinda

•  Installation of RO water coolers in 41 nos. of Ciovi schools in Bathinda

•  Tree plantation within NFL premises and nearby villages

•  Distribution of Jute Bags to promote 'NO PLASTIC

•  Provided Automatic Analyzer for Tumor Markers to Advanced Cancer Institute Bathinda.

•  Provided Apheresis Blood Cell Separator Machine to Civil Hospital Bathinda.

•  Installation of Bronchoscopeat Homi Bhabha Cancer Hospital Sangrur.

• Awareness program on Water conversation and Environment protection
•  Procurement of E-Rikshaw,s in place of Diesel operated Rikshaws

•  Installation of energy elllcieni ACs.

• Completer replacement of conventional lights with LED lights.
These initiatives underline NFL Bathinda proactive role in environmental protection, renewable
energy promotion and community welfare. Year-wise details ofCSR activities, including budget
utilization and allocation are attached as Annexure-Vla.

Sample photographs enclosed as .Annexure-VIb,
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The details of environmental protection measures and safeguards implemented as proposed In
the CSR/EMP report has not been submitted. (General Condition: xiii).
NFL Baihinda has consistently implemented various environmental protection measures and
safeguards as outlined in its CSR/LMP (Corporate Social Responsibility/Environmental
Management Plan) report. Major activities ai\; briefed below:

a) Enei^' Efficiency: To improve energy elTiclenfy the following energy saving measures and
energy saving schemes have been implemented.

Energy' Saving schemes Imniemented:

•  Steam Turbine Generators have been replaced with Gas Turbine Generators with the
investment of approx. Rs. 218 Crores. Ges Turbine Generator (GTG) / Heat Recovery
Steam Generation (HRSG) project has been commissioned (20 MWH GTG with 70
MT/hr steam generation capacity HRSG) in ihe year 2021-22. Saving of approx. 0.653
GCal /MI Urea achieved. GTG is operated in cogeneralion mode with HRSG. Steam is
Produced in HRSG from the exhaust gases of GTG along with Natural Gas as support
fuel for its use in process. Earlier Captive Power was generated from Steam Turbo
Generators and steam was generated from Coal Fired Boiler for their operation.
Therefore, after commissioning of GTG/HRSG. one Coal Fired Boiler has been stopped
and Coal consumption of the complex has reduced from around 1000-1 100 MT/day to
400-450 MT/day in normal plant operation.

• One high-capacity Polish water pump has been installed in the year 2022-23 with an
investment of - Rs. 20 Lakh in place of two Polish water pumps to meet Polish water
requirement of the complex. Saving of approx. I MWH has been achieved per day.

Energy Saving measure:

•  Procurement of Resins and Sand for etTective and efficient performance of Cation
exchanger. Anion E.xchangers and Mixed oed exchangers to reduce regeneration Cycles
and decrease the water effluent generation,

•  Procurement of efllcient motor for pumps to reduce power consumption.
• Dosing of coal additive in boiler which act as catalyst for enhanced combustion &

reduced unbiirnt losses of coal to improve Boiler efficiency.

•  installation of efTicient and star rated appliances AG's and LEDs in the complex,
b) Emission Cuntrol System:

NFL Bathinda Unit has implemented various environment protection measures and safeguards.
Regular monitoring of emissions and ambient air is carried out.

Various points ofgaseous emission from the plant are as follow.s:

•  Exhau.st air from the llrca Prilling lower.

•  Flue gas from the stack of HRS{i.

•  Flue gas from the slack of Boiler.

•  Flue gas from the stack of Primary Reformer.

•  Flue gas from the DG Stack.

The emission of air pollutants into atmosphere for the generation of Steam and Power in GTG/HRSG
and Primary Reformer remains far below the limits set down by MoEF & CC / Punjab Pollution
Control Board due to the use of Natural Gas (NG)/ Regasitled Liquefield Natural Gas (RLNG) as
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fuel, in coal fired boiler NG/RLNG is used as support fuel and hence air pollutants remain within
limits.

Real-time Monitoring; Online Continuous emission monitoring systems (OCEMS) have been
installed at Boiler Stack and GTG-HRSG stack to track and monitor emission. The data is being

loaded on CPCB/ PPCB servers.

c) Waste Water Management:

•  Rainwater harvesting systems have been installed at .Administrative building. Ammonia Plant
building and GTG Control room building contributing to groundwatcr recharge. Cleaning
schedules for rainwater pits are maintained as per plan.

• NFL Bathinda has a well-established ElTlueni Treaiineni Plant (F.TP) based on the biological

treatment to treat the chemical waste of Plant and sanitary waste of Plant and Township. The
treated water meets all the parameters as per the prescribed standards.

•  Real-time Monitoring: On line continuous monitoring system has been installed at the outlet of

Effiuent Treatment Plant for continuous monitoring and data is being loaded at CPCB/ PPCB
servei's,

d) Noise Pollution Control:

Acoustic chambers have been installed around noisy equipments. Noise levels at different locations
of plant arc being checked regularly and relevant data is s'^nt to MoEF & CC in half yearly reports.

e) Community Engagement:

NFL Bathinda unit indulges in community engagement activities by working collaborating with the
people of nearby villages by way of doing various activities under CSR. Rural Sport Competitions
conducting awareness programmes pertaining to water conservation and environment protection etc.
Few of the activities done in recent past are given below:

•  Installation of solar rooftop panels in nearby government schools and public spaces to promote

renewable energy use.

Construction of bio-toilets to enhance public hygiene and infrastructure.

Installation of RO water coolers in Govt. schools of nearby villages.

Installation of solar streetlights in villages, supporting local susiainability efforts.

Distribution of jute bags.

'free plantation in nearby villages to save the environrrent.

Installation of Open-Air Gym in nearby village to improve the health of the people

Community awareness programs on health & hygiene, environmental protection, road safety etc.

On job Training is being provided to local residents for better future.

Provided Automatic Analyzer for Tumor Markers to Advanced Cancer Institute Bathinda.

Provided Apheresis Blood Cell Separator Machine to Civil Hospital Bathinda,

Installation of Bronchoscopeat Homi Bhabha Cancer Hospital Sangrur.
Sample photographs enclosed as Annexurc-Vll.

0 Biodiversity Conservation:

Continuous efforts are being made by NFL Bathinda for biodiversity conservation by planting
variety of trees viz medicinal trees like Nccm. Arjun, Ashoka. Amia etc. and local fruits like Guava,
Fig. Kinnoo. Mosambi etc. in the premises of Nl-L ant' the nearby villages. Unit works on the
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principle of reduce reuse and recycle of waste management In every field at work place and
township. Pep talks and awareness programmes are conducted for the people of nearby areas
regarding water conservation, environment protection, no plastic use etc.

g) Environment As.sessDient Study:
An Environment Assessment Study has been got conducted in June 2024 from Maharaja Ranjit
Singh Punjab Technical University (MRSPTU). 3athlnda. the institute approved by Punjab
Pollution Control Board to evaluate the current groundwater condition in NFL and vicinity area,
focusing on its suitability tor drinking and other uses based on the comprehensive analysis of
various water quality parameters including pH. dissoWed Oxygen, turbidity, Nitrate and presence of
any harmful contaminants, heavy metals like Copper. Chromium. Cadmium. Zinc. Iron and Nickel.
As per the findings of Environment Assessment Report, groundwater in the area is safe tor
consumption and poses no health risks at all. Furthermore, the water quality parameters align well
with national and intemationril standards for drinking water quality, reflecting cfTective natural
Iillration and minimal anthropogenic impact.

8. The fuH-fledged laboratory facilities in environment management cell was not observed at the
site (GeneraJ Condition: xiv).

Environment Monitoring Lab is well established at the Unit equipped with various instruments viz
Spcctro photo meter. pH. conductivity analyzer. Flue gas analyzers. High volume samplers. Stack
monitoring kit. Incubator. High precision balance etc. for ail types ofcnvironmental analysis.
Photographic evidence of the i.ab facilities is attached as Annexure-VIIl.

9. The details of funds earmarked for implementing the conditions stipulated by MoEF&CC as
well as the State Govt. has not been submitted yet (General Condition: xv).
Effluent treatment plant and emission control systems installed at the plant site remain in line
continuously in synchronization with plant operation. ."Tinds are allcxrated for various activities
under Revenue & Maintenance and Capital Budget heads to achieve and maintain the environment
conditions specilled by MoEi &CC and Slate Government. Expenditure details for operation of
eflluent treatment plant for the last nvo years are attached as Annexure- IX.
Major replacements / maintenance jobs carried out In EITluent treatment plant and emi.ssion control
systems to ensure the reliability and availability of the system during previous two years are
tabulated below:

FY 2022-23

Job Description Expenditure

(Rs. L.akh)

Replacement of old Electro Static Precipltator {>aiels.
insulators and Synchronous programmer of Boiler
No.2

7.83

Procurement of Nitrification Tank gear box. bearing
for Denitrification tank gear box and their spares

13.36

Procurement of Air stripper tower fan spares & 9.22
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bearing for AST gear box

Major repair/Maintenance of pump house. Acid pit
area. ETP Tank and Chemical pump house

10.40

Maintenance of Air Stripper 12.50

FY 2023-24

Job Description Expenditure (Rs. Lakh)

Major repair/overhauling ofAir Stripper Cell "C" 24.50

Procuremeniof Boiler No. 1 old ESP panels spares 1.08

Replacement of Pumps for Trickling filters ETP
sludge and dewatering pumps

13.01

In addition, to conserve water and contain eftlue.it generation, about 6.5 Kms leaky fire water
header has been replaced during the period from 2021 to 2024 with a total expenditure of Rs.
6.25 crores.

Replacement of old .ACs with energy efficient ACs with a total expenditure of Rs.14.60 Lakh
during 2023 and 2024.

Replacement of conventional lights with LED lights with a total expenditure of Rs, 45.98 Lakh
during 2021 to 2024.

It is reiterated that NFL is committed to adhere to the stipulated environmental safeguards and
ensuring full compliance with the nccessar> regulations In this regard. It is our endeavor to remain
committed to maintain our status as an environment friendly manufacturing unit while serving the
farming community.

Thanking You.

Yours Sincerely,

For National Fertilizers Limited. Bathinda

. J I

'• I

Ends: As above

Ii/oiI-k"
H. I.. Thandi

Chief Manager (Lab)
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NFL

ANNEXURE-Ia

Half Yearly compliance

Report

(June-2024 to November -2024)
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Gen?wi?

r
liof Compliance for the period June-202* to Novefnbar-2024 to the conditiofis specified in letter No F fiJo S.il4/7ririrt."fe?r^}f)7 dated 30-

&CC. Chandigarh

CON'DITIONS

ttfiwlse Production (MT)

Ammonia

Urea

COMPLIANCE STATUS

Jun-24

28729

48195

Jul-24

27867

47819

Aug-24

29871

50926

Sep-24

27811

45738

Oct-24 Nov-24

30429

50961

28700

49190

The budget estimates for Corporae
Social Responsibihty (CSR] activikes
and expendilure incurred till date on

drffwent points.
(01-06-2024 to 30-11-2024)

CSR Activities

Prouision 3t Op«n Ai' Gym Equipment at Stbijn
vltage BMnmas

Provi&iongf AutomslicAnatvar tot Tumor
Markers lo Advanced Cancer InsSlute Badilnda

Budget Estimates
(Lakhs)

13.88

35.00

Provision of Apheresis Slocd Call Separator
Machine to Civil Hospds SMhinda 31.50

'Commulabve expenditure upto
reporSng period (Lakhs)

3.47

9.90

30.85

Details about quantity of dry fly ash
generated per year and its di^osal
details (01-06-2024 to 30-11-202^)

Ash generated (MT)

36329

Ash add (MT)

16740

Details of quantity of bottom ash lying
in dlHwent fly a^ dykes and efforts
beit>g made to dispose of the same.

Ash Pond

No.

OuandtyolAeli
pttsson
D1 12.2024

1014012

3A

587140

38

402035 67357

6B

212620

Tdal

2283164

Schedule far disposing off caiton
black lyirtg in different dykes

Insurance Policy under the Public
LiabHitv Insurance Act 1991

Carbon sale during JunB-24 to Nov-24= 2309.06 MT

Reports in respect of stack emission,
ambient ai'r quality, effluent quality a!
inlet & outlet, ground water, ETP
sludge, noise level monitoring and
domestic effluent.

Enclosed as Annexure-A (3 pages)

Srack Emission

Enclosed as Annexure-B

(2/2 page)

Number of workers employed and
medical check up as on 01-12-2024

Periodical medical check-up of alt the
employees is being carried out in
phased manner

Ambient Air

quality

Endosed as

Annexure-C

(12 pages)

Effluent

quality at
out let

Enclosed

as

Annexure-

8

(1/2page)

Ground

Water

Quality

Noise level

Monitoring

Enclosed as

Annexure-E

(6 pages)

Enclosed as

Annexure-D

(1 page)

Treated Effluent

Report

Enclosed as

Annexure-C

{12p£^es)

Officers

194

PERIOD NFL EMPLOYEES

Workws

179

CISF EMPLOYEES

Jun-24

Jul-24

Au9-24

Sep-24

Oct-24

Nov-24

Total

NIL

56

66

56

52

279

NIL

15

NIL

COflTRACT

LABOUR

NIL

NIL

NIL

NIL

NIL

20

NIL

Total

373

CANItBI/

MESS LABOUR

NIL

NIL

NIL

NIL

NIL

Monitoring of fugitive emission in work
zone. Raw mat^al storage and
loading & unloading terminus Is being
done regularly.

Enclosed as Annexure-F (2 pages)

10 Return in Form -4 (2023-24)flnd Fomi
10 in respect of hazardous waste (Jun-
24-to Nov-24) to PPCB:

Enclosed as Annexure-G (176 pages)'
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Quantify of HW sfiiftet) from factory
•premises to Nimtxia Gre«ifeld

Soc«ty, Dera Bassi from time to time
"~in-24-toNov-24).

NIL

iress of Green Belt Oevetopment Area Cov^ed

Density of trees is t)eing
strengthened tiy planting
more trees in the places
between already planted
trees.Totai area cover

as Green belt = 170

acres Total plantation till

30.11.20241s 136540
Nos.

No. of plants
planted from

01,06.2024

to

30.11.2024

^)ecies of plants Expendifrjre incurred (Rs.Lakh)

350

Housekeeping m Coal handling area
and houi roads to boiler and Coal
Handling area needs Improvement

Amaltas.Asoka.Amrood

.kafrial.toona,mosambj
Free of Cost

The Co^ unloading area and Roads leading to Coal unloading area has been cleaned and
precautions are being taken to keep 8ie area neat and dean.

14 I Internal Roads of factory premlsis All internal roads In factory primisis are bltumnous roads

Actlvitres of Environment Management
Cell (Jun-24-to Nov-24

Enclosed as Annexure-H (2 pages)

16 Details of quantities of different
hazardous wastes being generated
and their collection & disposal strategy
for the period from Jun-24.to Nov-24.

Endosed as Annexure-G {04 pages)

17 [CopyotEnviwmenialsiaiemertiaPPca lEnclosed asAnnexure-l (4"Maesi

18 Schedule for deaning of rainwal^
harvesting system

Re- Charge pits are being cleaned periodically twice in a year.

19 Details of reojrring & non-recurring
expenditure on Environment
management plans (Jun-24-to Nov-
24)

Expenditure till date

Ocupational health
survallance

Rain water harvesting
measures

Recurringl Ncn-

10920.00

Green Belt Deirelopment

Small

maintenance

jcA Is being
done under

running
contracts

Proposed budgel estimates for next 2 years

recurring

(Rsj

15.0 Lakh

Recurring
(Rs.)

6,60,000.00

Non-recurring (Rs.)

Safety training to
Workers

Mainteiance

job is being
done under

running
contracts

4.0 Lakh

Small IRainwaterharvestingworks
maiflieMnce induded In all coming

projects.
dona under

running

contracts

2.56Lakh+

GST

Maintananca
job Is being
done under
running

coniracts

Plants Is t»ing arraiged free of
cost from forest depLother
related works is being done
under mnning contracts

HL Thandt '

Ch. Manager (Lab)
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:W INDIA ASSURANCE CO. LTD.
\  imeni of India Undertaking)

r:

POLICY SCHEDULE FOR PUBLIC LIABILITY (Act Only) IN^JRANCE

UIN NUMBER - IRDAN190P007(510(»01

Irisjotfi Name NATIONAL FERTILUERS LIMITFO

Customer TO

Address

iPhoeeNo

lE-mag/Faii

IPANNo

.GSTirWJIN

insuratTs Oetals lMitlnnrVH>-or>nb.n>

PO08258895 Office Code DELHI CBO-(l (9000001 "
PLOl NO. 11-A, SECTOR-24
DtSrr GAUTAM BUDH NAGAR
NOIDA (U P)
NOIPA urtAR PRADESH. 201301

Address THE NEW INDIA ASSURANCE
COMPANY LIMITED. N-14. BOMBAY
LIFE BUILDING. CONNAUGHT PLACE
NEW OELHI-tlOO

110001

kXX2294 XXXXXX2211 Phone No 9S68IS22&4

ramkumarQnfl.co in, / E-mak/Fax rva.900000^new>ntila CO in '

AAACN01B9N S.Tox Reon. No AAACN4165CST178

09AAACN01S»t122 / NA GSTW 07AAACN4165C1ZT

SAC 997139 (Other non-life msixance services
exd Rl)

PDUcy Detalto
Puhcy Number 90000036233300000020 Business Source Code
Period of Insurance From 01/01/2024 1^00;01 AM To:

3l/12ir2Q24 11:S9 59PM
Oev.Off.
leveVBroksr/Corp. .
Agent/VYeb
Aaireaato(rt3P3C User

01 Delhi LCSO II Dl Dahi LCaO-lt •
(01300005)

Dste of Proposal 01-0ai>-24 AgeniiBtficessursncaifS
DSdlied Person

Piey^Pokgr ,-K>. 32370036223300000001 Phone No .

NA/999S083168.
Cliqrtf Typo | : Corporsic E-mal^ax

* / /

PremliimiY) ERF 1
PremiumfY) i

GSTCY) Totainr) Total (T in words) Receipt No. & Date

<1:1028 353027 63.S4S 7.69.60Q rI/PEES seven LAC
SIXTY-NINE THOUSAND
SIX HUNDRED ONLY

9000008123000000446
0 - 12/01/24

L:otails of risk rayered under current rear poikv:

'iietJ03ctiv«i Paid upDate j Capital

.  ."I/U'1/.r'Ooj lb
3  Crore

No Of
Locations
Involved

AOA

50000000

AOAUKOY

1:3

AOY

15000J00
0

Annual
rumover-
Pre^us
Year

8768B046
000

Annual
Turnover -
Proposed
YMr

19824731
2000

Deductible
s

No of
workmen

3557

No of Otnar
Employee

•letroactive Dates

' Rptroacciv
•! Date
'retails

Date Paid Up
Capital

T'f r"OA lt,l,L.4;^u
rivi ov

i iATl I ;

1.

No or
Locattofts
Involved

*--15Cfo

fC

AOA

5000000

U

AOAAOY AOY

1.3 I 1.500000
I  00

Annual
Turnover-
Previous
Year

8760804
6000

Annual
Turnover-
lYoposed
Y^r _

1982473
12000

-u AU OAir IS S'JUjEC r to I ESSeil of UMITS • NAHRCWEP OF COVER

t'letisions under ihe Pollcv
Name of the Extension Sub Umit of the Extensionxtension I _piduciible;

..:-r A

-  -Jl'.

Deductibi
es

No of
workmen

No of
Other

Employee

Po.icy No SOOr-fCTCZTSSOOOOOOaOOoeurtiem cferiaratsil .^y 29813 at 12/C1/7024 itj Hou's
fiHgc S hluad Office. New imiia Asstimnce 8Wg., 87 M C Road. F'jrt, Murribai - 400 t-TIl rxL Ff;EE .No. 1 800 209 141s
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THE NEW INDIA ASSURANCE CO LTD
rGovommenl of India Undertaking)

Special Conditions

^ HI mmm^

Rs:"l000/AND

Special fcxcltisions

j  E^cess/pedyctidie
Retroactive Dates

nitrate,melt,

N4

1000

Hetroaciive date
Date

01/04/2009

Coinsurance Details:

5l.No. Coinsurance Type
Outgoing

Outgoing

Outgoing

Outgoing

Outgoing

Cotnpanv

NPW INDIA ASSURANCE CO.
LTD.

IFFCO TOKIO GENERAL
INSURANCE CO. LTD

TATA AIG GENERAL
INSURANCE CO. LTD.

ICICI LOMBARD GENERAL
INSURANCE CO. LTD.

THE ORIENTAL INSURANCE
CO. LTD.

OfBce coda

DELHI C80-fl

NCR023 NCR023

050004 Head
Office ■ Energy

ICL900 ICL900

21.60a DOE
NEW OELHI

% Share

60

20

10

Premlufn Share

423633

35303

35303

141211

70606

Policy snail Oe sub,e« to PUBLIC LIABILITY (Act Only) INSURANCE Policy cfauses attached herewith.

Clauses

Premium and GST DttaHr
Description

Rate I r Tax
P

Amount In INR

t  7.06.055

0

0

61545

OaU'OIKsue l2«)l/2024

on behalf of

rs.nce CojibpanyLimited

S'.uiop Duty under the Policy is ?1

cofKoiidated Stamp PeM Paid tjy Pay Order Number
NUidrsnic

.Himiier (It.

.rt(Yney(s:

_vide receipt

Policy No. .90C00036233300000020Cocumnn!9enof3loJ by 20853-It 12,'01;'20?4 15:12-16 Hourslirgd SHftadOfw Nen-India Assurance Bidg-n/MO, Road. Fa1. M.j.in,.,!. 400 001. TOLl PREE No. 1 8C,0 209 t41i
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rHP NEW INCMA ASSURANCE CO. LTD
.'{^ovwnmant of India Undnrtaldng)

A*

r.
V

r
r;

We hereby duriare that thouyh our aggreyalo lurnovcr in any preceding liiidnaal year from
^017-18 onwards is more than the aggregate turnover notified under sub-rule (4) nfniln 48.
we aru not required to prepare an invoice In terms of the provisions of the said sutr-rule.

l ax Invoice No -900000?3E0007456

IIRDA Registration Number: 190
■NIA PAN NUMBER: AAACN4165C

900000

r

-f!n:yNo ' sKlOOOPW;!333ClOOCOi*20Doi:ti.rtiNiJg«ier7i!o<J by 29853at 12'0':/202'l 1512:16 Honrs.
•/!») i 0'f»» Hfti'imira .•.csu.-snoa Bin;!, W.r» Rcwd. Fon. WuntMi - lOO 001. TOLL F.^EE Nc. I 800 y0yi4l;
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WW5Cc5

NFL

■sI .IA» rOU-llTION < (»V I HOI. Iin AUI) VATAVAIUMlliA\ A JN Aim A HOAI), I^A I lAl.A
WA I I H ANAI VSIS Htl'ORT

M.s National rerUhzcnLbUkthindatr. Ranrandccp Sidhu. l-.l- &. It .
linviruntnt-tiia! Engineer
Grab ' ^ " ■'flice. Bajbinda
H.(I2.2024
15.02.2024
15.02.202410 23,02.2024
As relevant parts of I.S: t025/is )62? &
MciIuKlsof APHA

es!

ab.

I

Q'"'^^7col!ectnngOnkcr

f .'i fSnrople collwllon

^Iflh-nls
uf SaniP^® receipt in L.aIW*® .

Outlet of ETP Prescribed
Standnrd

—

j Suspended Solids mg/i
-  Dissolved Solids mg^
.^-^nucal O.^ygcn Demand mg/1
-■ "feKhcmical Oxygen Demand mgO
-^"^nionical Nitrogen mgil
--• 'jXNmj^L—--

• jhosphate mg/I

2'
j_8"
19

iron n\gf\

.nm-'

;-'Nitrate Nitrogen mg/l
f ratcium mg/1
TI NiaKncsitim mg/I
"•fl Arsenic mg/}
Ti 1 To^l Chrome mg/1
14

Itj

Hexa Chrome mgA
Aluminium mg/1
Vanadium mg^
Potiasium m&^

thill t"**""
.  mcthed dtlteltaa i

v/ —Hud of emi
S^iatiS^ H

.  ,/ pt_

E,dsl No-
•  r u. «hove is (Water)J'unj"'' Ponuliiiii Cortff^

1  The Chiel • ,unetital . pylluOon r.mtr.n Hoard, m

«->SCS»

1441317/2025/HSM

22

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:35 pm

342
1289



v\rur

NFL rf J

'  |iiff Sir
r I M0N( ()\TRoi, flOARf)^;^*

III OMHIM I. \ Al AIUN |IM,,W^^. ,ri - I
I mall |'||' ,,,,,, . -

sjn«pic

'  ««#
»i *"^1 trample coifrciing OMkcr
ipro^ Val

^./Saniplf
\ roTir S^iple collesrfion

'^ tT'WC'^Sample^cif^ in Lab 26.12 2tt21
umfog sanip'-c collection

^''l-'»'e,\
M N Nmlon

Ikiails as g

tl I iilvMunin.
iv3!r'

al I\;rti|,/tr> |.,d. Sfbian RoaJ, Baihimla
'' Singin lAl.H) ii Dr.Shonkafjil Sing*' lASO)
»iivironincnial f.ngmecr. Hegional Oflke- Birtbindo
Slack Lmisiinn
:2,I2.2(»21

•i,

.-j

^Nt of Sample Cullectinn

®o»nj,

acbfev

^1^^ —
f-rc^n port hole on civninon

Istiof itack of SGP Boiler Furnace
-  ailcr APCD

from Port hole on stack ol^
•0* * Ifca Prilling Tower after

APCD

From port hole on stack of
AFCP

iven below

RESULTS

Parameter

Paniculate Matter
(mgTslm'ai 13%

CO:)

Results

141

Paniciilaic Matter 24

Prescnbetl

Standard

1501 pre- ;
1982 unit !

J- ^
^y fpi'jst- i '.'jir'
1912 unit I ,

^ WMv.MhrtltwItoivpcrUitMaMUua ktnc MaMiaia Ml

SO:t ppnt)
NtJ (ppm)
CO,

0

1-4

8.6%

400

tmui ptnait 1
 bm |imcHtird limr lu (Mr b« MnEFfrt I'K fvr ■ ..-1 Z

te t'toOfinliira fmiB rtirr<«rrrBmi Kr^hisil OOkv.

adsr. .Vo: ^ to — (t T— Ol.

JW-
ScieniirH OfTker

I Air ( .ub)

vupv oflhc abt)vc is forwarded tollieriil|..wing loniilumirttj(Kiand ncccssarv act urn
ihc Chief fcnvifonmcnial F.nginccr (Airi, Purifab Polluium ( iHjin.l BvianJ. iaiandhor
Ibc Senior Fn\ ironmcntal I nginecr. Punjab PiiHiniuji Control Board. /()• Baihinda
X- EnvifonraeriWl Engineer. Punjab Pollwiioit Cdfltrol Hoard. fte|i»n«l iwkc Maibiiidu

.  . f
J Assll Ncnn|iiu (>fDeer
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Immt

NFL

y-r/ rf-/
i=Ei=*-rii_i
B ATI—11 rsi OA

^'Ml-'T^TmT LABORATORY

F=*s LirviiTeo

H. 'TTcnS^/^/4hlt-12/2024

mRraifas^iWTfW: ̂(7I$-2024

(A) Treated Liquid Effluent

fwfcp:

CL-EF.14

16-08-2024

Annexure -N

Sr. Nc). PARAMETERS
j Sfd, Prescribed
by MoEF «CC /

CPCB/SPCe

Date of Samplina
Unit Anal)

02.n7.5n5A

/SIS Result

1 PH
3,5-8.5 8.10

iD-07-2024

7 ftn
2 Ammonical Nitroaen as 'N'

50.0 mg/l 25.40

/ ou

2Q fiC\
3 Free Ammonia as 'N'

2.0 mp/l 1 83 1 iO

4 Total Kieidahl's Nitroqen as'N
75.0 mq/l 32.60

1.

36 46
6 Nitrate as Nitroqen

10.0 mc/1 9 20 Q on
6 Cyanide as ON'

0.1 mg/l Nm Detectable

9.4U

7
COD

250.0 mq/l 64.00

fi'Ot wei^Ct8DtQ

w nn
8

B.O.D.for3 days at27°C 30.0 mq/l 14 40 10 fin
9

Vanadium as V 0.2 mq/l Not Detectable

1 £.0U

10 Arsenic as "As'
0,2 mq/l Not Detectable

_^ iivivyeciaPi9

11 Hexavatent Chromium as 'Cr
0.1 mq/l Not Detectable

LAPtCCIaPtc

12 Total Chromium as 'Cr'
2.0 mq/l I Not Detectable

UBCCddOte

13 Suspended Solids
100.0 42 00

r<iut L>Bl9Ct«OI6

30 nn

14 ,Oil & Grease
10.0 mq/l 2.80

^v.UU

2 on1b 1
ron as 'Fe'

3.0 mg/i 0.27 0 Ofi16 f
'hosphate as 'P'

5.0 mq/l 1 44

w.£0

1 RO17 Izinc as 'Zn'
5.0 mg/l 0 30 0.36

P.TO.
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h i*vi m ar

NFL

hf 12/2024
Date; 16-08-2024

(ts; Gaseous Emissions

The analysis report for gaseous emissions from various plants Is as under:-

Date
Sr.

No. Gaseous Emissions
Std. Prescribed by
MoEF4CC/

CPCB/SPCB
Unit

Analysis
Result

Steam generation Plant

29.07 2024 1 i) Particulate matter
150.0 mg/Nm3 125.8

ri) Sulphur Dioxide emitted in flue

gases As per formula H=14(Q}0.3 1060,0 mg/Nm3 314,2

Capative Power Plant

2 i) Particulate matter
150,0 mg/Nm3 S/D

N) Sulphur Dioxide emitted in flue
gases As per formula H=14(Q)0.3 2400.0 mg/Nm3 S/D

30 07,2024 3

Prilling Tower;

Jrea Dust Concentration
50.0 mg/Nm3 42.7

30.07.2024 4

f'rimary Reformer Stack:

Oxides of Nitrogen (as NO2) | 400,0 1 mgfls|m3 143,8

General Environi

; 1 ; 2 : 3

02 07 24

06.07 24

09.07.24

13 07.24

16.07 24

20.07.24

23.07 24

27 07 24

30.07.24
8 6 6 2 56

(5

1 J N

1441317/2025/HSM
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i=ei=jt-ili _
B/arr MI rslOA

Sl-^-'I^M'^II LABORATORY
12/2024

4il«(j>f35^mjTj7^ • 3T3RtT-2024

(A) Treated Liquid Effluent

CL-EF-14

06.09.2024

Annexure-ll

Sid. Prescribed
by MoEF &CC /

CPCB/SPCB

Date of Sampling
A

Sr. No PARAMETERS
nalysis Result

06-08-2024 20-08-2024

6 5-8.5

Ammonical Nitrogen as 'N'
21.80

Free Ammonia as 'N'

Total Kjeldahl's Nitrogen as'M'
28.20

Nitrate as NitroijOT

Cyanide as 'CN'
Not Detectable Not Detectable

C.O.D

56.00
B.O.d for 3 days at27°C

Vanadium as V
Not Detectable Not Detectable

Arsenic as 'As'
Not Detectable Not Detect jbie

Hexavalent Chromium as "Cr'
Not Detectable Not Detectable

Total Chromium as 'Cr'
Not Delectable Not Detectable

Suspended Solids
40.00

Oil & Grease

Iron as 'Fe'

Phospbate as 'P

Zinc as 'Zn'

P.T.O.
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w «CT m

NFL
jr 12/2024

Date: 06-09-2024

(B) Gaseous Emissions

The analysis report for gaseous emissions from various plants is as under -

Gaseous Emissions
Date

Sr.

Std Presc

2908.2024

No.

30-08.2024

29 08.2024

ribed by
MoEF &CC/

CPCB/SPCB

UnH
Analysis
Result

Steam generation Plant

i) Rarticutate matter

11) Sulphur Dioxide emitted in flue
gases As per formula H=14(Q)0.3

150.0

1060.0

mg/Nm3

mg/Nm3

122.5

308.2

Capative Power Plant

i) Parliculate matter

ii ) Sulptiur Dioxide emitted in flue
gases As per formula H=14(Q)0.3

150.0

2400.0

mg/NmS

mg/Nm3

S/D

S/D

Prilling Tower:

Urea Dust Concentration
50.0 mg/Nm3 40.9

Primary Reformer Stack:

Oxides of Nitrogen (as NGj)
mg/Nm3 136.9400.0

enerai Environment
: 3: 2; 1

03.08.24

06.08.24

10.08.24

13.08.24

17 08.24

20.08-24

24.08.24

27.08.24

31.08.24

^ yei-tJdJ (yiilflilWl)
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«*«nwi4iitr

_.^_^ • «v/3rsiA-i-.c:>rs,Ai_ LiMi-r-^D
I I—11 fsj r^A,

UBOHATORY

Tf. i^'T'^^/^/iM-12/2024

Ry^|J: Rj^ncsr?"- 2024

(A) Treated Liquid Effluent

! 10.10.2024

Annexure -II

Stfl. PrescriJ)ed

by MoEF &CC /

CPCa/SPCB

Date of SamplinQ
A

Sr. No PARAMETERS
nalysis Result

10-09-2024 24-09-2024

6.5-8.5

Ammonical Nitrogen as 'N'
2320

Free Ammonia as 'N'

Total Kjeldahl's Nitrogen as'N'
27.80

Nitrate as Nitrooen

Cyanide as 'CN'
Mot Detectable Not Oatectable

C.O.D
48.00

B.O.D.for 3 days at 27°C

Vanadium as V
Mot Detectable Mot Detectable

Arsenic as As'
Not Detectable Not Detectable

Hexavalent Chromium as 'Cr
Not Delectable Not Detectable

Total Chromium as 'Cr
Not Detectable Not Detectable

Suspended Solids
40.00

Oil & Grease

Iron as 'Fe'

Phosphate as 'P'

Zinc as 'Zn'

P-T.O.
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NFL

^ ft. f?^T'T^/^/4m-12/2D24

ll) Gaseous Emissions
The artalysis report for gaseous emissions from various plants is as under -

Date: 10-10-2024

Date

28.09.2024

Sr.

No.

28 09.2024

30.09.2024

Gaseous Emissions
Std. Prescribed by
MoEF &CC /

CPCB/SPCB
Unit

Analysis
Result

Steam generation Plant

i) Particuiate matter

ii ) Sulphur Dioxide emitted in flue
gases As per formula H=14(Q)0.3

150.0

1060.0

Capative Power Plant

mg/NmS

mg/Nm3

1263

316.4

i) Particuiate matter

ii ) Sulphur Dioxide emitted in flue
gases As per formula H=14{Q)0.3

150.0

2400.0

mg/Nm3

mg/Nm3

Prilling Tower;

S/D

S/D

Urea Dusl Concentration

Primary Reformer Stack:

50.0 mg/Nm3 408

Oxides of Nitrogen (as NOj)
400.0 mg/Nm3 141 5

(cr
DATE

Spec.

►

General Environment

: 1

PMio
100

lig/M

03 Q9.2<4

07 09 24

10.09 24

14 09 24

17.09.24

21.09 24

24 09.24

25 09.24

PMj,
60

ug/M

NOX
60

ug/M

SOj
SO

ug/M

66

46

52

04

56

70

72

62

52

46

36

55

42

62

62

42

NH3
400
ug/M

; 2

PM,o
100

ug/M^

PM25
60

ug/M^

10.2

11.2

10.4

11 4

10.2

10.6

12 4

11 4

38

52

46

4 6

4 2

46

4 2

77

56

63

49

63

84

70

91

72 0

58.0

64 0

52 0

60 0

62 0

34 0

54.0

NOX
80

ug/M

SO,
80

ug/
M'

NH3
•100
ug/M

: 3

44 0

52 0

52.0

38 C

48 0

46 0

58 0

36 0

86

8.8

12.6

82

10.6

58

60

6,0

5 4

46

124

13.2

56

3.8

64

PM,o
100

ug/M^

'7 5PM;
60

ug/M'

NOX
80

ug/M^

6? 0

77.0

84.0

84 0

77 0

64

64

50

46

105.0

63 0

70 0

44

78

54

68

36

5C

44

SO2
80

ug/M

NH3
400

ug/M''

11 4

94

42

36

52

48

46

96

94

8.2

106

9.6

4.2

4 4

42

38

62

4.6

52

AVG
CO
4

mg/M'

98

91

105

91

84

91

ND

ND

ND

ND

ND

ND

64 ND

54 1 112 ND

c

// fo
>t.2y

5^ MQ-tJcf)

oiArHr.' r
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9« «n il lb

DrsjA-riorsiAi_ R^EF=«"rii_izEi=is i_ii\/iit

B ATM IISJ DA

SPTtn^TT^

^ 7T. 12/2024

inf%w? IW : 3TZF^- 2024

(A) Treated Liquid Effluent

LABORATORY

CL-EF-14

09.11.2024

Annexure -il

Sr. No PARAMETERS
Std. Prescribed

by MoEF &CC /

CPCBySPCB

Unit

Date of Sampling

Analysis Result

08-10-2024 22-10-2024

1 PH e.s-s.s 7,50 7,60

2 A.mmonical Nitrogen as 'N' 50.0 nift/i 21.80 20.40

3 Free Ammonia as 'N' 2.0 mg/i 0.43 0.50

4 Total Kieldahi's Nitrogen as'N' 75.0 mg/l 27.80 27.20

5 Nitrate as Nitrogen 10.0 mo/i 9.00 8.80

6 Cyanide as ON' 0.1 mg/i Not Detectable Not Delectable

7 C.O.D 250.0 mg/l 56.80 48.00

8 B.O.D.for3daysat2r'C 300 mg/l 12.80 10.40

9 Vanadium as V 0.2 mg/l Not Detectable Not Detectable

10 Arsenic as 'As' 0.2 mg/l Not Detectable Not Delectable

11 Hexavalent Chromium as 'Cr' 0.1 mg/l Not Detectable Not Detectable

12 1 otal Chromium as 'Cr" 2.0 mg/l Not Detectable Not Detectable

13 Suspended Solids 100,0 mg/l 38.00 42,00

14 Oil & Grease 10.0 mg/l 2.20 2 00

15 Iron as 'Fe' 3.0 mg/l 0.30 0.30

16 Phosphate as 'P' 5,0 mg/l 1.38 1 54

17 Zinc as 'Zn' 5.0 mg.'l 0,28 0.30

P.T.O.
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^  /M-12/2024p ?T. /M-12/2024

Gaseous EmissionsGaseous Emissions
NFL

The artaiysis report for gaseous emissions from various plants is as under-

Date: 09-11-2024

Date
Sr.

No.
Gaseous Emissions

Std. Prescnbed by
MoEF &CC /

CPCB/SPCB

Unit
Analysis
Result

Steam generation Plant

29.10.2024 1 i) Particulate matter 150.0 mg/Nm3 124.8

ii) Sulphur Dioxide emitted in flue
gases As per formula H=14{Q)0.3 1060.0 mg/NmS 297.4

Capative Power Plant

2
i) Particulate matter 150.0 mg/Nm3 S/D

ii) Sulphur Dioxide emitted in flue

gases As per formula H=14(Q)0.3 2400.0 mg/Nm3 S/D 1

30.10.2024 3

Prilltng Tower:

Urea Dust Concentration 50,0 mg/Nm3 41,2

29.10.2024
Primary Reformer Stack:

4
Oxides of Nitrogen {as NO2) 400.0 mg/Nm3 136.9 1

DATE

Spec.

►

General Environment
: 1

PM,o
100

ug/M

01 10.2024

05 10 2024

08 10.2024

12.10.2024

15,10.2024

19 10 2024

22 10 2024

26 10.2024

29.10.2024

54

58

PM,5
60

ug/M

NOX
80

ug/M

48

54

58 48

68

84

104

112

132

140

42

78

108

108

144

164

SO2
80

ug/M

NH3
400
ug/M

11.4

12.4

11 0

12.2

12.6

10.8

13.2

12 8

56

5.2

6.2

5 6

5 4

5.6

72

14.2 6.4

: 2

PM10
100

ug/M'

63

77

56

70

63

49

SI

63

63

68

PMjs
60

ug/M'

NOX
80

ug/M

SOj
80
ug/
M'

NH3
400
ug^

58

76

64

66

72

96

108

144

156

82

62

50

80

112

116

152

182

9.8

92

9.8

10.8

112

12.4

16.0

16 4

4 0

4.8

5.4

4.4

60

44

64

8.0

72

; 3

PM,o
100

ug/M'

PMjs
60

ug/M'

91

84

91

74

62

63

91

77

91

77

84

48

72

68

92

120

130

184

NOX
80

ug/M'

SOj
80

ug/M

56

42

50

126 62

132

12 6

54 10 4

92

86

124

154

17?

11 4

94

13.6

12.2

18.2

NH3
400

ug/M'

54

4 2

38

64

66

6.4

5.8

AVG
CO
4

mg/M'

91

84

91

84

91

63

105

98

ND

NO

ND

ND

ND

ND

ND

ND

ND
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BATH I rsj OA

CL-EF-14

LABORATORYSrqt^^TRTT

'-fT. 1^4541/^/M-12/2024

utefMwrlW: ?rci8rT-2024

(A) Treated Liquid Effluent

fs-iia?; 09.12.2024

Annexure-ll

Sr. No PARAMETERS
Std. Prescribed

by MoEF 4CC /

CPCB/SPCB
Unit

Date of Sampling
Analysis Result

05-11-2024, 19-11-2024

1 pH 6,5-8.5 7.80 7.40

2 Ammonical NiP-oqen as 'N' 50.0 mg/l 2460 35.20
3 Free Ammonia as 'N' 2.0 mg/l 0.94 0.52

4 Total Kieldahl's Nitroqen as'N' 75.0 mq/l 32.20 40 80

5 Nitrate as Nftroqen 10.0 mq/l 9.10 ' 8.90 -

6 Cyanide as 'CN' 0.1 mq/I Not Detectable .-
1

Not Detectable

7 CO.D 250.0 mc/l 57.60 61.20 •

8 B0.D,for3dav^ at27°C 30.0 mg/l 12.80 11.20

9 Vanadium as V 0-2 mg/l Not Detectable Not Deteaable

10 Arsenic as 'As' 0.2 mq/l Not Detectab.'e Not Detectable

11 Hexavalent Chromium as 'Cr' 0.1 mq/l Not Detectable Not Detectable

12 Total Chromium as 'Cr" 2.0 mg/l Not Detectable Not Oetet^able

13 Suspended Solids 100.0 mg/l 46.00 48.00

14
Oil & Grease 10,0 mg/l 2,40 2.00 '

15 ron as 'Fe' 3.0 mg/l 0.30 0.28

16 Phosphate as'P 5.0

r

mp/l j 1.42 1.40

17 Zinc as 'Zn' 5.0 mg/l 1 0.32 0.31

P.T.O.

1441317/2025/HSM

32

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:35 pm

352
1299



w
NFL

^ H. tFRtf^/^/*FTi-12/'2024

(b) Gaseous Emissions
The analysis report for gaseous emissions from various plants is as under:-

t WW 1

Date: 09-12-2024

Date
Sr

No. Gaseous Emissions
Std. Prescribed by
M0EF4CC/

CPCB/SPCB
Unit

Analysis
Result

Steam generation Plant

29.11 2024 1 i) Particulate matter 150.0 mg/Nm3 121,1

11) Sulphur Dioxide emitted in flue
gases As per formula H=14(Q)0.3 1060.0 mg/Nm3 304.6

Capative Power Plant

2 i) Particulate matter
150,0 mg/Nm3 S/D

ii ) Sulphur Dioxide emitted in Rue

gases As per formula H=14(Q)0.3 24000 mg/Nm3 S/D

30 11.2024 3

Prilling Tower:

Jrea Dust Concc'iratior 50.0 mg/Nm3 41.1

30 11 2024 4

Primary Reformer Stack:

Dxides of Nitrogen (as NO;) j 400.0 1 mgflsimS j 146.0

General Environment

; 1 ; 2 ; 3

02.11 24

OS 11.24

09 11 24

12 11 24 232

16 11.24

19.11 24
I28l 74

2311 24

26 11 24

30.11.24

\V
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^'^L- —
B>^"T~H I |sj c>ya^ LIIVII-rED

laboratory
^ WJ5^/^/Tfr!fr-l2/2024

fs^gr;

fctsc^quf f^:7r^ ; 2024

(A) Treated Liquid Effluent

CL.EF-14

05-07-2024

Annexure -II

SW. Prescribed
by MoEF acc /
CPCB/SPCB

Sr. No. parameters Date of Sampling
Analysis Result

11-06-2024 26-06-2024
6,5-8.5

Ammonical Nitrogen as 'N'

PreeAmmor^ia as 'N'

Total Kieldahl's Nilropen ac-iu'
Nitrate as N»rof[«.n

Cyanide as 'CN'
Not Detectflbia

65 80

14,40

Not DetegabteC.O.D

B.O.O.for 3 days at 27°r:

Vanadium as v
Not OetectabiB

Not Detectable

Not Qetectabia

Not Detectabte

Afsertic as 'As'

Hexavalent Chromium ag T-r'
Not Detectabte Not DetectableTotal Chromium as 'Cr'
Not Detectable Not PetectabiBSysgended Solids

Oil & Grease

Iron as 'Fe'

Phosphate as v

Il lZinc as 'Zn'

P. TO.
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W. 'CT?tf^/^/tM-12/2024

(B) Gaseous Emissions

The analysis report for gaseous emissions from various plants is as under •

Date: 05-07-2024

Date
Sr

No. Gaseous Emissions
Std. Prescribed by
MoEF«CC/

CPCB/SPCB
Unit

Analysis
Result

Steam generation Plant

28,06.2024 1 i) Part'culate matter
150.0 mg/Nm3 126.8

ii) Sulphur Dioxide emitted in flue
gases As per formula H=14{Q)0 3 1060.0 mg/Nm3 312.4

Capative Power Plant

2 i) Particuiate matter
160.0 mg/Nm3 S/D

ii) Sulphur Dioxide emitted in flue
gases As per formula H=14(Q)0.3 2400.0 mg/Nm3 S/D

22.06.2024 3

Prilling Tower:

Urea Dust Concentration
50.0 mg/Nm3 46.4

29.062024 4

primary Keformer Stack:

{Dxides of Nitrogen (as N02) | 400.0 1 mg/NmS j 109.5

General Environment

: 1 : 2 ; 3

01.06.24

04 06.24

08 06 24

11 06 24

15.06.24

18.06 24

22 06 24

25.06.24
98 10.2

23.0624
6.2 63 88 12.6

ya-ticn (yil'lJIilidl
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NIL iWTO flIZFR WT JXITOTl

■  ?^,srf%3r -151003 trarrsr
: 016< - 12rQ220, 2?60200

; OlS^-ZZ^CMei

fi fw»

national fertilizers limited
(A Govt, of India Undenaking)

Bathinda Unit; SiWan Road, Bathlnda • 1S1003 IPunJab)
Ph.: 0164-2270220.2760200
Fan: 0164-2270463

Ref No. , NFB/LAB/PC-12/NM/2024

Regular Noise Monitoring Data

Jun-2Q24 to N0V-2Q34

Dated: 02-12-2024

Sr.No. Location/Area Noise Level dB

1 ID & FD Fan Area
77-79

2

1  o

Process Air Compressor
85-87

3 Ammonia Plant Area
71

4 Control Room Area SGP
56

5 Control Room Area GTG/HRSG
55

6 SGP Boiler Area
72-73

7 GTG/HRSG Boiler Area
78-80

8

A  1

Urea Plant Area

9 Urea control Room
56

10 Around Plant Boundary Wall
54-57

11 Compressor House Cabin
76

H L Thandl
Ch. Manager (Lab)

^ 012«412383.fte»r : 0120-2412384" - N"'"® - 201301 (OP), Tei: 0120-2412383. Fa.: 0120 24^3^
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NFL
IWWH JRtRR ̂  JtjWBl

•^JOT -1S1003 qsrw M | ̂ ^
^ ^ 0164 - 2270220, 2760200

^ 0164-2270463 ^^avrotna Company

r=r»H-r«r
Tf M nwr # ̂

national fertilizers limite
(AGovt.oflndfaundertaWogj

Fa*; 0164-2270463

Analysis ffop»rf Date: 12-07-2024

Porameteni | Unit 1 ~p^ •

ing/l

mg/}

mg/I

ND

502

2f2

mg/i

mg/l

7.4 j

ND

534

228

7.8

ND

490

ND

\36

5.1

466

80

T.AIkaliniiy

CN mg/l
ND

ND
ND

KJ

^-rr

?rT<T 2i7^r

5^ua-tia5 (ji"?#TRTT?rr)
^  l-f-)?! «TW wnft

9/I&

J>1*mUc W2lhW;17.tI flasTT

.„ona-».3«"^^mhiRr: ?g6y^R^ gjy^_i|, ^ •" " Fa*;0l20-2412384
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NFL
(MITcT «<tM7 ep! iUJJIi

affefr jchr^ r fJtiiRjf ̂ .iif^i -1S1003 osrra
^rn™ : 0164 • 2270220. 2760200

UWS ; 0164-2270463

BOTpiBCW

A Navratna Company

TC cnwt^ ik

NATIONAL FERTILIZERS LIMITED
{A Govt. of India Undertaking)

Sathfnda Unit: Stblan Road. Bathinda • 151003 (Punjab)
Ph.. 0154-2270220,2760200
fax: 0164-2270463

Analysis Repnrf

Analysis results ofGround Water Samples coilected on dated: 18-07-202d

Date: 16-08-2024

\b

rO

Parameters Unit Piezometer-I
Near Railway

crossing opp. Caton
Pond No. 4

1  Piezometer-JJ
N«rGate No. 2

Opp. Ash Pond .3A

j  Piezometer-IIJ
Near Coal Handling

Yard

(Gate No.3)

Piezometer-IV Near
Watch Tower opp.
Carbon Pond No. 1

PH - 7.7 7.5 7.8 7.8

TSS mg/l NO ND ND ND

TDS mg/l 492 510 472 466

T.H. mgf] 202 210 194 192

CaH mg/l 122 126 >16 114

MgH mg/l 80 84 78 78

NO3-N ragfl 4.0 4.8 4.2 4.0

T.AIkalinity mg/l 152 158 146 142

CN
mg/J ND ND ND ND

1_—  ̂

rticH

g'sq (gzfhRW)

1^

V

ftegd

fl9rr-24. sfttjsr - 201301 (s.g.) 0120-2412383 Okrt ■
corporate Office r A-11, Sector-24. Nolda-201301

T5firo gsfrc^ - III . tfftTIT. tts. tWt- 110003.CTm:011-24361252 feW. Oil
. Office. Scope Cornp^x Core- III, 7, Institutional Area, LodhI Road, New Delhi -110003 Jel • 011-24361252 Fax- oil 24361553

ON L74899DU9740O10C74,7 Wabsi.e • httO://www na,ion.lf»»»l,.^ « ̂ naHonaSS;
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: flifiniT ̂ rs.crfSsT -i5'003 asrnr
<yiHI« : 016* - 2270220. 2260200

; 016*-2270463

Col 0^^ Cc?

N Fn
A Navratiiii Company

f;& erv TtVi #r

NATIONAL FERTILIZERS LIMITED
(AGovt. of India Undertaking)

Bathlnda Unit; Siblan Road. Bathlnda - 1S10O3 [Punjab)
Ph.: 0164-2270220,2760200

Fa*; 0164-227046J

Analysis Report

Analysis results of Ground Water Samples collected on dated: 16-08-2024

Date: 10-09-2024

N

M

Parameters Unit Piezomeier-IJ

Near Gate No, 2

0pp. Ash Pond 3 A

Piezomeler-III

Near Coal Handling
Yard

(Gate No.3)

Piezometer-JV Near

Watch Tower opp.
Cariion Pond No. 1

pH • 7.8 7.5 7.9 7.8

TSS
tng/[ ND ND ND ND

TDS
mg/l 498 516 474 460

T.H.
mg/1 204 212 194 188

CaH
mg/l 124 128 116 112

MgH mg/! 80 84 78 76

NOrN mg/l 4.2 5.1 4.6 4.5

T.AIkalinity mg/l 154 160 146 140

CN
m^l ND ND ND ND

1c

<qr5r arMr ̂  '
^yd-€]6 (yiJlJijiirii)

1^9

:t7-ii, it5eT-24, sihrei - 201301 : 0120-2412383. ̂ ht ; 0120-2412384
corporate Office : A ll, Sector-24, Noida-201301 (UP). Tel: 0120-2412383, Fax : 0120 2412384

WraitcW: T<Bhr IFfycj^ZW .gffr - II) . 7,$f^A!?;iJRrf ijftlTT, aWl f&<=??r- 110003,^J3tt^:011-24361252. ̂ BPFT: 011-24361553
R^d. Office: Scope Complex Core- it!, 7. Institutional Area, Lodhi Road. New Delhi -110003 .Tel; 011-24361252, Fax: D11-24361SS3

ON L748ggoL1974GO10074l7 Website; hno://www.natlonalfertlllters.com n @natlonalfertiliiefs
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iBRH asr jirawi

;  f?tf«rai jts.irftsT —IS1003 irarir
: 0164 - 2270220. 2760200

*>'3'' ; 0I64-227046J

Be?

A  Cotnpany

\vm]

I*

f S5BIM inn j

V Ura9)* T" y-*

NATIONAL FERTILIZERS LIMITED
(A GovT. of India Undertaking}

Bathlnda Unit: Siblan Road, 8athinda - 151003 (Punjab)
Ph.: 0164-2270220,2760200

Fax: 0164-2270463

Anaivsts Renoit

AnaK'sis results of Ground Water Samples collected on dated; 17-09-2024

Date: 14-10-2024

?r

0

vj

ranimiTiers unit
Piezometer-ll

Near Gate No. 3

0pp. Ash Pond jA

1  Piezometer-IIJ
Near Coal Handling

Yard

(Gate No.31

Piezometer-IV Near
Watch Tower opp.
Carbon Pond No. I

PH • 7.8 7.4 7.8 7.8

TSS mgd ND ND ND ND

TDS mgd 504 558 500 482

T.H. mg/l 208 228 206 198

CaH mg/l 124 138 124 118

MgH mg/? 84 90 82 80

NO3-N mg/1 5.4 6.0 5.1 5.3

T.AIkalinity mg/l 156 168 150 144

CN mg/l m ND ND ND

T?.,. -

'I

v-'vv, Y-'-a.)
*  ' 4
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(»n?H JRjpr? iBT HTDBJl

-I5I003 liaiJr _ _ _ _
i?«W : 0164 - 2270220. 2260200 . . " ' " " ~

••aw : 0164-2270463 ^ ̂avrajoa Con.„a„y

national fertilizers limited
(AGovt Of India Undertaking)

Bathindi Unit: SIblan fload, Bathinda -151003 {Punjab)
Ph.: 0164-2270220.2760200
Fa*: 0164-2270463

Analysis Rcnoii

Analysis lasulis ofOmund Waler Sample,, colleced on dated: 18-10-2(124

Dale; 09-11-2024

Parameters Unit

PH

Piezomeier-l
Near Railway

crossing opp. Carbon
Pond No. 4

7.7

Piczometer-II
Near Gate No, 2

Opp. Ash Pond .U

TSS

IDS

T.H.

mg/l

mg/l

mg/j

ND

502

206

CaH

MgH

mg/l

mgfl

NOj-N

T.AIkaltnily

mg/l

123

7.5

Piezomeler-IJl
.•lear Coal Handling

Yard
(Gate NoJ)

7.8

Piczomeier-IV Near
Watch Tower 0|^.
Carbon Pond No. I

ND

562

232

ND

504

7.7

ND

83

139

93

208

476

194

127 116

81

S.I 6.6

mg/l

CN mg/l

152

ND

171

ND

5.2

154

78

5.0

ND

143

ND

cO

3®Tira^(ir?taTM)

•77 f-Tf.l

R«fd. OfBa: ill' 7 J'^ 110003,?;riHrtir:011.a4361252. IfeRT: 013-24361S53
ON i»8g90L,974Gcitit74.7 110003 .Teh 011-24361252, Fax: 011-24361553

'to //yn^Wipaiionalfeftilltgrs cOfn r (©nationalfertiliiers
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35n?i5t.

(S?i7H ail saaw)

^.tifJsi —151003 ijollg
: 0164 - 22702?0. 226O2O0

; 0164-2270463
A Isiavrafna Compel.y

fC«P» A

. «f8

V,
"T • 4 T\

NATIONAL FERTILIZERS LIMITED
(A Govi. of India Undertaking)

Bathtnda Unit: Siblan Road, Bathinda -151003 (Punjab)
Ph.: 0164-2270220.2760200
Fa*; 0164-2270463

Analysis Repnr*

Analysis results ofGround Water Samples collected on dated; 21-l].2024

Date; 09-12-2024

r

J Q

Parsmeim Unit Piezonietcr-I
Near Railway

crossing opp. Carbon
Pond No. 4

I  Piezometer-II
Near Gale No. J

Opp. Ash Pond3A

Piezometcr-JII
Near Coal Handling

Yard

(Gate No.1)

Piezometer-lV Near
Watch Tower opp.
Carbon Pond No. J

PH - 7.8 7.5 7.8 7.9

TSS mg/I ND ND ND ND

TDS mgd 516 566 504 492

T.H. mg/I 212 234 208 202

CaH mg/I J26 136 126 120

MgH mg/I 86 98 82 82

NOrN mg/I 5.9 6.4 5.3 5.0

TAIkalinity mg/I 160 174 154 150

CN
mg^ NO ND ND ND

F^T eTTtT ZTT^r

5^ra^(5rar7i5ncrT)

if<£t

»=!»». Fax:0n.M6l55B
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wwbbw

Ref No. ; NFB/LAB/PC-12/WZE/2024

TV www MVI* #

national fertilizers limitei
(AGovt.of India Undertaking)

Whind. unit: Sibian Road, Batdinda ■ 1S1003 (Poniab)
Pb.. 0164-2270220.2760200
fa*: 0164-2270463

Dated; 02-12-2024

fugitive Emissinrt

Work Zone Envimnman^.

Date Sample Point RSPfl I nH3
(Mg/m') (ng/^a|

21.06.2024 I Control
Room

15.07.2024 Urea Control Room

13.08.2024 1 &GTG Control
Room

16.09.2024

18.10.2024

13.11.2024

Ammonia Control
Room

Urea Control Room

SGP &GTG Control

Room

CO

(kg/m'l

BOL/BDL

36.0/30.0
BDiy BDL

34.0/26.0
BDL/ BDL

1
H L Thandi

Chief Manager (Lab)

a>H al^T — III _LRtT-III

.,0.)

iii:

«aKd.omca:S.opeCn™p,e.Care:n;^^,,„,,,,,,^^^
ON L74B«aURT4GOt„74L7 Wa... .
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ferfSlts
iWflH asi 3ira!3?l

.  ftifcMjf ^fs.afSsr -isioo3 Oofw
: 0164 - 2270220. 27602K)

!>sra . 0164-2270463

Ref No. : NFB/LA8/PC-^12/WZE/2024

NFL

^cnmia m

NATIONAL FERTILIZERS LIMITED
(A Sovt. of India Undertaking)

Bathlnda Unit; SIbian Road, Bathinda - 1S1003 (Punjab)
Ph.: 0164-2270220.2760200

Fax: 0164-2270463

Dated: 02-12-2024

Monitoring of Emissfons around Factory Boundary Wall

Month Near Site OfRce Near IPG area Near Bagging Plant

NHj (pg/m3) NHj(Mg/m3) NH3(Mg/m3)

Jun-24 95.3 80.3 100.0

Jul-24 63.0 67.7 100.3

Aug-24 58.3 63.0 88.7

Sept-24 73.5 70.0 95.7

Oct-24 74.7 84.0 84.0

Nov-24 72.3 93.3 93.3

H LThandl

Chief Manager (Lab)

i', -l ---n-r

<|!fCT-24, sfr^ST • 201301 (5.tr.),5Jfre : 0120-2412383. HitRl ; 0120-2412384
Corporate Office : A-ll,Sector- 24.Noida• 201301 (UP), Tel:0120-2412383,fax:0120 - 2412384

ffirafnV: ZSIf^HT ,31)7 - III .7,^PM^KWel tjftTTT, aWr Jif fteJift- n0003,J5J31W:011-24361252. ifeffr: 011-24361553
Regd. Office: Scope Complex Core-III ,7, Institutional Area, loifhi Road, NewDdlli -110003,Tel: 011-24361252, fax: 011-243615S3

ON t.74899DL1974GO1007417 WebsHe : httn://www,natlQnalljrti!uef5.com H pnaBonalfertlfiters

1441317/2025/HSM

44

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:35 pm

364
1311



FORM-4
(See rules 6{5), 13(8), 16(6) Rnrl 20 (2))
form for filing annual return

BY THE OCCUPIER OR OPERATOR OF FACILITY
^iojL 01-04-2023_To 31-03-2^24

(To be submilled by occitpior/opoiatnr nf (ItspoRfil fnciltty to 3i;ilo Polliilion Contml Roarri/ Pnllution Control Committee by
30th June o( every year for the pmcoclinn pohoci April to Marr.li|

H f L

Name and address of the

Generator/operalor of facility

Authorisation No. and Dale

of issue

Name of the authorised

person and full address with
telephone and fax number
Description of hazardous
Waste

Quantity of hazardous
wastes

(in li/ITA)

Description of Storage

Description ofTreatment

Details of transportation

NATIONAL rFRTIUZr:RS LIMITED.
SIBIAN ROAD, BATHINDA

HWM/renew/BTI/2024/24905670Dtd: 21-03-2024

Sh. T. K Balra. Chief General M^anager
N.F.L.BATHINDA

0164-2270261,0164-2760200 FAX 0164-2270463
Physical form with descriplion
Solid (PR, SR. HT, LI, Methanator,
synthesis etc solid Spent catalyst)

Liquid (Spent Oil)
Carbon Slurry
Type of hazardous waste

(a) Spent Oil Cat. 5.1

(b) Spent catalyst cat,18.1
c) Carbon Slurry Cat. 18.2

Chemical form

RK 211,201 R-67.7H, RKSj RKS2-7HSK201-2.
LSKi, KK821-2,

RK-5, Kf\/liR, KM1

Quantity (in MT/ KL)
as on 31/03/2023

7.15 MT

NIL

38257.11 T

Quantrty (in MT/KL)
as on 31-03-2024

7.98 MT

NIL

37573.90 T

Separate Rooms for storage of Spent cata yst and Spent Oil, Carbon Slurry is stored in Ponds

NA

Name &
address of Consignee

M/s United Petrochem

Industries, Jalandhar

M/s Rajcob Industries,
Thane

M/s Shubham Sales Co,

Rohtak

Mode of

packing

MS

Drums

MS

Drums

Bags

Quantity

21.400 MT

(Spent Oil)

32.520 MT

27.690 MT

683.21 M T

(Carbon Slurry)

Mode of

Transportation
(Truck No)

PB-03R9013

PB03BJ9674

PB03AP5996

PB05AL9855

As per Attached
Annexure

Date of

Transportation

13.12.2023

20,11.2023

22.11.2023

As per
Attached

Annexure

10

Details of disposal of
Hazardous waste #

Name & address of

Consignee
Mode of

packing
Quantity # Mode of

Transportation

Dale of

Transportation

Quantity of useful materials
sent back to the

fvlanufacturers or others

Name and type of (Quantity in Tonnes /KL) material
sent back Manuf^turers

or Others

# Quantity of disposed of material ; NIL

Date: 06-06-2024
Place; Bathlnda

Name: Spent Oil
Cateoory 5. t, Qty. =21.400 MT
(Sale order No. 423 Sated 04.12.2023)
Name; Spent Catalyst
Category: 18.1, Qty. = 60.210MT
(Sale order No. 422 dated 04.11.2023)
Name Carbon Slurry
Category : 18.2. Qly = 683.21 T
I Sale order No. 393 dated 21.06.2022)

.'>•1 , ..Sionature

'DesignationHARMI"
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iSft Hiiif )'(ni

At«n(rr«i For lt»Mr(loti« nnd (Hlicr Wnilf

Occupier's Nflme Si Mniliiip A<liin «
(incliidtHp l'hi>nc No,') /\J>/

c.

S.

Omipin'sRccitimiiiiiiNo; ~f ̂ V^fA 1 tl.C '\Cto\ f Ilf— 1 ^ ̂ ^
ili-i
irRi(1{nc Vh

Mmitfcsl I'K^nintciiis No.;

TYnnsporicr's Nunrit AiMrfS< : (inrRi(1{n|> I'honf No.

Ir-nispoftc'} Vmic A .Addirs': T>-nrk / Tanhfr / Spfcl*! Vfhiric

1>"STt>rvf>c!'s Rcj; sirMiou No.

\ehtclc Rcui.nrrlion No. -f/i,, i i<,r hi \ t

U\

iicsiprtitcd N'fimcA siirAridrcsc: yfsJl THD PETROCHEM INDUSTRIES
Behind I caiLcr Complex. Hwli Peer Dnd Khan, P.O. BaMi Rnwa Khcl. Jalandhar fPb.) I4402I

E-nml!: iiiKi.inl@fimaH.coin

r.icilit) 's RfgiFtmtion No. Reg /PPCn/202fl-25/ R-177

F.iciliN't Phone

\\a.xtc Dc-soriplion: ZZZcfZI„

i;.

ni' or MT

mISos.

Tbtol Quanin of Waste r

13.

14.

15

i6.

Cnnstslcnc}':

Waste Categotj- No.

Solid / Oily / Liquid / Scrai-Solid /Tnriy! Sludge / Slurry

■=:C4= ZZ
Special Handing Instructions &. .Additional Information;

OCCUPIER'S CERTIFICATE: I herebx- declare that the contents of the consignment are folly and accurately
described above by pivpcr shipping name and ore categorised, packed, marked, and labeled, and are in all respects in
proper condition for transpose by road according to applicable natiofta! government r^lations^

17.

Typed Name & Stamp
?UN]

□efaity
;  Fertilizers iCTiieiJ

hwJilll-'Jai'Pb.)

Month Day Ye

I°|yl0 Igl °Uls

IK.

Transporter's Acknowledgement ofReceipt ofMaterials
Tt psd Name & Stamp Signature

Month Day Y«

J acilil)' Owne-'or Operatoi's CertificatjotfotRe^^JlflTtizardous Waste
r

Typed Name & Stamp signature
Fof'Unitcd Pctrochem InJuiitrics

AulhurJsed /Fartiier

Month

0

_Dav

'§1
Y

J.
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k

NFL 1.

2.

3.

4.

5.

6.

7.

8.

g.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

^  wt

Sender's name mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and addre^ :
(including Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB-151003

PHONE: 0164-2760912

HWM/FRESH/BTl/2022/18344665 Datad 17/06/2022

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address;
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and addifioreri
information

Sender's Certificate

PUNIT JAIN
Deputy Manage (Materlali
Nattonal FeiHli2eT8 Limlte<

Name and Stamp: SignSW?"

M/S. SHUBHAM sales CO.
5.5 Km Mleatone, Bniwanj Road, RoMsk
Mob.: 8813122762
E.fnail: shubhamsaiescottsmall.coni

TRUCK

HWM/ROi: :oiq/6906134

M/S. SHUBHAM SALES CO.
S.S Km Milestone, Sblwam Road. Rolttak
Mob. : 9811122762

E-mail : 8hubhsnwaleBcoaQma9xom

HWM/ROH/2019/6906134

CARBON SLURRY

J:t> METRIC TONNES
01 TRUCK

(^LID / SEMI SOLID / SLURRY

hereby declare (hat the contents of the
coneignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
nattonal government regulations.

Month

Transporter adqKwiedgementjpr^btt^f^/Waster
NameandStamp

1
Year

0 3k

: Signature!:' Month Day

loi'^i "
Receiver's Certification for r§:^it?roni^izardous and other waste
Name and Stamp: Signature: ivlonth DayName and Stamp: Signature:

Year

S

Year

1441317/2025/HSM

47

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:35 pm

367
1314



NFL

2.

3.

4.

5.

6.

7.

a

9.

10,

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Addr^ (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(intruding Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.

BATHiNDA.PUNJAB-151003
PHONE: 0164-2760912

HWM/FRESH/BTI/2022/1834466S Dated 17/06/2022

418

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address:
(Including Phone No. and e-mail)

Receiver's authorisation No.

Waste descn'ption

Total Quantity
No. of Containers

Physical form

Special harxJing instructkxis and additional
Information

M/S. SHUBHAM SALES CO.
6.5 Km MSestuie, BMwanI Road, RotitaK
Mob.; 8613122762
E-mair: EhubhamsalaEOoesmall.co'n

TRUCK

HWfvl/P'' 6906134

WS. SHUBHAM SALES CO.
S.S Km Milestone, Sblwani Roeb, RobM
Mob.: 8813122^
Emaii : stiubbamsatescoaflmatt.oom

HWM/ROH/2019/6906134

CARBON SLURRY

METRICTONNES
01 TRUCK

jSQUD/SEMISOLID / SLURRY

Seder's Certificate

V

PUMT JAIN
Deputy Manager (Materials)
National Fertilizers l^ntted

□ailihiOa(ni.)

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month

rJi

Transporter aclmovriedgefna^tfWl^'^t of Wastes
t) ^ 1 S»

Day

D \

Year

9

Name and Stamp: Signature! Month

Receiver's Certification for

Name and Stamp: Signature iiu

0
)av

S'
Year

^ 0 R
rdous and other waste

Month Day Year
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FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-maif

NATIONAL FERTLLIZER LTD.

BATHiNDA, PUNJAB - 1S1CK>3
PHONE: 0164-2760912

2. Sender's authorisation No. HWM/FRESH/BTi;2022/1S344666DatKl 17/06/2022

3. Manifest Document No. 417

4. Transporter's name and address :
(Induding Ph(^e No. axt e*mall)

M/S. SHUBHAM SALES CO.
5.5 Km MIeslone, Bti»wani Road. Rohak
Mob-;98131227K
E-mail: ehubhamsaJncodgmail.com

5. Type of Vehicle TRUCK

6. Transporter's Registration No. IHVVVr'P ~ '.•' -1 ^^!06134
7. Vehicle Registration No.

6. Receiver's name and mailing address:
(Including Phone No. and e-mail) :

M/S. SHUBHAM SALES CO.
S.S Km Milestone, BhiwanI Road, Robtak
Mob.: 9613122762

E-maS: shubhamsalescoeamaH.ccm

9. Receiver's authorisation No.
HWM/RCH/2019/6906134

10. Waste description CARBON SLURRY

11. Total Quantity
No. of (iJontalners 01 TRUCK

....METRIC TONNES

12. Physical form : \  S_9Ue/SEMI SOLID/SLURRY

13. Special handing instructions and additional
information :

14. Sender's Certificate

PUNIT JAIN
Deputy Manager (Matertris)
National Fertiliwrs Limited

a.MVilrvla (Pt.)

1 hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transpLTt by road according to applicable
national government regulations.

Name and Stamp: Signature: Month Day Year

-V. '"l-lpri , " :.|J. • i , ,11 1 .■ 1L r h Eh
15. Tran^rter acknowiodgemsn^f|ecgipt^^ WastM |

Name and Stamp: Signatur^ r / Month IDay Year n
r-.v i

D r J? 0 MM 1
ie" Receiver's CertlflcatiOT for r^ifjt erf hazardous and other waste |

Name and Stamp: ^j^Qatjjre ^ ^ Month Day Year

_JJJ □ JBbi mm

!
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05!

NFL

3.

4.

5.

6.

7.

g.

10.

12.

14.

15.

16.

FORM 10

[See Rule 19 (1)1
MANIFEST FOR HAZARDOUS AND 01 HER WASTE

-

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's aLfthorisatlon No.

Manifest Document No.

Transporter's name and address :
(Including Phone No. and e-mail)

NATIONAL FERTLLiZER LTD.
BATHtNDA PUNJAB -151003

PHONE: 0164-2760912

HWM/FRESH/STI/2022/18344665 Dated 17/06/2022

116

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

8. Receiver's name and mailing address;
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

11. Total Quantity
No. of Containers

Physical form

13. Special handing instructions and additlonErf
information

WS. SHUBHAM SALES CO.
5.S Km Mrtestone, BtiKvanI Road, Rohtak
Mob.: 9813122762
E^raii: shubhamsaJeBcoOgmaa.eoni

TRUCK

HWM/ROH " ;•' 9/690613A
P6»3PtF am

M/S. SHUBHAM SALES CO.
SE Km Uilesione, BhnvanI Road, Robtak
Mob.: 9813122762
E.maa : ghubhamsalescoeomfM-com

HWM/ROH/2019/6906134

CARBON SLURRY

...|..I'.:i.1.Q..tA,a....METR 10 TONNES
01 TRUCK

/SEMI SOLID/SLURRY

Sender's Certificate

WWIT^Am
Deputy MiMgT (mwldi)
Nationat Fwtfllwa Lfcntted

BathindafPb.)

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and ve in all respects In proper conditions
for transport by road according to applicable
nation i! government regulations.

Name and Stamp: Signature

Transporter adtnowiec^BffiSfiti'fVi^pt of Wtwtes

Month

31 '2
Day

8 7 0

Year

V

Name and Stamp; Signature Month

0

Receiver's Certifj^toRforjFe^lpt of hazardous and other waste
ip>^i^Name and Stamp>^l9hatur(^: Month la

Yeer

y Year
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xt<

NFL 11.

2.

3.

5.

6.

T_

6.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

{See Rule 19 (1}]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

^  UVI V

Sender's name and mailing
Address (Including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mall)

NATIONAL FERTLLIZER LTD.
BATHINDA, PUNJAB-151003

PHONE : 0164-2760912

HWM/FRESH/BTI/2022/18344e65 Dated 17/06/2022

m

Type of Vehide

Transporter's Registration No.

V^icle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorlsatlc^ No.

Waste descnption

Total Quantity
No. of Containers

Physical form

Special handing Instructions axt additional
Information

Sender's Certificate

f^UNITjAlN
• Manager (Materi^'^;
'  I Fertilizers DmiicJ

tShlndafPb.)

M/S. SHUBHAM SALES CO.
5.5 Km Milestone. Btihvani Roed, RohlaJt
Mob.: 9813122762

E-malt: shubhamsalescoOsmal-coni

TRUCK

HWM/ROH/20 1
aP a\M

. SHUBHAM SALES CO.M/S
S.5 Km MHeetone, BhiHoni Road, RoMak
Mob.:g8l3l22762

: ghubtiamsaleacoOflmail.com

HWM/ROH/2019/6906134

CARBON SLURRY

METRICTONNES

01 TRUCK

U-SODD / SEMI SOLID / SLURRY

I heruby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,

and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp; Signature: Month

91

)av Year

Transporter acknowledgement of receipl of Wastes

Name and Stamp: Signature?7 Month

Receiver's Certification for receipt of hazardous and other waste
5. V

Year

lb

Name and Stamp: Month )av Year
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NFL

2.

3.

4.

5.

6.

7.

a

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Seder's name and mailing :
Address (including Phone No. and e-mail)

Sender's authorisaticMi No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehtele

Transporter's Registration No.

Vehicie Registrati<yi No.

Receiver's name and mailing address
(including Phone No. and e-m^i)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Spedat handing instructions and additkml
information :

Sender's Certificate

PUNITJAIN
Deputy Manager (MaterialO
National Ftrtia^ Limited

BathindafPb.)

NATIONAL FERTLLIZER LTD.

BATHirtDA, PUNJAB -151003

PHONE: 0164-2760912

HWM/FHESH^TI/2022/18344665 Dated 17/06/2022

Mi
M/S. SHUBHAM SALES CO.
S.S Km hNieslone, Bt>lwanl Road, Rohtak
M)b.: 9813122762

E-rratI: shubhamsalaMOttgmri.com

TRUCK

H\/VM/R0H/2Q1 P-'6906134

M/S. SHUBHAM SALES CO.
5.6 Km Milestone, Bniwanl Road. Rohtak
Mcto.' 98'<ai22762

E^na^l : 9hubhafn8atescottBmall.oem

HWM/ROH/2019/6906134

CARBON SLURRY

.....l.U.L.5:.ao METRIC TONNES
01 TRUCK

, JOLID/SEMI SOLID/SLURRY

I hereby declare that the contents of the

consiQnment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature Month

31
Day Year

e 6 s
Transporter ai tof

Name and Stamp; Signature: Month

0 9 C

Year

Receiver's C^lcatlcn for riatlon for re

Name and Stamp

celpt^of hazardou

: Signaiu&y, /
s  and other waste

wlonth Day Year
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NFL
1.

lL

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

FORM 10

[See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(Including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

NATIONAL FERTLLIZER LTD.
BATHiNDA, PUNJAB -151003

PHONE: 0164-2760912

HWM^RESH/BTI/2022/t8344665 DBMd 17/06/2022

m

M/S. SHUBHAM SALES CO.
53 Km Mileelona. Bhiwanl Road, Rohtak
Mob.: 9013122762
E-maH: 9t1ubhams1Oeacoe0maB.com

TRUCK

HW>j)gOynia'mi)6134
M/S

Physical form

Special handing instructions and additional
information

Sender's Certificate

PUl
Manager (Materials)Natlona! Fertilizers Umffed

Balhinda (Pb.)

. 3HUBHAM SALES CO.
5.5 Km MHeslone, etOwam Road. Rohtak
Mob. : 9813122762
E-mail: Bhubhamaaleacoegmalljom

HWriA/ROH/2019/6906134

CARBON SLURRY

METRICTONNES
01 TRUCK

^JOLID/SEMI SOLID/SLURRY

Name and Stamp: Signature;
J

I hereby declare that the contents of the
consijnmeni are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Transporter acknowtedgemeff^ reoelpt^^ Wastes

Month Day

MESI •i

Year

2- S

Name and St^p: Signature: Month

Receiver's Certification fo

0

Name and Stamp; Signature;

3av

ae  ̂
Year

IS and other waste

S

Month Day Year

1441317/2025/HSM

53
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FORM 10

[See Rule 19(1)}

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (Including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(Including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Tot^ Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

Sender's Certifteate

-AnSr
Deputy Hinioir (Material^'
NiStOMi rithei I Lfentted -

BMtodaiPb.}

NATIONAL FERTLLIZER LTD.

BATHINrA, PUNJAB -151003

PHONE : 0164>2760912

HWM/FSESH/BTI/2022/18344665 Datad 17/06/2022

412

M/S. SHUBHAM SALES CO.
S.S Km Myestona, Bhlwanl Road. Rohtak
Mob.'9813122762

E-mail: shubhamsaleacoegmal.COTi

TRUCK

HWM/ROH/2019/5906134
1311

M/S. SPUBHAM SALES CO.
6.S Km MlleBlwta, BhIwanI Road, Rohtak
Mob.: 9813122762

E-maa: ghubhamaalescoegmal.coni

H WM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

jOBO / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects In proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month Jay Year

7 1S

Transporter ackncvidedgeme^nt^r^i^pt^f^^t^i
Uama onH C4ofnr\. ^ ' '

a

Name and Stamp: Signature f

stes

Month

O1 %

Year

Receiver's Certification f

Name and Stamp: Signatur
22

lous and other waste

Month )ay Year

1441317/2025/HSM

54
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NFL

3.

14.

5.

6.

7.

'8.

9.

10.

111.

12.

13.

14.

15.

16.

FORM 10

(See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. ̂ d e-mail)

Sender's authwlsation No.

Manifest Document No.

Transporter's name and address
(Including Phone No. and e-mail)

Type of Vehicle

NATIONAL FERTLLIZER LTD.
BATHINDA, PUr4JAB-151003
PHONE; 0164-2760912

HWfa/FRESH/BTI/2022/18344«re Dated 17/06/2022

411
M/S. SHUBHAM SALES CO.
S J Km Mteeione. Bhlwani Road, Rohlak
Mob.: 9813122762
E-maB; ̂uohatTia8le9coegmafl.com

Transporter's Registration No.

Vehicle Reglstratiyi No.
HWM/R0H/2n 1 Q/fiOfifid
r  fyjc>3PiP-Ii ii

Receiver's name and mailing address
(Including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

TRUCK

M/S. SHUBHAM SALES CO.
S.5 Km Milestone, Bhhwil Road, Rotiiak
Mob-: 3813122762
E-mail: shubhamBalescoeomall-oofn

HWfWROH/2019/6906134

CARBON SLURRY

Physicai form

Spedal handing Instructions and addrtionai
information

01 TRUCK
.METRIC TONNES

USOnD / SEMI SOLID / SLURRY

Sender's Certificate

Deputy Man^ (Materials)
National Fertilizers Limited

Bathinda (Pb.)

Name and Stamp: Signature;

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are ct tagorised, packed, marked, and labeled,
and stre In all respects In proper conditions
for transport by road according to applicable
national government regulations.

Month )aY

Transporter adtnoMriedgeme^
Name and Stamp: Signatu^; ^ Month

h

Year

3

Receiver's Certification f

Name and Stamp: Signatun

0 3
)av

H
;dous and other waste

Year

50
Month )ay Year

1441317/2025/HSM
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4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(Including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste descriptlOTi

Total Quantity
No. of Containers

Physical form

Soeci^ handing instructions and additional
information :

Sender's Certificate

PUNIT JAIN
Deixity Manager (Materials)
National FetlUizen Limited

Bathinda (Pb.)

NATIONAL FERTLLIZER LTD.

BATHiNDA, PUNJAB - 1S1003

PHONE: 0164-2760912

HWM/FRESd/BTI/2022/1834466S Dated 17/06/2022

410

M/S. SHUBHAM SALES CO.
S.S Km MNestone, Bhiwani Road, Rohtak
Mob.; 9613122762

Efnal: ̂ ubhamsalescoOgmail.com

TRUOK

HWM/ROH/:'019'6906134
"ToiTivTTTiT
M/S. SHUBHAM SALES CO.
5.5 Km Milesions, Bhlmni Road, RotntA
Mob. : 9613122762
E-mail: shuohamaaleecoeflmal.ccm

H WM/ROH/2019/6906134

CAREON SLURRY

METRIC TONNES

01 TRUCK

^^SetrlD / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are catenorised. packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature:

Transporter acknowiedgement 6^ re3Biprb^9lmi9te3

Month

1

)av Year

Name and Stamp: Signature; Month Dav Year

03 5

Receiver's Certification foMecelpt of tjazardous and other waste

Name and Stamp: SignSif^r"' Month "pay Year

1441317/2025/HSM
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NFL

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

ncnoMtat*

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Tran^orter's Registration No.

Vehicle Registration No,

Receiver's name and mailing address
(Including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information :

Sender's Certificate

I'fjMN^FRity Manager (Materials)
Natlonal Fertilizers Limited

Bathlnda (R).)

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB-151003

PHONE: 0164-2760912

HWM/FfiESH/BTI/2022/18344665 Cited 17/06/2022

409
M/S. SHUBHAM SALES CO.
S.5 Km Milestone, Shiwani Road, Rohtak
Mob.: S813122782

E-malt: shubhamsaieacoegmall.com

TRUCK

P(3.o^f^F '^o))
M/S. SHUBHAM SALES CO.
S.5 Km MIlMtone, Bhiwani Road, RohlMc
Mob.: 9813122762

E-mail : shubhamaalascoeamall.com

H WrVROH/2019/6906134

CARBON SLURRY

METRICTONNES

01 TRUCK

^^^LID / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and l^eied,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature:

M3i ^ b '=1 3
Transporter acknowledgement of receipt of Wastes

Name and Stamp: Signature: Month Dav Year

0 3 5 c

Receiver's Certification for re<^pt of hazardous and other waste

Name and Stamp: Signature: Month Day Year

1441317/2025/HSM
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NFL

2.

3.

5.

6.

7.

9.

10.

12.

14.

15.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authoiisation No.

Manifest Document No.

4. Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Regis^don No.

Vehicle Registration No.

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB-1S1003

PHONE: 0164-2760912

HWM/FRESH/Bn/2022/18344£eS Dated 17106/2022

408
M/S. SHUBHAM SALES CO.
5.5 Km Milasune. Bhiwani Road, ftohtak
Mob.: 9813122762

E-maB ; shubhamsaiescoegmali.eom

TRUCK

8. Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

11. Total Quantity
No. of Containers

Physical form

13. Special handing in^ructions and additional
infonnation :

Sender's Certificate

PlwrrjAiN
Manager (Materials)

National Fertilizers Limited
Bathlnda (Pb.)

P(^0> fNC
M/S. SHUBHAM SALES CO.
5.5 Km Milestone. Bhiwani Road. Rohtak
Mob.: 3813122762
E-mail : shubhafnsale6eoOQmall.com

HWM/ROH/2019/6906134

CARBON SLURRY

..m.t.M.D.D. METRIC TONNES
01 TRUCK

^_^.§DWD / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month

0

)av

5 fl

Year

Transporter acknowledgement^r^lg^to^^^tes
Name and Stamp; Signature;

16. Receiver's Certification f5

Name and Stamp: Sigrtitur

r^onth 3av Year

03 0 V
ilpt of hazardpus and other waste

fru/i
Month

1441317/2025/HSM
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NFL

3.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

{See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

^ *

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehide

Transporter's Registration No.

Vehicle Registration No.

NATIONAL FERTLLIZER LTD.
BATHINDA, PUNJAB -151003
PHONE; 0164-2760912

HWM/FRESH/BTt/2022/18344666 Osted 17/06/2022

407

M/S. SHUBHAM SALES CO.
S.5 Km MBeuone, Bhhranl Rosd, Ftohtak
Mot). :eai3122762
E-matI : shubhamsalsscoeoimll.com

TRUCK

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Spedal handing instructions and additional
information •

Sender's Certificate

HWM/Rr
' 1 \ ■> I r I. r

pa
M/S. SHUBHAM SALES CO.
s.5 Km MiMtons, ShIwanI Road, Rohtak
Mob. :98i31227e2
EwnaB : ahuMwmsatescoeQfraK.ocm

HWM/ROH/2019/6906134
CARUON SLURRY

01 TRl!)
.METRIC TONNES

SQUO / SEMI SOLID / SLURRY

PUNIT JAIN
Deputy Manager (Materials)
National Femtiicrs Limited

Bathinda (Pb.)

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects In proper conditions
for transport by road according to applicable
natioral government regulabons.

Name and Stamp: Signature: Month

Transporter acknowlc
nse

'ofn

9
Da^

5.
Year

Wastes

Name and Stamp : Signature ;

Receiver's Certificallon for /eceipt df hazardous and other waste
L

Month Dav Year

Pf^l 1^1 MoNhl
Name and Stamp; Signature: Month )ay Year

1441317/2025/HSM
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5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 10 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

M^ifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address:
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
Information :

Sender's Certificate

lA^

PUNIT JAIN
Depi4v Manager
National Fertilizers Limited

Bathinda (Pb.)

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB • 151003

PHONE: 0164-2760912

HWM/FRESH/B'n/2022/18344666 Dated 17/06/2022

loS"

IWS. SHUBHAM SALES CO.
5.5 Km Milesione, Bhiwanf Road, Rohtak
Mcb.:B8t3122762

E-mail : ahubbamsalaBcoegmail.com

TRUCK

HWM, o90a
P6o':^Rr 13\\

M/S. SHUBHAM SALES CO.
S.S Km MUestona, Bhitvani Road, Rohtafc
Mob. rBBI 3122762

E-mail : shubhamaatescoCgmall.oom

HWM/ROH/2019/6906134

CARBOri SLURRY

\\.x.(fSrQ METRIC TONNES
01 TRUCK

L^LID / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,

and are in all respects in proper conditions
for transport by road according to applicable
national qovernment regulations.

Name and Stamp: Signature:
03 2|^ 2^

0 %

Transporter acknowledgement (^^W^^tes
Name and Stamp: Signature ' Month

b 3

Receiver's Certiflcatlpr^^ jtazardo

Name and Stamp: SigStUfflrt^^ /
u

Year

s and other waste

Month )av Year

1441317/2025/HSM
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FORM 10 wp-nw-i*

_  (See Rule 19(1}]
£  MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail

NATIONAL FERTLLIZER LTD.
1  BATHINDA, PUNJAB-151003

PHOfxE: 0164-2760912

2. Sender's authorisation No. HWM/FRESH/BTI/2022/18344665 Dated 17/06/2022

3. Manifest Document No. m

4. Transporter'snameandaddfess :
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
S.5 Km Maestons, Bhhvanl Road, Rotilak
Mc^.: 9013122762
E-mafI : shubhefflsaleacoegmall.com

5. Type of Vehicle TRUCK

6. Transporter's Registration No. '  ■ f ^ r" '.l r"'. O y
7. Vehicle Registration No.

8. Receiver's name and mailing address:
(including Phwie No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rotrtak
Mob. : 9313122762

E^naii : shubhamsalMcoeamiill.tyvn
9. Receiver's authorisation No.

HWM/ROH/2019/6906134
10. Waste description ; CARBON SLURRY
11. Total Quantity

No. of Containers
METRICTONNES

01 TRUCK

12. Physical form 1>S5lID / SEMI SOLID / SLURRY
13. Special handing Instojcaions and additional

information ;

14. Sender's Certificate

•r

- r'

j fllhl

1 hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature; Month Year

- v.. , .

.

0  j 1 % Xo

15. Transporter acknowdedgement of "^^^f Wa5t$s
fMame and Stamp: Signature:' Month Day Year

"hi hm i^iojajsi 1
16. Hecelver s Certification for receipt of hazardous and other waste

Name and Stamp: Signaturfft "1 ' \.1onth Day Year

1

J

1441317/2025/HSM
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NFL

2.

3.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

--Si*

Sander's name and mailing
Address (including Phone No. and e-maii)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(induding Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB -151003

PHONE : 0164-2760912

HWM/FRESH/BTI/2022;1834^6 Dated 17/06/2022

46^
.M SAL

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing adch^ss
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
Information

Sender's Certificate

M/S. SHUBHAM SALES CO.
5.5 Km Miestorte, BMwani Road, Rohtak
Mob. :98131227S2
EmaH: fibubhamaalascoegmal.com

TRUCK

M/S. SHUBHAM SALES CO.
5.5 Km Miestone, BhiwanI Road, Rotitak
Mob.: 9B13122762

E-mail ; sliubhamaaieacoOgmail.oom

HWM/ROH/2019/6906134

CARBON SLURRY

METRICTONNES

O i TRUCK

/SEMI SOUD/SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and

PUNlf JWN fare categorised, packed, marked, and labeled,
iiy Maiwgtr and are in all respects in proper conditions

for transport by road according to applicable
national government regulations.

Naticna] Fcrtillwra Umited
Bathtnda (Pb.)

Name and Stamp: Signature:

acknowi^igelliOTt^'Transporter ac dement of rece

Morth

ii
)ay Year

4

ipt of Wastes

Name and Stamp: Signature:

Receiver's Certification

Month

t0

Dss Y^r

rdous and other waste

Name and Stamp: Signature: Month

1441317/2025/HSM
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NFL1

FORM 10

[See Rule 19(1))

MANIFEST FOR HAZARDOUS AND OTHER WASTE

9 «f* IWI W

1 Sender's name and mailing
Address (including Phrone No. and e-mail

NATIONAL FERTILIZER LTD.

BATHINLA, PUNJAB -151003

PHONE : 0164-2760912

2. Sender's authorisaticMi No. HWM/FRESH/BT]/2022/18344S66 Oatml 17/06/2022

3. Manifest Document No. 404

4. Transporter's name and address ;
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Shlwani Roact. Rohtak
M(«.; 9813122762

E-meil : shubhamsalescoOsmall.coni

5. Type of Vehicle TRUCK

6. Tiwisporter's Registration No.

7. Vehicle Registration No.

8. Receiver's name and mailing address:
(Including Phone No. and e-mail)

M/S. SKUBHAM SALES CO.
S.S Kr.i Milestone. BhIwanI Road, RohtM
Mob. : 9813122762

E-mail ; shubhamsalescoOomaarom

9. Receiver's authorisation No.
HWM/ROH/2019/6908134

10. Waste description CARBON SLURRY

11. Total Quantity :
No. of Containers

METRIC TONNES

01 TRUCK

12. Physical form : ^JOLID / SEMI SOLID / SLURRY

13. Special handing instructions and ̂ Itional
information -

14. Sender's Certificate

rUNi'T UAIN
IDej.. IV Manager (Materials)
NalK/ " Fertllizere Limited

Uaihinda (Pb.)

I hereby declare that the contents of the
consigrment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in ail respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month Dav Year 1

13|1 L It) p □
15.

;  'y /' ■ ' —— 1

Transporter acknowledgement of r^ipt of Wastes
Name and Stamp: Signature: Month 1Dav Year 1

0 3|n nin n
16. Rec^ver's Certification for receipt of hazardous and other waste |

Name and Stamp: Signature: Month iDay Year I

JJu □□1 □□J
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NFL

3.

4.

Is.

16.

7.

I 8.

19.

'10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19 {1)J
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. aiKl e-mail)

NATIONAL FERTLLI2E

Sender's authorisation No.

Manifest Document No.

R LTD.
BATtilNOA, PUNJAB -151003
PHONE: 0164-2760912

HWM/FRESH/BTI/2022/18344666 Dated 17/06/2022

Transporter's name and address :
(including Phone No. and e-mail)

Typo of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing acWress:
(including Phone No. and e-mail)

388
WS. SHtlBHAM SALES CO.
S.S Km Milestone, Bhhvanl Road, Rohtak
Mob.: &813122762
E-fflaH: shubhamaaleacoegmail.com

TRUCK

HWM/RO!-:

Receiver's authorisation No.

Waste description

Total Quantity
No. of Contalnera

Ph^ical form

Special handing instructions and additlonal
information

Sender's Certificate

Wi. SHUBHAM SALES CO.
S.S Km MHestone. Bhlwanl Road, Roht^
Mob.;9813122762
E-mail ; 8hubhanigaleBooeamail.com

HWM/ROH/2019/6906134

CARBON SLURRY

metric tonnes
01 TRUCK

,SOLID / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately

. described above by proper shipping name and
PUNIT JAIN ) are categorised, packed, marked, and labeled.

Deputy Manager (Maleri jS6d are in all respects in proper conditions
National feriili^ers LimI 4dr transport by road according to applicable

BoDimJaU'b.) national government regulations.

Name and Stamp; Signature: Month

O

Transporter

.

Year

<1

Stes

Name and Stamp; Signatur

Receiver's Certification for receipt pf haaatdq^s and other waste
Nam© and Stamp: Signatur-AW Month

Month Dav Year

0 £ 1 I'h 1

Year
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NFL.

2.

3.

6.

7.

9.

10.

12.

14.

16.

16.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing :
Address (Induding Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(induding Phone No. and e-mail)

Type of Vehide

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB -151003

PHONE: ni64-2760912

HWM/FRESH/BTI/2022n8344666 Dated 17/06/2022

389

Transporter's Registration No.

Vehicle Registration No.

8. Receiver's name and mailing address
(induding Phone No. and e-maii)

Receiver's authorisation No.

Waste description

11. Total Quantity
No. of Containers

Physical form

13. Special handing instructions £uid additidiai
information

Sender's Certificate

-C-
f

PUNIT JAIN
Deputy Manager (Material
Nattonal Fertilizers Ltantte

Bothinda (Pb.)

Name and Stomp: Signature;

iWS. SHUBHAM SALES CO.
5.5 Km Ullsstond, ShfwanI Roac., Rohtak
Mob.: 9913122752
E-mail: BhiibhamaataacoOgmaB.com

TRUCK

r\ u T
6j0613A

WS. SHUBHAM SALES CO.
5.5 Km Mlieairvie, BhiwartI Road, Rohiak
Mob. : 9613122752

E-mail: sbubhamsaleacoagnaiijom

HWM/ROH/2019/6906134

CARBON SLURRY

01 TRUCK

.METRIC TONNES

SOLID / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
Snd are in ail respects in proper conditions
for transport by road according to applicable
national government regulations.

Month

0

)av Year

Transporter acknowledgerT)ep|of re^i^t ̂  W^i
Name and Stamp: SignaU^e^7^

Receiver's Certlffcatlon for receipt of hazardous and other waste

Month pay Year

t & 1 1' 1 1

Name and Stamp: Sig^^^r^/i - Month

[I
Day Year
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N F I.r

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

- Sender's name and mailing
Address (including Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB -15t003

PHONE : 0164-2760912

2. Sender's auttiorisation No. HWU/FF.ESH/BT1/2022/18344666 Dated 17/06/2022

3. Manifest Document No. 390

4. Transporter's name and address :
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
6.S Km MilMtom, Bhlwani Road, Rohtak
M(d>.: 9813122762
E.4nyt; alwbhamBaiMCoegrrail.cotn

5. Type of Vehicle TRUCK

6. Transporter's Registration No. HWr,' ::06134

7. V^icie Registration No. PsfZ] )/

8. Receiver's name and mailing address ;
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Km hNesione, Bhiwan) Road, Rohtak
Mob. ;9S13132762

E-rrail : ̂ubhainsatascaSamail.con)

9. Receiver's authoris^lon No. HWM/ROH/2019/6906134

10. Waste descfipticMi CARBON SLURRY

11. Total Quantity
No. of Containers

|.^.i.U£i METRICTONNES
01 TRUCK

12. Physical form .  SOLID/SEMI SOLID/SLURRY

13. Special handing instructions and ackStional
Irformation

14. Sender's Certificate -r ,■>

PUNIT JAIN
DepJty Manager (Materials)
NatJora! Fertilizers Limited

gali'iinda (Pb.)

1 hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are In all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and St^p: Signature: Month Da\1  Year

1_

1  (,
_ EEE

15. Transporter acknoHrfodgemen^^^ei^of^t^^es ]
Name and Stamp: Signature:' ^ Month Dav Year "1

1 n 1V 1 R
"li" Receiver's Certification for rec^t^^ other waste |

Name and Stamp: Signatured *' " ^ Month 1Day Year

J
tSSSBt □□□ □□
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NFL

FORM 10

[See Rule 19(1))

MANIFEST FOR HAZARDOUS AND OTHER WASTE

n vnwt* ar

Sender's name and mailing
Address (including Phcme No. and e-mail)

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB-151003

PHONE; 0164-2760912

2. Sender's authorisation No.
HWM/FRE$H;BTI/2022y1834466S Dated 17/06/2022

3. Manifest Document No. 391

4. Transporter's name and address :
(including Phone No. and e-maii)

M/S. SHUBHAM SALES CO.
6.5 Km Milestone, ShiwanI Road, Rohiak

Mob.: 9813122762

E-mail; shubharraaleecoeQmaU.com

5. Type of Vehicle TRUCK

6. Transporter's Registration No. HWM/'ROH/.-'01 G906134
7. Vehicie Registration No.

8. Receiver's name and maiiing address:
(including Phone No. and e-maii)

M/S. SHUBHAM SALES CO.
5.5 Km MHeetone. Bhtwanl Road. fWitak
Mob.: 9813122762

E-mail : shub'..amsato8coeama]l.eom

9. Receiver's authorisation No. H WM/ROH/2019/6906134

10. Waste description CARBON SLURRY

11. Total Quantity
No. of Containers

METRIC TONNES

01 TRUCK

12. Physical form ^ ̂ OLID / SEMI SOLID / SLURRY

13. Special handing Insfructions and additionei
information

—

14. Sender's Certificate r~l ^ -

PUN IT JAIN
Depuiy Managw (Mat*rtiW
National Fertttlzm Umitad

BathmdalPb.)

1 hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name smd Stamp: Signature: Month pa\1  Year

0AL1iLJi- EC
15. Transporter acknowledgement of r^lp^o^^stes

'  Name and Stamp: Signafuref. Month Dav Year n

sg □E0□EB 0□u
16. Receiver's Certification for receipt of h^rdous and other v/aste

Name and Stamp: Signature Month 13av Year
/ LM

mm□□□ □□
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Bore's BcJ

NFL.

2.

3.

5.

6.

1.

8.

9.

10.

12.

14.

15.

FORM 10

[See Rule 19 (1)1

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mal)

Sender's authorisation No.

Manifest Document No.

4. Tran^rter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registratfcm No.

Vehide Registration No.

Receiver's name and mailing address
(including Rhone No. and e-mail)

Receiver's authorisation No.

Wests description

11. Total Quantity
No. of Containers

Physical form

13. Special handing instructions ̂  additiona]
information :

Sender's Certificate

V

\INPUNIT JA
Deputy Manager (Materials)
Natkina] Fertilizer Limited

Bafhlnda (Pb.)

NATIONAL FERTLUZER LTD.

BATHINDA, PUNJAB • 1510(»

PHONE: 0164-2760912

HWM/FRESH^Tl/2022/18344865 Oalad 17/06/2022

392
M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Shiwarti Road, Rohiak
Mob.: 9813122762

E-mall; ̂ ubhamaalMcoOgmak.cotn

TRUCK

HVVM/Ro: i :'>0-;:;'/6906134

M/S. SHUBHAM SALES CO.
5.5 Km Mitostone, BtitvAni Road, Rtftlak
htob. ; 9813122762

E-itmII ; shubhamgaleaeoflQmaM.cwn

HWIVl'ROH/2019/6906134

CARBON SLURRY

metric tonnes

01 TRUCK

/ SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name ̂ d
are categorised, packed, marked, and labeled,
and are in ail respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month 3av Year

1

Transpiyter acknowtedgems^of o^^iQf Wa

N

stes

ame and Stamp: Signature; Month

D
pav Year

1 1 5,

16. R«:eiver's Certification for receipt of hazardous and other waste

Name and Stamp: Signature: ^ ̂V ̂ Month Day Year
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GoTC'PBc?

NFL

FORM 10

[See Rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.

BA-miNDA, PUNJAB-151003

PHONE : 0164-2760912

2. Sender's authorisation No. HWM^RESH^I/2022/18344e65Dat*d 17/06/2022

3. Manifest Document No. : 393
4. Transporter's name and address ;

(Including Phone No. and e-mail)

WS. SHUBHAM SALES CO.
S.S Km Milestone, Bhlwani Road, Rohlak
McA.:9813122762

E>mall; shubltamsa!e8caegmal.coin

5. Type of Vehicle TRUCK

6. Transporter's Registration No. HWVI/ROM,^£0'; 9/690613/^
7. Vehicle Registration No. PBo3 AFI34

8. Receiver's name and mailing address :
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Km Mileelone, Bhlwani Road, Rohlak
Mob. : 9813122762

E-mail : Bhubham8alesco9amaH.com

9. Receiver's authorisation No. HViWmHnO^ g/6906134

10. Waste description CARBON SLURRY

11. Total Quantity
No. of Containers

\2.U3.Q METRIC TONNES
01 TRUCK

12. Physical form : »^OLID / SEMI SOLID / SLURRY

13. ^>ecial handing Instructs and additional
information

14. Sender's Certificate f\ i \

SUHITPOONIA
Deputy Manner (Matef^^
National Feitiiizefs Lhnited

Batiilnda (Ws)

1 hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transpcrt by road according to applicable
national government regulations.

Name^dStamp; Signature: Month Dav Year

0
1 _ EC

15. Transporter acknowledgement of recent of Wastes j
Name and Stamp: SignakiW6| ^̂ llonth Dav Year n

0 r
16. Receiver's Certificatkxiior mceipt of hazardous and other waste |

Nmne and Stamp: Signature.;^^ Month 1 '  Year

saaa □ 3SS asas□□□
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FORM 10

[See Rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

tF« ait

Sender's name and mailing
Address (including Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.

BATHINDA PUNJAB • 1S1{H)3

PHONE: 0164-2760912

2, Sender's authorisation No. HWM/FRESH/BTI/2022/1S344e6B Dated 17/0612022

3. Manifest Document No. 394

4. Transporter's name and address :
(including Phone No. and e-maii)

M/S. SHUBHAM SALES CO.
S.S Km Ml^estona, Bhiwanl Road. Rohtak
m>.; 9813123762

E.mall: BhubhamaBlescoe9ma8.com

5. Type of Vehicle TRUCK

6. Transporter's Registration No.

7. Vehicle Registration No. ^X 3R/I
6. Receiver's name and mailing address;

(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
6.5 Km Milestone, Bhiwani Rood, RoblM
Mob.: 9613122:^

E-maU: shuUiamsalescoeenall.coin

9. Receiver's authorisation No. HWM/ROH/2019/6906134

10. Waste description CARBON SLURRY

11. Total Quantity
No. of Containers

W'J.J.9. METRIC TONNES
01 TRUCK

12. Physical form ; ^SOLID / SEMI SOLID / SLURRY

13. Special haiKling inshuctions and additional
Information

—■

14. Sender's Certificate

OVSUHIT POONIA
Der^ity Man^^ (Materials}
National Fertillzeit Ltmtted

1 hereby declare that the contents of the
consignment are fully and accurately
de8crit}ed above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects In proper conditions
for transport by road according to applicable
national government regulations.

uaumiue \ru.j

Name and Stamp: Signature: Month Dav Year

11L (9
_1 EE

15. Transporter acknovriedgement of r^l^of Wastes 1
!  . 1

_

Name and Stamp: Slgnatuite^'^^vy'J' Month {Dav'  Year n

0
o<:i

nr 3 0 2- ! n
Receiver's Certification for receipt of hazardous and other waste |
Name and Stamp; Si^ature Month 1Day Year

□□□E BBB□□ □
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N F k
1.

8.

9.

10.

11,

12.

13.

14.

15.

16.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1 Wf 1

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of O^ntainers

Physical form

Special handing instructions and additional
information

Sender's Certificate

SUHIT POONIA
Dt?puty Manager (Malertak)
Nati'^nai Fertilteers LimJted

BathLnda (FTj.)

NATIONAL FERTLLIZER LTD.

BATHtNDA, PUNJAB-151003

PHONE: 0164-2760S12

HWM/FRESH/BTI/2022/18344666 Dated 17/06/2022

395

M/S. SHUBHAM SALES CO.
S.S Km Milestone, BhtwanI Rood, Rohtak
Mi*.:{)813122762

E-mail: shubhamsalsscoegmail.ccm

TRUCK

M/S. SHUBHAM SALES CO.
5.5 Km Milestone. Bhhvsnl Boad, Rohtak
Moti.: 9813122762

e^nall 1 shubhamsalsacoCflmailxoiTi

HWM/ROH/2019/6906134

CARBON SLURRY

METRICTCDNNES

01 TRUCK

SOLID / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road acccrdlng to applicable
national rovernment regulations.

Name and Stamp: Signature: Month

0

)ay Year

o 14
Transporter acknowiedgemept

Name and Stamp: Signatu

(■« 'L'Wastes

Month pa\ Year

s ! 5 z 0 2 4-
Receiver's Certification for receipt of hazardous and other waste

MName and Stamp: Signa onth Year
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N F 1.

2.

3.

5.

6.

7.

9.

10.

12.

14.

15.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1 ww 1

tw»e* rir

Sender's name and malting
Address (Including Phone No. and e-mail)

S^efs authorisation No.

Manifest Document No.

4. Transporter's name and address :
(Including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

8. Receiver's name and mailing address:
(Including Phone No. and e-mail)

Receivei^s authorisation No.

Waste description

11. Total Quantity
No. of Containers

Physical form

13. Special hancUng instructions and additional
Information :

Sender's Certificate

NATIONAL FERTLLIZER LTD,

BATHINDA, PUNJAB • 1S1003

PHONE: 0164-2760912

HWM/FRESH/BTI/2022/18344665 Dated 17/06/2022

396
M/S. SHUBHAM SALES CO.
5.5 Km Mtleelone, Bhiwani Road, Rohtak
Mob.; 98131227S2

E-maD : eiiubhamsatetcoegmail.oom

TRUCK

Pfe A-Fiel l
M/S. SHUBHAM SALES CO.
5.5 Km ShiwanI Road, Rohtak
Mob.: 9813122752

e^nall : 3huWiam8alescQQomaH.com

HWM/ROH/2019/6906134

CARBON SLURRY

7HI3Z
01 TRUCK

.METRICTONNES

t^OLID / SEMI SOLID / SLURRY

SUHIT POONIA
^puty Manager (Materia
Natlond Fertlii^is Umtti

Sathinda /Mi.1

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
'for transport by road according to applicable
national government regulations.

Name and Stamp: Signature:

0

•■■I—

^1 lb X 0 I 4
Transporter acknowledgement^TOiy^
Name and Stamp; Signature Month

( ^ 6

Year

16. Receiver's Certification for recgjgt h^ardous and other waste
Name arnl Stamp: Slgnaturff^ ̂ Month )av Year
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NFL

2.

3.

4.

6.

6.

7.

8.

9.

10.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

TQPR

Sender's name and mailing
Address (including Phone No. and e-mail

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address :
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

11. Total Quantity
j  No. of Containers

Physical form

Special handing Instructions and additional
Information

Sender's Certrficate

PI NIT JAIN
Depuly Manar^r (Matcrtal^
NotkK^ FeTiiii?«>r3 LMIed

Bafhlndd (Pb.)

NATIONAL FERTILIZER LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

HWM/FRESH/BTI/2022/18344665 Dated 17/06/2022

231
M/S. SHU3HAM SALES CO.
5.5 Km Milestone. Bhiwani Road, Rdilak
Mob.; 9613122752
E-mail ; ̂ ubhamaaieBcoegmal.com

TRUCK

J3Go3_Pt>29l)_
M/S. SHUBHAM SALES CO.
5.5 Km Mllesione, BhiwanI Road, Robtak
Mob.: 9613122762

E-ma6 : shubhamsatescoOamaii.com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES
Oi TRUCK

/ SEMI SOUD / SLURRY

hereby declare that the contents of the
consiynment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and lat}eldd,
and are In all respects in proper conditions
or transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Mor.th

6

Day

m

Year

Transporter acknowledgement of recast of^^^tes
Name and Stamp: Signatured' ̂ MtMilh

1 ^̂
Receiver's Certification for receipt pf haza.rdo^s and other waste
Na.me and Stamp: SignaturJ?^/"''" • Month )a

Year

a

y Year
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ilk

2.

3.

4.

g.

10.

11.

12.

13.

14.

16.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's auttxirisation No.

Manifest Document No.

Transporter's name and address ;
(induding Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vdiicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Specid handing instructions and additional
information

Sender's Certificate

^4
PUHITJi

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB-151003

PHONE: 0164-2760912

HWM/PRESH/BTI/2022/18344S6S Dated 17/06/2022

399

M/S. SHUBHAM SALES 00.
S.S Km MileetTfie. BhiwanI Road, Rohtak
Mob.:9813122762

E-mail : shubhamsaleKoOgmtfl.com

TRUCK

HWM-f;

M/S. SHUBHAM SALES CO.
S.S Km Mllastone, Bhlwani Road, Rohlak
Mob. : 9813122762

E-mail: shubhamaaiascoeomati.com

HWMmOH/201S/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

SOLID / SEMI SOLID / SLURRY

'.
NidioMi Fertlism LimBod

BathtndBfPb.)

I hereby declare that the contents of the
consignment are fully and accurately
descrljed above by proper shipping name and
are categorised, packed, marked, and iatieied,
and are in all respects In proper conditions
for transport by road according to applicable
national government regulations.

0 3| ?l5- 3 )
15. Tran^rter acknowledgemertf^^e^^t of^V^^tes

Name and Stamp: Signature / ' Month 3av Year

b g 3 5-| ? 0 ̂
Receiver's Certification for n

Name and Stamp: Signature;

us and other waste

i/lonth )av Year
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NFL

2.

3.

4.

5.

6.

7.

8.

g.

10.

11.

12.

13.

14.

16.

FORM 10

[See Rule 19(1)}

MANIFEST FOR HAZARDOUS AND OTHER WASTE

cn ^

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Doojment No.

Transporter's name and address
(induding Phone No. and e-mail)

Type of Vehicle

Tmnsporter's ReglstratlcMi No.

Vehicle Registration No.

Receiver's name and mailing address:
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information :

Sender's Certificate

PUNIT JAIN

Deputy Manager (k^iterials)
National FertHli^ Limited

Elathlnda (Pb.)

NATIONAL FERTLLIZER LTD,

BA-miNDA, PUNJAB -151003

PHONE: J164-2760912

HWM/FRESH/8Ti/2022/1834466S Dated 17/06/2022

400
M/S. SHUBHAM SALES CO.
5.5 Km lAlestofM, BhIwanI aoad. Rohtak
Mob.: 8513122762
E.mail: nhubftamsalescoOgmafxoni

TRUCK

II
ojjj

S906134

M/S. SHUBHAM SALES CO.
5.5 Km Milesf )ne, Shiwant Road, Rohtalt
Mob.: 9013122762

EfTOil : shuDhan^jescoeamail.com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

l^SatlD / SEMI SOLID / SLURRY

hereby declare that the contents of the

consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month Day_ Year

,  '.h'l: • .
6Q| ^r ^ ̂  i

15. Tmnsporter acknowlecKiemeDLAf mralpt of

Name and Stamp: Signature: '' ''' Month Year

r ^ t ̂ S
Receiver's Certification for reoelpt^of ha^rdpus and other waste
Name and Stamp; SlgnatuS:^ Month Day Year
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1)9T6q)Gc7

NFL

2.

6.

7.

9.

10.

12.

14.

15.

16.

FORM 10

[See Rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-maii

Sender's eujlhorisation No.

Manifest Doojment No.

Transporter's name and address :
(tncluding Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

8. Receiver's name and mailing address
(Including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

11. Total Quantity
No. of Containers

Ph^ical form

13. Special handing instructions and additional
information

Sender's Certificate

PUNITJAI
Manager^
IF«ittain

NATIONAL FERTLLIZER LTD.

SATHINDA, PUNJAB- 1d1(KI3

PHONE: 0164-2760912

HWM/hRESH/BTir2022/1834466E Dated 17/06/2022

M/S. SHUBHAM SALES CO.
6.5 Km Mlleelone, Shlwanl Road. Ftohtak
Mob. :S813122762

E-mail : «huhbamaa!aacoegmail.com

TRUCK

-iiA/M'

WS. SHUBHAM SALES CO.
5.5 Km l^estcme, BhiwanI Road. Rohtsk
Mob.: <5813122762

E-inatI ; ̂ bhamsatescoeamatom

HWM/ROH/2019/6906134

CARBON SLURRY

....|.Q.t.l.Q,.0 METRIC TONNES
01 TRUCK

^^LlD / SEMI SOLID / SLURRY

hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are ortegorlsed. packed, marked, and labeled,
and are In all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature: ̂
r-rK : • • ••• .1^-5 Company

V % %4 % %1

Transporter acknowledgement of recejlj^ftf,d</a8tes

Name and Stamp; Signature:

Receiver's Certification

0 & 1 6 i. 0 :i.

rdous and other waste

N^e and Stamp; Signature i Month )ay Year
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NFL

2.

3.

5.

6.

7.

9.

10.

12.

14.

15.

16.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1 ww 1

Seder's name and mailing
Address (including Phone No. and e-mail

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-rr^l)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

8. Receiver's name and mailing address
(Inciuding Phone No. and e-mail)

Receiver's authorisation No.

Waste description

1  . Total Quantity
No. of Containers

Physical form

13. Special handing instructions and additional
Information :

Sender's Certlfica

JAIN

National Fertilizers Limited
Batfiin,da(Pb,)

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB-151003

PHONE: 0164-27S0912

NWM/FRESIl/BH/2022/l 8344665 t)ated 17/06/2022

402

WS. SHUBHAM SALES CO.
5.S Km MBestone, BhIwanI Road, Rohtak
Mob. : 9813122762
E-mali ; shubhamsalMcoOomaJl.eom

TRUCK

HWM/RC
pTjFwrwi?

mevM

WS. SHUBHAM SALES CO.
5.5 Km MUBstone. BtilwanI Road, Rohlak
Mob-;9B13lS2762

E-mail: stiuUiamaalaseoOomall.com

HWM/ROH/2019/6906134

CARBON SLURRY

01 TRUCir
METRiC TONNES

l_^50LID / SEMI SOLID / SLURRY

hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, martod, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp; Signature; Month

Transporter acknowl

c>8
)av

&

Year

of Wastes

Name and Stamp: Signature :

'icaitHifffltT'afe^^|p(jiazardous and other wasteReceiver's Certific

Month )av Year

0 -I0 *1

Name and Stamp: Signature; Month 3ay Year
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NFL

1.

2.

3.

4.

5.

6.

7,

9.

10.

11

12.

13.

14.

^ vniMni ci m

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

8.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

15.

16.

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

Sender's Certificate

A'

N...

IN

-s (Mater^-i-")
era LimU- J*

.)

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/202^

"3W

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob. ; 9813122762

E-mail: shubhDmsaiesco@gmail.com

TRUCK

i -j/S906134
ftp

M/S. SHUBHAM SALES CO.
5.5 Km Milestone. Bhiwani Road, Rohtak
Mob.: 9813122762
E-maii; shubh8ms8lesco@gmail.com

HWM/ROH/2019/6906134

CARBON SLURRY

..V'it.'i.S? METRIC TONNES
01 TRUCK

^OyP/SEMI SOLID/SLURRY

I  hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categcrised, packed, marked and labeled,
and are in all respects in proper conditions
for bansport by road according to applicable
national government regulations.

Name and Stamp : Signature Mont

lowiedgement of reo

I 7

Day Year

0^

Transporter acknowledgement of receipt of V\^stes

Name and Stamp ; Signature

• nh' ' '>ai. •

Month

01 0

Day Year

•3.

Receiver's Cg:^^tio^or^^|pt of hazardous and other waste
Name and StaS^'^ignature / - Month Day

71

Year
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!?5rp®12i?

N F I-

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (induding Phone No. and e-mail)

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

2. Sender's authorisation No. HWM/RENEW/BTI/2024/24905670 DATED 21/03/2)24

3. Manifest Document No. 351

4. Transporter's name and address;
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob.: 9813122762
E-mall: shubhamsalesco@gmail,com

5. Type of Vehicle TRUCK

6. Transporter's Registration No. HWM/ROFi,:-OT9/69nKiria
7. Vehicle Registration No.

8. Receiver's name and mailing address
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob.: 9813122762
E-mail ; 3hu0hamsalesoo@gmail.com

9. Receiver's authorisation No. HWM/ROH/2019/6906134
10. Waste description CARBON SLURRY

11.
Total Quantity
No. of Container

METRIC TONNES
01 TRUCK

—

12. Physical form SqUO/SEMI SOLID/SLURRY

13. Special handing Instmctions and additional
Infonnation —

14. Sender's Certlficate^^...-.2:jfl 1 hereby declare that the contents of the
consignment are fully and accuretely
described above t>y proper shipping name and
are categorised, packed, marked and labeled,
and are in ail respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and stamp : Sigrt&fee

^0^ l-hA S/fl,

Month  Day Year

0 1 0 CJ
N
-k

15. Tr^tjorter acknowledgement of rSiipbf V\festes

Name and Stamp; Signature
1  . - .rSq'cs Company

"TM C/(>jL

Month Day Year

0 1
18. ^ieewver's Certification for receipt of hazardoi/s and other waste

■

1 fl i Llll-l

Slame and Stamp ; Signature Month Day Year
1

1
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FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

3.

4.

5.

6.

7.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address;
(including Phone No. and e-mail)

Tyf^ of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

9.

10.

11.

12.

13.

14.

15.

16.

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and addit'onal
information

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

352

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob,: 9813122762

E-mail : 8hubhainsaIesco@gmail.com

TRUCK

/l/ROn 9/6906134

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.; 9813122762

E-mail: shubhamsalesco@gmaii.com

HWM/ROH/2019/6906134

CARBON SLURRY

I? METRIC TONNES

01 TRUCK

gQUD/SEMI SOLID/SLURRY

Sender's Certificate

r U'

rpa.)

I hereby declare that the contents of die
consignment are fully and accuretety
desciibed above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper ccmditions
for transport by road according to applicable
national government regulations.

Name and Stamp : Signature
For Shubn.-irn S"-

Mont

01 0

Day Year

5 a

Transporter acknowledgemenfof receipt ̂(-Wastes

Name and Stamp : Signature
Mont

Ci O

Day Year

5 o H

Receiver's Certification for receipt

Name and Stamp: Signature

lacdous and other waste

Montfi Day Year
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NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

Sender's name and mailing
Address (Including Phone No. and e-mail)

Sender's authorisation No.

Manrfest Document No.

Transporter's name and address ;
(Including Phone No. and e-mail)

Type of Vehicle

6.

7.

8.

9.

Transporter's Registration No.

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

HWM/RENEW/8""l/2024/24905670 DATED 21/03/202

353

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.: 9813122762
E-mail : shubhamsalesco@ginail.com

TRUCK

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

10

11.

12.

13.

14.

Receiver's authorisation No.

Waste description

<01 o

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwanl Road, Rohtak
Mob.: 9813122762
E-mail: shubhafr.3alesco@9mail.conn

HWfWROH/2019/6906134

CARBON SLURRY

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

Sender's Certificate

Nau~..

V-'

'^athinda ̂ Pb.)

METRIC tonnes"
01 TRUCK

^QLID/SEMI SOLID/SLURRY

I  hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

15.

16.

Name and Stamp : Signature Mont

L 0

——^
Transporter acknowledgement of Wastes

1 olf
Day Year

0

Name and Stamp; Signature Mont

Receiver's Certification for recgipt pf haz^dous and other waste

Name and Stamp ; Signature' Month Day Year
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k
NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1,

J.

3.

4.

5.

6,

7.

Sender's name and mailing
Address (induding Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB - 151003
PHONE: 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/202

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

8- Receiver's name and mailing address
(including Phone No. and e-mail)

9.

10.

11.

12.

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

13.

14.

15.

16.

Special handing Instmctions and additional
information

Sender's Certificate

C«NiSA''.;jr

MATcRIAl. OrF'CSft

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Shiwani Road, Rohtak
Mob.: 9813122762

E-mail: shubhamsalesco@gmail.com

TRUCK

HWM/RO,H/20 19/69nR 1

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bfiiwani Road, Rohtak
Mob.: 9813122762

E-mail: shubhamsalesco@gmaii.com

HWMyROH/2019/69Q6134

CARBON SLURRY

METRIC TONNES
01 TRUCK

SOdb/SEMI SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked end labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national govemment regulations.

Name and'
iTH!N0^1S10fl3 (Pb.)
mp: Signafure Month

Transporter acknowledgement

O

itcifwVastes

7 o

Day Year

% 0 s

Name and Stamp : Signature
Month

Receiver's Certification for receipt df Iwarddus and other waste

1

Day Year

0 %o X

Name and Stamp ; Signature Month Day Year
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1 wmj

WOT5UCI

NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1,

2.

3.

4.

5.

Sender's name and mailing
Address (Including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(Including Phone No. and e-mail)

Type of Vehicle

8.

8.

9.

10.

11.

12.

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE : 0164-2760912

HWM/RENEW/BTI/2024^4905670 DATED 21^)3/2024

355

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhrwanl Road, Rohtak
Mob.; 9813122762

E-mail : ̂ ubhamsalesco@gmail.corTi

TRUCK

HWW/ROH/20r:'S90613^

^/S. SHUBHAM SALES CO.
5.5 Km Mite^one, Bhrwani Road, Rohtak
Mob.: 9813122762
E-mail: 8hubham5ale3co@gmail.com

HWM/ROH/2019/6906134
Waste description

Total Quantity
No. of Containers

Physical form

13.

14.

Special handing insbuctions and additional
information

Sender's Certificate

15.

16.

MArbRIALUF=iC:gR

CARBON SLURRY

METRIC TONNES
01 TRUCK

^OTiD/SEM! SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
ftjr transport by road acs:ordlng to applicable
national government regulations.

Mont

Transporter adtnowledgement of" rid^f^^astes
01 o

Day Year

%  %0\%1

Name and Stamp ; Signature Mont

1

Day Year

Receiver's Certification for receipt of hazardous and other waste

CP SL "1

Name and Stamp: Signature Month Day Year
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NFL

^ vn ^

FORM 10
[See Rule 19 (10]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address;
(including Phone No. and e-mail)

NATIONAL FERTILIZERS LTD
BATHINDA, PUNJAB -151003
PHONE; 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21^3/202

356

Type of Vehicle

8.

9.

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

10.

Receiver's authorisation No.

11.

12,

13.

14.

Waste description

Total Qijan%
No. of Contalnere

Physical form

Special handing instructions and additional
information

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob. : 9813122762
E-mail: shubhamsatesco@gmail.com

TRUCK

0/
*.•' f

M/S. SHUBHAM SALES CO.
5.6 Km Milestwie, Bhiwani Road. Rohtak
Mob. :9813122762
E-maii ; 8hubhamsalesco@9mail.com

HWM/ROH/2019/6906134
CARBON SLURRY

metric tonnes
01 TRUCK

sbClD/SEMI SOLID/SLURRY

Sender's Certificate

-I.'.

I hereby declare that the contents of the
conslgnnent are fuiiy and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
nattonal government regulations.

15,

16.

Name iStamp Signature,,;
. u-,.,, c;.!r,,5C.-mpany

For oirju. i'--:! I ^

Mont

C1 0

Day Year

% %O
•  / -7

Transporter acknowledgement of »p«pt of Wastes

Name and Stamp: Signature Mont

-:riK

Receiver's Certification for ret

O ■7
Day Year

O

Name and Stamp : Signature

% o

lous and other waste
7

Month Day Year
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FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

T

3.

5.

Sender's name and mailing
Address (including Phone No, and e-mail)

Sender's aufriorisation No.

Manifest Document No.

NATIONAL FERTILIZERS LTD,
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

HWM/RENEW/BTI/2024/249(B67Q DATED 21/03/202'

Transporter's name and address :
(including Phone No, and e-mail)

Type of Vehicle

Transporter's Registration No.

7.

8.

Vehicle Registration No.

9,

10.

11,

12.

Receiver's name and mailing addr^s
(including Phone No. and e-mail)

Receiver's authorisation No.

357

M/S, SHUBHAM SALES CO,
5.5 Km Milestone, Bhiwani Road, Rohfak
Mob.: 9813122762
E-mail; shubhamsalesco@gmail,com

TRUCK

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob,: 9813122762
E-mail: 8hubhamsalesco@gfTiail.com

Waste description

Total Quantity
No. of Container

Physical form

13.

14.

Special handing instructions and additional
Infonnation

15.

Sender's Certificate

'i,';

HWM/ROH/2019/6906134

CARBON SI URRY

..^.■'.2)^0. METRIC TONNES
01 TRUCK

SOLID/SEMI SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accuretely
desoibed above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
natfonal government regulations.

Name and Starii^i^SipafBW Mont

Transporter acknowledgement of receipt of Wastes

Day Year

0 0 3 a

16.

Name and Stamp : Signature
-r;''v''or

Mont

O

Day Year

Receiver's Certification for receipt of ha^rdpus and other waste
Name and Stamp : Signature Month" Da

o 9l. 1

y Year

1441317/2025/HSM
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NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

Manifest Document No.

4.

5.

6.

7,

8.

9.

10.

11.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(Including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

12.

13.

14.

Physical form

Spedal handing instructions and additional
information

Sender's Certificate

D'KSHAWf G<

XxBV.At OFFICER

?.'■ . ' -xa.-hinoa

HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

358
M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob. ; 9813122762
E-mail ; shubhamsalesco@gmalt.com

TRUCK

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.; 9813122752
E-mail : shubh3msale8co@9i'nail.com

HWM/ROH/2019/6906134
CARBON SLURRY

E? METRIC TONNES
01 TRUCK

SOLID/SEMI SOLID/SLURRY

hereby declire that &ie contents of the
consignment are fully and accuretely
desnibed above by proper shipping narr^ and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp : Signature Mont

on s
Year

15.

16.

Transporter acknowledgement^^^^if^^i^^stes
rrf^ MoName and Stamp: Signature nt

0 2
Day Year

*0 % a X

Receiver's Certification for receipt of hazardous and other waste

Name and Stamp : Signature Month Day Year

1441317/2025/HSM
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NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No. HWMff^ENEW/BTI/2Q24/24&05670 DATED 21/03/2024

5,

6.

7.

8.

9.

10.

11.

12.

13.

14,

15.

16.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

359

M/S. SHUBHAM SALES CO.
5,5 Km Milestone, Bhiwani Road, Rohtek
Mob.; 9813122762
E-mail : shubhamsalesco@gmai1.com

TRUCK

6 . A ' I

'.Tv'Vivi':

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob,: 9813122762

E-mail: shubham3alesc0@gmail.com

HWM/ROH/2019/6906134

CARBON SLURRY

...,.\.'A.f.S.S^.Y.... METRIC TONNES
01 TRUCK

Physical form

Special handing instructions and additional
nfoimation

Sender's Certificate
A

fj.r , - . " ,~'cL

-.-.R

SOLID/SEMI SOLID/SLURRY

I hereby declare diat the contents of ttie
consignment are fully and accuretely
descnbed above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper condiSons
for transport by road according to applicable
national government regulations.

Name and Stahip ̂ Sign^Ofe
(Pb.) Month

O

Transporter acknowledgement of receipt of Wastes

7

Day Year

a %

Name and Stamp : Signature
Month

Receiver's Certification for receipt hazardous a.id other waste

Name and Stamp: Signature Month Day Year

1441317/2025/HSM
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NFL

1.

3.

11.

12.

13.

14.

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

7.

8.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

10. Waste description

Total Quantity
No. of Containers

Pfiysical form

Special handing instructions and additional
information

Sender's Certificate

Dir -  .NT oora.

•  .r-rn-'ti

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB - 151003

PHONE: 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

36G

M/S. SHUBHAM SALES CO,
S.5 Km Milestone, Bhiwani Road, Rohtak
Mob.: 9613122762

E-mail: shubham5aiesc0@gmail.com

TRUCK

HWlV!;-0: -/6906134

IM/S fv?
. SHUBHAM SALES CO.

5.5 Km Mlleslone, Bhiwani Road. Rohtak
Mob.: 9813122762
E-mail: shubhamsatesco^gmalLconi

HWM/ROH/2019/6906134

CARBON SLURRY

...^S.-:.9l.7>P..... METRIC TONNES
01 TRUCK

SOLID/SEMI SOLID/SLURRY

hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, mark^ and lateled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp rSlgnature
;  510C3 rpb.)

Month

15.

16.

Transporter acknowledgement oTr^lpt of'v^stes

Day Year

1 9

Name and Stamp : Signature
Mont

01 \

Day Year

Receiver's Certification for receipt of hazardous and other waste

Name and Stamp ; Signature MonU Day Year

1441317/2025/HSM
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2.

3.

4.

5.

6.

8.

9.

10.

11.

12.

13.

14.

15.

waWliii

NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

16.

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

Sender's Certificate

PUPfTTJArN

(Mjfer'- 's)

^rU.)

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB - 151003
PHONE: 0164-2760912

HWM;'RENEW/BTI/2024/24905670 DATED 21/03/2024

361
M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.; 9813122762

E-maii: shubhaii-)salesco@gmajl.com

TRUCK

HWM/F^OH/20^9/69Q6134

M/S. SHUBHAM SALES CO.
5.5 Km Miiesrone, Bhiwani Road, Rohtak
Mob. :g813122762

E-mail: shubhamsalesco@gmail.com

HWM/ROH/2019/6906134

CARBON SLURRY

.!S..r]S.O..... METRIC TONNES
01 TRUCK

,SPVID/SEMI SOLID/SLURRY

I  hereby declare that the contents of Sie
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed. mah<ed and labeled,
and are in all respects in proper conditions
fbr transport by road according to applicable
national government regulations.

Name and Stiimp : Signature Month

7

Day Year

3 2 a

Transporter acknowledger;!^ f Wastes

Name and Stamp; Signature
Mont

7

Day Year

3 d) 4

Receiver's Certification for receipt of hazardous and other waste

Name and Stamp ; Signatur^ "rf Mont Day Year

1441317/2025/HSM
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NFL

FORM 10

[See Rule 19 {10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

3.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address
(including Phone No. and e-mail)

5. Type of Vehicle

6. Transporter's Registration No.

7.

8.

9.

10.

11.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

12.

13.

14.

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
Information

Sender's Certificate

NATIONAL FERTILIZERS LTD.
BATHINDA. PUNJAB - 151003
PHONE: 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/202

.S62

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Read, Rohtak
Mob.: 9813122762

E-mail; shubhamsa!esco@gmail.com

TRUCK

?Qo3f^F 61//
MJS. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob.: 9813122762
E-mall: shubhamsaiesco@gmail.com

HWM/ROH/2019/6906134

CARBON SLURRY

3?..1.66-.-METRIC TONNES
01 TRUCK

.SOaD/SEMI SOLID/SLURRY

v^l

1 hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper condibons
for transport by road according to appficabfe
national govemment regulations.

15.

16.

Name and Stamp ; Signature Mont

1

Day Year

( ̂ 0

Transporter acknowledgemeqt^j[y^g^t gfej^stes
MName and Stamp ; Signature ont

1 1

Day Year

2k
S

Receiver's Certification for re^

Name and Stamp: Signature

other waste

Month Day Year

1441317/2025/HSM
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NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUSAND OTHER WASTE

1.

2.

3.

4.

5.

6.

8.

9.

10,

11.

12.

13,

14.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address:
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

Sender's Certificate

PUNIT JAI

15,

16.

Fertftwr#
Bathbida (Pt>.)

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB - 151C03

PHONE : 0164-2760912

HWM/RENfW/BTI/2024;24905670 DATED 21/03/2024

36T

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob.: 9813122762

E-mail; shubh8msalesco@gmail.com

TRUCK

134
fgo3A7^ SgiT
/S. SHUBHAM SALESM/S. SHUBHAM SALES CO.

5.S Km Milestone, Bhiwani Road. Rohtak
Mob.: 9817122762

E-mail: shubham&alesco@gmail.com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

gpUe/SEMI SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, mark^ and labeled,
and are in all respects in proper conditions
for b^nsport by road according to applicable
national government regulations.

Name and Stamp ; Signature Mont

67

Day Year

Transporter acknowlgdgemg.nt^(j^^e^^t^(of Wastes
Name and Stamp ; Signature

Mont

01

Day Year

S

Receiver's Certification

Name and Stamp : Signatun

lot of hazardous and other waste

Month Day Year

1441317/2025/HSM
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NFL

1.

2.

3.

5.

6.

8.

9.

10.

11,

12.

13.

14.

15.

16.

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manif^t Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Regisb'ation No.

Vehicle Registration No.

Receiver's name and mailing address
(Including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB - 151003
PHONE; 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

36T

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhtwani Road, Rohtak
Mob.: 9813122762

E-mail: shubhamsale5C0@gmaii.com

TRUCK

■ \r-

6
POcGft F 1

134

MIS. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob,: 981312276''

E-mail: shubhamsalesco@gmail.com

HWM/ROH/2019/6906134

CARBON SLURRY
METRIC TONNES

01 TRUCK

§OUD/SFMI SOLID/SLURRY

Special handing instructions and additional
Information

Sender's Certificate

PUMitJAIN
Deputy Manager (Matedsk)
Natlonal Fertilizers Umited

Bathtnda (Pb.)

I hereby declare that Uie contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised packed, marked and labeled,
and are in ail respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature Mont

1

Day Year

R tl
Transporter acknowledgement ot-rpceig ^ ites

Name and Stamp : Signature
Mont

1

Day Year

i"

Receiver's Certification for receipt^cbp^e^jnd other waste
Name and Stamp : Signature Month Day Year

1441317/2025/HSM
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NFL

1.

3.

5.

9.

10.

11.

12.

13.

14.

FORM 10

[See Rule 19 (10)
MANIFEST FOR HAZARDOUS AND OTHER WASTE

4.

6.

7.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB - 151003
PHONE: 0164-2760912

HWWRENEW/BTI/2024/24905670 DATED 21/03/202

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.: 9813122762
E-mail: shubhamsa)esco@gma<l.com

TRUCK

Vehicle Registration No.
HWM/R j. .2Cl9:'G9nfii:i4

Receiver's name and mailing address
(Including Phone No. and e-mail)

Receiver's authorisation No.

V^ste description

Total Quantity
No. of Containers

Physical form

Special handing Instructions and additional
information

Sender's Certificate

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhlwani Road, Rohtak
Mob.: 9813122762

E-mail: shubhamsalescoQgmail.CTm

HWM/ROI-l/2019/6906134

CARBON SLURRY

.. METRIC TONNES
01 TRUCK

gOpp/SEM!SOLID/SLURRY

PU NIT JAIN
Deputy Manager (Materials)
National Fertilizers Limited

Bathinda (Pb.)

I hereby declare that the contents of the
consignment are fully and accuretely
described at>ove by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

15.

18.

Name and Stamp ; Signature Month

b1

Day Year

r

Transporter acknowledgement stes

Name and Stamp; Signature
Month

n

Day Year

f

Receiver's Certification for receipfr>o

Name and Stamp ; Signature

ind other waste

Month Day Year

1441317/2025/HSM
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NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1 Sender's name and mailing
Address (including Phone No. and e-mail)

2.

3.

4.

5.

6.

7.

8.

Sender's authorisationNa

Manifest Document No.

Transporter's name and address:
(including Phone No. and e-mail)

Type of Vehicle

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB - 151003
PHONE: 0164-2760912

HWMfl^NEW/BTI/2024/2490S670 DATED 21/03/2024

36B

M/S. SHU6HAM SALES CO.
5.5 Km Milestone. Bhiwani Road, Rohtak
Mob.: 9813122762

E-mail : shubhamsalesco@gmail.com

TRUCK

Transporter's Registration No. HVVsV;'luH/::^CV^^690B134

Vehicle Registration No.

10. V\taste description

11.

12.

13.
Special handing instructions and additional
informaticn

14.

15.

16.

Receiver's name and mailing address
(including Phone No. and e-mail)

f^D3fiF
M/S. SHUBHAM SALES CO.
5.5 Wn Milestone, Bhiwani Road. Rohtak
Mob.: 9813122762

E-mail: st^ubhamsalescoggmail.eom

Receiver's authorisation No.

Total Quantity
No. of Containers

Physical form

Sender's Certificate

PU.NiT JAIN

Deputy Manager (Materials)
NMkmai FcrtUitcrs Limited

BuhlndetPb.)

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES
01 TRUCK

^(^ID/SEMI SOLID/SLURRY

I hereby declare that the contents of tfie
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in ail respects in proper conditions
for transport by road according to applicable
national gover.nment regulations.

Name and Stamp : Signature

Transporter acknowledgemenf^tif^^p/ of^stes
oil 1 4 20

Name and Stamp: Signature
1 0 h-

Receiver's Certification for recejpt

Name and Stamp: Signature

irdous and other waste
lA-

Month Day Year
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NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

3.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

4.

5.

8.

9.

10.

11,

12.

13.

14.

Manifest Document No.

Transporter's name and address:
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registi^tion No.

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE; 0164-2760912

HWM/RENEW/8TI/2024/24905670 DATED 21/03/2024

367

M/S. SHUBHAM SALES CO.
S.5 Km Milestone, BhiwanI Road. Rohtak
Mob.: 9813122762

E-mail: shubham5alesc0@gmail.com

TRUCK

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

Sender's Certificate

PUNITJAIN
Deputy Manajy (Matsriali)
National Fertttsen LMted

BdhlndafFb.)

VjH/20! 9/690613^

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.: 9813122762

E-mail: shubhamsalesco@^ail.com

HWM/ROH/2019/6906134

CARBON SLURRY

..I.JT'.U.O. METRIC TONNES
01 TRUCK

SpLID/SEMI SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, mark^ and labeled,
and are in all respects In proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp : Signature
01 n b 7 4

15. Transporter acknowledgement of c^igt^ojfj/^stes
M

16.

Name and Stamp : Signature
ont Year

Receiver's Certification for receipt

Name and Stamp: Signature

!ou& and other waste

Month Day Year
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NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (Including Phone No. and e-mail)

NATIONAI. FERTILIZERS LTD.
BATHINDA, PUNJAB-151003
PHONE: 0164-2760912

2. Sender's authorisation No. HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

3. Manifest Document No.
368

4. Transporter's name and address :
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5,5 Km Milestone, Bhiwani Road, Rohtak
Mob,; 9813122762

E-mall : shubhamsalesco@gmaii.com

5. Type of Vehicle TRUCK

6. Transporter's Registration No. mu-' '6906134

7. Vehicle Registration No.

8. Receiver's name and mailing address
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.: 9813122762

E-mail: 8hubhamsalesco@ginail.com

9. Receiver's authorisation No. HWM/ROH/2019/6906134

10. Waste description CARBON SLURRY

11.
Total Quantity
No. of Containers

...I.I.V.Si.O... METRIC TONNES
01 TRUCK

12. Physical form ppLID/SEMl SOLID/SLURRY

13. Special handing instructions and additional
infomiation

14. Sender's Certificate

PUNIT JAIN
Deputy Mmaa«r(Malsriai>)
National FertiHzm UmHed

Bathinda (Pb.)

1 hereby c'eclare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, mark^ and labeled,
and are in all respects in proper conditions
for transport by road aonrding to applicable
national government r^uiatlons.

Name and Stamp: Signature

' ■ . /

Mont1  Day Year

01 th
1

7 0-

15. Transporter ackhd^dgement Of receipt of Wastes
Name and Stamp; Signature

Mont1  Day Year

01 1 9 1 0

16. Receiver's Certific3tlori for^ceipt of hazardous and other waste
—

-  r"
Name and Stamp : Signature Month Day Year
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NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

12,

13.

14,

15.

16.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB - 151003

PHONE: 0154-2760912

HWM/RENEW/BTi/2024/24905670 DATED 21/03/2024

"36^

M/S. SHL'BHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.: 9813122762

E-mail; shubhamsalesco@gmail.com

TRUCK

HWM/FK)r "*1 • ■'6906134
pgo3Ap&7

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob. : 9813122762
E-mail : 8hubhamsalesco@9mail.com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES
01 TRUCK

Special handing Instructions and additional
infofmation

Sender's Certificate

PUNIT jKin
Deputy Manager (Materials)
National Fenllipftrs Limited

DatKinddi

^QUD/SEMI SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,
and am in all respects in proper cortditions
for transport by road according to applicable
national government regulations.

Name and Stamp ; Signature Muni

O 1
Day Year

a 1
Transporter acknowledgement of receipt of V^stes

Name and Stamp; Signature Month

D 1
Day Year

9

Receiver's Cei^^oh'bf recei|^t of hazardous and other waste
X

Name and Stamp : Signature Mon^ Year

1441317/2025/HSM
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NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

3.

Sender's name ar>d matling
Address (Including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(mcluding Phone No. and e-mail)

5.

6.

8.

9.

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receivei 's name and mailing address
(including Phone No. and e-mail)

NATIONAL FERTILIZERS LTD.
8ATHINDA, PUNJAB -151003
PHONE: 0164-2760912

HWM«ENEW/eTI/2024/24905670 DATED 21/03/2024

370

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, BhiwanI Road, Rohtak
Mob.: 9813122762

E-mail: shLjbhamsalesco@gmail.com

TRUCK

MWM/R0H/2C 9/69D612'

Receiver's authorisation No.

10. V\feste description

11.

12.

13.

14.

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

Sender'^,

15.

16.

MATERIALOmCER
I'-i ms ' ^ ,

NFU. BATHINOA-ISIW^ {Pb-)

M/S. SHL'BHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.: 9613122762
E-mail: shubham8ale8co@gmail.com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES
01 TRUCK

SdfClD/SEMI SOLID/SLURRY

hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are In all respects In proper conditions
tor bansport by road according to applicaWe
national government regulations.

Name and Stamp: Signature Mont

, /'I '

1

Day Year

% \

Transporter acknowledgement of receipt of V\testes

Name and Stamp: Signature Mont

© 1 V
Receiver's Certi^ti^^r^i^d^pl of hazardous and other waste

Day Year

6 s

Name and Stamp ; Signature Month Day Year
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N F IL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

2.

3.

4.

5.

6.

7.

8.

9.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address;
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

NATIONAL FERTILIZERS LTD.
BATHINDA, PI INJAB -151003
PHONE ; 0164-2760912

HWIWRENEW/BTI/2Q24/24905670 DATED 21/03^24

371

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob. : 9813122762
E-mail: shubhamsalesco@gmail.corn

TRUCK

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

HWM/ROr'\ u •:./-:;-06134
2.1 l!

10.

11.

12.

13. Special handing instructions and additional
information

14.

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical fonn

Sender's Certificate '.T f

PUNIT JAIN
Deputy Managar 0»latcr)als)
Natioral Fertilizefs Lknlled

BMhmda (Pb.)

M/S. SHUBKAM SALES CO.
5.5 Km Mileslone, Bhiwani Road. Rohtak
Mob.: 9813122762
E-mail: shubhamsalesco@gmail.eom

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES
Ol TRUCK

^OLID/SEMI SOLID/SLURRY

hereby declare that ttie contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in ail respects in proper conditions
for transport by road according to applicable
national government regulations.

15.

16.

Name and Stamp; Signature Mont Day Year

Transporter acknow(!eds^rne^ of ̂eg^t^ of Wastes

Name and Stamp : Signature Mont

1
221 Year

Receiver's Certification for receipt ̂  hazydous and other waste
N

n

ame and Stamp : Sigrtekife Month Day Year
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NFL

1.

3.

4.

6.

8.

9.

10.

11.

12.

13.

14.

15.

18.

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (Including Phone No. and e-mail)

Sende'''s authorisation No.

Manifest Document No.

Transporter's name and address
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

HVyM/KOH;;::'. ;^,:.ci06134
II

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

Sender's Certificate

PUNIT JAIN
Deputy Manager (Materials)
National Ferlillzera Limited

Bathinda (Pb.)

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

HWM/RENEW/BTI/2024;24905670 DATED 21/03/2024

372

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, ShiwanI Road, Rohtak
Mob.: 9813122762

E-mail: shubhainsalesco@grr»ii.com

TRUCK

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, ShiwanI Road, Rotitak
Mob.: 9813122762

E-mail; shubham8alesco@gmail.com

HWM/ROH/2019/6906134

CARBON SLURRY

.|.L.)..3..S.0... METRIC TONNES
01 TRUCK

ff9JJD/SEMI SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, parked, marked and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp : Signature Month

0 '7

Day Year

Transporter acknowledgement of oj

Name and Stamp : Signature
Month

Receiver's Certification for receli

Name and Stamp: Signature

pt of hazardous aran

M

d other waste

onth Day Year
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11 eve wige* *

N F I.

1.

2.

3.

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (Induding Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

NATIONAL FERTILIZERS LTD
BATHINDA, PUNJAB -151003
PHONE : 0164-2760912

HWM/RENPW/BTI/2024/2490567Q DATED 21/03/2024

Transporter's name and address ;
(including Phone No, and e-mail)

373

5.

6.

7.

8.

9.

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

M/S. SHUBHAM SALES CO.
5,5 Km Milestone, Bhiwant Road, Rohtak
Mob.; 9813122762
E-mail: shubhamsalesco@gmait,com

TRUCK

HWM/ROH/20-: 3/6906134

Receiver's name and mailing address
(including Phone No. and e-maii)

Receiver's authorisation No.

-fGol>AFa) \)
M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob,: 9813122', 62
E-mail: shubhamsalesco^gmaii.cQm

10.

11.

12.

Waste description

Total Quantity
No. of Containers

Physical form

13.

14.

Spedal handing instructions and additional
Information

Sender's Certificate

15.

16.

SUHIT POONIA
Deputy Manager (Materids)
National Fcrtiliaers Limited

Baihindaiphl

HWM/ROH/2019/6906134
CARBON SLURRY

METRIC TONNES
01 TRUCK

^QUB/SEMt SOLID/SLURRY

hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categoriseJ, packed, marked and labeled,
and are In all respects in proper conditions
for transport by road accoiding to applicable
national government regulations.

Name and Stemp ; Signature Mont

.  ̂ 'V Jon
Transporter acknowledgement of^i^t^^/tes
^  ,1 .,..,

Day Year

2 0

Name and Stamp: Signature

~ 3 - 1, s Ccinifj,''

Mont

1 a

Day Year

Receiver's Certification for receiptpf ha^ardoug and other wasteLoi hazardous and ot

Qua h

Name and Stamp: Signature r Mont Day Year

1441317/2025/HSM
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NFL
FORM 10

(See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

3,

4.

5.

6.

7.

8.

9.

10.

11.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manif^t Document No.

Transporter's name and address:
(Including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

NATIONAL FERTILIZERS LTD.
BATHtNDA, PUNJAB -151003
PHONE: 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

374

M/S, SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob.; 9813122762

E-mail: shubharrsalesco@gmajl.com

TRUCK

ir-.f

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

12. Physical form

13.

14.

15.

16.

Special handing instructions and additional
information

Sender's Certificate 'TP
PUNIT JAIN

D^Hity Manai)ar {Ma'
National Periiiizers Lim:

Bathtnda (Pb.)

pgcj h? nw
M/S. SHUBHAM SALES CO.
5.S Km Milestone, BhIwanI Road. Rohtak
Mob.: 9813121762
E-mail: shubhamsalesco@gmail.com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

S(5lid/semi solid/slurry

I hereby declare that the contents of the
consignment aie fully and accuretely
described above by proper shipping name and
are categorired. packed, marked and labeled,

terte lind are in all respects in proper conditions
it^r transport by road accordirtg to applicable

nationa! govemment regulations.

Name and Stamp : Signature Mont

0 T-

Day Year

I Z

Transporter acknowledgemqjt^tjpec^gt^pJ^Vfestes
M

Name and Stamp : Signature
ont I

r.

Day Year

3  2 C 24

Receiver's Certification for receipt of hazardous and other waste

Name and Stamp : Signature Month Day Year
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NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

Z

3.

4.

5.

6.

7.

8.

9.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

10.

11.

12.

13.

14.

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

NATIONAL FERTILIZERS LTD.
BATHINDA. PUNJAB - 151003

PHONE : 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

"3"^

M/S. SHUBHAM SALES CO.
5.5 Km Milestone. Bhiwani Road, Rohtak
Mob.: 9813122762

E-mail : shubhamsalesco@gma(l.com

TRUCK

HWM/; ;06134

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, BhiwanI Road, Rr^tak
Mob.: 9813122762

E-mail: shobhamsale3co@9mail.eom

HWM/ROH/2019/6906134

CARBON SLURRY

nUtXi.a.-. METRIC TONNES
01 TRUCK

^OLID/SEMI SOLID/SLURRY

Sender's Certificate L

PUNITJAIN
Dep-!';. Mnniiqer (Material
Nalioiial i'. :' .'.-'rsUn^i

Bailiii.Jo tl^.)

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, mark^ and labeled,
nd are in all respects in proper conditions
r transport by road according to applicable

national government regulations.

Name and Stamp : Signature Month

15. Transporter acknovi4edgement of ri

18.

1

Day Year

0

Name and Stamp : Signature
Mont

c1

Day Year

3 V

Receiver's Certification for repeiot of hazardous and other waste
'TV/iA.

Name and Stamp : Signature ̂  ' Month Day Year
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NFL
1.

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10
(See Rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

wvn 4) *

Sender's name and mailing
Address (including Phone No. and e-mall)

Seriders authorisation No.

NATIONAL FERTLLIZER LTD.
BATHINDA, PUNJAB -151003
PHONE : 0164-2760918

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mall)

HWH/FnESH/BTI/2022'1834468S Datad 17/06/20221

3T6

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

M/S. SHUBHAM SALES CO.
S.5 Km Milestone, Bhtwanf Road RoWak
Mob.: 9813122762
E-maJI : shubhamBateacoOynag.com

TRUCK

Receiver's name and mailing address :
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description
Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
infonmation

Sender's CertiJ^ie

-  .. ->

WS. SHUBHAM SALES CO.
5.5 Km Miestone, Bhiwani Howl, Rohtah
Mob. : 9813122782
E-mail : slHibhamsalascoOnrnaii

HWM/ROH/2019/6906134

CA.1B0N SLURRY

METRIC TONNES
01 TRUCK

SOLID/SEMI SOLID/SLURRY

Name and Stamp; Signature:
For Shuthaji^ales Company

i hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions I
for transport by road according to applicable I
national government regulations.

Month Day

Transporter acknowledgem^y rw^p/of Wastes
Nfimo onrl Cfarv.p< . o; ' PSftrifffName and Stamp: Signature-

0 7 a
Ci

Year

MonthFor ni .. j "3 Coinpany —i—i—

-  ■ , , I^H7 ^ 7Receiyer's Certification fdi^y^lpt j(J^afdous and other
Name and Stamp: Signatilre: Month Da

% ri

Year
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NFL

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19(1]]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

7* cn 1WW ̂  ̂

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Tran^rtefs name and address :
(including Phone No. and e-mail)

of Vehicle

Transjxjrler's Registration No.

Vehicle Registration No.

Receiver's name and mailing address:
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
infcKmatlon :

NATI3NAL FERTLLtZER LTD.

BATXINDA, PUNJAB -151003

PHONE: 0164-2760912

HWM/FRESH/BTI/2022/1834A665Dtttd 17/06/2022

37T
M/S. SHUBHAM SALES CO.
s.s Km Mileeione, Shiwwii Road, Rohtak
Mob.: 9813122762

E-maH; a^ubhamuleBcoeomall.ccm

TRUCK

1
: O

FC GJ
M/S. SHUBHAM SALES CO.
s.s Km ̂ffi•9tons, Bhlwam Road, Rohtak
Mob.: 8813122782

E-mal; ghubhanwateacoOgmaKjom

HWM/ROH/2019/6906134

CARBON SLURRY

3.ITOZ:
0

-METRIC TONNES

TRUCK

^1D / SEMI SOLID / SLURRY

Sender's Certificate

PUNIT JAIN
Deputy Manager (Mid«rlal4
Nationid FertSlzers j twittaH

tWhindafPb.1

I hefiby declare that the contents of the

consignment are fully and accurately
descrit>ed atiove by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature:

For Shubham Saies Company
Month

Transporter acknowler^^^m r^lpt of Wastes
PortnOf

N

1

3av Year

5" ^ 3

ame and Stamp: Signature; Month

Receiver's Certification hazard(MJS and other waste

■»

Year
V.

Name£mdStamp: Signature: Month Day Year

1441317/2025/HSM
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NFL

4.

I 7.

la

9.

12.

13.

114.

'15.

FORM 10

[See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

I WW

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

NATIONAL FERTILIZER LTD.
BAT>ilNDA, PUNJAB -151003
PHONE: 0164-2760912
HWM/FRESH/BTI/2022/18344666 Dated 17/06/2022

3. Manifest Document No. 378

Transporter's name and address ;
(Including Phone No. and e-mail)

[ 5. Type of Vehicle

M/S SHUBHAM SALES CO.
S.5 Km Wtestone. Bhiwani Road. Rohtak
Mob.; 0813122762
£-mall: shuPhajreateacoOflfnaH.eom

TRUCK

6. Transporter's Registration No.

Vehicle Registration No.
H\/VIV!/ROH;2019/o906ir^4

Receiver's name and mailing address:
(induding Phone No. and e-mail)

M/S. SHUBHAM SALES COT
6.5 Km Milestone, Bhlwanl Road, RohtMc
M<A.: 9313122782
E-man : shubhamsatescnftgmti.com

Waste description

Total Quantity
No. of Containers

HWM/ROH/2019/6906134

CARBONJUJRRY_^
i  METRIC TONNES

01 TRUCK

Physical fomi

Spedal handing Instructions and addltfonal
information

A
SOLID / SEMI SOLID / SLURRY

Sender's Certificate

PUNITjfiir'
Deputy Manager (Matertals)
NatSonal FertilJrers Lhntted

Bathinda (Pb.)

Name and Stamp: Signature:

hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and latieled,
and are In all respects in proper conditions
for transport by road according to applicable
national government regulations.

Month

Transporter acknowledgement of receipt of Wastes
N

0 1

Jay

r e

Year

ame and Stamp: Signature

16. Receiver's Certification for ret

Name and Stamp: Si^riature:
3US and other waste

C)

Year

Month )ay YMr

1441317/2025/HSM
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NFL

FORM 10

[See Rule 19(1))

MANIFEST FOR HAZARDOUS AND OTHER WASTE

■>>

Sender's name and mailing
Address (Including PhOTe No. and e-mail)

NATIONAL FERTLLIZER LTD.
BATFINDA, PUNJAB -1 SI 003
PHONE:0164<2760912

2. Sender's autfiorisatlon No. HWM/FRESH/BTI/2022/18344665Dated 17/06/2022

3. Manifest Document No.

4. Transporter's name and address :
(including Phone No. and e-malt)

M/S. SHUBHAM SALES CO.
S.5 Km MlleLXme, Bhhvani Road, Rohtak
Mob. : $>813122762
E-maU : sbubharnsalescottgmall.com

5. Type of Vehicle TRUCK

6. Tmnsporter's Registration No.

7. Vehicle Registration No. P0.3^p am
6. Receiver's name and mailing address:

(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Km MllasKint. Bhlwafd Road, RoMak
Mob. ; 9813122762
E-mail : shubhamsateacoOamall.ooTn

9. Receiver's authorisation No. HWM/ROH/2019/6906134

10. Waste description CARBON SLURRY

11. Total Quantity
No. of Containers

METRICTONNES
01 TRUCK

12. Physical form SOLID / SEMI SOLID / SLURRY

13. Special handing instructions and sKktitional
information

14. Sender's Certificate S

PUNIT JAiN
Depsity Wanager (Malertds)
National Fertillrm Umlted

BathtndaCPb.)

1 hereby declare that the contents of the
con.iignment are fully and accurately
described above by proper shipping name and
are categorised, packed, martted, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp; Signature: Month Dav Y^

1LLr_

J- 0B0□
15. Transporter acknowtedgemant^^^^^^^^^J^stes

Name and Stamp: Signature -J Month. . 1Dav Year

0□□0B00000□U
16. Receiver's Certification forre^pt^ haardoi^and other waste |

Name and Stamp; Signafirfe / Month 1Dav Year

□□□0□□□ □ □

J

1441317/2025/HSM
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NFL

_2^

3.

4.

5.

6.

7.

9.

10.

12.

15.

16.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

(p« nvw*#

Sencier's name and mailing
Addr^s (including Phone No. and e-mail)

Sender's autioriaation No.

Manifest [Document No.

Transporter's name and address :
(Irrdudlng Phone No. and e-mall)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

8. Receiver's name ̂ d mailing address;
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

11. Total Quantity
No. of Containers

Physical form

13. Special handing instructions and additional
information :

14. Sender's Certificate

PUNITJAIN
Deputy Mwaigcr
NeUoTMl Fertfizers LknMed

BathiDdia (Pb.)

NATIONAL FERTILIZER LTD.

BATHIND A, PUNJAB -161003

PHONE : 0164-2760912

HWM/PRESH/BTI/2022/18344665 Dated 17/06y2022

380
M/S. SHU3HAM SALES CO.
S.S Km Mileatons, Bfuwanl Ro«>, Rohiak
Mob.; 9813122762

E.maii : shubhamsalescoe gmall.com

TRUCK

HWM/fv...;. .j :

pG.c,3ftF^i n
WS. SHUBHAM SALES CO.
5.5 Km Mleslone. Shiwani Rood. Rohtak
Mob.: 8813122762

EhtbII : ahubbBmaaleacoOofT«a.ooni

HWM/ROH/2019/6906134

CARBON SLURRY

METRICTONNES
01 "TRUCK

§OL)D / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature

"IT I 4^/,
Month pay

1 a

Year

'i-

Transporter acknowledgment of rec^trf Wastes

Name and Stamp: Signature:

Receiver's Certification for receipt of hazardous and other wasteoipt of hazardous i

Month pav Year

O
1

\ a 1 1 r 2

Name and Stamp: Signature: Month Year

1441317/2025/HSM
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1.

2.

3.

4.

5.

6.

7.

6.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

(See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Mt cit iiwt«lir

Sender's name and mailing
Address (Including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(Including Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.
BATHINDA, PUNJAB -151003
PHONE; 0164-2760912

HWM/FRE8H/BTI/2022/18344665 Dated 17/06/2022

-aai

Type of Vehlde

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address:
(including Phone No. and e-mall)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

M/S. SHUBHAM SALES CO.
5.6 Km Milestone. Bhfwani Road. Rohtak
Mob.: 9813122782
E-mail : sh^bhamaalescoCgmailxom

TRUCK

M/S. SHUBHAM SALES CO.
5.5 Km MUesione. Bblwani Road, Rohtak
Mob. 9813122762
E-mail : shubhamsateaeoeamafl.coni

HWM/ROH/2019/6906134

Physical form

Special handing instructions and addltlona!
Information

Sender's Certificate

PUN IT jAiN
Deputy Manager (Materials)
National FertUlaers Limited

Bathinda (]%.)

CARBON SLURRY

metric tonnes
01 truck

,SOLiD / SEMI SOLID / SLURRY

Name and Stamp; Signature:

' hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are In all respects in proper conditions I
for transport by road according to applicable
national government regulations.

Month

0 1
_.r- n . ■.-.< IZ

Transporter acknowledgement of receipt of WaetM;
Name and Stamp: Slgnatur^ ^ ^ ' MontTT

o

)av

1
Year

Dp
Receiver's Certification for receipt of Hazardous and other waste

)ay

!l D HI
Name and Stamp: Signature'i- Month 2®^ Year

1441317/2025/HSM
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I

NFL

4.

is.

6.

7.

8.

19.

loT
11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19(1)]
MANIFEST FOR HM!AROOUS AND OTHER WASTE

ikr

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

NATIONAL FERTILIZER LTD.
BATHINDA, PUNJAB - 151C03

PHONE • 0164-2760912

HWM/rRESH/BTI/2022/18344886 Dstwl 17/06/2022

Transporter's name and addr^s :
(Including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and maiiing address:
(including Phone No. and e-maii)

Receiver's authorisation No.

Wasto descriptton

Total Quantity
No. of Contalnera

44;
M/S. SHUBHAM SALES CO.
5.5 Km MKestcie, Bhhrani Road, HohiaK
Mob.: 9613182762
E-mali . shubhameatesoofiomayxom

TRUCK

■

smisd-

M/S. SHUBHAM SALES CO.
5.5 Km MDetttme, Bbtwanl Road. Rohtak
Mob. : 9613122762

E-mail . shubhamsalBacoflamail.eom

H WM/ROH/2019/6906134

CARBON SLURRY

Physlcai form

Speciai handing instrucSons and additionai
information

Sender's Certificate

PIflSFiyjAiN
Deputy Manager (Materials)
NatiooaJ FertiJliers Limltal

Bathlnda (Pb.)

METRiC TONNES
01 TRUCK

^ JiOUD / SEMI SOLID / SLURRY

1 hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name am
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature; Month

0 1

)ay

~1

Year

Transporter acknowledgemeot Wastes

Name and Stamp: Signature: ^ Month

DR P
Receiver's Certtflcatlon for receipl of hazardous and other viraste
k  J Ai I ' Uifl/ ■Na

)ay

nl
me and Stamp; Slgnatu^ Month

_Y^
lET

)av

H
Year

1441317/2025/HSM
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NFL 1.

2.

3.

6.

7.

8.

9.

10.

11.

12.

13.

14.

16.

16.

FORM 10

[See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail

Seder's authonsation No.

Manifest Document No.

Transporter's name and address :
(Including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(Including Phone No. and e-mall)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instmctions and additional
information

Sender's Certlfic^e

PUNITJAIN
Deputy Manasn-(MHiitah)
National FsrttllMra LimiMf

NATIONAL FERTLLI2ER LTD.
BATHINDA, PUNJAB -151003

PHONE: 0164-276(^12

HWM;FRESH/BTI/2022/18344865 Dated 17/06/2022

383

M/S. SHUBHAM SALES CO.
S.5 Km Milestone, Bhiwanl Road, R^tak
Mob.: 9913122762
E-mail : shutihamaaleacoeomaJi.com

TRUCK

\L.'I

AFa)i i
WS. SHUBHAM SALES CO.
5.5 Km Milestone, Bhlvvanl Road, Rohlak
Mob.:9813122762
E-maH : 8liubham8aleacoeamBfl.com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

U SOLID / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
or transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month

Transporter acknowiedgaiibft^/reMipt^of^i'a
0 7 9

3av Year

■I

stes

Name and Stamp: Signature: Month

Receiver's Certification for
7

)ay
2 2

Nam^ and Stamp: SIgnati
ipt of hazardous and other waste

Ve^.
X.

Month )ay Year

1441317/2025/HSM
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NFL

1.

2.

5.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (inciuding Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address
(induding Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
{including Phone No. and e-maii)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructlorts and additional
information

Sender's Certificate

PUNIT JAIN

De(x4y Manager (Materials)
National FertlDzers Umited

Bathlnda (Pb.)

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB -151003

PHONE; 0164-2760912

HWM/FRESH/BTI/2022/18344665 Dated 17/06/2022

WS. SHUBHAM SALES CO.
5.5 Km Mllettone, Bhlwani Road, Rohtak
Mob.: 9813122762
E-maH: sbubhamsateacoeomail.coni

TRUCK

oaT
M/S. SHUBHAM SALES CO.
6.6 Km Ulleaiwie, BhiwanI Road. RcMak
Mob. : 9S1o122762

E-mal' : shubhamtalwcottgmali.eorn

HWM/ROH/2019/6906134

CARBON SLURRY

■43ZBZ
01 TRUCK

•METRIC TONNES

IJQUD / SEMI SCUD / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in ail respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature; Month

01
Dav Year

5.
Transporter acknowiedgemento^egg^t^^steL
Name and Stamp: Signature:

Receiver's Certification for r

Name and Stamp; Signature:

Month
WT

)av

919
•us and other waste

 0 \ S
Year

Month

ra
)ay Year

1441317/2025/HSM
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immm

NFL

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[Sa© Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

I

Sender's name and mailing
Address (Including Phone No. and e-mail)

SerKler's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address:
(Including Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.
BATHINDA, PUNJAB -161003
PHONE: 0164-2760912

HWM/FRESH/BTi/2022/18344666 Oatsd 17/06/2022

385
M/S. SHUBHAM SALES CO.
S.5 Km Uitefftofle, Bhiwani Road. Rohtak
Mob.: 9813122762
E-nail: ̂ubhairaalescoegmalLcom

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

TRUCK

Hvvfvi/:a.,; :.:;j sp/^90g.,34
AP B'VU'

M/S. SHUBHAM SALES CO.
5.5 KmMfleatone, Bhivant Road, Rohlak
Mob. : BS13122762

E-mail : sftubhamaa1eseoeQmail.com

HVmROH/2019/6906134

Physical form

Special handing Instructions and addttiona!
information

Sender's Certificate

PUNIT JAIN
Deputy Manager (Materials)
National Fertfilzers Limited

Bathinda (P&.)

CAReON SLURRY

METRIC TONNES
01 TRUCK

U-80LID / SEMI SOLID / SLURRY

Name and Stamp: Signature;

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are In all respects in proper conditions
for transport by road according to applicable
national government regulations.

Month

^
Transporter acknowriedgemej^rf^^^t ef^JWastes
Name and Stamp: Slgnatui^ Mg^

)av Year

3av

5
Receiver's Certtfication for receipt of hazardous and other waste
Name and Stamp: SignatuFdr;?^'^''''*'/^) Month

5

Year

I

Year

1441317/2025/HSM
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NFL

4.

5.

6.

7.

8.

g.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (Including Phone No. and e-mail

Sender's authorisation No.

Manifest Document No.

Transporter's name and address
(Including Phone No. and e-mail)

Typo of Vehicle

Transporter's Registration No.

Vehicle Registration No.

NATIONAL FERTLLIZER LTD.
BATOINDA, PUNJAB -151003
PHONE : 0164-2760912

HWM/FRESH/BTt/2022/18344685 DaMd 17/08/2022

385
M/S. SHUBHAM SALES CO.
6.5 Km MUsetone. BhhvanI Road, RoMtk
Mob.: 9813122762
g-mail: ghubbamaate»coegmBa.eofn

TRUCK

!\Orr

Receiver's name and mailing address;
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

906134

M/S. SHUBHAM SALES CO.
5.5 Km Mileslone. Bhimni Road, Roftlak
Mob-:9813l227S2
E-mail : shubtiarnaalescoOgmallxom

Physical form

Special handing instructions and additional
information

Sender's Certificate

/iKU--

PUNIT JAFN
Deptifi. Manager (Materials)
National Fertilizers Umtted

Baihinda (ft.)

Name and Stamp: Signature:

HWM/RO H/2019/6906134

CARBON SLURRY

METRIC TONNES
01 TRUCK

SOUP / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name anc
are categorised, packed, marked, and labeled,
and are 'n all respects In proper conditions
for transport by road according to applicable
national government regulations.

Month

0 n

Transporter acknowledgement of receipt of Wastes
. T- 'ifvMName and Stamp: Sig

)ay

1 t) "i

Year

i. *1

nature:
Month

Receiver's Certification for^<^pt of hazardous other waste
T 1

)ay Year

Name and Stamp: Signature;
Month

1441317/2025/HSM
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NFL

2.

3.

5.

6.

_7.

8.

9.

10.

12.

14.

15.

16.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND O'^HER WASTE

*iewie *

Sender's name and mailing
Address (including Phone No. and e*mail)

Sender's authorisation No.

Manifest Document No.

4. Transporter's name and address :
(Including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authoiisation No.

Waste description

11. Total Quantity
No. of Containers

Physical form

13. Special handing Instructions arxi additlonai
information :

Sander's Certificate

PUNTT JAiN
D-'p'.:;'. .M.irc- jer (Materials)
Nti!;onai J I'l tilizprs Uinited

BathinJa (R),)

NATIONAL FERTLLIZER LTD.

BAiniKDA. PUNJAB -151003

PHONE: 0164-2760912

HWM/FRESH/BTI/2022yi8344665 Dated 17/06/2022

38T
M/S. SHUBHAM SALES CO.
S.S Km MIeetona, Bhiwant Road, Rotilak
M(«.: 9813122762

E-mail; BnubhamuleBcoegma^.com

TRUCK

w

MfS. SHUBHAM SALES CO.
5.5 Km MIeetone. Bhiwanl Road, Rohtah
Mob.; 9813122762

E^nail : atiubhamsaiescoOQmaB.com

HWM/ROH/2019/6906134

CARSON SLURRY

METRICTONNES

01 TRUCK

SOLID / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature;
f

.  —

Transporter acknowledgement of tB^pt of Wastes

c 1 3|ti u

Name and Stamp; Signature : Monthimr

E 30

Receiver's Certification f(v receipt'of hazardous and other waste

0

Year

Name and Stamp: Signature:
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NFL

i,

2.

3.

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's aLrthorisation No.

4.

5.

6.

Manifest Document No.

Transporter's name and address:
(including Phone No. and e-mail)

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB - 1510Q3
PHONE; 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATFO ?im/7h94

34^1

Type of Vehicle

7.

Transporter's Registration No.

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.: 9813122762
E-mail: shubhamsale8CO@gmajl.com

TRUCK

Vehicle Registration No.

8.

9.

10.

Receiver's name and mailing address
(including Phone No. and e-mail)

;9'6906134
PGogAr 20 11

Receiver's authorisation No.

11.

12.

13.

Waste description

Total Quantity
No. of Containers

M/S. SHUBHAM SALES CO.
5.5 Km Milestone. Bhiwani Road, Rohlak
Mob.: 9813122762
E-mail: 8hufahamsa!e8co@gmall.c<Mn

H WM/ROH/2019/6906134

CARBON SLURRY

Physical form

METRIC TONNES
01 TRUCK

14.

Special handing instructions and additional
Infofmation

Sender's Certificate

4 Lii.

0

^OJJB/SEMI SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulafions.

16.

16.

Name and Stamp : Signature

rransporter 'ackn&^jgtj^A'^ oif receipt of Wastes

M

ompap'.
0

onth

6

Day

ZmZS
Year

1

Name and Stamp : Signature f;.-. ;.- Mont

6 3

Year

Receiver's of hazardous and other waste

Name and StartH^i^ature Month

3 h

Year
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NFL

fs vn iwt« tfv

FORM 10
[See Rule 19 (10]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

3.

4.

5.

6.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB - 151003
PHONE : 0164-2760912

HWM/RENEW/BTI/2024/249Q567Q DATED 21/03/2024
MB

Type of Vehicle

7,

8.

10.

11.

Transporter's Registration No.

Vehicle Registration No.

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road Rohfak
Mob.: 9813122752
E-mail; shubhamsaiesco@gmail.com

TRUCK

x..' t

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

P/3o3^F 2i 1/
MviOSlM

M/S. SHUBHAM SALES CO.
5,5 Km Milestone, Bhiwani Road, Rohlak
Mob.: 98131227S2
E-mail: shubhafnsalesco@gmail.com

Waste description

Total Quantity
No. of Containers

12.

13.

Physical form

14.

Special handing instructions and additional
information

.^SQLID/SEMI SOLID/SLURRY

Sender's Certificate

H WM/R0H/2Q19/6906134
CARBON SLURRY

METRIC TONNES
01 TRUCK

•'rarlaL-^

I hereby deciare that the contents of tiie
consignment are fully and accuretely
desaibed above by proper shipping name and
are categorised, packed, marked and labeled
and are in all respects in proper conditions
for tiansport by road according to applicable
natloni I government regulations.

15.

16.

Name and Stamp : Signature

f  ̂ .
Transporter acknowledgernent of retjeiftf of Wastes

Month

Name and Stamp : Signature

2 0 ̂

lardous and other wasteReceiver's Certificaf^
Name and Stamp : Signature
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NFL
FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

3.

Sender's name and mailing
Address (Including Phone No. and e-mail)

Sender's authorisation No.

5.

6.

8.

9.

10.

Manifest Document No.

Transporter's name and address:
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE ; 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

347
M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.; 9813122762
E-mail; shubhamsalesco@gmail.com

TRUCK

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

HVVIvVRO;

M/S. SHUBflAM SALES CO.
5.5 Km Milestona, Bhiwani Road, Rdrfak
Mob.; 9813122782
E-mail: shubhamsale8co@9iTiail.oofn

H WM/ROI-,/2019/6906134

11,

12.

13.

14.

Waste description

Total Quantity
No. of Containers

Physical fbmi

Special handing instructions and additional
information

Sender's Certificate

GOPL

CARBON SLURRY

METRIC TONNES
01 TRUCK

SOdD/SEMI SOLID/SLURRY

Name and

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, mark^ and labeled,
and are in all respects in proper conditions
for transport by road according to appllcable
national government regulations.

Month

15.

16.

Transporter acknowledgement of receipt of VVastes

Day

fold I
Year

Name and Stamp : Signature

Receiver's Certi

Name and Stamp: Sigfiature

Mont

0

Day Year

lazardous and other waste

l2lsl

Month Day Year
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NFL

1.

2.

3.

4.

FORM 10
[See Rule 19 (10]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (Including Phone No. and e-mail)

Sender's authorisation No,

Manifest Document No.

5.

6.

7.

8.

9.

Transporter's name and address
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

NATIONAL FERTILIZERS LTD
BATHINDA. PUNJAB -151003
PHONE: 0164-2760912

HWM/RENEW/BTI/2024/249Q5670 DATED 21A)3/2024

346
M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob,: 9813122762
E-mail; shubham$alesco@gmail.corn

TRUCK

HWMi/f

Receiver's name and mailing address
(including Phone No. and e-mail)

10.

11.

Receiver's authorisation No.

\Afaste description

12.

13.

14.

Total Quantity
No. of Containers

Pl3o3;\>C 10.
V6906134

M/S. SHUBHAM SALES
5.5 Km Milestone. Bhiwani Road Rohlak
Mob.: 9813122762
E-mail: 8hubhamsale8co@gmalt.cQm

HWM/ROH/2019/6906134

CARBON SLURRY

Physical form

Special handing instructions and additional
Information

Sender's Certificate

15,

1

c:- •••

N»-L,UA!M!NbA

..Ms.-.Iq'XQ. METRIC TONNES
01 TRUCK

SOtlD/SEMI SOLID/SLURRY

Name and StamjD; Signature^^

I hereby declare that the contents of the
consignment are fully and accureteiy
described above by proper shipping name and
are categorised, packed, marted and labeled,
and are in all respects in proper conditions
for transport by road accoiding to applicable
national govemment regulatiwis.

Mont

16.

d'ife^rfel
0

Day Year

21*1! Nobh"

Name and Stamp : Signature Month

6

Day Year

Receivers Certifid5BQi<e|r)?fece^^^/n^ardous and other waste
2

Name and Stam

 H A 3j
p: Signature Month Day Year
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MfL

FORM 10

{See Rule 19 (10}
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

3.

4.

Sender's name and mailing
Address (including Phone No. and e-malQ

Sender's authorisation No.

Manifest Document No.

7.

8.

9.

10.

11.

Transporter's name and address
{including Phone No. and e-mall)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

NATIONAL FERTILIZERS LTD.
BATHINDA. PUNJAB -161003

PHONE: 0164-2760912

HWWRENEW/BTI/2024/24905570 DATED 21/03/202

345
M/S. SHl 'BHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob. : 9813122762
E-mail : shubhamsalesco@gmail.com

TRUCK

HWM/R' ■ 9^69061?

Receiver's name and mailing adt^ress
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

12.

13.

14.

15.

16.

Total Quantity
No. of Containers

PtiotAV nnw
M/S. SHUBHAM SALES CO.
5.5 Km MilestcKie, Bhiwani Road, Rohtak
Mob.: 9813122762
E-mail: 8hubhafnsale8Co@gmBil.com

HWM/ROH/2019/6906134

CARBON SLURRY

Physical form

Special handing instructions and additional
information

Sender's Certificate

METRIC TONNES
01 TRUCK

^LID/SEMISOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,

are In all respects in proper conditions
ror transport by road according to applicable
national government regulations.

Name and Stamp : Signature Mont

Transporter acknowler^gement ofreceipt of Wastes

Day Year

Name and Stamp ; Signature

Receiver's Certlflcati»fT^r/{4§irt{W^4Mrdous and other waste
:S»Name and Stamp: Signature Month Da

Z- 6 L2

y Year

1441317/2025/HSM
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f  #1

NFL
FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

2.

3.

4.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

5.

6.

7.

8.

9.

10.

11.

Transporter's name and address :
(including Phone No. and e-mail)

NATIONAL FERTILIZERS LTD.
BATHtNDA, PUNJAB -151003

PHONE: 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

340

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

12.

13.

14.

15.

16.

Physical forni

Special handing instructions and additional
information

M/S. SHUBHAM SALES CO.
5.5 Krr. Milestone, Bhiwani Road, Rohtak
Mob. : 9813122762

E-mail: shubhamsalesco@gmail.com

TRUCK

HWM/RO; I' 9,^690613

IM/S. SHUBHAM SALES CO.
S.S Km Milestone, Bhiwani Road. Rohtak
Mob.: 9813122762
E-mail: shubhamaalesco@gmail.com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

SOtrfD/SEMI SOLID/SLURRY

Sender's Certificate I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp-: StgriaVure Mont

0

Transporter acknowledgement of reSiptoR

Day

I
Year

Ski

Name and Stamp: Signature Mont Year

Receiver's Certiflcation for receiptptof hazardous ia

%

nd other waste

Name and Stamp: Signature Month Day Year

1441317/2025/HSM
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immw

NFL.

FORM 10
(See Rule 19 (10]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (including Phone No. and e-mail)

2. Sender's authorisation No.

3- Manifest Document No.

4  Transporter's name and address :
(including Phone No. and e-mail)

NATIONAL FERTILIZERS LTD.
BATHiNDA, PUNJAB -151003
PHONE: 0164-2760912

HWWRENEW/BTI/2024/24905670 DATED 21/03/2024

344

5. Type of Vehicle

6. Transporter's Registration No.

M/S. SHUBHAM SALES CO.
5.5 Km Milestone. Btiivrani Road. Rohtak
Mob.; 9813122762
E-mail; shubhamsalesco@gmail.com

TRUCK

7. 1 Vehicle Registration No.

8. Receiver's name and mailing adc^ress
(including Phone No. and e-mail)

9. Receiver's authorisatton No.

10. Waste description

Total Quantity
No. of Containers

12. 1 Physical form

13 Special handing instructions and additional
'  information

14. Sender's Certificate

A'. :rit Manager (1 !

HWM/R^
PG p-'^Axnyii

306134

M/S. SPUBHAM SALES CO.
5.5 Km Milestcme, Shtwani Road, Rohtak
Mob.: 9813122762
E-mail: 8hubhamsaie8CO@9mail.com

HWM/ROH/2019/6906134
CARBON SLURRY

■■■■ METRIC TONNES
01 TRUCK

^SOUP/SEMI SOLID/SLURRY

1 hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
or transport by road according to applicable

L  . j 1
Name and Stamp : Signature Month  Day Year

1  ̂ ^ ̂ ^ 0 L
15- 1 Transporter acknowle®^!^ c^f^fpt of \Afestes

16. Receiver's Certificat'ioh4^"iSie[pt*i^if hazardous and other waste
Name and Stamp : Signature Month Day Year

1441317/2025/HSM
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H F L

1.

2.

FORM 10
[See Rule 19 (loj

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

3.

4.

6.

Manifest Document No.

Transporter's name and address •
(including Phone No. and e-mail)

national fertilizers LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

HWMffRENEW/8TI/2024/249n5fi7n njTcn

343 ^

6.

Type of Vehicle

7.

8.

9.

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

M/S. SHUBHAMSALESCO
Bfiiwani Road. Rohtak

Mob. : 98', 3122762
E-marl; shubhamsalesco@gmatl.com

TRUCK

. V •HWM/[
pOo j AA

i:mm4

0.

11.

Receiver's authorisation No.
Waste description

12.

13.

Total Quantity
No. of Containers

Physical form

Social handing instructions and additional
information

14. Sender's Certificate

A--

Ner

M/S. SHUBHAM SALES CO—

E-mail ; 8hubhamsaie3co@gmail.com

HWM/ROH/2Q19/69Q6134
CARBON SLURRY

METRIC TONNES
01 TRUCK

gOUD/SEMI SOLID/SLURRY

Rsf • Umfted,

15.

16.

Name and Stamp : Signature

,rransporter acknowledgefnent of receipt of Wastes

M

0

I hereby declare that the conterjts of the
consignment are fully and accuretely

®^'PP'"9 name andare categorised, packed, marked and labeled

for respects in proper conditionsfor transport by road according to applicable
national government regulations,

ont Day

-lU <
Year

Name and Stamp : Signature

Wiver's CertHioatioi^4ralpt of toardous and
Month Das

Name and Stamp : Signature
Year

1441317/2025/HSM
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B5TBQ5 Gc?

NFL

1.

2.

3.

FORM 10
[See Rule 19 (10]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

4.

Manifest Document No.

5.

6.

7.

Transporter's name and address :
(including Phone No. and e-mail)

national fertilizers LTD.
BATHINDA. PUNJAB -161003
PHONE: 0164-2760912

HWM/RENEW/BTI/2Q24/24905670 DATED 21/Q3/2024

342

Type of Vehicle

Transporter's R^istration No.

8.

9.

Vehicle Registration No.

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob, ; 9813122762
E-mail; shubhamsalesco@gmail.com

TRUCK

Receiver's name and mailing address
(including Phone No. and e-mail)

HWM/ROr , ^n/69nfiir^4
ft p 2o)

Receiver's authorisation No.
10. Waste description

Total Quantity
No. of Containers

12. Physical form

13 S^al handing instructions and additional
fnfonnation

Sender's Certificate

Nv.

PUNTTJAIN
•' '-ir^nager (Matenn

"■ .' .' izcr.:,
Batiiiiida

M/S. SH'JBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob. : 9813122762E-mail: 8hubhefnsatesco@9mail.con1

HWM/ROH/2019/6906134
CARBON SLURRY

>OLJD/SEMI SOLID/SLURRY

15.

Name and Stamp : Signature

I  hereby declare that the contents of the
consignment are fully and accurately
de^rrbed above by proper shipping name and
are categorised, packed, marked and labeled

P^Per conditions^^nspoft by road according to applicable
national government regulations

Month

Transporter acknowlfedgemeht cff «(CSii0t of W&stes
'0 k 1

Day Year

16.

Name and Stamp : Signature Mont

Receiver's Certrfi^
Name and Stamp: Signature

diUilj
icejpt-^of hazardous and other waste

Month Da

Day Year

o N

y Year
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xte lir

NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

3.

4.

Sender's name and mailing
Address (including Phone No. and e'mall)

Sender's authorisation No.

Manifest Document No.

5.

6.

7.

8.

9.

10.

11.

12

13.

14.

15.

16.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehide

Transporter's Registration No.

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003

PHONE; 0164-2760912

HWM/RENEW/faTI/2024/24905670 DATED 21/03/2024

341

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.: 9813122762
E-mail : shubhamsalesco@gmail.com

TRUCK

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

PC> o3
-06134

MIS. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.: 9813122762
E-mail: 8hubhamsaleaco@gmail.com

HWM/ROH/2019/6906134

Total Quantity
No. of Containers

Physical form

Spedal handing Instructions and additional
information

Sender's Certificate

riT^TJAIN
•  --r (Materials)

CARBON SLURRY

METRIC TONNES
01TRUCK

.SOLJP/SEMI SOLID/SLURRY

Name and Stamp i'SlgriatureT7

I hereby declare that the contents of the
consignment are fully and accuretely
described above by prqaer shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
kir transport by road according to applicable
national government regulations.

Mont

Transporter acknowladgement ̂ rfiei^ of i/t^stes
■  '■ r' \ .'(('iC

Name and Stamp: Signature

0

M

Day Year

s

ont

t'

Day Year

Receiver's Certification for receipt of hazardous and other waste
^Jo R

^ame and Stamp; Signature Month Day Year

1441318/2025/HSM
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{ wm

1.

2.

3.

5.

6.

7.

8.

9.

10.

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE; 0164-2760912

HWM/PENEW/BTI/2024/249C567Q DATCD 21/03/2024

339
M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road Rohtak
Mob, ; 9813122762
E-mail; shubhamsalesco@gmall,com

TRUCK

Vehicle Registration No.
Hm
p

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

11.

12.

13.

14.

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

e>o'l>
M/S. SHUBHAM SALES CO.
5.5 Km MIteslone, Bhiwani Road, Rohtak
Mob.: 9813122762
E-mail: »rmbhamsatesa)@9fnall.com

H WM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES
01 TRUCK

SQUD/SEMI SOLID/SLURRY

Sender's Certificate I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked and labeled,
and ae in all respects in proper conditions
fdr transport by road according to applicable
national government regulations.

15.

16.

Name and Stamp; Signature Mont

Transporter acknowledgement ̂receipt (^\^stes

Day

5E
Year

Name and Stamp: Signature Mont

Receiver's Certificafion for reci^t^of haza'r^us and other waste1

Day Year

o

Name and Stamp : Signature
Mont Day Year

1441318/2025/HSM

2
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NFL

FORM 10
[See Rule 19 (10]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

3.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

5. Type of Vehicle

6,

7.

8.

9.

10.

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -161003
PHONE: 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

338

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.; 9813122762
E-mail: shubhamsalesco@gmail.com

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Vlfeiste description

^ .j Total Quantity
No. of Containere

12. Physical form

13.

14.

Special handing instructions and additional
information

TRUCK

HWM/ROH/2013/6906134
PGc3 A X3i|i

M/S. SHUBHAM SALES CO.
5.5 Km Milestjne, BhrwanI Road, Rohtak
Mob.: 9813122762
E-mail: shubhamsale9co@9mail.cofn

HWM/ROH/2019/6906134

CARBON SLURRY

....Ur.\6.o.... METRIC TONNES
01 TRUCK

^9kfP/SEMI SOLID/SLURRY

Sender's Certificate

15.

WJNXTJ^i:/
/^isfant Msn.=3r.-r (MnLL^rials
Natu.i-nl r--rtr:, . :,7

CuUiinaV (t-u.J

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
^national government regulations.

Name and Stamp : Signature

C jt" 0 0,1^
Transporter acknowledgerngj^^^ggBig^yfeistes

MoName and Sfemp : Signature nth

16. Receiver's Certification for feceip't of hazardous ̂ d other waste
Name and Stamp: Signature Month Day Year

1441318/2025/HSM

3
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N F I.
FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2,

3.

4.

5.

6.

7.

8.

9.

10.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(Including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

V\feste description

Total Quantity
No. of Containers

12.

13.

Physical form

14.

15.

Special handing instructions and additional
information

Sender's Certificate

PONITJAIN
Assistant Managei ('■iatsrials

N

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/202

337
MIS. SHUBHAM SALES CO,
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob. : 9813122762
E-mail : 6hubbamsaiesco@gmail.com

TRUCK

HWM/HOr:/. 6906134
M/S. SHUBHAM SALES CO.
5.S Km Milestone, Bhiwani Road. Rotitak
Mob, : 9811122762
E-mait: 8hubbamsale8Co@gfnail.com

HWM/ROH/2019/6906134
CARBON SLURRY

...V%.r..\^.o.... METRIC TONNES
01 TRUCK

gOpP/SEMI SOUP/SLURRY

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categrvised, packed, marked and labeled,
and are in all respects in proper conditions
for transport by road according to applicablealicna! Faiiiiiiarj I i •'■ y.-' r->

Bathinda fPh.)'" government regulations.
Name and Stamp : Signature Mont

Transporter acknowledgement of re^iprofW^es
U

Day Year

s

16.

Name and Stamp : Signature Mont

Receiver's CerOficatfon for receipt of hazardous and other waste
Name and Stamp: Signature Mont Day Year

1441318/2025/HSM
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NFL

w H» ■■■<><*»

FORM 10
[See Rule 19 (10]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2

3.

4.

5.

6.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

7. Vehicle Registration No.

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -161003
PHONE; 0164-2760912

HWM/RENEVy/3T12024/24905670 DATED 21/03/202

M/S. SHUBHAM SALES CO,
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob. ; 9813122762
E-mail : shubhamsalesco@gmail.com

TRUCK

9/6906134

8.

g.

10.

11.

12.

13.

14.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

Sender's Certificate

15.

16.

JUJ
f- distant Man:.:i!r(f '-.t:i1a!s

M/S. SHUBHAM SALES CO.
S.5 Km Milestone, Bhiwani Road. Rohtak
Mob. : 9813122762
E-mail: 8hubhaiTisalesco@gfnail.ccm

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES
01 TRUCK

SpLID/SEMI SOLID/SLURRY

1 hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in a<i respects in i^oper conditions
for transport by road according to applicable
national govemment regulations.

Name and Stamp ; Signature Mont

0

Transporter acknowledgement^fS:^®^^?^^^

Day Year

2 0 p

Name and Stamp : Signature Mont

O 6

Day Year

o 'I
Receiver's Certification for n

Name and Stamp; Signature

itious and other waste

Month Day Year

1441318/2025/HSM

5
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NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

3.

4.

5.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

NATIONAL FERTILIZERS LTD.
BATHINOA, PUNJAB -151003
PHONE : 0164-2760912

Transporter's name and address
(Including Phone No. and e-mail)

Type of Vehicle

HWM/RENEW/0TI/2O24/249O567O DATED 21/03/2024

335

M/S. SHUBHAM SALES CO.
5.5 Km Milestone. Bhiwani Road, Rohtak
Mob.; 9813122762
E-mail; sriubhamsalesco@gmall.com

TRUCK

6.

7.

8.

9.

10.

11.

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

V\^te description

12.

13.

Total Quantity
No. of Containers

iWfVi/r,. GS06134

POd-:; M
M/S. SHUBHAM SALES CO.
5.5 Km Milestone. BhiwanI Road. Rohtak
Mob.: 9813122762
E-mail: 8hubh3m8aleaco@gtnail.com

HWM/ROH/2019/6906134

CARBON SLURRY

Physical form

14.

Special handing instruc^ons and additional
information

Sender's Certificate

I: ...

METRIC TONNES
01 TRUCK

gQMD/SEMi SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

15.

Name and Stamp : Signature Mont

0

Day Year

1 V

Transporter

16.

acknowledgementj^re^igt oj^^yes
'  MontName and Stamp : Signature

Receiver's Certification

0 I

Day Year

Name and Stamp; Signature

iipf
•7T

0U8 and other waste

Month Day Year

1441318/2025/HSM

6
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NFL

1,

2.

3.

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

4.

Manifest Document No.

Transporter's name and address:
(including Phone No. and e-maj|)

5.

6.

7.

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

8.

9.

10.

11.

12.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

HWM/RENEW/BTI/2024/249Q5670 DATED 21/03/202

334

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road Rohtak
Mob.: 9813122762
E-mail: shubhamsalesco@gmail.com

TRUCK

I'

wl/S. SHUBHAM SALES CO.
5.5 Km Milestofie, Bhiwani Road, Rohtak
Mob.: 9813122762
E-mall: 9hubhamsale8co@gman.com

HWM/ROh/2019/69D6134

Total Quantity
No. of Containers

13.

14.

Physical form

Special handing instructions and additional
information

Sender's Certificate

ARSON SLURRY

METRIC TONNES
01 TRUCK

SQUD/SEMI SOLID/SLURRY

15.

contents of the
and accuretely

hereby declare that the
consignment are fully
described above by proper shipping name and
are categorised, packed, marked and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp : Signature Mont Day Year

0

Transporter acknowledgementgf^^^j^stes
N

j

ame and Stamp: Signature

16. Receiver's Certification for n•^

_Mont

0

1 Day Year

Name and Stamp : Signature
jptpfj^iidous and other waste

Month Day Year

1441318/2025/HSM

7
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NFL

FORM 10
[See Rule 19 (101MANIFEST FOR HAZARDOUS AND OTHFR WASTE

1. Sender's name and mailing
Address (including Phone No. and e-mail)

2.

3.

4.

5.

6.

Sender's authorisation Nn

Manifest Document No.

Transporter's name and address;
(including Phone No. and e-mail)

Type of Vehicle

7.

8.

9.

Transporter's Registration No.
Vehicle Registration No.

Receiver's name and mailing address(including Phone No. and e-mail)

NATIONAL FERTILIZERS LTOr
^THINDA, PUNJAB - 151003
phone ; 0164-2760912

HWIWRENEW/BTI/2024/24905670 DATED immHA
333

yi/S. SHUBHam sales CO
5.5 Km Milestone, Bhiwani Road Rohtak
Mob, : 9813122762 «oniakE-mail: shtJbham5alesc0@grTiail.com
^RUCK

.l/i:

10.

11.

Receiver's authorisation No.
V\feste description

12.

13.

Total Quantity
No. of Containers

l/S. SHUBHAM SALES CO. "
5.5 Km Milestone, Bhiwani Road Rohtak
Mob, : 9813122762
E-mail : ehubharnsatescotgitjmall.com
HWM/ROH/2019/69Q6134
CARBON SLURRY

Physical form

14.

Spedal handing Instructions and additional
information

Sender's Certificate

15.

§OUD/SEMI SOLID/SLURRY

Name and Stamp : Signature

I hereby declare that the contents of the
consfpment are fuliy and accuretelv
are categorised, packed, marked and labeled
Kral^nnrt^ll conditionsfor transport by road according to applicable
national government regulations.

Mont Day Year

Name and Stamp: Signature Monfh payMonth
6

16.

Name and Stamp ; Signature
Mont Year

1441318/2025/HSM

8
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Mcn V OT

1.

3.

FORM 10

[See Rule 19(10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address:
(Including Phone No. and e-mail)

5.

6.

7.

8.

10.

11.

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE . 0164-2750912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024
^

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob.; 9813122762
E-mail: shubhamsalesco@gmail.com

TRUCK

HW!\vr:c

Receiver's authorisation No.

Waste description

Jl/S. SHUBHAM SALES CO.
5,5 Km Milestone, Bhiwani Road, Rohtak
Mob.: 9813122762
E-mail: 5hubham9ale8co@gmart.com

HWM/ROH/2019/6906134

CARBON SwURRY

12.

13. Special handing instructions and additional
information

14.

Total Quantity
No. of Containers

Physical form

Sender's Certificate

METRIC TONNES
01 TRUCK

§9UB/SEMI SOLID/SLURRY

15.

i hereby declare that flie contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, marked and labeied,
and are in ail respects In proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature Mont

Transporter acknowledgement of reiceipt ofw\A^

Day Year

stes

16.

Name and Stamp: Signature

)ipt of hazardoiReceiver's Certification for receipt of hazar^dous and other waste

Name and Stamp: Signature Month Day Year

1441318/2025/HSM

9

File No. HSM-11/45/2023-HSM (Computer No. 228659)
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NFL

«*

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

2.

3.

4.

5.

6.

7.

9.

10.

11,

12.

13.

14.

15.

16.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address:
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

V\^ste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and ̂ dltional
information

Sender's Certificate

NATIONAL FERTILIZERS LTD.
BATHINDA. PUNJAB -151003
PHONE: 0154-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

331

WS. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob.: 9813122762

E-mail; 8hubhamsalesco@gmail.com

TRUCK

HWM/ROr .■6906134

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rditak
Mob. : 9813122762
E-mail : shubhamsaiesco@gmail.com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES
01 TRUCK

^QUB/SEMI SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accuretety
described above by proper shipping name and
are categorised, packed, mark^ and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp ; Signature .4onth Day Year

ft l^l l l liil RlpRh
Transporter acknowledgement of re<»ipt of Wastes

Name and Stamp : Signature
Mont

Receiver's Certification for receipt of hazardous and other waste
O c I

Day. Year

Name and Stamp: Signature Month Day Year

1441318/2025/HSM

10

File No. HSM-11/45/2023-HSM (Computer No. 228659)
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NFL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

3.

5.

Sender's name and mailing
Address (induding Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address:
(including Phone No. and e-mail)

NATIONAL FERTILIZERS LTD.
0ATHINDA, PUNJAB -151003
PHONL: 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/202

~sw

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road. Rohtak
Mob,: 9813122762

E-mail : shubhamsaiesco@gmail.com

Type of Vehicle

6.

9.

10.

11.

12.

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

V\^ste description

Total Quantity
No. of Containers

Physical form

13.

14.

15.

Special handing instructions and additional
information

Sender's Certificate
p. --

j : -c:. •

TRUCK

ao

M/S. SHUBHAM SALES CO.
S.51^ Milestone, Bhiwani Road, Rohtak
Mob.: 9813122762

E-mail: 6hubhamsalesco@gmall.com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES
01 TRUCK

,SPLID/SEMI SOLID/SLURRY

I  hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, paired, mark^ and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp : Signature

For '

Mont

&

Day Year

7

Transporter acknowledge'^r^W^F^:0i^t^f Wastes
-firrtner'

16.

Name and Stamp ; Signature Month

Receiver's Certification fo^ig6(^|jt^ffitt^dous and other waste
Name and Stamp ; Signature Mont Day Year

1441318/2025/HSM

11

File No. HSM-11/45/2023-HSM (Computer No. 228659)
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NFL

FORM 10

{See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

5.

6.

7.

8.

9.

10.

11.

Transporter's name and address:
(including Phone No. and e-maii)

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003

PHONE; 0164-2760912

HV\MRENEW/BTI/2024/24905670 DATED 21/03/2024

327

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(inciuding Phone No. and e-maii)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

12, Physical form

13.

14.

Special handing instructions and additional
information

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rchtak
Mob.: 9813122762

E-mail: shubhamsalesco@gmall.com

TRUCK

o ••

M/S. SHUBHAM SALES CO.
5.5 lOn MHestone, Bhtwani Road. Rohtak
Mob. : 9813122762

E-mail: 8hubhamsalesco@gmail,com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES
o-f TRUCK

^OyP/SEMI SOLID/SLURRY

Sender's Certificate

JUJ/'j.'g

Assistant Manartv /, ,

Nat"-:;;.:.! '"i""

Cudiiiidj j.)

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are c^^orised, packed, marked and labeled,
,and are in all respects in proper conditions
^r transport by road according to applicable
ftafional government reguladons.

15.

16.

Name and Stamp : Signature Monti

6

Transporter acknowlalgement 0?rSfe ̂f^astes
c

Year

I C ^ b <

Name and Stamp : Signature Mont

ipt of hazarac

(,

Day Year

o

Receiver's Certification for receipt of hazardous and other waste

Name and Stamp : Signature Month Day Year

1441318/2025/HSM
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NFL.

FORM 10

[See Rule 19(10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1.

5.

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003

PHONE: 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/202

329

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

8. Receiver's name and mailing address
(including Phone No. and e-mail)

9. Receiver's authorisation No.

10

11.

12.

13.

14.

15.

16.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

Sender's Certificate

Nvr::MN

Noi.iC....l ; v'. - .w

Bathinda (FU.)

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road Rohtak
Mob. : 9813122762
E-mail: shubl.amsalesco@gmail.com

TRUCK

HWM/RCi ,.:.,
oin

:906134

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhiwani Road, Rohtak
Mob. 19811122762
E-trail: 8hubhamsale3eQ@9mall.cofn

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES
01 TRUCK

gpyp/SEMI SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categc.lsed, packed, marked and labeled,

,, and are in all respects in proper condrttons
■-3' <for transport by road according to applicable

national government regulations.

Name and Stamp : Signature Month

0 ^1 I 6 ^
Day Year

Transporter of Wastes

Name and Stamp ; Signature / Mont

Receiver's Certification for receipt of \\ifceipt of t)a
6

Day Year

I  c Mo

Mame and Stamp: Signature
zai rdous and other waste

-=L

Month Day Year

1441318/2025/HSM
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N F I.

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (Induding Phone No. and e-mail)

2.

3.

4.

5.

6.

8.

9.

10

11

12.

13.

14.

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Regislration No.

Receiver's name and mailing addr^s
(including Phone No. and e-mail)

Receiver's authorisation No.

V\^ste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

Sender's Certificate

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

tHWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

3^

M/S. SHUBHAM SALES CO.
5 5 Km Milestone, Bhiwanl Road. Rohtak
Mob.: 9813122762

E-mail : shubhamsaiesco@gmall.com

TRUCK

HWM/RC -006134

M/S. SHUBHAM SALES CO.
5 5 Km Milestone, Btiiwani Road, Rohtak
Mob.: 9813172762

E-mail: shubhamsale8co@9mail,com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES
01 TRUCK

SOyP/SEMI SOLID/SLURRY

15.

16.

/tt
Assistant ' •-ir.-

Naticnal t .
Ccithinda (Pb.)

I hereby declare that the contents of the
consignment are fully and accuretely
described above by proper shipping name and
are categorised, packed, mark^ and labeled,
^nd are in all respects in proper conditions

ti ifhr transport by road according to applicable
national government regulations.

Name and Stamp: Signature
Month Day Year

0 ̂ I ^ ^ h 1 ̂

Transporter acknowledgement of receipt of Washes
M

Name and Stamp; Signature
onth

1  c

Day Year

<■ 3

Receiver's Certification for

Name and Stamp: Signature?^^^ ' J4onth ^ Year

1441318/2025/HSM
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xU ^ nw lir

l?5TW>0c?

N F IL

FORM 10

[See Rule 19 (10]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (including Phone No. and e-mail)

4.

6.

7.

Sender's authorisation No.

Manifest Document No.

Transporter's name and address:
(including Phorte No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

9.

10.

11.

12.

13.

14.

15,

16.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additional
information

Sender's Certificate

A.:s!.?te3r.i; *' -'V •

-1 '3 tj..

NATIONAL FERTILIZERS LTD.
BATHINDA, PUNJAB -151003
PHONE: 0164-2760912

HWM/RENEW/BTI/2024/24905670 DATED 21/03/2024

326

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Btiiwani Road, Rohtak
Mob.: 9813122762

E-mail; shubhamsalescQ@gmail.com

TRUCK

HWM/RO .O306134

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, Bhtwani Road, Rohtak
Mob.; 9813122762

E-mall ; 8tiubham8alesc»@gmail.coni

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

SPLID/SEMI SOLID/SLURRY

hereby declare that the contents of the
consignment are fully and accuretely
ctescaibed above by proper shipping name and
are categorised, packed, marked and labeled,
and are ir all respects in proper conditions
for transport by road according to applicable
rtational government regulations.

Name and Stamp: Signature
For Company

Month

Transporter acknowledgement
^^rner

06  I Q

Day Year

2

stes

Name and Stamp : Signature
Mont Day Year

o

Receiver's Certification for re

Name and Stamp; Signature

nd other waste

Month Day Year

1441318/2025/HSM
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NFL

2.

3.

5.

7^

8.

9.

10.

12.

14.

15.

16.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-rr^l)

NATIONAL FERTLLIZER LTD.
BATHINOA, PUNJAB -151003

PHONE : 01$4-2760912

... |/BTi/2022/18344S6BDated 17/06/2022

325

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(Including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

11. Total Quantity
No. of Containers

Physical form

13. Special handing Instructions and addition^
information :

M/S. SHUBHAM SALES CO.
S.S Km Milastone, Bhtwani Road, Rodtak
Mod. : 9813122762

E.<na]1: shubhamsala9ccOgma<.c«n

TRUCK

HWM/pr o

0^434

WS. SHUBHAM SALES CO.
S.S Km Milestone, Bhiwsni Road, Rohl^
Mob. ;S813122762
E-maU: ̂ ubbamsaleecoeamag.oom

HWM/ROH/2019/6906134

CARBON SLURRY

METRICTONNES
01 TRUCK

/ SEMI SOLID / SLURRY

Sender's Certificate

PUNHJ/i

Assis'15-. Manage:
Nation i Fertflizt

bathinda (^u.)

I hereby declare that the contents of the
consignment ere fully and accurately
described above by proper shipping name and
are categorised, packed, marited, and iabeJed,
and are in all respects in proper conditions
for transport by road according to appilcabte
national government regulations.

Name and Stamp: Signature

•rShu:. ;s Con ,

Month

L?

Day

0

Year

b
Transporter aclmowledga^^(|f^£^.^r^

Stamn • Sinnnfiira- I

astes

Name and Stamp: Signature: Month

Receiver's Certification for:

Day,

0

Year

Name and Stamp; Signature f
us and other waste

Month )ay Year

1441318/2025/HSM
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xW

NFL

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

n vn wv ̂

1. Sender's name and mailing
Address (including Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.

BATHiNDA, PUNJAB -151003

PHONE: 0164-2760912

2. Sender's authorisation No.

3. Manifest Document No.
0^4

4. Transporter's name and address :
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Km Mlieslone. BhiwanI Road, Rohtak
Mob.;9613122762

E-mail : shubbamsalMooegmalxom

5. Type of Vehicle TRUCK

6. Transporter's Registration No. HWM/RCI L. " "" i0/690fi134
7. Vehicle Registration No.

8. Receiver's name and mailing address:
(including Phone No. and e-mall)

U/S. SHUBHAM SALES CO.
5.5 Km MDasbn*. BhIwanI Road, Rc^tak
Mob.: £613122762

E-maH : shuDiiamsafescodaniall.eoni

9. Receiver's authorisation No. HWM/ROH/2019/6906134

10. Waste description CARBON SLURRY

11. Total Quantity
No. of Containers

METRICTONNES
01 TRUCK

12. Physical form : j ^10/SEMI SOLID/SLURRY

13. Special handing hstructions and additiwial
information

14. Sender's Certificate I ,

FUNi; J '.iN/
Assistant Mansf- - fM^terials)
National Feitil» ' i-imlted,

BathMa

1 hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, markisd, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month Dav Year

6 IK ti 3

15. Transporter acknowledger^t^ Wptes

Name and Stamp: Signature: Month Pav Year

6 f 6 0 A

16. Recefvdr's CertHiti^tlon for receipt of hazardous and other waste

Name and Stamp: Slgffglw^ Month Dav Year

1  1 1

1441318/2025/HSM
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NFL
1.

2.

3.

4.

5.

6.

7.

a

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19 (1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1  J

iwvwene* *

Sender's name and mailing
Address {including Phone No. and e-mail)

Sender's authorisation No. &m
Manifest Document No.

Transporter's name and address :
(including Rhone No. and e-mall)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

NATIONAL FERTLLIZER LTD.
6ATMINDA, PUNJAB -151003

PHONE: 0164-2760912

ijSH/6ti/2p22/18344665Dat«l 17/06/20221

3?3
M/S. SHUBHAM SALES CO.

Km Mllestons, Bhiwani Road. Rohtak
Mob.; 8613122762
E-mail : shubhamsateaooeynaaxoin

TRUCK

Receiver's name and mailing address;
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste desciiption

Total Quantity ^
No. of Containers

Physical form

Special handing instructtons and additional
information

Sender's Certificate

HWM/F !  •-!
w)0$134

M/S. SHUBHAM SALES CO.
5.S Km Wftstone. ShIwanI Road, RoMak
Mob.:9813122782
£■^11: ^ubhamaataaooeomall.coni

HWM/ROH/2019/6806134
CARBON SLURRY

METRIC TONNES
01 TRUCK

t^SeOD / SEMI SOLID / SLURRY

PUNIT (aICN
Assistant Mana:2r ('Materials)

National Fertili?.;.-s LimAedL
Battilnda (Pb.)

Name and Stamp; Signature:

I hereby declare that the contents of the]
consignment are fully and accurately!
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions!
for transport by road according to applicable j
national government regulations.

Month

jo Kl I
Transporter

. ^ Year

acknowledgemeq^f w
Stamn • .Qinnati iro '

fastes

Name and Stamp: Signature!:

Receiver's Certification for ror re
Name and Stamp: Sign

ceipt of hazaiii

e> C 1 5 ^ t) 5 S
dous and other waste

Month )ay Year

1441318/2025/HSM
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NFL
1.

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

16,

16.

FORM 10

[See Rule 19(1)j
MANIFEST FOR HAZARDOUS AND OTHER WASTE

A

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and ackiress :
(including Phone No. and ennail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address :
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

NATIONAL FERTLLIZER LTD.
BATHINDA, PUNJAB-151003

PHONE : 0164-2760912

mm

3!2
timm

M/S. SHUBHAM SALES CO.
S.S Km MHutone, Bitwanl Rosd, ftoMak
Mod. ; 9813122782
E-mail : ahubhamsaieacoeBTWil.com

TRUCK

M/S. SHUBHAM SALES CO.
5.5 Km Milestona, Bhiwani Roitf, Rohtak
Mob.; S8131227B2

E-mail : ahubhamsalaacoeflmaH-com

::08134

%

HWM/ROH/2019/6906134

Physical form

Special handing instructions and ackjitional
information

Sender's Certificate «

PL' • WIN

A^istantMc -er (Materials)
National Fertilisers Lfmited,

Bathinoa (Pb.)

CARBON SLURRY

METRIC TONNES

01 TRUCK

^SPUQ / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in ail respects in proper conditions
for transport by road acoording to applicable
national government regulations.

Name and Stanp: Signature; Month Pay Year

C)

Transporter acknowl

Name and Stamp: Signature:

astes

Month

I
Receiver's Certification fw receipt of hazardous a.id other wastelation T(M- receipt ot ha^arc

Day Year

Name and Stamp Month )ay Year

1441318/2025/HSM
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NFL
1.

2.

3.

4.

5.

6.

7.

'8.

19.

10.

11.

12.

13.

14.

16.

FORM 10

[See Rule19(1)j
MANIFEST FOR HAZARDOUS AND OTHER WASTE

«  *

Sender's name and mailing
Address (including Phone No. and e-mail)

Seder's authorisation No.

Maiifest Document No.

Transporter's name and address :
(including Phone No. and e-mall)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

NATIONAL FERTLLIZER LTD.
BATHINDA, PUNJAB -151003
PhONE; 0164-2760912

I
3'1

Oatsd 17/06/2022

M/S. SHUBHAM SALES CO.
S.S Km hUlesterte, BhiwanI Rood, RohM
Ktob. :9Si3l227d2
E-fnt.ll : aftuOhamaafeacoCgmallxoffi

TRUCK

Receiver's name and mailing address:
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Specie] handing instructions and additlonai
information

HWM/RO! . . J 0061!^4

M/S. SHUBHAM SALES CO.
5.S I jji Miieatone, BfiiwanI Road, RoWak
Mob.: 9813122762
E-mail : shubhamaaleacoegmaU.cOT

HWM/ROH/201S/6906134

CARBON SLURRY

METRIC TONNES
01 TRUCK

V>et:iD / SEMI SOLID / SLURRY

Sender's Certificate

Assistant Manflqsr (MalBrials)
Natioitai Fertiii?(;rs Lhwn^^

Bathinda (Pb.)

Name and Stamp; Signature:

I hereby declare that the contents ol the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

15. Transporter acknowledgement of rpcelpl of Wa'aste
IK 5 0

s

Name and Stamp: Signature:

Receiver's Certification fe^?^fttfef5ta8&(lous and other waste"

Month Dav Year
& £ \ 0 s

Name and Stamp: Signature: Month )ay Year

IL

1441318/2025/HSM
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NFL
11.

2.

'3.

4.

5.

6.

7.

a

19.

10.

12.

13.

14.

15.

16.

FORM 10

(See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail

Sender's authorisation No.

Manifest Document No.

Transporter's name and address ;
(Including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address :
(including Phone No. and e-nall)

Receiver's authorisation No.

Waste description

NATIONAL FERTLLI2ER LTD.
BATKINDA, PUNJAB-161003
PHONE : 0164-2760912

-m
M/S. SHUBHAM SALES CO.
6.5 Km Milestone, Kilwani Road, Rohtak
Mob.: 9813122762
E-mail: shubhamaaJescoegnMg.ooni

TRUCK

11. Total Quantity
No. of Containers

M/S. f^HUBHAM SALES CO.
5.6 Km Mileaiona, Bbiwani Road. Rohtak
Mob-: 9813122762
E^naH: ahubhamealescoegmalljom

"?6134

HWM./ROH/2019/6906134

Physical form

Special handing instructions and additional
information

Sender's Certificate

PUNITJAIN .

Assistant Manaaer (Mateilals)
National Fertilisers Limited,

Bathinda (Pb.)

CARBON SLURRY

METRICTONNES
01 TRUCK

SpUBt/SEMI SOLID/SLURRY

Name and Stamp; Signature;

I hereby declare that the contents of the
consipnment are fully and accurately
described above by proper shipping name and i
are categorised, packed, marked, and labeled, I
and are in all respects in proper conditions I
for transport by road according to applicable
national government regulaWons.

Month

Transporter ackrwwrfedgementj{<y^i(a{pf^^gte8
Name and Stamp: Signature; '

6 U*
)av

1 c 1

Year

'I

Receiver's

Name and

Certification

Stamp: Signaluri: ^
l

Month )av Year

C 6 C a r

ous and other waste

Month )ay Year
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NFL

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

(See Rule19(l)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (induding Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-maii)

NATIONAL FERTILIZER LTD.
BATHINDA, PUNJAB -151003

PHONE : 0164-2760912

HWM/FRESHyBTI/2022/1834466B Oattd 17/06/2022

Hi
..-.•-l' I I.

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and maiiing address;
(inciuding Phone No. and e-m^)

Receiver's authonsation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instrucfions and adcfitional
information ^

M/S. SHUBHAM SALES CO.
5.5 Km M^esions, Bhiwan) Roed. RoMak
Mob.: 9813122762

E-matI : jbhafraalB«co0gtiiall.coR)

TRUCK

M/S. SHUBHAM SALES CO.
S.S Km Utteaione. Bbtwan) Road. RoMak
Mob .9813122782

E-mail : &nu6hamsal88eQftQmall.Cttn

H WIWROH/2019/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

A
SpLiD / SEMI SOLID / SLURRY

Sender's Certificate

PtWffjAI?
Assistant Manager (Materials)
National Fertilizers Limited,

Bathinda (Pb.)

I hereby declare that the contents ol the
consignment are fully and accurately
described above by proper shipping name and
art categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature:

Transporter acknowledgement of

Month )av

I

Year

% h

Name and stamp: Signature :

.tion for receipt ol nazarReceiver's Certification for r^eipt ol hazar

Mnnth Dav Year

0 6 1 6 X 4

dous and other waste
Name and Stamp: Signature: Month )ay Year

1441318/2025/HSM
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NFL

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

6.

FORM 10

[See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

I wt j

ntf

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's R^istration No.

Vehicie Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity ^
No. of Ccmtainers

NATIONAL FERTLLIZER LTD.
BATHINDA, PUNJAB- 1S1003

PHONE: 0164-2760912

HWM/FRESH/BTI/2022/1834466B Datad 17/06/2022
^Tvm

318
M/S. SHUBHAM SALES CO.
6.5 Km Milestone, BtiiwanI Road, Rtfitak
Mob.: 9813122762
E-mail; siiubhamaa]e8coegtn^.aatn

TRUCK

HWM,-;/
f (3c3Z 3 4 IT

-906134

Physical form

M/S. SHUBHAM SALES CO.
5.5 Km Uriestsne, BhSvani Road. Rohtak
Mob.: 981J122762
E-mail ; ta»ubham8alescoeQmaH.com

HWM/ROH/2019/6906134

CARBON SLURRY

U  METRIC TONNES
01 TRUCK

Special handing instmctions and additionai
information

Sender's Certifioate

PWStl
Assistant Manager (Materials)
National FvtWMrs Umlted,

i(Pb.)

-I
SOLID / SEMI SOUP / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are In ait respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature:
For Shubhnm SjIos Compony

Transporter acknowiedgoment of ra^^\(f
P'l^nnr

6 1 >
0
-K D

Name and Stamp: Signature:

Receiver's Certification for r^'^ of ha^rJous and other waste

Month Pav Year

0^ / M

Name and Stamp; Signature Month )ay Year

1441318/2025/HSM
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NFL

15.

16.

FORM 10

[See Rule 19 (1)1

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (induding Phone No. and e-mail)

NATIONAL FERTILIZER LTD.

BATHINDA, PUNJAB-151003

PHONE: 0154-2760912

2. Sender's authorisation No. HWM/FSESH/BTl2022n83446BSD«t9(l 17)06/2022

3. Manifest Document No. :^1T

4. Transporter's name and address :
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Km Milestone, BtthMni Road. Romak

Mob.: 9813122762

E-mail : shubhomsalescoegmaJl.com

5. Type of Vehicle TRUCX

6. Transporter's Registration No. -  VS906134
7. Vehicle Registration No.

8. Receiver's name and mailing address:
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Km Mileetone, SMwanI Road, Ri^itak

Mob. : 9813122762

E-mail : shubhamsaieecoaamaij.com

9. Receiver's authorisation No. : HWM/ROH/2019/6906134

10. Waste description CARBON SLURRY

11. Total Quantity
No. of Containers

METRICTONNES

01 TRUCK

12. Physical form : ^LID / SEMI SOLID / SLURRY

13. Special handing instructions and additional
Information -

14. Sender's Certificate

Assistant Manager (Mat«1als)
Natlonai Fertilizers Umlted

Bathinda (Pb.)

1 hereby declare that the contents of the
consignment are fully and accurately
described above by oroper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport byroad according to applicable
national government regulations.

Nama^d Stamp: S^natura; Month

t ̂  1
)av

r 0

Year

V
Transporter acknowledgement of recetpt of Wastes

Name and Stamp; Signature Month

, c- c
)a\

r

Year

V

Receiver's Certification for

Name and Stamp: Signature:

* H rdous and other waste

Month Year

1441318/2025/HSM
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NFL

3.

4.

5.

6.

_7.

8.

9.

10.

12.

14.

15.

16.

FORM 10

(See Rule 19(1))

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(Including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address:
(Including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

11. Total Quantity
No. of Containers

Physical form

13. Special harKiing instmctions and additional
information :

Sender's Certificate

Kunxi

As^stant Manage" (Materials)
National Fertilizers Umltod,

BatMnda (Pb.)

NATIONAL FERTLLIZER LTD.

BATHiNDA, PUNJAB-151003

PHONE : 0164-2760912

HVy^/gh^/BJl/2022/18344665 D<t»d 17/06/2022

-3i£-
M/S. SHUBHAM SALES CO.
5.5 Km Mllealone, BhIwanI Road, Rohtalc
Mob.: 8813122752

E-mail ; sbubhamaalescoUgmaLoom

TRUCK

m:-: '.C Pi

A F iT
06134

M/S. SHUBHAM SALES CO.
5.S Km Uilealor^e, Bhiwani Road. Rohtak

Mob. : 9813122762
E-mail : ̂bhatrweieseoeflmaHjOfn

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

y_^J50LID / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described at>ove by proper shipping name and
are categorised, packed, marked, and labeled,
and a<e in all respects In proper conditions
for transport by road according to applicable
nallonal government regulations.

Name and Stamp: Signature; Month

0

pay

e  1 r
Year

7 0 0.

Transporter aclmowledgemenT<>f'receipt of Wastes

Name and Stamp: Signature: Monthinth

0
Dav

\r 0

Year

Receiver's Certrfication for. receipt ofation for. receipt of

Name and Stamp

haz^'

:  ̂ fl
!ous and other waste

Month Day Year

1441318/2025/HSM
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FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (Including Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.
BATriiNDA, PUNJAB-151003

PHONE: 0164-2760912

2. Sender's authorisation No.
HtMVI/FRESH/BTI/2022/16344665 Dated

:  '' ' , ..
17/06/2022

3. Manifest Document No.

1 11 ( I'iltM

315

4. rransporter's name and address :
(Induding Phone No. and e-mafl)

M/S. SHUBHAM SALES CO.
55 Kin Milestone, Bhhvanl Road. Rohtak
Mob.: 9613122762

E-mall; sbubhamsalescoegmBilxom

5. Type of Vehicle TRUCK

6. Transporter's Registration No.
1  ; » I

I  iVV * V «

7 Vehicle Registration No. PO>tG fvF 1

8. Receiver's name and mailing address:
(Including Phone No. and e-mall)

M/S. SHUBHAM SALES CO.
5.S Km MSeeione, Bhtwani Road, Rohtak
Mob. : 9613122762

E-mail : shubhamsaleecoOomBiI.eom

9. Receiver's authorisation No. : HWM/ROH/2019/6906134

10. Waste description C/iRBON SLURRY

11. Total Quantity
No. of Containers 01 TRUc^'

METRIC TONNES

12. Physical form ^ SOLID / SEMI SOLID / SLURRY

13. Spedal handing Insfructbns and additional
infotmatlon

14. Sender's Certificate^^::^p^

PUNRMIN
Assblar* Manager
IMiorail PartMaaia

BatliMB(P^)

i hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects In proper conditions
for transport by road according to applicable
netlona! government regulations.

Name:^Stamp; Signature: Month Dav Year

D 6 t a. c. S

15. Transporter acknowledgement of receipt of Wastes

Name and Stamp: Signature: Month Dav Year

0 1 0 •3

16. Receiver's Certification for receipt of hazardous and other waste

Name and Stamp: Month Day Year

1

1441318/2025/HSM
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NFL

FORM 10

[See Rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

)iv

1. Sender's name and mailing
Address (including Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.

BATHINDA,PUNJAB-151003

PHONE: 0164-2760912

2. Sender's authorisation No. HWM/FRESH/BT1/2022/18344666 Ditsd 17/06/2022
- . •

3.
*

Manifest Document No. MR 51oa1
4. Trcmsporter's name and address :

(including Phone No. and e-mail)
M/S. SHUBHAM SALES CO.
S.S Km MO^tone, Shlwml Road, Ftohafc
Mob.;SS13122762

E-fraii: shut^amsaiesooeomatl.cMn

5. Type of Vehicle TRUCK

6. Transporter's Registration No. HWM/ i" —r i If «

"00613^
7. Vehicle Registration No. : p603 AJ 20 1 1 n
8. Receiver's name and mailing address:

(Including Phone No. and e-mail)

WS. SHUBHAM SALES CO.
5.5 Km Milestone. Shiwani Road, RoMik
Mob.: 9813122762
E-meil : ̂ iubhamsaleeco9ainail.com

9. Receiver's authorisation No. : HWM/ROH/201 g/6906134

10. Waste description : CARBON SLURRY

11. Total Quantity • ;
No. of Containers 01 TRUCK

...METRIC TONNES

12. Physical form : / SEMI SOLID / SLURRY

13. Special handing Histructions and addttional
Information ;

14. Sender's Certificate

PUNiTTMH

Assistant Manager (Matsriais)
Nattoiwl Fertilizen UmiM

BatMnda (Pb.)

i hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are In all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month Dav Year

*-r«« Ijii _1. _1A [iC
15.

'  'J P

Transporter acknowledgement oi receipt of Wastes

Name and Stamp: Signature; Month Dav Year n
\0 (; i 1 5H ■? Fn

16. Receiver's Certification for receipt of hazardous and other waste |
Name and Stamp: Sig3Tai^^(L^4.r<vi^^, Month Dav Year

□□□ □□□□

1441318/2025/HSM
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NFL

FORM 10

[See Rule 19 (1)1

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (including Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.

BATNiNDA, PUNJAB-151003

PHONE: 0164-2760912

2. Sender's authorisation No. : HWM/FRESH/BTI/2022/18344686Dat«d 17/06/2022

3. Manifest Document No. :
ivvivi;r

313
-

—T*

J to •'yj/fUiTr-

4. Transporter's name and address :
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
S.5 Km Milestone, BhIwanI Road. RoMak
Mob.; 8813122762
E-mail : shubhamaalascoecbiBll.com

5. Type of Vehicle TRUCK

6. Transporter's Registration No. ^WM'Di"'
s,

-% • f

:906134
7. Vehicle Registration No. : Peo^6j Sf
e. Receiver's name and moling address:

(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Kn< MOesbxie, Bhiw^j Road, Rohtak
Mob.: 9813122762

E-meii; sbubhamealeemOamaH.eom

g. Receiver's authorisation No.
HWM/ROH/2019/6906134

10. Waste description CARBON SLURRY

11. Total Quantity :
No. of Containers 01 TRUCK

...METRIC TONNES

12. Physical form ^ SPLID / SEMI SOLID / SLURRY
13. Special handing bistructions and additiond

information -

14. Sender's Certificate

PUNHJAiN
Assist Manager (Materiais)
National Fertilizers Utnltedr

Bathlnda (Pb.)

1 hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature:
For Shubivrra ooics

T<-?fUA c,/v.i

Month 3av Year

L
C D 5 d

15. Transporter acknowledgement of reef jpt of Wastes

Name and Stamp: Signature: Month pav Year

p 1 e 3

16. Receiver's tieiiificatlon for receipt of hazardous and other waste
Name and Stamp: SlgnrtuV^hlt^ ̂ Month Day Year

r *2, LlICi

1441318/2025/HSM
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NFL

9.

10.

11.

12.

13.

14.

16.

FORM 10

[See Rule19(1}]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

«n ■

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(Including Phone No. and e^ail)

T^ of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of COTtalners

PhysicaJ form

Special handing instructions and additional
information :

Sender's Certificate

'i/

PUNH 3A1N

AHistam Manager (HaterM)
NattoMl NMHnn UnMr

BatliMe(n.)

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB -151003

PHONE : 0164-2760912

HWM/PRESH/BTI/2022/18344S65 DatMi 17/06/2022
..r-.-r •. yr.lior.o*

M/S. SHUBHAM SALES CO.
S.5 Km MSesione, Bhiwa/ii Road. Rohtak
Mob.: 9B13122762

E-mail: BhubhamsalescoOgmail.conri

TRUCK

^ .'i:: '
IWViVi/- S'--: .. :j.^G906134.
PB 31

M/S. SHUBHAM SALES CO.
5.S Km Mllestona, Bhhvard Road. RoMak
Mob.: 9813122762

E-mail : shubhamaalegcoaornall.com

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

^^LID/SEMI SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and

are categorised, pecked, marked, and labeled,
and are in all respects in proper conditions

for transport by road according to applicable
national government regulations.

McKith Year
1  1

0
1

Q ih 2 0 %

15. Transporter adtnowledgement of receipt of Wastes

Name and Stamp; Signature: Month pav Year

0 / 2- 0 2

Receiver's CertificattcNi for receipt of hazardous and other waste

hteme and Stamp: ( O? Vtonth )ay Year

1441318/2025/HSM
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NFL
1.

2.

4.

5.

>.

7.

9.

0.

11.

12.

13.

14.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

■W A 1^

Sender's name and mailing
Address (including Phone No. and e-mail)

15.

Sender's authorisation No.

Manifest Document No.

16.

Transporter's name and address :
(including Phone No. and e-mail)

Type of Vehicle
Transporter's Registration No.
Vehicle Registration No.

NATIONAL FERTLUZER LTD.
BATHINDA, PUNJAB - 1S1M3
PHONE: 0164-2760912HV4WffRpSH;BT^2^022/18344666

M/S. SHUBHAM SALES CO.
f.5 Km MilesKxtB. Bhiwani Road. RoHtak
Mob. : 9813122762
E-maS: BhuDhameftieBCoegmaijam

TRUCK

i HWM/RC^ '-^/ ->06134

Receiver's name and mailing address:
(induding Phone No. and e-mail)
Receiver's authorisation No.

Waste description
Total Quantity
No. of Containers

Physicd form

Sp^al handing instructions and additional
Information •

M/S. SHUBHAM SALES CO.
6-5 Km Miiesione, BW^nl Road. Rohto
Mob. :0ai3l22762
E-mail : abubbMnsajeBCoOomtf .com

HWM/ROH/2019/6906134
CARBON SLURRY

.^.v.^..u.Q METRIC TONNES
01 TRUCK

jL
^LiD / SEMI SOLID / SLURRY

Sender's C^icate

pUNIiaAll
Asswart Manager

paHilnda CFt>-)

1 hereby declare that the contents of the
consignment are lully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects In proper conditions
lor transport by road according to appltcabie
national government regulations.

Name and Stamp: Signature;

Transporter acknowledgement of receipt of Wastes

Month Day Year

0 1 3 5 0 -5 4

Name and Stamp: Signature: Month
ITT

Day
3 0

Year

Receiver's Certification for h^^ous and other waste
Name and Stamp: SignaturiT] Month Day Year

1441318/2025/HSM
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NFL
1.

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19 (1)1

MANIFEST FOR HAZARDOUS AND OTHER WASTE

we nw v

Sender's name and mailing
Address (Including Phone No. and e-mail)

Sender's authorisation No.

NATIONAL FERTLLIZER LTD.

BAT! IINDA, PUNJAB-151003
PHONE; 0164-2760912

Manifest Document No.

Transporter's name aid address :
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Reoistration No.

l^gTl/2()22/18344665D«^

310

M/S. SHUBHAM SALES CO.
6.5 Km Milestone. Bhiwani Road. RohBk
Mob 3P13I?27«2

E-inaii • tliL.LligmsalescoiSgmall.com

TRUCK

Vn eti r :• , i •
V :V;/ ' : 3.

Receiver's name and mailing address:
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additicnal
information

Sender's Certificate

1.--

PUNHIAIN
.  - - uaptaaAr fMalierialt)

AC
M/S SHUBHAM SALES CO.
S.6 Km Milestone. BhtwanI Road, RobtaK
Mob :9813»22762
E-mail : shubhar7isalosco9gmail.oofn

HWM/ROH/2019/6906134

CARBON SLURRY

JX'.Sri.'x METRICTONNES
01 TRUCK

/ SEMI SOLID / SLURRY

Month

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name an<J§^^^;i;:^grjatu^"c ripgny Day Year

Transporter acknowledgement of rSie^pt df Wastes

Name and Stamp; Signature: Month

0 6 ft A

Yey

1[
Receiver"^ Cprtifi[^t|a);L;^r tecete* pf hazardous and other waste

MName and Stamp; Slgi^ur^ Yearonth

1441318/2025/HSM
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NFL
1.

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

4.

15.

16.

FORM 10

[See Rule 19(1)]
MANIFEST FOR HAZARE)OUS AND OTHER WASTE

Sender's name and maHing
Address (including Phone No. and e-mai

Sender's authorisation No.

Manifest Document No.

Transporter's name evid address :
(including Phone No. and e^nall)

Type of Vehicle

Transporter's Reglstratiwi No.

Vehicle Registration No.

Receiver's name and mailing address:
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instructions and additlonat
information

Sender's Certificate

f

PUNTTJAIN
^starrt Manager (Matertals)WWonal FSrtiltew, LfanM

Bsthinda (Pfc.)

NATIONAL FERTLLIZER LTD.
BAIIUNDA. PUNJAB -181003

PHONE; 0164"276t»12

HWM/FR£SH/BTI/2022/18344e66 0it#d 17/06/2022

309
M/S. SHUBHAM SALES CO.
5.5 Km MBMIone, Bhiwmni Road. Rohtak
Mob.: 9813129762
E-maJ,: shubhamaaleacoegmalcom

TRUCK

HWlVi/RUh/;:/:
-FB3 I f 671

WS. SHUBHAM SALES CO.
S.6 Km UDeaione. BNwanI Road, Rohtak
Mob.; 9613122782
E-mai : amMtamaaieBcceomgil.eom

HWM/ROH/201 9/6906134

JARBON SLURRY

metrictonnes
01 truck

, SOLID / SEMI SOLID/ slurry

Name and Stannp; Signature:

—  — I 3 Viti^
Transporter acknowledgement of receipt of l^astes

hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are In all respects In proper conditions
or transport by road according to applicable
national government regulations.

Month

n 0

Ysar

^  "7

Name and Stamp: Signature: Monthf ̂

Rec^ver's Cefttftcrtton for rece^ of hazardmis and other vwaste
N

 I pay Year
Mr"] hMW

ame and Stamp: S^ptui^ Month )ay Year

1441318/2025/HSM
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NFL

FORM 10

[See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (including Phone No. and e-mail

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJM • 151003

PHONE: 0164-2760912

2. Sender's authorisation No. HWM/FRESH/BTl/2022/183446e5DatMl 17/06/2022

3. Manifest Document No.
nm 1'-" . ' iw,

'  - , V'rial24

4. Transporter's name and address :
(Including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.S Km Mllestona, BhhMni Road, Rohtak
Mob.: B8131227S2

E-matI . BhubhatnsalescoOomalLeom

5. of Vehicle TRUCK

6. Transporter's Registration No. HWfv -N /

7. Vehicle Registration No. fO.0 3,Q>:3 sia

8. Receiver's name and mauling address ;
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
6.S Km Mtettone, Bhiwani Road. Rohlak
M A.; 6813122762

E-fnU : shubhafnsalescoOamail.com

9. Receiver's auttiorisatlon No. HW M/RO H/2019/6906134

10. Waste description CARBON SLURRY

11. Total Quantity
No. of Containers 01 TRUCK

).... , METRIC TONNES

12. Physical form ^_^LID / SEMI SOLID / SLURRY

13. Special handing instructions and addtlonal
Information

14. Sender's Certificate .

AKistant Manager((Materials)
National Fertilizers Umfted^

Bathlnda (Pb.)

1 hereby declare that the contents of the

consignment are fully and accurately
described above by proper shipping name and
ai e categorleed. packed, marked, and lal>eled,
and are In ail respects In proper conditions
(or transport by road according to applicable
national government regulations.

Name and Stomp; Sfgnatote: Month ^av Year

06 2 a b 1 1

15. Ttansporter acknowledgement of receipt of Wastes

Name and Stamp: Signature; Month Dav Year

0 6 \ 7 0 s
16. Receiver's Certification for receipt of hazacdoiaaixi other waste

Name and Stamp: Signature: ' ' '1" Month iSav Year

1
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NFL

2.

3.

4.

5.

6.

7.

9.

10.

12.

14.

15.

16.

FORM 10

[See Rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (Including Phone No. and e-mail)

Sender's authorisation No.

Manifest Dooiment No.

Transporter's name and address :
(Including Phone No. and e-mail)

Type of Vehlde

Transporter's Registration No.

V^icte Registration No.

8. Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

11. Total Quantity
No. of Containers

Physical form

13. Spec^ hanc^ng Instructions and additional
Information :

Seer's Certificate

'1/

I .....

Assistant Manager (Materials)
' FertlMrers Limited,.

Bathi d (Pb.)

NATIONAL FERTLUZER LTD.

BAHilNDA, PUNJAB-151003

PHONE : 0164-2760912

HWM/FRESH/811/2022/18344665 Dittd

Iju'M-
22

307
M/S. SHUBHAM SALES CO.
S.S Km MHeswe, Btilvvsni Road. Rohtik
Mob.; 9813122782

E-mal; shubhajnsalsseoOgmal.eom

TRUCK

am
Gd3 fNJ 10)1

i. SHUBHAM SALES CO.
S.S Km MMslono. Bhbvani RomI. Rohlak

Mob ; 8813122782

E-mail ; shubhamsalwcoOgmoil.eoffi

HWM/ROH/2019/6906134

CARBON SLURRY

...XM.lSU. METRICTONNES
01 TRUCK

^^10 / SEMI SOLID / SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects In proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month

Transporter acknowledgemertt of receipt of Wistestt of receipt of Wiste

)av

t

Year

2

Name and Stamp; Signature; Month

Receiver's Certification for

Name and Stamp: Signature:lira ■ I

1

Year

and other waste

Month Day Year

1441318/2025/HSM
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xU

NFL

9.

10.

11.

12.

13.

14.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

NATIONAL FERTLLIZEH LTD.
BATHINDA. PUNJAB- 1S1003

PHONE: 0164-2760912

Sender's ncune and mailing
Address {including Phone No, and e-mail)

Sender's authorisation No.

Manifest Document No.

HWM/FRESH/BTI/2022/18344665 Dattd 17/06/2022

C^"[D21M<21124

Transporter's name and address :
(Induding Phone No. and e-mall)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorlsatkxi No.

Waste description

Total Quantity
No. of Containers

Physical form

Spedal handing instructions and additional
Information

Sender's Certificate

PUNHJAIN
Assistant Manager (Materials)
National Fertlilzar* Limited,

Bathlnda (Pt».)

M/S. SHUBHAM SALES CO.
5.S Km Miesione. ̂hvanl Road, Rohtak
Mob.: 9013122762

E^maa: abubhamaa^coegrnBil.com

TRUCK

^WM/RnH/?niQ/69Q6134

fool ^0; I
M/S. SHUBHAM SALES CO.
5,5 Km rAestono, BMwtVil Road, Rohtak
MA.: 9613122762

E-mag : ohubhamoalwcoOomallJom

HWM/ROH/2019/6906134

CARBON SLURRY

MtlHIG lUNNbb
01 TRUCK

y^^lD/ SEMI SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name anc
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month Dav Year

6 C 1 9

15. Transporter acknowledgement of receipt of Wastes

Name and Stamp: Signature: vio
(5

1th

(  1 6  ̂

T «r

0 2^ ij

16. Receiver's Certlfk^lOR for receipt of hazardous and other waste

Name and Stamp: •

F.n;,. .

Month Day Year

1441318/2025/HSM
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NFL

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
A(Mfess (including Phone No. and e-mail)

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB -161003

PHONE: 0164-2760912

2. Sender's authorleatlon No.
HWM/FfiES;-i/BT1/2022/18344665 D«t«d .17/Q6i2022
IMBIIT-- -• . . .

3. Manifest Document No.

\ Iftlllj 1 '

305

4. Transporter's name and address :
(inciudlr^ Phcxie No. and e-mail)

WS. SHUBHAM SALES CO.
6.6 Km Mlestone, Bhiwani Road, Hohttk
M(«.; 9813122762

E-fnaH: ahubhamsaleseoOgmBllxom

5. Type of Vehicle TRUCt^
f ;■ 1 t - r

6. Transporter's Registration f4o. '

7. Vehicle Registration No.

8. Receiver's name and maling address:
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.5 Km ^Mtone, BlUwani Road. RoMak
Mob. : 98131227G2

: tAubhamwleBcoOamail.com

9. Receiver's authorisation No. H WM/ROH/2019/6906134

10. Waste description : CARBON SLURRY

11. Total Quantity
No. of Containers 01 TRUCK

..METRIC TONNES

12. Physical form : , SOLID/SEMI SOLID/SLURRY

13. Special handing instructions and addtionai
information

14. Sender's Certificate fl 1 hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects In proper conditions
for transport by road according to applicable
national government regulations.

Name and S&ma^. ^onatoei Month Day Year
1 ..o ipcji iy

b 6

15. Transporter acknowledgement of recSlpl of Wastes

Name and Stamp: Signabjre: iflonth Year

0 t> r

16. Receiver's CertiflcatkMi for reofa^ and other waste

Name and Stamp; Signature:'' - ^ Month Day Year

34
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NFL
1.

3.

4.

6.

7.

6.

9.

10.

11,

12.

13.

14.

15.

16.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(including Phone No. and e-mail)

T^e of Vehicle

Transporter's Registration No.

Vehide Registration No.

Receiver's name and mailing addre^
(Including Phone fJo. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Containers

Physical form

Special handing instruc^ons and additional
information :

Sender's C^lficate

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB -151003

PHONE: 0164-2760912

HWM/FRESH/BTI/2022/18344666 DMad 17/06/2022

t1^
304

hVS. SHUBHAM SALES CO.
S.S Km MHestone, BhiwanI Road, Rohlak
Mob.: 9613122762

E-mail : (htiihamaalaecoegmal.com

TRUCK

13-

FGo 3 aa
M/S. SHUBHAM SALES CO.
S.5 Km MBestone, Bhiwai^ Road, RcMak
Mob.: 9813122762
E-mail : shubhafnealBScoagmailJom

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

\JSOL\D / SEMI SOLID / SLURRY

I hereby declare that the contents of the

consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
Yor transport by road according to applicable
national government regulatic^s.

Name arid Stamp: Signatufei

T-jl-
ritWTransporter acknowledgement of recent of Wastes

0 £ r 5 0 1

Name and Stamp; Signature Month

Receiver's Certification^
Name and Stamp: Signature

Day

i"

Year

rdous and other waste

Month )av Year
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NFL

FORM 10

[See Rule 19(1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

CR trfr lir

■  1. Sender's name and mailing
Address (including Phone No. and e-mail

NATIONAL FERTLLIZER LTD.
BATHINDA. PUNJAB-151003

PHONE : 0164-2760912

2. Sender's authorisation No. ; HWJgRE|H/BTl/2022/18344865 Datsd 17(Q6/^22

3. Manifest Document No. 303

4. Transporter's name and address :
(including Phone f^. and e-mail)

M/S. SHUBHAM SALES CO.
5.6 Km Mteaione. BtitwanI Road. Rohtsk
Mob.: 9813122782

E-ma8 r sbuUiaflisalescoegmaiLeam

5. Type of Vehicle TRUCK

6. Transporter's Registration No.
. . .

7. Vehicle Registration No.

8. Receiver's name and mailing acklr^:
(including Phone No. and e-mail)

KVS. SHUBHAM SALES CO.
5.S Km Uiiesione, Bhiwani Road. Robtak
Mob. ; 9813122782
E-mail: sbubhamsalescoOamaJ.Rnm

9. Receiver's authorisation No.
H WM/ROH/2019/6906134

10. Waste description CARBON SLURRY

11. Total Quantity :
No. of Containers

...■■I-'Xj.&OO METRIC TONNES
01 TRUCK

12. Physical form ; y ^^LID / SEMI SOLID / SLURRY
13. Special handing instructions and additicnal

information

14. Sender's Certificate ,

w  ...

1 hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
for transDort by road according to applicable
national government regulatkms.

Name and Stamp; Signahjre: Month Dav Year

A1L s-

15. Transporter acknowledgement of receipt of Wastes |
Name and Stamp: Signature: Month 1Dav Year 1"  ■ '

6 C 1  1^
Receiver's Certifkaft5i^);^tp|;gf||^rdcus and other waste |
Name and Stamp i SignitUre: ' Month 1Day Year

JJU LU□J

1441318/2025/HSM

38

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:36 pm

482
1429



ijeTBtPBc?

NFL

2.

3.

5.

6-

7.

9.

10.

12.

15.

16.

FORM 10

[See Rule 19(1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1 ffW 1

we ^

1. Sender's name and mailing
Address (Including Phone No. and e-mail)

Sender's authorisation No.

NATIONAL FERTLLIZER LTD.

BATHINDA, PUNJAB • 1S1003

PHONE : 0164-2760912

Manifest Document No.

4. Transporter's name and address ;
(including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

B. Receiver's name and mailing address
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

1  . Total Quantity
No. of ContaineiB

Physical form

13. Sped^ handing instructions ̂  adcttionai
information :

14. Sender's Certificate

HWM/PRESH/BTI/2022/18344S6S Dattd 17/06/2022

302
M/S. SHUBHAM SALES CO.
5.5 Km MVeatona, BhiwanI Road, Rafitak
Mob.: 9813122762

E.mal: shubha/ntalascoOgmBH.com

TRUCK

PBo3
M/S. SHUBHAM SALES CO.
5.5 Km Mleslone, BhKvanI Road. RoWak
Mob.: 9813122762

E-maH; ̂ ubhamsalescoComait.com

HWM/ROH/2019/6906134

CARBON SLURRY

j.^.K^O.,a METRIC TONNES
01 TRlrnucK

^^OLiD/SEMI SOLID/SLURRY

I hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in ail respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp; Signature; Month

j-" t|
0

)av Year

Transporter acloiowledgement of receipt of Wastes

Name and Stamp: Signature:
0 6 0 5 Q o •i

Receiver's Certificationification fo»^C^^f
nn ■ fiirmaliirAi '

US and other waste

Name and Stamp: Si^ature! Month >aY Year

1441318/2025/HSM
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xU

NFL
1.

2.

!3.

4.

Is.

6.

7.

8.

9.

:io.

'11.

112.

13.

114.

15.

16.

FORM 10

[See Rule19(1)j
MANIFEST FOR HAZARDOUS AND OTHER WASTE

iq« na lirr

Sender's name and mailing
Address (Including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

NATIONAL FERTLLIZER LTD.
BATHINDA. PUNJAB -151003
PHONE : 0164-2760912

Transporter's name and address :
(Including Phone No. and e-mall)

HWM/FRESH/aTI/2022/18344685 Datad 17/06/2022
- ,')iU •

m

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address;
(including Phone No. and e-mail)

Receiver's authorisation No.

Waste description
Total Quantity
No. of Containers

Physical fomi

Special handing instructions and additional
information

M/S. SHUBHAM SALES CO.
5.6 Km MHestone, Shiwani Road. Rotit^
Mob.: 9813122762
E-maJl: shtiMianwaJwcoeBrMiLcom

TRUCK

HWM/R0H/2Q1 S/69nfi1 .'^4
f C» \

M/S. SHUBHAM SALES CO.
S.S Km Milaslone, Sbhvanj Road, rwnak
Mob.: 9813122762
E-mail : 8hubhgmsatG8Co®omall.com

HWM/ROH/201 9/6906134
CARBON SLURRY

....METRIC TONNES
01 TRUCK

^LID/SEMI SOLID/SLURRY

Sender's Certificate

"Ci ComoariyName and Sfemip; S^nature :

! hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
and are In all respects in proper conditions
for transport by road according to applicable
national government regulations.

Month

Iner
I . I-

Transporter acknowledflement of recel|fl of Wastes

Day

0
Year

I
Name andFateatpibh^n^y^^o.-^npaiiy

]cij •
R

Month

eceiver's Certification for r«

Name and Stamp: Signature:

)av

03
rdous and other waste

Year

Month )av Year

1441318/2025/HSM
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NFL

5.

6.

7.

9.

10.

12.

14.

15.

16.

FORM 10

(See Rule 19 (1)1

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name and mailing
Address (Including Phone No. and e-mail)

Sender's authorisation No.

NATIONAL FERTLLIZER LTD.

DATHINDA, PUNJAB -151003

PHONE : 0164-2760912

Manifest Document No.

Transporter's name and address :
(Including Phone fvlo. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

8. Receiver's name and mailing address
(Including Phone No. and e-mall)

Receiver's authorlsatirxi No.

Waste description

11. Total Quantity
No. of Containers

Physical forni

13. Special hancfing instructions and ̂ Itional
Information :

Sender's Certificate

v-u/

300
M/S. SHUBHAM SALES CO.
S.5 Km MlMtone, SMwanl Road. Hohtak
Mob.: 9613122762

Efnafl; shubham8B(e8coegmall.eom

TRUCK

oi)
WS. SHUBHAM SALES CO.
S.S Km UAestone, Bhiwani Road, Robtak
Mob.; 9613122762
E-maa : Miubbamsalescoegmai.ewn

HWM/ROH/2019/6906134

CARBON SLURRY

.....V.o«-8..s:o. METRIC TOrijES
01 TRUCK

V^OLID / SEMI SOLID / SLURRY

hereoy declare that the contente of the

consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, mai1(ed, and labeled,
and are in all respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature:

T

Transporter acknowfedgement of receipt of Wastesreceipt of wai

Month

0

)ay

0

Year

Name and Stamp: Signature: Mcnth

0 C
Receiver's Ceftiflcatlon for n

-7)

Name and Stamp: Signature

0

Year

icus and other waste

Month pay Year

1441318/2025/HSM
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5.

6.

7.

e.

g.

10.

11.

12.

13.

14.

15.

16.

FORM 10

[See Rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

^ m wwn in

Sender's n^e and mailing
Address (including Phone No. and e-mail)

Sender's authorisation No.

Manifest Document No.

Transporter's name and address :
(Including Phone No. and e-mail)

Type of Vehicle

Transporter's Registration No.

Vehicle Registration No.

Receiver's name and mailing address
(Including Phone No. and e-mail)

Receiver's authorisation No.

Waste description

Total Quantity
No. of Qontainers

Physical form

Special handing Instructions and additional
information

Sender's Certificate

u-

NATIONAL FERTLLIZER LTD.

BATHiNDA. PUNJAB-151003

PHONE: 0164-2760912

HWM/FRESH;BTi/2022/1834456S Dated 17/06/2022

" 299
'-m

M/S. SHUBHAM SALES CO.
S.S fOn MUeeione, Bhhvoni Hood, RoMak

Mob.; 9813122762

E-mtfl ; shubhamsalescoeipnBJI.ctKn

TRUCK

HWM/RO!-! '2 212/59nfi 19,t
V«oi6-3 TUl

M/S. SHUBHAM SALES CO.
5.b Km Milestone. Bhiwani Road. Rc^itak
Mcb. :9813i22762

E-maH; ̂ bhamsalescoCaniaiJom

HWM/ROH/2019/6906134

CARBON SLURRY

METRIC TONNES

01 TRUCK

^ ̂ LID / SEMI SOLID / SLURRY

1 hereby declare that the contents of the
consignment are fully and accurately

descrltted above by proper shipping name and
are categorised, packed, marked, and labeled,
and are in all respects in proper conditions
lor transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month Day

3 ■}

Year

1

Transporteracknowtedgementof receipted Wastes

Name and Stamp: Signature: Month Dav year

6 c J 0 p
Receiver's Certification for receipt of hazardous and other waste
Name end Stamp: Signature Month Day Year
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NFL

FORM 10

[See Rule 19(1}]

MANIFEST FOR HAZARDOUS AND OTHER WASTE

1. Sender's name and mailing
Address (including Phone No. and e-mail)

NATIONAL FERTLUZER LTD.

BATH'NDA, PUNJAB- 1S1(»3

PHONE: 0164-2760912

2. Sender's authorisation No.
HWM/FRESH/BTI/2022/18344665 Dated 17/08/2022

r-,-. .I.'.in .

3. Manifest Document No.
ffv/r.i nt:iv:

... ,.

298
_j Mi

4. Transporter's name and address :
(including Phone No. and e-mail)

M/S. SHUBHAM SALES CO.
5.S Km MHeelofte, Bhtwani Road, Rohtak
14^. : 9813122762

E-malt : shubhamsalescoegmall.aom

5. Type of Vehicle TRUCK

6. Transporter's Reglstraticm No. 'rA\MU!Q /
"N < - ■\1A

7. Vehicle Registration No.
♦ Sy  1

8. Receiver's name and mailing address:
(including Phone No. and e-mail) ;

M/S. SHUBHAM SALES CO.
S.5 Km Mtesione. Bhlwsnl Road. Rohtak
Mob. :9S131227C2
E-mait : sbuUiamsalescoOamail.com

g. Receiver's authorisation No. : HWM/R0H/2ai 9/6906134

10. Waste description : CARBON SLURRY

11. Total Quantity
No. of Containers 01-1 RUCK

..METRIC TONNES

12. Physical form ^^LID/SEMI SOLID/SLURRY

13. Special handing instructions and additional
information :

14. Saider's Certificate 1 hereby declare that the contents of the
consignment are fully and accurately
described above by proper shipping name and
are categorised, packed, marked, and labeled,
£md are in ail respects in proper conditions
for transport by road according to applicable
national government regulations.

Name and Stamp: Signature: Month Day Year

0 8 6 I 0

15. Transporter acknowiedgement of receipt of W^tes

Name and Stamp: Signature: Month Day Year

0 i 0 !
16. Receiver's Certiflcaibn for receipt of hazarc^us and other waste

Name and Stamp: Signature: fvlonth Day Year
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%•#
NATIONAL FERTILIZERS LIMITED
lAGovt of India Undertaking)

BathlndaUnit; Sibian Road, Saihlnda -151003 (Punjab)
Ph.; 0164 2270220 . 2750200

Fax: 0164-2270463

ENVIRONMENTAL ACTIVITIES t to 30-11-20241

Dated: 02-12-2024

ninthly reports were sent to Environment Engineer, PPCB Bathirda.

^SS,rpPC?BT"°'®" ""

^eS1"o?™024^o^,^202^"'''' ™" ^ """"S «•»
Chlorine. Turbidity & E Coli test carried out in Drinking water at different points In factory and township.

H L Thandi
Ch Manager (Lab)

;^.24. jjhj5T-201301 (J.tT.). ; 0120-2412383. IkSTT : 0120-2412384
Corporate Olffce : A.n,Se«or-24,Nolda-201301 (UP), Tel. 0120-2412383, Fax: 0120-2412384

■idl^cr V^-iW FWT 2^5, ^ lld«,3.r^m;011-243612S2,<HE^;011-24361553
Regd. OfflM; Compte* core -111,7, Insiitutonal Area, todrt, Road. New Delhi -110003 ,Tel: 011-24361252, Fa,' 011-24361553

ON l74899Dll974GQ10074i7Wetoite: http;//www^a.iona,fe.^,i;.>..... e: ©oationaMerl
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:Or64 - 2270220, 2760200

tfaW :016<-2270463

WTO cs

NATIONAL FERTILIZERS LIMITED
lA Govt. of India Underralttng)

BathindaUnIt: Sibian Road, Bathinda -151003 (Puntab)
Ph.: 0164-2270220,2760200
fax: 0164-227C463

Dated :02-09-2024

EHVIROWMENTALACTIVmES ffl1.P6.2024{o i

^lent air mwibring carried out at ail the three Ambient Ai'stations for RSPM NO* SO* CO iNH^andmonthly reports were sent to Environment Engineer, PPCB eathincls.

reSLt^SrPP?B'BT®™''®°" »' "»"«>

stall's """"9
Chlorine, Tutefdity & E Coli test carried out in Drinking water at different points in f^ory and township.

H L Thaidl
Ch. Manager (Lab)

wWte wnrtHfl.rr-n. tte7-24. ;fW5r-2oi3oi fs-u-i.^rsw : oi70-24m83 • 0120-2412384
Ci>rporato Office : A-ll, Sectof-24,Noida-201301 (UP), Tel:0170-2412383, Fa*:0120-2412384

110003,^:011-24361252.l)iW:011^^^^RegiJ. Office . Sew Complex Core - IN , 7, In.muiioral Area . lodhi Road, New Delhi -110003 .Tel: On-.l4361252 Fax: 011-24361553
□N l74899DL1974G01007417Wef»Re: http://www.nA,^n.,f,ni„..^ r, g,.e„ona«ertil.erx
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N h 4 NATtQNAL FERTILIZERS LIMITED. BATHINDA

ENVIRONMENTAL STATEMENT: 2023-24

S2Si-

Page 1M

1.

Name and address of the owner
/occupier of the industry, operation or
procass

Sh. T.K. Batra, Chief General Manager
M/s National Fertilizers Limited. Bathinda
Pin: 151003 (A Govt of India Undertaking)

2. Production Capacity Urea 511500 MT/Vear

3 Year of production 1979

4. Report produced 32"' Time

(B) I. WATER CONSUMPTION ;

Total water consumption 16499 M'/day

i) Process 3462 M^/day

ii) Cooling 9091 M®/day

ill) Domestic 3956 M^/day

Total production of urea 471837 MT

Water consumption/ MT of urea 9.73 M^/Ton of urea

II. RAW MATERIAL CONSUMPTION:

Name of Raw

Material

Name of Product Consumption of raw material
/unit output

Unit

Coal Urea 0.273 MT

Sulphuric Acid Urea 1.077 Kg

Sod. Hydroxide Urea 0.896 Kg

Natural Gas Urea 0,643 KSm'

(C) I. WATER POLLUTANTS DISCHARGED : TABLE -1

Pollutants
Qty. of pollutants

discharged (Kg/day)

Concentration

of pollutants in
discharges
(mq/L)

Spec.
UoEF &CC

(mg/L)

%a9e of variation from
prescribied standards
(MoEF &CC) +/- {%)

Fluoride as F ND ND NO ND

Phosphate as'P' 4.17 1,42 5.0 (-) 71,61

Amrnonlcal Nitrogen
8$ 'N'

81.22 27 76 50.0 (-) 44,48

Free ammonia as

'N'

2.82 0.96 2.0 {-) 52.00

Total Kjeidahl
Nihwien

98.76 33.67 75.0 {-) 55.11

Nitrate Nitrogen
as N'

24.9 8.49 10.0 {-) 15.13

Cyanide as 'CN' ND ND 0.1 ND

Vanadium as 'V ND ND 0.2 ND

Total chromium

as 'Cr'

ND ND 2.0 ND

Arsenic as 'As' ND ND 02 ND

Oil and Grease 6.48 2.21 10.0 (-) 77.92

Suspended solids 111.7 38 100.0 (.) 61.92

Note: Effluent generated per day is 2850
(-) lndicates%variationw,rt. MINAS {le less than the maximum preserved limit)
ND-Not de^ctable
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K

AIR EMiSSION DISCHARGED: TABLE-2

Br.No. Particulars Parameters Std.

Limits

((mg/NM®'

Concentration

of pollutants
in discharges
(mg/NMT

Qty. of
pollutants
discharged
(kg/day)

•% Variation

from prescribed
standards with

reasons +/-

1 Urea Prilling
Tower

PM 50.0 41.7 603.8 (-) 16.69

2 Primary
Reformer

Stack

NOx 400.0 121.6 339,32 (-) 69.61

3 GTG-HRSG

Stack

NOx 100.0 62.0 497.56 (-) 37.98

4 Captive Power
Plant*

PM 150.0 S/D -

SOz 600 0 S/D -

5 Steam

Generation
PM 150.0 123.1 697.9 (-} 17.91

Plant SO2 600.0 305.3 1730.4 (-) 49.12

TABLE-3

Sr.No. Particulars Parameters Prescribed

limits

(mfi/Nm®)

Range value
(mg/Nm^)

Average value
(mg/Nm^

1 Urea Prilling
Tower

PM 50.0 40.2-42.8 41.7

2 Primary
Refonner Stack

NOx 4000 107.2-141.5 121.6

3 GTG-HRSG
Stack

NOx 100.0 45.6-77.6 62.0

4 Captive Power
Plant*

PM 150.0 S/D -

SO2 2400.0 S/D
-

5 Steam

Generation

Plant.

PM 150.0 115.6-129.7 123.1

SO2 600.0 2%).2-316.8 305.3

Note: {-) indicates variation w.r.l. prescrit>ed standards (i.e. less than the maximum prescribed limit.)
'Captive Power Plant remained under shut down (S/D).

(B) HAZARDOUS WASTES:

Two types of hazardous wastes as shown below at Sr. No.(i) and (ii) are generated now in NFL Bathinda

as per the Hazardous Wastes (Management. Handling and Trans boundary Movement) -2016.

Hazardous waste at Sr. No. (iv) will be of Agrochemical Plant which is still rot commissioned. The

Hazardous waste at Sr. No. (iii) is of old Ammonia Plant, its disposal started in July-2022.

Quantity of Hazardous waste stored as on 31-03-2024

i) Spent catalyst (Schedule-I. Cat 18.1) - NIL

ii) Spent Oil (Schedule-I, Cat. 5.1) = 7.98 MT

iii) Carbon Slurry (S:hedu!e-I. Cat. 18.2) = 37573.90 MT

Iv) Sludge containing residual pesticides (Schedule-I, Cat. 29.2) = NIL

v..
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tVWWA!* A •

Page No.3M

E.WASTE;

E- waste generated in NFL Bathinda is being disposed of as per E- Waste (Management) aites -2016.
Quantity of E- waste stored as on 31-03-2024:-

Type of E-waste (Categories)
Category No. Quantity (MT)

('} Information Technology & telecommunication
eauioment

Personal Computing: Personal Computers (Central
Processing Unit with Input and output devices)

ITEW2 0.578

(ii) Printer including cartridge ITEW6 0.115

Total
0 693

(F) SOUP WASTE GENERATED:

ASH :

The main source of solid waste generation is from Steam Generation boilers. Coal is used as fuel for
generation of steam. The ash collected from electrostatic precipitators is sent to the fly ash collectron
system and is lifted directly by Cement manufacturer in bulk containers. Leftover fly ash and bottom ash is
sent to ash ponds in the form of slurry after mixing with treated effluent vrater. Ash settled down and
decanted water Is recycled back. The settled ash is used as land-fill. The characteristics of solid waste
generated are given in Table-4,

Ash Pond Details Quantity (M^)

Ash pond-i 1014016

Ash pond-3A 679550

Ash pond-3B 463870

Ash pond-5 65327

Ash pond-6B 197763

Total Capacity
2350526

Particulars Total quantity (MT)

(a) (Seneratlon of Ash from pollution control
facilities:

Ash generated from ESPs of Steam Generation
Plant

54070

(b) Disposal of Ash
(a) For Land FHI/Brick kiln at Bathinda area
(b) lifted by Cement Manufactures
(C) New landfill area during 2023-24
(d) Total landfill area so far

56096

12997

5.5 Acre

774.57 Aaes

The composition of ash is given in Tabie-4
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HARACTERIST1CS OF SOLID WASTE:

Page13o.474

TABLE -4

FLY ASH

Combustible matter 9.5-15.1 %

On Combustible free basis

SiOs 63.64

AI2O3 24.52

CaO 2.35

FejOs 6.44

K2O 0.47

MgO 0,61

NazO 0.49

SO3 0.28

P206 0 39

Note: From SiO; to PjO; results are on combustible free basis.

The generation of solid waste from ETP plant is almost negligible.

rn POLLUTION CONTROL SCHEMES EXECUTED:

Natural Gas is feed stock in Ammonia Plant and Gas Turbo Generator (G.T.G,), With the commissioring of

G.T.G. cooling water and coal consumption has reduced resulting in saving of fresh water, less emission of

greenhouse gases and less solid waste production The work of replacement of Fire water lines is under

progress. It will further reduce fresh water consumption/ effluent.

(G) Green Belt:

NFL, Bathinda is committed to achieve pollution free environment. A green belt with different species is

maintained within and outside the factory premises. Detail of tree plantation status is giver here under -

Total Nos. of tree planted so far on 31 -03-2024) = 136090 Nos.

Total area covered with trees =162.3acres

No. of trees planted in the year 2023-24 » 700 Nos.

No. of trees planned to be planted in the year 2024-25 = 850 Nos.

0

'  . ft*
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ANNEXURE-Ib

Water Utilization Detail
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FACTORY WATFR CONSUMPTION DETAIL!

»'>w W.y Tl U I "i.c I Nl I (HAMWt!

i

RlSIRVOmNl) I nf SIHVOfN N(«

r-

JL {H9'Jfa)M VOAV

( 1 AnirillF.S AND SAND (11 (1

mn-RBACK < 1

(4941 m'/DAY

MLTf H WATFH MfStHVOR

(i 1 '/DAY Industrial Water

v. «J

FILTtR WATCH

RFSERVOIR

(65785 M3/0AY

nOIING TCVVr.7

4(3505) M3/DAY 4(1419)M3/DAY

MJ/DAX
-  —>

OMWATER

PLANT

(3090) M3/DAY (??«)fVivnAY

FIRE WATER &

01HER FACTORY

SI HUlO.S.

Amm. Urci.CPU

(S80)M3/OAY

OOMFSTIC Frri.UENT

FFFI.UFNTTRFATMFNT PLANT

I- I .F,

(?92f.) IMi/DAY

TO Gilff.N BFLT
(.1613)M3/DAV
Q  .

(■p.!') r (l/hAY
> 10 OF ASHING

Water Consumption por year = 11502^365 = 4198230 M.T
Ure.T Production -- S2S00S MT

Water Consumption / f&lT nf Urea = 7.95 Ml

f  i :•
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NFL

ANNEXURE-IIa

Sample Photographs of
Green belt

1441318/2025/HSM

52

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:36 pm

496
1443



wn ̂ itr

NFL

ANNEXURE-IIb

Copy of Letter to Forest
Department
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j na skf e>i in
«%w.natitwall'wtilizo'S-com

(qroi an )

National Fertilisers Li.nilutI

("A GovcmnieiU of hitiia I in.L'iiakins2

151003 A Sihiiui Koati,

tnwKV..

 Oathitiila. I'unjsil*-

Ky

mm
A JJiii'i Ai-.i '-II I || 'I<7

,\ii mI.'Im;! iSii I II i.| Kii-'. ■ V P'V

e ( 1(14-22711.61 27MI2HJ I.\\: 2'iihi2

r iN; l.74*'WIJI .l'J74<';OIIHlT4|7
l>m,iil: i iioll-cn.in

nai.: \^w^v.ni«;l^alft•rtiti/ers.tlH1l

nti

'1

No.NI-naVlL/CW-317
|);,li.-: 2-1,12.2024

1(1.

irislrict l orest Officer
Batliiiidn

Dear Sir.

Nauonal Fertilizers l imited (PSU) is a Navruma Company ard vvoikng undo
India. NFL has five gas based Ammonia-Urea plants viz. Mtmgal & '
Panipai plant in i laryana and two plants at Vijnipur at District Ouna. ir Madhya Pnuksh

As per Oniral Pollution Control Board gnidelincs our cnmpnio has to ces clop green belt at least
onc^uaiier (25%) of its total land area to mitigate the tutuive en. ss,ons and
Aceordinglv wc have developed the Green belt in the compi. ty pcemi A map/ skUeh has bcu
prepared and attached herewith. You are requested to verify tnc same.

Tlwnking >ini.

Yours faiihfutly.
For & on bchalfof
National Fertilizers|.imited.

gsar othrat ^ ̂7

•  .;/.-.i*i.':.7.ri:tc7:vi»-)
j,,'

(3
-.y"*' s4^ -

..O

5>

CH

( OHPORXTFomCR A-ll .';fcU.r:.l.Nincl».:OI Jlll.nisn l,niiBimBmlh.Mip<ir(|.r'j,« 111.(1-41 .IM. ..41 .14.. ..

Hron OFVirV s4.iw(<ui.|il«\,Ci>rc.lll.7. 1ll«llh1IumBlAicii. '.OUi Kw4. New IJcH' IH 'O-.« - I'lgc I ofl
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ANNEXURE-III

Sample Photographs of
Record of Occupational

Health Surveillance
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NATIONAL FERTILIZERS LIMITED
BATHINDA

PERIODICAL MEDICAL EXAMINATION RECORD

NAME
Age

DESIGNATION

Plant C PP

J.NS TfZVpABN TP TIQAJ

No.

Sex
MALE

.^PEMAIiiB

Emp. No. glSJ

Identification

Marks

Martial Status No. of children

HABIT

Food

Smoking

Tabocco Chewing

Alcohal

Drug Addiction

Exercise

VEG

Yes

Yes

Yes

Yes
(Namefo Drug.)

Yes

Age

Blood

Group AS

No Veg.

No

No

No

No

No

Family Planning Mathed adopted
Vasectomy/Lubect my/Pilis/iUCD/None

PAST HISTORY

Jaundice

Ailergy/A£ dima

Diabetes

Epiiepsy

Tuberculesis

Hypertension

No

No

No

No

No

No

Yes

Yes

Yes

Yes

Yes

Yes

IMMUNiSATION RECORD

S. No. Vaccine

T. Toxiod

T.A.B.

Cholera

1st Dose 2nd Dose 3rd Dose

SPECIFIC COMPLAINTS (if any)

w

Erhpfoiiee's Signature

N
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NFL

ANNEXURE-IV

Monitoring of Fugitive

Emissions
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Fugutive Emission in the Work Zone Environment, Product & Raw Material Area
Annexure- IV

AMMONIA

ANIMQNiUM CARBAMATE PUMP AREA PLATFORM IN BAGGING PLANT OPERATOR CABIN (AMMONIA PLANT)

A MMONIA ( mg/m3) AMMONIA ( mg/m3) AMMONIA ( p gm/m3
MONTH 2021-22 2022-23 2023-24 2024-25 2021-22 2022-23 2023-24 2024-25 2021-22 2022-23 2023-24 2024-25

April 4.2 3.2 2.8 3.4 2.40 1.80 1.80 2.20 46.0 44.0 40.0 42.0

May 3-4 2.6 2.3 2.2 3.20 2.90 1.90 2-40 64.0 48.0 50.0 46.0

June 3.6 3.7 1.8 2.4 3.20 3.30 1.90 1-80 45.0 52.0 SS.O 38.0

July 2.8 3.2 2.7 3.5 2.80 2.60 2.00 1-60 38.0 36-0 32.0 44.0

August 3.2 2.7 2,2 2.0 2.50 2.80 1.70 2.00 52.0 32-0 31.0 30,0

September 3.5 3.3 3.1 1.6 2.60 2.40 1.80 1.90 64.0 44.0 40.0 38.0

October 1.8 2.2 1.9 2.7 2.20 2.10 1-80 1.20 80.0 48.0 46.0 32.0

November 3.6 2.7 1.9 1.7 2.60 2.20 2.00 3.50 46.0 44.0 44.0 36.0

December 2.0 2.6 2.0 1.9 2.80 2.60 1.90 1.60 42.0 48.0 50.0 36.0
January 2.4 2.3 1.7 2.50 1.80 1.80 36.0 36.0 32.0

February 1.6 1.5 1.6 2.40 1.20 1.30 46.0 32.0 36.0

March 2.6 2.8 1.9 3.00 2.80 1.60 58.0 50.0 38.0

PARTICUUTE MATTER (PM)

PLATFORM IN BAGGING PLANT COAL UNLOADING AREA MATERIAL RECEIPT SECTION

PM ( u jm/m3) PM( u sm/m31 PM ( u 2m/m3 1
MONTH 2021-22 2022-23 2023-24 2024-25 2021-22 2022-23 2023-24 2024-25 2021-22 2022-23 2023-24 2024-25

Apiil 192 208 188 266 298 522 666 864 204 312 244 356

May 240 256 224 332 312 488 544 960 212 296 288 366

June 262 274 256 298 308 560 480 544 220 302 302 308
July 232 256 224 344 310 482 656 766 202 372 256 284

August 192 208 180 488 272 614 712 818 212 336 222 306
September 136 162 166 502 298 544 444 532 188 322 346 402

October 132 184 234 320 266 322 380 602 184 296 288 344

November 298 202 194 466 356 498 492 544 298 414 422 412

December 188 244 166 310 232 452 456 588 198 222 208 388

January 112 IS4 160 208 382 330 184 266 196

February 142 204 198 274 454 280 192 278 300

March 156 232 224 294 602 342 202 360 292

1441318/2025/HSM

59

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:36 pm

503
1450



II F L

ANNEXURE-Va

Work Order for Lifting

Of Dry Fly Ash

L

1441318/2025/HSM

60

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:36 pm

504
1451



.81T7H HWR iST 73tF3?l

:  I?tl«)<4l ^.elltisi —151003 Mo1l«

^jrara • 0164 - 22702?0. 2760200

IJSW ; 0164-2270463

NATIONAL FERTILIZERS LIMITED
(AGovt of India Undertaking)

BathtndaUnit: Sibian Road, Qathinda - 151003 (Punjab)

Ph.- 0164-2270220.2760200

Fax; 0164-2270463

Ref No. - NFB/DGM/TS/DFA/Sale 0rder/2024-2e Date: 11.09.2024

To

M/s Amfauja Cements Limited

Near 6ND Thermal Plant,

Malout Road, Bathinda (P6)

Pin-151002.

Sub; Sale Order for the contract job of 'Collection and Sale of Dry Fly Ash from Bathinda Unit

for the period 2024-26'.

Ref: 1. OurTD No. ■ NF8/D6MAS/DFA/2024-26 dated 03.06.2024,

2. Your bid submitted aiainst our TD No. - NFB/DGM/TS/DFA/2024-26.

3. Your letter dated 29.08.2024 of confirmation of final price.

4-LOI No. - NFB/DGMAS/DFA/LOI/2024-26 dated 02.09.2024.

Dear Sir,

We are pleased to award you Sale Order for sale of Dry Fly Ash at Rs. 10.00/- per MT of DFA
during r' year of contract and at 5% higher rate i.e. Rs. 10.50/- per MT of DFA during 2"" year of
contract (taxes and duties shall be extra as applicable) for next two years with effect from
03.09.2024 on the following terms and conditions:

The sale price is inclusive of all cost of inputs in the subject plant, cost of operation, cost of
maintenance and cost of deployed manpower etc. You will carry out Operation and Maintenance
of the Dense Phase Dry Fly Ash Collection and Handling System (DFA System) and also lift 1800
MT/month of DFA (this is the minimum guaranteed lifting committed by you per month) or
higher. The minimum guaranteed lifting on annual basis shall be 21,600 MT (MGOI 1800
MT/Month x 12) of Dry Fly Ash. AVIs (Avoid Verbal Instruction) / DIs (Dispatch Instruction) will be

issued by NFL in your name on reporting of your closed body Trucks/Bulkers for loading of Dry Fly
Ash.

You shall also operate the DFA System for sale of dry fly ash to other End Users for the remaining
available quantity of Dry Fly Ash out of total estimated Generation around 4800 MT per month up
to end of contract period i.e. 02.09,2026, AVIs (Avoid Verbal instruction) / Dis (Dispatch
Instruction) will be issued by NFL in the name of the End User for this purpose on reporting of the
Part/s closed body Trucks/Bulkers for loading of Dry Fly Ash. Against this sale of Dry Fly Ash to
other End Users, you will be reimbursed a fixed amount @ Rs 65/- per MT Dry Fly Ash lifted by the

amlfsir 17-11. St^-24, riflTST • 201301 (3.a.) ; 0120-2412383.tfctRT r 0120-2412384
Corporate Ofhce ; A-11, Sector-24, Noida - 201301 (UP), Tel: 0120-24]2383, Fax: 0120 • 2412384

amibnr- .afrr- ill tTftpr, ^ 110003,^j9W;0ii-2436i252, 011-24361553
ftegd.Ofhce; Scope Complex Core - Ml, 7, Institutional Area, Lodfii Road, New Delhi -110003 ,Tei : 011-24361252. Fax: 011-24361S53

cm L/489<)0i.l374GOir)07ill7 Website • nito:,7www.nationalfertiH;gr;.cnin ■ @nationalfertilijers

1441318/2025/HSM

61

File No. HSM-11/45/2023-HSM (Computer No. 228659)

Generated from eOffice by AMAN KOHLI, ASSo Leg(AK)-HSMD, ASSOCIATE (LEGAL) - A, MOEFCC on 02/04/2025 09:36 pm

505
1452



OoTPC?? SQ

2.2

2.3

party as against Operation and Maintenance charges (which is inclusive of all spares,

consumables etc) of the DFA system on monthly basis. For smooth operation and transfer of

this Operation and Maintenance cfiarges, M/s Annbuja Cement Limited shall raise Invoice for a
total value @ Rs 65/- per MT Dry Fly Ash lifted by the party/s (which shall be inclusive of ail

applicable taxes and duties, service tax). This rate of re-imbursement of Operation and
Maintenance charges will remain unchanged during the validity period of the contract
(including extended period of Contract). Refer clause 7.3 General Terms and Conditions

1.0 PERIOD OF CONTTtAa:

This contract shall remain valid for a period of Two Yea's with effect from 03,09.2024 to

02.09.2026 as per sale price to be regulated under clause 9 of General Terms and Conditions
Annexure-I of tender document. This contract can be further extended by a period of ONE Year
or part thereof on the same terms & conditions at the sole discretion of NFL.

2.0 PAYMENT TERMS:

2.1 The BUYER shall make payment in advance preferably through e-transfer for the quantity
intended to be lifted. However the BUYER shall pay, for the minimum sale quantity of 1800
MT (clause no. 7.4 of General T&C Annexure-1 of tender document) In a month.
The buyer shall be entitled for lifting Dry Fly Ash on Advance payment for the quantity in that
month.

NFL shall not pay any interest on the advance payment deposited for the intended quantity to
be lifted by you or the amount attributable to shortfall in lifting minimum quantity (dause 7.6 of
General Terms and Conditions Annexure-I of tender document) in a month retained by NFL until
adjusted as per clause 11.2 of General Terms and Conditions Annexure-I of tender document.
Damage, if any, to NFL'S property by any closed body truck / baulker of the BUYER shall be
repaired / replaced fay the BUYER to the full satisfaction of the SELLER.

3.0 INITIAL SECURITY DEPOSIT, SECURITY DEPOSIT AND DEFECT LIABILITY PERIOD:

The Security Deposit together with EMD/lnitiai Security Deposit shal l be 10% of the contract /
Sale order value.

No interest shall be paid on security deposit. Any amount recoverable from the contractor shall
be deducted from RA bill/security deposit. Security deposit shall be returned to contractor after
obtaining "No objection certification" from executive department after expiry of Defect Liability
Period.

OR
The successful tenderer can furnish a Bank Guarantee from any of the scheduled bank excluding
Gramin / Co-operative Bank in the form specified by NFL against Security Deposit /Performance
guarantee (as applicable) for the faithful and proper fulfillment of the contract. The Bank
Guarantee should be valid for a period of 27 months (contract period plus defect liability
period), the Bank .guarantee should be submitted by Bankers directly to NFL in a sealed cover
and not through vendor / contractor.

The Vendor/Contractor shall also arrange to send BG advice (Including all BG amendments) by
their Issuing bank through SFMS platform directly to the NFL Banker, i.e. ICICI Bank Ltd, Kl,
Senior Mall. Sector-lS, Noida. UP, 201301, IFSC Code ICIC0000031. as per following details:
i) IFN 760 COV for issuance of bank guarantee.
ii) iFN 767 COV for amendment of bank guarantee.

2.4
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6.4

6.5

:y.rr. 71

4.0

5.0

6.0

6.1

6.2

6.3

6.6

iii) Issuing bank shall mention IFSC code as laCOOOOOSl in field 7035 of IFN 760

767 COV.

iv} Issuing bank shall mention NFL beneficiary code as "NFLNAHONALOdOazOlS" in fields

7037 of IFN 760 COV/IFN 767 COV.

EXECUTION OF AGREEMENT: (Refer clause 3.0 of Specl.jl T&C of tender document)

The successful bidder (BUYER) shall sign an agreement with NFL on a non judicial stamp
paper of Rs. 50/- on mutually agreed terms for the safe operation & maintenance of the
Dense Phase Ash Collection Unit inside the NFL premises within 15 days of receipt of LOI.
The agreement will be executed as per Performa to be provided by NFL. The cost of stamp
paper shall be borne by the Bidder.

SUBMISSION OF LABOUR LICENSE: (Refer clause 1..'.5 of General T&C of tender document)
The successful tenderer shall obtain Labour License In case of deployment of 20 or more
workmen.

LIQUIDATED DAMAGES: (Refer clause 11 of General T&C of tender document)
in case you happen to lift lesser than 1800 Ml (minimum guaranteed quantity) in a month,
the amount equivalent to shortfall in lifting shall be deducted from the advance deposited or
from your SD cum PBG.

In case you fail to lift the monthly MGOT 1800 Ml (per clause 7.4 of General Terms and
Conditions Annexure-I of tender document), in any month, amount equivalent to the sale
price of the short lifted quantity will be deducted subject to adjustments on yearly basis.

In case you have lifted lesser than the monthly MGOT quantity (1800 MT) of DFA in any
monthly MGOT period, the buyer has a chance to make up the shortfall during the balance
period in that MGOT year and claim refund as per the annual MGOT clause no. 11,4 of
General Terms and Conditions Annexure-I of tender document in writing within reasonable
time period.

The BUYERS annual MGOT of DFA will be computed by NFL as per clause 11.4 of General
Terms and Conditions Annexure -I of tender document' at the end of one year of MGOT
period. In case the BUYER has lifted equal to or more than the annual MGOT of DFA in a
MGOT year then the ID levied earlier on the un-lifted quantity of Dry Fly Ash shall be
refunded to the BUYER (S 98 % (Ninety eight percent) of the amount deducted for not
meeting the monthly MGOT. The refund amount will be deposited in the BUYERS running
account available with NFL for this contract. This annual computation of MGOT purchased
quantity by the BUYER and LD thereof will be limited and closed during that annual MGOT
period only and will not be carried over for adjustments etc in the second annual MGOT
period.

In case you fails to lift the annual MGOT quantity of Dry Fly Ash (1800 x 12= 21600 MT) then
liquidity damages will be levied equivalent to the sale price for the short lifted quantity
during that year. The total LD amount thus calculated on a yearly short lifted quantity will be
adjusted from the amount already recovered on monthly basis, if any or from the BUYER'S
PEG/ security etc.

Liquidity Damages (LD) shall be levied on BUYER at the end of every month from the date of
issue of Sale Order for the short lifted quantity against the monthly guaranteed minimum
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I

8.0

lifting quantity 1800 MT for that month. The LD shall be calculated taking the buyers.qjit^gdi ̂
rate which is valid during that period.

QUANTITY:

In case DFA is not available/generated for more than 10 days in s MGOT year for the reason

attributed to NFL, which resulted the Buyers to lift lesser quantity of DFA than the minimum
guaranteed quantity In the year, the yearly MGOT will be reduced proportionally based on
the non available days of DFA from the unit / outage of SGP boilers.

JURISDICTION CLAUSE:

Notwithstanding any other court or courts having jurisdiction to decide the question (s)

forming the subject matter of the reference if the same had been the subject matter of the

suit, any and all actions and proceedings arising out of or relating to the contract (including

any arbitration in terms thereof) shall lie only in the court of competent civil jurisdiction in

this behalf at Bathinda (where this contract has been signed on behalf of the owner) and the

said courts shall have jurisdiction to entertain and try any such action(s) and/ or

proceeding(s) to the exclusion of all fither courts .

9.0 ARBITRATION AND CONCILIATION CLAUSE: (Refer cl ause 25 Gen. T&C of tender document)

'Any dispute or difference whatsoever arising between the parties out of or relating to the

construction, meaning, scope, operation or effect of this contract or the validity or the

validity or the breach thereof shall be resolved amicably through negotiations by the
parties. A "notice of dispute" shall be given by the party seeking resolutions of a dispute to
other party. If the dispute is not resolved within Thirty days from the notice, the dispute
shall be referred to arbitration as per the procedure mentioned herein below:

A written notice shall be given by the contractor invoking arbitration to National Fertilizers
limited through designated Unit Head.

Where the claim including determination of interest, if any, being claimed up to the date of
commencement of arbitration does not exceed Rs. 5 crore, the reference shall be made to a

sole arbitrator. The parties shall mutually agree on the name of sole arbitrator, in case of

disagreement upon the name of sole arbitrator, the appointment of Sole Arbitrator shall be
done in accordance with the provisions of arbitration and Conciliation Act 1995.

Where the cJaim including determination of interest, if any, being claimed, up to date of

commencement of arbitration exceeds Rs. Five crore, the reference shall be made to
orbitral tribunal consisting of three arbitrators. Each party shall nominate one arbitrator

each within 30 days from the receipt of notice of invocation of arbitration and two

nominated arbitrators shall appoint the presiding arbitrator within 30 days thereafter. If a
party to the dispute reftrges or neglect to nominate an arbitrator on its behalf with in the

period specified, or two arbitrators fails to nominate presiding arbitrator, appointment of
Arbitrators shall be done in accordance with the provisions of arbitration and Conciliation
Act 1996.

The Arbitration proceedings shall be governed by the arbitration & Conciliation Act, 1996
and any further statutory modification or re-enactment thereof and the rules made there
under.
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10.0

10.1

10.2

It is agreed by and between the parties that in case a reference is made to the arbit ̂
the purpose of resolving the disputes/differences arising out of the contract by and

between the parties hereto, the arbitrator shall not award interest on the awarded amount

more than the rate SBI/PLR/base rate applicable to NFL on date of award of contract.

The seat and venue of arbitration shall be Bathinda.

The cost of proceeding shall be •jqually borne by parties unless otherwise directed by the
arbitral tribunal. The decision of the arbitral shall be final and binding on all parties.

SCOPE OF CONTRACT: (Refer clause 2.1 of Special T&C of tender document)

Collection of Dry Fly Ash will be done in closed body Trucks/Bulkers and transported by the

BUYER. It will be sole responsibility of a buyer to ensure that no leakage of ash takes place

from the ash carrying vehicle causing pollution problem on the way from NFL to BUYER'S

Works. The supply of dry fly ash shall be made on Ex. NFL works basis.

Tare & gross weight of each Truck/Bulker shall be recorded in presence of NFL representative

and Buyer's representative before dispatch for billing & payment purposes. NFL may also go

in for standardization of Dry Fly Ash filling quantity in Bulkers / closed body trucks filled from

the system as per requirement.

BUYER shall lift the contracted quantity of Dry Fly Ash or more if permitted by NFL at their

agreed price.

Safety, security & medical facility of its employees shall be Buyer's responsibility.

Employees of the BUYER or their sub-contracted staff / employee (inclusive of construction

& erection job, if any) shall have to follow Safety & security norms as per rules.

Site preparation, if required, Is Buyer's responsibility. Due care must be taken to avoid

damage to NFL's property.

Installation of suitable de-dusting system at loading station in place of / parallel to the
existing will be done by the BUYER at his own cost so as to avoid escape of fly ash to

atmosphere during loading of trucks.

BUYER shall arrange to obtain all pollution / environmental clearances required. If any, from

the appropriate authority for operation of the Dense Phase Dry Fly Ash Collection/Handling

System and transportation of Dry Fly Ash. NFL will extend all feasible help in obtaining the
clearances.

BUYER should have capability to arrange (directly or indirectly) a fleet of dedicated road
Bulkers / closed trucks along with licensed / experienced drivers for lifting & transporting dry
fly ash on round the clock basis. Necessary list / documentation duly authenticated in

support of this may be submitted by the bidder.

10.10 Cleanliness / good housekeeping of the loading area as well as any spillage from lines from
EPS to silo will have to be maintained by BUYER. Any spillage of fly ash will be collected and
dumped in our ash ponds on regular basis.

The BUYER has to maintain the health of the system to Seller's satisfaction. If not
maintained, the BUYER will have to pay for the amount equivalent to the maintenance
expenditure incurred by the SELLER. Refer clause 20.2 General Terms and Conditions.

10.3

10.4

10.5

10.6

10.7

10.8

10.9
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4

11.0 SCOPE OF NFL

WBQ?!?c5

HP I

(i) Dry Fly Ash collection / handling system Is already installed Inside the factory premise.

The 100 M' silo is installed outside the NFL boundary v.'all and has proper parking

space for 3 nos in coming Bulkers / closed body trucks for loading and 3 nos loaded

Bulkers / closed body trucks for final preparation for transportation. BUYER shall

regulate arrival of Bulkers / closed body trucks so that parking congestion is avoided at

the silo area. Any excess arrival of Bulkers / closed body trucks shall be parked in the

parking tot adjacent to NFL gate no 2.

(ii) NFL has already provided power (415 V) at source. Power will be given on free of
cost basis for operation & maintenance of the Dense Phase Ash Collection system.

(iii) Drinking water & Service water is available free o^ cost inside the premises.

12.0 PERIOD OF LiABILiTY:

Defect liability period for this works shall be 03 months from the actual date of completion
of work. The contractor shall at his own cost and initiative, correct repair and/or rectify any
/ and all defect(s) and/or imperfections in the design of the work (in so far as the contractor
shall be concerned with the design of the work or any part thereof) and/or in the work
performed and/or materials, components or other items Incorporated therein as shall be
discovered during the said defect liability period and in the event of the contractor failing to
do so, NFL reserves the right to get the same repaired at the risk & cost of the contractor
PLUS 25 % plus applicable GST thereon (Twenty Five percent) Departmental Charges, and the
expenditure so incurred by NFL shall be adjusted towards the said Security Deposit and / or
any other due lying with NFL.

13.0 INSURANCE:

You shall be solely responsible for any liability for you and your workers in respect of any
accident, if any etc. arising out of and in the course of execution of contract.

14.0 ENGINEER INCHARGE: Senior Manager (PE)

15.0 OTHERS:

Other terms and conditions as specified in the tender documents shall also be applicable.
Two copies of this Sale Order in original are being sent to you. You may return back one copy
of this Sale Order to undersigned as token of acceptance.

Thanking you.

Yours faithfully,
For National Fertilizers Limited, Bathlnda

(San^b^^atra)
Dy General Manager (IS)

CC: GM (Prod&Proi)/ CM (F&A)/ CM (HR)/ CM (Mirl)/ DC (CISF)/ Mgr (Vig.)
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II F L

ANNEXURE-Vb

Work Orders for Lifting

of Pond Ash
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National Fertilizers Limited 

[A Govt. of India Undertaking] 

Bathinda Unit: Sibian Road, Bathinda 

Pin Code 151003 (Punjab) 

Ph.: 0164 2270220, 2760200 

Fax: 0164 2270463 

Ref. No. NFB/TS/PE/Pond Ash/2024 

Date: 24.05.2024 

M/s Sujan Singh & Sons, 

Civil & Road Contractor & Transporter, 

Η. No.14681, Street No.1,  

Guru Nanak Nagar,  

Distt Bathinda (Punjab) 151001 

Subject: Work Order for Lifting of 50000 MT of Pond Ash ‘as is where is’ and 

‘free of cost’. 

Dear Sir 

With reference to your request dated 08.05.2024, we are pleased to award you a 

work order for lifting of approx. 50000 MT of Pond Ash on ‘as is where is’ and 

‘free of cost’ basis under the following terms and conditions: 

1.0 SCOPF OF WORK 

1.1 Scope of work inch des excavation of ash from Ash Ponds, loading the ash 

on mechanic at transport means viz. Close Body Trucks / Dumpers duly 

covered with tarpaulin & carrying the same to the dumping area Party is 

allowed to make a suitable ramp on the embankment of Ash Pond to take out 

the ash. This cut in the earthen embankment to make a ramp shall be made 

good by the party after completion of the job at his own cost. The party will 

provide a layer of good earth over the ramp and keep it in wet condition by 

sprinkling of water to ensure that no ash blows with the wind. While 

excavating ash from the Ash Ponds, the creating of safe working conditions 

for removal of ash will entirely be the responsibility of the party. The scope 

of work also includes all leads, lifts, tackles, tools, labour, water, 

transportation etc. 

1.2 Party at his own cost shall arrange route permit from the concerned 

authorities, if required, land for movement of Mechanical Transport from 

Ash Ponds to dumping area for transportation. The permission of State 

Pollution control Board/any State Authorities if required, to dump the ash 

under this contract, shall be arranged by the party at his own cost and 

responsibility. 

1.3 The party will make all arrangements to ensure that there is no blowing of 

ash during excavation or transportation or dumping of ash at his cost and 

shall ensure continuously sprinkling of water on ash wherever required, to 

keep it/wet. The party shall also ensure adequate sprinkling of water at 

excavation site, on the camps and roads used by his ash loaded closed body 
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trucks/dumpers and at dumping site during execution of ash disposal work in 

order to ensure that there is no blowing of ash due to wind. 

1.4 The maintenance/dressing/leveling of ramps in Asli Ponds shall be arranged 

by the party for smooth flow of traffic at its own cost. 

1.5(i) The party shall ensure that there is no spillage of ash from the ash loaded 

vehicles. The party will also ensure prompt removal of spilled over ash, if 

any, from closed body trucks/dumpers in the roads, which should not be 

there in normal circumstances; 

(ii) NFL shall have sole and unfettered discretion to discontinue the lifting of

material without any prior intimation to party and depending upon the

situation.

1.6 No assistance will be extended by NFL for crossing the Railway line or

PWD roads if required and the party has to co-ordinate with Railway PWD

Authorities at his own cost and resources. It will be the prime responsibility

of the party to ensure that the rail tracks are always kept clean at railway

crossings.

1.7 The priority of lifting of ash from the ash ponds shall be decided by NFL and

which will be binding on the Party.

18. Party will not use NFL road without prior permission of Engineer-In-Charge.

2.0 PARTY’S OBLIGATIONS

2.1 The Party shall submit self-certified copies of documents regarding the name

and address of the company along with constitution giving status of the same

such as sole proprietorship / partnership or limited/private firm etc.

2.2 Responsibly of Supervision and Safety of Party’s workers (driver cleaner/

labour etc.) lies solely with Party Personal Protective Equipment (PPE) such

as shoes, goggles hand gloves dust mask etc. for workers shall be arranged

by Party.

2.3 It should understood by the party that in the event of any losses/damages

caused to NEL due to the reason whatsoever within his control and the same

losses/damages are proved, the party shall make good all the consequential

damages/losses to NFL without any protest and demur.

3.0 NFL’S OBLIGATIONS:

3.1 The Party may draw water from final treated effluent pond discharge header,

if available at free of cost or make an appropriate arrangement for the same.

3.2 Electricity will be provided free of cost at one point as per requirement of the

job.

4.0 STATUTORY REQUIREMENTS:
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The party shall abide by all the Instruction/ Directions/Guidelines 

stipulations issued by the State/ Central Government Authorities including 

Punjab Pollution Control Board (PPCB) and District Administration etc. in 

connection with the work of collection and transportation of ash from time to 

time during currency of this contract agreement. 

5.0 SECURITY DEPOSIT (SD): 

The party shall deposit SD of Rs.1,00,000/ (Rs.One Lakh only) within ten 

days of issue of Work Order Security Deposit will not carry any interest and 

same will be returned to the party after adjusting charges if any incurred by 

NFL or imposed due to default liability found leviable by NFL on party 

during the course of the tenure of agreement. 

Security deposit shall be returned to contractor after successful completion 

of the contract and obtaining “No objection certification” from executive 

department. 

Party can furnish a Bank Guarantee from any of the scheduled bank 

excluding Gramin/Co- operative Bank in the form specified by NFL against 

Security Deposit/Performance Guarantee (as applicable) for the faithful and 

proper fulfillment of the contract. The Bank Guarantee should be valid for a 

period of six months (contract period plus) plus 3 months claims period. The 

Bank guarantee should be submitted by Bankers directly to NFL in a sealed 

cover and not through contractor. The Contractor shall also arrange a copy of 

swift message, for confirmation of BG (including all amendments) through 

SFMS mode, from the BG issuing bank generated on communication 

regarding issue of BG to our designated bank ICICI Bank Ltd., K1, Senior 

Mall, Sector-18, Noida, UP-201301, IFSC Code ICIC0000031, as per 

following details 

(i) IFN 760 COV for issuance of bank guarantee

(ii) IFN 767 COV for amendment of bank guarantee

(iii) Issuing bank shall mention IFSC code as ICIC0000031 in field 7035

of IFN 760 COV/IFN 767 COV

(iv) Issuing bank shall mention NFL beneficiary code as 

NFLNATIONAL04022015 in field 7037 of 

IFN760COV/IFN767COV

6.0 SECURITY FORFETTURE: 

In the event of non-performance /non-compliance with any provisions of the 

Contract by the Contractor or termination of contract due to default of the 

contractor, other than Force Majeure reasons, the Security Deposit / 

Performance Guarantee shall be forfeited. 

7.0 QUANTITIES: 

The party shall be allowed to lift approx. 50000 MT of pond ash from Ash 

Ponds of NFL Bathinda. Ash lifting will be allowed from Ash Ponds offered 

by NFL only. 
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8. COMPLETION PERIOD:

Lifting will be allowed only after the party deposit the necessary security

deposit (as per clause 5) with NFL. The entire work under this contract is to

be completed up to 31.08.2074. The scheduled date of start of the work shall

be considered from the day of the issue of LOI/WO.

9.0 AGREEMENT: 

The party shall have to execute an agreement with NFL on a non-judicial 

stamp paper of Rs.100/- at Bathinda on mutually agreed terms before start of 

work. The cost of stamp paper shall be borne by the party himself. 

10.0 INDEMNIFY THE NFL: 

Further the party would indemnify NFL and every employee of NFL against 

all actions, proceedings, claims, demands, costs and expenses whatsoever 

arising out of or in connection with matters referred to in relevant terms and 

conditions and against all actions, proceedings claims, demands, costs and 

expenses which may be made against the NFL or Government for or in 

respect of, arising out of any failure by the party in the performance of his 

obligations under the contract. 

11.0 TERMINATION OF AGREEMENT: 

NFL reserves the right to terminate the agreement if any notice/ legal notice 

is served to NFL by State/Central Government including Punjab State 

Pollution Control Board (PSPCB) and District Administration in relation to 

collection and transportation of ash. 

12.0 ARBITRATION & CONCILIATION: 

Any dispute or difference whatsoever arising between the parties out of or 

relating to the construction, meaning, scope, operation or effect of this 

contract or the validity or breach thereof shall be resolved amicably through 

negotiations by the parties. A “Notice of Dispute” shall be given by the party 

seeking resolution of a dispute to the other party. If the dispute is not 

resolved within Thirty (30) days from the notice, the dispute shall be referred 

to arbitration as per the procedure mentioned herein below. 

A written notice shall be given by the contractor invoking arbitration to 

National Fertilizers Limited through Unit Head. 

Where the claim including determination of interest, if any, being claimed up 

to the date of commencement of arbitration does not exceed Rs. Five crore, 

the reference shall be made to a sole arbitrator. The patties shall mutually 

agree on the name of sole arbitrator. In case of disagreement upon the name 

of the sole arbitrator, the appointment of Sole Arbitrator shall be done in 

accordance with the provisions of Arbitration & Conciliation Act, 1996. 

Where the claim including determination of interest, if any, being claimed 

upto the date of commencement of arbitration exceed Rs. Five crore, the 

reference shall be made to arbitral tribunal consisting of three arbitrators. 

Each party shall nominate one arbitrator each within 30 days from the date 
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of receipt of notice of invocation of arbitration and two nominated arbitrators 

shall appoint the presiding arbitrator within 30 days thereafter, if a party to 

the dispute refuses or neglects to nominate an arbitrator on its behalf within 

the period specified or the two arbitrators fails to nominate Presiding 

arbitrator, appointment of Arbitrator(s) shall be done in accordance with the 

provisions of Arbitration & Conciliation Act. 1996 

The Arbitration proceedings shall be governed by the Arbitration & 

Conciliation Act, 1996 and any further statutory modification or re-

enactment thereof and the rules made there under. 

It is agreed by and between the parties that in case a reference is made to the 

Arbitrator for the purpose of resolving the disputes/ differences arising out of 

the contract by and between the parties hereto, the Arbitrator shall not award 

interest on the awarded amount more than the rate of SBI PLR/Base Rate 

applicable to NFL on date of award of contract. 

The Seat and venue of Arbitration shall be at Bathinda. 

The cost of the proceedings shall be equally borne by the parties, unless 

otherwise directed by the arbitral tribunal. The decision of the arbitral 

tribunal shall be final and binding on all parties. 

13.0 JURISDICTION: 

Notwithstanding any other court or courts having jurisdiction to decide the 

question(s) forming the subject matter of the reference, if the same had been 

the subject matter of the suit, any and all actions and proceedings arising out 

of or relating to the contract (including any arbitration in term’s thereof) 

shall lie only in the court of competent civil jurisdiction in this behalf at 

Bathinda and the said courts shall have jurisdiction to entertain and try any 

such action(s) and/or proceedings) to the exclusion of all other courts. 

14.0 FORCE MAJEURE CLALISE (FMC): 

The terms and conditions agreed upon under the contract shall be subject to 

Force Majeure. Neither the contractor nor NFL shall be considered in default 

in the performance of their obligation contained therein, if such performance 

is prevented or delayed or restricted or interfered with by reason of War, 

Hostilities, Acts of Public Enemy, Civil Commotion, Strike, Lockouts, 

Epidemics / Pandemics, Accidents, Fires, Explosions, Flood, Earthquake, 

regulation or ordinance or requirement of any Government or any sub 

division thereof or authority or representative of any such Govt., and/or due 

to technical snag/reasons or any other Act whatsoever, whether similar or 

dissimilar to those enumerated beyond the reasonable control of the parties 

hereto or because of any act of GOD. The party so affected, upon giving 

prompt notice to other party of such conditions and cause thereof from 

within 15 (Fifteen) days of occurrence of such event, shall be excused from 

such performance to the extent of such prevention, delay, restriction or 

interference for the period it persists provided that the party so affected shall 

use its best efforts to avoid or remove such causes of non-performance if 
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possible and shall continue performance hereunder with the utmost dispatch 

whenever such causes are removed. 

If the performance in whole or in part of any obligation under this contract is 

prevented or delayed by reason of any such event for a period exceeding 90 

(Ninety) days, either party may at its option terminate the contract by giving 

notice to the other party. 

For delays arising out of Force Majeure neither NFL nor the Contractor shall 

be liable to pay extra costs or to make good any losses incurred consequent 

to the happening of any of the event, provided it is mutually established that 

Force Majeure condition did actually exist. 

15.0 INSURANCE: 

You shall be solely responsible for you & your workers in case of any injury, 

accident etc. arising out of or in the course of execution of contract. 

Two copies of this letter are being sent. You may return one copy of this 

letter, duly signed, to undersigned as token of acceptance. 

Thanking you 

Yours Sincerely, 

For & on behalf of National Fertilizers Limited 

Sd/- 

(Sandhya Batra) 

Dy. General Manager (TS) 

Copy to: 

DGM (Prod & Proj)/DGM(M)/CM(Civil)/CM (HR)/CM (F&A)/DC (DISF)/Mgr 

(VIG) 
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PERFORMANCE BANK GUARANTEE FORMAT 

This between BANK GUARANTEE No. ______________________ made this day 

of between ___________________ a bank incorporated and having its registered 

office at ______________________ (hereinafter called Bank) which expression 

shall unless repugnant to the context or contrary to the meaning thereof include its 

successors and assigns on the one part and NATIONAL FERTILIZERS LIMITED, 

a Company registered in India under Companies Act, 1956 and having its registered 

office at Core III, Scope Complex, 7, Institutional Area, Lodhi Road, New Delhi 

110 003, India to the context or contrary to the meaning thereof include its 

successors and ass on the other part. 

WHEREAS in pursuance to the agreement No. ______________________ dated 

____________ (hereinafter called CONTRACT) entered into between National 

Fertilizers Limited (hereinafter called OWNER and ______________________ a 

company incorporated in ______________________ (hereinafter called 

CONTRACTOR) which expression shall unless repugnant to the context or 

contrary to the meaning thereof include its successors and assigns, for supply of 

__________ as envisaged in the Contract, Contractor has to submit a Performance 

Bank Guarantee for Rs. _______________ (Rupees ______________________ 

only).  

CONTRACTOR accordingly agrees to furnish the Performance Bank Guarantee as 

hereinafter contained towards fulfillment of all of its obligations under the contract. 

NOW THIS DEED WITNESS AS FOLLOWS: 

1. In pursuance of the Contract, the Bank hereby guarantees as a direct

responsibility to OWNER that the BANK is holding the amount of Rs.

_______________ (Rupees ______________________ only) at Owner’s

disposal and hereby promises and shall be bound to pay to OWNER,

forthwith at Owner’s written notice stating that the contractor has failed to

fulfil its obligations under the contract for reasons for which contractor is

liable and without any protest or demur and without recourse to contractor

and without asking for any reasons as to whether the amount if lawfully

asked for by Owner or not, the entire amount or the portion thereof as

mentioned by Owner in the notice. The decision of the Owner as to whether

the terms and conditions of this Performance Bank Guarantee have been

observed or not shall be final and binding on the BANK in any case however

the Bank’s responsibility under this Performance Bank Guarantee is limited

to Rs. _____________ (Rupees ______________________ only).

2. This Performance Bank Guarantee shall be valid for an initial period of

________ months from date of this Bank Guarantee

No.___________________ dated ___________ given by the Bank to Owner

become effective. Upon issuance of completion certificate according to

terms of contract on expiry of ______ months after the issuance of the

above-mentioned certificate of completion certificate, the Performance Bank

Guarantee shall become null and void.
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3. This Performance Bank Guarantee shall be in addition to and shall not affect

or be affected by any other security now or hereafter held by Owner un

account of money hereby intended to secure and Owner at its discretion and

without any further consent from the Bank, and without affecting its rights

against the Bank, nay compound with, give time or other indulgence to or

make any other arrangement with Contractor and nothing done or omitted to

be done by Owner in pursuance of any authority or permission contained in

this guarantee, stall effect discharge of the liability of the Bank.

4. UNLESS PREVIOUSLY CANCELLED BY THE OWNER, this

Performance Bank Guarantee will remain in force initially upto _______

months from the effective date of Bank Guarantee No.________________

dated ___________ given by the Bank to the Owner and subject to

provisions of paragraph above will stand automatically cancelled on the

expiry of the said period. Unless demand or claim under this Bank Guarantee

is made on Bank in writing within three months from the date of expiry of

this Bank Guarantee, all the nights of Owner against the Bank shall be

forfeited and Bank shall be relieved and discharged from all the liabilities

hereunder.

5. Any notice by way of request, demand or otherwise hereunder may be sent

by post to the Bank addressed as aforesaid, and if sent by post, it shall be

deemed to have been given at the time when it would be delivered in due

course of post, and in proving such notice, when given by post, it shall be

sufficient to prove that the envelope containing the notice was posted and a

certificate, signed by an officer of the owners, to the effect that the envelope

was so posted, shall be conclusive.

6. This guarantee will not be discharged due to the change in constitution of the

Bank or the Contractor(s). Also, the guarantee will not be discharged due to

change in the constitution or Management of NFL (Owner).

7. The Performance Bank Guarantee it to be returned to the Bank after its

expiry in terms of Paragraph 4 above.

8. The Bank declares that it has the power to issue this guarantee and the

undersigned have full power to do so. Dated ___ this __ day of _____ 2024.
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national fertiIizers limited
(A Govt. of India Undertaking)
Behind., Unit: sibian Ro.d,
Bathinda- 151003 (Punjab)Pb.: 0164-2270220,2760200
/ax: 0164-2270463

Dafe: 06.09.2024

Ref. No.: NFB/TS/PE/Pond Ash/2024/2

To

M/s Surjan Singh & Sons,
Civil & Road Contractor & Transporter
H. NO.-14681, Street NO.-1,
Guru Nanak Nagar,
Distt.- Bathinda (Punjab}-ISiooi

Subject; Extension of Work OrHpr , .
Where Is' basis and -free ofcos'

Ref: I) Work Order No. - NFB/rS/PE/Pond Ash/2024 dated 24.05.2024
II) Your request vide email dated 29.08,2024.

Dear Sir,

With references to the above, we hereby extend the subject Work Order for 'Lifting of
additional 10000 Ml of Ash from Ash Ponds of Bathinda unit' on 'as is where is' basis and
'free of cost' for the period up to 31.10.2024 with same terms & conditions of the existing
contract.

However, NFL shall have discretion to short close the contract at any time before the expiry
of extended period.

You have to execute an agreement as per Clause no.-9.0 of work order.

This extension letter is being issued in duplicate, one copy of which, duly sigr>ed and

stamped should be returned to us as token of acceptance.

Yours faithfully.

For National Fertilizers-limited,

For Surjan Singh & Sons

Prop. (Sapdhya Batra)
Dy. GenerafManager (TS)
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NATIONAL FERTILIZERS LIMITED

{A Govt. of India Undertaking)
Bathinda Unit: Sibian Road,
Bathinda- 151003 (Punjab)
Ph.; 0164-2270220,2760200
Fax; 0164-2270463

Date: 30.10.2024

Work Order Extension Letter

Ref. No.: NFB/TS/PE/Pond Ash/2024/3

To

M/s Surjan Singh & Sons,
Civil & Road Contractor & Transporter,
H, NO.-14681, Street NO. -1,

Guru Nanak Nagar,
Distt.- Bathinda (Pun]ab)-151001

Subject; Extension of Work Order for "Ufting of additional 160000 MT (approx.) of Pond
Ash" on 'as is where is' and 'free of cost' basis upto 31.12.2024.

Ref: i) Work Order No. - NFB/TS/PE/Pond Ash/2024 dated 24.05.2024
ii) Work Order extension letter - NFB/TS/PE/Pond Ash/2024/2 dated 06.09.2024
ill) Your request letter dated 10.10.2024 for lifting of pond ash to fill it at PB-NHAI-

MB Highways project

Dear Sir,

W.th references to the above, we hereby extend the subject Work Order for 'Lifting of
additional 160000 MT (approx.) of Ash from Ash Ponds of Bathinda unif on 'as is where is'
basis and 'free of cost' for the period up to 31.12.2024 with same terms & conditions of the
existing contract.

However, NFL shall have discretion to short close the contract at any time before the expiry
of extended period.

You have to execute an agreement as per Ciause no,-9.0 of work order.

This extension letter is being issued in duplicate, one copy of which, duly signed and
stamped should be returned to us as token of acceptance.

Yours faithfully.
For National Fertilizers Limited,

(San^^V^Batra)
General Manager (IS)
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Detail of CSR

Activities
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Year

2015-16

C8R Aetivtio ot Batftlnda Untl from 2015-16 to 2023-?a Aniwvura-VIa

CSR AcUv^ies

2016-17

2016-17

201S-17

2018-17

DiBtnbjtion of Statical linbs aids 6 other
devices to difleremly atjfed persons

Installation of soiar street ligiits m
villages Sl&ian. Balhilnda

Empieymem ennanong & Vocatianai
Trslnng programmes m Batfiinda

Coftslructicn of Conventional Toiteta in
Govt Schools of Bathinaa

2017-18

Construction of 06 no (Ho Toilets m
Govt Softools of Bathinda

2017-18

2017-18

InstaUslion of Bronchosctve at Homi
ensWia Cancer Hospital Sangrur

RefurKshing Water Works in village
Sit>an Balhlida

2017-18

10 2018-19

11

14

15

16

17

18

19

20

21

22

2018-19

Insteiialion of solar sf^l lignts In
villages Uanuana. Janoewala 8

Jopanand Batfiinda

Provison of desks 8 tenehes in Oovt
Schools of Bathinda

Installation of 2 KWp Rooftop solar
povwrplants in Govt Primary Schooiln

village Jandawai Bathinda

12 2018-19

13 2018-19

2019-20

Construction of conventicna! lalets in 09
no Govt. Middle 8 Sencr Secondary

Senoots of Batnuida
Conatnrction erf cor'ventionai toilets in 06

no Govt Schools of eaininds

Provision of RO Water Coolers ̂  11 to
Govt Schools of Bathinda

2019-20

2019-20

Installation of 40 no solai stnsel lights in
villages Joganand 8 Bokhra Blinds

Provision of RO Water Coolers in 11 no
Govt Schools of Batfiinda

2019-20

2019-20

Provison of desks 8 benches in Govt
Schools of Bathinda

Provison of desks & oencnes in 06 no.
Govt Schools of Bathinda

Provision erf RO Water Coolers m 12 no
Govt. Schools of Bathinda

2022-23

2022-23

2023424

Provision of RO Water Ccclers m 07 no
Govt Schools of Badiinda

Provision of Open Air Gytr Equipment at
Sibian village Batriinde

2023-24

Provision ofAutomatlcAnaiyjwfor
Tumor Markers to Adwarceo Cancw

Instituie Bathinda

f*fovision of Apneresis Blood Cell
Separator Machine to Civil Hospttal

Bathinda

Budget Esttrrales (Rs)

12S0lJadS

3.30 Lacs

3.00 Lacs

8,50 Lacs

22.50 Lacs

20.90 la(»

10.00 Lacs

18.50 Lacs

17.60 Lacs

2-74 Lacs

11 25 Lacs

12 00 Lacs

15 00 Lacs

18.86 Lacs

IS 00 lacs

2.00 Lacs

7.61 Lacs

18.00 Lacs

4 02 Lacs

13^L«S

35 Lacs

31.5 Lacs

Acluat Expenditure (Rs)

3.38 Lacs

ISO lacs

5.46 Lacs

23.00 lacs

20.37 Lacs

10.00 Lacs

1103 Lacs

17.60 Lacs

2.69 lacs

11.25 Lacs

940 Lacs

6.46 Lacs

8.60 Lacs

10 05 Lacs

1 751008

7 38 Lacs

8.02 Lacs

3.40 lacs

3.47 Lacs

99Laca

30 89 lacs

1250 Lacs
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Sample Photographs of

CSR Activities
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CeiL^ceuntl-M Rgcord* Hult. 2011

PUifOfatJi- A i3\

i»iem«ni .h.».ln. coii af FTP wil«r

Name el 0«e Cempeny Hatfenal Fertilisers UiMted

Neme end address ofthe Pae(ory er Unfl HaOenal Fertilizers Umlled, BaChlnda, Purdab*1S1O03

Heine ef the UOHty etp

Per Perle^Yeer 01.04.2023 To 31.03.2024

A.Quanttutlve lAformaben

S.He. Pa/tlcuUrs Unit Avr'21-Mar^ Apr'Zft-Mar^:

1 insulled Capacity M' 2190000.000 2190000.000

z ftianiity Piodueed m' 1CM3203.00G 1056646.000

1 Capacny UtkHuiion |%) M> 47.63* 46 35%

4 (Entity Re-circu(aied M'

$ (^lartily Purchased .K any m'

6 Self Comufnpt)on Ineuding Losses (to be specified) m'

7 Net umii Available tCM3203.000 1056646.000

•.Cost Informatlen:

S.ito. ParttcuUrs Qwnty Pace Pi. Pwr Unit Amount (Ps.j
Cost per Unit jPi.j

ApfZl- M»r2<' Apr'22>Mar 23
t Paw Material

IMdhtenoui

2 Cdnunable ScwsfChemlcals ft Catalysts

3 (Ttllttm

3-1 Power Pweiused 432.42 6.2)5.34 3.552.491.91 3.41 2.25
3.2 Pewer-Oenefaud 64346 12.535,86 a.066.444.87 7.73 9.78

lb* Tout (Al 11.616436.81 11,14 12,03

A utfeci bmMovm Con

4.1 SalBIVftWMBl

4.2 SUffbMiV

i Mreet CKoeues

6 CoRSianabte Moresaod Soares 25l.m.02 0.24 0,11
7 RtDMr ft Maimenance 3.406.263.01 3.27 3.QS
ft Ocprcclitton 0,02 0.00
9 .ease Rent

0
10 Other Dverhwk

223 962.09 0.21 0.15
to 1 beunnce Lip 30,975.01 0.03 0.03
10.2 Works Overhead 140,037.97 0.13 O.09
10.3 Admn. Overhead 52,949 11 0.05 0.03

11 liub Total ti to 10) 3.861.400 14 3.72 3,31
tVartable Convcrsioo Cost

11.616.936.81 11.14 12.03
1 Fixed ConvcfSion Cost 3.861,400.14 3.72 331
1 Total (A'ftj 15.500.336.96 14.66 15.33
lieu - DedU.if any
jToul Cost 15,500.336.96 14.66 15.33

Aoovtlenrnent; torn cemweHei f  Amount lib.)
Bl Imamediate PUntfi) Ammenta 7.041.344,28

bj End Product Plants) Urea 7.ftSft.493.6ft

Total 15.500.33646

For Nacm FerttUzenUnlM

unit -ftathMat
For K.l. Jahlngh ft Co.

!on Accountants

(AnuJ Sinhft}

Chtef Mani^ (FftAj
CMA Harliali Tarv

Membcr^Nc. 17121
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Cost Actaufrtine Bgcarda tfgftfllzer lf>dust>v> 2D11

WOFORMA»A III

SUt»fflef»t thowifia ceit of CTP Watgf

Name of the Company National Fertlltcea Limited

Name ar4 addreti of the Factory or Urtlt National Fertilisers Llmtted. dathlPba, Pun]a^tS1003

Name of the Utility FTP

For erte Pertod/Year 01.CM.2022 to 31.09.2023

A.QuAntttattv« informftilan

S.NO. FarCkulars Unit Apr'22*Mar'23 Apr'21<Mar i;

t Inslalied CapacTty 2190000,000 21900CO.000

2 (Kantlty PtedixeO m' ICISW4S.CICI0 1067959.000

9 tapacily UcilNalicr'i (%) M' a3,3S% 46.77ii

4 Quaniity Re>c1rculaied m'

5 QuanlUy Purcbdsetf If any M

h Self Consumption incudinit Losses (to be specified) m' .

7 Net Uoiti Available I05S648.Q0(} 1067959.000

fi.CuU Information

S.No. Partlculan Quantity Race Rs. Per Unit Amwnt (Rs.
cm per Unit ifb.}

Apr'22-Mar'2: A(tf'2i*Mar'22

1 Pjiw Material

Indi^enout
2 Consumable Stores^Cbemicals Gc C^CalysU

3 Utilities

3.1 Power Purchased 319.07 7.470.2S 2,3a3,506.62 2.25 545

3.2 Powef*GcnerAied 710.36 1^,174 94 10,352,835.71 9.78 12,76

SubTaial |A] 12.736.342.53 12.03 16.22

A Direct employees Cost

4,1 Saiarv 6 Wages -

'  4.2 Staff Welfare

5 Direct expenses

6 Consumable Siotes and Spare 113,715,32 0.11 0.10

7 Repair ft Maintenance 3,225,460.12 3,05 6.53

a Depredation

9 Lease Pent

ID Other Cve'beads |6l\556.42 0.15 066

iD.t Insurance Czp 33,163.36 0.03 0.30

1D.2 Works Overhead 96,308.40 0.09 0,26

10 3 Admn, OvA'fieaa 31.084 66 0.03 0.10

11 Sub Total f4 to 10) 3.499,731.86 3.31 7,30

Variable Conversion Cost 12,736.342.53 12.03 18.22

> f-i. nied Conversion Cost 3v499,73i.66 Y.T 7-30

Total lA'B) 16,236.074,40 IS. 53 25,82

Leas; Credit.If any
Total Cost 16,236.074.40 15.33 25.52

Aooertfarmient: rent cecure-wlsei Amourt (te.)

a) Iniemiedtate Ptant(sj Ammonia fi.df.lSS.SO

hi End Product Pteniis) Uiea 9,4iA.ei6.99

TOtfl Ifi,236,074.40

t-jt ?i«Uonai Periusz«rt Llmneti

(jnic^e^ndA)
For FL K Pa*H 6 Z%

Coy. iccauflUini.s

I  Kumar ftnha)

■CMefliUnise' (fS*t
CMl R3jt£>nal Kinaisl RttX
MpmbefV^ip ><0. 14115
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Decision of Ministry of Environment, Forest and Climate Change with respect to 

discussion on issues pertaining to clarifications sought on Hazardous and Other Wastes 

(Management & Transboundary Movement) Rules, 2016, as approved by the Competent 

Authority on the basis of recommendation of the 70th Meeting of the Technical Review 

Committee (TRC) held on 17th November, 2021 

Agenda 1: Clarification with respect to Hazardous and other Wastes (Management & 

Trans-boundary Movement) Rules, 2016 (HoWM Rules, 2016) 

 

Agenda 1.1: Representation from Material Recycling Association of India (MRAI) 

MRAI has raised following issues related to import of Lead Scrap 

(i) Permission for import of Lead Scrap to be granted on IEC basis (Import-Export 

Code basis)  

 MRAI has stated that many industry members have multiple manufacturing units at 

different locations across the country. Their export/sales commitments are also entity based and 

not location based. Whilst MoEF&CC grants import permission of raw material on location/plant 

basis and these permissions are not inter-changeable.  Hence, they have requested to make the 

permissions inter-changeable within an IEC code/same entity. 

Recommendation: The committee deliberated upon the issue and heard the views of MRAI 

representative. After detailed deliberation on the issue the committee 

recommended that the representation may be sent to CPCB for their 

views/comments w.r.t. compliance of consent under the Air and Water 

Act and authorization under HoWM Rules, 2016 by SPCB.  

(ii)  To allow import of additional quantities of Lead Scrap against Export Volumes 

without affecting existing policy of total production quantities.  

MRAI has stated that MoEF&CC in 107th meeting of EC proposed to give weightage of 

80% to exports but same time the total production weightage is reduced. Hence, they have 

requested to either allow 100% weightage for export volume in the policy suggested by Expert 

Working Group (EWG) or total recommended quantity for import as sum of 40% production 

and 80% of export volumes with recovery factors as applicable. 

Recommendation: The committee deliberated the issue and heard the views of MRAI 

representative. The committee then recommended that for lead waste 

import equivalent to 100% in place of 80% of the export quantity with 

recovery factor, which was decided in the 107th meeting of EC, may be 

taken for calculating the quantity. However, the total quantity will be 

sum of the quantity calculated for export and 40% of domestic sale. 

The Committee also discussed the issue of release of lead into the 

environment during processing of lead waste by exporting units where 

import of lead waste is permitted by the Ministry, in order to assess the 

need to restrict import of lead waste from environmental consideration. 

For this purpose, the Committee recommended conducting a study in 

a few such units through CPCB. 

 

(iii)     Change in document format of permission for import of Lead Scrap 
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 MRAI has stated that the import permission is a public document and is shared with 

various Government departments as well as on Ministry’s website. The industry feels that there 

are lot of private information mentioned in the permission letter which are to be kept confidential 

from the intra members of industry. Hence, they have requested to issue the permission letters in 

the old format only.   

Recommendation: The committee deliberated upon the issue and heard the views of MRAI 

representative. After detailed deliberation on the issue the committee 

recommended that as requested by the representative of MRAI details 

of product wise breakup and employee may not be mentioned in the 

permission letter being issued.  
 

 

Agenda 1.2 Incorrect Classification of Cosmetic Products under category 28.4 & 28.5 of 

Schedule I of the Hazardous Waste (Management and Transboundary 

Movement) Rules, 2016 - representation from M/s Procter & Gamble Home 

Products Private Limited (P&G), Baddi, Solan, HP. 

 M/s P&G has stated that they manufacture cosmetic products and detergents at Baddi 

plant and if any products are found to contain packaging defects or grammage issues (“End of 

Line Rejects” or “EOL Rejects”), such secondary cosmetics products are segregated separately 

and are not sold to end consumers. 

In March, 2018, the applicant received a notice from HPSPCB stating that EOL rejects 

falls under Hazardous Waste Category. Also, the CPCB vide its letter dated 10th October, 2019 

had clarified that these off specification & date expired products generated from 

production/formulation of drugs/pharmaceutical and health care product respectively comes 

under Schedule I of HW Rules, 2016. 

However, the applicant again approached CPCB vide its letter dated 23rd September, 

2020 claiming incorrect Classification of Cosmetic Products under category 28.4 & 28.5 of 

Schedule I of the Hazardous Waste (Management and Transboundary Movement) Rules, 2016. 

Then the CPCB vide its letter dated 12th October, 2020 informed applicant to approach TRC 

constituted by MoEF&CC for identification of off specification & date expired products as non-

hazardous. 

Accordingly, the applicant has now requested the Ministry to consider these EOL rejects 

as non-hazardous. 

Recommendation: As no representative of the company joined the meeting, the committee 

therefore deferred the case for next meeting for better understanding 

of the case. 

 

 

Agenda 1.3  Clarification on import of SBR GRANULES 1-4mm and SBR GRANULES 

0.8-2.5mm 
 

 Import cell, Directorate General of Foreign Trade, Department of Commerce, Ministry 

of Commerce & Industry has forwarded an application received from M/s JL Global Ventures, 

Gurgaon requesting for import license for import of 700 Tons of SBR GRANULES 1-4mm and 

SBR GRANULES 0.8-2.5 mm and requested for provide comments/NOC. 

 

570
1517



 
 

M/s JL Global Ventures, Gurgaon has also informed that these material will be imported 

as a finished goods and there will no further reworking on the product (except repacking). These 

SBR granules will be issued to infill in the artificial turfs in the soccer/football ground.  

 

Recommendation: The committee noted that the SBR Granules of size 0.8-4 mm are 

product and does not require permission from this ministry. 
 

 

Agenda 1.4 Clarification on import of Wheel Chairs, Pediatric Wheel Chairs for invalid, 

Walkers, Canes, Pair of crutches (old and used)  

 

 Import cell, Directorate General of Foreign Trade, Department of Commerce, Ministry 

of Commerce & Industry has forwarded an application received from M/s. Emmanuel Hospital 

Association, New Delhi for import of 315 nos. of Wheel Chairs, Pediatric Wheel Chairs for 

invalid, Walkers, Canes, Pair of crutches (old and used) and requested for provide 

comments/NOC. 

 

M/s Emmanuel Hospital Association, New Delhi has also informed that these goods do 

not have any electrical or electronic assemblies. There are no hazardous substances in any of the 

goods/equipment. Also, they have informed that there is no any Basel No. available as per the 

HW Rules, 2016. 

 

Recommendation: The representative of the company informed that these goods do not 

have any electrical or motorized components. The committee therefore 

recommended that these goods does not fall under HW Rules, 2016 and 

does not require permission from this ministry. 
 

 

 

Agenda 1.5 Clarification sought with respect to Carbon Slurry lying in the Ponds is a by-

product and not a waste - Representation from M/s National Fertilizers 

Limited 

M/s National Fertilizers Limited, a Public Sector Undertaking under Ministry of 

Chemicals & Fertilizers is engaged in production and marketing of Urea and other chemicals 

from its plants located at Nangal, Bathinda (Punjab) and Panipat (Haryana). Both these units 

were using Fuel Oil (FO), Low Sulphur Heavy Stock (LSHS) as feed stock in the ammonia plant. 

During the course of use of FO/LSHS as feedstock, Carbon Slurry is generated during 

the process of partial oxidation. About 80% of the generated carbon was re-cycled back to the 

process in the form of carbon oil while the balance quantity was sent as Carbon Slurry to Carbon 

Slurry pond. This Carbon Slurry is a by-product and was stored in lined ponds within the factory 

limit. Further, Carbon Slurry was earlier sold as Industrial Product. As on date the old stocks of 

Carbon Slurry are still lying in ponds at Nangal, Bathinda and Panipat plants. It is further 

informed that there is no generation of Carbon Slurry from Nangal, Bathinda and Panipat plants 

currently as the Company has started using clean feed (NG). 

Ministry has been requested for not considering the Carbon Slurry (Carbonaceous 

material) lying at NFL as hazardous waste and accordingly NFL may be allowed to dispose-off 

the same without considering the same in Hazardous waste as a onetime relaxation. 
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The matter was discussed in 65th and 66th Meeting of TRC held on 10th July, 2018 & 23rd 

July, 2018 and the recommendation of the committee is as follows: 

“During presentation the representative of NFL stated that carbon slurry has been 

generated in the production of ammonia when the feedstock was fuel oil or LSHS. The 

carbon slurry was then discharged into the pond containing ash from the coal fired boiler. 

Their submission that it should be considered as aby-product is not sustainable since no 

by-product can be mixed with a known waste. So far, as its hazardous nature is concerned 

they have submitted an analysis with respect to heavy metals for which certain values 

appear to be higher than the limits in Schedule II of HW Rules, 2016. The limits in SCH II 

with respect to heavy metals are based on TCLP test. From the analysis it is not clear how 

the analysis has been done. Moreover, it is not clear whether the sample taken for analysis 

is a representative sample. Further, it could not be explained as to how this material would 

be utilized or disposed of if taken out of the hazardous category. The Committee suggested 

the following: 

i. Take representative samples and get it analyzed for its hazardous nature as per 

Schedule II of the HW Rules, 2016. 

ii. They should come out with a proposal for its utilization or disposal in an 

environmentally sound manner. 

iii. They should submit quantities of the total material lying in the three ponds of 

the respective plants.” 

Now, M/s Shubham Sales Co., which has been allotted the Carbon Slurry lying at Bathinda and 

Panipat by Auction, has submitted the analysis report and other documents and requested to 

consider this waste as by-product and non-hazardous. 

 

Recommendation: During the meeting the representative of CPCB informed that as per 

the analysis carried out by the CPCB, the Carbon Slurry lying at NFL 

Bathinda and Panipat are hazardous in nature. The committee 

therefore recommended that applicant may approach to CPCB for 

utilization of Hazardous waste under Rule 9 of HoWM Rules, 2016. 

 

Agenda 1.6 To consider steamed out Spent Clay in Petrochemicals as non-hazardous- 

Representation from M/s ONGC Mangalore Petrochemicals Ltd. (OMPL), 

MSEZ, Permude, Mangaluru 

 

M/s ONGC Mangalore Petrochemicals Ltd. (OMPL), MSEZ, Permude, Mangaluru has 

requested to consider Spent Clay steamed out in petrochemical process as non-hazardous. They 

have stated that spent clay generated from Petroleum refining process is categorized as 

Hazardous waste at Sl. No. 4, Schedule-I of HW Rules, 2016. However, OMPL is a 

Petrochemical complex producing Paraxylene as the main product, for the Petrochemical process 

and Spent clay generated from Petrochemical process is not listed as Hazardous Waste. 

 In order to ascertain the hazardous nature of spent clay generated from petrochemical 

process, OMPL has carried out analysis of their spent clay from NABL approved laboratory for 

the parameters listed in Class A & B of Schedule II of HW Rules, 2016. In addition, OMPL has 

carried out lab scale tests for usage of spent clay in making of tiles, inter locks and bricks etc.  

On the basis of analysis report, OMPL has requested to consider 'Spent Clay' generated 

at OMPL as non-hazardous to utilize as a substitute for Natural resources in the manufacturing 

of Building material such as tiles, bricks and inter locks. 
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The matter was discussed in 69th Meeting of TRC held on 19th February, 2020 and the 

recommendation of the committee is as follows: 

“The committee noted that Spent Clay is generated in the OMPL complex and as per 

schedule I Spent Clay is not listed as a Hazardous waste. The applicant has also provided 

analysis for the waste for parameters in schedule II by two NABL laboratory and claim 

that all hazardous constituents are within the limits given in the schedule II. However, one 

of the labs has given the parameters in terms of mg/kg whereas as per the schedule II the 

values have to be reported in mg/litre. The other lab has given the values in mg/litre but 

the test method is given as something of their own and not the method prescribed in the 

HW Rules, 2016. The committee therefore recommends in first instance that requisite 

number of samples may be drawn by CPCB and analyzed for parameters given in schedule 

II. On receipt of the result of analysis by CPCB, the matter will be reconsidered.”  

Now, OMPL vide email informed that the CPCB has visited the plant and collected the 

sample as recommended by TRC and requested to consider 'Spent Clay' generated at OMPL as 

non-hazardous to utilize as a substitute for Natural resources in the manufacturing of Building 

material such as tiles, bricks and inter locks. 

 

Recommendation: The representative of the CPCB informed that they have done the 

analysis of the Spent clay and found that it is hazardous in nature. The 

committee therefore recommended that applicant may approach to 

CPCB for utilization of Hazardous waste under Rule 9 of HoWM 

Rules, 2016. 

 

***** 
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रजजस्ट्री स.ं डी.एल.- 33004/99 REGD. No. D. L.-33004/99 

 

 

 

xxxGIDHxxx 
xxxGIDExxx 

ऄसाधारण  

EXTRAORDINARY 

भाग II—खण् ड 3—ईप-खण् ड (i)  

PART II—Section 3—Sub-section (i) 

प्राजधकार स ेप्रकाजित 

PUBLISHED BY AUTHORITY 
 

पयाावरण, वन और जलवाय ुपररवतान मतं्रालय 

ऄजधसचूना 

नइ ददल् ली, 12 माचा, 2024 

सा.का.जन. 177(ऄ).—केंद्रीय सरकार, पयाावरण (संरक्षण) ऄजधजनयम, 1986 (1986 का 29) की धारा 6, धारा 

8 और धारा 25 द्वारा प्रदत् त िजतियय  का प्रयगग करते ुए, पररसंकटमय और ऄन् य ऄपजि्‍ ट (प्रबंध और सीमापार संचलन) 

जनयम, 2016 में और संिगधन करने के जलए जनम् नजलजखत जनयम बनाती ै , ऄथाात :- 

1.  (1)  आन जनयम  का संजक्षप् त नाम पररसंकटमय और ऄन् य ऄपजि्‍ ट (प्रबंध और सीमापार संचलन) संिगधन जनयम, 

2024 ै । 

 (2) ये जनयम प रा 6 और प रा 7, जग 01 ऄप्र ल, 2024 कग प्रवृत् त ै गे, के जसवाय, राजपत्र में ईनके प्रकािन की 

तारीख से प्रवृत् त ै गे। 

2. पररसंकटमय और ऄन् य ऄपजि्‍ ट (प्रबंध और सीमापार संचलन) जनयम, 2016 (जजसे आसमें आसके पश् चात  ईक् त जनयम 

कैा गया ै ), में जनयम 3 में, खंड 22 के पश् चात , जनम् नजलजखत खंड ऄंत:स्ट् थाजपत दकया जाएगा, ऄथाात  :-  

‘’22क. ‘‘जनक्षेपण कें द्र’’ से घरेलू पररसंकटमय ऄपजिष्ट के संग्रैण के जलए 'ठगस ऄपजिष्ट प्रबंध जनयम, 2016' में 

जवजनर्ददष्ट जनक्षेपण कें द्र ऄजभप्रेत ै ।’’;    

3.  ईतिय जनयम  के जनयम 6 में, ईपजनयम (1क) के पश् चात  जनम् नजलजखत ईपजनयम ऄतं:स्ट् थाजपत दकया जाएगा, ऄथाात  :-  

‘’(1ख) जनक्षेपण कें द्र  कग संबंजधत राज् य प्रदणूण जनयंत्रण बगडा या प्रदणूण जनयंत्रण सजमजत से प्राजधकार प्राप् त करना 

ैगगा।  

स.ं   165] नइ ददल्ली, मंगलवार, माचा 12, 2024/फाल् गनु 22, 1945  

No. 165] NEW DELHI, TUESDAY, MARCH 12, 2024/PHALGUNA 22, 1945  

सी.जी.-डी.एल.-अ.-13032024-252946
CG-DL-E-13032024-252946

सी.जी.-डी.एल.-अ.-13032024-252946
CG-DL-E-13032024-252946
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(1ग) जनक्षेपण केन्द्र  कग घरेलू पररसंकटमय ऄपजि्‍ ट कग जनपटान सुजवधा के वास्ट् तजवक प्रयगक् ता या प्रचालक कग दनेा 

ैगगा और आससे संबंजधत ऄजभलेख प्ररूप 3 में रखना ैगगा तथा प्ररूप 4 में संबंजधत राज् य प्रदणूण जनयंत्रण बगडा या 

प्रदणूण जनयंत्रण सजमजत कग वा्णक जववरणी फाइल करनी ैगगी।       

4. ईतिय जनयम  के जनयम 8 में, ईपजनयम (1) के परंतुक में, खंड (i) के स्ट् थान पर, जनम् नजलजखत खंड रखा जाएगा, ऄथाात  :- 

"(i) छगटे सृजनकताा (पांच से दस टन प्रजतवणा के बीच) ईनकी वा्णक क्षमता के एक सौ ऄस्ट् सी ददन तक और छगटे 

सृजनकताा (पाचं टन प्रजतवणा से कम) ईनकी वा्णक क्षमता के तीन सौ पैंसठ ददन तक";  

5. ईतिय जनयम  के जनयम 12 के, ईपजनयम (6ख) के स्ट् थान पर, जनम् नजलजखत ईपजनयम रखा जाएगा, ऄथाात  :- 

‘‘(6ख) ‘पश् च-औद्यगजगक या पूवा-ईपभगक् ता पॉलीएथलीन ऄपजि्‍ ट’ का अयात कुल वा्णक व् यापारावता के 

न् यनूतम पैंतीस प्रजतित के जनयाात की ऄपेक्षा के साथ ऄनुज्ञेय ैगगा।’’;  

6. ईतिय जनयम  के जनयम 29 में, ईपजनयम (6) के पश्चात  जनम्नजलजखत ईपजनयम ऄन्तःस्ट्थाजपत दकए जाएंगे, ऄथाात  :- 

"(7) ईपप रा (6) के ऄधीन स्ट्थाजपत मंच का प्रचालन और जवजनयमन केन्द्रीय प्रदणूण जनयंत्रण बगडा की जसफ़ाररि  पर 

कें द्रीय सरकार द्वारा बनाए गए मागादिाक जसद्ातं  के ऄनुसार दकया जाएगा। 

(8) केन्द्रीय प्रदणूण जनयंत्रण बगडा जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व प्रमाणपत्र  के जवजनमय के जलए ईच्चतम और 

न्यूनतम मूल्य  कग जनयत करेगा जग दक जनयम 39 के ऄधीन जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व के न पूरा दकए जान े

की जस्ट्थजत में पयाावरणीय प्रजतकर का क्रमिः ित प्रजतित और तीस प्रजतित के बराबर ैगगा।  

(9) पगटाल के माध्यम से रजजस्ट् रीकृत जनकाय  के बीच जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व प्रमाणपत्र  की जवजनमय दर 

ईपजनयम (8) में जनर्दद्‍ ट ईच्चतम और न्यूनतम मूल्य के बीच ैगगी।" 

7.  ईतिय जनयम  के जनयम 30 में, ईपजनयम (4) के पश्चात  जनम्नजलजखत ईपजनयम ऄन्तःस्ट्थाजपत दकए जाएंगे, ऄथाात  :- 

 "(5) जववरणी कग भरन ेकी समय-सीमा में छूट- कें द्रीय सरकार का यदद यै समाधान ैग जाता ै  दक ऐसा करना 

लगकजैत में या आन जनयम  के प्रभावी कायाान् वयन के जलए अवश्यक ै  तग वै अदिे द्वारा दकसी भी समयावजध में 

जजसके भीतर दकसी ईत्पादक, संग्रै ऄजभकताा, पुन:चक्रण और प्रयुतिय तेल अयातक कग आन जनयम  के ऄधीन 

जववरणी या ररपगटा भरी जानी ैगती ै , में ऄगली ऄवजध तक जग दक नौ मास से ऄजधक नैीं ैगगी, छूट द ेसकती 

ै ।"  

8. ईतिय जनयम  की ऄनुसूची III में, भाग ख में, मद संखयांक ख 3 के ऄधीन, बेसल सं. 3011 के सामन े प्रजवजष्ट 

'पॉलीएथलीन टेरेफ्थलेट' के पश्चात  जनम्नजलजखत प्रजवजष्ट ऄन्तःस्ट्थाजपत की जाएगी, ऄथाात  :-   

 पॉलीजसलगक् जेंस-केवल पश् च औद्यगजगक या पूवा ईपभगक् ता  

9.  ईतिय जनयम  की ऄनुसूची VI में, मद संख यांक ख 3 के ऄधीन, स्ट् तंभ (2) में बेसल सं. 3011 के सामन े‘पॉजल जसलगक् सेन’ 

िब् द का लगप दकया जाएगा; 

10.  ईतिय जनयम  की ऄनुसूची IX में, 

 (i) प रा 6 के ईपप रा (5) के पश्चात  जनम्नजलजखत ईपप रा ऄन्तःस्ट्थाजपत दकए जाएंगे, ऄथाात  :- 

"(6) कें द्रीय सरकार अदिे द्वारा कें द्रीय सरकार के ऄनुमगदन से केन्द्रीय प्रदणूण जनयंत्रण बगडा के द्वारा जारी दकए 

गए मागादिाक जसद्ातं  के ऄनसुार जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व प्रमाण-पत्र  के जवजनमय या ऄंतरण के जलए 

एक या एक से ऄजधक मंच स्ट्थाजपत कर सकेगी। 

(7) ईपप रा (6) के ऄधीन स्ट्थाजपत मचं का प्रचालन और जवजनयमन केन्द्रीय प्रदणूण जनयंत्रण बगडा की जसफ़ाररि  

पर कें द्रीय सरकार द्वारा बनाए गए मागादिाक के ऄनुसार दकया जाएगा। 

(8) केन्द्रीय प्रदणूण जनयंत्रण बगडा जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व प्रमाणपत्र  के जवजनमय के जलए ईच्चतम और 

न्यूनतम मूल्य  कग जनयत करेगा जग दक आस ऄनुसूची के प रा 10 के ऄधीन जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व के न 

पूरा दकए जाने की जस्ट्थजत में पयाावरणीय प्रजतकर का क्रमिः ित प्रजतित और तीस प्रजतित के बराबर ैगगा।  

(9) पगटाल के माध्यम से रजजस्ट् रीकृत जनकाय  के बीच जवस्ट्ताररत ईत्पादक ईत्तरदाजयत्व प्रमाणपत्र  की जवजनमय 

दर ईपप रा (8) में जनर्दद्‍ ट ईच्चतम और न्यूनतम मूल्य के बीच ैगगी।" 
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 (ii) प रा 8 और ईनसे संबंजधत प्रजवजष्टय  के पश् चात , जनम् नजलजखत प रा ऄंतस्ट् थाजपत दकया जाएगा, ऄथाात  : - 

‘‘8.(क) रररेडर के ईत् तरदाजयत् व – (1) सभी रररेडर ईनके द्वारा रररेड दकए गए टायर  की मात्रा, ईत् पन् न रररेडडग 

प्रमाण-पत्र और ऐसी ऄन् य सुसगंत सूचनाएं माजसक अधार पर पगटाल पर प्रस्ट् तुत करेगा। 

(2) सभी रररेडर जवजनर्दद्‍ ट प्ररूप में वा्णक और जतमाैी जववरजणयां संबंजधत जतमाैी की समाजि के पश् चात  

ईत् तरवतती  मास के ऄंत तक या आससे पैले पगटाल पर फाइल करेगा।‘’  

(iii) प रा 9 के ईपप रा (5) के पश् चात  जनम् नजलजखत ईपप रा ऄतं:स्ट् थाजपत दकया जाएगा, ऄथाात :-  

‘’(6) जववरणी कग भरन ेकी समय-सीमा में छूट- कें द्रीय सरकार का यदद यै समाधान ैग जाता ै  दक ऐसा करना 

लगकजैत में या आन जनयम  के प्रभावी कायाान् वयन के जलए अवश्यक ै  तग वै अदेि द्वारा दकसी भी समयावजध में 

जजसके भीतर दकसी ईत्पादक, संग्रै ऄजभकताा, पुन:चक्रण और प्रयुतिय तेल अयातक कग आन जनयम  के ऄधीन 

जववरणी या ररपगटा भरी जानी ैगती ै , में ऄगली ऄवजध तक जग दक नौ मास से ऄजधक नैीं ैगगी, छूट द ेसकती 

ै ।"   

11.  ईतिय जनयम  के प्ररूप (2) में, िीणाक 'क के ऄधीन प्राजधकार की सामान्य ितें' में खंड 14 के पश्चात  जनम्नजलजखत खंड 

ऄन्तःस्ट्थाजपत दकया जाएगा, ऄथाात :- 

"15.(i) ऄप्रत्याजित पररजस्ट्थजतय  ज से ऄजि, प्राकृजतक अपदा, रसायजनक ररसाव अदद के कारण कभी-कभी सृजजत 

ैगने वाले पररसंकटमय ऄपजिष्ट  कग आसके ऄजधभगगी के द्वारा आन जनयम  के प्रयगजन के जलए जनपटान सुजवधा के 

प्रचालक के या वास्ट्तजवक प्रयगक् ता के पास भेज ददया जाएगा।  

(ii) पररसंकटमय ऄपजि्‍ ट जग प्राजधकृत पररसर  में स्ट् वीकृत जवजनमााण प्रदक्रया के दौरान जनयजमत रूप से सृजजत ैगता ै  

दकसी ऐसे ऄपजि्‍ ट की पैचान ैगने से एक मास के भीतर प्राजधकार में सजम्मजलत दकया जाएगा : 

  परंतु यै दिा में लागू नैीं ैगगा जब ईत्पादन स्ट्वीकृत क्षमता से ज़्यादा दकया गया ैग।"  

[फा. सं. 23/151/2022-एचएसएम] 

नरेि पाल गंगवार, ऄपर सजचव 

रटप् पण : मलू जनयम भारत के राजपत्र, ऄसाधारण, भाग II, खंड 3, ईपखंड (i) में संख यांक सा.का.जन. 395(ऄ) तारीख  

04 ऄप्र ल, 2016 द्वारा प्रकाजित दकए गए थे और संख याक सा.का.जन. 677(ऄ) तारीख 18 जसतम् बर, 2023 

द्वारा ऄजंतम बार संिगजध त दकए गए थे।  

 

 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 12th March, 2024 

G.S.R. 177(E).—In exercise of the powers conferred by sections 6, 8 and 25 of the Environment (Protection) 

Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016, namely: -  

1.    (1)  These rules may be called Hazardous and Other Wastes (Management and Transboundary Movement) 

Amendment Rules, 2024.  

(2) They shall come into force on the date of their publication in the Official Gazette except para 6 and para 7 

of these rules, which shall come into force from the 1
st
 Day of April, 2024. 

2.         In the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 (hereinafter 

referred to as the said rules), in rule 3, after clause 22, the following clause shall be inserted, namely:- 

‗‗22A. ―deposition centers‖ means the deposition centre specified in the Solid Waste Management Rules, 

2016 for collection of domestic hazardous wastes.‘‘; 

3.       In rule 6 of the said rules, after sub-rule (1A), the following sub-rule shall be inserted, namely:- 

―(1B) The deposition centers shall obtain authorization from the State Pollution Control Board or the 

Pollution Control Committee concerned.  
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(1C) The deposition centers shall provide the domestic hazardous waste to the actual user or operator of the 

disposal facility and maintain records of the same in Form 3 and shall file annual return in Form 4 to the 

State Pollution Control Board or the Pollution Control Committee concerned. 

4.        In rule 8 of the said rules, in sub-rule (1) in the proviso, for clause (i), the following clause shall be substituted, 

namely:-  

‗‗(i)  small generators (between five to ten tonnes per annum) up to one hundred and eighty days of their 

annual capacity and small generators (less than five tons per annum) up to three hundred and sixty five days 

of their annual capacity‖.; 

5.       In rule 12 of the said rules, in sub-rule (6B), the following sub-rule shall be substituted, namely:-  

‗‗(6B) The import of post-industrial or pre-consumer polyethylene wastes shall be permitted with a 

requirement to export at least thirty five percent of the total annual turnover‖; 

6.       In rule 29 of the said rules, after sub-rule (6), the following sub-rules shall be inserted, namely: -   

―(7)    The operation of the platform established under sub-paragraphs (6) shall be operated and regulated in 

accordance with the guidelines made by the Central Government on the recommendation of the Central 

Pollution Control Board.  

 (8)   The Central Pollution Control Board shall fix the highest and lowest price for exchange of extended 

producer responsibility certificates which shall be equal to hundred per cent and thirty per cent, respectively 

of the environmental compensation for non-fulfilment of extended producer responsibility under rule 39.   

 (9)   The exchange price of extended producer responsibility certificates between registered entities through 

the portal shall be between the highest and lowest prices referred to in sub-rule (8).''. 

7.       In rule 30 of the said rules, after sub-rule (4), the following sub-rule shall be inserted, namely: -   

―(5) Relaxation of timelines for filing of returns. – The Central Government may, if it is satisfied that it is 

necessary so to do in the public interest or for effective implementation of these rules, by order, relax any 

period within which any return or report is to be filed under these rules by a producer, collection agents, 

recycler and used oil importer thereof, for a further period not exceeding nine months.‖ 

8.        In Schedule III to the said rules, in Part B, under item number B3, against Basel No. 3011, after the entry 

Polyethylene terephthalate the following entry shall be inserted, namely:- 

 Polysiloxanes - only post-industrial or pre-consumer 

9.        In Schedule VI to the said rules, under item number B3, against Basel No. 3011 in column (2) the word 

Polysiloxanes shall be omitted; 

10.    In Schedule IX to the said rules,  

(i) after sub-paragraph (5) of paragraph 6, the following sub-paragraphs shall be inserted, namely: -   

― (6)   The Central Government may by, order establish one or more platform for exchange or transfer of 

extended producer responsibility certificates in accordance with the guidelines issued by the Central 

Pollution Control Board with the approval of the Central Government.  

(7)    The operation of the platform established under sub-paragraphs (6) shall be operated and regulated in 

accordance with guidelines made by the Central Government on the recommendation of the Central Pollution 

Control Board.  

(8)    The Central Pollution Control Board shall fix the highest and lowest price for exchange of extended 

producer responsibility certificates which shall be equal to hundred per cent and thirty per cent, respectively 

of the environmental compensation for non-fulfilment of extended producer responsibility obligation under 

paragraph 10 of this Schedule.  

(9)    The exchange price of extended producer responsibility certificate between registered entities through 

the portal shall be between the highest and lowest prices referred to in sub-paragraph (8).''. 

(ii)     after paragraph 8 and entries relating thereto, the following paragraph shall be inserted, namely: -  

―8. (A) Responsibilities of the retreader. - (1) All the retreader shall submit on monthly basis the 

information regarding quantity of waste tyres re-treaded, retreading certificate generated therefore and such 

other relevant information on the portal. 

(2) All the retreader shall file annual and quarterly returns in the Form as specified on the portal on or before 

the end of the month succeeding the quarter to which the return relates.‘‘ 
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(iii)   after sub-paragraph (5) of paragraph 9, the following sub-paragraphs shall be inserted, namely: - 

―(6) Relaxation of timelines for filing of returns. – The Central Government may, if it is satisfied that it is 

necessary so to do in the public interest or for effective implementation of these rules, by order, relax any 

period within which any return or report is to be filed under these rules by a producer, recycler and retreader 

thereof, for a further period not exceeding nine months.‖ 

11.      In Form 2 to the said rules, under heading A. General conditions of Authorisation, after clause 14, the 

following clause shall be inserted, namely:- 

 ―15.(i) Any hazardous waste generated sporadically due to unforeseen conditions such as fire, natural calamity, 

chemical spill, etc, the occupier shall send such waste to the operator of disposal facility or actual user for the purpose 

of these rules.  

(ii) The hazardous waste which is routinely generated in the consented manufacturing process in the authorised 

premises shall be included in the authorisation within one month from identification of any such waste:  

Provided that it shall not apply in the case when production is beyond the consented capacity.‖. 

[F. No. 23/151/2022-HSM] 

NARESH PAL GANGWAR, Addl. Secy. 

 

Note. - The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), 

vide number G.S.R. 395(E), dated the 4
th

 April, 2016 and last amended vide number G.S.R. 677(E) dated the 

18
th

 September, 2023. 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054.  KUMER CHAND 
MEENA

Digitally signed by KUMER 
CHAND MEENA 
Date: 2024.03.13 21:25:44 
+05'30'

579
1526


	Index
	Additional Affidavit by Respondent no.8
	Annexure R1 - Copy of Action Taken Report by PP
	Annexure R2 -  Copy ofLetter dated 19.02.202S to Regional Office
	Annexure R3 - Copy of the Decision taken in the 70th meeting of TRC & letter dated 11.1.2022 [Colly]
	Annexure R4 - Copy of the notification G.S.R. 177(E) HOWM Rules 2024

